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 Tuesday,  April  18,  978/Chartra  28,
 900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mn  SPEAKER  tn  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Appointment  of  Chairman  and  Mem.
 bers  of  Law  Commission

 +
 *760  SHRI  G  M  BANATWALLA

 SHRI  MUKHTIAR  SINGH
 MALIK

 Will  the  Minister  of  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state

 (a)  whether  Government  have  since
 appointed  the  new  Chairman’  and
 other  members  of  the  reconstituted
 Law  Commission,  and

 (b)  if  go  the  details  thereof?

 THE  MINISTER  OF  LAW  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)
 and  (b)  Shri  Hans  Ra)  Khanna,  a
 former  Judge  of  the  Supreme  Court
 has  been  appointed  as  Chairman  and
 Shri  P  M  Bakshi  a  member  of  the
 Central  Legal  Service  has  been  ap-
 Pointed  as  Member-Secretary  of  the
 reconstituted  Law  Commission

 The  question  of  appoiting  the  other
 two  Members  of  the  Commission  is
 under  consideration

 SHRI  G  M  BANATWALLA  This government  has  appointed  a  record
 834  Ls—}

 2
 number  of  Commissions  but  7  ory  un-
 decided  about  the  composition  of  the
 Law  Commission  It  is  rather  an
 unfortunate  factor  that  it  is  a  prison-
 er  of  indecision  here  in  this  matter

 May  I  know,  therefore,  from  the
 government  when  the  Chairman  and
 the  Secretary  were  appointed  and
 what  are  the  formidable  reasons  for
 the  delay  in  the  appointment  of  the
 other  Members  of  the  Commission?

 SHR]  SHANTI  BHUSHAN  So  far
 as  the  Charman  and  the  Member-
 Secretary  were  concerned,  they  were
 appointed  a  few  months  ago  J*  *
 intended  that  the  Law  Commnssion
 should  consist  of  four  members  in-
 cluding  the  Chairman’  The  Chair-
 man  and  the  Member-Secretary  have
 already  been  appointed  The  appoint-
 ment  of  another  Member  has  already
 been  processed  and  approved  by  the
 Appointments  Committee  so  that  it
 will  be  announced  within  a  few  days

 So  far  as  the  fourth  Member  w»
 concerned  what  I  wish  to  say  is  that
 it  38  extremely  important  that  a  per-

 on  who  would  really  fill  the  role  with
 distinction  has  to  be  appointed  There-
 fore  consultation  with  the  Chair-
 man  of  the  Law  Commission  38  going
 on  The  Chairman  of  the  Law  Com-
 mission  is  trying  to  find  out  who
 would  be  the  most  suitable  person for  the  fourth  membership  of  the
 Commission  As  soon  as  that  35  com-
 pleted  the  appointment  would  be
 announced

 SHRI  G  M  BANATWALLA  It  js
 very  obvious  that  there  is  no  satis-
 factory  reply  to  this  particular  point Since  a  few  months  the  consultations
 are  going  on  and  this  government  is
 not  in  a  position  to  appoint  even  four
 members  of  the  Law  Commission
 This  is  a  very  unsatisfactory  state  of
 affairs  We  can  understand  that  very
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 outstanding  persons  are  to  he  appoint-
 ed.  That  does  not,  however,  mean
 that  the  constitution  of  the  commis-
 gion  should  go  on  in  an  unsatisfactory
 and  piecemeal  manner.  May  I  know
 in  what  time  would  this  entire  Com-
 mission  be  reconstituted?  May  I
 know  what  was  the  occasion  for  the
 reconstitution  of  the  Law  Commis-
 sion?

 SHRI  SHANTI  BHUSHAN:  The
 occasion  for  the  re-constitution  of
 the  Law  Commission  was  that  a  Law
 Commission  is  appointed  for  a  term
 of  three  years.  When  the  term  of
 the  three  years  of  the  previous  Law
 Commission  expired,  then  the  Law
 Commission  was  re-constituted.  We,
 at  that  time,  decided  that  the  Law
 Commission  should  not  be  too  large
 a  body.  We,  therefore,  reduced  the
 membership  to  four  including  the
 Chairman  and  the  Member  Secretary.
 As  I  informed  the  hon.  member  just
 now  one  more  Member’s  name  has
 been  finalised.  It  has  been  processed.
 Because  the  person  was  over  60  years
 of  age,  therefore,  some  formalities
 had  to  be  complied  with.  The  ap-
 pointment  has  been  approved  by  the
 Appointment  Committee.  Therefore,
 very  soon,  it  will  be  announced.

 So  far  as  fourth  Member  is  con-
 cerned,  the  Chairman  of  the  Law
 Commission  had,  after  some  enquiries,
 suggested  8  distinguished  name.
 Shortly,  thereafter,  he  informed  the
 Government  that  that  distinguished
 person  for  some  reasons,  individual
 and  personal  reasons,  was  not  willing
 to  come  for  the  Law  Commission.
 Therefore,  the  Chairman  is  looking
 out  for  another  person  because  the
 Chairman  is  anxious  that  a  really
 distinguished  person  who  can  really
 perform  an  important  function  in  the
 Law  Commission  should  be  selected.
 Therefore,  he  is  in  the  process,  he
 has  not  yet  been  able  to  select  that
 fourth  person,  after  he  selects,  and
 suggest  to  us,  then  we  will  process
 the  matter.

 SHRI  MUKHTIAR  SINGH  MALIK:
 I  fully  support  the  observations  made
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 by  my  learned  colleague.  But  this
 long  reply  by  the  hon.  Minister  to
 the  question  does  not  satisfy  the
 House.  However,  I  would  like  to
 know  from  the  hon.  Minister  whe-
 ther  for  constituting’such  an  impor-
 tant  body,  the  Bar  Council  of  India
 has  been  consulted  in  the  matter  or
 not,

 SHRI  SHANTI
 Sir.

 BHUSHAN:  No,

 SHR;  K.  MAYATHEVAR:  Law
 Commission  may  be  dealing  with  the
 law  questions  including  the  amend-
 ment  to  the  Indian  Constitution.
 Therefore,  what  is  the  special  quali-
 fication  for  the  appointment  as  a
 Member  or  the  Chairman  of  this  Com-
 mission?  Is  it  the  High  Court  Judge
 or  the  working  judge  or  the  Supreme
 Court  judge  or  retired  judge  of  the
 High  Court  or  the  Supreme  Court.

 SHRI  SHANTI  BHUSHAN:  The
 Chairman  and  the  Members  could
 either  be  serving  judges  or  retired
 judges  of  the  Supreme  Court  or  the
 High  Court  or  he  could  be  a  legal
 expert,  a  jurist,  a  professor  of  Law
 in  a  University  of  India.  This  is  the
 field  from  which  a  person  can  be
 taken.

 Case  regarding  Swadeshi  Cotton  Malls
 Ltd.

 *76l.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  refer  to  reply  to  Unstarred
 Question  No.  2853  on  4th  March  978
 regarding  Delhi  High  Court  orders
 on  Appointment  of  New  Directors  of
 Swadeshi  Cotton  Mills  and  state:

 (a)  the  outcome  of  the  Petition  for
 Special  Leave  to  Appeal  under  Article
 36  of  Constitution  along  with  Applica-
 tion  for  stay  of  operation  of  the  order
 of  High  Court  filed  in  the  Swadeshi
 Cotton  Millg  Co,  Limited  case;  and
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 (b)  what  interim  measures  Govern-
 ment  propose  to  take  to  ensure  stop-
 ‘page  of  further  deterioration  of  the
 working  of  the  company  under  the
 continued  mis-management  of  the
 present  Managing  Director?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)
 Petition  for  Special  Leave  of  Appeal
 came  up  for  hearing  before  the
 Hon'ble  Supreme  Court  on  Monday,
 the  l0th  April,  978  After  hearing
 the  parties  for  sometime  the  Court
 adjourned  the  matter  to  24th  April,
 978

 (b)  The  matter  is  sub-judice  and
 no  further  action  can  be  taken  under
 the  Companies  Act  956  However,
 as  per  the  Notification  No  SO  265/(E)/
 l8AA/IDRA/78  dated  tne  3th  April,
 978  the  Ministry  of  Industry  Depart-
 ment  of  Industrial  Development  have
 in  exercise  of  powers  conferred  by
 clause  (a)  of  sub-section  qa)  of  Sec-
 tion  I8AA  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act  95]
 (65  of  95l)  authorised  the  National
 Textile  Corporation  Limited  to  take
 over  the  management  of  whole  of  the
 said  Industrial  undertakings  namely
 Qa)  M/s  Swadesh;  Cotton  Mills  Kan-
 Pur  (i3)  M/s  Swadesh:  Cotton  Mills
 Pondiwhery  (i)  M/s  Swadesh:  Cot-
 ton  Mills  Naim  (iv)  M/s  Swadesh:
 Cotton  Mills  Maunath  Bhanjan  (v)
 M/s  Udaipur  Cotton  Mills  Limited, Udaipur,  and  (vi)  M/s  Rae  Barehi
 Textile  Mills  Limited  Rae  Barel  of
 M/s  Swadesh:  Cotton  Mills  Company Limited  Kanpur

 शी  सोहन  लाल  पिपिल  *  सब  से
 पहले  मैं  जनता  सरकार  को  धन्यवाद
 दूगा  कि  उसने  स्थदेशी  बाटन  मिल्ज  के  6

 यू  निद्स  को  टेक  श्रोधर  कर  लिया  है।  झाज
 मेने  टाइल्स  झाक  इंडियः  के  पेज  2  पर  यह
 समाचार  पका  है  कि  इडस्ट्रीज़  मिनिस्टर  ने
 बहा  है  कि  स्वदेशी  काटन  मिलूस  के  जितने

 शेयर्ज  होगे,  उन्हे  सरकार  ल  लेगी  ।  मैं  यह
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 जानना  चाहता  हूं  कि  वे  शेय्ज  कब  तक  ले

 लिए  जायेगे  ।  6  दिसम्बर,  977  को

 थहा  पर  भ्रनेक  व्यक्तियों  की  मृत्यु  हुई  ।

 तब  से  चह  मित्र  बन्द  पडी  है।  मैं  यह  जानना

 चाहता  हु  कि  झ्ब  वह  मिल  कब  तक  चालू

 हां  जायेगी

 श्री  शान्ति  भूषण:  माननीय  सदस्य

 ने  पूछा  है  कि  इस  मिल  के  शेयर्ज़  का  कब

 तक  टेक  श्रावर  कर  लिया  जायगा।  मैं

 इसका  उत्तर  देने  मे  असमर्थ  हु  ।  जब

 तक  सरकार  इस  बार  मे  निणय  न  ले  ले

 तब  तक  मै  किस  तरह  बता  सकता  हू  कि  वे

 शेयर्ज  क्व  तक  ले  लिए  जायेगे  ।  माबब्ीय

 सदस्य  ने  यह  भी  पूछा  है  कि  कानपुर  की

 चह  मिल  कब  तक  चाल  होगी  7  अभी  हाल

 ही  मे  नेशनल  टैक्सटाइल  कार्परेशन  को  उस

 का  एथाराइज्ड  कट्रालर  नियुक्त  क्या

 गया  है  |  उन्हाने  उस  का  टेक  शावर  कर

 लिया  है।  वे  इस  बारे  में  इन्तज़ाम  करेगे

 शौर  जल्दी  से  जल्दी  इस  मिल  का  चालू
 करने  की  कांशिश  करेगे  ।

 थी  मोहन  लाल  पिपिल  वहा  की

 लेबर  प्राबलम  का  हल  करने  के  लिए  क्‍या

 क्या  कदम  उठाय  जायेगे  ताकि  वहा  पर

 श्राइदा  ऐसी  घटना  न  हां  ?

 श्री  शान्ति  भूषण  :  एन०  टी०  सी०

 ने  उसके  मैनेजमैंट  का  टेक  प्रावर  कर  लिया

 है।  परिस्थिति  को  देख  कर  जो  भी  कदम

 प्रावश्यक  होगे  वे  उन  को  उठायेगे  |

 SHRI  K  LAKKAPPA  Mr  Spea-
 ker,  Sir,  I  welcome  the  taking-over
 of  the  Swadesh  Cotton  Mulls  regard-
 ing  which  a  statement  has  been  made
 by  the  Industries  Minister  Here  is
 a  case  of  the  Swadesh:  Cotton  Mills
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 Ltd.  Swadeshi  Polytex  is  run  by
 Jaipuria  Brothers.  I  say  the  money
 from  Swadeshi  Cotton  Mills  Ltd.  has
 been  diverted  by  Shri  Sitaram  Jai-
 puria.

 MR.  SPEAKER:
 the  question.

 Please  come  to

 SHRI  K.  LAKKAPPA:  Sir,  this  is
 a  very  important  question.  There
 has  been  allegation  against  Shri  Sita-
 ram  Jaipuria.

 MR.  SPEAKER:  We  had  a  discus-
 sion  on  this  even  earlier.

 SHRI  K.  LAKKAPPA:  I  want  to
 know  from  him  what  prevented  the
 Government  from  taking  over  the
 Swadeshi  Polytex  Ltd.  run  by  Shri
 Sitaram  Jaipuria.  What  are  the  rea-
 sons  for  that?

 I  would  like  to  put  a  straight  ques-
 tion,  The  Law  Ministry  specially,
 the  Law  Minister,  was  engaged  by
 Shri  Sitaram  Jaipuria  in  two  cases
 namely  under  company  petition  No.
 20  of  977—Swadeshi  Polytex  Ltd.  as
 also  under  company  Petition  No.  2l
 of  ‘197.4%

 (Interruptions)

 MR.  SPEAKER:  I  am  not  allowing
 that  unless  you  give  prima  facie
 proof.

 SHRI  K.  LAKKAPPA:  I  would
 now  put  a  categorical  question.  (In-
 terruptions).  In  view  of  that,  will
 the  Minister  kindly  consider  the  tak-
 ing  over  of  the  Swadeshi  Polytex Ltd.  run  by  Shri  Sitaram  Jaipuria  as
 there  are  large-scale  mismanagement and  other  things  and  there  ig  in.
 fluence  of  this  Government  there?

 MR.  SPEAKER:  It  is  open  tn  yor to  answer  or  not  to  answer  because
 this  question  does  not  arise  from  it.

 (Interruptions)
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 SHRI  SHANTI  BHUSHAN:  In  view
 of  this  ruling,  I  cannot  answer  that.
 But,  if  you  give  me  the  option,  I  can
 answer,

 MR.  SPEAKER:  You  may  answer
 that.

 SHRI  SHANTI  BHUSHAN:  So  far
 as  the  taking  over  of  the  manage-
 ment  under  the  Industries  Develop-
 ment  and  Regulation  Act  is  concern-
 ed,  it  is  just  like  the  taking  over  of
 the  Swadeshi  Cotton  Mills  and  that  is
 within  the  purview  of  the  Industries
 Ministry.  That  does  not  concern  the
 Law  Ministry.

 So  far  as  the  appointment  of  Gov-
 ernment  directors  under  Sec.  408  of
 the  Indian  Companies  Act  is  con-
 cerned,  for  instance,  in  Swadeshi
 Cotton  Mills  Ltd,  Government  direc.
 tors  had  been  appointed  under  Sec.
 408.  But,  the  operation  of  that  order
 was  stayed  by  the  Delhi  High  Court.
 I  hud  had  an  occasion  to  inform  this
 House  earlier  that  so  far  as  Swadeshi
 Polytex  Ltd.  is  concerned,  there  were
 certain  allegations  which  were  being
 enquired  into.  Inspection  of  the
 accounts  had  been  ordered.  As  a
 result  of  the  inspection  of  the  ac-
 counts,  that  question  would  be  exa~ mined  as  to  whether  there  ३5  a  case for  appointment  of  Government  dir- ectors  under  Sec.  408.

 श्री  हुकम  सम्द  कछवाय  :  सरकार  ने
 स्वदेशी  काटन  मिल्स  के  छ;  यूनिटस  को
 भ्रपने  हाथ  में  लिया  है,  इस  का  मुख्य  कारण
 यह  है  कि  उसके  मंतेजमेंट  के  द्वारा  लगातार
 बड़े  पैमाने  पर  कानून  का  उल्लंघन  किया
 जाता  रहा  है  ।  इस  पर  जो  लायबिलिटी  हैं,
 जो  लोगों  का  पैसा  देना  है,  मजदूरों  का
 प्राविडेंट  फंड  श्लौर  ग्रेच्युइटी  का  पैसा  देना  है
 भर  जिन  लोगों  ने  माल  सप्लाई  किया  है,
 छोटे  छोटे  व्यापारियों  ने,  क्या  थह  सारा
 पैसा  सरकार  उन्हें  लौटाएगी  ताकि  जिन्होंने

 **Not  recorded.
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 इस  में  पैसा  लगाया  है  उन  का  वैसा  भौर
 मजदूरो  का  पैसा  ठीक  प्रकार  से  मिले  ?

 इस  की  कोई  व्यवस्था  स्की  महोदय  करेगे  ?

 अगर  हा,  तो  वह  कब  तक  पैसा  लौटा  देगे  ?

 भी  झांति  भूषण  मैं  समझता  हू  कि
 जब  एन०  ढी०  सी०  ने  इस  झ्डरटेकिंग  को
 टेक  श्रोवर  किया  है  तो  भ्रवश्य  उनका
 यह  कर्तव्य  होगा  कि  जा  मजदूरों  का  पैसा
 बाकी  हैं  जिस  के  कारण  मजदूरों  में  भ्रसताष
 था  शौर  जिस  के  कारण  एक  बड़ा  गभीर
 मामना  वहा  हुआ  था  उसका  भी  वे  समाधान
 निकाले  श्र  उन  का  पैसा  देने  का  बन्दाबस्त
 बरे।  जहा  तक  शौर  लांगो  ने  काई  रुपया
 कम्पनी  का  दिया  है

 श्री  हुकम  चन्द  कछवाय  जिन्होंने
 मान  सप्लाई  क्या  है।

 शो  शांति  भूषण.  जरूर  जा  कुछ
 भी  आधिक  स्थिति  उस  कम्पनी  की  होगी
 उस  का  देखते  हुए  कोई  न  कोई  स्कीम  ऐसी
 बनायी  जायगी  कि  किस  तरह  से  उन  का
 शर्पया  दिया  जा  सकता  है  1,

 SHRI  SAUGATA  ROY  Sir,  in  May
 1977,  the  Company  Law  Board  had
 to  undertake  inspection  under  Sec-
 tion  209(a)  of  the  Companies  Act
 and  a  notice  was  issued  to  this  com-
 pany  under  Section  408  of  the  Com-
 panies  Act  I  do  not  know  why  Dir.
 ectorg  could  not  be  appointed  in  the
 company  to  prevent  the  affairs  of
 the  company  from  being  conducted
 mm  a  manner  detrimental  to  public
 interest  My  question  38  in  regard  to
 the  backlog  of  the  wages  Lert  the
 UP  Government  appoint  a  receiver
 who  in  the  exercise  of  his  rights
 attach  shares  worth  Rs  l0  crore  of
 the  Swadesh:  Polytex  invested  in  the
 Swadeshi  Cotton  Mills  I  would  like
 to  know  from  the  hon  Minister  whe-
 ther  he  would  place  a  report  of  the
 iMvestigation  carried  out  by  the  Com-
 pany  Law  Board  on  the  Table  of  the
 House  because  whatever  has  been
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 stated  up  till  now  has  been  a  sort
 of  eye-wash  What  will  be  the  posi.
 tion  vis-a-vis  the  Company  Law  Board
 regarding  the  Swadesh.  Polytex shares  which  are  already  invested  in
 Swadeshi  Cotton  Mulls?

 SHRI  SHANTI  BHUSHAN  So  far
 as  the  first  part  of  the  question  38
 concerned  in  regard  to  proceedings
 relating  to  the  investigation  under
 Section  408  of  the  Compames  Act
 against  Swadesh:  Cotton  Mills  Limited, as  I  have  stated  earlier,  as  a  result of  the  investigation,  the  Government had  decided,  in  fact  appointed  Gov.
 ernment  Directors  under  Section  408 But  in  respect  of  (Interrup- tions)  Now,  even  before  the  Gov-
 ernment  made  that  order,  a  writ  pe- tition  had  been  filed  in  the  Delhi High  Court  The  Delhi  High  Court had  made  an  order  saying  that  the
 Proceedings  may  go  on  and  the  Gov.
 ernment  could  proceed  with  the  con- sideration  of  the  matters  under  Sec- tion  408  and  may  also  make  an  order, af  necessary  But  the  order  shall  not be  given  effect  to  tli  the  High  Court permitted  the  same  to  be  done  There- fore  an  order  under  Section  408  was made  appointing  the  Government Directors  but  which  had  not  been ‘given:  effect  to  Thereafter  the  wnt Petition  was  heard  in  the  Delhi  High Court  It  was  admitted  and  a  stay order  was  made  staying  the  operation of  the  Department  of  Company  Direc- Section  408 matter  is  stil!  sub  judice,  because  the writ  petition  is  stil]  pending  There- fore  it  will  not  be  Possible this  matter  namely  ag  to

 wae  te
 what  pro-

 sos
 had  been  done  because  %  ° matter  ig  stil]

 frome)  Pending  (Interrup.

 whether  eA  RER
 He  wants  to  know you  will  place  the  re:  ort  on the  Table  of  the  House

 »

 SHRI  SHANTI  BHUSHAN  I  would consider  that  after  taking  i derahion  te  nto  consi
 the  Court  of
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 SHRI  SAUGATA  ROY:  What  about
 my  second  part  of  the  question  re-
 garding  Swadeshi  Polytex...?

 SHRI  SHANTI  BHUSHAN:  So  far
 as  the  other  part  of  the  question  is
 concerned,  perhaps  the  hon.  Member
 has  got  a  little  mixed  up  because  it  is
 not  that  Swadeshi  Polytex  has  got
 shares  in  Swadeshi  Cotton  Mills  Ltd.
 On  the  other  hand,  Swadeshi  Cotton
 Mills  Limited  has  got  certain  shares  in
 Swadesh:  Polytex,  So  far  as  those
 shares  are  concerned,  as  I  had  said
 on  an  earlier  occasion,  the  receiver
 appointed  by  the  State  Government
 for  the  putpuse  of  collection  of  elec-
 tricity  dues  which  was  due  to  the
 U.P.  State  Electricity  Board  had
 been  appornted  and  then  these  shares
 were  attached  The  delivery  of  these
 shares,  according  to  my  information,
 has  not  been  procured  by  the  recel-
 ver  but  the  receiver  had  advertised
 and  invited  offers  for  the  purchase  of
 these.  There  have  been  certain  offers
 and  one  of  them  had  been  accepted,
 namely,  a  large  industrial  house.
 I  had  occasion  to  inform  the  House
 that  no  application  for  approval  of
 the  Law  Ministry,  namely,  Company
 Affairs  department  under  section  372
 of  the  Companies  Act  or  under  the
 MRTP  Act  had  been  received  80
 far.  (Interruptions)

 SHRI  SAUGATA  ROY:  I  am  read-
 ing  from  the  statement  of  the  Indus-
 tries  Minister  and  what  I  said  was
 correct.  The  hon.  Law  Minister  says
 that  what  I  said  was  the  wrong  thing.

 (Interruptions)  **

 MR.  SPEAKER:  Don’t  record,  All
 that  the  hon.  Minister  said  was  that
 there  was  a  little  confusion  because
 the  shares  were  not  taken  by  Poly-
 tex....  (Interruptions)  For  every
 small  mater  should  people  get  up
 like  this?

 APRIL  18,  978  Oral  Answers  2

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  May  I  ask  my
 hon.  friends,  why  can  they  not  speak
 more  politely?  Why  do  they  always
 want  to  have  a  quarrel,  I  cannot  un-
 derstand  it.  (  Interruptions)  It  is  not
 the  way  to  do  it.  (Interruptions)

 MR.  SPEAKER:  What  is  most  di
 turbing  is,  when  one  man  gets  up
 and  speaks,  I  can  understand  it,  but
 does  he  require  the  support  of  anothes
 half  a  dozen  people  to  shout  together?
 ]  think  the  voice  of  Mr.  Saugata  Roy
 is  loud  enough  to  be  heard  by  every-
 body.  Is  Mr,  Lakkappa’s  assistance
 necessary?  Mr.  Saugata  Roy  is  on
 his  legs—I  can  understand  that.  If
 there  is  any  error  that  can  be  cor-
 rected.  But  I  cannot  understand  half
 a  dozen  people  getting  up  and  saying
 “No,  No".  What  the  Munster  said
 was  that  there  was  a  mixing  of  thought and  it  2s  a  polite  expression.

 (Interruptions)
 SHRI  SHANTI  BHUSHAN:  May  I

 clarify?  Perhaps,  the  hon,  Member
 would  appreciate  that  the  Swadeshi Cotton  Mills  Limited,  which  is  ope
 company,  owned  shares  in  the  other
 company  viz,  Swadeshi  Polytex Limited.  Now  the  sentence  to  which my  attention  has  been  drawn  by  the hon,  Member,  the  relevant  Portion reads  like  this  “Let  UP  Government
 appoint  a  receiver  who  in  exercise  of his  rights  attach  shares  worth  Rs,  4 crore  of  the  Swadeshi  Polytex”—of course,  it  can  refer  to  the  shares  of Swadeshi  Polytex  Limited—“invest. ed  in  the  Swadeshi  Cotton  Mills.” Perhaps,  the  happier  expression  should have  been  “invested  by  the  Swadeshi Cotton  Mills”,  ‘Ip’  or  ‘by’,  in  a  com~ Plex  sentence  many  people  use  a Particular  word.  Invested  in  the
 Swadeshi  Cotton  Mills—that  is  money invested  in  the  Swadeshi  Cotton  Mills in  the  sense  that  Swadeshi  Cotton  Mills holds  those  shares  in  another  com- pany.  So  it  can  in  one  sense  be  re garded  as  investment  Jn  the  Swadeshi Cotton  Mills,  This  ig  also  one  of  the

 **Not  recorded.
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 investments,  But  this  is  merely  a  मैं  और  दूसरी  जगहों  पर  बुरी  तरह  से  भर
 matter  of  language  Language  is  8

 मे  गही  ु
 हेलो र्ह्‌  रि vehicle  of  thought  Many  people  जात  है।  यह  दुछना  चाहू  हा  मस

 speak  in  different  ways  But  both  तरह  से  फस्ट  बलास  म  पैडैन्जर  दिन  में
 mean  the  same  बैठ  सकता  है,  क्या  उसी  तरह  की  सुविधा
 Relaxation  of  Restrictions  on  Season  स्‍्लीपर  काच  में  बेठने  के  लिए  भाठ  पाता
 Ticket  Holders  on  Paschim  Express  कर  देंगे?

 कद
 *762  SHRI  SOMJIBHAI  DAMOR  to  मधु  बण्डवते  .  भान्यघर,  जो

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  the  additional  restric-
 tion  was  relaxed  for  season  ticket  hol-

 मूल  प्रश्न  पूछा  गया  है,  उस  से  यह  प्रश्न
 विपरीत  €ै।  फिर  भी  मै  माननीय  सदस्य  को
 बतलाना  चाहता  औ  दमन  गया  का  पुल

 uers  for  travel  by  Air  Conditioned  ex-  टूट  जाने  के  बाद  जब  उस  की  'रिपेभ्र  का
 press  (Deluxe)  Paschim  Express  dur-  काम  शरू  उस  समय  लागी.  को  टाशिप-
 ing  August  375  till  further  notice,  हुरू हुआ  मय  लागो  को

 द्र
 and  मेण्ट  की  सुचिधा  दन  के  लिए  हम  लागा  ने

 (by  ४  so  the  reasons  for  not  relax.  इजाजत  दी  थी।  उन्हांने  अपन  प्रश्न  मे
 गा!  |  present  between  Vadodara  and  जो  डैटस  दी  है,  व  गलत  है  ।  उन्होंने
 Dohad?  अगस्त  975  का  जिक्र  क्थि  है  वे एका

 IHF  MINISTER  OF  RAILWAYS  साल पाछ  है।  श्रगस्ट  976  4
 सितम्बर

 (PROF  MADHU  DANDAVATE)  i976  के  बीच  सीजन  टिकट  हांल्ड्स  को
 (१)  and  (b)  A  statement  2s  laid  on  यह  सुधिधा दी  गई  थी।  उस  समय  वहा  पर

 |  the  Hi  a the  Table  of  the  House
 डीलवस  भोर  पश्चिम  एक्सप्रैस--दा  गाडिया

 Statement  चलती  थी  ।  दूसरी  गाड़िया  रह  कर  दी

 (a)  Season  ticket  holders  are  not  गई  थी  ,  फ्रण्टीयर  मेल  का  सेण्ट्रल  रंलवे  से
 permitted  to  travel  by  25  Dn/26  UP  डायबट  कर  दिया  गया  था  ।  इस  लिए
 AC  Express  (Deluxe)/Paschim  Ex-  सीजन  टिकट  हा्ल्डर्स  को  इन  गाडियो
 press  trains  Due  to  extensive  brea-  .
 ches  train  services  were  drastically  से  जान  की  इजाजत  दी  गई  थी।  लेक्नि
 curtailed  during  August/September,  wa ही  ब्रिज  रीकस्ट्रक्ट हा  गया  यह  ट्राशिप- 976  Season  ticket  holders  were
 temporarily  permitted  to  travel  by  मेण्ट  की

 सुविधा  रद  कर  दी  गई  धौर  पुरानी
 these  trains  between  Godhra  and  Va-  स्थिति  का  रेस्टार  कर  दिया  गया  ।  इस
 dodara  upto  0-9-1976  This  was  done  लिए  इस  में  कसी  पुरानी  सुविधा  को  रह only  as  a  temporary  measure  to  alle-

 करने viate  the  difficulties  of  daily  passen-  करने  का  सधाल  नही  है।
 gers  till  normalcy  was  restored.

 (b)  These  trains  cater  for  long  dis-
 =  भाई  'शासोर  मैंने

 यह tance  passengers  and  the  occupation  yer  था  कि  ाप  सीजन  टिकट  बालो  को
 being  heavy,  season  ticket  holders  इस  में  एलाऊ  नहीं  करते  है।  जब  फर्स्ट
 cannot  be  permitted  between  Dohad  S
 and  Vatodere  क्लास  मैं  पैसेन्जर  दिन  में  भी  उन  गाड़ियों

 से  ढल  कर  सकता  है  तो  आप  इन  लोगो  को
 श्री  सोमजी  भाई  ढामोर  :  माननीय  भी  स्लीपर  कोच  में  णएलाऊ  कीजिये।  इस

 प्रध्यक्ष  जी,  पहले  रेलो  मे  धअ्रष्टाचार  समय  &या  20रुपया  देकर  जगह  मिल  जाती
 चलता  था,  भ्रब  रेलो  मे  व्यभिचार  दाखिल  है।  प्रगर  झाप  एलाऊ  कर  देगे  तो  जो
 कर  दिया  गया  है।  यह  गाडी  सुबह  7  बजे  करप्शन  वहा  चल  रही  है,  षह  बन्द  हो
 दोहद  झाती  है,  वहा  पर  पैसेन्डर्स  मूत्रालय  जायगी  ।  कया  ऐसी  सुविधा  देंगे  ?
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 wto  मधु  बज्दबते :  शाप  ने  डोलक्स
 कौर  पश्चिम  एक्सप्रेस  गाड़ियों  का  जिक्र
 किया,  ये  दोनों  गाड़ियां  लम्बे  सफर  की
 गाड़ियां  हैं।  हमारे  पास  लगातार  यह  मांग
 आती  रही  है  कि  जब  हम  दिल्ली  सै  बम्बई
 के  लिए  सफर  करते  हैं  प्रौर  इतना  पैसा
 खर्च  करते  है,  भगर  दूसरे  यात्रियों  को  इन  में
 आने  की  इजाज़त  देंगे  तो  हमें  बहुत  तकलीफ
 होगी  ।  यदि  आप  इन  दोनों  गाड़ियो  की

 आक्यूपेशन  को  फिगर्स  को  देखें  तो  आपको

 मालूम  होगा  कि  इन  मैं  प्राक्यूपेशन  i39
 परसेंट  है  ।  रिजब्ड  और  प्रन-रिज॒ब्ड
 दोनों  की  हर  महीने  की  फिगमसे  मेरे  पास  है,
 लेकिन  मै  सदन  का  ज्यादा  समय  नहीं  लेना
 चाहता  हू,  एब्रेज  श्राक्यूपेणन  i39  परसेंट
 है,  100 की  जगह है  लेकिन  i39  लोग
 बाने  हैं।  ऐसी  हालत  में  लोग  डिस्टेंस
 चैंसेन्जस  जब  अपना  रिजर्वेशन  करा  कर  जाते
 है,  श्गर  सीजन  पास-होर्डस  को  उन
 कम्प  टर्मेंटम  मैं  जाने  की  इजाजत  दें  दें,  तो
 लांग  डिस्टेंन  चैंमेण्जस  को  काफी  तकलीऊ
 होगी  और  इस  सदन  मै  भी  यह  कहा  जाता
 रहा  है  कि  लाग  डिस्टेंस  द््न्म  में  प्रतरिजब्डं
 लोगों  को  रिजडडे  कम्पार्टमेंट्स  मैं  सफर  करने
 की  इजाजत  न  दी  जाए  क्योकि  इस  से  उन  को
 तकलीफ  होती  है  ।

 Recommendations  of  Law  Commission

 t
 *763.  SHRI  MANORANJAN  BHAK-

 TA:
 SHRI  PRADYUMNA  BAL:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  the  action  taken  by  Govern-
 ment  on  the  recommendations  contain-
 ed  in  the  58th  Report  of  the  Law  Com-
 mission  on  structure  and  jurisdiction
 of  the  higher  judiciary  in  respect  of
 the  following  matters;

 rey)  appeals  in  criminal  cases;
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 (2)  retirement  age;  and

 (3)  grant  of  other  benefits  to
 judges  of  High  Courts  and
 Supreme  Court?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  A  statement
 containing  the  requisite  information  1s
 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-227/78).

 SHRI  MANORANJAN  BHAKTA:
 The  Law  Commission  suggested  that
 the  Constitution  should  be  amended
 to  restrict  the  criminal  appeals  to  the
 Supreme  Court  and  therefore  in  the
 statement  laid  by  the  hon.  Minister,  .t
 is  stated  that  article  34  (l)  (०)  of  the
 Constitution  would  be  amended  along
 with  articles  32  and  4983  which  is  un-
 der  consideration  of  the  Government.
 May  I  know  what  will  be  the  salient
 features  of  the  amendment?

 MR,  SPEAKER:  It  is
 sideration.

 under  con-

 SHRI  SHANTI  BHUSHAN:  The
 matter  is  still  under  consideration.  So
 long  as  the  matter  is  still  under  con-
 sideration  and  a  decision  has  not  been
 taken,  obviously  I  would  not  be  in  a
 position  to  say  what  will  be  the  shape
 of  the  final  amending  bill

 SHRI  MANORANJAN  BHAKTA:
 The  High  Court  Judgeg  (Conditions  of
 Service)  Act,  954  and  the  Supreme
 Court  Judges  (Conditions  of  Service)
 Act,  958  were  amended  in  1976.  Con-
 sidering  the  suggestions  made  by  the
 Law  Commission,  sometimes  it  appears
 much  more  benefits  have  been  provided
 by  the  amendments  of  1976.  That
 was  the  time  of  the  emergency  and
 there  was  very  often  criticism  in  this
 House  and  outside  regarding  commit-
 ted  judges,  etc.  In  view  of  the  chang-
 eq  political  gituation,  I  want  to  know
 whetther  the  government  is  thinking
 of  re-examining  the  whole  amend-
 ment  made  during  that  period?
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 SHRI  SHANTI  BHUSHAN:  What-
 ever  improvements  were  made  in  the
 conditions  of  service  of  the  judges  of
 the  High  Courts  and  Supreme  Court
 by  the  amending  Act  of  1976,  there  8
 No  proposal  under  the  consideration  of
 the  government  to  withdraw  any  of
 them.

 SHRI  SOMNATH  CHATTERJEE:
 May  I  know  whether  the  government
 is  considering  raising  the  retirement
 age  of  Supreme  Court  Judges  and  con-
 sequently  the  retirement  age  of  High
 Court  Judges  because  they  want  to
 keep  a  distinction  between  the  Sup-
 reme  Court  Judges  and  High  Court
 Judges?  May  I  know’  whether  the
 the  State  Governments  in  regard  to
 providing  proper  facilities  with  regatd
 to  dispensation  of  criminal  justice?  So
 far  as  I  know,  a_  representation  has
 been  made  by  the  West  Bengal  Gov-
 ernment  for  financia]  assistance  May
 I  know  whether  the  Government  is
 considering  it?

 SHRI  SHANTI  BHUSHAN  So  far
 as  the  age  of  retirement  328  concerned,
 the  suggestion  made  in  the  report  of
 the  Law  Commission  was  that  the  age
 of  retirement  of  High  Court  Judges
 should  be  raised  from  62  to  65  At
 that  stage  :t  was  decided  by  the  gov-
 ernment  not  to  accept  that  recom-
 mendation  of  the  Law  Commission
 because  the  government  felt  that  there
 should  be  a  difference  in  the  retire-
 ment  ages  of  High  Court  Judges  and
 Supreme  Court  Judges,  one  of  the
 reasons  being  obvious,  +.e.,  some  at-
 traction  for  going  to  the  Supreme
 Court  is  provided  even  by  the  differ-
 ence  in  the  two  ages.

 Now,  so  far  the  Government  has
 not  apphed  its  mind  to  the  question
 of  making  a  general  raise  in  the  age
 of  retirement  of  the  Supreme  Court
 Judges  also  except  the  fact  that  the
 former  Chief  Justice  of  India  had  sent
 a  suggestion  some  time  back  that  ‘he
 age  of  retirement  of  the  Supreme  Court
 Judges  should  also’  increase,  but  no
 consideration  has  been  given  to  that
 proposal.
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 About  the  other  part  of  the  question
 relating  to  facilities  *  for  providing
 better  criminal  justice,  it  is  true  that
 I  had  written  a  letter  some  time  back
 to  the  Chief  Ministers  of  all  the  States
 in  the  country  drawing  their  attention
 to  the  fact  that  even  criminal  justice
 was  too  much  delayed  and  pointed  out
 the  various  serious  consequences
 which  arose  on  account  of  delays  not
 only  in  the  administration  of  criminal
 justice,  but  also  in  the  administration
 of  justice  by  itself  and  I  had  suggested
 that  perhaps  they  might  consider  the
 question  of  constituting  more  courts
 and  taking  other  steps  also,  whatever
 might  be  feasible,  to  rectify  the  situa-
 tion  In  that  connection,  many  of  the
 State  Governments  have  already  in-
 creased  the  number  of  courts  and
 various  other  things  are  being  done
 and  the  Chief  Minister  of  West  Bengal
 also  wrote  to  me  saying  “Yes,  we  are
 trying  to  increase  the  number  of
 courts,  providing  more  court  rooms,
 buildings  and  so  on  but  then  there
 are  financial  implications”.  He  wrote
 that  special  assistance  to  the  West
 Bengal  Government  might  be  provid-
 ed  by  from  the  Central  financial  assis-
 tance  in  that  connection  Now,  it  is
 obvious  that  this  is  not  a  problem
 special  to  the  West  Bengal  Govern-
 ment,  this  is  a  problem  which  occurs
 in  almost  all  the  States  of  the  country
 so  that  the  question  of  providing  any
 special  assistance  only  to  the  West
 Bengal  Government  and  not  to  other
 Governments  obviously  does  not  arise
 But  so  far  as  general  assistance  to
 State  Governments  etc,  is  concerned,
 that  is  a  general  question  and  obvious-
 ly  everything,  allocation  of  funds  ete.,
 as  taken  into  consideration

 New  Direct  Train  from  Ahmedatad  to
 Madras

 *764  PROF  P.  G.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state.

 (a)  whether  Government  have
 started  a  new  direct  train  between
 Ahmedabad  and  Madras;
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 (b)  if  so,  when  and  with  what
 periodicity;

 (c)  is  it  an  all  second-class  train;

 (d)  if  so,  what  are  the  special  and
 additional  passenger  amenities  provid-
 ed  on  the  said  train?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 to  (c).  Yes  Sir,  (145/146  Madras  Beach-
 Abmedabad  weekly  Navajivan  Express
 has  been  introduced  with  effect  from
 6th  April,  1978.  It  is  a  classless  train
 having  only  Ilnd  class  accommodation.

 (d)  It  is  a  fully  reserved  fast  train
 with  Second  Class  cushioned  sleepers.
 Janata  Bed  rolls  are  supplied  on  de-
 mand  on  payment  of  prescribed  char-
 ges.  Water  containers  have  also  been
 provided  in  the  coaches’  to  provide
 cold  water.  A  pantry  car  has  been
 provided  on  this  train  to  supply  hot
 food.  A  lending  library  has  also  been
 introduced  on  the  train.

 PROF.  P.  G.  MAVALANKAR:  Sir,  |
 do  wish  to  congratulate  my  friend,  the
 Railway  Minister  for  starting  this  new
 train  which  has  been  a  great  help  and
 it  was  welcomed  by  many  peopie.
 ‘Classless  society’  is  all  right.  But  I
 do  not  know  why  he  calls  it  a  ‘class-
 less  train’.  What  he  means  is  a  single
 class  train—only  the  second  class.  I
 would  like  to  ask  him,  apart  from  con-
 gratulating  him  on  this  and  also  con-
 gratulating  him  on  the  name  given
 ‘Navajivan  Express’,  a  very  significant
 and  good  name,  and  it  is  his  choice  I
 understand—I  congratulate  him  for
 that  also—just  as  he  has  given  the
 name  ‘Gitanjali  Express’  to  the  train
 from  Calcutta  to  Bombay,  which  is
 also  his  choice,  whether  the  Govern.
 ment  will  eventually  consider  increas-
 ing  the  periodicity  of  the  Navajivan
 Express  between  Ahmedabad  and
 Madras.  Today  it  ig  a  weekly  train.
 But  I  would  like  to  know  whether  it
 ean  be  made  more  than  weekly—twice
 or  thrice  a  week.  Secondly,  I  would
 like  to  know  whether  this  train—~I  do
 not  want  to  take  the  time  by  going
 into  the  whole  route—will  also  be  rout-

 APRIL  18,  98  Oral  Answers  20

 ed  in  such  a  way  80  as  to  enable  hun-
 dreds  of  thousands  of  people  of
 Andhra  Pradesh  who  live  in  Ahmeda-
 bad,  Baroda  and  other  places  in  Guja.
 rat  to  catch  this  train  and  get  down
 at  a  particular  station  to  go  on  their
 onward  journey  to  Hyderabad  and
 other  places,

 PROF.  MADHU  DANDAVATE:  He
 has  congratulated  me,  but  during  the
 Question  Hour  he  must  only  sey
 “Whether  I  can  congratulate.”  Anyway,
 he  has  congratulated  me.  I  am  thank-
 ful  to  him.  As  _  for  the  suggestions
 which  he  has  made,  we  have  already
 made  the  announcement.  Firstly,  as
 far  as  the  frequency  of  the  train  is
 concerned,  the  occupation  of  train
 goes  on  increasing  as  the  frequency
 increases.  It  is  directly  proportionate
 to  the  occupation  and  therefore,  we
 are  watching  the  occtpution  of  the
 train.  Secondly,  we  quite  see  the
 difficulties  of  people  coming  from  other
 regions  of  South  like  Andhra,  Manga-
 lore,  and  Kerala.  I  have  already  ane
 nounced  while  introducing  the  train
 that  within  a  few  days  we  are  going
 to  have  some  additional  bogies  for  peo-
 ple  travelling  to  Kerala  and  other
 parts  so  that  they  should  be  able  to
 get  full  advantage.  In  addition  to
 that

 SHRIMATI  PARVATHI  KRISH-
 NAN:  At  least  you  give  South  Indian
 names  to  the  additional  bog.es.

 PROF.  MADHU  DANDAVATE:  Yes,
 we  will  give.  For  that  I  will  consult
 Shrimati  Parvathi  Krishnan  and  I  am
 sure  that  she  will  give  a  good  sugges-
 tion.  Then  there  was  also  a  sugges-
 tion  from  the  passengers  from  Ah-
 medabad,  that  till  the  new  bogies  are
 introduced,  some  re-adjustment  of  the
 time-table  can  be  made  for  the  people
 in  the  South,  so  that  when  they  reach
 Madras,  if  they  have  to  get  connecting
 trains  for  the  southern  region,  ade-
 quate  connections  should  be  available.
 We  are  examining  that  problem.

 As  far  as  the  third  question  is  con-
 cerned,  we  are  trying  to  give  more
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 facilities,  and  you  will  be  happy  to
 know  that  our  idea  is  to  give  more
 connections  between  Ahmedabad  and
 Madras,  not  only  in  terms  of  carrying
 passengers,  we  have  also  tried  to  de-
 pict,  in  this  very  train,  the  saga  of  In-
 dian  freedom  movement,  in  which  the
 important  events  in  the  life  of  Gan-
 dhiji  when  he  led  the  struggle,  have
 been  pictorially  inscribed,  and  impor-
 tant  quotations  have  also  been  ins-
 cribed.  We  have  received  very  good
 response  to  jt.

 PROF.  P.  G.  MAVALANKAR;:
 Music  is  also  very  important.  Music
 is  soothing.

 PROF.  MADHU  DANDAVATE:  lf
 he  travels  by  this  train,  he  will  fina
 that  the  evtire  music  of  the  wheels  is
 also  viry  pleasant.

 PROF.  P.  G.  MAVALANKAR:  He
 Said  in  his  answer  that  it  was  a  fully
 reserved  train.  I  want  to  know
 whether  reservations  are  also  possible
 for  the  passengers  to  Madras  or  vice-
 versa  at  the  intermediate  stations,  and
 whether  the  janata  bed  rolls  which
 are  provided  are  really  of  good  quality
 or  they  are  only  of  janata  quality.
 (Interruptions)  When  we  Bive  things

 free  or  at  low  cost,  we  don’t  look  at
 the  quality.  I  want  that  quality
 things  should  also  be  given.  We  should
 not  look  merely  at  the  price.  I  did  not
 mean  Janata  Party  quality!  I  said
 janata  quality.  I  want  to  know
 whether  the  quality  of  the  thing  will
 be  looked  after,  and  what  is  the  fee
 charged  for  the  bed  roll?  Finally,  the
 Railway  Miniser  has  already  started
 this  train.  There  is  also  a  train  from
 Ahmedabad  to  Calcutta.  Will  he  also
 think  of  having  a  train  by  name
 ‘Young  India’—a  name  also  given  by
 Gandhiji—between  Ahmedabad  and
 Delhi  via  Jaipur,  80  that  these  States
 can  also  be  connected?

 MR.  SPEAKER:  The  last  question
 does  not  arise.

 PROF.  MADHU  DANDAVATE  As
 tar  as  part  A  of  the  question  is  con-
 cerned,  the  entire  train  is  ao  devised
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 that  it  starts  from  Ahmedbad,  goes  to
 Baroda,  then  to  Surat,  Nandurbar,
 Jalgaon,  Manmad,  Dhond,  Sholapur,
 Guntakkal,  Gooty,  Renigunta  and  then
 to  Madras.  The  tickets  for  all  the
 stations  are  available.  Reservations
 for  the  intermediate  stations  are  avail-
 able.  And  since  the  train  does  not
 stop  in  between  these  stations,  the
 question  of  reservation  does  not  arise,
 for  others.

 Secondly  as  regards  the  janata  bed
 rolls,  if  the  hon.  Member  travels  by
 this  train,  he  will  find  that  we  have
 taken  proper  precaution  to  provide
 clean  janata  bed  rolls,  so  that  passen-
 gers  should  have  sound  sleep  and  not
 be  disturbeq  by  the  bad  smell  of  the
 janata  bed  roll.  That  precaution  has
 been  taken.

 As  regards  the  extension  of  the  tra:",
 Members  will  be  very  happy  to  know
 that  we  want  such  facilities  ve
 extended  to  different  regions.  And,
 therefore,  we  are  already  examining
 the  starting  of  such  classless  trains,
 with  all  these  facilities.  We  are
 examining  the  problem  of  starting
 them  between  Bhubaneswar-Secun-
 derabad;  Secunderabad-Bombay  and
 similarly  between  Ahmedabad-Bhev-
 nagar-Porbandar  and  also  between
 Bhubaneswar  and  Delhj  via  Asansol.

 MR.  SPEAKER:  Mr.  Minister,  you
 are  extending  the  scope  of  the  question.

 PROF.  MADHU  DANDAVATE:  He
 has  asked  the  question.

 MR,  SPEAKER:  That  is  why  I  said
 that  the  last  question  need  not  be  ans-
 wered.  Once  you  extend  the  scope  of
 the  question,  the  supplementaries  will
 also  be  extended.

 PROF.  MADHU  DANDAVATE:  Now
 about  the  last  train.  I  have  mention-
 ed  these  trains.  There  is  also  one
 train  in  the  northern  region,  I  nust
 mention  it.  Otherwise  I  will  be  guilty
 of  regionalism.  There  is  the  Howrah-
 Jammu  train  which  will  pass  through
 Patna,  Lucknow  and  Ludhiana.  We
 are  also  trying  to  examine  it.
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 SHRI  VIJAYKUMAR  N.  PATIL:
 Will  the  Minister  consider  the  possi-
 bility  of  linking  Nardana  and  Dhule

 -line,  a  distance  of  20  miles  with  this
 train?  It  is  lying  in  the  region  bet-
 ween  Ahmedabad  and  Madras.  This
 Nardana-Dhule-Chalisgaon  line  will  re-
 duce  the  distance  between  Ahmedbad
 and  Madras  by  this  train  by  60  miles.
 There  is  already  a  demand  placed  on
 the  Government  by  the  people  of  Dhule
 district,  for  the  provision  of  this  20-
 mile  link  between  Nardana  and  Dhule.

 PROF  MADHU  DANDAVATE:  That
 is  altogether  a  different  question.

 MR  SPEAKER,  Mr.  Minister,  You
 have  opened  the  topic.  That  is  the
 difficulty.  Anyway,  the  Miniser  will
 consider  that.

 SHRI  VIJAYKUMAR_  N.  PATIL:
 Will  the  Government  agree  to  this  at
 least?

 PROF.  MADHU  DANDAVATE:  I  am
 saying  that  already  we  have  received
 a  memorandum  on_  those  lines  We
 will  take  it  into  account.  I  am  not
 going  to  give  a  firm  commitment.  Un-
 less  we  examine  the  problem,  it  is  not
 proper  to  give  a  reply.

 MR.  SPEAKER:  May  I  suggest  that
 the  Minister  may  kindly  reply  to  the
 question?  Do  not  enlarge  the  scope.
 Then  it  will  enlarge  the  scope  of  the
 supplementaries.  That  is  my  request
 to  all  of  you.

 Train  Accidents

 *765.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  lay  a  state-
 ment  showing

 (a)  total  number  of  train  accidents
 during  the  last  six  months;

 (b)  total  number  of  people  died  in
 these  accidents;

 (oe)  details  zone-wise;  and

 (ad)  total  amount  paid  as  compensa-
 tion?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 to  @.  A  statement  is  laid  on  the
 Table  of  the  Sabha.

 Statement

 The  number  of  train  accidents  in  the
 categories  of  collisions,  derailments,
 level  crossing  accidents  and  fires  in
 trains  which  occurred  on  the  different
 Railways  during  the  period  1-10-1977
 to  3l-3-78  and  the  number  of  persons
 killed  therein  ig  given  below:—

 Railway  No  of  No,  of
 train  persons

 accidents  killed

 a  Central  67  8
 a,  Easten  .  26  8

 g-  Northern  .  62  77
 ro  North  Eastern.  35  4
 5.  Northeast  Frontier  29
 6.  Southern.  43  8

 9.  South  Central.  32  2
 8.  South  Eastern.  59
 9.  Western.  59  22

 Tora  |  wie  I39

 (d)  A  sum  of  Rs,  2  5]  lakhs  approxi-
 mately  has  been  paid  as  compensation
 under  the  Indian  Railways  Act,  890  to
 the  victims  or  their  dependents  in-
 volved  in  train  accidents  during  the
 period  from  Ist  October,  977  to  3lst
 March,  1978.  The  other  claims  are
 pending  in  the  courts  of  the  Ad-hoc
 Claims  Commissioners/Ex-officio
 Claims  Commissioners  and  the  pay-
 ment  will  be  made  to  the  claimants
 on  the  basis  of  the  verdicts  of  the
 courts,

 Out  of  १6  Railway  employees  who
 were  killed  on  duty  in  these  accidents,
 a  sum  of  Rs,  3,82,100  has  been  paid  a8
 compensation  due  under  the  Work-
 men’s  Compensation  Act  923  in  the
 case  of  4  deceased  employees.
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 SHRIMATI  BIBHA  GHOSH  GO-
 SWAMI];  The  Minister  must  be  aware
 that  there  is  a  widespread  feeling
 that  the  maintenance  of  the  railways
 is  not  up  to  the  mark,  especially,
 in  regard  to  gangmen  etc  the  accept-
 थ्त  formula  for  appointment  or
 maintenance  of  manpower,  what  is
 called  the  Mufflin  formula,  that  for-
 mula  has  been  given  up  in  many  of
 the  sections  The  result  is  that
 vacancies  caused  by  death  or  retire-
 ment  are  never  filled  up  Consider-
 ing  also  the  fact  that  the  volurre  of
 traffic  has  gone  up  several  times,
 thig  78  a  real  danger  for  the  safe
 running  of  trains  I  want  to  know
 whether  the  Munister  has  gone
 through  all  these  questions  and
 whether  he  3s_  considering  the  _re-
 placement  of  those  vacancies  caused
 by  death  and  retirement  by  appoint-
 ing  more  gangmen  and  other  man-
 power  necessary  for  fulfilling  the
 Mufflin  formula  at  least,  if  not  more
 staff

 PROFF  MADHU  DANDAVATE
 There  are  two  aspects  of  the  pro-
 blem  One  is  mantenance  The
 second  i8  the  question  of  allotment
 of  work  to  gangmen  and  judicious
 implementation  of  the  formula  that
 has  been  observed  so  far  I  am  very
 happy  to  inforrr  the  House  that  re-
 cently  we  had  tried  to  strengthen
 and  to  reinforce  al}  our  maintenance
 arrangements  and  a  number  of
 mechanical  devices  are  also  being
 introduced  As  far  as  the  problem
 of  gangmen  is  concerned,  I  have  said
 it  in  this  very  House,  that  for  a
 variety  of  reasons  we  would  perfer
 to  introduce  the  concrete  sleepers,
 instead  of  the  wooden  sleepers,  be-
 cause  the  durability  of  the  concrete
 sleepers  in  the  long  run  will  be  very
 high,  about  50  years  instead  of  the
 usual  2  to  5  vears  for  wooden
 sleepers  When  we  are  introducing
 the  concrete  sleepers,  in  that  new
 arrangement,  gangmen  are  not  able
 to  do  it  manually  and,  therefore  the
 job  has  to  be  done  mechanically
 But  even  with  this  mechanisation,
 we  will  see  that  the  gangmen  will
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 not  be  shifted.  Ag  regards  the  imi-
 tial  complaint  that  she  has  mention-
 ed,  we  will  see  to  7  that  when  vacan-
 cles  of  gangmen  occur,  we  will  not
 allow  those  vacancies  to  go  uncover-
 ea  or  unfilled  Injustice  to  gangmen will  always  be  avoided

 SHRIMATI  BIBHA  GHOSH  GO-
 SWAMI  There  have  been  42  train
 accidents  causing  29  deaths  |  want
 to  know  in  how  many  cases  sabotage was  the  cause  of  the  accident

 PROF  MADHU  DANDAVATE  1
 have  already  informed  the  House  a
 number  of  times  that  from  Ist  April
 4977  to  3lst  March  978  we  detected
 327  obstructions  in  the  path  Some
 of  them  were  by  way  of  removal  of
 fish-plates,  in  some  places  the  rails
 were  cut  Even  though  27  attempts
 were  made,  8  of  them  resulted  in
 accidents  due  to  sabotage  In  addi-
 tion  to  other  steps,  in  November  we
 ret  up  a  patrolling  agency  of  25,000
 men—l4,000  gangmen  and_  11,000
 RPF  men—and  I  am  very  happy  to
 say  that  after  starting  the  practice
 of  patrolling  fror  23rd  December
 977  not  a  single  accident  que  to
 sabotage  has  taken  place,  and
 that  38  a  tribute  to  our  gangmen  and
 RPF  men

 SHRI  T  A  PAI  May  we  know
 whether  the  Minister  hays  raised  the
 quantum  of  compensation  in  the  case
 of  deaths  from  Rs  50000  to  Rs  34
 lakh  because  the  cess  collected  is
 leaving  an  insufficient  balance  every
 year  and  it  would  be  fair  that  the
 travellers  by  trains  are  treateq  on
 a  par  with  travellers  by  planes?

 PROF  MADHU  DANDAVATE:
 The  hon  Member,  who  3s  also  an  ex-
 Railway  Minister,  is  aware  of  the
 fact  that  even  this  particular  quan-
 tum  of  compensation  of  Rs  50,000
 was  introduced  after  considerable  dis-
 cussion  Normally,  there  1s  some
 sort  of  link  between  the  compensa-
 tion  paid  to  the  victims  by  the  alr-
 ways  and  the  compensation  paid  by
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 the  railways.  In  air,  the  risk  is  sup-
 posed  to  be  enormously  large  and,
 therefore,  to  that  extent  the  compen-
 sation  quantum  has  always  been  more
 there.  There  is  a  certain  interna-
 tional  concept  that  has  been  accepted,
 and  it  has  always  been  accepted  that
 whenever  there  is  an  upward  revi-
 sion  of  the  one,  there  is  an  upward
 revision  of  the  other.  In  fact,  I  my-
 self  had  suggested  that  this  should
 be  examined.  We  have  examined
 this  and  come  to  the  conclusion  that
 the  maximum  compensation  should
 be  Rs.  50,000  and  that  if  we  revise  it
 upwards,  the  compensation  to  the
 air  victims  will  have  also  to  be  rais-
 ed,  At  present  we  are  confining
 ourselves  to  Rs.  50,000.  Let  there
 be  no  incentive  for  accidents.

 SHRI  SHAMBU  NATH  CHATUR-
 VEDI:  May  I  know  how  the  accident
 figures  of  the  current  year  compare
 with  the  figures  of  the  previous
 years?

 PROF,  MADHU  DANDAVATE;  In
 (1974-75,  for  this  period  the  number
 of  accidents  was  479.  They  are  बी12
 for  this  year.  In  1975-76  it  was  428,
 in  ‘1976-77  it  was  368  and  in  ‘1977-78
 it  is  412.

 SHRI  BEDABRATA  BARUA:  May
 I  know  from  the  hon.  Minister  what
 has  happened  to  the  theory  of  sabot-
 age?  Has  it  remained  only  a  theory
 or  has  there  been  any  finding  also
 that  many  of  these  accidents  took
 place  due  to  sabotage  resulting  in
 loss  of  life  and  property?  I  would
 like  to  know  whether,  after  six
 months  or  one  year  of  propounding
 this  theory,  Government  has  come  to
 any  conclusion  as  to  who  indulged
 in  this  sabotage.  It  is  no  use  saying
 there  is  sabotage,  but  we  do  not
 know  who  did  it.  We  should  be  told
 if  they  suspected  certain  elements
 and  have  made  certain  findings  about
 the  matter.

 PROF.  MADHU  DANDAVATE:
 ‘There  is  no  question  og  a  theory  of
 sabotage.  If  sabotage  were  to  re-
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 main  in  theory,  I  would  have  been
 extremely  happy,  Then  there  would
 have  been  no  danger  at  all.  But  it
 has  been  put  into  practice.

 There  were  27  obstructions  to  the
 railway  track  in  the  form  of  re-
 moval  of  fish  plates,  tampering  with
 the  track  cutting  of  the  rails  ete.
 They  resulted  ultimately  in  eight
 accidents.  Even  after  introducing
 patrol,  we  find  that  27  attempts  at
 sabotage  were  there,  but  they  were
 detected  by  our  patrolmen’  well  in
 time  before  the  trains  could  pass.
 In  the  case  of  these  eight  accidents
 which  were  due  to  sabotage,  there
 is  no  clear-cut  indication.  The  final
 report  has  yet  to  come.

 In  one  case,  3  men  at  Murtajapur
 have  been  arresteg  .but  I  wish  to
 make  it  clear  that  they  do  not  happen
 to  be  railway  employees,  because  a
 theory  is  sought  to  be  built  that  be-
 cause  bonus  has  not  been  given  there
 is  discontent  and  the  workers  are
 indulging  in  it.  In  ‘1974,  there  was
 the  maximum  discontent  and  a  20
 days  strike,  but  not  a  simgle  act  of
 sabotage  took  place  even  during  that
 struggle.  Therefore,  I  do  not  want
 to  allege  that  the  railway  workers
 are  indulging  in  this.  No  railway
 worker  has  committed  any  act  of
 sabotage.

 SHRI  BEDABRATA  BARUA:  Are
 Political  elements  involved  jn  it?

 PROF.  MADHU  DANDAVATE:
 The  enquiry  is  going  on.  No  politi-
 cal  identity  has  been  established,
 but  it  has  been  established  that  they
 are  not  railway  workers.  That  much
 I  can  say.

 उत्तर  प्रदेश  में  तेल  शौर  गैस  की  खोज

 *768.  शी  रामधारी  शास्त्री:  क्‍या
 पेट्रोलियल  तथा  रसायन  धौर  उबरक  मंत्री  यह
 बताने  की  कृपा  करेंगे  वि  ;

 (क)  उत्तर  प्रदेश  के  किन  किन  स्थानों
 पर  तेल  भौरगस  को  खोज  की  जा  रही  है
 शर  इसमें  कितनी  प्रगति  हुई  है;  शौर
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 (@)  क्‍या  देवरिया  जिले  मे  भी  ऐसी
 खोज  की  जा  रही  है  न्लौर  यदि  हा,  तो
 सत्सम्बन्धी  ब्यौरा  क्‍या  है  ?

 लथा  रसायन  और  उर्वरक
 संत्रालय  में  राज्य  मंत्री  (क्री  जनेश्वर  मिञ्र  ):
 (क)  इस  समय  झो०  एन०  जी०  सी०

 उत्तर  प्रदेश  के  पीली  भीत  जिले  मे  पूरनपुर
 के  पास  एक  कुए  की  खुदाई  कर  रहा  है।
 झभी  तक  402  मीटर  गहराई  तक  कुए
 की  खदाई  की  जा  चुकी  है  1

 (ख)  जी  नहीं  ।  परन्तु  देवरिया
 जिले  मे  भक्म्पोय  सर्वेक्षण  का  काम  चल  रहा
 है  ny

 श्री  रामधारोी  शास्त्री  उत्तर  प्रदेश
 मेकित  क्नि  स्थान  पर  इस  तरह  का  सर्वेक्षण
 चल  रहा  है  ?  क्या  उत्तर  प्रदण  मे  पीली-
 जीत  के  प्रलावा  श्रौर  कही  भी  इस  तरह  का
 सर्वेक्षण  चल  रहा  है  ?

 श्री  जनेश्वर  मिश्र  इस  समय  पीली-
 भीत  के  प्रलावा  और  कही  सर्वेक्षण  नही  चल
 रहा  है।

 श्री  रामधारोी  शास्त्री  देवरिया  जिले
 मे  जा  काम  चल  रहा  है  वह  क्नि  क्नि  स्थाना
 पर  चल  रहा  है  ?  झौर  वह  काम  कब  तक
 पूरा  हां  जायेगा  ?

 श्री  जनेश्वर  मिश्र  एक  सिस्मेक
 पार्टी  गोरखपुर  शर  देवरिया  ज़िलो  मे
 काम  कर  रही  है।  उस  के  सर्वेक्षण  के  भ्राकडो
 का  इस्टीट्यूट  झाफ  पेट्रीलियम  एक्सप्लोरेशन
 अध्ययन  वर  रहा  है।  इस  बारे  मे  शर
 कोई  ब्यौरा  भ्रभी  देना  मुश्क्लि  है।

 श्री  रास  बिलास  पासबान :  मैं  जानना
 चाहता  हू  कि  झभी  तक  किन  किन  स्थानों
 पर  तेल  भौर  गैस  की  खोज  की  गई  है  जौर
 वहा  से  कितना  तेल  और  गैस  निकल  रहो
 है।  उत्तर  प्रदेश  के  भ्रतिरिकत  किन  किन
 राज्यों  में
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 MR  SPEAKER  This  question  w
 related  only  to  Uttar  Pradesh

 st  waste  fry:  उत्तर  प्रदेश
 मे  चार  जगहो--उल्लानी,  कासगज,  तिलहर
 झौर  मोहद  मे  पहले  तेल  की  खोज  का  प्रयास
 किया  गया  था  ।  लेकिन  वहा  जो  कुए
 खोदे  गये,  उनसे  कोई  सफलता  नही  मिली  ।

 थी  ब्रजमूषण  तिवारी  :  क्‍या  उत्तर
 प्रदेश  मे  श्ौर  जगहो  पर  सर्वेक्षण  कराने  का
 कोई  प्रस्ताव  सरकार  के  सामने  है  ?

 श्री  जनेश्वर  मिथ :  जिन  जबहों  के
 बारे  मे  मैंने  बताथा  है  उन  के  श्रलावा
 केवल  गोरखपुर  के  पूर्व  मे  गडक  की  तलहटी
 मे  एक  सिस्मिक  दल  भेजने  के  लिए  शाण
 एन०  जी०  सो०  विचार  कर  रहा  है।

 गया  में  उपरि  पुल

 769.  शी  ईश्वर  चोधरी  क्या  रेल
 मत्री  यह  बताने  की  कृपा  करेगे  वि।

 (=)  क्या  मव्रालय  ने  गया  (बिहार)
 जक्शन  पर  उपरि  पुल  बनाने  झौर  उसे
 अप्रैल  974  तक  पूरा  करने  का  अ्रश्वासन
 दिया  था  ,

 (ख)  यदि  हा,  तो  उसे  शब  तक  पूरा
 न  करने  के  क्‍या  कारण  है  और

 (ग)  यह  उपरि  पुल  सम्भाव्यतया
 कब  तवः  पूरा  हो  जायगा  ?

 रेल  मत्रालय  में  राज्य  मंत्रो  (शो  शिव
 नारायण  )  :  (क)  से  (ग).  एक  विवरण
 सभा  पटल  पर  रख  दिया  गया  है

 विवरण

 (क)  से  (ग)  यात्री  यातायात  के
 लिए  गया  जक्शन  पर  एक  ऊपरी  पुल  पैदल
 पहले  से  है।  गया  रेलवे  स्टेशन  पर  एक
 दूसरे पै  दल  पुल  के  निर्माण  का  काम  1973—
 74  के  रेलवे  निर्माण  कार्यक्रम  मे  शामिल
 किया  गया  था
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 पुल  की  नींव  और  इस्पात  के  काम  की
 विरचना  सम्बन्धी  कार्य  पूरे  हो  गये  हैं  तथा
 संरचनाझों  के  निर्माण  का  काम  शुरू  कर  दिया
 गया  है।

 गया  स्टेशन  एक  व्यस्त  विद्युती  कृत
 खण्ड  पर  स्थित  है,  भतः  पुल  का  निर्माण
 बहुत  ही  सावधानी  से  करना  होगा  क्‍योंकि
 बिजली  के  ऊपरि  तार  श्रादि  हटाने  पड़ेंगे  ।
 अझत:  यह  काम  ऐसे  चरण  बढ़  तरीके  से
 करना  होगा  जिससे  यातायात  में  कोई  बाधा
 न  पड़े  श्ाशा  है  कि  यह  काम  979
 के  भ्रत्त  तक  पूरा  हो  जायेगा  |

 शी  ईश्वर  चोधरों:  पिछली  सरकार
 ने  यह  वचन  दिया  था  कि  इस  पुल  के  सम्बन्ध
 में  सब  काम  अ्रप्रैल,  1974  तक  पूरा  कर
 दिया  जायेगा।  शब  सरकार  ने  वचन  दिया
 है  कि  यह  काम  i979  तक  पूरा  कर  दिया
 जायेगा।  इस  के  लिए  मैं  मंत्री  महोदय  को
 धन्यवाद  देना  चाहता  हूं  ।  जैसा  कि
 मैंने  कहा  है,  पिछली  सरकार  ने  इस  काम  को
 अप्रैल,  974  में  पूरा  करने  का  वचन  दिया
 था।  उसके  कितने  बरस  बाद  मैं  यह  प्रश्न
 कर  रहा  हूं।  मैं  यह  जनना  चाहता  हु  कि
 क्या  मंत्री  महोदय  इस  कार्य  में  तेजी  लाने
 के  लिए  कोई  व्यवस्था  करेंगे  ।  जहां  तक

 मुश्  जानकारी  है  वह  काम  अ्रभी  शुरू  नहीं
 हुआ  है।  पुन  के  आावंब  शन  का  काम  पूरा
 हो  गया  दै।  यह  काम  बहुत  धीमी  गति  से
 चल  रहा  हैं।  क्या  मंत्री  महोदय  इस  में
 तेज्ञी  लाने  के  लिए  कोई  योजना  बना  रहे
 हैं?

 श्री  शिव  नारायण  :  पिछली  सरकार
 को  जिम्मेदारी  तो  हमारी  नहीं  है।  जनता
 सरकार  ने  ज़िम्मेदारो  ली  है  शौर  हम  बहुत
 तेज  चल  रहे  है।

 जभी  ईदबर  चोधरी  1  क्या  मंत्री  महोदय
 बतायेंगे  कि  इस  पुल  की  लंबाई  शौर  चौड़ाई
 कितनी  है  ?  इस  पुल  पर  झावागमन  की
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 क्षमता  कितनी  है  ?  यह  पुल  i974  #
 बन  जाना  चाहिए  था,  लेकिन  वह  976
 शरीर  977  में  भी  नहीं  बन  पाया  t  we
 978  हो  गया  है।  क्या  जनता  पार्दी

 के  मिनिस्टर  महोदय  अपनी  इस  गलती  को
 स्वीकार  करेंगे  कि  यह  पुल  इस  बरस  बन
 जाना  चाहिए  था  जब  कि  वह  नही  बना  है  ?
 क्‍या  उन  की  तेज़ी  का  यही  लक्षण  है  ?

 श्री  शिव  नारायण  :  इस  की  लंबाई
 09  मीटर  और  चौड़ाई  2.44  मीटर

 होगी
 श्रो  मोहम्भव  शक्र  कुरंशो  :  श्राप  की

 लबाई  कितनी  है  ?

 J  yi!  :  estes  oneal  baal

 2  tS  Sed
 sit  fra  मारायण  5  फुट  6३ंच।
 WRITTEN  ANSWERS  TO

 QUESTIONS
 Rajdhani  Express

 *766.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  what  is  the  per  cent  occupancy,
 punctuality  and  economy  (with
 break  up  details)  of  Rajdhani  Ex-
 press;

 (b)  whether  it  is  a  fact  that  this
 Express  is  a  big  white  elephant  on
 the  Railways  enjoyed  only  by  the
 upper  strata  of  the  society;  and

 (c)  whether  the  Government  pro-
 poses  to  substitute  ij,  by  a  Janata
 Rajdhani  Express  in  near  future?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  to  (oe).  The  occupation  of
 Howrah--New  Delhi  Rajdhani  Ex-
 press  ranges  between  63  ang  700  per
 cent  in  IAC  and  87  to  00  per  cent
 in  A.C.  Chair  Car  and  that  of
 Bombay  Central—New  Delhi  Raj-
 dhani  Express  ranges  between  70  and
 300  per  cent  in  IAC  and  83  to  00  per
 cent  in  A.C,  Chair  Car,  Out  of  52



 33  Written  Answers  CHAITRA  28,  1900  (SAKA)  Written  Answers  34

 trigg  run  durmg  January  to  March,
 ‘1976,  New  Delhi—Howrah  ang  New
 Delhi—Bombay  Central  Rajdhani
 Express  trains  ran  to  time  on  43  and
 44  occasions  respectively  The  com-
 parative  earnings  of  Raydhani  Ex-
 press  with  other  trains  running  on
 these  routes  show  that  it  is  econom-
 cal  In  order  to  avoid  dust  nuisance
 at  the  high  speeds  of  these  trains,
 air-conditioning  is  essential  This
 train  is  highly  appreciated  especially
 by  tourists  coming  from  _  foreign
 countries  Ordinary  coaches  cannot
 be  attached  to  these  high  speed
 trains

 Arrangements  to  clear  summer  Traffic
 Rush

 767  SHR}  K  MALLANNA  will
 the  Mainister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  any  special  arrange
 ments  have  been  made  by  the  Railwav
 authorities  for  clearance  of  rush  of
 traffic  duiing  summer  months  this
 year,  and

 (b)  ४६  so  the  details  thereof?
 THE  MINISTER  OF  RAILWAYS

 (PROF  MADHU  DANDAVATE)
 (a)  ang  (b)  Yes,  Sir  In  order  to
 clear  the  exodus  of  sumrrer  rush
 traffic  during  the  commg  summer
 season,  Railways  propose  to  run
 about  200  special  trains  on  various
 routes,  subject  to  traffic  offermg  A
 statement  showing  important  routes
 and  the  frequency  of  trains  is  laid
 on  the  table  of  the  Sabha

 Statement
 §  Asvangements  to  clear  Summer  Trafic  Rush’

 Special  Trarns

 Route  Frequency

 (a)  New  Delhi-Madras  Biweekly
 (a)  Howrah-Delhi  Kalka  Weekly
 (g)  Delhi-Jammu  Tawi  Triweekly
 (4)  Nizamuddin-Bombay

 Central  न  Biweekly
 (5)  Bombay  Central-Jamm

 Tawi  .
 5

 .  Weekly

 Route  Frequeney

 (6)  Bombay  VT-Trivandrum  Weekly
 (7)  Bombay  VT  Madras  Weekly
 (8)  Bombay  ५]  '=Vasco  da-

 gama  Biweekly
 (9)  Bombay-Sec  unde  rabad  Weekly

 (10)  Bombay-Pune  -  Daily
 (11)  Bombay  VI-Varanas:  Biweekly
 (1a)  Bombay  Conitral

 Gandhidham  Biweekly
 (43)  Bombay  Central

 Ahmadabad  5  days  in  a  week
 (14)  Abhmadabad-Marwar  Daily
 (75)  Viramgam-  Jamnagar  Biweekly
 (16)  Howrah-New  Jalpaiguri  Biweekly
 (77)  Howrah-Jammu Tawi  Weekly
 (18)  Howrah-Barizum  Weekly
 (19)  Dhanbad  Varanas:  Alternate  days
 (20)  Delhi  Sara:  Rohulla-

 Jodhpur  Biweekly

 Dhanbad  Railway  Loco  Workers
 "770  SHRI  YADVENDRA  DUTT

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  on  Ist  February,  ‘1978,
 Dhanbad  Railway  Loco  Workers  had
 gone  on  strike  which  has  led  to  total
 stoppage  of  railway  traffic,  and

 (9)  पं  so  the  demands  of  the  wor-
 keig  and  steps  taken  by  Govern.
 ment  thereon?

 THE  MINISTER  OF  RAILWAYS
 (PROF  MADHU  DANDAVATE):
 (a)  There  was  qa  stoppage  of  work
 from  3l-l-78  to  ‘1-2-78,  passenger
 services  were  maintained  by-passing
 Chopan

 (b)  There  was  a  demand  for  in-
 creasing  the  earnings  out  of  the
 crew  links  of  the  Loco  Running  Staff
 of  Chopan  The  quastion  of  read-
 justment  of  the  links  of  running  staff
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 of  Chopan  Sheg  and  other  contigu-
 ous  sheds  in  under  consideration  of
 the  Railway  Administration.

 उद्योगों  में  भ्रनिवार्य  लागत-लेखा  परोक्षा

 71.  श्री  सुखेना  सिह :  क्‍या  विधि,
 न्याय  और  कम्पनो  राय  मंत्री  यह  बताने  को
 कृपा  करेंगे  किः

 (क)  शब  तक  वस्त्न  तथा  अन्य  उद्योगों
 के  कितने  कारखानों  में  भ्रनिवार्य  लागत-
 लेखा  परीक्षा  झारम्भ  की  गई  है;  और

 (ख)  यह  लेखापरीक्षा  कब  आरम्भ
 की  गई  शर  इसके  क्या  परिणाम  निकले  ?

 विधि,  न्याय  झोर  कम्पनी  काय  मंत्री
 (भो  शान्ति  भूषण  )  :  (क)  (1)

 लागत  लेखांकन  अभिलेख  (सूती  वस्त्त)
 नियम,  977,  प्रथम  जुलाई  977  से
 लागू  किये  गये  हैं,  श्रत  :  सूती  वस्त्नों  का
 कोई  एकक  झद्वी  तक  लागत  लेखा-परीक्षा
 के  अन्तर्गत  नहीं  ग्राया  है।  ये  एकक
 1-7-1978  से,  श्रथवा  पश्चात्‌  प्रारम्भ

 होने  वाली  अपनी  वित्तीय  वर्ष  से  लागत
 लेखा-परीक्षा  के  श्रन्तर्गत  आयेंगे  ।

 (2)  भ्न्य  उद्योगों  क ेएककों  की  बाबत
 i-l-69  से  भ्रब  तक,  23  वर्गों  के  उद्योग

 वाली  732  कम्पनियों  के  लिए  लागत  लेखा-
 परीक्षा  के  आदेश  प्रेषित  किये  गये  हैं  ।

 (ख)  लागत  लेखा-परीक्षा  से  सम्बन्धित
 उपबन्ध,  कम्पनी  (संशोधन)  अधिनियम,
 965  (1965  का  3)  द्वारा  पुर:

 स्थापित  किये  गये  थे,  जो  5-10-1965
 से  लागू  हुआ।  दन  उपबन्धों  के  ग्रन्तगंत
 i-I-969  के  पश्चातू,  विभि+  समयों

 पर,  23  वर्गों  की  कम्पनियों  की  वाबत  लागत
 लेखा-परीक्षा  करने  के  आदेश  प्रेषित  किये
 गये  थे।  अब तक  रिपोर्टों  के  श्रनुसार,
 लागत  लेला-परीक्षा  की  उपपत्तियां,  विस्तत
 रूप  से  मीचे  वर्णित  है:
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 (a)  लागत  लेखकिन  ,भ्भिलेख  के
 संधारण  की  प्रणाली  तथा  लागत  लगाते
 की  प्रणाली  में  भ्रपू्णता  ।

 (2)  कुछ  मामलों  में  क्षमता  का  कम
 उपयोग,  इसके  कारण  लागतों  में  भ्रभिषट्टन।

 (3)  कुछ  मामलों  &  छत्पादन  सुवि-
 धात  में  तुलगहीनता।

 (4)  कुछ  मामलों  में  भ्रनुकूलतम  क्षमता
 की  प्राप्ति  के  विरद्ध  मा्गावरोध  प्रति-
 कूलता  ।

 (5)  कुछ  मामलों  में  भ्रसंतोष  जनक
 वित्तीय  स्थिति  तथा  लगातार  हानियां  :

 (6)  कुछ  मामला  में  उच्च  लागत
 लम्यता  |

 Kharagpur  Workshop

 *772,  SHRI  =DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  hag  the  Government  received
 any  representation  from  the  staff  of
 Kharagpur  Workshop  to  the  effec’:
 that  repair  work  is  being  entrusted  to
 private  firmg  at  costs  higher  tuan  the
 costs  if  repairs  were  made  in  the
 Railway  Heavy  Electrical  repair  shop;

 (b)  if  so,  whether  any  —  enquiries
 have  been  made  and  with  what
 sults;  and

 (c)  if  s0,  what  steps  the  Government
 propose  to  take  against  the  officers
 responsible  for  causing  a  loss  to  rail.
 way  revenues  in  the  process?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  (a)
 Yes,  Sir.  Representation  from  the
 Working  President  and  Secretary  on
 behalf  of  Heavy  Repair  Shop,  Elec-
 trical  Staff  Council,  Kharagpur,  ad-
 dresseg  to  the  Hon’ble  Railway  Minis-
 ter  has  been  received.  Repair  work
 has  been  entrusted  to  private  parties
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 only  to  the  extent  that  Railway
 Workshop  was  not  able  to  find  capa-
 city,  The  works  contracts  to  private
 parties  have  been  awarded  by  fol-
 lowing  all  rules  of  tendering.

 (b)  The  matter  has  been  investiga-
 ted  and  the  complaints  are  not  found
 to  be  correct

 (९)  Does  not  arise.

 A.C.C,  Travel  by  Railway  Officers

 *773.  SHRI  SHYAMAPRASANNA
 BHATTACHARYYA:  Will  the  Minis-
 ter  of  RAILWAYS  be  pleased  to
 state  why  the  pay  hmit  for  A.C.C.
 Travel  by  railway  officers  on  duty  has
 been  reduced  from  Rs.  2,250/-  to  Rs
 1,800:-  violating  recommendation  of
 Third  Central  Pay  Commission  con-
 tained  in  para  7  of  Chapter  57  of  the
 Report?

 THE  MINISTER  OF  RAILWAYS
 (PROF  MADHU  DANDAVATE):
 With  a  view  to  broadly  maintaining,
 m  the  revised  set-up,  the  same  set  of
 relativities  that  existed  between  the
 railway  employees  on  the  one  hand
 and  other  Central  Government  emp
 loyees  on  the  other,  in  the  matter  of
 entitlement  to  the  class  of  travel,  the
 recommendations  of  the  Third  Pay
 Commission  in  this  regard  were  modi-
 fied  to  the  extent  necessary.  The
 entitlement  of  Railway  officers  in  the
 J.A.  grade  for  travel  on  duty  in  ACC
 was  fixeg  at  the  pay  limit  of  Rs  1800/-
 and  above,  with  the  approval  of  the
 Cabinet,  to  maintain  the  broad  rela-
 tivities  that  prevailed  in  the  pre-
 revised  set-up  between  the  officers  on
 the  Ralways  and  those  on  the  Civil
 and  Defence  sides

 Ticket-Checking  Supervisors  at
 Howrah

 *774,  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Government  has
 received  any  representation  about  the
 corrupt  practices  by  the  Ticket  Check-
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 ing  Supervisors  at  Howrah  during
 Emergency;

 (b)  if  so,  the  facts  given  out  in  the
 representation;

 (c)  whether  any  enquiry  has  been
 conducted  in  the  matter  and  if  30,
 with  what  results;  and

 (d)  what  the  Government  propose
 to  do  to  stop  such  practices  and  to
 punish  the  delinquent  officers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes,
 Sir.

 (b)  Eight  representations  and
 complaints  containing  allegations  of
 illegal  charging,  realisation  of  money
 without  issue  of  receipts  and  use  of
 abusive  language  towards  passenger
 (s)  were  received.

 (c)  Yes,  Sir:  Enquiries  have  been
 completed  in  the  case  of  seven  of  the
 representations  and  the  allegations
 could  not  be  substantiated  in  Depart-
 mental]  and  confronted  enquires.  In
 one  case,  the  enquiry  is  still  in  pro-
 gress.

 (d)  Secret  watch  is  being  kept  by
 Vigilance  Organisation  and  anti-fraud
 squad.  If  any  staff  is  detected  indulg-
 ing  in  any  malpractice,  suitable  dis-
 ciplinary  action  is  taken.

 राजभाषा  कार्यान्वयन  समिति  का
 गठन

 *$776.  श्री  नवाब सिह  बोहाम :  क्‍या
 पेट्रोलियम.  रसायन  झौर  उरबेक  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनके  मंत्रालय/विभाग
 में  राजभाषा  कार्यान्वयन  समिति  गठित
 कर  दी  गई  है  ;

 (ख)  यदि  हां,  तो  977  मे  इसकी
 बैठकें  किस  किस  तारीख  को  हुई  श्रौर
 उनम  क्या  कया  निर्णय  लिये  गये  ;
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 (a)  उनमें  कितने  निपाय  पूरी  तरह  सै
 लागू  किये  गये  भौर

 (ध)  शेष  निर्णयों  को  लागू  करने  मे
 विलम्ब  के  क्‍या  कारण हैं

 ?

 पेट्रोलियम  तथा  रसायन  झोर  उदंरक
 मंत्रालय  में  राज्य  मंत्रो  (क्री  जनेश्वर  मिश्र  ):
 (क )  दोनो-पेट्रोलियम  तथा  रसायन  और
 उर्वरक  विभागों  मे  राजभाषा  कार्यान्वयन
 समितिया  गठित्र  की  जा  चुकी  है

 ख)  से  (घ)  प्पेक्षित  सूचना
 दर्शाने  वाला  विवरण  सभा  पटल  पर  रख
 दिया  गया  है

 विवरण

 राजभाषा  कार्यान्वयन  समितियों
 की  बैठक  दिनाक  i7--977,  :9-i-
 1977,  (25-5-1977,  7-6-1977,
 (27-9-1977,  6-10-1977  शर
 30-2—977  को  हुई  थी  ।  इन  बैठकों

 में  निम्नलिखित  महत्वपूर्ण  निर्णय  लिये  गये
 थे  =

 (i)  उपक्रमों  में  हिन्दी  प्रकोष्ठो  की
 स्थापना  शौर  हिन्दी  स्टाफ  की  भर्ती;

 (2)  हिन्दी  दाइपराइटरो  की  खरीद

 (3)  हिन्दी  की  सहायक  पुस्तक  और
 सामग्री  की  खरीद;

 (4)  हिन्दी  में  प्राप्त  पत्न  का  उत्तर
 हिन्दी  में  देना  ;

 (5)  हिन्दी  भाषी  राज्यों  में  स्थित
 कार्यालयों  के  साथ  मूलरूप  से
 हिन्दी  में  पत्र  व्यवहार  करना  ;

 (6)  सभी  सामान्य  श्रादेश  दिभाषिक
 रूप  में  जारी  करना  ;

 (7)  मत्नालय  में  प्राय:  प्रयोग  मे  आने
 वाली  शब्दावली  तैयार  करना  ;
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 (8)  राजभाषा  अधिनियम,  1963,  श्रौर
 राजभाषा  नियम,  076  के  उपबन्धों
 से  सम्बन्धित  सूचना  का  कर्मचारियों
 में  प्रचार  एव  प्रसार  करना  ;

 (9)  प्रौषधियों  के  पैकटो  के  लेबलो/
 कार्टूनों  को  द्विभाषिक  रूप  में
 छुपवाना

 (10)  रबड  की  मोहरे  द्विभाषिव॒  रूप
 से  प्रयोग  करना

 (41)  हिन्दी  टाइपिंग  जाउने  वाले  टठाइ-
 पिस्टो  को  बारी  बारी  में  हिन्दी
 अश्रनुभाग  में  नियुत  करना

 (12)  हिन्दी  कार्यशालाए  आरम्भ
 करना  ,

 (43)  नकद  पुरस्कार  योजना  लागू
 करना  ,

 (14)  टिप्पणी  और  आझलेखन  म  हिन्दी
 के  प्रभाग  का  बढ़ावा  देने  के  लिए
 प्रभावकर/भनुभागवार_  समितिया
 गठित  करना  ।

 उक्त  सूची  के  क्रम  सख्या  2,  3,  4,6
 8,  10,  lt,  3  और  4  पर  लिये  गये।
 निर्णयो  को  पूर्ण  रूपेण  लागू  कर  दिया  गया  है
 अन्य  निर्णयों  को  लागू  किया  जा  रहा  है  शौर
 उनमे  हुई  प्रगति  का  पुनरीक्षण  राजभाषा
 कार्या्वयन  समितिया  की  बैठकों  में  किया
 जाता  है।

 Expert  Committee  for  Modifying
 existing  Plant  of  Cochin  Refinery

 *777  SHRI  K  A  RAJAN  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleas-
 ed  to  state

 (a)  whether  a  Central  Expert  Com-
 mittee  is  examining  a  plan  to  modify
 the  existing  plant  of  the  Cochin  Re.
 finery;  and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA)  (a)  and  (b)  In  December  397
 Government  appointed  a  Study  Group
 under  the  chairmanship  of  Shri  R  N
 Bhatnagar,  Chairman  and  Managing
 Director,  Bharat  Petroleum  Corpora
 tion  to  examine  the  additional  re-
 fining/secondary  processing  capacity
 to  be  set  up/initiated  during  the  Sixth
 Plan  (978—83)  and  for  two  subse-
 quent  years  The  functions  and  duties
 of  ths  Study  Group  were  to  recom-
 mend  the  priority  and  location  for
 the  establishment  of  such  additional
 capacity  based  on  an  evaluation  of
 technical,  logistical]  and  economic  im-
 pheations  of  different  projects  The
 Study  Group  has  also  studied  the
 prospect  of  setting  up  of  secondary
 processing  facilities  at  Cochin  The
 report  submitted  by  the  Study  G:oup
 mm  March  ‘1978  1s  now  under  conside
 ration  of  the  Government

 आयकर  अपीलोय  न्यायाधिकरणो
 में  हिन्दी  का  प्रयोग

 *773  थी  राधवजओी  क्या  विधि,
 न्याय  और  कम्पनी  कार्य  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  श्ाय  कर  अपीलीय  न्यायाधि-
 करणो  मे  हिन्दी  के  प्रयाग  के  बारे  मे  सरवार
 की  क्‍या  नीति  है

 (ख)  इन  न्यायाधिकरणों  म  उत्तरात्तर
 हिन्दी  का  प्रयाग  सुनिश्चित  करने  के  लिए
 क्या  कार्यवाही  की  यई  है  भौर

 (ग)  देश  में  कुल  कितने  [गझ्लायकर
 अपीलीय  न्यायाध्िकरण  है  शौर  इनमे  से  किन
 स्यायाधिकरणो  ने  अश्रपने  पंचाट  हिन्दी  में
 रिकार्ड  करना  आरम्भ  किया  ?

 विधि,  स्पाय  झौर  कम्पनी  कार्य  मंत्री
 (भो  शान्ति  भूषण  )  :(क)  जौर  ख)
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 झायकर  अपील  भ्रधिकरण  राजभाषा  भ्रधि-
 नियम,  963  के  श्रनुसार  हिन्दी  के  प्रभात्री
 प्रयोग  के  लिए  भारत  सरकार  द्वारा  समय  समय
 पर  जारी  किए  गए  भ्रनुदेशो|भ्रादेशों  भौर
 परिपत्नों  श्रादि  को  कार्यान्वित  करता  रहा  है।
 अधिक्रण  के  सदस्यों,  भ्रधिकारियो  और
 क्मंचारिवृन्द  को  हिन्दी  शिक्षण  स्कीम  के
 प्रधीन  हिन्दी  मे  प्रशिक्षित  किया  जा  रहा  है
 झ्धिकरण  के  भ्रध्यक्ष  ने  शाय-वर  भ्रपील
 अधिकरण  नियम,  1963  के  नियम  5क  के
 अ्रधीन  अधिसूचित  किया  है  कि  यदि  पत्षकार
 चाहे  तो  वे  भ्रधिकरण  की  हैदराबाद/बगलार
 नागपुर/इलाहाबाद/भ्मृतसर/चण्डीगढ/  दिल्‍ली

 इन्दौर/जबलपुर/जमपुर/पटना  मे  स्थित  बैचो  मे
 हिन्दी  मे  लिखे  दस्तावेज  फाइल  वर  सकते  है।
 इसी  प्रकार  अध्यक्ष  ने  नियम  5ख  के  प्रधीन  अधिन
 सूचित  किया  है  कि  अधिक्रण  स्वविवेकानुसार
 उक्त  बैचों  मे  अपनी  कार्यवाहियों  मे  था  भ्रादेश
 पारित  किए  जाते  समय  हिन्दी  के  प्रयोग  की
 अनुज्ञा  दे  सकता  है।

 (ग)  देश  के  r9  स्थानों  म  38  बैचे
 है।  भ्रभी  तक  किसी  भी  बैच  ने  हिन्दी  में
 आदेश  लिखना  प्रारम्भ  नही  किया  है।

 Railway  Crossings  in  Delhi
 "779°  SHRI  KANWAR  LAL  GUP

 TA  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  the  detailg  of  main  Razlwa)
 crossingg  77  Delhi  where  over-bndge
 should  be  constructed,

 (b)  the  details  of  the  Railway
 crossings  where  over-bridges  are  pro-
 Posed  to  be  constructed  in  ‘1978,  979
 and  1980,

 (९)  in  how  many  cases  Government
 has  received  representation  to  con
 struct  over-bridge  on  the  Railway
 crossing,  and

 (d)  why  no  action  was  taken  over
 those  representations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Re
 plecemeng  of  following  level  crossings
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 by  road  over/under-bridges  is  consi-
 dered  desirable:

 a)  Jail  road  level  crossing  No.  32-B  at
 km  144d,  near  Delhi  Cantt.

 (2)  Level  crossing  gate  No.  2  at  km
 4/4-5  near  Shakti  Nagar,  Delhi.

 (3)  Level  crossing  No.  5  at  km  7(-7  near )
 Rampura,
 Level  crossing  No,  7  at  km  o/2-3  near «@
 Ranibagh.

 ™  ag

 Level  No.  9  at  km  19/78  near &)  Spat’
 gai  it  ni

 (6)  Level  crossing  No.  2  at  km  95/294  near
 Britania  Factory.

 Level  e  id  he
 No.  33  at  km  26/3-

 8) )  Level  crossing  No,  580  at  km  35:  16-7 (  5  5  of!

 (9)  Level  crossing  No.  380-4.  at  km
 5200

 near  Okhla  Industrial
 tate,

 40)  Level  crossing  No.  Br  at  km  1526/4- (re)
 near  Okhla  Industrial  Estare,

 =

 (a)  Level  crossing  No,
 sc

 &  4-B  at  km
 5/89  at  New  Ri ohtak  Road.

 (b)  No  road  over-bridges  are  pro-
 posed  to  be  constructed  during  ‘1978-
 79.  Proposals  for  ‘1979-80  can  be  con-
 sidered  if  Delhi  Administration|Road
 Authorities  complete  the  necessary
 preliminaries/formalities  in  respect
 thereof  before-hand,

 (c)  Representations  have  been  re-
 ceived  in  two  caseg  viz.,  for  the  cons-
 truction  of  road  over-bridges  in  re-
 placement  of  level  crossings  mention-
 ed  against  item  qd)  &  (2)  (Le,  on
 Jail  Road  and  in  Shakti  Nagar  res-
 pectively)  of  the  reply  to  part  (a)  of
 the  question.

 (a)  For  the  road  over-bridge  on
 Jail  Road,  acceptance  of  the  Munici-
 pal  Corporation  of  Delhi  for  the  pro-
 posed  apportionment  of  cost  ang  gene-
 ral  arrangemrent  drawings  ig  awaited

 For  the  road  over-bridge  at  Shakti
 Nagar,  a  firm  proposal  from  the  Delhi
 Administration/Road  Authority  to-
 gether  with  their  undertaking  to  bear
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 their  share  of  cost  as  per  extant  rules,
 is  awaited.

 Board  of  Directors  of  Kanoi  Industries
 Limited

 7181.  SHRI  K.  LAKKAPPA:  Wi'l
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  tu
 state:

 (a)  the  composition  of  Board  of
 Directors  of  the  Kanoi  Industries  Pri-
 vate  Limited,  Calcutta  as  at  present;

 (b)  full  particulars  of  its  principal
 shareholders  and  value  and  percent.
 age  of  shares  held  by  each  of  them;

 (c)  whether  it  is  a  fact  that  the
 company  does  not  maintain  its  books
 of  accounts  and  the  statutory  books  in
 accordance  with  the  provisions  of  the
 Companies  Act;

 (d)  whether  the  Company  has
 accepted  loans  ang  deposits  and  has
 also  transferred  loang  to  various  other
 companies  contravening  the  Compa-
 nies  Act;  and

 (९)  if  so,  the  facts  thereof  and
 action  taken  against  the  principal
 officers?  es)

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 Board  of  Directors  consists  of  the  fol-
 lowing  persons:

 L  Shri  Murlidhar  Kanoi
 2.  Shri  Om  Prakash  Kanoi
 3.  Shri  Hari  Krishna  Kanoi,
 4.  Smt.  Karuna  Kanoi.

 (b)  A  statement  I  is  attached.

 (c)  The  Department  of  Company
 Affairs  has  no  information  in  the  mat-
 ter  and  no  complaint  on  the  subject
 has  been  received.

 (d)  and  (e).  A  statement-II  is  at
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 3  Statement-I

 Names  of  principal  shareholders,
 value  and  percentage  of  shares  held
 by  each  of  them  as  per  the  annual
 return  made  upto  30th  September
 977  are  as  under:

 Value  of  =  Percen-
 Share  Held  tage

 Name

 fe  Shri  Murlidhar
 Kanoi  —  45,000,  9%

 a.  Smt.  Karuna  Kanoj  45:000  9%

 ३.  Shri  Om  Prakash
 Kanoi  .  $5,000  7%

 4  Shri  O.P.  Kanoi  ‘58,000  0°  6%

 Se  Mrs.  Sabba  Kanoi  =  40,000  8%

 6.  Kum,  Shrikanta  हैं
 Kanai  60,000  7०९

 L  Kum.  Umakanta
 Kanoi  60,000  12%),

 Statement-II

 Particulars  regarding  loans  and  de-
 posits  accepted  by  the  company  as
 diselosed  in  its  Balance  Sheet  as  at
 3Ist  March  977  are  as  under:

 Unsecured  Loans  Rs,

 Short  terms  loans
 From  Directors  716,500,  |
 From  Others  98.95.9147

 Other  Loans
 From  Directors  115:1 34  )
 From  Others.  5)34031

 Auditors  in  their  report  of  the  Ba-
 lanee  Sheet  as  at  378  March  977  re-
 marked  that  the  Company  jg  taking
 steps  to  comply  with  the  provisions
 of  Section  58A  of  Companies  Ac},
 3806  and  the  Companies  (Acceptance

 of  Deposits)  Rules,  i975  with  regard
 to  deposit,  accepted.  Action  on  this
 remark  is  under  examination.  De-
 partment  of  Company  Affairs  have  no
 information  on  about  the  alleged
 transfer  of  loans  to  various  other  com-
 panies.

 Cell  for  Reservation  of  Posts  for  &.C.
 and  ST.

 7i32.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  special  cell  have  been
 functioning  in  the  Department  of
 Legal  Affairs  to  ensure  strict  enforce-
 ment  of  reserving  posts  for  Scheduled
 Castes  and  Scheduled  Tribes;  and

 (b)  whether  any  complaint  was  sent
 to  the  cell  during  1977-782,

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 Yes,  Sir.

 (b)  One  complaint  was  received  in
 the  Cell  during  ‘1977-78  which  was
 duly  considered  and  finally  disposed
 of.

 Monthly  Season  Tickets  for  Passengers
 between  Dina  Nagar  and  Amritsar

 7183,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  great  demand  for  issue  of  monthly
 season  tickets  for  passenger,  travelling between  Dina  Nagar  and  Amritsar;

 (b)  whether  it  is  fact  that  Station
 Master,  Dina  Nagar’  is  reported  ta
 have  observed  that  the  monthly  season
 tickets  can  be  issued  only  with  the
 sanction  of  the  Chief  Commercial
 Superintendent,  Northern  Railways;

 (९)  whether  the  Pathankot-Amritsar
 Railways  Section  train  traveller  Asso-
 ciation,  Gurdaspur  have  sent  any  re-~
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 presentation  to  the  Chief  Commercial
 Superintendent,  Northern  Railway  in
 this  regard;  and

 (9)  If  so,  what  action  Government
 have  or  propose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  No,  The  Chief  Commercial
 Superintendent  is  also  not  competent
 to  authorise  issue  of  Monthly  Season
 Tickets  beyond  80  Kms

 (c)  Yes.
 (d)  The  Association  were  advised

 on  700  March  978  that  under  the
 extant  policy,  Monthly  Season  Tickets
 ‘cannot  be  issued  between  Dina  Nagar
 and  Amritsar  the  distance  being  82
 Kms

 Proposal  to  improve  Service  Condi-
 tions  of  Judges

 7134.  SHRI  SHYAM  SUNDER
 GUPTA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  raise  the  pay  scales  and  to  further
 improve  the  conditions  of  service  of
 the  Judges  of  the  Supreme  Court  and
 the  High  Courts;  and

 b)  if  so,  what  are  the  details  there-
 of?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  ard
 (b),  There  ig  no  proposal  under
 Government’s  consideration  to  raise
 the  pay  scales  of  Judges  of  the  Sup-
 reme  Court  ang  the  High  Court.  How-
 ever,  the  Government  are  at  present
 oonsidering:—

 (7)  qa  proposal  to  exempt  _—  the
 Judges  of  the  Supreme  Court  a-d
 the  High  Courts  from  payment  of
 income-tax  in  respect  of  rent-free
 accommodation  allotted  to  them  ५०
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 the  house  rent  allowance  admis-
 sible  in  lieu  thereof  to  the  Judges
 of  the  High  Courts.

 (ii)  a  proposal  to  amend  the  High
 Court  Judges  (Conditions  of  Ser-
 vice)  Act,  954  and  the  Supreme
 Court  Judges  (Conditions  of  Ser-
 vice)  Act,  958  so  as  to  allow  Jud-
 geg  ०१  the  High  Courts  and  the  Sup-
 reme  Court  to  avail  of  leave  on  full
 salary  for  20  days  when  it  is  on
 medical  grounds  in  place  of  exist-
 ing  limit  of  45  days.

 The  former  Chief  Justice  of  India
 sent  a  proposal  in  November,  977  re-
 commending  that  the  age  of  retire-
 ment  of  Judges  of  the  High  Ceurts
 and  the  Supreme  Court  may  be  raised
 from  62  years  to  65  years  and  from
 65  years  to  68  years  respectively,  The
 Government  has  not  yet  given  any
 consideration  to  this  proposa).

 Task  Force  Officers  Unclassified

 7135.  DR  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  a  strong  task
 force  of  thousand  officers  on  the
 Indian  Railway  unclassified  because
 they  were  recruited  as  temporary  offi-
 cers;

 (b)  whether  Allahabad  High  Court
 has  pronounced  verdict  with  5  judges
 in  3  stages  that  these  officers  are  assis-
 tant  officers  and  they  should  be  en.
 titled  to  seniority  from  their  respective
 dates  of  recruitments;  ang

 (c)  on  what  grounds  his  Ministry
 disregards  the  judicial  decrees  and
 does  not  implement  the  above  decinons
 unlike  other  Ministries,  as  this  has  a
 strong  repercussion  and  demoralising
 effect  on  the  career  growth  of  these
 temporary  officers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  689
 temporary  officers  recruiteg  through Union  Public  Service  Commission
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 with  certain  relaxed  conditions  were
 “unclassified”  ie,  neither  Qn  Class  I
 nor  in  Class  II  ag  they  were  recrult-
 ed  against  the  temporary  posts

 (b)  The  Allahabad  High  Court  in
 their  judgmen;  in  the  Writ  filed  bv
 one  Temporary  Assistant  Officer  had
 only  qirected  the  Railway  Admuinis-
 tration  to  consider  the  name  of  the
 petstianer  for  appointment  in  officiat-
 ing  vacancy  to  the  post  of  Dustrict
 Officer  an  the  Senior  Scale  as  soon  as
 the  vacancy  arose  This  has  been
 comphed  with

 (९)  Does  not  arise

 नागरिक  सघर्ष  समिति,
 सिक्षिम  की  भागे

 गंगटोक,

 7i36.  at  ger  we  कछवाय
 गया  चिधि,  न्याय  शौर  कम्पनी  कार्य  मत्रो
 सिक्किम  के  प्रतिनिधिमडल  द्वारा  प्रस्तुत
 ज्ञापन  के  बार  में  28  फरवरी  1978  के
 झताराकित  प्रश्न  स०  1056  *  उत्तर  के
 सबंध  मे  यह  बताने  की  कृपा  करेगे  कि

 (क)  नागरिक  सघण  समिति,  गंगटोक
 सिद्िकम  द्वारा  प्रस्तुत  ज्ञापन  मे  उल्लिखित
 मानों  का  ब्यौरा  क्या  है  श्रौर

 (क्ष)  क्या  सरकार  ने  इन  मागो  पर
 विचार  किया  है  भौर  यदि  हा  ता  इस  बारे  म
 सरकार  की  क्या  प्रतिक्रिया  है  श्नौर  यदि  नही
 सो  इन  पर  सरकार  कब  तक  विचार  करेगी  ?

 विधि,  न्याय  झौर  कम्पनों  कार्य  मत्री
 (भी  शान्ति  चूषण):  (क)  नागरिक  संघर्ष
 समिति,  गगटाक  (सिक्किम)  से  प्राप्त
 तारीक्ष  2  दिसम्बर,  .977  के  शापन  की  एक
 प्रति  सभा  पटल  पर  रख  दी  गई  है।
 परिश्यालम  में  रखो  गई।  देखिए  सख्या  एल.
 दी.  2128/78]

 (व)  शापन  में  जो  मुह  है  उनके  ध्यापक
 अर्थ  हो  सकते  है,  इसलिए  सरकार  का  उन  पर
 विनिश्चिय  करते  मे  कुछ  समय  लगेगा  |

 सरकार  का  यह  प्रयास  होगा  कि  इस  विषय
 में  विनिश्चय  राज्य  विधान  सभा  के  गले
 निर्वाचनों  से  पर्याप्त  समय  पहले  कर  लिए
 जाए।

 पश्चिम  रेलवे  के  जनरल  मैनेजर  का
 वेरावल  का  दौरा

 737.  श्री  धर्म  सिह  भाई  पटेल :
 क्या  रेल  मत्नी  यह  बताने  की  क्पा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  पश्चिम
 रेलवे  के  जनरल  मैनेजर  ने  गुजरात  के  जूनागढ
 जिले  म  व ेरावल  टाउन  का  दौरा  किया  था,
 यदि  हा  ता  कब

 (4)  क्‍या  सोरठ  चेम्बर  आफ  कामर्स
 बेरावल  ते  पश्चिम  रेलवे  के  जनरल  मैनेजर
 का  काई  माग  पत्न  दिया  था  यदि  हा  ता  उसमे
 की  गयी  मागा/शिकायता  वा  ब्यौरा  क्‍या  है
 झौर

 (ग)  उक्त  मागा|शिकायता  के  बारे  मं
 क्या  कायवाही  की  गयी  है  और  यदि  शब  तक
 काई  कार्यवाही  नहीं  की  गई  है  ता  इस  बार
 से  कब  शौर  क्या  कार्यवाही  करन  का  विचार
 है?

 रेल  सत्रालय  से  राज्य  मत्री  (भो
 शिव  नारायण)  (+)  जी  हा,
 (28-2-1978  का।

 (ख)  और  (ग)  सूचना  इक्टठी  की
 जा  रही  है  भौर  सभा  पटन  पर  रख  दी
 जायेगी  ।

 जीना जज:
 Representation  received  py  FTA  /

 ration

 7i88  SHR]  ROBIN  SEN  Will  the
 Minister  of  RAILWAYS  be  _pleasrd to  state

 (a)  total  number  of  representations
 received  by  the  FT  A  /Adminustration,
 Western  Railway  during  the  year  972
 to  ‘1977,
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 (b)  total  number  of  represent  tions
 finalised  and  still  pending;

 (c)  the  reasons  for  thig  long  delay;
 and

 (d)  steps  taken  by  Government  for
 the  quick  disposal  of  staff  representa-
 tions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  67.

 (b)  Finahsed  59;  Pending  8.

 (c)  Pending  representations  are  not
 very  old  ang  there  is  no  undue  delay.
 They  are  being  finalised.

 (a)  Instructions  exist  for  prompt
 disposal  of  staff  representations  aid
 al)  efforts  are  being  made  to  ensure
 this.

 Cemplaints  made  to  M-R.T.P.  Commis-
 sion

 7139,  SHRI  0.  8,  CHANDRE  GOW-
 DA:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  some  cases  have  been
 brought  to  the  notice  of  Government
 frem  the  dealers  who  made  complaints
 te  M.R.T.P.  Commission  against  manu-
 facturers  in  respect  of  unfair  and  res.
 trictive  trade  practice  during  the  last
 two  years;  and

 (b)  if  so,  the  details  thereof  and
 the  decision  taken  by  the  Commission
 in  each  case?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANT:  BHUSHAN):  (३)
 ¥es,  Sir.

 (b)  A  statement  ig  laig  on  the
 Table  of  the  House.  {Placed  in  Libra-
 ry.  See  No.  LT-229/78).
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 Violation  of  Companies  Act  by  Bin-
 dastan  Lever  Limited

 7i40.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  various  irregu-
 larities  committed  contravening  the
 provisions  of  the  Companies  Act  956
 by  the  Hindustan  Lever  Limited  Bom-
 bay;

 (b)  the  facts  thereof;
 (c)  the  composition  of  Board  of

 Directors  of  the  Company  including
 the  principal  shareholdera  and  valve
 and  percentage  of  shares  held  by  each
 of  them;

 (d)  whether  it  is  alleged  that  the
 Company  has  secured  deposits  from
 various  sources  without  appropriately
 securing  any  permission  of  authorities;
 and

 (९)  if  go,  the  details  thereof  and
 action  taken  thereon?

 THE  MINISTER  OF  LAW,  JUB-
 TICE  AND  COMPANY  AFFAIRS
 (SHR:  SHANTI  BHUSHAN):  (a)  aad
 (b).  Government’s  attention  was
 drawn  to  an  article  published  in  ‘New
 Age’  dated  the  26th  of  September,
 976  containing  allegations  of  irregu-
 larities  committed  by  the  compaay.
 The  following  are  the  main  allega-
 tions:

 (a)  There  wag  discrepancy  in
 the  figures  reported  in  the  Profit
 and  Loss  Accounts  of  the  company
 for  the  years  ended  3lst  December
 974  and  3is_  December  ‘1973.

 (b)  There  was  discrepancy  in  the
 provision  for  bag  and  doubtful
 debts.

 (c)  Discrepancy  in
 stock.

 (d)  Production  in  excess  of  lictn-
 ced  capacity  plus  permitted  liberali-
 sation.

 the  closing
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 (e)  Collection  of  security  advan-
 ces  from  distributors  without  pay-
 ment  of  interest,  and  utilising  the
 said  money  without  disclosing  in  the
 Balance  Sheet.

 (f)  Running  trade  load  schemes
 and  making  hidden  earnings.

 (g)  Running  Guest  Houses  as
 Hotels  without  any  licence.

 (h)  Company  has  not  diluted  its
 foreign  equity  holding  which  stands
 at  85  per  cent.
 These  points  were  taken  up  with

 the  company  who  has  satisfactorily
 explained  the  position.

 II.  Additionally,  during  the  course
 of  inspection  of  the  books  of  accounts,
 etc.,  of  this  company  under  section
 208A  of  the  Companies  Act,  1936,
 following  irregularities  were  foung  by
 the  Inspecting  Officer  in  974:—

 (i)  Non-compliance  of  the  provi- sions  of  section  50  read  with  rwa
 (c)

 7  of  the  Companies  (Issue  of  Share
 Certificates)  Rules,  1960.

 (ii)  Non-compliance  of  the  provi-
 sions  of  section  297,  299/30l  of  the
 Companies  Act,  956  (Director’s  in-
 terest  in  contracts  entered  into  by
 the  company).

 (iii)  Non-compliance  of  the  provi-
 sions  of  section  193,  of  the  Compa-
 nies  Act,  1956,  relating  to  main-
 tenance  of  Minute  Books.

 (iv)  Non-compliance  of  section
 2il  read  with  Schedule  VI  on  ac-
 count  of  understatement  of  the
 authorised  capital.

 Ill.  Item  (ii)  is  under  examination
 in  consultation  with  the  Department
 of  Legal  Affairs.  The  remaining  items
 have  been  dropped  after  rectification
 of  the  defects  by  the  company.

 Name  of  the  Directors  }
 Peder  हि  Percentage

 7  ShriT.  Thomas(Chairman)  ,  3  ee  me
 2.  Shri  E.  H.  Shimmin  (Vice-Chairman)  .
 3.  Shri  R.  Banerjee  नि  मन  3,000  0°  00I5
 4.  Shri  H.  0.  Bijawat  नि  §,000  0°  0025

 5.  Shri  J.  C.  Chopra  .  .  .  .  50000  0°  (0025,
 6.  Shri  S.  M.  Datta  6,000  0°  0029

 7.  Shri  A.  S.  Ganguly.  .  1500,  0°  0037
 8.  Shri  S.  H.  Gursahani  है  हे  2,000  0°  00098

 g.  Shri  J.  P.  Lusty  .  न  न  न

 t0.  ShriJ.S.Raj  5  .  न

 Principal  Shareholders  (having  shares  valued  at  more  than  Rs.  lakh)
 te  Unilever  Limited,  U.K."  «  नि  .  +  —  14138148,500" 00  70°  39

 Life  Insurance  Corporation  .  .  न  न  16,67,530°00  o*  82

 Unit  Trust  of  India  नि  हि  40,82,640°  00  2°00

 ra  General  Insurance  Corporation  of  India  नि  2,25,990°  00  oir
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 Ao  dha  Fromme

 Rs.
 5.  Bank  of  India  .  नि  दर  3,80,270°  0०  ००9

 6.  The  Calcutta  Hos.  &  Nur.  Home  Benefits  Asson.  Ltd.  I,69,5!0°  ००  0°  083

 7.  Industrial  Investment  Trust  Limited  मु  (3,61, 180"  00  078

 8.  Oriental  Fire  &  General  Insurance  Company  Limited  0,35,660°  00  or  5t

 g.  United  India  Fire  &  Gencral  Insurance  Company  Ltd.  7:95:590°  00  0°39

 10.  New  India  Assurance  Co.  Ltd.  8,94,890°  00  ०44

 ॥.  National  Insurance  Co,  Ltd,  3,26,550°  00  oh

 12.  Ruby  General  Insurance  Company  Limited  3,59,270°  00  0078

 3,23.460°  00  oobr AZ.  National  Assurance  Co.  Ltd.

 (dy  and  (e).  It  was  alleged  that
 the  company  had  collected  huge
 amounts  interest-free  as  security  ad-
 vances  from  distributors  and  these
 were  not  disclosed  in  the  Balance
 Sheets.  The  matter  was  taken  up
 with  the  company.  The  company  ex-
 plained  Yhat  due  to  continuous  flow
 of  company’s  goods  to  the  redistribu-
 tion  stockists  and  the  adverse  expe-
 rience  the  company  had  in  the  matte:
 of  bouncing  of  cheques,  it  was  decid-
 ed  to  cover  a  part  of  its  risk  of  bad-
 debts  by  taking  from  the  distribution
 stockists  an  advance  to  cover  partly
 the  price  of  goods  continuously  being
 sold  and  supplied  to  them.  The  com-
 pany  explained  that  taking  such
 advances  to  cover  the  risk  of  bad-
 debts  was  prudent  business  practice
 and  any  supplier  of  goods  cannot  be
 compelled  to  extend  credits  or  to  sup-
 ply  the  goods  otherwise  than  on  cash
 payment,  simultaneously,  with  the
 delivery  of  goods  to  the  purchaser.
 It  was  also  explained  that  since  these
 were  in  the  nature  of  security  advan-
 ces  for  price  of  goods  continuously
 supplied  to  the  distribution  stockists,
 the  question  of  payment  of  interest
 did  not  arise.  The  company  contend-
 eq  that  at  any  given  time  the  value  of
 goods  sold  including  those  in  transit

 to  the  distribution  stockists  in  which
 the  company  had  already  transferred
 ownership  to  them  was  far  more  than
 the  security  advance  standing  to  their
 credit  The  company  also  addec  that
 it  was  not  correct  that  these  advan-
 ces  were  not  disclosed  in  the  Ralence
 Sheets.

 In  this  connection,  it  ig  seen  that
 the  following  amounts  have  been  sta-
 ted  in  the  company’s  balance  sheets
 under  the  head  ‘Security  Advances.’

 Amount
 of

 Financial  year  Security
 Advance
 (Rs,  in
 lakhs)

 3I-32-3974  224°  37

 9i-t2-975  TBB>  54

 gi-t2-7976  270°  73

 33-92°977  gon  29

 Under  the  Companies  Act,  no  per-
 mission  is  required  to  be  taken  from
 Government  to  accept  such  Deposits.



 57  Written  Answers  CHAITRA  28,  000  (SAKA)  Written  Answers  58

 wang  स्टेशन  का  बिकास

 7i4i.  ot  युवराज  :  कया  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  पूर्वोत्तर  सीमा  रेलवे  के

 कटिहार  डिवीजन  के  मनसाई,  महिमपुर  अर

 तेजनारायणपुर  रेलवे  स्टशनों  के  विकास  के
 लिए  समुचित  प्रबंध  है।

 (ख)  क्या  उपरोक्त  सभी  क्रासिंग
 स्टेशन  पख  श्रेणी  के  स्टशन  थे  लेकिन  श्रब  उन्हें
 पचो  श्रेणी  के  स्टेशनों  में  बदल  दिया  गया  है;
 झोर

 (ग)  यदि  हां,  तो  सिगनल  लगाने,

 चतुर्थ  श्रेणी  के  कर्मचारियों  को  वापस  लेने,
 रेल  गाड़ियों  के  लिए  क्रासिग  सुविधाशों  की
 व्यवस्था  करन  और  उपरोक्त  स्टशनों  को  पुनः
 गव  श्रेणी  में  बदलन  के  लिए  कब  तक  प्रबन्ध
 कर  लिए  जाएंगे  |

 रल  मंत्रालय  में  राज्य  मंत्री  (जो  शिव

 नारायण)  :  (क)  से  (ग).  फरकक्‍का  श्र

 कुमेदपुर  होकर  बड़े  श्रामान  की  लाइन  खोलने
 के  पश्चात  कटिहार-मनिहारीघाट  पर  चलन
 चाली  गाड़ियों  की  संख्या  में  बहुत  कमी  हो
 गई  थी  और  इन  तीन  स्ट्शनों  को  श्बी'  श्रेणी
 के  लाइन  क्लीयर  स्टशतों  के  रूप  में  बनाये
 रखने  का  कोई  भोचित्य  नहीं  था।  इसलिए
 वर्ष  9698  मनसाई  को  'डी'  श्रेणी  में  प्रौर
 महियारपुर  शौर  तेजनारायणपुर  को  डी?  के
 श्रेणी  में  बदल  दिया  गया  था  तथा  इन  स्टशनों
 पर  सभी  यात्री  सुधिधाझरों  तथा  न्य  सुविधोश्ों
 को  बरकरार  रहने  दिया  गया  था।  इन  स्ट्शनों
 पर  कार्य-भार  के  अनुसार  श्रेणी  4  के  कर्म-
 चारियों  को  तैनात  किया  गया  है।  हम
 स्टेशनों  को  फिर  बी'  श्रेणी  में  बदलने  का  ते
 तो  कोई  भ्ौजित्य  है  शर  न  ही  भावश्यकता  ny

 Proposal  to  Start  | -..... ड  Train  from
 Bhubancshwar  to  Bombay

 ‘7142,  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Ministe.  of
 RAILWAYS  be  pleased  to  state  whe-
 ther  there  is  any  proposal  for  starting
 any  express  train  from  Bhubaneshwar
 to  Bombay  via  Hyderabag  and  from
 Bhubaneshwar  to  Delhi  via  Knarag-
 pur,  Asansol,  Mughalsarai,  Allahabad?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  There  is  a
 proposal  under  active  consideration  to
 run  direct  trains  between  Bhubanesh-
 war  and  Secunderabad  and  between
 Secunderabad  and  Bon-bay  in  near
 future.  The  proposal  to  run  a  irain
 between  Bhubaneshwar  and  Delhi  via
 Asansol  is  also  being  examined.

 Conversion  of  Gauge  in  Karnataka

 7143,  SHRI  ८.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  details  of  proposals  sent  by
 the  Karnataka  Government  to  the
 Central  Government  for  construction
 of  new  railway  lines  into  broad  gauge
 lines  during  the  Fifth  Five  Year  Plan;

 (b)  whether  some  incomplete  pro-
 jects  have  also  been  included  in  the
 Sixth  Five  Year  Plan;  and

 (९)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 Karnataka  State  Government  have
 been  pressing  for  early  completion  of
 the  conversion  of  Guntakal-Bongalore
 line  and  for  taking  up  the  gauge  con-
 version  of  Mysore-Bangalore  railway
 line  from  metre  gauge  to  broad  gauge.

 (b)  and  (c).  Guntakal-Bangalore
 conversion  project  ig  in  progress,  and
 the  progress  made  is  48  per  cent.  A
 sum  of  Rs.  i.3  crores  has  been  in-
 curred  on  this  project  till  the  end  of
 March,  1977  out  of  the  total  cost  of
 about  Rs.  2  crores.  Provision  of
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 Rs.  2.06  crores  has  been  made  for  the
 project  in  the  Budget  for  the  current
 year,  The  project  is  exvected  to  be
 completed  by  1983,  subject  to  avail-
 ability  of  adequate  funds  in  the  next
 and  subsequent  years.

 Representation  from  Ex-Combatants  of
 Defence

 7144,  SHRI  R.  K.  MHALGI:  भा
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  received  a  represen-
 tation  dated  the  2th  January,  978
 from  the  ex-combatants  of  Defence
 Services,  South  Central  Railways,
 Secunderabad;  and

 (b)  if  so,  what  action  have  Gov-
 ernment  taken  or  propose  to  take  jn
 the  matter  soon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (४).
 A  representation  dated  1.5. है  January
 978  from  a  clerk  of  the  FA  &  CAO’s
 Office,  South  Central  Railway,  Secun-
 derabad  has  been  received  by  the
 General  Manager  and  the  same  has
 been  forwarded  to  the  defence  autho-
 rities,  Further  action  in  the  matter
 will  be  taken  on  receipt  of  a  reply.

 Goods  earning  Revenue  at  Achalda
 Station

 ‘7145.  SHRI  R.  L.  P.  VERMA:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  revenue  earn-
 ed  from  goods  at  Achalda  Railway
 station  of  the  Allahabad  Division  of
 the  Northern  Railway  from  1967-68  to
 ‘1977-78  year-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  The  revenue
 earned  from  goods  at  Achaldg  rail-
 way  station  year-wise  from  1969-70

 ‘to  ‘1977-78  is  as  under:
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 Year  Amount
 (Rs.)}

 i969-70  मु  39304278
 1970-71  .  हर  हि  459037
 ‘1971-72,  343463
 3972°73  479522
 1973-74,  607354
 1974-75,  4793757
 1975-76  72४5492
 1976-77,  588  358
 1977-78  4337567

 Information  for  the  ycarg  1967-68
 and  1968-69  is  not  available.

 Fertilizer  Unit  at  Uran,  Bombay

 7146.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  whether  it  35  a  fact  that  Gov-
 ernment  are  considering  a  private  sec-
 tor  proposal  to  set  up  a  fertilizer  unit
 at  Uran  in  Bombay;  and

 (b)  if  so,  what  are  the  details  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PFTROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISHRA):
 (a)  and  (b).  A  proposal  received  from
 M/s.  Deepak  Nitrite  Ltd,  to  set

 up  a  small  size  gas  based  plant  for  the
 manufacture  of  235  tonnes  per  day  of
 ammonia  near  Uran  in  Maharashtra
 was  earlier  rejected  for  the  following
 reasons;

 (i)  The  capacity  of  the  plant,  viz.,
 235  tonnes  per  day  is  uneconomical  as
 against  a  capacity  of  860  tonnes
 per  day  being  planned  for  the  gaa
 baseq  plants  in  the  Bombay  region.
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 (ii)  Government  have  already
 finalised  their  plans  for  the  utilisa-
 tion  of  associated  gas  thal  would
 be  available  from  the  Bombiy  High
 and  it  ig  not  necessary  to  sanction
 this  proposal  as  a  means  of  utilis-
 ing  the  associated  gas.

 (iii)  The  applicant  did  not  have  a
 clear  marketing  plan  for  ammonia.

 The  company  has_  represented
 against  the  rejection.  This  represen-
 tation  is  under  consideration.

 Judges  of  High  Court  of  Punjab  and
 Haryana  provided  with  official  Resi.

 dences

 147,  SHRI  OM  PRAKASH  ‘YAGI:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  how  many  Judges  are  working
 in  the  High  Court  of  Punjab  and  Har-
 yana;

 (b)  how  many  out  of  them  have
 been  provided  with  rent  free  official
 residence  as  required  under  the  pro-
 visions  of  the  High  Court  Judges  (Con-
 ditions  of  Service)  Amendment  Act,
 ‘1976;  and

 (c)  what  steps  have  been  taken  by
 the  Chandigarh  Administration  to
 provide  rent  free  residence  to  the  other
 Judges  who  are  not  having  official
 residence?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 Nineteen  Judges  including  the  Chief
 Justice  are  working  in  the  High  Court
 of  Punjab  and  Haryana;

 (b)  Seventeen  Judges  including  the
 Chief  Justice  have  been  provided  with
 rent  free  residences;

 (c)  Rent  free  residences  remain  to
 be  provided  to  two  Judges,  who  have
 recently  been  appointed/traneferred.
 According  to  the  Chandigarh  Adminis-

 tration,  a  search  for  suitable  houses
 is  being  made  by  the  Adminustration
 and  both  the  remaining  Judges  are
 expected  to  be  provided  with  rent  tree
 residences  shortly.

 Monetary  Limits  of  Divisional  Superiu-
 tendents  tg  enter  into  Agreements  for
 entrusting  Goods  and  Parcel  Handling

 contracts

 7i48.  SHRI  BATESHWAR  HEM-
 RAM:  Will  the  Miristes  of  RAIL-
 WAYS  be  pleaseg  to  state

 (a)  what  are  the  monctary  limits  up
 to  which  the  Divisional  Superinten-
 dentg  working  on  Northern.  Eastern
 and  North  Eastern  Railways  are  com-
 petent  to  negotiate  and  enter  into
 agreements  with  Labour  Cooperative
 Societies/Contractors  for  entrusting
 Goods  and  Parcels  handling  contracts;

 (b)  what  is  the  present  annual  valu-
 ation  of  parcels  handling  work  at
 Allahabad,

 (c)  whether  the  Parcels  handling
 contract  at  Allahabad  falls  within  the
 competence  of  the  Divisiona]  Superin-
 tendent  concerned  or  the  final  authori-
 ty  is  vested  in  the  Chief  Commercial
 Superintendent;  and

 (a)  what  is  the  hitch  in  deciding
 fresh  award  of  contract  at  Allahabad
 ag  the  olq  contract  had  already  ex-
 pired  on  the  35  July,  19777

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)-  (a)  The
 monetary  limits  up  to  which  Divi-
 sional  Superintendents  on  Northern,
 Eastern  and  North  Eastern  Ruilways
 are  competent  to  negotiate  and  enter
 into  agreements  with  Labour  Co-
 operative  Societies/Contractors  for
 entrusting  Goods  and  Parcels  handling
 contracts  are  as  under:
 Northe  mm  Railway  upto  Rs  ro  Iakhs

 per  annum.
 Eastern  Railway  upto  Rs  5  lakhs  fox

 3  years.
 North  Eastern  Railway  up  to  Rs.  40

 lakhs  in  each  case.
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 (b)  Rs,  2,54,100  per  annum,

 (c)  The  Parcel  handling  contract  at
 Allahabad  falls  within  the  competence
 of  Divisional  Superintendent,  Allaha-
 bad.

 (a)  This  is  under  examinilion  In
 the  meantime,  the  existing  Society  is
 being  allowed  to  continue.

 कुछ  कम्पनियों  द्वारा  नियसों  का  उलंघन
 किया  जाना

 749  श्री  हुकम  दव  नारायण  यादव  :
 बया  विधि,  न्याय  झौर  कम्पनो  कार्य  मवी  निम्न-
 लिखित  जानकारी  देने  वाला  एक  विवरण
 सभा-पटल  पर  रखने  की  कपा  करेगे  कि  :

 (क)  निम्नलिखित  कम्पनियों  के  बारे
 मै  प्रारम्भिक  पूजी,  वर्ष  9778  पूजी  बौर
 बँको  में  पजी  कितनी  है  :

 (एक)  महावीर  राइस  मिन्स,  दरभगा
 (बिहार  )

 (दा)  गौरीशकर  बद्रीनारायण,  सकारी
 (बिहार  )

 (तीन)  विनय  कृष्ण  श्रग्रवाल  एण्ड
 कम्पनी,  दरभगा  (बिहार)

 (चार)  शिवनन्दन  प्रग्रवाल  एण्ड
 कम्पनी,  दरभगा  (बिहार)

 (पाच)  मातादीन  एण्ड  कम्पनी,  दरभगा
 (बिहार)

 (छह)  नीती  माटिन,  दरभंगा  (बिहार)
 बोर

 (सात)  राधाकृष्ण  कजरीबाल  एण्ड
 कम्पनी,  दरभगा  (बिहार)  शौर

 (ख)  क्या  इन  कम्पनियों  द्वारा  कम्पनी
 ऋधिनियम  के  उपबन्धो  के  उल्लंघन  के  श्रारोप
 सिद्ध  हो  गये  है  दौर  क्या  सरकार  का  विचार
 इस  सम्बन्ध  मैं  जांच  करने  का  है  झौर  यदि
 नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 विधि,  न्पाय  शौर  कम्फ्ती  कार्य  मंत्री
 (भो  शान्ति  भूषण)  :  (क)  प्रश्न  में  वणित

 सात  फर्मों  में  से  कोई  भी  कम्पनी  भ्रधिनियम,
 L956%  प्रनुसार  भ्रन्तगंत,  पंजीकृत  कम्पनी

 नही  है।  भ्रत:इन  नामधारियों  की  प्रारम्भिक
 पूजी,  वर्ष  1977 में  पूंजी  तथा  बैको  में  पूजी
 से  सम्बन्धित  सूचना  उपलब्ध  नही  है

 (ख)  चूकि  भाग  (क)  में  थबणित  फर्मों
 में  से  कोई  भी  कम्पनी  भ्रधिनियम  के  भ्रन्तर्गत
 एक  कम्पनी  के  रूप  मैं  पजीक्ृत  नही  है,  भ्रतः
 ये  उक्त  प्रधिनियम  की  सीमान्‍्तर्गंत  नहीं
 आती  ry

 समसस्‍्तोपुर  ढिवीजन  में  हुई
 दकतियां

 7150.  श्री  सुरेंग्रा  ज्ञा  सुमत  :  क्या  रस
 मवी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  समस्तीपुर  डिवीजन के  क्षेत्र  मे  48  38
 फरवरी,  978  के  बीच  दो  डकतिया  हुई
 थी,  बौर

 (ख)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या
 है  गौर  ऐसी  घटनाओं  को  रोकने  के  लिए
 विभाग  द्वारा  क्या  सुरक्षा  उपाय  किये  गये  हैं  ?

 रेल  मंत्रालय  में  रा्य  मंत्रों  (भो  शिव
 सारायण)  :  (क)  34%  8  फरवरी  978
 तक  की  श्रवधि  के  दौरान  पूर्वोत्तर  रेलवे  के

 समस्तीपुर  मंडल  के  क्षेत्राधिकार  में  रेल-
 गाडी  में  डकैती  का  कोई  मामला  नही  हुभा
 है  1

 (ख)  प्रश्न  नहीं  उठता  ।

 Booking  at  wayside  Railway  Stations.

 75l.  SHRI  SURAJ  BIHAN:  Will
 the  Minister  of  RAILWAYS  be  pteas-
 ed  to  state:

 (a)  are  the  Government  aware  of"
 the  fact  that  on  wayside  Railway:
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 Stations  the  booking  windows  87९  not
 opened  quite  in  time  to  enable  the
 passengers  to  purchase  tickets  without
 inconvenience,  they  are  some  times
 opened  after  the  train  leaves  the  last
 station  and  thereby  much  confusion  is
 caused;  and

 (b)  what  steps  are  proposed  to  be
 taken  to  remove  this  difficulty  of  the
 railway  passengers  who  generally
 come  from  the  rural  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  A  few  complaints  sbout  non-
 opening  of  Booking  windows  in  time
 have  been  received  by  the  Railway
 Administrations.  Instructicrs  already
 exist  that  Booking  windows  are  kept
 open  at  least  one  hour  before  the
 train  is  due  to  arrive  and  longer
 where  the  offering  requires  so.

 Frequent  checks  are  c.uducted  by
 the  Inspecting  Officials  ang  the  staff
 found  at  fault  are  taken  up  suitably.

 सिन्येटिक  एण्ड  कंसिकल  लिसिटेड,
 बरेलो  है

 7152.  श्री  सुरेखा  विक्रम  :  क्या
 विधि,  न्याय  धौर  कम्पनी  कार्य  मंत्री  यह  बताने
 की  क्रपा  करेंगे  कि  :

 (क)  सिन्थेटिक  एण्ड  कैमिकल  लिमि-
 टेड  ने  लखनऊ  मैं  प्रपने  प्रतिनिधि  की  नियुक्ति
 कब  की  थी  शरीर  उक्त  प्रतिनिधि  एवं  उसके
 सहायकों  पर  विभिन्‍न  शीर्षो  के  श्रन्तर्गत
 कितना  मासिक  व्यय  होता  है  ;  और

 (ख)  लखनऊ  मैं  नियुक्त  प्रतिनिधि
 ने  9744  .977  तक  कुल  कितना  मासिक
 व्यय  किया  और  उसका  व्यौरा  क्‍या  है  ?

 विधि,  न्याय  झोर  कम्पनी  कार्य  मंत्री  धी
 शान्ति  भूषण)  :  (क)  शौर  (ख)  :  कम्पनी
 कार्य  विभाग  के  पास  इस  विषय  की  सूचना  नहीं
 है,  क्योंकि कम्पनी  अधिनियम,  i956  में  ऐसा
 कोई  उपबन्ध  नहीं  है,  जिसके  अन्तगेत  कम्पनी
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 के  लिये,  इस  प्रकार  की  सूचना  युक्त  कोई
 विवरण-पत्र  सरकार  को  भेजना  भ्रपेक्षित  हो  ।

 Proposal  to  ameng  Constitution  to
 proscribe  detention  Law

 7153.  SHRI  S.  R.  DAMANI:  =  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  Bar  Council  of
 India  has  urged  the  Government  to
 amend  the  Constitution  tp  proscribe detention  without  trial;  and

 (0)  if  go,  Government’s  reaction
 thereof?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANT]  BHUSHAN):  (a)  The
 Bar  Council  of  India  has  mged  that
 the  Constitution  be  suitably  amended
 to  proscribe  detention  without  trial  or
 citizens  of  India  except  during  a  real
 emergency.

 (b)  Government  will  give  due  con-
 sideration  to  the  said  suggestion  wnhue
 finalising  the  proposals  for  amend-
 ment  of  the  Constitution.

 Recommendations  of  Tarkunde
 Committee

 ‘7154.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  0८  pleased
 to  state:

 (a)  whether  any  decisions  have  been
 taken  on  the  various  recommendations
 of  the  Tarkunde  Committee;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  The
 recommendations  of  the  Tarkunde
 Committee  are  under  consideration  of
 Government  along  with  othe:  propo-
 sals  for  electoral  reforms.  No  deci-
 siong  have  yet  been  taken  thereon.

 (b)  Does  not  arise.
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 wt  Ill  के  रेखबे  कर्मचारो

 7i55  श्रो  रामजरण  कया  रेल  मंत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  मध्य  रेलवे  के  ग्रुप  ti  के  कितने
 कमंचारी  है  जिनके  वर्ष  ig7i  ae  पूर्व  के
 भ्रभ्यावेदन  भ्रनिगित  पड़े  हुए  है  ;

 (ख)  उन  पर  कोई  निर्णय  न  लेने  के  क्या
 कारण  है  ,  धौर

 (ग)  उन  पर  कब  तक  निर्णय  लिये  जाने
 की  सम्भाषना  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्रों  (करो  शिव

 मारायण)  (क)  से  (ग).  सूचना  इकटूठी
 की  जा  रही  है  श्रौर  समा  पटल  पर  रख  दी
 जायेगी  ।

 तलाक  को  सुविधाजनक  बनाने  के  लिए
 प्रस्ताव

 7156.  श्री  एस०  एस०  सोमानोी  क्या

 विधि,  न्याय  और  कम्पनो  कार्य  मत्रा  यह

 बताने  की  कपा  करंगे  कि  :

 (क)  क्या  तलाक  का  सुधिधाजनक
 बनाने  क।  काई  प्रस्ताघ  उनके  मन्नालय  के
 विचाराधीन  है  ,

 (ख)  क्या  यदि  +ति-पत्नी  स्यायालय
 को  सूचित  किए  बिना  पाच  चप  तक  पृथक-
 पृथक  रहे,  एक-दूसरे  से  पत्र-व्यवहार  न  करे
 झौर  न्यायालय  में  भरण-पॉय्ण  भत्ते  के  लिए

 ग्रनुराध  न  करे  ता  तालक  स्वत  ही  हो  गया
 मान  लिया  जाता  है  ,  श्र

 ग)  यदि  नही,  तो  इसके  क्या  जरण
 है?

 विधि,  न्याय  झौर  कम्पनों  कार्य  मंत्री

 (भीशान्ति  भूषण  )  (क)  सरकार  इस  प्रश्न
 पर  विचार  कर  रही  है  कि  क्या  हिन्दू  विवाह
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 झधिनियम,  955.9  इस  बात  को  कि
 विवाह  ऐ  से  भग  हो  गया  है  कि उसका  समाधान
 नहीं  हो  सकता  है,  विवाह-विच्छेद  के  एक
 भ्राधार  के  रूप  मैं  जाडा  जाए।  “बविवाह-
 विच्छेद  का  सुकर”  बनाने  के  लिए  सरकार  के
 विचाराधीन  काई  दूसरा  प्रस्ताव  नही  है

 (ख)  जी  नही  ।

 (ग)  भारत  की  चर्तमान  सामाजिक
 परिस्थितियों  में,  पति  और  पत्नी  के  किसी
 'चिनिदिष्ट  ग्रवधि  के  लिए  श्रलग-अभ्रलग  रहने
 मात्र  का  विधाह-चिच्छेद  के  एव  श्राघार  के  रूप
 में  स्वीकार  नही  किया  जा  सकता  है  |

 विक्रेसाप्रों  की एक  ऐजेंसो  का  रह  किया
 जाना

 7(57  श्री  रामजीलाल  सुमन  :  क्‍या
 रेल  मत्री  यह  बताने  की  कृप  करंगे  कि

 (क)  क्‍या  20  फरवरी,  978  का
 मथुरा  जकशन  पर  कभीशन  के  आधार  पर
 काम  करने  वाले  दा  विक्रेताओं  की  एक  एजेंसी
 बिना  किमी  कारण  रद  कर  दी  गई  थी  ,  बौर

 (ख)  क्‍या  सरकार  का  दस  बात  की
 जानकारी  है  कि  एजेनी  रह  कि4  जाने  क।  काई
 झ्रौचित्यनही  है  और  जाच  अनुचित  थी  ?

 रेल  संत्रालय  में  राज्य  मंत्री  (श्री  शिव
 नारायण)  (क)  बौर  (ख),  2I-2-78  का

 मथुरा  जकरान  के  विमागीय  खानपान  यूनिट  के
 पाच  कमीशन  वेडरो  का  निलबित  क्या  गया
 था|  मथुरा  जव्शन  पर  गत्कता  निरीक्षकों
 द्वारा  1-8-77  को  प्राकस्मिकः  जाच  के
 दौरान  उस  स्टेशन  पर  पेठा,  पेडा  भ्रादि  की
 विक्री  करते  हुए,  कुछ  भ्रनधिकृत  वेडर  पाये
 ग4  थे।  जब  तिरीक्षक  अश्रनधिकृत  बेडरो  मं
 गधाही  ले  रहे  थे,  इन  पाच  कमीशन  वेडरो  ने
 दुव्यवहार  किया  बौर  सतर्कता  निरीक्षकों  को
 धमकी  दी  श्रौर  पूछताछ  करने  में  बाधा
 डाली  ।  खानपान  स्थापना  के  काम  की  जाच
 करने  के  लिए  सतर्कता  निरीक्षक  प्राधिकृत
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 हैं  7  इन  वे  डरो  को  गलतियो  के  लिए  निलबित
 किया  गया  था  t

 Legislative  Constituencies  on  Nagaland
 and  certain  other  States

 758  SHRI  K  B  CHETTRI  Will
 the  Mimster  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  the  total  number  of  Legislative
 Constituencies  m  the  States  of  Naga-
 Jand,  Meghalaya,  Arunachal  Pradesh
 and  Sikkim,

 (b)  the  names  of  the  constituencies
 State-wise  with  the  total  number  of
 electorates  in  each  constituency,  and

 (c)  the  criteria  laid  down  for
 demarcating  the  various  constituencies
 an  the  States?

 THE  MINISTER  OF  LAW  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANT]  BHUSHAN)  (a)
 and  (b)  Two  Statements  containing
 the  :equisite  information  are  Jaid  on
 the  Table  of  the  House  [Placed  in
 Library  See  No  LT-230/78]

 (c)  The  critcria  laid  down  for  de-
 marcating  the  Assembly  constituen
 cies  in  the  States  and  Union  Terri-
 tories  are  contained  in  Article  70  of
 the  Constitution  and  relevant  provi-
 sions  of  the  Government  of  Union
 Teriitoiies  Act  1963,  the  Delumta-
 fon  Act  972  and  the  Rpresentation
 of  Sikkim  Subjects  Act,  974

 Strength  of  Railway  Employees  in
 Allahabad  etc.  Divisions

 a
 759  SHRI  SHIV  SAMPATI  RAM

 ‘Will  the  Mimster  of  RA'LWAYS  be
 pleased  to  state

 (a)  what  was  the  total  strength  of
 Railway  employees  in  different  cate-
 gories  over  Allahabad,  Bikaner,  Delhi,
 Ferozepore,  Jodhpur  and  Moradabad
 Divisions  of  Northern  Railway  includ-
 ing  workshops,  constructions  and  rail-

 way  electrification  during  the  year
 3972  and  up  to  3lst  December,  1977;

 (9)  what  33  the  total  number  of
 employees  in  different  categories  in
 all  divisions  over  Northern  Railway
 who  were  recruited  or  promOted  dur-
 img  each  year  and  what  33  the  total
 number  atrongst  them  who  belong  to
 Scheduled  Castes,  Scheduled  Tribes
 and  others  (lst  of  SC  and  ST
 employees  be  furnished),  and

 (c)  what  steps  have  been  taken  to
 make  good  the  shortfall  in  all  cate~
 gories  in  the  divisions  of  Northern
 Railway  mentioned  in  (a)  above  for
 the  reserved  vacancies  earmarked  for
 SC  and  ST  through  direct  recruit-
 ment  and  promotions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  to  (c)
 Information  is  being  collected  and
 will  be  laid  on  the  table  of  the
 Sabha

 Appointments  and  Promotions  agamst
 Reserved  Posts

 7360  SHRI  R  N  RAKESH  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  the  total  number  of  posts  in
 the  Ministry,  its  attached  and  sub-
 ordinate  offices  mcluding  Public  Sec-
 to.  Undertakings,  if  any,  filled
 in  each  category  of  posts  with  specific
 share  of  Scheduled  Castes  and  Sche-
 duled  Tribes  m  such  employment  and
 also  the  number  of  posts  de-reserved
 in  each  category  and  reasons  thereof
 during  the  last  one  year,  and

 (b)  the  total  number  of  depart-
 mental  promotions/upgradation  of
 posts  m  each  category  of  posts  and
 how  many  posts  have  gone  to  S/C
 and  S/T?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
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 NAR  SINGH  YADAV):  (a)  (i)
 Number  of  Posts  Filled

 Group  Total  S.C.  S.T.
 No,  of

 Posts
 filled

 A  58  7  2
 B  73  8  4
 0  775  32  78
 D  I2  6

 (i!)  Number  of  Posts  Dereserved

 Group  S.C.  S.T.  Reason

 I  3  Non-availability of  suitable  candi-
 3  3  dates  from  reserve

 ed  communities.
 9
 aw

 >

 43

 (b)  (i)  Total  number  of  departmental  promotion
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 if)  Total  number  of  upgradation  of  Posts

 Group  Total  5.0.  S.T. aay

 bo
 ae

 >

 Cooking  Gag  connections  issued
 Company-wise

 7161.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state  what  is  the  total
 number  of  gas  cylinders  (cooking
 gas)  company-wise  issued  by  3lst
 March,  978  and  the  total  amount
 collected  as  security  deposit?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETRO-
 LEUM.  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):

 The  requisite  information,  as  avail-
 able,  is  given  below:

 Group  Total  S.c.  ‘  S.T.

 A  i4
 B  43  5  3
 ठ  92  I4  9
 D  792  5

 Name  of  the  Oil  Company  Total  number  of  gas  Total  amount  collect-
 cylinders  issued  to  ed  as  security

 consumers  deposit

 de  Indian  Oil  Corporation  Limited
 (as  on  (gi-18-77)

 2.  Hindustan  Petroleum  Corporation  Limited
 (as  on  नाथा

 §.  Bharat  Petroleum  Corporation  Limited
 (as  on  1-93-78)

 ro  Caltex  Oil  Refining  (India)  Limited
 (as  on  3-39-78)

 About  25  lakhs  About  Rs.  22  crores

 About  6  lakhs  About  Rs.  5°  crores

 About  5°  4  lakhs  About  Rs.  5९  8  crores

 About  7  thousand  =  About  Rs.  ao  lakhs
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 The  cylinders  issued  to  Calgas  cus-
 tomers  before  take  over  of  the  Caltex
 Ou  Refining  (India)  Limited  in  4976
 are  owned  by  the  distributors/con-
 cessionaries  of  the  company  and  are
 not  included  m  the  figures  shown
 above  aguinst  that  company

 Exploration  abandoned  in  Tanzania
 py  ONGC

 2i62  SHRI  JANARDHANA  POO-
 JARY  Will  the  Minister  ‘of  PET-
 ROLEUM  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state

 (a)  whether  ONGC  has  abandoned
 its  exploration  ventures  in  Tanzania,
 and

 (b)  if  80,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA)  (a)
 and  (b)  The  ONGC  has  not  taken
 up  any  exploration  venture  ;n  Tan
 zania  It  has  only  q  4rilling  cont-
 ract  with  the  Tanzania  Petroleum
 Development  Coiporation  which  35
 still  in  force

 Levy  on  entry  of  Cars  at  Railway
 Junction

 768  SHRI  9  N  TIWARY  Will
 the  Mimster  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  any  levy  on  the  entry
 of  carg  is  made  at  railway  junctions,

 (by  if  so,  the  amount  of  the  levy,
 and

 (c)  if  not,  why  at  Patna  Junction
 Re  VY  per  car  is  taken  a8  levy  when
 a  car  enters  the  station  yard  at  Patna
 Junction?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS

 (SHRI  SHEO  NARAIN)  (a)  At
 important  stations  where  separate
 parking  space  has  been  provided,
 parking  fee  28  levied  on  private  cars
 parked  m  the  station  premises

 (b)  and  (c)  The  amount  of  levy
 varies  from  50  Paise  to  Re  J/-  per
 car  depending  on  the  importance  of
 the  station  At  Patna  Jn  the  park-
 ing  fee  for  private  cars  has  been  fixed
 at  Re  Ye  per  car

 Shifting  of  Workshop  from  Jamnagst
 to  Hapa

 ‘7164  SHRI  VINODBHAIB  SHETH
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  Government  have  taken
 a  decision  to  shift  the  workshop  at
 Jamnagar  to  Hapa  on  the  Western
 Railway,  and

 (b)  af  so,  what  amenities  would  be
 provided  to  the  staff  in  the  matter  of
 housing,  water  and  transport  etc”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  With
 the  conversion  of  Viramgam-Okha-
 Porbundar  Metre  Gauge  Section  into
 Broad  Gauge  Jamnagar  will  no  lon-
 ger  remain  on  the  M  G  route  and
 at  that  time  the  structures  and  equip-
 ment  of  Jamnagar  workshop  will  be
 shifted  to  Hapa  and  utilised  for  re-
 pairs  to  Broad  Gauge  Wegons

 (bo)  Hapa  is  about  5  Kms  from
 Jamnagar  The  Raslway  staff  work-
 ing  in  Hapa  Metre  Gauge  Yard  re-
 side  at  Jamnager  and  come  to  work
 at  Hapa  by  utilising  their  own  or  the
 available  pubhe  transport  facilities
 The  staff  of  Jamnagar  workshop  will
 not  be  required  to  change  their  resi-
 dence  with  the  shifting  of  their  work-
 place  from  Jamnager  to  Hapa  As
 such  there  would  be  no  need  to  pro-
 vide  any  specia}  amenities  like  Hous-
 ing,  Water  and  Transport  etc
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 Import  of  Paraffin  Wax  and  Criteria
 to  distribute  to  States

 765  SHRI  AHMED  M_  PATEL:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state.

 (a)  the  quantity  of  Paraffin  Wax
 imported  quring  the  last  two  years;

 (b)  the  name  of  the  agency  through
 whor:  imported,

 (०)  the  quantity  of  Paraffin  wex
 manufactureq  in  India  during  that
 period;

 (d)  the  criteria  adopted  to  dis-
 tribute  it  to  States  for  the  use  of
 small  scale  industries;  and

 (e)  the  quantity  supplied  to  Gujarat
 State  during  that  period  against  their
 requirements?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA):  (a)

 and  (b)  With  a  view  to  supplement-
 ing  indigenous  availability  of  paraffin,
 wax  the  Import  Policy  for  1977-78
 ‘was  amended  to  provide  for  the  first
 time,  for  canalised  imports  of  para-
 ffin  wax  by  the  actual  users  through
 M/s  Balmer  Lawrie  and  Co  Ltd,
 Calcutta,  a  public  Sector  undertaking
 of  this  Ministry  Firm  orders  for  the
 import  of  paraffin  wax  aggregating  to
 about  2,600  tonnes  were  registered  by
 the  actual  users  with  the  Company
 durng  the  year  1977-78  Out  of  this  a
 quantity  of  78  5  tonnes  was  actually
 imported  upto  the  end  of  March  1978,
 M/s  Balmer  Lawrie  and  Company
 have  also  placed  orders  for  a  further
 quantity  of  050  tonnes  of  paraffin
 ‘Wax  based  on  firm  registrations.

 (c)  The  Digbol  Refinery  of  the
 Assam  Oi]  Company  is  the  main
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 source  for  the  production  of  paraffin
 wax  in  the  Country.  The  production
 of  paraffin  wax  at  this  refinery  during
 the  calendar  years  976  and  977  was
 as  under:

 976  43,000  tonnes

 977  41,780  tonnes

 (d)  The  yearly  allocations  of  indi-
 genous  paraffin  wax  to  the  States/
 Union  Territories  are  made  on  the
 basis  of  total  expecteq  availability  in
 a  particular  year  and  the  wax  uplift-
 ment  perfoimance  of  each  State

 Under  the  provisions  of  the  Paraffin
 Wax  (Supply,  Distribution  and  Price
 Fixation)  Order,  972  the  ‘Compe-
 tent  Authority’  (usually  the  Director
 of  Industries)  of  the  State/Union
 Territory  concerned  1S,  only  compe-
 tent  to  make  allotment  of  paraffin
 wax  to  the  actual  users  under  his
 jurisdiction  whether  falling  under
 large,  medium  or  small  scale  indus-
 tries  sctors,  from  within  the  wax
 allocations  made  by  this  Ministry

 To  protect  the  interests  of  the
 existing  small  scale  units  in  the  mat-
 ters  of  allotment  of  indigenous  paraf-
 fin  wax,  the  Development  Commuis-
 sioner  (Small  Scale  Industiies),  Minis-
 try  of  Industry,  has  in  a  circular
 dated  the  5th  November,  1977,  asked
 the  Directors  of  Industries  of  all  the
 States/Union  Territories  to  give  pri-
 onty  to  small  scale  units  in  the  dis-
 tribution  of  indigenous  paraffin  wax
 and  direct  the  large  scale  units  to
 procure  their  requirements  from  im-
 ported  source.

 (e)  The  upliftment  of  indigenous
 paraffin  wax  by  wax  allottees  in
 Gujarat  State  during  the  last  two
 years  has  been  as  under:

 ‘1976  ete  796  tonnes

 1977  ee  795  tonnes
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 Yo  एच०  बहीर  एण्ड  कम्पनी  में
 फेरीवाले

 7i66  श्री  1... ड  सिह  भदौरिया
 क्या  रेल  प्रत्री  यह  बताने  की  क़रया  करेगे  कि

 (क)  7०  एच०  ब्हीलर  एण्ड  कम्पनी  में
 विभिन्‍न  रेलवे  स्टेशना  पर  ठेके  ब  झ्ाधार  पर
 कितन  फेरी  वाले  काम  कर  रहे  है.  और

 (ख)  उनकी  सवा  की  शर्त  क्या  है  बौर
 उनकी  सवा  के  संरक्षण  के  जिय  क्‍या  बदम
 उठाय  क.+  है  ?

 रेल  मत्रालय  में  राज्य  मतर  (क्री  शिव
 नारयण)  (7)  9621

 (ख)  मैसस  To  एच०  व्हीवर  एण्ड
 कम्पनी  अपन  7  जेटा  द्वारा  रलवें  स्टेशना  पर

 बुक  सटाना  का  प्रबन्ध  करती  है  श्रौर  ये  एजेंट
 फेरी  लाना  का  नियुक्त  करत  है।  फेरी  धाला
 की  सेवा  की  शर्ते  श्रौर उनकी  सवाझा  की  सुरक्षा
 आदि  रेला  क॑  भ्रधिवार  क्षेत्र  मे ंनही  श्राती  ।
 फिर  भी  कना वे  साथ  क्यि  गय  करार  में  यह
 व्यवस्था  की  गयी  है  कि  मैसस  ए०  एच०
 ब्हीलर  ताणद  कण  अपने  कामगारा  का  भ्रच्छी
 मजरी  दगा  मैसम  Vo  एच०  व्हीलर  एण्ड
 के  ने  बताया  है  कि  फेरी  बालो  का  नियुक्त
 करने  की  शर्तें  प्रत्यक  स्टेशन  पर  एजेंट  श्रौर
 फेरी  वाला  के  रीच  पुथक-पथक  रूप  मै  निर्धा-
 रित  की  जाती  है  और  फेरी  घाल  केवल  वदाचार
 अथवा  गबन  +  मामलों  में  ही  हटाय  जात  है

 Proposal  ६०  start  Super  Fast  Trains
 between  Bombay  ang  Surat

 79  SHRI  HITENDRA  DESAI
 Will  the  Munister  of  RAILWAYS  be
 pleaseg  to  state

 (a)  is  there  any  proposal  with  Gov-
 ernment  for  super  fast  train  between
 Bombay  and  Surat,  and

 (9)  af  8,  when  is  it  likely  to  come
 into  operation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  No

 (b)  Does  not  arise

 Bhagalpur  Mahadevpur-Bhipur
 Steamer  Rail  Service

 768  DR  RAMJI  SINGH  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  whether  Government  are  aware
 of  the  fact  that  on  SBhagalpur
 Mahadevpur-Bhipur  Steamer  Rail
 Servce  lines  there  is  also  a_  private
 ferry,

 (b)  is  it  a  fact  that  the  private
 ferry  charges  only  50  paise  whereas
 steamer  charges  Rs  +140,

 (९)  uf  so  will  the  Government  re.
 duce  this  disparity  so  as  to  rake  rail-
 way  service  more  popular,

 (d)  is  it  a  fact  that  the  private  com-
 pany  plays  also  during  night  and
 stations  its  steamer  very  near  the
 railway  steamer  and  draw  the  passen-
 gers  to  its  own  site  violating  rules,
 and

 (९)  if  s0  what  action  Governmert
 has  taken  or  proposed  to  take  in  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Yes

 (b)  Yes

 (c)  The  ferry  charges  fixed  by  the
 Ralway  Admunistration  include  an
 element  of  over  head  expenses  such
 as  maintenance  of  the  ghat,  keeping
 the  channel  of  the  river  navigable,
 costly  stand-by  equipment  ete  Hence
 it  Is  not  possible  to  reduce  the  char-
 ges  which  will  increase  the  huge  loss
 already  sustained  by  the  Railway
 Admunustration  in  running  this  ferry.

 (d)  Yes,
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 (e)  The  Railway  Administration
 has  taken  up  the  matter  with  the
 State  Government  to  shift  the  private
 ferry  operators  to  a  distance  of  3
 kilometres  from  the  railway  ferry
 ghats.

 राजस्थान  में.  उर्थरक  कारणाना

 7169.  श्री  जगदीश  प्रसाव  माथुर:
 क्या  पैड़ोलियम,  रसायन  झौर  उर्थरक्क  मंत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  बया  राजस्थान  राज्य  मैं  "एक

 फास्फेटड्र  धौर  पावराइट्स  पर  पआ्राधारित
 उबेरक  कारखाना  स्थापित  करने  की  कोई
 योजना  बनाने  का  सरकार  का  विचार  है;
 झोर

 (ख)  क्‍या  उपरोक्त  खनिजों  से  उर्वेरक
 बनाने  के  थिचार  से  कोई  मर्वेक्षण  किया  गया
 हैं  झौर  यदि  हां,  तो  उसके  क्या  [परिणाम
 निकले  हैं  ?

 पंट्रोलियम  तथा  रसायन  झपैर  उर्वरक
 संत्रालय  में  राज्य  मंत्री  ी  जने  वर  सिश  )  :

 (क)  श्र  (ख)  डामरकोतरा  से  खोदे  गये
 राक  फास्फंट  को  फास्फेटिक  उर्वरकों  के
 निर्माण  के  लिये  उपयुक्त  पाया  गया  है  श्रौर
 उसका  प्रयोग  देश  में  उर्वरक  एकको  द्वारा
 किया  जा  रहा  है।  उर्वरकों  के  निर्माण  के
 लिये  सलादीपुरा  के  पाइराइटस  की  उप-
 योगिता  को  श्रभी  निश्चित  नहीं  किया  गया
 है।  राजस्थान  के  भ्रमरकोतरा  राक  फास्फेट
 पर  झ्राधारित  एक  उर्वरक  संयंत्र  स्थाक्ति
 करने  की  संभाषना  का  पता  लगाने  के  लिये
 अपेक्षित  तकतीकी-झाथिक  संभाव्यता  ,
 अध्ययन  करने  के  लिये  उपाय  किये  जा  रहे  ।

 Late  Running  of  D.B.K.  Railway

 7170  SHRI  K.  PRADHANI:  Will
 the  Minister  of  RAILWAYS  be
 please’  to  state:

 (ay  whether  Government  is  aware
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 that  the  D.B.K.  Railway  line  of  South
 Eastern  Railway  is  running  late  daily
 since  long;

 (b)  whether  passenger  trains  operat-
 ed  diesel  engines  are  scheduled  for
 run  with  lengthy  time  schedule;

 (c)  whether  Railway  authorities
 have  taken  any  step  to  improve  the
 link  roads  from  the  important  Railway
 Stations  like  Jey  Pore  ‘Koro-
 put  etc.  to  the  National  High  Way  43
 for  the  convenience  of  the  train
 passengers;  and

 (d)  what  action  has  been  taken  for
 catering  the  passengers  on  these
 lengthy  line  isolated  from  the  towns?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 puntuality  performance  of  |  WK/2

 WK  Waltair-Kirandul  mixed  trains
 has  been  generally  satisfactory,  the
 punctuality  percentage  being  93.5  and
 867  respectively  during  the  month
 of  March,  1978.

 (b)  As  IWK/2  WK  are  the  only
 mixed  trains  running  on  the  section,
 their  overall  running  time  cannot  be

 reduced  without  affecting  clearance  of
 goods  traffic.  Running  of  an  indepen-
 dent  passenger  train  on  the  route  is
 also  not  feasible  as  the  section  capa-
 city  is  fully  committed  for  moving
 iron  ore  traffic  for  export.

 (c)  Link  Road  connecting  Jaypur
 railway  station  to  the  National  High-
 way  is  being  repaired.  Link  road  to
 Koraput  is  already  black  topped.
 Approach  roads  to  other  important
 stations  are  also  being  maintained  to
 a  satisfactory  standard.

 (a)  Tea  stalls  have  been  provided
 at  Kottavalasa,  Araku,  Koreput,
 Shungavarapukot,  and  Jagdalpur  sta-
 tions  of  Kottavalasa  Kirandul  section.
 Arrangements  ere  being  made  for
 train  side  vending  for  service  of  Tea,
 Coffee,  Pan,  Smokes  etc.  at  Padua,

 Jaypur  and  Kirandul  stations.  At
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 present  meals  are  served  at  Jagdal-
 pur.  Arrangements  for  service  of
 meals  at  Shunverapukot  and  Koraput
 is  in  hand.

 Proposal  to  run  Trains  from  Utkal  and
 Pari  to  Nizamuddin

 7171.  SHRI  SARAT  KAR:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  is  any  propvusal
 under  the  consideration  of  Govern-
 ment  for  running  National  trains  from
 Utkal  and  Puri  to  Nizamuddin  daily;

 (b)  whether  ‘Government  is  aware
 that  a  number  of  pilgrims  are  facing
 difficulties  without  daily  service  of
 this  train;  and

 (c)  if  so,  the  steps  Government  has
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  and  (c).  For  the  convenience
 of  pilgrims  a  bi-weekly  77/78  Utkal
 Express  was  introduced  between  Puri
 ang  Nizamuddin  in  October,  1969.
 The  frequency  of  this  train  wag  in-
 creased  to  tri-weekly  from  ‘15-38-76
 and  to  4  times  a  week  from  1-4-97.
 Besides,  ‘148/144  Kalinga  Express,  a
 weekly  fast  service  has  also  been  in-
 troduceg  between  Puri  and  Nizamud-
 din  from  1-4-77,  The  proposal  to
 run  a  train  between  Bhubaneshwar
 and  Delhi  via  Asansol  is  also  being
 examined.

 wer  झौर  सांघत  पर  सम्मेलन  झायोखित
 करने  का  प्रस्ताव

 717%  भी  राम  सेचक  हजारी  :  क्या
 चिधि,  न्याय  wre  कल्यती  कार्य  मंत्री यह  बताने

 की  कुपा  करेंगे  कि
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 (क)  क्या  कानून  शौर  साधन  पर  नई
 दिल्ली  मैं  भ्रन्तर्राष्ट्रीय  सम्मेलन  बुलाये  जाने
 का  प्रस्ताव  है  ;

 ख)  यदि  हां,  तो  उसकी  कार्यसूची
 क्या  है  भ्लौर  उस  म  सम्मिलित  होने  वाले  देशों
 के  वाम  क्‍या  हैं  ;  श्रौर

 (ग)  उस  पर  कितना  व्यय  होगा  ?

 विधि  ,  न्याय  झार  कम्पनी  कार्य  मंत्री

 (भी  शान्ति  भूषण)  :  (क)  विधि  धौर
 साधन  पर  कोई  अन्तर्राष्ट्रीय  सम्मेलन
 झ्रायोजित  करने  का  कोई  प्रस्ताव  सरकार  के
 घिचाराधीन  नहीं  है  ।  किन्तू,  यह  पता  चला  है
 कि  प्रेस  इंस्टीट्यूट  झाफ  डिया  उक्त
 विषय  पर  नई  दिफली  में  एक  प्राइवेंट  संगोष्ठी
 कर  रहा  हैं

 (ख)  और  (ग)  प्रश्न  ही  नहीं  उठता।

 कर्मचारी  कल्याण  निधि

 7173.  भरी  राम  नरेश  कुशवाहा  :  कया

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  कर्मचारी  कल्याण
 निधि  मैं  98  लाख  रुपये  की  जो  राशि  जमा  है
 उसे  किन-किन  मदों/कार्यों  पर  कैसे-कैसे
 खर्च  किया  जा  रहा  है  ;

 (ख)  क्‍या  यह  राशि  कर्मचारियों  की
 दैनिक  आ्रावश्यकताओ्रों  को  पूरा  करने  के  लिए
 उपयोग  में  लाई  जा  रही  है  भयवा  ऐश-पझाराम
 की  सामग्री  पर  है  ;  भ्रौर

 (ग)  यदि  यह  ऐश-प्राराम  की  सामग्री

 पर  खज  की  जा  रही  है  तो  इसके  क्या  कारण
 हैं?

 रेल  अंम्रालय  में  राज्य  मंत्री  (भी  शिव
 मारायण)  :  (क)  1977-78  के  दौरान
 रेल  कर्मचारियों  के  सभी  धर्गों  की  निष्ठा  तथा

 सहयोग  को  देखते  हुए,  सरकार  ने  कर्मेचारों
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 कल्याण  और  भारतीय  रेलो  पर  सुधिधाप्रो  के
 लिए  5  करांड  रप।  के  विशेष  अनुदान  की
 स्वीकृति  दी  है।  इस  राशि  में  से  95  लाख
 रुपय  की  राशि  कमंचारी  कल्याण  गतिविधियां
 पर  खर्च  करने  के  लिए  पूर्वोत्तर  रेलवे  का
 आ्राबटित  की  गयी  थी।  इस  राशि  का  निम्न-
 लिखित  कल्याण  गतिविधिया  पर  खर्च  कया
 जा  रहा  है

 लाख  रुपया  में

 (1)  333  वर्मचारी  क्वाटरा  की

 सफाई  है  +  20  00

 (u)  1649  कर्मचारी  क्वाटर
 में  जन-तल  की  व्यवस्था  5  00

 (am)  7252  कमचारी  फ्वार्टरा
 में  बिजली  लगाने  .

 (iv)  रेल  कमंचारिया  के  बच्चो  के
 लिए  शैक्षिक  सुचिधाझा  के
 लिए  ममुचित  अतिरिक्त  स्थान
 की  व्यवस्था  58  5

 l6  00

 (v)  सरथाना  कल्याण  केन्द्रों  बौर
 सभा  कक्षा  के  रूप  में  कर्म-
 चारिया  के  लिए  मतारजन
 संबंधी  सुविधाए

 (vi)  बेहतर  खेल-क्द  सुविधाएं  5  30

 (vii)  प्रवकाश  गृह  8  00

 (vin)  कर्मचारियों  के.  स्कूल  जाने
 थाले  बच्चां  के  लिए  बसो
 गोरखपुर  में  विक्रय  वेन्द्रो  की
 व्यवस्था  श्रौर  प्रस्पताला  में
 अतिरिक्त  उपस्कर

 जोड

 (@)  धौर!  (ग)  प्रश्न  नहीं  उठता  ।
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 Introduction  of  Railway  Ling

 7774  SHRr  GANGADHAR  APPA
 BURANDE  Wil]  the  Mhnister  of
 RAILWAYS  be  pleased  to  state

 (a)  the  total  Railway  lines  ntzoduc-
 ed  (in  Kilometre)  in  Bhir  District,
 after  the  independence,

 (b)  the  reason  of  neglecting  the
 vast  area,  of  Bhir  District

 (c)  whether  the  Government  is  aw  ite
 that  due  to  want  of  railway  tines  thcre
 I8  no  industiial  development  in  this
 district  and

 (व)  if  so  steps  taken  to  introduce
 tailway  lines  in  vast  Bhir  District?

 THE  MINISTER  OF  STATE  ’N
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  No
 lailway  line  has  been  constructed
 since  independence  in  Bhur  qistrict

 (b)  to  (d)  Government  are  awa  e
 of  the  need  for  construction  of  new
 lines  in  the  areas  where  transport
 facilities  are  jacking  or  are  made
 quate  to  meet  demand,  of  the  aria,
 but  have  not  been  able  to  take  up
 the  construction  of  more  such  lines
 on  account  of  the  constraint  of
 resources

 Steps  to  curb  Wagon-Breaking
 Activities

 775  SHRI  R  P  DAS’  Will  the
 Minister  of  RAILWAYS  he  pleased
 to  state  what  steps  the  Government
 have  so  far  taken  to  curb  the  grow-
 ing  activities  of  wagon-breaking  ,n
 the  Ranaghat-Lalgola  Section  under
 Eastern  Railway  and  in  othcr  parte
 of  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  The  ateps

 taken  ere  द
 l  Escorting  Goods  trains  running

 between  Ranaghat  and  Lalgola  by
 Railway  Protection  Force;
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 2  Escorting  trains  carrying  valu-~
 able  consignments/foodgrains  by
 Railway  Protection  Force,

 3  Patrolling  yaids  vulnerable  for
 high  incidents  of  thefts  by  RPF  Dog
 Squads  also,

 4  Patrolling  important  and  vul-
 nerable  yards  round-the-clock  and
 guarding  by  armed  Railway  Pro-
 tection  Force  personnel,

 5  Staff  of  Crime  Intelligence
 Branches  of  thc  Zonal  Railways  and
 the  Central  Crime  Bureau  of  Ral-
 way  Board  ae  deployed  to  collect
 crime  intclligence  with  a  view  to
 tracking  down  ciiminals  receivers
 of  stolen  property  and  also  to  ०-
 ganise  raid

 6  Impo  tant  Goods-shed,  and
 platforms  are  guarded  by  Railway
 Protection  Force

 7  Close  coordination  between
 Railway  Protection  Force  and  Gov-
 ernment  Railway  Police  is  main-
 tained  to  exchange  criminal  in-
 telligence

 8  Escorting  of  Goods  trains
 carrying  :0n  and  steel]  foodgrains
 sugat,  oul  seeds  etc  by  Railway
 Protection  Foice  aimed  personnel
 in  vulnerable  sections

 9  Prope:  rivetting  and  locking  i3
 is  provided  on  wagons  carrying
 valuable  goods,

 0  Seals  on  wagons  are  checked
 at  impoitant  yards  to  localise
 crime  =  st  i  al

 Complaints  made  by  MR.TP.C.
 against  Indian  Oxygen

 7776  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state

 (a)  whether  MRTPC,  made  com-
 plaint  against  Indian  Oxygen  Limited
 ©n  various  accounts  and  on  several
 Occasion  during  last  few  years;

 (b)  if  so,  facts  thereabout,

 (c)  the  reaction  of  the  Indian  Oxy-
 gen  Limited  regarding  such  com-
 plaints  and

 (d)  the  steps  taken  or  proposed  to  be
 taken  by  the  Government  in  this  re-
 gard?

 THE  MINISTER  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  The
 Monopolies  And  Restrictive  Trade
 Practices  Commission  instituted  two
 restrictive  trade  practices  inquiries
 against  M/s  Indian  Oxygen  Ltd
 during  976

 (b)  The  Restrictive  Trade  Practices
 inquilie,  instituted  by  the  MRTP
 Commission  against  Indian  Oxygen
 Ltd  pertain  to  the  following  allega
 tions

 RTP  No  2  of  976

 (a)  discriminating  in  the  matter
 of  charging  prices  for  the  sale  of
 the  said  gases  manufactuied  by  it
 in-as-much  as  at  places  where  there
 is  either  no  competition  or  less
 competition  higher  prices  are
 charged  and  at  places  where  there
 Js  competition  lower  prices  are
 charged  and

 (b)  charging  prices  on  slab  basts
 in  such  manner  as  to  chaige  ngher
 prices  fo.  the  consumers  whose  off-
 take  ig  lesser  and  charging  lesser
 prices  to  the  consumers  whose  off-
 take  is  comparatively  more,  and

 (०)  prescribing  different  number
 of  slabs  at  different  places  for
 charging  prices  and  thus  further
 discriminating  between  consumers
 of  different  places

 RTP  No  44  of  976
 (a)  Insistence  on  selling  a  set  of

 accessories  with  each  gas  cylinder
 irrespective  of  customers’  require-
 ments,  and

 (b)  Inordinate  delay  in  extend-
 ing  repair  facilities  to  the  gas
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 equipment  thus  indirectly  com-
 pelling  the  customers  to  go  in  for
 new  equipment  accompanied  with
 the  accessories,  etc.

 (c)  M/s.  Indian  Oxygen  Limited
 has  entered  appearance  before  the
 Monopolies  And  Restrictive  Trade
 Practices  Commission  and  wanted
 to  be  heard  in  both  the  cases.

 (d)  Necessary  steps  to  support
 and  pursue  the  complaint  before
 the  commission  has  been  taken  by
 the  Director  of  Investigation  of  the
 MRTP  Commission.

 Recruitment  through  U.P.S.C,

 UT,  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  about  068  officers  were
 recruited  through  the  Union  Public
 Service  Commission  by  regular  modes
 of  recruitment  to  Class  I  Service  as
 Assistant  Officer  0-I5  years  back  and
 still  their  services  are  not  confirmed.
 and

 (b)  if  so,  what  is  the  reasons  for  not
 confirming  them  in  spite  of  Cabinet
 Secretariat  Principles  under  their  C.M.
 dated  22nd  July,  972  to  all  the  Minis-
 tries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  4089  Temporary  Officers  (Un-
 classified)  were  recruited  through
 Union  Public  Service  Commission  i.e.
 neither  in  Class  I  nor  in  Class  II
 ‘against  temporary  posts  with  certain-
 relaxed  conditions  during  the  years
 955  to  1967.  300  officers  still  remain
 as  Temporary;  but  09  will  be  per-
 manently  absorbed  in  Class  I  in  the
 very  near  future  leaving  a  balance
 of  gnly  9l  officers  as  temporary.
 These  officers  are  not  covered  by  the
 Cabinet  Secretariet  O.M.  dated  22nd
 July,  1972.
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 विलस्थ-शुल्क  झोर  घाट-शुल्क  से  are

 778  श्री  बोरेसा  प्रसाद  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  रेलवे  को
 वर्ष  i977-78  के  दौरान  विलम्ब-शुल्क
 झौर  घाट-शुल्क  से  कितनी  झाय  हुई  ?

 रेल  मंत्रालय  में  राज्य  मंत्रों  (शो  शिव
 सारायम):  यह  सूचना  वर्ष  i977-78  के
 लेखों  के  समापन  के  बाद  जलाई,  978  में
 उपलब्ध  हो  सकेगी  ।

 वर्ष  1976-77  के  दौरान  'विलम्ब-
 शुल्क  शौर  स्थान  शुल्क  की  राशि  48.  45
 करोड़  रुपये  बनती  थी  जिसमे  से  बसूली  तथा
 माफ  की  गयी  राशि  क्रमश  28.  53  करोड़
 झौर  5.85  करोड़  थी

 Creation  of  g  Post  of  Member

 71179.  ‘SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Administrative  Reforms  Commission
 had  recommended  the  creation  of  the
 post  of  a  Member  (Electrical  Electro-
 nics)  on  a  restructured  Railway  Board;

 (b)  whether  the  Commission  had
 made  the  recommendation  with  a  view
 to  taking  advantage  of  and  fully  utiliz-
 ing  the  modern  technological  activities
 in  the  field  of  electrical  and  electronic
 engineering;

 {ey  whether  Government  have  creat-
 eq  only  the  post  of  an  Adviser
 (Electrical)  in  the  Railway  Board;

 ay  the  reasons  therefor  and  for  not
 fully  implementing  the  recommenda-
 tion  of  the  Administrative  Reforns
 Commission;

 (e)  whether  it  is  not  a  fact  that  the
 absence  of  the  Member  (Electrical)  in
 the  Railway  Board  has  contributed  to
 the  neglect  of  Railway  electrification
 during  the  last  few  years;
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 (f)  whether  Government  do  not  con-
 sider  it  necessary  in  this  electrical  elec-
 tronic  Age  to  create  the  post  of  a  Mem-
 ber  (Electrical  Electronic)  with  full
 responsibilty  for  electric  traction  and
 allied  activities,  and

 (g)  if  so  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  The
 Admunistrative  Reforms  Commission
 had  not  specifically  recommended  the
 creation  of  the  post  of  a  Member
 (Electrical  and  Electronics)  on  the
 Railway  Board  In  Recommendation
 No  6  of  the  Report  on  Railways,
 Administrative  Reforms  Commission
 had  recommended  that  “for  efficient
 functioning  the  Railway  Board  should
 be  compact  in  size  The  number  of
 Members,  of  the  Board  excluding  the
 Chairman  and  the  Member  Finance
 (Financial  Commissioner)  should  not
 normally  exceed  six  Vide  para  Ww
 of  Chapter  II  of  their  repoit  Ad
 ministrative  Reforms  Commission  had
 in  their  observations  leading  to  Re-
 commendation  No  6  suggested  a  dis-
 tribution  of  work  among  the  Mem-
 bers  of  an  enlarged  Board  (a  Board
 of  7  Members)  as  under

 Chatman  General  administration
 (Qncluding  Management  Dev¢lop-
 ment)  Planning  Public  Relations
 Security  Vigilance  and  Research
 Designs  and  Standards  Organisa-
 tion

 Member  (Finance)  Finance  Bud-
 get  Efficiency  Bureau,  Statistical
 and  Economic  Cell

 Member
 Engineering

 (Engineering)  Civil

 Member  (Mechanical)  Mechani-
 eal

 Member  (Transportation  and
 Commercial)  Transportation  Tra-
 ffic  and  Commercial  Branches,  Rail-
 way  Safety

 Member  (Electrical  and  Elec-
 tronic)  Electrical,  Signalling  and
 Telecommunications

 Member  (Staff)  Personnel  mat-
 ters,  Manpower  and  Personnel
 Planning,  Organisation  and  Met-
 hods  recruitment  and  training  of
 Gazetted  Officers,  Stores

 (b)  The  Administrative  Reforms
 Commission  had  observed  vide  para
 M4,  Chapter  If  of  their  Report

 “In  recent  years  certain  depart-
 ments  have  acquired  increased  im-
 portance  and  from  the  point  of  view
 of  operational  efficiency  moderni-
 sation  and  sophistication  they  will
 continue  to  do  so  We  would  spe-
 sifically  mention  Electrical  En-
 gineering  Signalling  and  Telecom-
 munication  ”

 (c)  Yes
 (d)  It  was  decided  not  to  make  any

 addition  to  the  existing  strength  of
 the  Board  in  the  intcrest  of  cconomy
 and  efheient  working

 (९)  No  There  is  no  ground  for
 such  an  apprehension

 (f)  and  (g)  The  existing  orgam-
 sational  set  up  and  arlangements  aie
 consideied  adequate  for  effectively
 meeting  the  Railways’  present  needs
 and  responsibilities  in  the  matter  of
 electric  traction  and  allied  activities

 Vigilance  Organisation

 780  SHRI  DAYA  RAM  SHA-
 KYA  Will  the  Monster  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  is  it  a  fact  that  the  Vig  lance  Or-
 ganisations  are  manned  by  Railway
 Officers  who  are  subordmate  to  the
 GM  of  that  Railway,

 (b)  38  it  also  a  fact  that  these  officers
 of  the  vigilance  organisation  do  not
 work  freely  and  fearlessly  due  to  their
 future  being  in  the  hands  of  the  ‘Rail-
 way  Officers  above  them,

 (c)  the  number  of  cases  the  vigilance
 organisation  has  succesgfullv  investi-
 gated  and  the  number  of  persons
 punished,  category-wise  including
 officers,  and
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 (d)  why  this  organisation  is  not  plac-
 ed  directly  under  the  Chief  Vigilance
 Commussioner  with  full  protection  of
 their  Confidential  Reports,  promotion,
 etc,  controlled  by  him,  to  make  it  an
 effective  and  purposeful  organisation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Vigi-
 Jance  Organisation,  on  the  Zonal
 Railways  as  part  of  the  Manage-
 ment,  functions  under  the  overall
 supervision  of  the  General  Manager.

 APRIL  18,  978  Written  Answers  92

 (b)  No.  All  the  officers  in  the
 Railway,  Vigilance  Organisations  are
 independent  of  other  Heads  of  De-
 partment  in  regard  ta  Vigilance  work.
 They  have  been  and  are  also  working
 freely  and  fearlessly  in  this  regard.

 (c)  The  number  of  cases  in  which
 departmental  inquiries  were  held  and
 the  number  of  employees  punished
 in  such  Vigilance/SPE  cases  during
 the  last  three  years,  is  as  under;

 —_
 1974-75,  1975-76  1976-77

 Cases  m  Employees  Cases  in  Employees  Cases  in  Employees which  depart-  punished  in  which  depart-  punished  in  which  depart-  punished  in
 mental  each  cases  =  mental  such  cases  mental  such  cases
 enquiries  juiries  enquiries were  held  were  held  were  held

 Gaz.  5  36  779  68  209  76
 Non.  Gaz.  2५72  ॥457  3249  958  330)  2499

 (d)  Vigilance  Organisation,  being
 part  of  the  management  has  to  re
 main  under  the  overall  supervision
 of  the  General  Manager  of  the  Zonal
 Railways.

 फरंखावबाद---मे लानी

 78ii  श्री  डी०  एस०  नेगी  :
 श्री  सुरेन्द्र  विक्रम:  |

 क्ग्रा  रेल  मन्नी  यह  बताने  की  कया  करेंगे
 कि;

 (क)  क्या  णाहजहापुर  होकर  फर्रखाबाद
 से  मैलानी  तक  ओर  शाहजहांपुर  होकर  फरुंखा
 बाद  से  गोला  गोकरनाथ  तक  रेल  लाइनों
 के  निर्माण  के  लिए  कोई  सर्वेक्षण  किया  गया
 था  शौर  क्या  गोरखपुर  स्थित  उत्तर-पूर्व  रेलवे
 के  बडी  लाइनों  के  निर्माण  के  चीफ  इजीनियर
 32  ग्रकतूबर,  977  को  उक्त  सर्वेक्षण
 का  अंतिम  प्रतिवेदन  उनको  भेजा  था  शौर
 यदि  हां,  तो  उस  पर  क्या  कार्यवाही  की  गई  है

 तथा  यदि  नही,  तो  इसके  क्या  कारण  है,  श्रीर

 (@)  कया  वह  इन  रेल  लाइनों  के  निर्माण
 को  प्राथमिकता  देगे  क्योंकि  ये  लाइने  सबसे
 अधिक  पिछड़े  छत्र  मे  है  ।

 रेल  मंत्रालय  सें  राज्य  मंत्रों  (क्रो  शिव
 नारायण)  :  (क)  भ्रौर(ख)  जी  हा,  सर्वेक्षण
 रिपोर्ट  की  विस्तृत  जांच  की  जा  रही  है
 सर्वेक्षण  रिपोर्ट  की  पूर्णरूपेण  जाच  पडताल
 कर  लेने  बाद  परियोजना  पर  प्ागे
 विचार  किया  जायेगा  a  देश  के  पिछड़े  क्षेत्रों
 में  नयी  लाइनों  के  निर्माण  के  लिए  धन
 को  उपलब्धता  को  देखते  हुए  निर्णय  लिया
 जायेगा

 जबलपुर  से  नई  बिल्ली  तक  कुतुब
 एक्सप्रेस  चाल  करने  का  प्रस्ताव

 7182.  शी  नर्मदा  प्रसाद  राप  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :
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 (क)  बया  जबलपुर  से  नई  दिल्‍ली  तक
 कुतुब  एक्सप्रैस  चालू  करने  का  प्रस्ताव  सरकार
 के  विचाराधीन  है,

 (@)  क्‍या  यह  सच  है  कि  हस  गाडी  का
 मार्ग  तय  कर  लिया  गया  है;  भर

 (ग)  यदि  नहीं,  ता  उसका  वह  वर्तमान
 मार्ग  कौन  सा  है  जिसे  तय  क्या  गया  है  ?

 रेल  मत्रालय  मे  राज्य  मती  (1 | इ  शिव-
 नारायण)  :  (क)  से  (ग)  149/150
 हजरत  तिजामुद्वीन-प्रागरा  छावनी  कृतुब
 एक्सप्रैस  का  झासी,  हरपालपुर,  मानिकपुर,
 सतमा  झर  कटनी  के  रास्ते  जबलपुर  तक
 विस्तार  के  सबंध  मे  निणय  हो  चुका  है।  मई,
 979  की  किसी  तारीख  से  यह  गाडी  जबल-

 पुर  तक  बढ़ा  दी  जायेगी  ।

 Modernisation  of  Railway  Workshops

 183  SHRI  M  RAM  GOPAL  RED-
 DY  Will  the  Mimster  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  there  is  a  proposal  with
 the  Government  to  modernise  railway
 workshops,  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Yes

 (b)  The  objective  of  Workshop
 Modernisation  Project  38  to  improve
 performance  and  availability  of  roll-
 ing  stock  and  reduce  cost  of  its  ma-
 nufacture  and  maintenance.  In  the
 past  it  has  not  been  possible  to
 undertake  trmely  replacement  of  Ma-
 chinery  and  Plant  within  the  lmited
 resources  at  the  disposal  of  Railways

 ‘This  hag  resulted  in  70  per  cent  of
 |  Machinery  &  Plant  in  Workshops
 and  repair  depots  becoming  overaged

 and  rundown  thus  impairing  manu-
 facturing  and  maintenance  ability  of

 the  workshop  complex  Modernisa-
 tion  Project  will  extend  over  a  period
 of  40  years  and  involve  provision
 of—

 a)  Modern  Machinery  &  Plant
 to  replace  old  and  antiquat-
 ed  machinery;

 (n)  Umit  Exchange  Assembles
 for  minimising  maintenance
 downtime,

 Qn)  Better  material  handling
 material;

 (av)  Metrological  and  testing
 equipments  for  better  quality
 control,  and

 (v)  Improved  layouts  and  =  ra-
 tionalisation  of  workload

 भाइहार  में  साइडिंग  को  संख्या

 7184.  भी  शरद  यादव  :  क्या  रेल
 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  मध्य  रेलवे  मे  माल  के  लदान
 के  लिए  माइहार  मे  क्तिनी  साइडिंग  है।

 (ख)  उन  फर्मों  के  नाम  क्‍या  हैं  जिनकी
 प्राइवेट  'साइडिग'  है  ,  और

 (ग)  क्या  किसी  कपनी  ने  रेलवे
 साइडिंग  पर  कब्जा  कर  लिया  है  शौर  यदि
 हा,  ता  कब  से  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  च्ी  शिव
 नारायण  )  :

 (क)  तीन,  जिसमे
 साईडिग  भी  शामिल  है  1

 (के  इसमदादी

 (ख)  इस  स्टेशन  पर  कोई  प्राइवेट
 साइडिग  नही  है,  लेकिन  मेसस  मेहर  सीमेट्स  के
 लिए  इस  प्रकार  की  एक  साइडिग  निर्माणाधीन
 है।  मैसर्स  मेहर  स्टोन  लाइम  कपनी  लिमिटेड
 के  लिए  भी  एक  इमदादी  साइडिंग  है  |

 (ग)  जी  नही  t
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 More  Trains  from  Jammu  to  Pathankot

 7185.  DR.  BALDEV  PRAKASH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  has  receiv.
 ed  representation  to  start  more  trains
 from  Jammu  to  Pathankot;  and

 (b)  if  so,  the  actions  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);:  (a)  and  (b).
 Introduction  of  an  additional  train
 on  the  Pathankot-Jammu  Tawi  sec-
 tion  is  neither  justified  nor  opera-
 tionally  feasible  due  to  lack  of  ade-
 quate  terminal  facilities  at  Jammu
 Tawi.

 Freight  Concession  on  movement  of
 Export  Cargo

 7186.  SHRI  MOHINDER'  SINGH
 SAYIAN  WALA:

 SHRI  YASHWANT  BOROLE:

 Wil  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  a  decision  has  since
 been  taken  to  give  freight  concession
 on  the  movement  of  export  cargo;

 (9)  the  nature  of  the  decision  taken;
 and

 (९)  if  not,  when  it  is  likely  to  be
 taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 wa  स्टेशनों  का  खोला  जाना  शौर
 जंकशनों  में  बदला  जाना

 ‘7187.  श्री  लाखो  भाई:  तया  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  पूरे  देश  में  कुल
 कितने  नये  रेलवे  स्टेशन  खोले  गये  हैं  ;
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 (ख)  उनमें  से  कितने  स्टेशनों  को
 जंकशन  में  बदला  जा  चुका  है  ;  भौर

 (ग)  इसके  बारे  में  क्‍या  ब्यौरा  है  ?

 रख  मंत्रालय  में  राज्य  संत्रो  (भी  किच
 माशयण)  :  (क)  से  (ग).  सूचना  इकटठी
 की  जा  रही  है  भौर  सभा  पटल  पर  रख
 दी  जायेगी  ny

 Direct  Fast  Express  Train  from  Delhi
 to  Orissa

 7188,  SHRI  BAIRAGI  JENA;  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  the  reasons  for  not  taking
 steps  to  run  super  fast  express  di-
 rectly  to  Orissa  from  Delhi,  as  the
 train  is  the  only  direct  communica-
 tion  to  Orissa,  whereas  other  State
 capitals  are  provided  with  such  faci-
 lities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  At  present
 {43/i44  Kalinga  Express,  a  weekly
 fast  service  has  been  provided  bet-
 ween  Puri  and  Nizamuddin  from  Ist
 April,  1977,  Besides,  77/78  Utkal
 Express  is  running  between  Purl  and
 Nizamuddin  on  4  days  in  a  week.

 Derailment  of  a  Goods  Train  on  Bhavy-
 nagar  Division

 7189.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  twenty
 wagons  of  a  goodg  train  derailed  on
 22nq  March,  978  between  Supedi  and
 Dhoraji  stations  on  Bhavantagar  Divl-
 sion  of  the  Western  Railway;

 (b)  if  so,  the  cause  of  the  accident
 and  its  details;

 (c)  whether  in  the  month  of  March
 the  railway  accidents  again  increased
 and  the  Gujarat  State  shows  the  higher
 mumber;  and
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 @  if  so,  the  reasons  for  the  same
 ang  what  steps  are  being  taken  to
 check  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  In  this
 accident  3  wagons  had  derailed

 a)  At  about  33  35  hours  on  22nd
 March,  978  while  4  Up  Diesel  Goods
 train  was  running  between  Supedi
 and  Dhora):  stations  on  Porbandar-
 Jetalsar  Metre  Gauge  section  of
 Bhavnagar  Division  of  Western  Raul-
 way,  it  derailed  at  Km  45/i4-l]  No
 one  was  killed  or  injured  in  this  ac-
 «ident

 The  inquiry  into  this  accident  has
 not  yet  been  completed

 (c)  and  (ay  Yes  Out  of  AZ  derail-
 ments  which  took  place  in  March
 1978,  on  the  Western  Railways,  9
 occurred  in  Gujarat  State  There  was
 also  an  accident  at  an  unmanned  level
 crossing  in  Gujarat  State  Of  the  9
 derauments  which  occurred  in  Guja-
 rat  State  4  were  due  to  failure  of
 railway  staff  3  due  to  failure  of  me-
 chanical  equipment  and  2  were  acci
 dental  in  nature  The  accident  at
 unmanned  level  crossing  was  due  to
 the  fallure  of  road  users

 Besides  counselling  the  staff  to  en-
 sure  that  they  do  not  violate  the  rules
 and  indulge  in  short  cut  methods
 examination  of  traing  and  spot  checks
 at  Carriage  and  Wagon  depots  have
 been  intensified  Surprise  checks  are
 algo  being  conducted  in  coordination
 with  police  authorities  to  ensure  strict
 compliance  with  the  Motor  Vehicle
 Rules  by  the  road  users

 गाजियाबाद  झोर  सहारगपुर  के  बोच  चलते
 बाली  गाड़ियां

 7i90  st  कैलाश  प्रकाश
 *  क्‍या  रेल

 मढ़ी  यह  बताने  की  कृपा  करेगे  कि

 (क)  वर्ष  1947  से  गाणजियाबाद-
 सहारभंपुर  के  बीच  चलने  वाली  नियमित
 52  LS—4

 गादियों  की  सख्या  कितनी  थी  शौर  30  वर्य
 बाद  उनकी  है. द  सख्या  कितनी  है  ,  भौर

 (@)  कया  उन्हें  इस  बात  की  जानकारी
 है  कि  इस  लाइन  पर  गाड़ियो  की  कमी  के  कारण
 यात्रियों  को  भी  भारी  असुविधा  का  सामना
 करना  पडता  है  ?

 रेल  संत्रालय  मे  राज्य  भ्र  धो  शिव
 मारायण  )  (क)  प्रक्तूवबर  948  की  समय-
 सारणी  (सबसे  पुरानी  उपलब्ध)  के  अनुसार
 गाजियाबाद  और  सहारनपुर  के  बीच  6
 जोड़ी  गाडिया  मेरठ  शहर  भौर  गाजियाबाद
 के  बीच  2  जाडी  गाडिया  शरीर  मेरठ  शहर
 शौर  सहारनपुर  के  बीच  एक  जोडी  गाडी
 उपलब्ध  थी,  जबकि  प्रप्रैल,  978  की  समय
 सारणी  के  भ्रनुसार  इस  समय  सहारनपुर  भौर
 गाजियाबाद  के  बीच  डाउन  दिशा  में  9  गाडिया
 ब्रौर  उप  दिशा  म  8  गाड़िया,  गाजियाबाद
 झौर  मेरठ  शहर  श्र  मेरठ  शहर  शौर
 सहारनपुर  के  बीच  एक-एक  जाडी  गाडिया
 उपलब्ध  है  ।

 (ख)  यद्यपि  प्रतिरिक्त  गाडियो  को  भाग
 की  जा  रही  है,  इस  सतृप्त  खड़  पर  भ्रतिरिक्त
 लाइन  क्षमता  की  कमी  झौर  दिल्‍ली/नयी  दिल्‍ली
 पर  दमिनल  सुविधाशों  की  कमी  के  कारण
 इसे  व्यावहारिक  नही  पाया  गया  है  |

 Violation  of  Companies  Act  by  Foreign
 Companies

 7191  SHRI  JYOTIRMOY  BOSU
 Wil  the  Minster  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas- ed  to  state

 (a)  names  and  particulars  of  the
 foreign  companies,  branches  ag  well  as
 subsidiaries,  who  were  charged  with
 violation  of  the  provisions  of  the  Com-
 panies  Act  during  1977,

 (b)  specific  charge  agains:  each  of
 the  firms;  and

 (c)  action  taken  against  the  firms
 concerned  for  this  violation®

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
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 to  (c)  The  information  is  bemg  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House

 Corruption  Cases

 7i92  SHRI  RAJENDRA  KUMAR
 SHARMA  Will  the  Mhunister  of
 RAILWAYS  be  pleased  io  state

 (a)  the  number  and  nature  of  corrup.
 tion  cases  pending  at  present  on  the

 Mryor  Penalty  Proceedings
 Minor  Penalty  Proceedings
 Pros  ¢  ation  in  Courts
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 Northern  Railway  especially  in  Morada-
 bad  Division,  and

 (b)  the  action  taken  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  The
 number  of  vigilance  cases  pending  on
 the  Northern  Railway  and  in  parti-
 cular  on  the  Moradabad  Division  as
 on  Jlst  March,  978  is  given  below

 Northern  Railway  Moradabad
 (all  divisions  includ  Division  ws

 ing  Moradabad
 Division)  in

 Gazetted  Non  Gazetted  Non
 Gaz  Gaz

 8  44  2  8

 ३0  45  ae

 3  26  2

 gt  985  2  4n

 (b)  Disciphnary  proeedings  are
 im  progress  in  all  these  cases  and  ac-
 tion  as  called  for  will  be  taken  on
 finahsation  of  the  proceedings  Cons-
 tant  efforts  are  being  made  for  their
 quick  finalisation

 Higher  Grade  Posts  to  Post  Graduate
 Extension  Health  Educators

 7  7993  DR  BIJOY  MONDAL  Will
 the  Minister  of  RAILWAYS  be  pleas-
 «ed  to  state

 (a)  whether  Doctors  with  Diploma
 have  been  promoted  from  class  nt
 service  to  class  I  between  966—73  and
 Health  Inspectors  given  two  higher
 grade  scales  of  Rs  650—750  and
 Rs.  700—900  with  enhanced  yercentage
 just  two  years  before,

 (b)  if  so,  the  reason  for  whith  Post
 Graduate  extension/Health  Educators

 recruited  in.  966  have  not  heen  given
 any  percentage  of  higher  Grade  Posts
 80  far,

 (c)  38  it  because  that  it  is  a  tempor.
 ary  organisation,  or

 (d)  ४85  2¢  because  this  organuation  is
 financed  by  Ministry  of  Health  and
 Family  Welfare,

 (e)  if  the  answer  to  (८)  ind  ad)  be
 in  the  affirmative,  is  there  any  emlargo
 to  give  further  grades  to  the  staff  of
 temporary  status  and

 (f)  whether  the  Ministry  ever  made
 proposals  to  the  Ministry  of  Healih
 and  Family  Welfare  for  additional
 funds  and  got  refusal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  to  (f)
 Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 Sabha
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 Unlicenced  Producers  of  Lubricants
 and  Greases

 ~ 7194,  SHRI  FAQUIR  ALI  ANSARI:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  the  number  of  unlicenced  pro-
 ducers  of  lubricants  and  greases  in  the
 country;

 (b)  whether  it  has  been  established
 that  the  sub-standard  and  spurious  pro.
 ducts  marketed  by  these  producers  are

 playing  havoc  with  the  sophisticated
 machinery  and  equipment;  and

 (c)  the  firm  step  taken  by  Govern-~
 ment  to  curb  the  activities  of  these  un-

 licensed  producers  of  lubricants  and
 greases?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  The  information  is  not
 available  with  the  Government.

 (b)  and  (c).  Substandard  and  spuri-
 ous  lubricants  if  used  in  sophisticated
 machinery  and  equipment  will  cause

 damage  but  the  extent  to  which  this

 is  taking  place  is  not  known,  How-

 ever,  to  prevent  this  and  ensure  pro-
 per  quality  of  the  lubricants  the

 following  steps  are  taken/contem-~
 plated.

 2.  The  State  Governments/U.T.
 Administrations  have  been  advised
 to  invoke  the  powers  available  with

 them  under  the  Indian  Penal  Code

 and  deal  severely  with  adulterators
 of  petroleum  products.

 3.  Apart  from  initiating  follow-up
 action  on  the  measures  suggested  by
 an  expert  panel  set  up  by  the  Gov-

 ernment  to  look  into  the  problem  of

 adulteration/misuse  of  Jubricants
 Government  have  prescribed  a  scheme
 of  discipline  in  regard  to  distribution
 of  lubricants  which  is  required  to  be
 implemented  by  all  the  major  oil

 companies,  The  oil  companies  have

 I02

 been  conducting  surprise  checks  on
 their  retail  outlets/agents  with  a
 view  to  ensuring  that  there  are  no

 malpractices  in  distribution  of  lubri-
 cants  through  their  outlets.  The  oil
 companies  have  also  been  asked  to
 increasingly  take  up  direct  sales  to
 all  the  major  consumers.  Some  of
 the  further  steps  being  contemplated
 with  the  objective  of  minimising  the
 circulation  of  spurious  lubricants  are
 set  out  below;

 (i)  Government  propose  to  make
 use  of  the  ISI  mark  manda-
 tory  for.all  manufacturers  of
 automotive  oils,  industrial
 oils  and  greases.  The  details
 in  this  regard  are  being
 worked  out  in  consultation
 with  the  ISI  and  other  con-
 cerned  organisations.

 (ii)  stricter  control  has  been

 prescribed  over  allocation  of

 feedstocks  for  the  purpose  of

 lube  manufacture.  The  idea
 is  to  ensure  proper  accountal
 of  feedstock  releases  as  785
 lated  to  the  output  of  the

 bnd-product.

 (iii)  The  oil  companies  have  been
 asked  to  eliminate  intermedi~
 aries  and  prevent  multiplica-
 cation  of  agencies  engaged  in
 lube  distribution  so  as  not  to

 weaken  effective  control  by
 the  oil  companies  over  their

 operations.

 (iv)  The  oil  companies  have  heen

 asked  to  launch  a  major
 publicity  drive  to  bring  ab-

 out  greater  consumer  aware-

 ness  and  involvement.

 (v)  Specifically  in  regard  to  the

 activity  of  re-refining  of  used

 lubricantg  which  is  potential-
 ly  a  major  source  for  adulte-
 ration  of  lubricants  decisions
 have  recently  been  taken  ६०

 introduce  a  scheme  for  volun-

 tary  registration  of  re-refiners
 who  fulfil  the  basic  quality
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 criteria  and  possess  the  re-
 quisite  facilities  including  in-
 process  quality  controls.

 4.  An  Industry  Group  is  presently
 engaged  in  the  task  of  evaluating  in
 depth  the  problems  in  this  field  in-
 cluding  the  specific  aspects  of  the  ade-
 quacy  of  the  existing  laws  for  curbing
 the  activities  of  manufacturers  of  spu-
 rious  lubricants,  They  have  been  ask-
 ed  to  come  up  to  the  Ministry  with
 definite  and  concrete  suggestions  for
 implementation.

 Availability  of  Molasses  and  its
 Utilisation

 T7195.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTIILI-
 ZERsS  be  pleased  to  state:

 (a)  what  js  the  current  availability
 of  molasses  in  the  country  and  how
 much  of  it  is  utilised  by  (dy  Industries
 manufacturing  wines  and  liquors  (2)
 Industria]  alcohol  and  (3)  by  paints,
 spirit  varnish  and  other  companies;

 (b)  what  are  the  plans  of  uthsing
 molasses  production  with  the  progres-
 sive  implementation  of  Prohibition
 policy  by  the  Government;  and

 (c)  how  many  new  licences  would
 be  given  for  producing  Industrial  Al-
 cohol  ang  whether  such  industries
 would  be  set  up  in  rural  areas  near
 sugarcane  producing  zones?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  The  current  availability  of
 molasses  in  the  country  is  of  the
 order  of  approximately  22  lakh  tonnes
 per  annum,  About  one  lakh  tonnes
 of  molasses  is  utilised  far  cattle  feed
 and  fodder  and  other  misce)laneous
 uses  like  tobacco  curing.  The  remain-
 ing  quantity  of  molasses  is  used  in
 the  distilleries  for  the  production  of
 ethyl  alcohol  (rectified  spirit).  About
 70  per  cant  of  the  rectified  spfrit  is
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 utilised  for  imdustrial  purposes  and
 the  remaining  30  per  cent  is  used  for
 manufacturing  potable  hquors.

 (b)  Government  are  encouraging
 the  setting  up  of  further  alcoho)  based
 industries.

 (ce)  The  distillery  capacity  should
 match  the  availability  of  molasses.
 The  distilleries  are  established  within
 an  economic  distance  from  the  sugar
 factories.

 Demang  for  New  Division  with  HQ.  at
 Rourkela

 7196  SHRI  GANANATH  PRA-
 DHAN  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  the  Government  have
 received  any  demand  ‘o  establish  a
 new  Division  with  Head  Quarters  at
 Rourkela  by  reorganising  the  existing
 Bilaspur,  Chakradharpur,  Waltoir,  and
 Khurda  Road  Division  in  a  rational
 manner  to  achieve  optimum  operat:on-
 al  efficiency;  and

 (b)  ४  so,  the  action  taken  thereon
 and  the  probable  period  of  its  imple-
 mentation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  The  demand  was  carefully  con-
 sidered  but  was  not  found  acceptable
 on  administrative,  operational  and
 economic  grounds

 Representation  for  Howrah  Coach  upto
 Gandhidham

 797  SHRI  ANANT  DAVE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 €d  to  state:

 (a)  whether  the  people  of  Kutch  and
 passenger  association  are  writing  to
 Railway  authority  for  the  extension  of
 Howrah  Coach  upto  Gandhidbam
 which  at  present  comes  up  to  Viram-
 gam.

 (b)  why  this  Howrah  Bogie  is  not
 extended  up  to  Gandhidham,  and
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 (0)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Yes.

 (b)  and  (c)  At  present  two  through
 service  coaches  vl,  one  composite
 T  and  {I  class  and  one  II  class  3-tier
 sleeper  coach  are  cunning  between
 Howrah  and  Viramgam  by  2Up/78/5
 Dn  and  6  Up/TI/1  Dn  Quotas  have
 been  allotted  for  different  stations  in-
 cluding  a  quota  of  4  and  2  sleeper
 berth,  for  Gandhidham  and  Bhuy
 irea  respectively  As  the  quota  for
 ‘tations  upto  Viramgam  and  _  stations
 tra  Viramgam  is  fairly  high  the  ex-
 fension  of  the  through  coaches  upto
 Gandhidham  will  inconvenience  the
 present  users  of  Saurashtra  region

 Stoppage  of  Work
 7i98  SHRI  SAMAR  MUKHER-

 JEE  Wil  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  there  have  been  any
 stoppages  of  work  by  railway  woikers
 due  to  inordinate  delay  m  payment  of
 their  dues;

 (b)  ४९  so,  the  details  thereof,  and

 (०)  the  gteps  taken  by  Government
 to  prevent  recurrence?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  and
 (b)  Yes  there  have  been  3  such  ins-
 tances  in  the  recent  past

 G@)  On  Eastern  Railway,  Loco
 Running  Staff  of  Gomoh
 stopped  work  from  29th  De-
 cember,  977  to  30th  Decem-
 ber,  977  demanding  imme-
 diate  payment  of  their  over-
 time  on  the  basis  of  award  of
 Railway  Labour  Tribunal,
 969  for  the  period  from  Ist
 August,  974  to  30th  April,
 975

 (ii)  On  Southern  Railway  8
 ‘Dharna’  was  organised  on
 28th  February,  i978  at  the

 entrance  of  DS's  Offke,
 Madras  as  a  protest  against
 delay  in  clearance  of  over-
 time  bills  in  the  Divisional
 Accounts  Office.

 (an)  On  South  Eastern  Railway
 certain  substitutes  working
 under  Chief  Yard  Master
 Santragachi,  stopped  work  on
 2th  March  978  demanding
 immediate  payment  of  (heir
 wages

 (c)  The  payments  as  admissible  in
 the  above  cases  have  been  arranged

 Instructions  to  the  Railways  al-
 ready  exist  to  ensure  that  the  work
 m  regard  to  timely  payment  of  an-
 nual  increments,  payment  of  overtime
 and  running  allowances  ty  staff  fixa-
 tion  of  pay  and  payment  of  ariears
 in  regard  to  the  recommendation  of
 the  Third  Pay  Commission  etc  etc
 is  kept  current  without  any  arrears
 being  accumulated

 Railway  Admunistrations  have  fur-
 ther  been  instructed  during  recent
 discussions  ॥  the  office  of  the  Mins-
 try  of  Railways  to  ensure  that  the
 work  is  kept  current  and  to  arrange
 for  a  hgh  level  watch  over  delaved
 payments

 Repayment  of  Deposits  by  M/s.  Globe
 Motors

 2:99  SHRI  M  A  HANNAN  AL-
 HAS  Will  the  Minister  of  LAW
 JUSTICE  AND  COMPANY  AFFAIRS
 he  pleased  to  state

 (a)  whether  it  is  a  fect  that  M/s
 Globe  Motors,  Delhi  had  to  return  the
 money  of  the  depositers  in  a  systema-
 tic  scheme  as  ordered  by  the  Delhi
 High  Court,

 (9)  whether  it  35  also  a  fact  that
 after  paying  3-4  instalments  M/s
 Globe  Motors,  Delhi  stopped  to  make
 payment  to  them,

 (०)  If  so,  the  reasons  for  not  taking
 any  action  by  Government  to  safe-
 guard  the  interest  of  depositers;  and
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 (a)  the  steps  Government  propose  to
 take  in  this  regard?

 THE  MINISTER  OF  LAW  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN).  (a)
 and  (b).  As  was  stated  in  reply  to
 Lok  Sabha  Unstarred  Question  No.
 3791  answered  on  I3th  December,
 3977,  under  scheme  cf  arrangement
 sanctioned  by  the  Delhi  High  Court,
 which  was  effective  from  22nd  Feb-
 ruary  1970,  M/s.  Globe  Motors  Limi-
 ted  was  required  to  repay  its  credi-
 tors  (including  depositors)  in  six  ins-
 talments.  the  last  instalment  being
 due  by  22nd  March,  1974,  Payments
 were  made  up  to  fourth  instalment
 and,  as  was  stated  in  reply  to  Lok
 Sabha  Unstarred  Question  No.  7909
 answered  on  29th  Aprit,  975  the
 Court  had  granted  extension  up  to
 83lst  July,  975  for  payment  of  the
 fifth  instalment  and  the  sixth  instal-
 ment  was  payable  up  to  a  period  of
 two  years  from  the  completion  of
 payment  of  the  fifth  instalment.

 As  Was  indicated  in  reply  to  Lok
 Sabha  Unstarred  Question  No,  379i
 answerd  on  l3th  December,  1977,  the
 company  has  not  filed  with  the  Re-
 gistrar  of  Companies,  Delhi  any  re-
 turn  of  deposits  for  the  periods  ended
 on  3is{  March.  1975,  3l3t  March  4976
 and  3lst  March,  1977.  The  winding
 up  of  the  company  was  ordered  Ly
 the  Delhi  High  Court  on  5th  April
 1977,  The  company  did  not  file  with
 the  Official  Liquidator,  Delhi  the
 statement  of  affairs.  The  Government
 is,  therefore,  not  aware  of  the  latest
 position  regarding  payment  of  depo-
 sits  by  the  company.  A  criminal  case
 has  been  filed  by  the  Official  Liqui-
 dator,  Delhi  against  the  ex-directors
 for  non-filing  of  statement  of  affairs.

 (c)  and  (d).  Winding  up  proceen
 ings  of  the  company  are  conducted
 under  the  directions  of  the  High
 Court  and  hence  further  action  will
 be  taken  by  the  Official  Liquidator  in
 this  regard  in  accordance  with  the
 directions  issued  by  the  High  Court.
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 Concentration  of  Economic  Power

 7200.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  388  on  2lst  March,  978
 regarding  turn  over  and  profits  of  In-
 dustrial  Houses  and  state:

 (a)  whether  there  has  been  further
 concentration  of  economic  power  in  the
 hands  of  few  during  these  years:  and

 (b)  if  so,  the  particular  steps  taken
 to  assess  and  reverse  this  trend?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 The  reply  {o  Staricd  Question  No
 388  of  2lst  March,  978  gives  infor-
 mation  about  the  turn-over  and  pro-
 fits  of  45  Industriai  Houses.  The  data
 reveals  that  there  has  been  an  in-
 crease  in  turn-over  and  jrofits  in
 most  of  these  cases  and  to  that  ex-
 tent  there  has  been  an  increase  in
 the  economic  powcr  of  these  Houses

 (b)  Paragraphs  8  and  9  of  Gov-
 ernment’s  Statement  on  Industrial
 Policy  of  23rd  December,  977  detail
 the  new  restrictions  to  be  placed  in
 the  future  expansion  of  Large  Houses
 Relevant  extracts  [Placed  in  Library.
 See  No,  LT-23/78].

 Fees  paid  by  Porter

 ‘7201.  SHRI  8,  C.  KAMBLE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  different  fees  including
 licence  fee,  each  railway  porter,  and
 head  of  the  porters  (Mukadam)  is
 required  to  pay  to  the  (i)  railwa)
 authority,  (ji)  railway  union  either
 monthly  or  annually  in  Central,
 Western,  Southern  and  Eastern  Rail-
 ‘ways;  and

 (b)  whether  in  view  of  the  condi-
 tions  under  which  the  railway  porters
 labour,  Government  propose  to  reduce
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 the  fees;  and  grant  the  facility  of
 providing  more  pieces  of  red-uniforms
 to  the  railway  porters?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 The  hcence  fee  paid  by  the  licerised
 perters  to  the  Railway  Admmistra-
 tion  ranges  from  Re.  i  to  Rs  5  per
 porter  per  month  dependmg  upon  the
 importance  and  the  traffic  dealt  with
 at  each  station  The  Mukadams  do
 not  pay  any  additional  licence  fee

 The  Railway  has  no  information
 about  the  subscription/fee  paid  by
 pertergs  to  their  Unions  which  are
 not  recognised  by  the  Railway  Adm:-
 nistration

 (b)  There  775  no  such  proposal

 रखना  महार  में  'क्लेग  स्टेशन  '

 7202  थी  मोली भाई झार० भाई  प्रार०  चौधरी :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  झजमेर  डिवीजन  मे  पालनपुर
 गाधीधाम  लाइन  पर  चडीसर  शौर  डीसा
 स्टेशनो  के  बीच  रसनामहार  मे  फ्लेग  स्टेशन
 की  भाग  की  गयी  है।

 (ख)  कया  यह  सच  है  कि  कि  चडीसर
 तथा  डीसा  के  बीच  काफी  दूरी  है  शरीर  यदि

 हा,  तो  इस  तथ्य  को  ध्यान  मे  रखते  हुए  लोगो
 की  सुविधा  हेतु  यह  स्टेशन  बनाया  जायेगा
 झौर  यदि  हा,  तो  कब  ,  भौर

 (ग)  क्या  दातीबाडा  बाध  के  कर्मचारियों
 और  गुजरात  राज्य  के  कृषि  विश्वविद्यालय
 के  छाक्षो  को  सुविधायें  देने  की  दृष्टि  से  शीघ्र
 ही  यह  स्टेशन  स्थापित  किया  जायेगा  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 नारायण)  :  (क)  से  (ग).  चडढीसर  शौर
 डीसा  स्टेशनों  क ेबीच  रसना  महार  में  एक
 हाल्ट  स्टेशन  खोलने  के  लिए  वर्ष  i963,
 1969,  972  भौर  976  में माग  की
 गयी  थी  ।  इस  प्रस्ताव  की  जाच  की  गयी  भी

 लेकिन  इसका  वित्तीय  दृष्टि  से  भ्रौचित्य  नही
 पाया  गया  था  ।  चडीसर  भ्रोर  डीसा  स्टेशनों
 के  बीच  की  दूरी  4  20  कि०  मी०  है।  यह
 क्षेत्र  सडक  परिवहन  द्वारा  भली  भाति  सेव्ति
 है  रेलवे  लाइन  के  समान्तर  एक  डायर  फी
 सडक  मौजूद  है घौर  जनता  तथा  दातिवाडा

 नाघ  शोर  कृषि/विश्वविद्यालय  के  कर्मचारियों
 की  सुविधा  के  लिए  गुजरात  राज्य  सडक  परि-
 वहन  निगम  द्वारा  पर्याप्त  सख्या  में  बसें  चलायी
 जा  रही  है।  फिर  भी,  इस  प्रस्ताव  की  एक  बार

 पुन  जाच  की  जायेगी।

 Cinder  Picking  and  Ash  Handling
 contracts

 7203  SHRI  GYANESHWAR  PRA-
 SAD  YADAV  Will  the  Minster  of
 RAILWAYS  be  pleased  to  state

 (a)  whether  lumpsum  payments
 are  bemg  made  to  the  contractors/
 labour  Co-operative  Societies  holding
 Cinder  picking  and  ash  handling  con-
 tracts  for  “cleaning  and  sweeping  of
 shed  including  open  area”  on  Allaha-
 pad  and  Lucknow  Phvisions,

 (b)  the  details  of  lumpsum  amount
 pad  to  Contractors/Labour  Co-
 operative  Societies  at  Tundla,  Shikoha-
 bad  Aligarh,  Etah,  Allahabad,  Kanpur
 Juhi,  Chunar  ete  including  other  loco
 sheds  on  Lucknow  Division  separately,

 (९)  whether  coal  handling,  cinder
 Picking  and  ash  handling  contracts  are
 awarded  by  the  Divisional  Superin-
 tendent  concerned  on  Allahabad  and
 Lucknow  Divisions  of  Northern  Rail-
 way  or  the  same  are  awarded  by  the
 respective  Semor  Divisional  Mechan-
 cal  Engineers,  and

 (d)  who  is  the  competent  authority
 to  review  the  appeal]  made  agaist  the
 decision  of  Senior  Divisional  Mechan)-
 cal  Engineer  in  respect  of  award  of
 contracts  to  Labour  Co-operative
 Societies?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN)  (a)
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 For  ash  handling  lumpsum  payments
 are  being  made  on  Lucknow  Division
 while  in  Allahabad  Division,  lump-
 sum  payments  are  being  made  in  some
 sheds  and  in  others  payments  are  be-
 ing  made  on  the  basis  of  actual  quan-
 tity  of  ash  handled.  For  cinder  pick-
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 ing,  payments  are  being  made  for  the
 quantity  picked  and  delivered.

 (b)  The  lumpsum  payments  being
 made  monthly  for  handling  of  ashes  in
 the  sheds  of  Allahabad  and  Lucknow
 Divisions  are  as  followa:—

 Allahabad  Division  Lucknow  Division

 Shed  Amount
 Rs.

 Allahabad.  »  Departmental

 ‘Tundla  700I°  00

 Shikohabad  :872°00

 Aligarh  Jn.  tr00'  00

 Etawah  मु  है  NIL

 Kanpur  2493°00

 Kanpur  +  है  NIL
 (GMC!Juhi)

 Chunar  70I°  00

 (e)  The  Senior  Divisional  Mechani-
 cal  Engineer  is  empowered  to  award
 contracts  on  the  recommendation  of
 the  Tender  Committee.

 (a)  The  Divisional  Superintendent
 is  the  competent  authority  to  review
 the  appeals  in  this  respect.

 Gauhati-Teensukia  Line

 7204.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  Government's  plang  on
 providing/extending  Broad  Gauge
 line  from  Gauhati  to  Teensukia  in  the
 near  future;  and

 (b)  what  is  the  financial  aspect  in-
 volved,  and  whether  any  survey  etc.
 have  been  finalised/required  to  be
 finalised;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 to  (c).  The  question  of  extending  the

 Shed  Amount
 Rs.

 Lucknow  5975°  00

 Faizabad  1895"  00

 Pratapgarh  3000°  00
 Varanasi,  950°  ००

 Rai  Bareily  ‘  600°  00

 Sultanpur  4330°00

 Jaunpur  850°  ००
 Prayag  600°  00

 —_—  eee
 broad  gauge  line  beyond  Gauhati
 upto  Tinsukia  can  be  considered  after
 the  broad  gauge  link  is  establishd  up-
 to  Gauhati.  The  approximate  cost
 of  the  proposed  gauge  conversion  of
 this  53  Km.  long  line  would  be  about
 Rs.  55  crores.

 Licence  for  Caustic  Soda  factory  at
 Madras

 7205.  SHRI  G.  BHUVARAHAN:  Wit
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  India  have  given  licence
 to  start  caustic  soda  factory  at  Madras;

 (b)  when  was  the  licence  given;
 and

 (c)  the  reasons  for  not  starting  the
 factory  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  and  (b).  Yes,  Sir  An
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 Industrial  Licence  No.  C.  IL.  466(75)
 dated  24-12-75,  was  issued  to  M/s.  Ko-
 thari  (Madras)  Ltd,  for  setting  up  a
 new  unit  in  the  State  of  Tamil  Nadu
 for  the  manufacture  of  caustic  soda,
 liquid  chiorine  and  hydrochloric  acid
 with  the  following  capacities:—

 (i)  Caustic  Soda  $3,00v  tonnes  per  year
 (ii)  Liquid  Chlorine  20,000,  tonnes  per  vear

 (tii)  Hydrochloric  Acid  24,750  tonnes  per  vear

 (ec)  Caustic  Soda  is  a  long  gestation
 industry.  A  capital  goods  import  _)h-
 cence  for  import  of  equipment  and
 machinery  wag  granted  to  the  firm  on
 31-3-76  to  CCI&E.  The  firm  is  in  the
 fina]  stages  of  construction  of  civil
 works  and  erection  of  machinery  etc
 It  is  estimated  that  this  unit  will  go
 into  production  during  1979.

 Complaints  regarding  Swadeshi  Poly.
 tex  Limited

 7206.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  2688  on  4th
 March,  i978  regarding  coplaints  of
 mismanagement  in  Swadesh:  Polvtc.
 Limited  and  state:

 (a)  the  name  or  names  of  persons/
 parties  said  to  have  made  the  com-
 plaints  against  Swadeshi  Polytex
 Limited  referred  in  part  (a)  and  (b)
 thereof;

 (b)  whether  he  is  aware  that  the
 complaints  are  being  made  at  the
 instance  of  the  present  Managing
 Director  of  Swadeshi  Cotton  Mills
 Company  Limited  who  is  out  to  dis-
 turb  efficient  working  of  Swadeshi
 Polytex  Limited;  and

 (c)  if  so,  action  Government  pro-
 Pose  to  take  in  the  matter?

 THE  MINISTER  OF  LAW,  JUS-
 TICK  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 A  statement  ig  attached.

 1g

 (b)  As  mentioned  in  the  Statement
 Shri  R.  R.  Jaipuria  the  Managing  Di-
 rector  of  Swadeshi  Cotton  Mulls  has
 made  certain  complaints.  It  is  not
 known  whether  he  has  instigated  others
 to  make  complaints  against  Swadeshi
 Polytex  Limited.

 (c)  The  complaints  are  being  look-
 ed  into,  as  mentioned  in  reply  to
 unstarred  question  No  2688  of  4th
 March,  1978.

 Statement
 ]  Shri  V  N  Ahuja
 2  Shri  Balkrishna  Tandon
 3.  Shri:  Shash;  Kumar  Malhotra
 4  Shr:  Ved  Prakash  Agarwal
 5  Shri  Murhdhar  Gupta
 6  Shri  Raya  Ram  Jaipuria
 7  Shri  Rayendra  Kumar  Mahesh-

 warl
 Shri  B  8  Narula
 Shri  Gopal  Chand  Mittal

 30  Shri  Kun)  Behari  Lai
 iW  Shr;  Swadeshi  Cotton  Mills

 Company  Limited.
 32  Shri  G.  P.  Khaitan
 13,  Shr:  S.  D  Vengurleskar
 4  Staff  of  Swadesh,  Polytex  (un-

 signed).
 Railway  Strike  in  974

 7207.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  All
 India  Railway  employees  confedeza-
 tion  fought  shoulder  to  shoulder  in
 Strike  974  as  constituent  of  NCC.RS,

 (b)  the  present  Government  are  also
 holding  consultation  with  all  Unions
 but  ignoring  confederation  at  the  ad-
 vice  of  ALR.F;

 (ey  what  steps  the  present  Govern-
 ment  are  taking  to  give  proper  repre-
 sentation  to  all  categories  as  both  Fed-
 erations  have  totally  failed  to  do  80;
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 (d)  whether  Government  are  aware
 of  the  fact  that  a  few  office  bearers  are
 holding  posts  of  A.LR.F.  and  N.F.LR.
 for  the  last  25  years  and  their  elec-
 tions  are  not  held  democratically;  and

 (e)  if  so,  the  Government’s  action
 to  make  the  Unions  democratic?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAII-
 WAYS  (SHRI  SHEO  NARAIN):  (a)

 The  Confederation  or  its  constituents
 had  setved  notice  of  strike  on  the
 Ruilways.

 (by  In  pursuance  of  the  statement
 made  by  the  Minister  tor  Ratlways  Te
 the  Parhament  that  he  would  be  hav-
 ing  discussions  with  Labour  Organi-
 sstion,  on  the  problem  of  Railway
 employees,  informal  discussions  were
 held  with  the  two  recogmised  Federa-
 trons,  mz.  the  All  India  Railwaymen’'s
 F-  aeration  and  the  National  Federa-
 tion  of  Indian  Railwaymen  and  also
 wrth  certain  Members  of  Parliament
 connected  with  Railway  Labour  along
 with  trade  Umonists  who  accompani-
 ed  them,  in  order  to  explore  what
 concrete  measures  could  be  taken  to-
 wards  fostering  a  proper  industrial
 relations  climate  on  the  Railways

 tc)  Both  the  recognised  Federations
 have  been  found  to  sponsor  the  cases
 of  many  categories  of  staff  Further,
 the  policy  of  the  Government  is  to
 take  due  note  of  all  grievances  and
 demands  of  railway  employees  whe-
 ther  they  are  represented  by  recOgnis-
 ed  or  unrecognised  Unions/Federa-
 tions

 (9)  and  (९)  These  relate  to  inter-
 nal  affairs;  of  the  bodies.  No  dispute
 regarding  the  office  bearers  of  these
 two  organisations  has  come  to  no-
 tice,

 Views  of  FICCI  on  the  Concept  of
 Monopoly  Commission

 7208.  SHRI  SHYAM  SUNDER
 GUPTA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 Federation  ०  Indian  Chambers  ef
 Commerce  and  Industry  has  urged
 Government  to  modify  the  concept  of
 ‘Monopoly  Commission’;  and

 (b)  if  so,  what  are  the  details  there.
 of  and  Government’s  reaction  there-
 to?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 and  (b).  The  Federation  of  Indian
 Chambers  of  Commerce  and  Indus-
 try,  New  Delhi,  in  its  Memorandum
 to  the  Committee  appointed  by  the
 Government  under  the  Chairmanship
 of  Mr.  Justice  Rajinder  Sachar,  has
 submitted  that  Chapter  III  of  the
 Monopolies  and  Restrictive  Trade  Pra-
 ctices  Act,  1969,  should  be  deleted.  It
 has  further  suggested  that  the  Mone-
 poly  Commission  should  dea]  only
 with  matters  relating  to  restrictive
 trade  practices,  The  Government  is
 awaiting  the  report  of  the  said  Com-
 mittee  which  is  expected  to  be  sub-
 mitted  to  the  Government  by  the  30th
 June,  978  and  would  thereafter  for-
 mulate  its  views  after  studying  the  re-
 commendations  made  therein.

 रायपुर-धमतारी  मेरो  गेज  जाइन  को
 बड़ी  साइन  में  बदलना

 7209.  भरी  हुकस  ्  कवाय :  क्‍या
 रेल  मत्री  मध्य  प्रदेश  मे  श्रलाभभ्रद  रेल  लाइमो
 के  बारे  मे  28  फरवरी,  .978%  अ्रतारांकित
 प्रश्न  संख्या  057  के  उत्तर  के  बारे  मे  यह
 बताने  की  कृपा  करेगे  कि

 (क)  रायपुर-धमतारी  नैरोगेज  लाइन
 को  बड़ी  लाइन  में  बदलने  का  काम  कब  तक
 शझारम्भ  किया  जायेगा  क्‍योंकि  इस  का  सर्वेक्षण
 कार्य  पूरा  हो  चुका  है  Y

 (ख)  जबलपुर-गोंडिया  मैरो  गेज  लाइन
 को  बड़ी  लाइन  के  साथ  जोड़ने  से  संबंधित
 सर्वेक्षण  कार्य  के कब  तक  पूरा  हो  जाने  की
 श्राशा  है  तथा  बड़ी  रेल  लाइन  बिछाने
 का  कार्य  कब  प्रारम्भ  किया  जायेगा  ।
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 (ग)  क्या  ग्वालियर-शिबपुरी  नैरों
 गेज  लाइन  को  बड़ी  लाइन  में  बदल  कर
 उसे  गुना-माक्सी  लाइन  के  साथ  जोड़ने  का
 विचार  है  ;  भौर

 (घ)  यदि  हा,  तो  क्‍या  इस  क्षेत्र  के
 निवासियों  ने  सरकार  को  कोई  शिकायत
 अथवा  सुझाव  दिये  हैं  तथा  20  किलोमीटर
 लाइन  को  बड़ी  लाइन  में  बदलने  पर  झनुमानतः
 कितनी  धनराशि  च  होने  की  संभावना  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भो  शिव
 तारायण)  :  (क)  रायपुर-धमतरी  छोटी
 लाइन  को  बड़ी  लाइन  में  बदलने  का  काम
 संसाधनों  की  उपलब्धता  पर  निर्भर  करता  हैं
 और  इस  काम  को  कब  शुरु  किया  जायेगा  इस
 बारे  में  झभी  कुछ  नहीं  कहा  जा  सकता  tv

 (ख)  जबलपुर-गोदिया  छोटी  लाइन
 को  बड़ी  लाइन  में  बदलने  के  बारे  में  प्रारम्भिक
 इंजीनियरी  एवं  यातायात  सर्वेक्षण  का  काम
 पूरा  होने  वाला  है।  सवक्षण  कार्य  पूरा
 होने  श्रौर  रिपोर्ट  की  जांच-पडताल  हो  जाने
 पर  लाइन  के  श्रामान  परिवर्तन  के  बारे  मे
 निर्णय  लिया  जायेगा।

 *
 (ग)  श्ौर  (घ)  *वालियर-शिवपुरी

 लाइन  उखाड़  दी  गयी  है।  ग्वालियर  को
 बडी  लाइन  द्वारा  गुना  से  जाडने  के  लिये
 अभ्यावदन  प्राप्त  हुए  है।  प्रस्तावित  लाइन
 225  किलोमीटर  लंबी  होगी  झौर  उस  पर
 लगभग  32  करोड़  रुपये  लागत  झायेंगी।
 संसाधनो  की  स्थिति  में  ठोस  सुधार  होने  पर
 देश  के  पिछड़े  इलाकों  मे  नयी  लाइनों  के
 निर्माण  के  प्रश्न  पर  विचार  किया  जायेगा  |

 पश्चिस  रेलब  के  महाप्रबन्‍्धक  का  पोरबन्दर
 का  दौरा

 7210.  थ्रो  धर्म  सिह  भाई  पटेंल  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पश्चिम  रैंलवे,  बम्बई  के
 महाप्रवन्धक  ने  गुजरात  के  सौराष्ट्र  क्षेत्र  के

 पोरबन्दर  शहर  का  दौरा  किया  था  और  यदि
 हां,  तो  कब  1

 (®)  क्‍या  रेलवे  कर्मचारी  संध  पोरबंदर
 ने  उस  समय  कुछ  मांगें  प्रस्तुत  की  थीं  श्रौर
 यदि  हां,  तो  तत्सबंधी  ब्यौरा  क्‍या  है।

 (ग)  किब-किन  मांगों  को  स्वीकार  कर
 लिया  गया  है  भ्रौर  किन-किन  मांगों  को  भ्ब  तक
 स्वीकार  नही  किया  गया  है  ब्रौर  इन  मांगों  को
 स्वीकार  न  करने  के  क्या  कारण  हैं  ;  भौर

 (घ)  इन  मांगों  को  कब  तक  स्वीकार
 कर  लिया  जायेगा  ?

 रेल  संत्रालय में  राज्य  मंत्री  (क्री शिव
 नारायण  )  :  (क)  से  (घ).  सूचना  इकट्ठी
 की  जा  रही  हैं  भौर  सभा  पटल  पर  रख  दी
 जायेंगी  ।

 झहुमदाबाद  से  बम्जई  हाई  तेल  तथा
 गैस  सस्‍्यन्धी  विचार  गोध्टी

 72i.  श्री  धर्म सहु  भाई  पटेल  :  बया
 पेट्रोलियम,  रसायन  शौर  उबरक  मत्री  यह
 बताने की  कृपा  करेंगे  कि  :

 (क)  क्या  23  जुलाई,  1977  को
 गुजरात  धाणिज्य  तथा  उद्योग  मण्डल
 अहमदाबाद  शौर  गुजरात  विकास  फोरम,
 अहमदाबाद  के  तत्वावधान  में  बम्बई  में  हाई
 तेल  तथा  गैस  धौर  उनके  उपयोग  पर  विचार
 गोष्ठी  हुई  थी  झ्ौर  उस  गोष्ठी  में  उठाई  गई
 मांगों  के  सम्बन्ध  में  एक  ज्ञापन  सरकार  को
 प्रस्तुत  किया  गया  था  ;

 (ख)  यदि  हां,  तो  सरकार को  उपरोक्त
 शापन  कब  प्राप्त  हुआ  था  शौर  उसमें  किन
 मांगों  का  उल्लेंबर  है  ;

 (ग)  इनमें  कौम-सी  मांगें  स्वीकार  की
 गई  हैं  भौर  इनको  ह... ह  स्वीकार  किया  गया
 था  ;  शौर



 m9  Written  Answers

 (घ)  ब  तक  कित  मांगों  को  स्वीकार

 नहीं  किया  गया  है  पौर  इसके  क्‍या  काराण
 है  और  इनको  कब  झौर  किस  प्रकार  स्वीकर
 किया  जायेगा  ?

 पेट्रोलियम  तथा  रसायन  और  उरबरक
 मंत्रालय  मेंराज्य  मंत्रो (ओ  जनेश्बर  मिथ)  :

 (क)  से  (घ).  गुजरात  वाणिज्य  तथा  उद्योग
 मण्डल  द्वारा  जुलाई  1977  मे  बम्बई  हाई
 अपतटीय  स  रचना  झौर  वसीन  क्षेत्री  विशेषकर

 गुजरात  में  गंस  के  उपयोग  पर  विचार  गोष्ठी
 झ्रायोजित  की  गई  t  इस  गोप्ठी  मे  उठाई  गई
 मांगों  के  संब्रन्त्र  में  कोई  ज्ञापन  सरकार  को

 प्रस्तुत  नही  किया  था  t

 तथापि,  विचार  गांप्ठी  म  यह  निश्चय
 किया  गया  था  कि  एक  कायकारी  समिति
 जिसमें  उद्याग,  प्रौद्योगिकी  शौर  सरकारी
 प्रशासन  के  प्रतिनिधि  सदस्य  हो  को  भ्पतटीय
 गैस  शौर  कच्चे  तेल  की  सभाथनाम्ोो  और
 इसके  प्रभावी  और  श्रनकूलतम  उपयोग  का

 मूलयाकन  करने  के  लिय  नियुक्त  किया  जाये  ।

 तदनुसार,  गुजरात  वाणिज्य  तथा  उद्योग
 मण्डल के  भ्ध्यक्ष  की  भ्रध्यक्षता  म ेएक  समिति
 गठित  की  गई  जित्की  रिपोर्ट  सरकार  को
 4 भ्रप्रैल  r978  8  प्राप्त  हा गई  है।  इस

 रिपोर्ट  की  विभिन्‍न  सिफोरिणों  की इस  समय
 जाच  की  जा  रही  है  q

 Transfer  of  ‘8.08,

 7272  SHRI  ROBIN  SEN:  Wl]  the
 Minister  of  RAILWAYS  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Section  Officers  working  at  Rajkot
 Bhavnagar,  Ratlam  and  Kota  Divi-
 sions  are  transferable  while  the  Sec-
 tion  Officers  sitting  in  Delhi  office  of
 the  Western  Railway  Traffic  Accounts
 Office  are  not  transferable?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):
 No.  The  post  of  Section  Officers  (Ac-
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 counts)  is  a  slection  post.  Their  seni-
 ority  is  maintained  on  whole-Rail-
 way  basis  and  thy  are  liable  for
 transfer  anywhere  on  Western  Ral!-
 way.

 Signal  and  Telecommunication  staff
 Association  of  Varanasi  Division

 72i3  SHRI  ROBIN  SEN  Will  the
 the  Minister  of  RAILWAYS  be  plea-
 sed  tg  state:

 (a)  whether  the  Government  have
 received  any  representation  from  the
 Signal  and  Telecom  Staff  Association
 of  Varanasi  Division  about  their
 grievances;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  by  the  Gavern-
 ment  to  settle  the  same?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 to  (c)  Information  is  being  collectec
 and  will  be  laid  on  the  Table  of  the
 House.

 Board  of  Directors  of  Darjeeling
 Plantation  Industries  Limited

 7214.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  LAW
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state-

 (a)  the  composition  of  Board  of
 Directors  of  the  Darjeeling  Plantation
 Industries  Limited,  Calcutta  ang  aims
 and  object  of  the  said  Company;

 (fb)  whether  it  is  a  fact  that  the
 Company  has  been  promoted  and
 formed  to  take  up  the  business  of  a
 foreign  Company  viz.  Darjeeling  Tea
 Company  Limited;

 (९)  if  so,  the  facts  thereof  and
 whether  huge  investment  has  been
 made  in  the  same  Company  contra-
 vening  the  provisions  of  the  Compa-
 nies  Act,  1956;
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 (d)  who  are  the  principal  share-
 holders  and  percentage  and  value  of
 shares  held  by  each  of  them;  and

 (e)  whether  it  38  alleged  that  the
 Company  has  committed  large  num-
 be:  of  irregularities  in  contravention
 of  the  Companies  Act,  956  if  so,  the
 facts  thereof  and  action  taken  there-
 on?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 A  statement  is  attached

 (b)  and  (c)  The  company  was  pro-
 moted  and  formed  to  acquire  the
 bus'ness  and  undertaking  in  India,  of
 “The  Darjeeling  Company  Limited”,
 UK  The  company  was  registered
 wrth  the  Registrar  of  Companies,
 Calcutta,  on  24-12-1976  No  informa-
 tlon  about  investments  in  the  com-
 pany  is  available  as  the  company  has
 net  filed  any  Balance  Sheet  so  far.  The
 fir't  Balance  Sheet  of  the  company  is
 due  to  be  filed  with  the  Registrar  of
 Cempanies,  Calcutta  by  June,  978

 (d)  The  company  has  not  filed  any
 Return  of  Allotment  since  its  incor-
 poration  It  has  also  not  filed  any
 Annual  Return  It,  first  annual  re-
 turn  is  not  yet  due  for  filng  Hence
 no  information  is  available  about
 shareholders  and  shareg  held  How-
 ever  the  following  persons  subscribed
 to  the  Memorandum  of  Association  of
 the  company  and  have  each  taken  one
 equity  share  of  the  value  of  Rs  10/-

 qa  Shri  Siram  Kapur

 (2)  Shri  N.  A  Rajan

 (3)  Shri  J  Kapur.

 (4)  Shri  P.  Subramaniam.

 (5)  Shri  S.  N.  Dhawan.

 (6)  Shri  P.  K.  Pandey.

 (7)  Shri  R.  Menon.

 (e)  No  such  allegations  have  been
 received,

 Statement

 (i)  Following  ig  the  composition  of
 the  Board  of  Directors  of  M/s  Dar-
 jeeling  Plantation  Industries  Limited:

 Name

 (l)  Shri  Frank  Arthur  Ferrow.
 (2)  Shri  Sriram  Kapur.
 (3)  Shri  Golam  Momen.

 Qi)  The  main  objects  of  the  com-
 pany,  tnter  alia  include  acquisi-
 tion,  take  over  and  development  of
 the  business  and  undertaking  in  India
 of  the  Darjeeling  Company  Limited,  a
 company  incorporated  under  the  Eng-
 lish  Companies  Act,  having  its  regis-
 tered  office  at  London  and  its  Head
 Office  for  India  at  8l,  Chowringhee
 Road,  Calcutta  and  all  the  property
 and  assets  and  all  the  debts  and  lia-
 bilities,  contracts  and  engagements  of
 the  said  business,  and  undertaking  in
 India.  The  main  objects  which  will
 be  pursued  by  the  company  as  given
 in  its  Memorandum  of  Association
 further  include  the  business  of-—

 “Planters,  farmers,  growers  and
 dealers  of  tea.  coffee  and  other  pro-
 duce  and  to  manufacture  and  deal
 all  kinds  of  machinery,  implements
 requisites,  etc.  of  planters  and  farm-
 ers.”

 Composition  of  Board  of  Directors  of
 ASC  Engineers  and  Consultants

 Limited

 725  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  composition  of  the  Board  of
 Directors  of  the  ASC  Engineers  and
 Consultants  Limited,  Calcutta;

 (b)  full  particulars  of  the  principal
 shareholders  and  the  value  of  each
 individuals  or  firms  shares  and  per-
 centage  thereof;
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 (c)  whether  it  has  been  alleged
 that  the  Company  management  have
 committed  large  number  of  irregula-
 rities  contravening  the  provisions  of
 the  Companies  Act,  ‘1956,  and

 (a)  ४  so,  the  facts  thereof  and
 action  taken  thereon?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN)  (a)
 The  composition  of  Board  of  Directors
 of  M/s  A  5  0  Engineers  and  Consul-
 tants  Limited  88  per  Annual  Return
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 made  upto  2nd  May,  977  s  as  under:
 l  SHRI  8.  C.  MITTAL
 2  SHRI  M.  L  MITTAL
 3  SHRI  R  K.  CHOUDHURY
 4  SHRI  M  SUDARSANAM
 5  SHRI  L  N.  MITTAL
 6  SHRI  M  GOENKA

 SHRI  K.  K  DAMANI  was  appointed
 subsequently  as  per  Form  32  filed  on
 19-5-1977  as  additional  Dnector

 (b)  The  following  are  the  principal
 equity  shareholders  of  the  company

 Name  of  the  Shareholder

 de  M/s  Giovanola  Binny  Ltd.
 de  M/s,  Kanona  Plasto-Chem  Private  Limmted

 3  Shn  SK.  Ratena

 4  Shea  PK  Mittal

 5.  Shn  V.K  Mittal
 6  ShnS.K  Kanorma  .

 Number  of
 equity
 shares  Parce  ntage of  Rs  :ol-

 each  held

 ‘  .  4115;150  49  30%
 120,000  27  5०१७

 40,000  7%
 21,000,  4  St  ०
 20.050  4  59%

 20,000  4  58%
 4:36,200,

 (९)  No,  Sir,  No  complaint  has  been
 received  in  this  Department

 (d)  Does  not  arise

 झौबा  रेलब  स्टशन  के  निकट  रेलवे
 फाटक

 7216.  श्री  युवराज  :  व्या  रेल
 भत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  क्या  झांवा,  कुरसेल  आदि  गावो  में
 रह  रहे  कितानों  और  श्रमिकों  के  लिये
 पूर्वोत्तर  सीमान्त  रेलने  मे  झोवा  रेलवे  स्टेशन
 के  निकट  एक  रेलवे  फाटक  के  निर्माण  की
 आवश्यफता  है  ;

 (ख)  क्‍या  कटिहार  से  भ्रासाम  झौर
 कटिहार  से  बड़साई  बौर  राधिकापुर  रेलवे
 स्टेशनों  को  जाने  वाली  बहुत  सी  रेलगाड़िया
 है,

 (ग)  क्‍या  सरकार  का  विचार  जनता
 की  कठिनाइयों  को  देखते  हुए  बहा  पर  एक
 रेलवे  फाटक  की  व्यवस्था  करने  का  है  श्रीर
 यदि  हा,  तो  उपरोक्त  रेलवे  फाटक  की  कब  तक
 व्यवस्था  कर  दी  जायेगी  ,  श्रौर

 (घ)  यदि  नही,  तो  उसके  क्‍या  कारण
 है?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 मारायण)  :  (क)  क्या  समपार  बनाने  की
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 कोई  झाषश्यकता  नहीं  है  क्योंकि  झौवा  स्टेशन
 के  निकट  किल  मी०  s97/tI-2  पर
 धर्ततान  समपार  पहल  से  ही  उपलब्ध  है,
 जहां  से  ग्रामीण  रेलपथ  पार  कर  सकते  है  t

 (ख)  जीहा।

 (ग)  झौर  (घ).  प्रश्न  नही  उठता  ।

 Coach  Repairing  Factory  at  Manche-
 shwar

 T2N7,  SHRE  PABITRA  MOHAN
 PRADHAN:  Will  the  Munister  of
 RAILWAYS  be  pleased  to  state’

 (a)  whether  the  Department  have
 any  scheme  to  establish  a  coach  re-
 pairing  factory  at  Mancheshwar  near
 Bhubaneshwar;  and

 (b)  if  so,  the  progress  made  so  far
 for  the  purpose?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 Yes.

 (b)  The  work  for  construction  of
 this  Coach  Repair  Workshop  at  Man-
 chesiwwar  is  expected  to  commence
 shortly.  A  provision  of  Rs.  42.9  lakhs
 has  been  made  in  the  Budget  for  1978-
 79  for  this  work.  The  Project  Report
 and  Estimate  received  from  the  South-
 Eastern  Railway  for  this  work  are  at
 present  under  examination

 Railway  Service  Commission  at
 Cuttack

 7218,  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Department  is
 proposing  to  open  a  branch  of  the
 Railway  Service  Commission,  Eastern
 Zone  either  at  Cuttack  or  Bhubanesh~
 war  or  Khurdha  Road  just  as  branch
 offices  have  been  opened  at  Ranchi
 and  Dhanbad;  and

 )  if  not,  why?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 and  (b).  The  Government  of  Orissa
 have  suggested  opening  of  a  branch
 office  of  the  Ra:lway  Service  Commis-
 sion  Calcutta  at  Bhubaneshwar  or
 Cuttack  The  matter  is  being  exam.o-
 ed.

 Proposal  to  run  a  Passenger  train
 between  Palasa  and  Balasore

 72i9  SIRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minster  of
 RAILWAYS  be  pleased  to  state  whe-
 ther  the  Railway  Department  have  re-
 ceived  any  proposal  from  the  people
 for  running  any  passenger  train  in
 between  Palasa  and  Balasore  in  view
 of  the  fact  that  the  travelling  people
 are  put  to  difficulty  in  travelling  in
 this  area  because  of  absence  of  any
 through  passenger  train  in  this  portion
 of  the  line?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):
 Introduction  of  a  passenger  train
 between  Balasore  and  Palasa  is  at  pre-
 sent,  not  operationally  feassible  for
 want  of  spare  line  capacity  on  certain
 sections  enroute  and  lack  of  requisite
 terminal  facilities  at  Balasore  and
 Palasa.  Apart  from  3  pairs  of  Mail/
 Express  trains  stopping  both  at  Bala-
 sore  and  Palasa,  connected  services  are
 also  available  between  these  points
 with  a  change  at  Khurda  Road.

 Railway  concession  to  Physically
 handicapped

 7220.  SHRI  R.  K  MHALGI  Will
 the  Minister  of  RAILWAYS  be  pleus-
 ed  to  state:

 (a)  whether  it  s  a  fact  that  the
 Government  have  received  a  repre-
 sentation  dated  80th  October,  977
 from  ladies  of  Thana  (Maharashtra)
 in  regard  to  railway  concessions  to
 physically  handicapped  students;  and
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 (b)  if  so,  what  action  Government
 have  taken  or  propose  to  take  in  near
 future?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 and  (b).  No  representation  as  such
 was  received  from  ladies  of  Thana.
 However,  representations  were  receiv-
 ed  fiom  the  Guardian  Association  and
 the  Principal,  Vikas  High  Schoo]  for
 Leaf  Students,  Dadar.  Bombay.  On
 consideration,  it  was  decided  that  in
 the  case  of  physically  handicapped  stu-
 dents,  one  escort  should  be  allowed  for
 every  5  such  students  instead  of  5  as
 provided  in  the  extant  rules.  The
 other  two  demands  of  the  Assoviation
 that  deaf  students  under  2  years  of
 age  should  be  allowed  to  travel  free
 en  the  authority  of  the  attendant’s  con-
 cessional  ticket  and  the  limit  of  es-
 Corts  in  the  case  of  deaf  students  bet-
 ween  the  age  of  6  &  2  and  32  &  6

 on
 be  increased  could  not  be  agreed

 ९

 Grievances  of  Car  Attendants

 722  SHRI  R  K  MHALGI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Divi-
 sional  Superintendent  of  Central
 Railway,  Bombay  has  received  a
 representation  dated  the  4th  October,
 3976  regarding  the  grievances  of  Car
 Attendants  of  the  Bombay  Division;
 and

 (b)  if  so,  what  action  has  been
 toxen  and  when?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN):  (a)
 No.

 (b)  Does  not  arise.
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 हिन्दी  सलाहकार  ससिति

 7222.  श्री  नवाब  सिह  चौहान  :  क्‍या

 पेट्रेलिकम,  रसायन  झौर  जबरक  मंत्री
 यह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्या  उनके  मंत्रालय  में  हिन्दी
 सलाहकार  का  गठन  किया  गया  है  ;  धौर

 ख)  यदि  हां,  तो  उसके  सदस्यों  के
 नाम  क्या  है  और  इन  सदस्यों  में  उन  सदस्यों
 की  संख्या  और  नाम  क्या  है  जो  राजभाषा
 झायोग  की  सिफारिशों  पर  नियुक्त  किये
 गये  है  ?

 तथा  रसायन  और  उर्वरक
 मंत्रालय  में.  राज्य  संत्री  (क्री  जनिश्यर

 सिक्ष)  :  (क)  झौर  (ख).  जी,  नहीं।  इस
 मन्नालय  की  हिन्दी  सलाहकार  समिति  के
 गठन  का  प्रश्न  सक्रिय  रूप  में  विचाराधीन  है  |

 Registered  Labour  Co-operative  So-
 cieties  holding  Coal  Handling  and  Ash

 Handling  Contracts

 7223.  SHRI  BATESHWAR  HEM-
 RAM:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  names  of  genuine  and  registered
 Labour  Co-operative  Societies  of
 actual  workers  holding  Coal  Handling,
 Cinder  Picking  and  Ash  Handling,
 ete,  contracts  on  Allahabad  and  Luck-
 now  Divisions  of  Northern  Railway
 together  with  details  of  contracts  held
 by  them  during  the  last  three  years,

 (b)  details  of  plece-rates  fixed  by
 the  Railway  Administration  and  paid
 to  Labour  Co-operative  Societies  for
 different  items  of  schedule  together
 with  average  quantum  of  traffic  dealt
 with  monthly  at  each  individual  shed
 On  Allahabad  and  Lucknow  Divisions
 separately;

 (c)  whether  higher  rates  have  been
 fixed  on  Allahabed  Division  for  doing
 coal  handling  work  during  night
 hours  together  with  details  thereo?;
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 (d)  whether  it  is  a  fact  that  rates
 paid  to  the  Labour  Co-operatives  on
 Allahabad  Division  are  lower  than
 the  rates  paid  on  Lucknow  Division;
 and

 (e)  if  so  steps  proposed  to  remedy
 the  situation  to  avoid  dissatisfaction
 amongst  the  labour  force?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  RAIL-
 WAYS  (SHRI  SHEO  NARAIN)  (a)
 A  statement  as  Annexure  ‘A’  is  laid
 on  the  Table  of  the  House

 [Placed  78  Library.  See  No  LT-
 2132/78)

 (b)  Two  statements  as  Annexure  ‘B’
 and  ‘C’  are  laid  on  the  Table  of  the
 House

 {Placed  7  Library  See  No  LT-
 2132/78)

 (९)  Yes,  at  Aligarh  Junction  im  case
 of  unloading  under  three  items  De-
 tails  given  in  Annexure  ‘B’

 (d)  Contracts  rates  vary  from
 Station  to  Station  as  the
 same  are  fixed  keeping  in  view
 the  previous  rates  of  contract,  the
 casual  labour  iates  and  other  factois
 Prevailing  at  each  Station

 (e)  Does  not  arise

 Yo  do  ट्रेडिंग  कम्पनी  और  प्रन्य
 फर्मों  की  पूंजी

 722  4.  श्री  हुकम  देव  नारायण  यादव  :
 क्या  विधि,  न्याय  और  क्षम्पनों  कार्य  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (के)  यू०  पी०  ट्रेंडिंग  कम्पनी,  दरभगा
 मार्केटिंग  कम्पनी  (बिहार)  की  प्रारम्भिक
 पूजी  कुल  कितनी-कितनी  थी  ,  शौर  उनकी
 पूजी  2977  %  नत  में  कितनी-कितनी थी,
 उसमें  से  बैक  का  कर्ज  कितना-कितना  था;

 82  LS—4

 73०
 are  इन  कम्पनियों  के  किन-किन  अभ्रौद्योगिक
 प्रतिष्ठानों  मे  कितने-कितने  मूल्य  के  शेयर  है  ,
 ज्ौर

 (ख)  क्‍या  इन  कम्पनियों  ने  ब्यापार
 करते  समय  कम्पनी  प्रधिनियम  के  उपबन्धों
 का  उल्लघन  किया है  प्र  वे  दोषी  पाये  गये  है
 झौर  यदि  हा,  तो  इन  कम्पनियों  के  विरुद्ध
 क्या  कार्यवाही  की  गई  है  ?

 विधि,  न्याय  शौर  कम्पनी  कार्य  मंत्रो
 (श्री  शान्ति  भूषण)  :  (क)  मैसस  उत्तर

 प्रदेश  ट्रेडिग  कम्पनी  लि०  और  मैसर्स  दरभगा
 मार्केटिंग  कम्पनी  लि०  की  प्रारम्भिक  प्रदत्त
 पूजी,  3I-3-77  तक  उनके  प्रथम  तुलन  पत्र
 श्र  उनकी  नवीनतम  प्रदत्त  पूजी  के  अनुसार
 तथा  3i-3-77  तक'  न्य  श्रौद्यागिक
 स्थापनाओों  में  उनके  निवेशों  मे  ब्यौरे  सहित
 सूचना  सलग्न  विवरण  पत्र  में  दी  जाती  है  ।

 (ख)  इन  दानों  ही  कम्पनियों  के

 कम्पनी  भ्रधिनियम  1956की  घारा  209  (  4)
 के  अन्तर्गत  निरीक्षण  कि  गये  थे  दरभगा
 मार्केटिंग  कम्पनी  लि०  का  973  में  और
 उत्तर  प्रदेश  ट्रेंडिग  कम्पनी  का  974  में
 निरीक्षण  क्या  गया  था  निरीक्षण  के  दौरान
 कम्पनी  अधिनियम  2956  का  कोई  भी  उल्लघन

 भूतपूर्व  कम्पनी  के  मामले  में  सूचना  में  नही
 श्राया  ।  बाद  वाली  कम्पनी  के  मामले  नामश
 उत्तर  प्रदेश  कम्पनी  की  निरीक्षण  रिपोर्ट  से
 क्म्पगी  अधिनियम  i956  की  धारा
 293()  (ध),  204(1)  भौर  370,
 कम्पनी  (शेयर  प्रमाण-पत्र  प्रेपण )  नियम,
 9607  नियम  7  के  साथ  पठित  धारा  50

 के  अनुबन्धों  के  झनुपालन  न  करने  का  प्रगट

 हुआ ।  कम्पनी  प्रधिनियम  की  धारा  370  को
 छोडकर  इनके  ग्रनुपालनहीनता  को  उपयुक्त
 बनाने  के  लिये  सन्‍्तापजनक  प्रनुपालन  बरन/
 झाश्यासन  देने  के  मत  से  इनको  झागे  नहीं
 बढाया  गया  था।  कम्पनी  अधिनियम  की
 धारा  370  के  भ्नुपालन  न  करने  के  लिए,
 कम्पनी  को  भविष्य  मे  भश्रधिक  सचेत  रहने  की
 चेतावनी  दी  गई  है।
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 विवरण

 मेससे  उत्तर  प्रदेश  ट्रेंडिग  कम्पनी  लिमिटेड  श्रौर  मैसस  दरभंगा  मार्केटिंग  कम्पनी  लिसिटेड  की
 3I-3-77  तक  उनक  प्रथम  तृलन  पत्र  और  उनकी  नवीनतम  प्रदत  पूजी  के  भ्नुसार  और

 इन  कम्पनियों  द्वारा  लिया  गया  बैक  ऋण  झौर  उनके  झन्प  भ्रौद्योगिक  स्थापनाभो  मे  उनके  निवेशों
 के  ब्यौरो  सहित  प्रारम्भिक  प्रदत्त  पूजी  को  प्रदर्शित  करता  हुआ  विवरण  पत्र---

 क्रम  कम्पनीका  पजीकरण  प्रदत्त  पूजी  बेक  की

 स०  नाम  3-3-5200  31-3-77  राशि  निवेशों  के  ब्यौरे..  रु०
 तारीख  रू०  रू  31-3-77  उन  कम्पनियों  के

 i  (प्रथम  नवीनतम  तक

 31-3-77  तक  राशि

 नाम  जिनमे  निवेश

 तुलनपत्र  )  (तुलनापत्र)  घारित  किया

 ]  2  3  4  5  6  7  8

 l,  उत्तर  प्रदेश  23-2-5  80,000  600,000  कुछ  नही  साम्य  शेयर
 ट्रेडिंग  कम्पनी
 लिमिटेड

 i.  इण्डिया  स्टीमशिप
 कम्पनी  लिमिटेड  0,51,198

 2  दी  न्यू०  स्वदेशी

 शुगर  मिल्स  1,12,787
 लिमिटेड

 3  ढी झ्रवध शुगर  मिल्स
 लिमिटेड  11,263

 4.  रत्नाकर  शिपिंग
 कम्पनी  लिमिटेड  7,71,840

 5  इण्डियन  मलेशिया
 टेक्सटाइल  बरहद  2,94,181
 माइति  लिमिटेड  4,00,000

 6.  भ्राक्टीवियस  स्टील
 एण्डक ०  लिमिटेड  (2,11,728

 7  बीके  आाटोमोबाइल
 प्रोडेक्ट्स  लि०  ५  50,000

 8.  विक्रम  रोलर  पलोर
 मिल्स  लि०  1,90,000
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 i  2  3  4  5  6  7  8

 8.  श्री  एक्सपोर्ट  हाऊस
 लिमिटेड  60,150

 9  तापडिया  लिमिटेड  40,105

 i0.  हरियाणा  भाक्सीजन

 लिमिटेड  50,000

 झधिसात  दॉयर

 न्यू  इण्डिया  शुगर  मिल्स
 लिमिटेड  12  21%)  2,506

 न्यू.  इण्डिया शुगर  मिल्स
 लिमिटेड  (5  5%)  (34,471

 डाबरीवाला  स्टील  एण्ड
 लोकोमोटिव  कम्पनी

 लि०  2,50,000

 दि  हिन्दुस्तान  टाइम्स

 लिमिटेड  1,75,438

 धीग  36,  ‘5,667

 (इसमे  कपिलवस्तु  शुगर  मिलत  लिमिटेड  के  शेयरो  की  खरीद  के  लिए  कम्पनी  द्वारा  दी  गई
 1,07,944  २०  की  शेयर  निवेश  राशि  सम्मिलित  नहीं  है  ।)

 2  दरभगा  माके-  232-51  78,910"  8,68,0l0  कुछ  नही  साधारण  दोयर
 डिंग  कम्पनी  लि०

 इण्डिया  स्टीमशिप  कम्पनी

 लिमिटेड  12,75,629

 इण्डस्ट्रीयल  केटिट  एण्ड
 इन्वेस्टमेंट  कारपोरेशन  झाफ

 इण्डिया  लिमिटेड  7,500
 रत्नाकर  शिपिंग  कम्पनी  89,024

 लिमिटेड

 बिहार  स्टेट  फाइनेशियल
 कारपोरेशन  लिमिटेड  2,032
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 2  3  4  6  7  8

 fazer  बिल्डिगूस  बिड़ला  बिल्डिगूस  लिमिटेड  12,031
 लि०

 (10  २०  प्रत्येक  के

 (100  %o  प्रत्येक  क ेशेयर)  2,407

 शेयर)
 मारुति  लिमिटेड  3,00,000

 बिक्रम  रोलर  फ्लोर  मिल्स,  0,000
 लि०

 बेहर  जनरल्स  लिमिटेड  20,852

 श्री  एक्सपोर्ट  हाऊस  oO  60,150

 न्यू  जपेपस  लिमिटेड  2,760

 तापडिया  लिमिटेड  40,105

 । धमान  शेयर

 मैण्ट्ल  इण्डिया  मशीनरी

 मैन्यु०  कम्पनी  लि०  10,473
 AY

 ऋण-पत्र

 डाबरीवाला  स्टील  एण्ड
 इजीनिर्यारग  कम्पनी  oO  2  50,000

 योग  21,82,963

 उपरोक्त  मे  कपिलवस्तु  शुगर  मिल्स  लिमिटेड  के  शेयरों  को  खरीद  के  लिए  कम्पनी  द्वारा
 0794  २०  की  शेयर  निपेक्ष  राशि  सम्मिलित  नहीं  है।

 Unlicensed  Hawkers  and  Beggars
 Frequenting  Railway  Carriage

 7225  SHRI  SURAJ  BHAN:  Will  the
 Minister  for  RAILWAYS  be  pleased
 to  state

 (a)  are  the  Government  aware  of
 the  fact  that  a  large  number  of  haw-
 kers  who  are  not  licensed  by  the
 Railways  and  the  beggars  frequent  the
 railway  carriages  and  are  a  source  of
 nuisance  to  the  travelling  public;  and

 (b)  3f  so,  what  steps  are  proposed
 to  be  taken  to  remove  this  nuisance
 and  source  of  inconvenience  to  the
 travelling  public  which  na  way
 erodes  the  confidence  of  the  public  in
 the  management  of  the  Railways?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  Yes:
 Every  effort  is  made  by  the  Ratlway
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 Administration  to  check  the  ॥... |. 4
 and  uanutherised  hawkers’  nuisance  in
 trains  and  at  stations.

 Special  drives  are  launched  with  the
 assistance  of  Railway  Police,  Railway
 Protection  Force  and  Ticket  Checking
 Staff  to  prevent  the  entry  of  beggars
 and  unauthorised  hawkers  at  the
 station  and  to  evict  them  from  stations
 and  trains.

 Public  cooperation  is  sought  through
 exhibition  of  posters,  announcemert{s
 over  the  Public  Address  System  etc.,
 requesting  the  public  to  refrain  from
 giving  alms  to  beggars  and  purchasing
 edibles  from  unauthorised  persons.

 The  unauthorised  hawkers  found
 selling  food  stuffs  and  other  articles
 in  running  trains  as  well  as  at  stations
 are  dealt  with  in  accordance  with  the
 provisions  of  the  Indian  Railways  Act,
 1890.

 बरेली  स्टेशन

 7226.  श्री  सुरेख  बिक्रम  क्या
 रेल  मंत्री  बह  बताने की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उन्हें  पता  है  कि  उत्तर  रेलवे
 मैं  बरेली  स्टेशन  के  प्लेटफार्म  संख्या  4  के
 पानी  के  नल  सांय  पांच  बजे  से  दस  बजे  तक

 सूखे  रहते  हैं  जिसके  परिणामस्वरूप  यात्रियों
 की  भारी  कठिनाई  होती  है;  शौर  j

 (स्र)  यदि  हां.  तो  क्‍या  इस  बारे  में

 बहुत  सी  शिकायत  भी  शिकायते  पुस्तिका
 में  दर्ज  की  गई  हैं मौर  यदि  हां.  तो  लोक  महत्व
 के  इस  मामले  पर  कोई  कार्यथाही  न  करने
 के  क्‍या  कारण  हैं  श्रौर  क्‍या  डिथिजनल  सुपरि-
 न्टेडट  भुरादाबाद  ने  इस  बारे  में  कोई  ध्यान

 नहीं  दिया  था?

 रेल  मंत्रालय  में  राज्य  मंत्री  (1  शिव

 नारायण)  :  (क)  शौर  (ख)  उत्तर  रेलवे
 बरेली  स्टशन  के  सभी  प्लेटफार्मों  पर  पानी  की
 सप्लाई  24  घंटे  रहती है,  लेकिन  एक  नलक्‌प
 के  बितरण  पाइप  के  फट  जाने  के  का  रण,  पाती
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 का  दबाव  3i-3-78  से  ot  4-78  तक
 पर्याप्त  नहीं  था  श्लौर  इसके  फलस्वरूप  इन
 तीनों  दिन  व्यस्तत॑म  भ्रवधि  के  दौरान  प्लेट-
 फार्म  नंग  4  के  नलों  में  पानी  नहीं  था।  पाइप
 लाइन  की  24-78  को  मरम्मत  की  गयी
 थी  प्लीर  तब  से  प्लटफामं  नं०  4  पर  नलों  में
 पर्याप्त  पानी  है।

 पानी  की  भ्रपर्याप्त  सप्लाई  के  संबंध  में
 कुल  मिलाकर  4  शिकायत  प्राप्त  हुई  थीं  जिनमें
 से  एक  31-3-78  धौर  दूसरी  2-4-78
 को  प्राप्त  हुई  थी  ।  श्रन्य  दो  शिकायतें  बहुत
 पुरानी,  बिना  तारीख  प्रौर  बिना  हस्ताक्षर
 की  हैं।

 पश्चिम  रेलवे  सें  गेंगमनों  को  भर्ती

 7227.  Blo  लक्ष्मी  नारायण  पांडेय  :
 क्या  रेल  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  पश्चिम  रेलवे  के  रतलाम
 डिवीजन  मैं  मैंगमेनों  की  भर्ती  के  संबंध  में
 मेफलिन  फार्मूला  लागू  है  ;

 (@)  उक्त  फार्मूले  के  प्रनुसार  नैमि-
 त्तिक  तथा  स्थानन्पन  कर्मचारियों  की  संख्या
 में  कितनी  कमी  है  ;  शौर

 (ग)  पुराने  नैमित्तिक  शौर  स्थानापन्‍न
 कर्मचारियों  को  कब  तक  नियमित  किया
 जायेगा।

 रेल  मंत्रालय  में  राज्य  मंत्रो  (भो  शिव
 सारायण)  :  (क)  भशोधित  मैफलिन  फार्मूला
 स्थगित  कर  दिया  गया  है।

 (@)  प्रश्न  नहीं  उठता  ।

 (ग)  यहूं  रिक्त  स्थानों  श्रौर  उन
 प्रत्याशियों  की  उपयुक्ता  पर  निर्भर  करता  है
 जिनका  स्थायी  संबर्ग  में  गेंगमैनों  के  रिक्त
 स्थानों  पर  भर्ती  के  लिए  चयन  किया  जाना
 होता  है
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 Companies  owned  by  Evangelical
 Bodies  of  Foreign  Origin

 7228.  SHRI  G.  M.  BANATWALLA:
 (SHRI  MUKHTIAR  SINGH  MALIK):

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  the  number  of  companies  owned
 by  evangelical  bodies  of  foreign  origin
 at  present  registered  in  India  under
 the  Indian  Companies  Act;

 (b)  the  upto  date  investment  made
 by  each  one  of  them  in  India;

 (९)  the  nature  of  their  business
 activities  as  companies;  and

 APRIL  18,  078  Written  Answere  r40

 (d)  profit  earned  by  each  company
 during  the  last  three  years,  year-
 wise?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (8)  As
 per  the  latest  available  information  as
 on  3l-3-978,  there  were  5  evangelical
 bodies  corporate  of  foreign  origin  with
 places  of  business  in  India  and  regis-
 tered  under  Section  592  of  the  Com-
 panies  Act,  956

 (b)  to  (d)  Statement  annexed  gives
 the  latest  available  information  acout
 the  investment  (i.e.  value  of  assets)  in
 India  of  these  evangelical  bodies  the
 nature  of  their  activities.  and  about
 their  profits/losses  during  the  last
 three  years.
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 Violation  of  Companies  Act  by  Com-
 es

 7229  SHRI  G  M  BANATWALLA
 SHRI  MUKHTIAR  SINGH

 MALIK
 SHRI  HUKMDEO  NARAIN

 YADAV
 Will  the  Minister  of  LAW  JUSTICE

 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  the  number  of  companies  against
 whom  prosecution  cases  have  been
 initiated  for  violation  of  various  pro-
 visions  of  the  Companies  Act  during
 the  last  three  years,  and

 (b)  the  broad  features  of  charges
 agamst  them  and  the  action  Govern-
 ment  contemplate  taking  against
 them?

 THE  MINISTER  OF  LAW  JUSTICF
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  and  =  (h)
 The  information  38  being  collected  and
 will  be  laid  on  the  Table  of  the  House

 Remuttances  abroad  by  Foreign  Drug
 Industry

 7230  PROF  P  G  MAVALANKAR
 Will  the  Mimster  of  PETROLEUM
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  remittances  abroad  by  way  of
 dividend  royalty  and  technical  fees

 746

 by  foreign-collaborated  companies  in
 the  pharmaceutical  industry  during
 the  three  years  1975,  976  and  1977,

 (b)  foreign  exchange  earned  by  the
 said  companies  during  the  said  period,
 and

 (c)  Government  reactions  thereto,
 and  whether  Government  propose  to
 curb  or  restrict  the  remittances,  if
 any,  abroad  and  if  so,  broad  details
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA)  (१)
 and  (b)  A  statement  furnishing  the
 requisite  information  for  the  years
 197  and  976  in  respect  of  foreign
 collaborated  companies  in  the  Orga‘s-
 ed  Sector  having  direct  foreign  eguity
 exceeding  40  per  cent  and  engaged  in
 the  manufacture  of  drugs  and  pha~
 maceuticals  is  enclosed

 Information  for  the  year  977  is  not
 yet  available

 (c)  Repatriation  of  profits  ete  is
 permitted  in  terms  of  the  relevant
 statutory/regulatory  provisions  applic-
 able  to  all  such  foreign  companies  ir
 all  Sectors  of  the  Industry

 Statement

 Amount  remitted  abroad  Foragn
 as  Dividend  Royalty  Exchange

 8]  No  Name  of  firm  and  Technical  Fee  earned  by
 export  of

 Year  Amount  Amount
 (Rs  in  (Value  m
 lakhs)  Rs  lakhs)

 '  2  3  4  5

 :  M/s  Abbott  Labs
 pei  Nil  72  73
 १9  76  76  53  23

 2  M/s  Beecham
 by

 76  2  66  १  go
 1970-77  Nil  ०  73

 3  Mis  Burroughs  Wellcome
 pa

 Nil  38  40
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 1  a  3  4  5

 4  M/s  Warner  Hindustan  है  ‘397!  6°55  26°  79
 1971  3°  00  28  60

 5.  M/s  Cartar  Wallace  .  .  97  Nil  N.A.
 १97  0°83  N.A.

 6.  M/s  Whiffens  .  .  3975  Nil  N.A.
 197  0°20  N.A.

 9.  M/s  May  nd  Baker  .  3975  Nil  50°  24
 3976  9.97  39  70

 8.  Mjs  S.K.F.  न  नि  नि  7975  20°  ०9० ॥
 976  nea  2  90

 g.  M/s  Roche  .  |  «397  8°59  20  98
 97  30°77  ह. ह. अ

 t0,  M/s  Indian  Schering  .  .  +  «395  ०47  N.A.
 3970  Nol  NLA

 11,  M/s  Parke  Davis  7975  Nil  9°  30
 970  t0°0I  30  97

 TQ.  M/s  Anglo  French  «7075  9760  3  62
 3976  ०90  I2°53

 TZ.  M/s  Glaxo  के  हे  975  33°  43  166"  52
 3976  45°46  r65  94

 i4.  M/s  Johnwon  &  Johnson  नि  7975  7९90  0]
 3970  16°  28  g  ol

 15.  M/s  Pfizer  Limited  हि  नि
 44

 15st  60
 &  29

 9  N.A.  86  2I

 i6.  M/s  Wyeth  Labs.  Ltd.  नि  .  .  द  7975  4  45  Nil
 7976  IEIg  Nil

 We  M/s  Caba  Geigy  .  «8975  arg  37°00
 3970  34°)  B00,

 M/s  Cyanamid  +  नि  «7094  135  18  23
 t97  59°70  74  37

 19.  Mis  Alkalr  &  Chem,  Corpn.  of  India  Ltd.  797  Nil  00
 t97  Ni  27°00

 20.  M/s  E.  Merck  .  नि  YY  Bs
 79)  Na?  hen

 ai.  M/s  Merck  Sharp  &  Dhome  .  द
 8

 0°02  16  090
 5  33454  10° 05,

 22.  M/s  Sandoz  +
 bay

 Nil  768 *  00
 T9  26+ Bg  afig:  00

 23.  M/s  Boots  न
 i978

 4'  79  39  25
 39  lorry  37°09

 24.  M/s  Richardwon  Hindustan  Ltd.  7  39536  4°  60  33  ००
 1976-77  a0  40"  00

 a5.  M/s  Bayer  (I)  Ltd.  +  .  है
 हि

 59°  74  7047
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 2  3  4  5

 26.  M/s  Geoffrey  Manners  7  .  a
 6°03  2°58

 79  20°  32  5°58
 27.  M/s  Hoechst  Pharm.  Ltd.  7975  9°48  100" 60

 3970  20°  36  ‘133°  7
 28.  M/s  Organon  +  2  3975  4°30  329°25

 7970  4°06  220°  43
 29  M/s  Suhnid  Grigy  .  1975-76  2°00  Nil

 1976-77  Nil  NA.

 go.  M/s  Synbiotics  Limited  1975-76  I
 fol  3°28

 1976-77  Ni  NA.
 gr  M/s  Uni-Sankyo  975  0°  40  3 6r

 7970  07  co  99

 Ticketiess  Travel

 7231  PROF.  ए  G.  MAVALANKAR-:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  ticketless  travel  j,  still
 largely  prevalent  in  the  country;

 (b)  if  so,  its  magnitude,  usual  re-
 gions  wherein  it  is  noticed  more  and
 the  overall  loss  of  revenues  to  the
 Railways  on  this  count;  and

 (c)  steps  being  taken  to  effectively
 check  the  said  evil  and  with  what
 concrete  results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  To  combat
 the  evil  of  ticketless  travel  on  the
 Indian  Railways,  apart  from  normal
 ticket  checking  arrangements,  vigor
 ous  ticket  checking  drives  are  under-
 taken.  During  the  period  1-4-1977  to
 28-2-1978,  99,442  special  checks  were
 conducted  as  against  88.737  during  the
 corresponding  period  of  last  year.  As
 a  result  of  these  concentrated  drives,
 the  sale  of  tickets  and  earnings  realis-
 ed  therefrom  during  the  period  i-4-977
 to  28-2-1978  have  shown  considerable
 increase  over  the  figures  for  the  cor-
 Tesponding  period  of  last  year.  The
 extent  of  ticketless  travel  tends  to
 vary  from  area  to  area  and  in  each
 area  from  train  to  train.  On  the  basis

 of  sample  checks  conducted  on  all
 Indian  Railways  during  the  year
 976  77,  the  loss  on  account  of  ticket-
 less  travel  wags  estimated  at  about
 Rs  8  crores  per  annum.

 There  has  been  no  let-up  in  the
 drive  against  ticketless  travel  The
 ticket  checking  activities  have  been
 further  intensified.

 Posts  of  Judges  lying  vacant

 7232  PROF.  P.  G.  MAVALANKAR.
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  there  are  any  posts  of
 Judges  including  Chief  Justice  vacant
 in  one  or  more  of  the  High  Courts;

 (b)  if  so,  full  facts  thereof;  and
 (c)  when  will  the  said  vacancies  be

 filled  and  how?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Yes,  Sir.

 (b)  A  statement  indicating  the  va-
 cancy  position  in  the  various  High
 Courts  as  on  13-4-1978  ig  attached

 (c)  Steps  are  being  taken  to  fill  up
 the  vacancies  expeditiously.  The  State
 authorities  and  the  Chief  Justices  con-
 cerned  have  been  reminded  to  expedite
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 their  recommendations.  They  have  also
 been  asked  to  adhere  to  certain  speci-  posals,

 Statement

 Vacancies
 Name  of  the  High  Court  -  =  «+

 Pmt  Addl.

 Allahabad  a
 Andhra  Pradesh  I  I

 Bombay  4
 Calcutta

 Delhi  I  3

 Gauhati  4£  £One  of  the  vacancies
 is  tharof  Chief  Jus-
 face,

 Gujarat  I  4
 Himachal  Pradesh  डर  *The  vacancy  is  that

 of  Chief  Jusuce.
 Jammu  &  Kashmir  bf
 Karnataka
 Kerala

 Madhya  Pradesh

 Madras  3

 Orissa  ‘

 Patna  1

 Punjab  &  Haryana
 Rajastha:  नि  @One  of  these  vacan-

 @
 "

 ie
 ‘  cies  is  that  of  Chief

 Justice.  The  appoint
 ment  has  been  noti-
 fied  but  the  Chief
 Justice  designate  has
 not  yet  assumed
 office.

 Sikkim
 76  25
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 fied  time  schedules  in  sending  pro-

 N.B.—In  addition,  there  are  4  newly  created  posts  in  the  following  High  Courts  which  are
 sanctioned  with  effect  from  the  date  they  are  filled  and  which  are  yet  to  be  filled  :-—

 Pot.  Addi.

 3
 I

 oe  6
 I

 3
 t  79
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 Morement  of  Ceal  by  Railways  to
 Gujarat

 7233.  PROF.  ह:  G.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state:

 (a)  whether  Government  are  aware

 that  the  movement  of  sponsored  quota
 coal  in  South  Gujarat  is  seriously
 affected  because  of  the  recent  abrupt
 35  per  cent  cut  imposed  by  the  Rail-

 way  Board;
 (9)  if  so,  reasons  for  effecting  such

 a  cut;  and

 (c)  what  stepg  Government  ate  tak-

 ing  to  improve  and  augment  e

 movement  of  coal  by  the  railway  effi-

 ciently  and  speedily?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRE
 SHEO  NARAIN):  (a)  No  such  cut  has

 peen  imposed  by  the  Railway  Boarc.

 (b)  Does  not  arise.

 (९)  All  efforts  are  being  made  by  the

 Railways  to  maintain  the  loading  of

 coal  to  the  maximum  extent  possinie.

 Project  Rates  to  Casual  Gangmen

 7234.  SHRI  A.  K.  ROY:  Will  the

 Minister  of  RAILWAYS  be  pleased  to

 state:
 (a)  the  policy  and  principle  adopted

 by  the  Ministry  in  the  matter  of  giv-

 ing  Project  Rates  to  the  casual  Gang-

 men  working  in  Open  Line  and

 depriving  them  of  the  project  rates

 again  in  case  of  their  absence  for  more

 due  to  illness  or  other  genuine  reasons;

 (b)  justification  for  introducing Oy
 ject  Rates  and  C.P.C.  Scales  partially
 to  casual  Gangmen  for  the  same  nature
 and  specification  of  work  in  open  line;

 (c)  total  numbers  of  Casual  Gang-
 men,  given  C.P.C.  Scales  and  Project
 Rates  in  Dhanbad  Division  since  1976;
 and

 (d)  reasons  for  giving  Project  Rates,
 mentioning  the  date  of  introduction

 154.

 of  this  new  system  in  o  line  of
 Dhanbad  Division?

 oo

 THE  MINISTER  OF  STATE  IN  T.
 MINISTRY  OF  RAILWAYS  (samt
 SHEO  NARAIN):  (a)  and  (b).  On
 the  open  line  Casual  labourers  are  on
 daily  wages  for  the  first  120  days.  On
 completion  of  420  days  continuous
 service  they  are  granted  temporary
 status  with  monthly  rates  of  pay  and
 are  eligible  for  almost  all  the  benefits
 given  to  temporary  Railway  servants.
 On  projects,  on  completion  of  6  months
 they  are  given  the  scale  rate  of  pay.
 These  are  in  accordance  with  the  re-
 commendations  made  by  the  Miabhoy
 Tribunal.  Project  casual  labourers.
 cannot  be  allowed  to  abstain  from
 work  for  long  periods.  Hence  they
 have  been  given  20  days  authorised
 abs  for  conti  jes  like  illness,
 etc.  Any  absence  beyond  this  limit  is
 treated  as  a  break  in  the  continuity
 of  employment  and  they  have  to  com-
 plete  another  six  months  of  continue
 ous  service  before  being  entitled  to
 scale  rate  of  pay.

 (०)  and  (a).  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Strike  by  Technical  Supervisors  of
 Sindri  Unit  of  FC.

 7235,  SHRI  A.  K.  ROY:  Will  the

 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  it  is  8  fact  that  the

 Technical  Supervisors  of  Sindri  Unit

 of  the  Fertilizers  Corporation  of  India

 af,  on  hunger  strike  since  20th  March,
 978  if  so,  details  of  their  demands;

 (9)  whether  it  ig  8  fact  that  the

 demand  of  the  technical  supervisors
 806  pending  before  his  Ministry  since

 long  and  the  matter  is  still  under  con..
 sideration;  and

 (०)  if  60,  how  long  the  matter  will
 remain  under  consideration  and  what
 steps  Government  will  take  to  end  the

 strike  of  the  Technical  Supervisors?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA):  (a)
 and  (b).  The  Technical  Supervisors  of
 the  Sindri  Unit  resorted  to  hunger
 strike  to  press  their  demand  for  intro-
 duction  of  single  channel  of  promotion
 for  degree  and  non-degree  holder  en-
 gineers  in  the  F.C.I.  The  agitation  was
 withdrawn  consequent  on  the  decision
 of  the  F.C.I.  to  introduce  single  channel
 of  promotion.

 (c)  Does  not  arise.

 Award  of  Miabhoy  Tribunal

 7236.  SHRI  A.  K.  ROY:  Wil)  the
 Manister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  60  gang
 men  of  Barakar  and  Kalvobathen
 PWI  of  Asansol  division  have  been
 stopped  from  duty  since  l6th  March,
 978  as  they  refused  to  accept  artificia,
 break  in  service  to  remain  deprived
 of  the  CPC  for  ever;

 (b)  whether  it  is  a  fact  that  the
 system  of  artificial  break  in  service
 is  not  ia  the  spirit  of  the  Award  of
 Miabhoy  Tribunal;  and

 (c)  if  so,  whether  the  Government
 would  give  instructions  to  stop  such
 practice?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.  They,  in
 fact,  refused  to  accept  appointment  on
 16-3  978  against  a  new  sanction  after
 the  expiry  of  the  temporary  sanction
 for  the  earlier  work.  They  have,  how-
 ver,  resumed  working  from  28-3-1978.

 (b)  and  (c).  The  existing  rules  pro-
 vide  that  casual  labour  should  not  de-
 liberately  be  discharged  with  a  view  {o
 eausing  an  artificial  break  in  their
 service.  These  instructions  have  been
 reiterated  from  time  to  time,
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 wat  हाई  सें  तेल  का  उत्पादन

 7237.  शी  सुखेना  सिह  :  क्या
 पेट्रोलियम,  रसायन  धौर  उर्बरक  मंत्री
 यह  बताने  की  कपा  करेगे  कि  :

 (क)  इस  समय  अम्बई  हाई  से  प्रति
 महीने/प्रति  धर्ष  कितनी  मात्रा  म  तेल  निकाला
 जा  रहा  है  ;

 (ख)  इसमे  कितनी  मावा  में  पेट्रोल
 का  उत्पादन  होता  है  झौर  देश  में  कुल
 पेट्रोल  उत्पादन  में  इसकी  प्रतिशतता  क्‍या
 हूँ,  बौर

 (ग)  वम्बई  हाई  से  प्रति  धर्ष  प्रधिकतम
 कितना  तेल  निकाले  जाने  की  समावना
 है  तथा  यह  लक्ष्य  कब  तक  प्राप्त  किया
 जायेगा  ?

 पेट्रोलियम  तथा  रसायन  झोर  उर्वरक
 मंत्रालय  में  राज्य  मंत्री (भ्रो  जनेश्वर  सिर)
 (क)  18-1-1978  में  बम्बई  हाई  से

 उत्पादन  की  दर  8  0,000  बैरल  प्रतिदिन
 तक  हो  गया  है  जो  कि  4  मि०  भी०  टन
 प्रतिय्ष  के  बराबर  है।  ‘5-4-1978  9%
 प्लेटफामे  'एफ'  का  निर्माण  करने  धौर  शरत:
 सागरीय  पाइपलाइन  बिछाने  के  क/  रण  उत्पा-
 दन  रोक  दिया  गया  हैं।  इनके  झ्रार्म्भ  हा
 जाने  के  बाद  रोजाना  की  उत्पादन  दर
 लगभग  00,  000  वैरल  प्रतिदिन  भ्रर्थात्‌
 5  मि०  मी०  टन  प्रति  घर्ष  के  बराबर

 बढ़ाया  जा  सकंता  है  ।

 (ख)  सूचना  एकत्र  को  जा  रही  है
 झौर  सभा  पटल  पर  रख  दी  जायेगी  |

 (म)  मार्च  i980  में  बम्बई  हाई  के
 विकास  चरण  TTY  पूर्ण  होने  पर  बम्बई  हाई
 से  संभावी  उत्पादन  प्रतिषर्ष  6  मि०  भी०
 टन  होने  की  झाशा  है  शौर  i98i-82
 तक  चरण  |  के  पूर्ण  होने  पर  उत्पादन  क्षमता
 0  मि०  मी०  टन  प्रति  धर्ष  हो  जायेगी।
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 Heavy  Repair  Shop  Electrical,
 Kharagpur

 7238  $SHRI  DINEN  BHATTA-
 CHARYA  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  is  #  correct  that  the  Heavy  Re-
 Pair  Shop,  Electrical  at  Kharagpur  i8
 not  being  put  to  full  use  and  there  is
 idle  capacity  while  the  work  is  being
 transferreq  elsewhere,

 (b)  38  it  correct  that  after  such
 transfer  of  work  the  same  is  being
 entiusted  to  private  firms  which  costs
 nearly  double  than  Kharagpur  esti-
 mated  cost,

 (c)  whether  the  Government  has
 received  any  representation  on  the
 subject,

 (d)  if  60,  what  are  the  facts  and
 demands,  and

 (e)  what  steps  the  Government
 Propose  to  take  to  do  away  with  the
 idle  capacity?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  and  (b)  No

 (c)  to  (e)  Yes  Representation  from
 the  Woiking  President  and  Secretary
 on  behalf  of  Heavy  Repair  Shop  Elec-
 trical  Staff  Council  Kharagpur  4d-
 dressed  to  the  Hon  ble  Railway  Minister
 has  been  received  The  issues  raised
 ind  the  actual  facts  are  indicated  be~-

 low

 (Gi)  Shiftmg  of  the  work  from
 Heavy  Repair  Shop  at  Kharagpur  to
 Tatanagar
 Repair  facilhties  were  set  up  t

 Tatanagar  as  approved  by  the  Board  to
 take  care  of  the  additional  workload
 on  account  of  increase  m_  electrical
 assets  The  work  between  the  two
 repair  shops  has  been  rationalised
 Kharagpur  shops  repair  machines  of
 General  Services  and  Train  Lighting
 while  Traction  Repair  shop  Tatanagar,
 repairs  traction  motors,  transformers
 etc  of  Electric  locomotives  The
 rationalisation  has  been  done  to  avoid
 infructuous  expenditure  due  to  haulage
 of  defective  and  repaired  equipment

 (u)  Entrusting  of  the  work  to  the
 private  firms  at  higher  costs

 The  repair  work  has  been  off  loaded
 to  the  trade  only  after  utihsing  the
 full  capacity  of  Kharagpur  and  Tata-
 nagar  Shops  and  only  to  the  extent
 these  shops  were  not  able  to  under-
 take  repairs  of  defective  equipment
 thereby  leading  to  heavy  loss  Works
 Contracts  were  placed  after  due  pro-~
 cess  of  tendering  and  observance  of
 all  lad  down  procedures  with  jue
 finance  concurrence  The  cost  of  the
 work  by  trade  for  such  works  for
 which  facilities  exist  at  Kharagpur
 Shop  is  not  ngher  than  the  estimated
 cost  of  the  same  at  Kharagpur  shop

 (in)  Surrendering  of  the  staff
 sanctioned  for  repair  of  traction
 motor  armatures  at  Kharagpur

 The  total  workload  at  Kharagpur  has
 not  come  down  No  staff  at  Kharag-
 pur  Workshop  has  been  rendered  sur-
 plus  There  is  no  idle  capacity

 Micro-wave  section  of  S  &  T  Depart.
 ment  in  SE  RailWay

 7239  SHRI  DINEN  BHATTA
 CHARYA  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state

 (a)  whether  the  Government  have
 received  any  representation  against
 curtailment  of  posts  and  reversion  of
 staff  in  the  Micro-wave,  section  of
 Signal  and  Telecommunication  Depart-
 ment  in  S  E  Railway,

 (b)  if  so,  the  details  thereof,  and

 (c)  the  decision  of  the  Government
 on  the  same?

 THE  MINISIER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  to  (c)  Norms
 for  providing  maintenance  staff  for
 multi-channel  radio  relay  systems
 (Micro-wave,  UHF  and  VHF)  have
 been  evolved  by  the  Ministry  after  a
 detailed  investigation  of  the  mainten-
 ance  workload  at  different  types  of  re.
 peater  stations  and  having  due  regard.
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 to  the  pattern  of  staffing  followed  hy
 the  Zonal  Railways  and  the  Posts  &
 Telegraphs.  With  the  implementation
 of  the  new  norms  the  maintenance
 staff  strength  is  to  be  augmented  on
 some  of  the  Railways,  while  on  South
 Eastern  Railway  it  is  to  be  somewhat
 scaled  down.  Staff  rendered  surplus
 on  the  South  Eastern  Railway  will  be
 utihsed  for  the  maintenance  of  new
 Micro-wave  installations  on  that  Rail-
 way  itself  and  there  will  be  no  re-
 trenchment,  whafsoever,  on  this
 account,

 Higher  skill  for  Micro-wave  work

 7240.  SHRI  DINEN  BHATTA-
 CHARYA,  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 work  in  Microwave  section  is  of
 higher  skill  and  the  staff  hag  to  be
 specially  trained  to  tackle  the  work;

 (b)  whether  initially  certain  rules
 were  laid  down  not  to  entrust  cer-
 tain  work  to  staff  of  lower  category;

 {c)  whether  an  attempt  is  now  be-
 ing  made  to  lower  down  the  highly
 technical  posts  and  increase  work
 load  on  staff;  and

 (d)  what  is  the  policy  of  the  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN).  (a)  It  is  a  fact  that
 the  work  in  micro-wave  maintenance  is
 of  higher  skill  and  the  stafl  are  given
 special  tra.ning  both  on  job  and  in  the
 Railway  Training  Institutions.

 (b)  When  initially  Railways  9  vro-
 vided  micro-wave  networks  they  had
 no  experience  of  the  requirement  of
 maintenance  set  up.  Each  Railway
 was,  therefore,  following  its  own  stand-
 ards.  In  975  the  Efficiency  Bureau
 of  the  Ministry  of  Railways  conducied
 a  study  and,  after  taking  into  account
 the  practices  obtaining  in  some  other
 organisations  and  the  special  require-
 ments  of  the  Railways,  formulated
 norms  to  be  followed  for  the  maintea-
 ance  of  the  micro-wave  equipment.
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 (०)  No,

 (a)  The  policy  of  the  Government
 is  now  to  follow  the  norms  as  referred
 to  in  answer  to  question  (b)  above.

 Traction  Distribution  Workers’  Asse-
 ciation

 ‘7241,  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  has  re-
 ceived  any  representation  from  the
 Traction  Distribution  Workers’  Asso-
 Ciation  about  their  grievances;

 (b)  if  go,  the  details  thereof;  and
 (c)  the  steps  taken  by  Government

 regarding  solution  of  these  grievances?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  A  statement  33  attached.
 (९)  In  accordance  with  Government's

 policy,  stafl  representations  received
 from  any  source  are  given  due  oon-
 sideration  and  action  is  taken.  The
 demands  of  all  categories  of  stafl  are
 considered  and  solved  through  the
 various  tiers  of  the  Permanent  Nego
 tiating  Machinery  and  the  Joint  Con-
 sultative  Machinery.

 Statement
 l.  High  tension  hazardous  allowaice.
 2.  Running  Allowance
 3.  Workshop  facilities
 4.  Risk  Insurance.
 5.  Free  diet.
 6.  Free  Railway  quarters.
 7.  Job  and  workload  analysis.
 8.  Acting  in  higher  grade.
 oo  Payshp.
 10.  Promotion.
 l.  Safety.
 12,  Confirmation
 13.  40  per  cent  B.T.M.  Post,
 14,  Supply  of  duty  dress.
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 Estimators  of  Civil  Engineering  De-

 partment  of  South  Rastern  Railway

 7242  SHRI  SHYAMA  PRASANNA
 BHATTACHARYA  Will  the  Minister
 of  RAILWAYS  be  pleased  to  state

 (a)  why  the  Estimators  of  Civil
 Engineerng  Department  of  South
 Eastern  Railway  are  not  yet  con-
 firmed  even  after  rendering  twelve  to
 fourteen  years  service  and  avatlabi
 hty  of  permanent  posts

 (b)  why  the  posts  of  estimatory draftsmen  and  tracers  m_  civil
 engineering  department  of  South
 Eastern  Railway  are  lying  vacant
 since  long  thereby  increasing  work-
 load  on  the  existing  staff,  and

 (c)  when  the  posts  are  expected  to
 be  filled  up?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI SHEO  NARAIN)  (a)  Confirmation  of staff  depends  on  a  number  of  factors
 Confirmation  against  available  vaca?- ces  was  last  made  in  March  977  Due to  non-availability  of  len-free  posts ali  the  staff  at  present  working  ह.
 Lstimators  could  not  be  confirmed  as yet  even  though  they  have  rendered  8
 long  period  of  service

 (b)  and  (c)  No  posts  of  Junio
 Draftsmen  Jumor  Estimators  and
 Tracers  of  Cic]  Engg  Department  of the  South  Eastern  Railway  are  lying vacant  Ag  regards  the  higher  grade posts,  the  same  could  not  be  filled  as the  Drawing  Offices  of  the  Civil  En-
 gineering  Department  on  the  Railway are  already  over  staffed  An  overall
 review  of  the  cadre  has  since  been
 conducted  and  the  matter  is  now  unde:
 review  by  the  Railway  Meanwhile
 selections  and  gultability  tests  for  filling up  the  posts  earmarked  for  promo- tion  are  under  process  and  the  same are  expected  to  be  finalised  shortly
 5i2  LS—5

 Strength  of  Railway  Employees  in
 Nagpur,  etc,  Divisions

 7243  SHRI  SHIV  SAMPATI  RAM
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  what  was  the  total  strength  of
 Railway  employees  in  different  cate-
 gories  over  Bhusawal,  Bombay,  Jabal-
 pur,  Jhans:  and  Nagpur  Divimons
 of  Central  Railway  mcluding
 Workshops,  Constructions  ang  Railway
 electrification  during  the  year  972
 and  up  to  3lst  December,  1977,

 (b)  what  is  the  total  number  of
 employees  in  different  categories  in
 all  divisions  over  Central  Railway
 who  were  recruited  or  promoted
 during  each  year  and  what  is  the
 total  number  amongst  them  who  be-
 longs  to  Scheduled  Castes  and  Sche-
 duled  Tribes  and  others  (list  of  SC  &
 ST  employees  be  furnished),  and

 (c)  what  steps  have  been  taken  to
 make  good  the  shortfall  in  all  cate.
 gories  in  the  divisions  of  Central
 Railway  mentioned  in  (a)  above  for
 the  reserved  vacancies  earmarked  for
 SC  and  ST  through  direct  recruitment
 and  promotions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (a)  to  (c)  Informa-
 tion  is  being  collected  and  will  te
 laid  on  the  lable  of  the  Sabha

 Strength  of  Railway  Employees  in
 Asansol  ete  Divisions

 7244  SHRI  SHIV  SAMPATI  RAM
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  what  was  the  total  strength  of
 Railway  employees  in  different  cate-
 gories  over  Asansol,  Sealdah,  Cal-
 cutta  Coal  Tpt  Dhanbad,  Danapur,
 Howrah  and  Mughal  Sara:  Di-
 visions,  of  Eastern  Railway  melud-
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 ing  Workshops,  Construction  and
 Railway  electrification  during  the  year
 972  and  up  to  3lst  December,  1977;

 (b)  what  is  the  total  number  of
 employees  in  different  categories  in
 all  divisions  over  Eastern  Railway
 who  were  recruited  or  promoted
 during  each  year  and  what  is  the
 total  number  amongst  them  who  be-
 long  to  Scheduleg  Castes,  Scheduled
 Tribes  and  others  (list  of  SC  and  ST
 employees  be  furnished):  and

 (c)  what  steps  have  been  taken  to
 make  good  the  shortfall  in  all  cate-
 gories  in  the  divisions  of  Eastern
 Railway  mentioned  in  (a)  above  for
 the  reserved  vacancies  earmarked  for
 SC  and  ST  through  direct  recruitment
 and  promotions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RA  ILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  Informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha

 Contracts/Licences  Granted

 7245.  SHRI  R.  N.  RAKESH,  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  the  total  number  of  contracts/
 licences  granted  by  his  Ministry  and
 the  share  thereof,  7  any,  to  S/C  and
 S/T  in  each  category  of  such  con-
 tracts/licences  during  the  period  of
 Janata  Government  regime  and  if  not,
 why?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NAR
 SINGH  YADAV):  Apart  from  petty  job
 contracts  like  contracts  for  repair  ol
 room  coolers,  air-conditioners,  heaters,
 livery  items  for  class  IV  staffetc.,  no
 contract  or  licence  has  been  granted  by
 this  Ministry  since  March,  1977,  How-
 ever,  the  Department  of  Company  Aff-
 airs  has  granteq  one  licence  for  a
 fruitcum-pan  shop  andthis  licence  has
 been  granted  to  a  person  belonging  to
 a  Scheduled  Caste.
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 Pay  of  Primary  School  Teachers

 7248.  SHRI  SOMNATH  CHATTER-
 JEE;  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Government  have
 received  any  representation  regarding
 anomaly  in  the  pay  of  Primary
 School  Teachers  of  S.  E.  Railway,
 Adra  arising  out  of  orders  issued  by
 Railway  Board;

 (b)  if  80,  the  details  thereof;  and
 (c)  the  steps  taken  by  the  Govern-

 ment  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes

 (b)  Some  junior  teachers  of  Adra
 Primary  School,  S.E.  Railway  ere
 getting  higher  rate  of  pay  than  their
 seniors  on  account  of  fixation  of  their
 pay  in  the  authorised  scale,  with  effect
 from  /27-5-1970,  at  the  next  highcr
 stage  with  date  of  increment  remain-
 ing  unchanged.

 (c)  The  matter  is  under  considera-
 tion  in  consultation  with  the  Ministry
 of  Education,  following  whose  deci-
 sion  to  revise  the  scales  of  pay  of
 teachers,  revision  of  scales  of  pay  waS
 ordered  in  respect  of  Railway  School
 teachers.

 Garhava  Transhipment  Sheds  NC  E.
 Railway

 7247.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 work  of  Garhara  Transhipment  Shed,
 North-Eastern  Railway  regarding
 loading  and  unloading  is  being  done
 with  departmental  labour;

 (b)  whether  similar  steps  were
 taken  for  Manduadih  Transhipment
 Shed:

 (०)  if  so,  what  pay-scale  is  granted
 to  the  workers  at  Garhara  and  at
 Manduadih;  and

 (d)  if  not,  the  reasons  thereof?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Loading  and

 unloading  at  Garahara  Transhipment
 ®hed  is  done  by  casual  labourers  who
 have  attained  temporary  status.

 tb)  No.

 (0)  and  (d).  Scales  of  pay  at  Gar-
 jhara  are  as  under;

 Rs.

 Transhipment  labour  196-232

 Tindals..  200-250

 Supervisors  225-308

 ‘The  loading  and  unloading  at  Mandua-
 dih  is  done  by  contract  labour.

 राजभाषा  ग्रधिनियम,  i963  का

 क्रियान्वयन

 7248.  श्री  नवाब  सिंह  चौहान  :

 क्या  पेट्रोलियम,  रसायन  और _  उर्वरक

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय/विभाग  ने

 राजभाषा  अधिनियम,  7963  के  उपबन्धों

 और  उसके  अधीन  जून,  i976  में  बनाये

 गये  नियमों  के  बारे  में  अपने  सम्बन्ध  और

 अधीनस्थ  कार्यालयों  को  सूचित  कर  दिया

 है  और  क्या  उनसे  उन्हें  क्रियान्वित  करने

 के  लिए  कहा  गया  है;

 (ख)  यदि  हां,  तो  क्या  उनके  मंवालय/

 'षिभाग  ने  उक्त  उपबन्धों  और  नियमों  का

 पूर्ण  क्रियान्वयन  सुनिश्चित  कर  दिया  है;
 और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं  और  राजभाषा  से  सम्बद्ध  नियमों  के  पूर्ण
 क्रियान्वयन  को  सुनिश्चित  करने  के  लिए
 क्या  कार्यथाही  की  जा  रही  है  ?

 पेट्रोलियम  तथा  रसायन  और  उर्वरक

 मंत्रालय  सें  राज्य  मंत्री  (श्री  जनेश्वर  सिश्र)  :

 (क)  से  (ग).  राजभाषा  अधिनियम,  7963

 के  उपबन्धों  और  उनके  अन्तगंत  बने  नियमों

 के  कार्यान्वयन  के  लिये  फर्टिलाइजर  इंडस्ट्री

 कोग्राडनिशन  कमेटी  जो  कि  दिसम्बर,

 i977  में स्थापित  की  गई  थी  के  नोटिस  में

 लाया  जा  रहा  है  |  इस  मंत्रालय  के  अव्य

 सम्बद्ध  अथवा  अधीनस्थ  कार्यालय  नहीं

 हैं।

 नियम  पुस्तिकाओं  ओर  प्रपत्रों  का

 द्विभाषिक  रूप  सें  प्रकाशन

 7249.  श्री  नवाब  सिह  चौहान  :

 क्या  पैद्रोलियम  तथा  रसायन  और  उर्वरक

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय/विभाग  में

 कितनी  नियम  पुस्तिकाओं  और  प्रपत्नों  का

 प्रयोग  किया  जाता  है;

 (ख)  उनमें  स  कितनों  का  हिन्दी  में

 शॉुवाद  है  और  कितने  द्विभाषिक  रूप  में

 प्रकाशित  किये  जाते  हैं;

 शग)  जिनका  अनुवाद  अभी  तक  नहीं

 किया  गया  है  श्रथवा  जिनको  द्विभाषिक  रूप

 में  प्रकाशित  नहीं  किया  गया  है,  उसके  क्या

 कारण  हैं;  और

 \  ~
 (घ)  उनको  ह्विभाषिक  रूप  मे  कब

 तक  तैयार  किया  जायेगा  ?
 i

 पेट्रोलियम  तथा  रसायन  और  उर्वरक

 मंत्रालय  में  राज्य  मंत्री  (शऔ  जनेश्वर  मिशन):

 (क)  विशिष्ठ  रूप  से  पेट्रोलियम,  रसायन

 शौर  उर्वरक  मंत्रालय  के  प्रयोग  के  लिंए

 अभी  तक  कोई  नियम  पुस्तिका  ब््रौर  प्रपत्र

 प्रकाशित  नहीं  किये  गये  ।

 (ख)  से  (घ)  प्रश्न  नहीं  उठता  ।
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 भोपाल-विदिशा  ह... क  द्ग  को  बोना  तक
 ले  जाने  का  सुशाव

 7250.  श्री  राषबली  :  क्या  रेस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भोपाल-धघिदिशा  शटल  गाड़ी
 को  बीना  स्टेशन  तक  ले  जाने  के  बारे  में  रेलवे
 को  कोई  सुझाष  प्राप्त  हुआ  है  ;

 (ख)  यदि  हां,  तो  उस  पर  क्‍या

 कार्यवाही  की  जा  रही  है;  झौर

 (ग)  सुझाव  को  स्वीकार  करने  में
 क्या  कठिनाइया  अ्रथवा  बाधाये  है  ?

 रल  मंत्रालय  में  राज्य  मंत्री  (भो  शिव
 नारायण)  :  (क)  जी  हां  ।

 (ख)  ौर  (ग):  ॥  बी०  बी०/
 2  बी०  बी०  भोपाल  घिदिशा  शटल  गाड़ियों

 को  बढ़ाकर  बीना  तक  ले  जाना  शौर  ले
 झाना,  बीना  स्टेशन  पर  टमिनल  सुविधाएं
 पर्याप्त  न  होने  के  कारण  परिचालनिक
 दृष्टि  सम  इस  समय  व्याथहारिक  नहीं  है  t

 Heavy  increase  in  Salaries  of  Em-
 Ployees  of  certain  Companies

 7251.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  38  st  a  fact  that  some  of  the
 Companies  such  as  Bharat  Commerce
 and  Industries,  Southern  Petrochemi-
 cals  Industries  Private  Limited,  Hoe-
 chst  Dyes  and  Chemicals  Ltd.  have
 increased  tremendously  the  salaries  of
 some  of  their  employees,  including
 their  relations,  with  the  approval  of
 the  Central  Government;

 (b)  if  so,  what  was  their  salary  be-
 fore  and  how  much  it  has  been  increa-
 sed  in  975  and  1976;

 (c)  what  were  the  special  reasons
 for  permitting  these  companies  to  en-
 hance  the  pay  scales  substantially;

 (a)  in  how  many  other  cases  the
 matter  has  been  pending  through  the
 employees,  including  the  relations  in
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 other  companies  are  highly  quali-

 ‘
 (९)  what  ig  the  criteria  in  the  mat-

 er;
 (f)  has  Government  received  any

 complaints  about  this;  and
 (g)  if  so,  give  the  details  thereof

 and  the  action  taken  thereon?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN).  (a)  to  (e).  The
 emoluments  of  the  Employees  of  these
 companies  have  shown  an  increase  a8
 per  the  information  disclosed  by  the
 companies  pursuant  to  Section  27(2A)
 of  the  Companies  Act,  956  in  two
 successive  Accounts  of  the  Companies
 but  in  most  of  such  cases  approval  of
 the  Central  Government  is  not  required
 for  such  increases  under  the  provisions
 of  the  Companies  Act,  1956,  The  ex-
 tent  to  which  approval  has  been  sought
 for  and  accorded  by  the  Central  Gov-
 ernment  after  consideration  of  the
 applications  made  by  the  Companies
 is  stated  in  Statement  attached.  The
 increases  in  respect  of  the  cases  cover-
 ed  under  Statement  ‘A’  have  been
 allowed  in  accordance  with  the  guide
 lines  followed  by  the  Department  at
 the  relevant  time.

 (f)  and  (g).  Yes  Sir.  The  Department
 received  an  allegation  relating  to  sub-
 stantial  increase  in  salaries  of  the
 Managerial  personnel  of  these  three
 companies.  On  examination,  it  wa‘
 found  that  they  mostly  relate  to  in-
 crease  in  the  emoluments  of  the  em
 ployeeg  of  the  Companies  for  which
 the  approval  of  the  Central  Govern-
 ment  is  not  necessary  under  the  exist-
 ing  provisions  of  the  Companies  Act,
 ‘1966.

 Statement

 qd)  Bharat  Commerce  &  Industries
 Limited

 The  Directors  of  the  company  were
 together  sanctioned  per  cent  of  the
 net  profits  of  the  company  subject  to

 a  maximum  of  Rs.  .20  lakhs  per
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 annum  for  the  period  29-5-1972  to
 3l-2-975.  On  a  representation  made
 by  the  company,  the  ceiling  was  in-
 ceased  vide  thig  Department’s  letter
 dated  the  12th  December,  4975  to
 Rs.  .50  lakhs  taking  into  account  the
 increased  profits  of  the  company.  This
 commission  is  divisible  among  the
 directors  of  the  company  who  were  8
 in  number  at  the  time  of  application.
 (2)  Southern  Petrochemical  Industries

 Corporation  Limited,

 The  salary  of  Shri  R.  Narasimhan,
 whole-time  director  of  M/s  Southern
 Petrochemical  Corporation  Limited
 was  increased  from  Rs.  4,000  per
 month  in  the  scale  of  Rs.  3500---250—
 5000  to  Rs.  4,500  per  month  in  the
 seale  of  Rs.  4500—500—6500  with  effect
 trom  the  i5th  July,  1974,  keeping  in
 view  his  seniority  in  the  company  vide
 this  Department  letter  dated  the  24th
 March,  ‘1975.  As  a  result  of  the  in-
 spection  of  the  books  of  account  of  the
 company  carried  out  recently,  it  has
 come  to  the  notice  of  the  Department
 that  Shri  K.  R.  Srivatsa,  ex-Managing
 Director  has  been  drawing  excess  re
 muneration  from  December,  i974  to
 October,  4976  than  what  wag  approved
 hy  the  Central  Government.  Necessary
 action  is  being  taken  regarding  re-
 covery  of  the  excess  remuneration
 drawn.

 (3)  Moechst  Dyes  and  Chemicals
 Limited

 The  remuneration  of  Mr.  ्,  S.  Re-
 porter,  Managing  Director  of  the  com-
 pany  was  increased  by  allowing  com-
 mission  at  the  rate  of  l  per  cent  of
 the  net  profits  of  the  company,  subject
 to  a  maximum  of  25  per  cent  of  the
 Salary,  when  he  was  re-appointed  with
 effect  from  Ist  May,  1976,  vide  this
 Department  letter  dated  the  2th
 October,  1977.

 Thoogee  Walas  Living  on  Railway
 Land

 7252.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 Thoogee  walag  have  been  living  on

 the  Railway  land  near  the  Railway
 line  in  Rana  Pratap  Bagh,  G  T.  Road,
 Delhi;

 (b)  that  many  accidents  took  place
 and  some  children  died  in  Railway  ac-
 cidents;

 (c)  has  Railway  written  to  Works
 and  Housing  Ministry  to  clear  the  site
 and  rehabilitate  them  somewhere  alse;
 and

 (d)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  No  accidents  have  taken  place
 near  Rana  Pratap  Bagh  between  Sab-
 dimandi  and  Azadpur  Railway  Sta-
 trons  in  the  recent  past  nor  was  there
 any  case  of  children  dying  in  railway
 accidents  in  this  area.

 (c)  Delhi  Development  Authority,
 who  is  the  competent  authority  ior
 removing  and  rehabilitating  the  squat-
 ters  has  already  been  addressed  in  the
 matter.

 (d)  Does  not  arise.

 Supply  of  Uniforms  to  Class  II
 Staff

 7253.  SHRI  KANWAR  LAL  GUP-
 TA:  Wul  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  ig  at  a  fact  that  Government
 has  been  supplying  very  shabby  uni-
 forms  to  Class  III  Staff;

 (b)  ig  it  a  fact  that  they  have  been
 agitating  since  long  for  provision  of
 cloth  and  stitching  charges;  and

 (c)  if  so,  why  Government  have
 not  met  their  demands?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (b)  and  (e).  There  has  been  de-
 mand  from  some  staff  for  supply  of
 cloth  and  stitching  charges  for  uni-
 forms  but  it  has  not  been  possible  to
 accept  the  demand  mainly  on  ac-
 count  of  the  following  reasong:
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 (l)  With  a  view  to  saving  money,
 some  employees  might  sell  the  cloth
 and  continue  to  use  the  old  uni-
 form  thus  appearing  on  duty  in
 Shabby  dress;

 (2)  Some  staff  may  not  be  able
 to  arrange  stitching  of  uniforms
 themselves  by  paying  higher  tailor-
 ing  charges  prevailing  in  the  mar-
 ket;

 (3)  Staff  at  road  side  stations
 might  not  be  able  to  have  their  uni-
 forms  stitched  for  want  of  tailoring
 facilities  at  or  near  their  places  of
 work;

 (4)  At  present  uniforms  are  cut  by
 the  Railways  in  their  centres/facto-
 ries  and  are  got  stitched  through
 Mahila  Samitis,  Handicraft  Centres,
 Ordnance  Factories,  etc.  In  the  pro-
 cess,  considerable  saving  of  cloth  is
 effecteg  because  of  bulk  manufac-
 ture  and  low  stitching  charges
 This  procedure  is  also  considered
 advantageous  as  it  ensures  additio-
 Nal  income  to  dependents  of  Rail-
 way  employees  working  in  Handi-
 craft  Centres,  etc.

 However,  the  procedure  for  manu-
 facture  and  supply  of  uniforms  has
 since  been  streamlined  with  a  view  to
 avoiding  any  complaints  from  the
 staff  and  ensuring  individual  measure-
 ments  being  taken,

 Import  of  Diesel  of]  from  USSR

 7254.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  the  diesel  oi]  :mport-
 ed  recently  from  USSR  contains  high
 sulphur  content  and  is  unfit  for  use  in
 tallway  and  other  machinery  work-
 shops,  if  so,  details;

 (b)  whether  a  large  number  of
 workmen  have  been  physically  affec-
 ted  for  using  this  diesel  oil;  and
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 (c)  if  so,  what  steps  are  being  taken
 to  test  it  properly  before  use  and  to
 make  it  fit  with  Indian  conditions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA):  (a)

 to  (c).  The  specification  for  high
 speed  diese]  oil  prescribed  by  the
 Indian  Standards  Institution  stipulates
 that  the  sulphur  content  should  be
 l  (one)  per  cent  maximum  by  weight.
 As  per  the  contract  entered  into  by
 the  Indian  O:l  Corporation  with  the
 Soviet  suppliers,  the  sulphur  content
 of  high  speed  diesel  oil  is  required  to
 be  between  0.2  per  cent  and  .0  per
 cent.  The  parcels  of  diesel  oil  recent-
 ly  imported  from  the  USSR  had  a
 sulphur  content  ranging  between  0.09
 Per  cent  and  0.26  per  cent  which  is
 within  the  limits  prescribed  by  the
 ISI.  No  complaints  from  any  of  the
 Railways  or  other  quarters  about
 the  high  sulphur  content  of  diesel  oil
 importeq  from  the  USSR  or  any  ad-
 verse  effect  of  this  oil  on  their  शान
 ployees  handling  it  have  been  receiv-
 ed

 Judges  in  various  High  Courts

 7255.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  what  is  the  approved  strength
 of  Judges  for  the  various  High  Courts
 in  the  country  and  the  number  of
 judges  actually  in  position;

 (9)  the  number  of  vacancies  as  on
 3lst  March,  978  ang  steps  taken  to
 have  them  filled;

 (c)  details  of  proposals  approved
 under  consideration  High  Court-wise,
 for  increasing  the  strength  of  judges
 and  other  supporting  staff  for  1978-79;
 and

 (d)  the  decision  taken  in  this  re-
 gard?
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 THE  MINISTER  OF  LAW,  JUS-

 ann
 &  AND  COMPANY  AFFAIRS

 हक  SHANTI  BHUSHAN):  (a)  and
 (b).  A  statement  indicating  the  sanc-
 tioned  strength,  the  number  of  jud-
 ges  in  position  and  vacancies  as  on
 31-3-1978  ig  attached  Steps  are  being
 taken  to  fill  up  the  vacancies  expedi-
 tiously.  The  State  authorities  and
 the  Chief  Justice  concerned  have
 been  reminded  to  expedite  ther  re-
 commendations.  They  have  also  been
 asked  to  adhere  to  certain  specified
 time  schedules  in  sending  proposals

 (c)  and  (d)  A  proposal  from  the
 Chief  Justice  of  Delhi  High  Court  for

 374

 the  creation  of  4  posts  of  Additional
 Judges  in  that  High  Court  hag  been
 received  and  ig  being  processed  An-
 other  reference  for  conversion  of  the
 existing  6  posts  of  Additional  Judges
 into  Permanent  Judges  and  the  crea-
 tion  of  9  posts  of  Additional  Judges
 in  the  Punjab  and  Haryana  High
 Court  hag  been  received  from  the  Re-
 gistrar  of  the  Punjab  and  Haryana  High
 Court  recently  The  reference  is  beiag
 examined  As  regards  supporting  staff.
 appointments  of  officers  and  servants  of
 a  High  Court  are  made  by  the  Chief
 Justice  of  the  High  Court  in  accord-
 ance  with  the  provisions  of  article
 229  of  the  Constitution.

 Statement

 SNo.  Name  of  the  High  Sanctioned  Actual  Vacancies
 Court  strength  strength

 Pmt  Addl  Pmt  Addl  Pmt  Addl.

 z  2  3  4  >  h  7  8

 t  Allahabad  40  I0  39  0  |
 2  Andhra  Pradesh  38  3  8  2  !
 3  Bombay  हे  27  8  24  7  3  '
 4  Calcutta  33  7  33  7
 5  Delm  8  4  7  —_  I  3
 6  Gauhat:.  .  8  5  3
 7  Guwarat  34  4  73  a  4
 8  Himachal  Pradesh  3  2  I
 9  Jammu  &  Kashmir  4  2  2  2  t

 to  Karnataka  4  4  ३5  4  !
 tt  Kerala  .  8  3  3  3  =
 i2  Madhya  Pradesh  20  8  19  8  1
 13  Madras  76  6  36  4
 4  Orissa  7  '  7  3
 5  Patna  .  न  .  38  9  8  8  -  |
 76  Punjab  &  Haryana  1  6  6  3  '  8
 77.  Rajasthan  Io  4  6  |  4  8
 8  Sskkim  2  बन  2

 ३282  73  a6g  53  8  20

 9355  3i6  38

 NB  In  addiuon  to  the  above  vacancies,  M4  posts  sanctioned  recently  with  effect  fiom  the  dates
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 they  are  filed  up  have  yet  to  be  filled  up.  lhe  break-up  of  these  newly  created  posts  is
 as  follows  -—

 Pmt.  Addi,

 Mllahabad  3
 Hunachal  Pradesh,  !

 Madhya  Pradesh  वि  p=  6
 Karnataka  ३
 Patna  3

 ns
 —  am

 *  Jae  pot  kept  in  a  bryance  and  a  post  of  Additional  Judge  was  created  in  leu  there  of.

 Passes  issued  during  ‘1977-78

 7256.  SHRI  VASANT  SATHE,:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  guidelines  for  issue
 of  passes  have  been  revised  and  details
 thereof;

 (b)  what  are  the  important  consi-
 derations  and  the  procedure  adopted
 for  issue  of  such  passes,  and

 (९)  the  number  and  names  of  per-
 sons  from  Maharashtra  who  have  been
 issued  passes  during  ‘1977-78  and
 the  number  and  names  of  person/or-
 ganizations  to  whom  complimentary
 passes  have  been  discontinued?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS

 (SHRI  SHEO  NARAIN):  (a)  and  (b).
 Government  have  laid  down  the  fol-
 lowing  broad  guidelines  for  the  issue
 of  complimentary  passes:—

 qQ)  Institutions  and  organisations
 devoted  to  social,  cultural,  scienti-
 fic,  hterary,  sports  and  educational
 activities  and  whose  work  5  of  an
 all-India  character.

 Gi)  Organisations  devoted  to  the
 welfare  of  Scheduled  Castes,  Sche-
 duled  Tribes,  backward  and  neglect-
 ed  sections,  women,  blind  and  han-
 dicapped  persons.  etc.

 (iii)  Eminent  persons  engaged  in
 work  of  national  importance  for
 which  they  are  required  to  under-
 take  frequent  journeys.
 (c)  Two  statements  are  attached,

 Statement  No.  2
 Vames  of  persons  from  Viaharashtra  who  have  been  issued|renewed  passes”  during  1977-78

 Class  of  No  of
 Pass  Pass

 I(a)  New  passes  tssued  during  1977-78,
 we  President,  Dr.  Ambedkar  Memorial  Society,  Chandrapur  >  Ist  one

 2  One  office  bearer  of  Mahatama  Gandhi  Institute  of  Medical  Sciences,
 Sevagram  with  one  Attendant  in  IInd  class  st  one

 a  One  office  bearer  of  National  Leprosy  Organisation,  Wardha  IInd  one
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 Class  of  No,  of
 Pass  Paas

 30)  Passes  renawed  during  1977-78
 be  Sh.  Rajbhoj,  President,  Bharat  Dalit  Sangh,  Pune  with  one

 attendant  in  IInd  ८  .  Ist  one
 me  Shri  N.  V.  Tungar,  Pune,  a  worker  of  Gandhian  philosophy  and

 Untouchability  re  one
 One  office  bearer  of  the  Tata  Agricultural  &  Rural  Trg.  Centre  of  the

 Blind,  oe  one
 Sanchalika  and/or  Assistant,  Matru  Seva  Sangh  Nagpur,  with  one

 male/female  worker  in  IInd  class  oe  one
 5.  Any  two  workers  of  the  Gandhi  Memorial  Leprosy  Foundation,

 lardha  ”  one
 6.  One  office  bearer  of  Kasturba  Health  Society,  Wardha,  with  one  atten-

 dant  in  [Ind  class  a”  one
 9.  Smt.  Nirmala  Gandhi  of  Sevagram  Ashram,  Wardha  one
 8.  One  office  bearer  of  Indian  Secular  Society,  Bombay  om  one
 g.  One  blind  worker  of  the  Poona  Blind  Men’s  Association,  Pune,  with

 one  guide  oe  one
 10  One  office  bearer/worker  of  the  National  Association  for  the  Blind,

 Bombay,  with  permission  to  take  one  Personal  Assistant  when  the
 official  is  blind  is  one

 33.  Specified  office  bearer  of  Antar  Bharati,  Pune  re  one
 12  Shri  Mahadeo  Joshi,  Member of  the  Bharatiya  Sanskrit:  Kosh  Mandal

 .  .  +  a  one
 g.  Director  or  one  more  office  hearer  (to  be  used  by  one  at  a  time),  Rang- manch  Research  Institute,  Bombay  का  one
 34  Shri  D.  6.  Kelkar  of  Raja  Kelkar  Museum,  Pune,  with  one

 companion  om”  one
 Shri  Ram  Singh  Bhanavat,  General  Secretary,  All  India  Banjara  Seva

 Sangh,  Bombay.  iw  one
 16.  One  office  bearer  of  Indian  Council  of  Social  Welfare,  Bombay  TInd  one
 VWs  Any  worker  of  the  Gandhi  Memorial  Leprosy  Foundation,  Wardha  Do.  one

 Statement  No.  II
 List  of  Complementary  Card  Basses  cancelled

 jon  °  Name  of  the  ‘party  or  organisation. lo.
 1  2

 First  Class
 }  Shri  Lalhan  Prasad  Vyas,  Assistant  Secretary, World  Hindi  Convention,  Nagpur.
 2  One  worker  of  Sant  Sahitya  Sadan,  Bombay.
 3  One  worker  of  Sant  Sahitya  Sadan,  Bombay.

 Second  Class
 NIL
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 Beusing  problem  for  Field  Staff  of
 ONGC

 7257  SHRI  VASANT  SATHE  .Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  attention  of  Govern.
 ment  have  peen  drawn  to  the
 news  ieport  appearmg  in  the  Times
 of  India  dt  22nd  March,  ’78  under  the
 caption  ‘ONGC  field  staff  uneasy  over
 housing  shortage”,

 (b)  2f  १०,  what  is  the  reaction  of
 Government  to  the  various  observa.
 tions  made  therein,  and

 (c)  details  of  the  action  taken,pro-
 posed  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA)  (a)
 Yea  Sir

 (b)  and  (c)  The  information  75
 bemg  collected  and  will  be  laid  on
 the  Table  of  the  House

 उदयपुर  और  बोकानेर  के  ओच  सोधी

 एक्सप्रेस  गाड़ी  आरम्भ  करने  का  प्रस्ताव

 7258  श्री  एस०  एस०  सोमानी:  क्‍या
 रेल  मत्री  यह  बताने  की  कृपा  करेगे  वि

 (क)  क्‍या  उदयपुर  बौर  बीकानेर  के
 बीच  याततियो  को  सुविधाएं  प्रदान  करने  के

 उद्देश्य  स ेसरकार  का  विचार  इस  सेक्शन  पर
 मसारधाडा  ज  कशन  झौर  जाधपुर  होकर  एक
 सीधी  एक्सप्रेस  गाडी  चलाने  वा  है.  श्रोर

 (ख)  यदि  नहीं,  तो  क्या  सरवार  वा
 बिचार  गाडियो  के  समय  में  परिवर्तन  करने
 का  है  जिससे  यह  सुनिश्चित  क्या  जा  सके
 कि  उदयपुर  प्लौर  बीकानेर  के  बीच  यात्रा
 करने  मे  36  घटे  के  स्थान  पर  6  टे  लगे?

 रेल  मंत्रालय  में  राज्य  मंत्री  भी  शिव
 सारायण  )  :  (क)  जी  नही
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 (ख)  इस  समय  उदयपुर  शीर  बीकानेर
 के  बीच  95/96  मारचाड  मेल  शौर  2ay
 222  यात्री  गाड़ियों  में  पहले  एवं  दूसरे
 दर्जे  का  एक  सीधा  सवारी  डिब्बा  चल  रहा
 है  जिसका  बीकानेर-उदयपुर  दिशा  में  कुल
 यात्रा  समय  26  घटे  35  मिनट  सगता  है
 झौर  विपरीत  दिशा  में  25  घटे  50  मिनट
 लगता  है  ।

 Overseas  Exploration  by  ONGO

 7259  SHRI  JANARDHANA  POO-
 JARY  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state

 (a)  whether  it  38  a  fact  that  ONGC
 has  suffered  a  severe  setback  mm  over-
 seas  exploration  ventures,  and

 (b)  ४80,  the  names  of  the  countries
 in  which  exploration  was  carried  out
 and  total  los;  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA):  (a)
 and  (b)  The  ONGC  has  so  far  carried
 out  oil  exploration  only  in  two  coun-
 tries,  namely,  Iran  and  Iraq

 In  Iran  two  commercial  discoveries
 have  been  made  and  both  the  fields
 are  under  exploitation

 In  Iraq  oil  was  discovered  in  the
 well  drilled  by  the  ONGC  but  the
 rate  of  flow  of  oi]  was  not  sufficient
 to  declare  it  a  commercial  discovery
 in  terms  of  the  provisions  of  the  cen-
 tract  The  total  expenditure  incurred
 on  this  venture  till  March  1977  was
 approximately  Rs  968  crores  includ-
 ing  Rs  29  crores  as  depreciation.

 Gauge  conversion  of  Sonpur-
 Barabanki

 7260  SHRI  9  N  TIWARY:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  refer  to  reply  given  to  Unstar-
 red  Question  No  ‘8784  on  2ist  March,
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 2978  regarding  conversion  of  Sonpur-
 Lucknow  section  and  state:

 (a)  the  original  scheduled  time  of
 completing  the  gauge  conversion  bet-
 ween  Sonpur  and  Barabanki;

 (b)  whether  more  than  75  per  cent
 work  between  Sonpur  and  Chapra
 Railway  Stations  has  been  completed;

 (c)  when  the  remaining  work  is
 likely  to  be  completed;  and

 (d)  the  new  schedule  for  complet-
 ing  the  gauge  conversion  between  Son-
 pur  and  Barabanki  and  the  amount  re.
 quired  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  The  project  was
 originally  targeted  for  completion  by
 December  297  but  it  had  not  been
 bossible  to  do  so  on  account  of  limi-
 fed  availability  of  funds.

 (b)  to  (d).  55  per  cent  of  the  total
 conversion  work  has  been  completed
 and  the  entire  remaining  project  is
 planned  to  be  completed  and  commis-
 sioned  by  1980.

 According  to  the  latest  assessment,
 the  cost  of  the  project  is  about  Rs.  69
 crores  ang  the  expenditure  on  the
 project  upto  March  978  was  Rs.  39.57
 crores.  A  sum  of  Rs.  2.97  crores  has
 been  allotted  for  the  project  in  the
 current  year.  A  further  sum  of  Rs.
 36.46  crores  will  be  needed  to  com-
 Plete  this  gauge  conversion  project.

 Surcharge  on  Halt  Stations

 7261.  SHRI  D  N.  TIWARY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 refer  to  reply  given  to  Unstarred
 Question  No.  50  replied  on  21-2-1978
 regarding  surcharge  on  Tickets  to  and

 Son
 Sher  Halt  and  be  pleased  to

 State:

 (a)  the  number  of  Halt  Stations  on
 which  such  surcharge  has  been

 *

 (b)  the  number  of  Halt  Stations  on
 which  no  surcharge  has  been  levied;

 (c)  the  criteria  for  levying  the  sur-
 charge  on  Halt  Stations;  and

 (d)  the  circumstances  under  which
 surcharge  is  levied  on  certain  Halt
 Stations  while  no  surcharge  is  levied
 on  other  Halt  Stations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  273.

 (b)  798.

 (९)  and  (१),  When  the  working  of
 a  halt  station  is  not  found  financially
 justified  surcharge  is  levied  to  reduce
 the  recurring  loss.

 Railway  Bridge  at  Jamnagar

 7262.  SHRI  VINODBHAI  B.  SHETH;
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Railway  Bridge  at  Jamnagar
 is  in  a  dilapidated  condition  and  is  a
 hazard  m  view  of  the  same  being
 more  than  70  years  old;  and

 (b)  what  steps  government  propose
 to  take  for  either  repairing  it  or  re-
 placing  it  with  a  new  construction?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The
 Railway  is  aware  of  some  cracks  that
 have  developed  in  the  arches  of  Vic-
 toria  Metre  Gauge  rail-cum-road
 bridge  (No.  376)  at  Km  $24/9-12,  near
 Jamnagar  on  Rajkot-Jamnagar  Sec-
 tion,  There  is  however  no  danger  to
 Railway  traffic  on  account  of  these
 cracks  in  the  Bridge  Structure.

 (b)  Strengthening  of  the  arches  by
 cement  grouting  is  already  in  pro-
 gress  and  this  has  given  good  results.

 After  the  completion  of  Viramgam-
 Okha  Broad  Gauge  Conversion  Pro-
 ject,  the  existing  Victoria—M.G.
 bridge  will  be  closed  to  rail  traffic
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 which  will  then  be  carried  over  the
 new  railway  bridge  constructed  up-
 stream

 Railway  Overbridge  at  Cuttack

 7263  SHRI  SARAT  KAR  Will  the
 Munster  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  any  representation  has
 been  received  by  the  railway  authori-
 ties  for  Railway  Overbridge  at
 Cuttack,  and

 (b)  ४  so,  the  reaction  of  Govern.
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THF  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  Yes

 (b)  Proposals  for  the  construction
 of  road  over-bridges  m  replacement
 of  existing  level  crossings  have  to  be
 sponsored  by  the  State  Government
 together  with  an  undertaking  to  share
 broadly  50  per  cent  of  the  cost  as  per
 extant  rules  Even  though  a  propo-
 sal  for  the  construction  of  a  road
 over-bridge  at  Cuttack  was  under  the
 consideration  of  the  State  Govern
 ment  for  the  last  0  years  they  have
 recently  decided  not  to  go  ahead  with
 the  same  Hence,  the  proposal  has
 been  dropped  Further  action  in  the
 matter  can  be  taken  by  the  Railway
 only  when  the  proposal  is  revived  by
 the  State  Government

 Overhauling  Cuttack  Junction

 7264  SHRI  SARAT  KAR  Will  the
 Manister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  the  overhauling  of  the  Rall-
 way  Cuttack  Junction,  and

 (b)  whether  any  representation  has
 also  been  received  by  Government  in
 this  regarq  and  if  so  the  details
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
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 (SHRI  SHEO  NARAIN)  (a)  The  ex-
 isting  facilities  at  Cuttack  Station  are
 considered  fairly  adequate  for  the
 present  level  of  passenger  and  parcel
 traffic  However,  some  additional  fa-
 cilities  such  as  a  dormitory  type  re-
 turing  room,  water  cooler  on  plat-
 form  a  fruit  stall  and  a  Cycle  Shed
 are  programmed  for  construction  dur-
 ing  the  current  yeat  No  othe:  ma-
 jor  remodelling  of  the  station  38  con-
 templated  for  the  present

 (b)  Government  of  Orissa  (Ti  an7-
 port  Department)  in  their  Memoran
 dum  presented  to  the  Union  Mmuster
 for  Railways  at  Bhubaneswar  on  10-9
 977  had  asked  for  creased  terminal
 facilities  at  Cuttack  Railway  Station
 in  view  of  the  increased  importance
 of  this  Station  and  increase  in  ‘pas
 senger  tiaffic

 Work  gone  by  Department  of  Legal
 Affairs

 7265  SHRI  P  RAJAGOPAL  NAI
 DU  Will  the  Minister  of  LAW  JUS
 TICE  AND  COMPANY  AFFAIRS  }e
 pleased  to  state

 (a)  the  work  done  in_  rendermng
 Jegal  advice  to  the  Government  by
 the  Department  of  Legal  Affatrs
 during  ‘1977-78  and

 (b)  the  legislative  measures  dealt
 with  by  the  Department  during  that
 period?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NARSINGH  YADAV)  (a)  During  the
 period  of  4  months  from  -l-977  to
 28-2-1978,  the  Department  of  Legal
 Affairs  attended  to  about  8  906  ad
 vice  cases

 (b)  Although  no  separate  record  is
 maintamed  with  regard  to  the  advice
 matters  relating  to  legislative  mea
 sures  as  such,  yet  according  to  thé
 available  information,  during  the  re
 levant  period,  the  Department  consi-
 dered  about  thirty-five  important  le-
 gislative  measures
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 Depreciation  Reserve  Fund

 7266.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  Depreciation  Reserve  fund
 in  the  Railways  now  available  with
 the  Government;

 (b)  whether  Government  are  con-
 templating  to  utilise  this  fund;  and

 (c)  if  so,  in  what  way?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  The  De-
 preciation  Reserve  Fund  had  a  bal-
 ance  of  Rs.  28.67  crores  as  on  31-3-
 ‘1977.  The  balance  at  the  end  of
 March,  978  is  estimated  to  be  Rs.
 226,6l  crores.

 (b)  and  (c).  The  Depreciation  Re-
 serve  Fund  was  started  from  Ist
 April,  924  to  provide  for  renewal  of
 all  wasting  assets  excepting  forma-
 tion,  fencing  and  ballast.  Every  year
 a  specified  amount,  as  fixed  on  the
 basis  of  the  recommendations  of  the
 Railway  Convention  Committee,  is
 appropriated  to  the  Depreciation  Re.
 serve  Fund  from  the  Revenue  and
 the  entire  expenditure  on  replace-
 ment  and  renewal  of  assets  is  charg-
 ed  to  thig  fund.  The  amounts  appro-
 priated  to  the  Fund  from  Revenue  in
 ‘1976-77,  ‘1977-78  and  provided  in  the
 Budget  for  1978-79  are  Rs.  35  crores.
 Rs.  40  crores  and  Rs.  45  crores  res-
 pectively.  The  expenditure  from  the
 Fund  during  ‘1976-77  was  Rs,  25.22
 crores  and  estimated  to  be  Rs.  W4
 crores  during  1977-78  and  Rs.  5.42
 crores  during  ‘1978-79.  The  expendi-
 ture  is  incurred  under  various  plan
 heads  such  as  rolling  stock,  machi-
 nery  and  plant,  track  renewals,
 bridge  works,  traffic  facilities,  signal-
 ling  and  interlocking  ete.  The  bal-
 ance  available  at  the  end  of  1978-79
 is  estimated  to  be  Rs.  285.69  crores.
 The  amount  available  in  the  Depre-
 ciation  Reserve  Fund  is  taken  into  ac-
 count  while  fixing  the  overall  ceiling
 for  the  Annual  Plan  expenditure  in
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 consultation  with  the  Planning  Com-
 mission  and  the  Finance  Ministry.

 पूर्वोलर  रेलवे  में  उच्च  ्रधिकारी

 7268.  श्री  राम  नरेश  कुशवाह  :.
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  गत  i0  eat  में  पूर्वोत्तर  रेलवे
 में  उच्च  भ्रधिकारियों  की  झंठ्या  में  कितनी

 वृद्धि  हुई है:

 (ख)  क्‍या  उपरोक्त  रेलवे  के  लेखा
 विभाग  में  भी  वृद्धि  उसी  भ्रनुपात  में  की  गयी  है
 झौर  यदि  नहीं,  तो  इसके  क्या  कारण  हैं;

 (ग)  क्या  अधिकारी-पदों  में  वृद्धि  के
 साथ-साथ  तीसरी  शौर  चौथी  श्रेणी  के  पदों
 में  भी  वृद्धि  की  गयी  है  श्रौर  यदि  नहीं,  तो

 इसके  क्‍या  कारण  हैं;  धौर

 (प्र)  क्‍या  पदों  में  की  गयी  यह  वृद्ध
 रेलवे  राजस्थ में  वृद्धि  के  भ्रनुरूप है  श्रौर  यदि

 नहीं,  तो  इसके  क्या  कारण  हैं  ?

 रेल  मंत्रालय  में  राज्य  मंत्रो  (ओ  शिव

 नारामण)  :  (क)  भ्रधिकारियों  के  पदों
 की  संख्या  466  से  बढ़कर  597  हो  गयी

 है।

 (ख)  लेखा  अधिकारियों  के  पदों  की
 संख्या  24  से  बढ़कर  4  हो  गयी  है  ।

 (ग)  बौर (घ)  श्रेणी  TIT  भौर[ए
 के  पदों  की  संख्या  94,674  से  बढ़कर
 100,029  हो  गयी  ।  भ्रतिरिकत  पदों  की

 स्वीकृति  रेलवे  राजस्थ  में  वृद्धि  से  प्रत्यक्ष  रूप
 से  संबंधित  नहीं  है,  बल्कि  काम  की  मात्रा

 प्रौर  महत्व  तथा  उत्तरदायित्व  पर  भाधारित

 हैं  7  फिर  भी,  उक्त  भ्रचधि  में  यातायात  से

 कुल  प्राप्ति  37.67  करोड़  स०  से  बढ़कर
 88,  54  फरोड़  रु०  हो  गयी  |
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 इच्छियन  रेलवे  मैन  फंडरेशन  के  साथ
 बातचीत

 7269.  श्री  हुकम  चन्द  कछवाय  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  उन्होंने  इडियन  रेलवे  मैन्ज
 फैडरेशन  (भारतीय  मजदूर  स)  के  सभी
 प्रतिनिधियों  के  साथ  28  अक्तूबर,  977

 को  बातचीत  की  थी  भ्रौर  यदि  हा,  तो  बातचीत
 के  दौरान  वह  किन  बातो  के  बारे  में  सहमत
 हुए  थे  झौर  उनका  ब्यौरा  क्या  है  |  गौर

 (ख)  कया  इंडियन  रेलवे  मैनज  फैडरेशन
 के  प्रधान  तथा  श्रन्य  पदाधिकारियों  ने  काई
 माग-पत्र  पेश  किया  था  श्रौर  यदि  हा,  ता
 उसका  ब्यौरा  क्‍या  है भर  उस  पर  ब  तक
 किस  प्रकार  की  कार्यवाही  की  गई  है  शौर
 यदि  कोई  कार्यवाही  नहीं  की  गई  है  तो  उसके
 क्या  कारण  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  थनी  शिव
 नारायण)  (क)  झौर  (ख)  रेल  मत्री
 द्वारा  ससद  में  दिये  गये  इस  बयान  के  अनुसार
 कि  बह  रेल  कर्मचारियों  की  समस्याझ्रो  पर
 श्रम  संगठनों  के  साथ  विचार-विमर्श  करेगे,
 गेल  मज़दूरों  से  सम्बद्ध  कुछ  ससद  सदस्यों
 तथा  साथ ही  ट्रेंड  यूनियनों  के  प्रतिनिधिया
 के  साथ  यह  पता  लगाने  के  लिए  अनौपचारिक
 विचार-विमर्ग  किया  गया  था  कि  रेलो  पर
 उचित  श्रौद्योगिक  सम्बन्धी  का  वातावरण
 लाने  की  दिशा  में  क्‍या  ठोस  कदम  उठाये  जा
 सकते  हैं  ।  इसी  प्रकार  की  एक  बैठक  श्री

 हुकम  चन्द  कछवाय  और  श्री  सुब्रमणियम
 स्वामी  के  साथ  28-10-77  को  हुई  थी
 जिसमें  ट्रेड  यूनियनों  के  कुछ  प्रतिनिधि  भी
 शामिल  हुए  थे  ।

 जिन  विषयों  पर  विचार-विमर्श  ह्झा
 था,  वे  हैं  :
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 मई  9749)  रैलबे  हडताल  से  सम्बन्धित
 कुछ  बची-खुची  समस्याएं,  रेल  कर्मचारियों
 के  लिए  बोनस,  5  करोड़  रुपये  के  चिशेष
 अनुदान  का  रेल  कर्मचारियों  फी  सुचिधाझों
 क्रौर  कल्याण  के  लिए  इस्तेमाल,  भ्रनिषार्य
 जमा  योजना के  भ्रन्त्गंत  जमा  राशि  की  वापसी
 कर्मचारियों  को  नियमित  करना  तथा  सेवा
 भ्राचार'  नियम  शौर  भारतीय  रेल  मजदूर
 संघ  तथा  इससे  सम्बद्ध  यूनियनों  को  मान्यता
 प्रदान  करना  ।  उन  मागो  के  सम्बन्ध  में
 स्थिति  बैठक  में  ही  स्पष्ट  कर  दी  गयी  थी।

 कुछ  मागो  पर  सक्रिय  रूप  से  विचार
 किया  जा  रहा  है  जबकि  अन्य  मांगे  पर,  जिनका
 उजरत,  प्राय  एवं  मूल्यों  से  गहरा  सम्बन्ध
 है,  विचार  तभी  किया  जायेगा  जबकि
 सरकार  द्वारा  हाल  ही  नियुक्‍त  की  गयी
 भूतलिगम,  समिति  द्वारा  इन  समस्याओं
 का  गहराई  से  अ्रध्ययन  कर  लिया  जायेगा  t

 माग-पत्र  में  उठायी  गयी  कुछ  समस्याश्रो,
 जैसे  भ्रनिधार्य  जमा  योजना  के  अ्रन्तर्गत  जमा
 राशि  का  भुगतान,  महगाई  भत्ते  को  बेतन  में
 मिलाना,  आदि  पर  भ्रकेले  रेलो  द्वारा  घिचार
 नहीं  किया  जा  सकता  क्‍योंकि  ये  व्यापक
 समस्याएं  है  जिन  पर  सरकार  को  समग्र
 रूप  से  कोई  फैसला  करना  है  ।

 मई  974  की  हडताल  के  फलस्वरूप
 उत्पन्न  समस्याप्नो  तथा  माग-पत्र  में  उल्लिखित
 अन्य  प्रश्नी  पर  विचार  कया  जा  रहा  है  ।
 मई  974  की  हडताल  से  सम्बन्धित  एक
 समस्या  पर  फैसला  कर  लिया  गया  है  ध्रौर
 I-3-78  को  ये  श्रादेश  जारी  कर  दिये

 गये  है  कि  उक्त  हड़ताल  के  दौरान  रेल
 कर्मचारियों  की  भ्रनुपस्थिति  की  पझ्रवधि
 को  उन्हें  देय  छुट्टी  मे समायाजित  कर  दिया
 जाये  झौर  यदि  कोई  छुट्टी  देय  न  हो  ता  बिना-
 बेंतन  की  भसाधारण  छुट्टी  की  स्वीकृति  देकर
 उक्त  भ्रधष्ति  को समायोजित  फर  दिया  जाये।
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 area  के  पांच  स्टालों  बाले  ठेकेदारों
 की  संख्या

 7270.  भी  हुकम  कन  कहछुवाय  :
 क्या  रेल  मत्री  यह  बताने  की  कृपा  करेंगे
 कि॥

 (क)  सभी  रेलवे  में  खान-पान  के  पाच
 स्टालो  थाले  कितने  ठे  केदार  है  श्रौर  खान-पान
 के  एक  ठेकेदार  के  श्रधीन  कितनी  ट्रालिया
 तथा  भ्रन्य  स्टाल  है  श्लौर  उनमें  हरिजनों  तथा
 झ्रादिधासियों  के  कितने  ठेकेदार  है  ,

 (ख)  क्‍या  सरकार  का  घिचार  भविष्य
 मैं  एक  परिषार  को  केवल  एक  खान-पान
 का  सस्‍्टाल  तथा  एक  ट्राली  भ्रावटित  करने
 का  है  ौर  यदि  हा  तो  इस  बारे  में  ब्यौरा
 क्या  है  श्र  यदि  नही,  तो  ऐसी  कोई  योजना
 कब  लागू  की  जायेगी;  श्रौर

 (ग)  क्‍या  ऐसी  योजना  देश  में
 बेरोजगारों को  कम  करने  में  सहायता  देगी
 और  यह  देश  से  बेरोजगारी  को  दूर  करने  में
 जनता  सरकार  के  आश्वासन  के  पअनुरूप
 होगी  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 नारायण)  (क)  सूचना  इकटठी  की  जा
 रही  है  धौर  सभापटल  पर  रख  दी  जायेगी  ।

 (ख)  शर  (ग)  वर्तमान  नियमों  के
 भनुसार  जो  रेलवे  खान-पान  धौर  रेल  यात्री
 सुधिधा  समिति  की  सिफारिश  पर  श्राधारित

 हूं  एक  ठे  केदार  रेलवे  स्टेशनों  पर  खान-पान
 ब्रेडिंग  के  भ्रधिक  से  प्रधिक  6  ठेके  ले सकता
 है  ।  एक  परिचार  को  खान-पान  के  ठेके  का
 केघल  एक  स्टाल  झौर  एक  ट्राली  रखने  तक
 सीमित  करने  का  फिलहाल,  कोई  प्रस्ताव
 नही  है  t

 are.  इंजीमियरिंयग  तथा  प्रस्थ  कमों
 द्वारा  कम्पनी  झधिनियम  का  उल्लंधन

 727i.  भी  हुकम  चन्द  कछवाय  :
 क्या  विधि,  न्याय  झोर  कम्पनी  कार्य  मंत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  लूनरइजीतियरिग,  शोहाल  इजी-
 निर्यारग  बक्से,  सिराज  सनम  ओऔरहेमिल्टन

 इ  डस्ट्रीज  प्राइवेट  लिमिटेड,  i0  सी-तुलसी
 पाइप  रोड,  महालक्ष्मी,  बम्बई - 13  वब
 स्थापित  की  गई  थी  दौर  उनके  निदेशक
 भडलों  में  कितने-क्तिने  लोग  है  और  उनके
 क्या  नाम  है,

 (ख)  क्या  यह  सच  है  कि  उनके  निदेशको
 ने  हमेशा  कम्पनी  कानून  का  उल्लधन  क्या
 है,  शौर  यदि  हा  ता  सरकार  ने  समय-समय
 पर  उनके  विरुद्ध  क्या  कार्यधाही  की  है,
 ब्रौर

 (ग)  क्‍या  सरकार  को  पता  हूँ  कि  उनके
 निदेशक  मडल  नियमों  का  उल्लंघन  करके
 किसी  भी  व्यक्ति  का  निदेशक  पद  पर  नियुक्त
 कर  लेते  है  और  अपने  उत्पादों  की  सप्लाई
 के  लिए  अपने  एजेन्टो  से  लाखो  रुपयो  की
 राशि  जमा  कराते  है  और  यदि  हा,  तो  श्रव
 तक  उनके  पास  एजेन्टो  ने  कितनी  राशि  जमा
 की  है  भर  कम्पनी  में  निदेशकों  ने  क्तिनी  पूजी
 लगाई  श्ौर  यह  पूजी  किस-क्सि  ने  क्व-कब
 लगाई  है  ?

 विधि  न्याय,  ओर  कम्पनी  कार्य  संत्रो
 (श्री  शान्ति  भूणण  )  (क)  सर्दाभित
 जार  नामों  में  से  केवल  दो  कम्पनियों  ब्र्थात
 पैट  सीराज  सन्स  प्राइवेट  लि०  तथा  मै०
 हैमिल्टन  इडस्ट्रीज़  प्राइवेट  लि०  ही  अपनी
 अधिनियम  के  अन्तगंत  पजीकृत  है  ।  ये  दोनो
 कृम्पनिया,  कम्पनी  रजिस्ट्रार,  महाराष्ट्र,
 बम्बई के  पास  क्रमश.  दिनाक  12-8-1977
 तथा  =25—I-958  को  पंजीकृत  हुई
 थी।  इन  कम्पनियों के  निर्देशकों  के  ताम
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 कम्पनी  रजिस्ट्रार  के पास  उपलब्ध  सूचना  के

 अ्रनुसार  निम्न  प्रकार  है  ——

 (1)  सीराज  सन्स  प्राइवेट  लि०

 (क)  श्री  गुलाब  चन्द  जी०  सीराज

 (ख)  श्री  धर्मेन्द्र  जी०  सीराज

 (ग)  श्री  भ्निल  जी०  सीराज

 (2)  हेमिल्टन  इण्डस्ट्रीज़  प्राइवेट  लि०

 (क)  श्री  चन्द्रा  सी चतरा  भाई  उदेशी

 (@)  श्री  विश्वम्भर  लाल  प्रभु
 दयान  खेतान

 (ग)  श्री  बसन्त  लाल  जेठा  लाल
 उपाध्याय

 (घ)  श्री  जितेन्द्र  जैराम  सम्पत

 (ख)  (a)  कम्पनी  कार्य  विभाग  को
 प्रभी  तक  यह  बताने  के  लिए  कोई  सूचना  नही
 मिली  है  कि  मै०  सीराज  सन्‍्स  प्राइवेट  लिमिटेड
 के  निर्देशकों  ने  कम्पनी  कानून  के  उपबन्धो
 का उत्तघन  किया  हूं  शर्त  उनके  विस्द्ध
 कायवाही  करने  का  प्रश्त  उत्पन्न  नही  हाता  t

 (2)  मैं०  हैमिल्टन  इण्डस्ट्रीज  प्राइ-
 बेट  लि०  के  निदशकों  ने  गत  कई  चर्षों  से,
 कम्पनी  की  साधारण  बैठक  के  समक्ष  तुलन
 पत्न  प्रस्तुत  नकरके  तथा  उन्हें  चिहित
 अवधि  के  श्रन्दर  कम्पनी  रजिस्ट्रार  के
 पास  प्रस्तुत  न  £  करके,  कम्पनी  श्रधिनियम
 i956  की  धारा  210  थ  220

 फा  उल्लंघन  किया  है  ।  निदेशको  पर
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 इन  चूकों  के  लिए  मुकदमा  चलाया  गया  था,

 एवं  दोष  सिद्ध  होने  पर  जुर्माना  किया  गया

 था।  उन्होंने  धाषिक  विषरणी  विशेष  संकल्प
 तथा  जमा  धन  की  विचरणी  को  प्रस्तुत  करने

 में  देरी  करके  ्रधिनियम  की  धारा  is0e
 l92  तेथा  कम्पनी  (जमा  धन  की  स्वी-

 कारोक्ति)  नियम,  975  के  उपबन्धो  का

 उल्लधन  किया  है  ।  इस  देरी  के  लिए,
 कम्पनी  रजिस्ट्रार  द्वारा  भ्रतिरिक्त  शुल्क
 लगाया  गया  था  ।

 (ग)  (qa)  सरकार  का  यह  जानकारी

 नहीं  है  कि  इन  कम्पनियों  मे  नियमों  का

 उल्लधन  करके  कोई  निर्देशक  नियुक्त
 क्या  जा  रहा  है  t

 (2)  सीराज  सन्स  प्राइवेट  लि०  के
 मामले  मे,  निर्देशकों  द्वारा  ब्रभदत  30
 साम्य  हिस्सों  के  श्रलाधा  कम्पनी  रजिस्ट्रार
 महाराष्ट्र  क ेपास  श्भी  तक  कोई  बटन
 विवरणी  प्रस्तुत  नहीं  को  गई  है।
 पुन  इस  कम्पनी  का  प्रथम  तुलन  पत्ष  तथा
 लाभ  हानि  नेखा  जभी  तक  प्रस्तुत  करने  का
 समय  नहीं  आझराया  है,  झत  कोई
 प्रन्य  सूचना  उपलब्ध  नहीं  है।

 !
 (3)  हँमिल्टन  इण्डस्ट्रीज़  प्राइवेट

 लि०  की  आबत,  निर्देशकों  द्वारा  धारित

 हिस्सों  के  रूप  में,  नियोजित  पूजी  निम्न  प्रकार
 है।
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 00  रु०  की  दर  के  1,000  र०  की  दर

 l.  श्री  जें०  जे०  सम्पत

 2  श्री  वी०  जे०  उपाध्याय

 3  श्री  बी०  {to  खेतान
 4  श्री  सो०  सोग  उदैशी

 साम्य  हिस्सो  मे  के  भ्रधिभान  हिस्सों  मे

 Bo  द्

 1,25,000  1,00,000

 1,69,000  8,000

 1,25,000  30,000
 2,21,000

 गत  तोन  बयो  मे  प्रस्तुत  किये  गये  तुलन  पत्नो  के  भ्रनुसार  श्रादेशा  के  विरुद्ध  प्राप्त  किये  गये
 अग्रिम  धन  तथा  ग्राहकों  से जमा  धन  निम्न  प्रकार  है  ह...

 974  975  976

 रु०  रु०

 l  उक्त  आदेशों  के  विरुद्ध  प्राप्त
 अप्रिम  घन  22,49,578  33,55,  724  8,64,  274

 2  ग्राहको  से  जमा  धन  1,15,750  1,99,000  1,99,000

 T.TE.’s  ang  Conductors  as  Running
 Staff

 7272  SHRI  R  P  DAS  will  the
 Minister  of  RAILWAYS  be  pleased
 to  state,

 (a)  whether  ३3६  is  not  a  fact  that  the
 TTE’s  and  conductors  were  classified
 as  running  staff  in  most  of  the  zones
 of  the  Indian  Railways  till  1981,

 (b)  despite  the  recommendations
 of  the  Corruption  Enquiry  Committee
 headed  by  Shri  J  8  Kripalam,  these
 TTE’s  and  conductors  have  so  far
 been  debarred  from  being  classified  as
 running  staff,  and

 (c)  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN).  (a)  No,  only
 On  a  few  ex-State  and  ex-Company
 Railways  Ticket  Checking  staff  were
 treated  ag  running  staff.

 (b)  and  (c)  The  Corruption  है
 qury  Committee  did  not  make  any

 specific  recommendation  in  this  re-
 gard.  However,  only  such  staff  as
 are  directly  in  charge  of  ,and  respon-
 sible  for  the  movement  of  trains  are
 classified  as  Running  Staff  Since  the
 TTE’s  and  Conductors  are  in  no  way
 directly  connected  with  the  move-
 ment  of  trains,  they  have  not  been
 classified  as  Running  Staff  They  draw
 Travelling  Allowance  like  other  non-
 running  staff  while  on  tour  Further,
 the  issue  went  before  the  Board  of
 Arbitration  under  the  Joint  Consulta-
 tive  Machinery  and  the  Board  gave
 Its  award  on  30th  June  972  rejecting
 the  demand  for  treating  the  TT  E’s
 as  running  staff.
 Appointment  of  Chairman  and  Mem-

 bers  of  O.N.G.C

 273  SHR]  SUKHDEO  PRASAD
 VERMA:

 SHRI  C  K  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 hag  been  drawn  to  the  news-item
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 appearing  in  the  Times  of  India,
 Delhi  dated  the  27th  March,  978
 under  the  caption  ‘ONGC  officials
 against  Bahuguna  scheme’;

 (b)  if  so,  the  facts  thereof  ang  re-
 action  thereto;

 te)  whether  the  selection  for  the
 post  of  Chairman  of  the  Commission
 has  since  been  done  from  outside  the
 ONGC;

 (a)  if  so,  the  details  thereof  and
 how  Government  propose  to  minimise
 dissatisfaction  arising  out  of  such
 outsiders  selection  amongst  the  senior
 officials  and  members  of  the  Commis-
 sion  in  its  larger  interest;  and

 (e)  why  outsiders  are  being  brought
 in  when  capable  people  are  available
 within  the  ONGC?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  to  (e).  Yes,  Sir.  The  follow-
 ang  are  briefly  the  main  points  men-
 tioned  in  the  said  news  item:

 (i)  A  large  section  of  officials  of
 the  ONGC  is  m  favour  of  scrapping
 the  ‘restructuring’  scheme  announced
 in  Parliament  last  year.

 (u)  The  implementation  of  the
 scheme  will  lead  to  dominance  of  “ge-
 neralists”  in  what  ais  basically  a  tech-
 nological  organisation.

 (iii)  The  status  of  the  ONGC  has
 been  downgraded  by  proposing  to  in-
 duct  as  part-time  members  relatively
 less  senior  officials  of  the  concerned
 Ministries  of  the  Central  Government
 As  a  result  the  Secretaries  of  the
 Ministries  of  Finance  and  Petroleum
 will  have  the  power  to  ‘veto’  decisions
 of  the  Commission  when  these  are
 finally  referred  to  the  respective  Min-
 istries  for  their  approval.

 (iv)  Apprehension  that  the  three
 newly  created  posts  of  Executive  Di-
 rectors,  Onshore,  Offshore  and  Over-
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 seas  Operations,  may  go  to  some  in-
 fluential  outsiders  instead  of  to  senior
 officials  in  the  organisation  itself.

 (v)  Likelihood  of  tne  successor  to
 Shri  N.  B.  Prasad,  Chairman,  ONGC
 not  being  from  the  organisation.

 The  varioug  reasons  based  on  which
 the  final  decisions  of  Government  on
 the  future  organisational  set-up  of  the
 ONGC  were  announced,  have  already
 been  enumerated  in  the  statement
 made  by  Shri  H.  N.  Bahuguna,  Mmis-
 ter  for  Petroleum,  Chemicals  and  Fer-
 tilizers,  in  the  Lok  Sabha  on  6-12-,
 1977,

 It  is  not  correct  to  say  that  by  no-
 minating  Additional  Secretary/Joint
 Secretary  as  Members  of  the  Com-
 mission,  instead  of  the  Secretary,  the
 status  of  the  ONGC  hag  been  down-
 graded.

 All  top  level  and  second  level  ap-
 pointments  in  the  public  sector  enter-
 prises  of  the  Central  Government  are
 made  in  accordance  with  the  __ins-
 tructions  contained  in  the  Ministry  of
 Finance  (Bureau  of  Public  Enterpri-
 ses)  Resolution  No.  5  (l)/74/BPE
 (PESB)  dated  the  30th  August,  974
 Action  for  the  apopintment  of  Chair-
 man  and  Executive  Directors  for  On-
 shore,  Offshore  and  Overseas  Opera-
 tions,  is  being  taken  as  per  these  in-
 structions.

 न्यायालयों  में  हिन्दों  में  छुपे  फासों  को
 उपलब्धता

 7274.  शी  बयाराम”  शाक्य  :
 विधि,  स्थाय  और  कम्पनी  कार्य  मंत्री यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  कुछ  न्यायालयों
 में  भ्रभी भी  प्रंग्रेजी  श्रौर उर्दू  के  ही  फार्म
 मिलते  हैं  झौर  हिन्दी में  नहीं  ;

 (ख)  यदि  हां,  तो सरकार इस  सम्बन्ध
 में  क्‍या  कार्यवाही  कर  रही  है;  शौर
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 (ग)  कौत-कौन  से  राज्यों  के  न्यायालयों
 म  हिन्दी  में  फार्मों  की  व्यवस्था  की  गई

 है?

 विधि,  ल्‍्याय  और  कम्पनी  कार्य  मंत्रों

 (श्री  शान्ति  भूषण )  :  (क)  से

 (ग)  जानकारी  इंकंट्ठी  की  जा  रही  है  और
 सदन  के  पटल  पर  रथ  दी  जाएगी  |

 Accommodation  for  Passengers  at
 Pathankot

 7275.  SHRI  DURGA  CHAND:  Will 3
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  passen-
 gers  coming  from  Kangra-Chamba~
 Kullu  side  find  great  difficulties  in  get-
 ting  accommodation  in  trains  at
 Pathankot  bound  for  Delhi-Bombay-
 Howrah  and  Madras;

 (b)  if  so,  whether  Government  have
 looked  into  the  difficulties  experienced
 by  these  passengers  at  Pathankot;

 (९)  if  so,  what  are  the  details  there~
 of;  and

 (d)  what  remedial  measures  are
 proposed  to  be  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (d).
 Representations  have  been  received
 for  running  a  new  train  and  to  aug~
 ment  the  loads  of  existing  trains  from
 Pathankot  to  Delhi  side.  For  the
 facility  of  passengers  entraining  at
 Pathankot,  the  following  gectional  coa-
 ches  are  at  present  provided:—

 (i)  One  II  class  coach  ex-Pathan-
 kot  to  Sealdah  by  52  Dn.  Jammu
 Tawi-Sealdah  Express.

 (ii)  One  II  class  3-tier  sleeper
 coach  and  one  II  class  coach  ex-

 Pathankot  to  New  Delhi  by  60  Dn.
 Srinagar  Express.
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 (iii)  One  II  class  coach  ex-Pa-
 thankot  to  Delhi  by  34Dn  Jammu
 Tawi-Delhi  Mail.

 Introduction  of  a  new  train  from
 Pathankot  to  Delhi/Bombay/Madras
 Howrah  is  at  present  operationally
 not  feasible  for  lack  of  line  capacity
 on  sectiong  en  route  ang  of  requisite
 terminal  facilities  at  the  terminals.
 Augmentation  of  loads  of  existing
 traing  is  also  not  feasible  for  want  of
 room  on  these  trains  to  haul  an  extra

 ‘coach  on  a  regular  basis.

 Institutions  receiving  Grants

 7276.  SHRI  DURGA  CHAND,  Will
 _the  Minister  of  LAW,  JUSTICE  AND

 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  names  of  the  Institutions,
 official,  semi-official,  non-official,
 separately  for  which  the  grants  are

 given  by  the  Ministry  of  Law;

 (b)  the  names  of  each  such  Institu-
 tions  together  with  the  amount  of
 grant  sanctioned  to  them  by  the  Min-
 istry  of  Law  during  the  last  five  years
 year-wise;

 (c)  what  is  the  purpose  for  which
 grant  is  sanctioned  for  each  such
 Tnstitution;

 (d)  what.  is  the  criteria  for
 tioning  the  grant;  and

 sanc~

 (९)  in  what  way  the  Ministry  of.
 Law,  exercise  control  over  these  Insti-
 tutions  in  their  functioning?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  to  (c).  State-
 ments  I  &  II  containing  the  requisite
 information  are  annexed.

 (d)  The  grants-in-aid  are  given  to  the
 institutions  in  accordance  with  the
 principles  laid  down  and  the  instruc-
 tions  issued  by  the  Ministry  of  Finance
 from  time  to  time  in  this  behalf.
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 (e)  Overall  functioning  o7  the  programme  of  research  work  and
 institutions  is  watched  ‘from  the  programme  of  other  activities  of  the
 achievement  cum  performance  re-  institutes.
 ports,  audited  statements  of  accounts,

 Statement  No.  I
 Statement  containing  the  names  of  the  institutions  receiving  annual  grant-in-aid  together  with  the  amount

 of  grant  sanctioned,

 (A)  Non-Orrtctau  Instrrution

 Year  Institute  of  Consti-  =  Indian  Law  Institute  International  Law
 sonal  and  Parl:  tary  Association  Regional

 Studies  Branch  (India)

 Rs.  Rs.  Rs

 3973°74  2,00,000°  00  5»49:500°  0०  75:000°  00

 3974°75  2,00,000°  00  -4:50,000°  00  2,75,000"  00

 1975-76  मा  डे  2,00,000°  00  600,000" 00  25,000"  00

 7970-77  4,00,000  00  5,66,972°  00  24,905°00
 1977-78  4,00,000°  00  6,900,000"  00  6,999"  09

 (B)  Starurory  ORGANISATIONS
 Central  Wakf  Council  (set  up  under  the  provisions  of  Section  8A

 of  the  WAKF  ACT,  3954)

 Rs,

 1973-74  हर  हे  NIL

 1974-75,  वि  मु  नि  '5,00,000°00
 1975-76  नि  10,00,000°  00

 1976-77  -15,00,000°  00

 1977-78  मे  नि  20,00,000°  00

 Statement  II

 Statement  showing  the  institutions  to  whom  annual  grants-in-aid  are  gwen  and  the  purpose  for
 which  grants  are  gwen

 Name  of  the  Institute  Purpose

 G)  Institute  of  Constitutional  and  Parliamentary  To  meet  the  ०  lication  of
 studies.  Journals  relating  to  Parliamentary  Studies

 and  ly  on  payment  of  salary  and
 cous  expenses  of  the  Institute.
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 Name  of  the  Institute  Purpose

 (a)  Indian  Law  Institute

 (3)  International  Law  Association,
 Regional  Branch  (India).

 (4)  Central  Wakf  Council

 i)  To  meet  the  cost  of  research  teaching  and a
 training  staff  of  the  Institute;

 (ii)  To  meet  the  cost  of  establishment  of  the
 Institute;

 (iii)  To  meet  the  cost  of  Journals  published
 by  the  Institute;  and

 ‘iv)  To  meet  the  expenditure  incurred  on ५)
 holding the  and  Conf
 by  the  Institute.

 For  meeting  expenses  on—
 (f)  Cost  of  research  project  undertaken  by the  Association;

 (ii)  organising  seminars  on  ‘International
 Law’;

 Liii)  =  by  the;  visiting  Professors,  etc., an
 Qv)  publication  of  Journals  of  the  Associa-

 tion.
 For  advancing  loans  to  the  State  Wakf

 Boards  and  Dargah  Khwaja  Sahib  Aym-r for  the  development  of  their  urban  wa  kf
 properties.

 पिछड़े  क्षेत्रों  में  रेल  लाइन

 Ez  77.  शी  नमेंदा  प्रसाद  राय  :
 रेल  भत्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्या  सरकार  ने  यह  घोषणा  की
 थी  कि  पिछड़े  क्षेत्रों  में  नई  रेल  लाइने  बिछाई
 जायेगी  ;

 (ख)  क्या  मध्य  प्रदेश  क ेसागर  शौर

 जबलपुर  डिवीजनों  मै  महाबा  से  करेली  तक
 रेल  लाइन  विछाने  का  प्रस्ताव  है  ,

 (ग)  यदि  नहीं,  तो  इन  डिवीजनों  के
 पिछड़ेपन  को  दूर  करने  झौर  ग्यापार  के
 संवर्धन  हेतु  उक्त  रेल  लाइन  कब  बिछाई
 जायेगी  तथा  क्या  इस  सम्बन्ध  में  सर्वेक्षण
 किया  गया  है  ,

 घ)  क्‍या  इस  श्रस्ताधित  रेल  लाइन  में

 महोबा,  जबलपुर,  नथगांव,  टीकमगढ़,
 घरगापुर,  मल्हरा  हीरापुर,  शाहगढ़,  बण्डा
 प्रकरोनियां,  ढाना--मिलेट्री  कैप,  सुरखी,
 पोरझ्नामर,,देवरी,  छिदली  रसना,  ढोमी,  तेंदू
 खेडा,ह  बरमान  प्लौर  करेली  को  सम्मिलित
 किया  गया  है;  झौर
 है  है  (ह)  क्‍या  इस  नई  रेल  लाइन  को
 बिछाने  से  सागर  डिवोजन  में  डाकुमों
 का  भ्रातंक  कम  होगा  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 नारायण)  (क)  देश  के  पिछड़े  इलाकों  म  रेलवे
 लाइनों  के  निर्माण  की  एक  नया  नीति  सरकार
 को  विचाराधीन  है।  इस  पर  श्रतिम  निर्णय
 होने  पर  पालियामेट  मे  नीति  की  घोषणा
 कर  दी  जायेगी।

 (ख)  से  ($).  महोबा  से  करेली  तक
 लाइन  के  निर्माण  का  कोई  प्रस्ताव  इस
 समय  विचाराधीन  नहीं  है  ।  समाधनों  की

 स्थिति  मे  ठोस  सुधार  होने पर  देश  के  पिछड़े
 इलाको  में  नयी  लाइनों  के  निर्माण  के
 प्रश्न पर  विचार  किया  जायेगा।

 Amount  spent  by  ONGC  on  Explora.
 tion  in  Irag

 7278,  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  huge
 amount  has  been  spent  by  O.NG.C.
 on  exploration  in  Iraq  without  any
 success;  and

 (b)  if  so,  loss  incurred  on  this
 account?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  and  (b).  The  ONGC  had
 signed  g  contract  in  August  973
 with  the  Iraq  National  Oil  Company
 for  exploration  ang  exploitation  of
 oi),  On  the  basis  of  the  results  of
 the  geophysical  surveys,  the  ONGC
 drilled  one  well  where  oil  was  dis-
 covered  but  the  rate  of  flow  of  ou!
 was  not  sufficient  to  declare  it  9
 commercial  discovery  in  terms  of  the
 provisions  of  the  contract  The  total
 expenditure  incurreg  on  this  venture
 till  March  977  was  approximately
 Rs.  9.68  crores  including  Rs.  .29
 crores  as  depreciation.

 Proposal  to  set  up  Petro-Chemical
 Plants  during  1978-79

 1279,  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  _  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  Petro-chemical  plants  during
 ‘1978-79;  and

 (b)  if  so,  location  of  these  plants?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  and  (b).  In  addition  to  the
 continuing  programmes  of  the  Indian
 Petrochemicals  Corporation  Ltd
 (IPCL)  and  the  Bongaigaon  Refinery
 &  Petrochemicals  Ltd.  (BRPL),
 investment  approval  has  recently
 been  issued  for  setting  up  of  the
 following  new  plants  by  the  IPCL,
 work  on  which  is  expected  to  com-
 mence  in  1978-79:

 (l)  A  plant  for  the  manufacture
 of  55,000  tonnes/annum  of  PVC

 (2)  A  plant  for  the  manufacture
 of  10,000  tonnes/  annum  of
 Acrylates

 (3)  Expansion  of  the  capacity  of
 the  existing  DMT  plant  from
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 24,000  tonnes/annum  to  30,000
 tonnes/annum.

 No  decision  has  been  taken  to  8९६
 up  any  other  petrochemical  project
 in  the  public  sector  during  ‘1978-79,

 Railway  lines  in  Punjab

 7280.  DR.  BALDEV  PRAKASH:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  new  Railway  lines
 are  to  be  spread  in  Punjab  in  ‘1978-79;
 and

 (b)  at  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (b).
 No  new  railway  line  will  be  under
 construction  in  the  Punjab  during
 ‘1978-79,  Survey  for  a  new  railway
 line  from  Rajpura  to  Chandigarh  is,
 however,  in  hand  Gauge  conver-
 sion  of  Suratgarh-Bhatinda  metre
 gauge  line  into  BG,  a_  portion  of
 which  falls  in  the  State  of  Punjab,  is
 also  in  progress  and  is  expected  to
 be  completed  shortly.

 Speed  of  Kalinga  Express

 7281.  SHRI  BAIRAG]  JENA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  what  is  the  average  speed  of
 superfast  express  train;

 (b)  whether  Kalinga  Super  fast
 express  is  maintaining  its  speed;  and

 (c)  if  not,  why?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN).  (a)  to  (०).
 The  average  speed  of  some  of  the
 fast  expresg  trains  ranges  between
 49  KMPH,  and  75  KMPH.  The
 average  speed  of  143/144  Kalinga
 Express  is  61/49  KMPH.  Speeding
 up  of  143/144  Kalinga  Express  will
 be  reviewed  at  the  time  of  next
 revision  of  time  table.
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 कटिहार  और  गौशाला  के  बीख  उपरिपुल

 7282.  श्री  युवराज  :  क्‍या  रेल
 मती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  कटिहार  गौशाला  और
 झार०  बी०  एच०  एम०  जूट  मिल्स  के  बीच
 यार्ड  के  रेल  फाटक  पर  लकड़ी  का  उपरिपुल
 ने  होने  के  कारण  लगभग  5  हजार  व्यक्तियों
 को  भ्राने-जाने  मे  कठिनाइयां  होती  है,

 (ख)  क्या  मइलीय  पश्रधीक्षक  श्री
 सरकार  स्वय  व्यक्तिगत  रूप  से  मौके  पर
 गये  हैं,  झौर

 (ग)  यदि  हा,  तो  रेल  फाटक  पर  उपरि-
 पुल  का  निर्माण  कब  किया  जायेगा  बौर  यदि
 नहीं,  तो  उसके  क्‍या  वारण  है  ?

 रैल  मंत्रालय  सें  राज्य  मंत्री  श्ी  शिव
 सारायण  )  (क)  स्टेशन  के  मनिहारीघाट
 दिशा  की श्र  के  नये  स्थान  के  समपार  का
 जनता  उपयोग  कर  सकती  है।  इस  समपार
 के  उपयोग  करने  में  कुछ  अधिक  रास्ता
 तय  करना  पडता  है  जिसके  कारण  थोडी
 असुधिधा  होती  है  ।

 (ख)  जी  हा,  फरवरी,  i978  में  t

 (ग)  समपार  के  पुराने  स्थल  पर  रेलव
 लाइन  के  ऊपर  एक  ऊपरी  पैदल  पुल  की
 व्यवस्था  करने  के  प्रश्न  पर  यह  मत्रालय  सक्रिय
 रूप  से  विचार  कर  रहा  है  श्रौर  जब  भ्रन्तिम
 निर्णय  लिया  जायेगा,  इस  सम्बन्ध  में  पूर्वोत्तर
 रैलबे  को  उपयुक्त  भ्रनुदेश  दे  दिए  जायेगे।

 Shortage  of  Railway  Wagons

 7288,  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  R,  V.  SWAMINATHAN:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ghort-
 age  of  railway  wagons  is  the  main
 cause  of  shortage  of  coal  to  the  steel
 units  in  the  country;

 (b)  if  80,  how  far  this  is  true;

 (c)  the  total  number  og  wagons
 provided  by  the  Government  for
 transporting  the  coal  to  the  steel
 plants  during  797  and  up  to  March,
 ‘1978;

 (d)  whether  in  view  of  the  serious
 crisis  to  the  steel  plants  the  Railways
 have  decided  to  provide  more  wagons
 to  these  plants  for  transporting  coal
 to  them;  and

 (e)  if  so,  to  what  extent  the  wagons
 will  be  provided?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  Does  not  arise.  ‘
 (c)  During  1977,  594  wagons  daily

 were  loaded  with  coal  from  Bengal-
 Bihar  fields  for  Steel  Plants.  During
 ‘1978,  636  wagons  (Provisional
 Figures)  of  coal  were  loaded  daily
 upto  end  of  March  ‘1978,

 (d)  and  (e).  Movement  of  coal  to
 Steel  Plants  already  receives  a  very
 high  priority  in  allotment  of  wagons
 for  coal  loading.  The  coal  stocks
 held  by  the  Steel  Plants  at  the  end
 of  March,  978  was  approximately
 4.5  lakh  metric  tonnes  representing
 more  than  10  days’  consumption.

 Resolutions  passed  by  States  regard-
 ing  abolition  of  Legislative  Councils

 7284.  SHRI  PRASANNBHAI
 MEHTA;  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  States  had  passed  resolutions
 regarding  abolition  of  the  Legislative
 Councils  in  the  States;

 (b)  if  so,  the  names  of  the  States;
 (c)  whether  no  action  has  been

 taken  on  these  resolutiong  by  the
 Centre;

 (6)  whether  all  these  resolutions
 adopted  by  respective  legislatures  of
 the  States  have  lapsed;
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 (e)  if  so,  whether  some  of  the
 States  have  referred  the  matter  to  the
 Law  Ministry  for  clarification;  and

 (f)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 Yes,  Sir.

 (b)  and  (c).  The  Legislative
 Council  of  the  State  of  Punjab  was
 abolished  by  the  Punjab  Legislative
 Council  (Abolition)  Act,  1969,  in
 pursuance  of  a  resolution  passed  by
 the  Legislative  Assembly  of  the
 State  of  Punjab.  The  West  Bengal
 Legislative  Council  was  abolished
 by  the  West  Bengal  Legislative
 Council  (Abolition)  Act,  1969,  in
 pursuance  of  a  resolution  passed  by
 the  West  Bengal  Legislative  Assemb-
 ly.

 At  its  sitting  held  on  3rd  April,
 1970,  the  Legislative  Assembly  of
 Bihar  adopted  a  resolution  that  the
 Legislative  Council  of  the  State  be
 abolished.  On  December  4,  1970,
 that  Assembly  passed  another  resolu-
 tion  thag  the  resolution  for  the  aboli-
 tion  of  the  Bihar  Legislative  Council
 passed  on  8rd  April,  1970,  may  not
 be  implemented  before  7th  May,
 1974,  In  view  thereof,  no  action  was
 taken  on  the  resolution.

 There  were  newspaper  reports  and
 some  communications  in  May,  ‘1970,
 to  the  effect  that  a  resolution  had
 been  adopted  by  the  Legislative
 Assembly  of  Uttar  Pradesh  recom-
 mending  the  abolition  of  the  Legisla-
 tive  Council  of  that  State.  No  inti-
 mation  was,  however,  receiveg  in
 this  Ministry  either  from  the  Secreta-
 riat  of  the  Uttar  Pradesh  Legislative
 Assembly  or  from  the  Government
 of  Uttar  Pradesh  about  such  a  resolu-
 tion  having  been  passed  by  the  State
 Legislative  Assembly.  In  the  circum-
 stances,  no  action  was  taken  by  this
 Ministry  in  the  matter.

 (d)  Subject  to  what  is  stated
 about  Bihar  and  Uttar  Pradesh
 against  part  (e),  there  is  no  resolu-
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 tion  adopted  by  the  Legislative
 Assembly  of  a  State  for  the  abolition
 of  the  Legislative  Council  of  that
 State  pending  consideration.

 (e)  No,  Sir.
 (f)  Does  not  arise,

 Decision  to  set  up  a  new  Fertilizer
 Plant  at  Sindri

 7285.  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  R,  V.  SWAMINATHAN:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state’

 (a)  whether  it  is  a  fact  tat  Union
 Government  have  taken  the  decision
 for  setting  up  of  a  new  fertilizer  plant
 at  Sindri,  in  place  of  the  existing  one;

 (b)  if  so,  the  main  reasong  for  the
 same;

 (c)  whether  the  new  fertiliser  plant
 will  be  equipped  fully  with  modren
 techniques  ang  know  how;

 (d)  the  cost  of  expenditure  involv-
 ed  and  time  the  plant  to  start  pro-
 duction;  and

 (e)  the  details  of  the  same?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  to  (e).  Yes,  Sir.  The  exist-
 ing  plant  at  Sindri  which  is  based  on
 coke  and  coke  oven  gas  as  feedstock
 and  on  technology  which  is  now
 obsolete,  has  outlived  its  useful
 economic  life.  To  improve  ammonia
 availability  and  thereby  overcome
 the  principal  limitation  to  produc-
 tion  at  the  existing  plant  a  scheme
 of  modernisation  is  being  implemented
 there.  Thig  project  envisages  the
 setting  up  of  8  900  tonnes  per  day
 ammonia  plant  based  on  _  partial
 oxidation  of  fue]  oil.  Six  hundred
 tonnes  per  day  of  ammonia  from
 this  plant  will  be  used  in  the  manu-
 facture  of  000  tonnes  per  day  of
 urea  in  a  new  plant  and  the  balance
 of  ammonia  will  be  useg  in  the  exist-
 ing  facilities  for  the  production  of
 ammonium  sulphate,
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 The  present  estimated  cost  of  the
 Sindri  Modernisation  project  js  Rs.
 52.04  crores.  The  project  which
 was  originally  expected  to  be
 mechanically  completed  by  Novem-
 ber  977  is  now  expected  to  be  com-
 pleted  in  May  1978.  The  Modernisa-
 tion  scheme  wil]  not  only  maintain
 the  supply  of  ammonia  for  the
 manufacture  of  ammonium  sulphate
 in  the  existing  facilities  but  will
 result  in  an  additional  fertilizer
 capacity  of  129,000  tonnes  per  annum
 of  nitrogen  in  the  form  of  urea

 मेरठ  में  उच्च  न्यायालय  की  बेंच  स्थापित
 करने  का  प्रस्ताव

 7286.  श्री  केलाश  प्रकाश:  क्‍या
 विधि,  न्याय  शौर  कम्पभी  कार्य  मत्री  यह
 बताने  की  कृप।  करेगे  कि

 (क)  क्‍या  उत्तर  प्रदेश  की  वर्तमान
 सरकार  ने  मेरठ  में  उच्च  न्यायालय  की  बैच
 खोलने  की  सिफास्शि  की  है,  श्रौर  यदि  हा,
 तो  यह  सिफारिश कब  प्राप्त  हुई,  और

 (ख)  क्या  बार  एसोसिथशन,  मेरठ  से
 भी  उन्हे  काई  सकत्प  प्राप्त  हुआ  है  जिसमे
 मेरठ  में  उच्च  न्यायालय  की  बैच  खालने  की
 मांग  की  गई  है  बौर  यदि  हा,  ता  उस  पर  क्‍या
 कार्यवाही  की  गई  हे  ?

 विधि,  न्याय  झौर  कम्पनी  कार्य  मंत्री
 ीं  शान्ति  भूषण)  (क)  मार्चे,
 978  में  उत्तर  प्रदेश  सरकार  ने  भारत
 सरकार  को  लिखा  था  कि  उनकी  राय  है  कि
 उत्तर  प्रदेश  के  पश्चिमी  जिलो  के  लिए  उच्च
 न्यायालय  की  एक  बैच  की  सथ  पना  क,  श्रौचित्य
 है।  उन्होंने  ऐसे  किसी  स्थान  विशेष  की
 सिफारिश  नही  की  है  जहा  ऐसी  बैच  स्थापित
 को  जाए  ।  उन्होंने  यह  भी  सूचित  किया  है  कि
 इस  बविबय  में  ऐसे  कुछ  पहलुझो  पर  जैसे
 प्रस्तावित  बैच  की  अ्रधिकारिता  के  भीतर
 रखें  जाने  थाले  जिलो,  बैच  स्थापित  करने
 के  स्थान  भ्रादि  पर,  राज्य  सरकार  घिचार
 कर  रही  है।

 (ख)  जी  हां  ।  राज्य  सरकार  से
 यह  अनुरोध  किया  गया  है  कि बह  इस  विषय
 मे  इलाहाबाद  उच्च  न्यायालय  के  मुख्य
 न्यायाधिपति  के  विचार  जान  कर  सूचित
 करे  ।

 Issue  of  Licences  to  Foreign  Drug
 Firms

 7287,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.
 2832  dateq  4th  March,  978  regard-
 ing  nationalisation  of  foreign  drug
 firr.s  and  state:

 (a)  whether  many  foreign  drug
 firms  have  been  given  licences  and
 letters  of  intent  to  produce  various
 types  of  drugs  since  the  submission  of
 the  Hathi  Committee  Report;

 (b)  7  so,  names  of  the  firms  who
 have  been  given  licences/letters  of
 intent  to-date  since  the  submission  of
 the  Hath:  Committee  Report;

 (c)  types  of  licences  given  to  each
 firm,  and

 (d)  the  reasons  why  80  much  time
 is  being  taken  to  finalise  Govern-
 ment’s  decisions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  to  (c).  Thirteen  foreign
 drug  manufacturing  companies
 (having  direct  foreign  equity  ex-
 ceeding  40  per  cent)  have  been
 granted  23  Industrial  Licences/COB
 Licences/Letters  of  Intent  for  the
 manufacture  of  drugs  and  phar-
 maceuticals  since  the  submission  of
 the  Hathi  Committee  Report  to  date.

 A  statement  furnishing  the  requi-
 site  information  is  attached.

 (a)  A  statement  containing  Gov-
 ernment’s  decisions  on  the  Report  of
 the  (Hathi)  Committee  on  Drugs  and
 Pharmaceuticals  has  been  laid  on  the
 Table  of  the  House  on  the  29th
 March,  1978,
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 Use  of  Saloon

 7288  SHRI  RAJENDRA  KUMAR
 SHARMA  Will  the  Munster  of
 RAILWAYS  be  pleased  to  state

 (a)  whether  Government  propose  to
 abolish  the  use  of  Saloons,  luxury
 ears  and  ACC  by  ingh  ratlway
 officials  and  VIPs  to  effect  economy
 and  austerity  in  the  country,  and

 (b)  if  not  the  reasong  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  and  (b)
 Instructions  have  been  issued  only
 to  uS8e  the  Inspection  Carriageg  which
 are  generally  referred  to  8५  saloons,
 for  functional  purposes  and  to  places
 where  suitable  accommodation  77  not
 available  It  has  been  decided  not
 to  manufacture  inspection  carriages
 on  additional  account  Therefore,
 the  existing  numbers  will  not  increase
 any  further  but  may  gradually  come
 down  when  some  old  unserviceable
 stock  are  condemned  without  replace-
 ment

 Maimmum  cancellation  fee  per
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 Refund  of  Fare  for  Unused  Tickets

 7289  SHRI  RAJENDRA  KUMAR
 SHARMA  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state

 (a)  whether  any  refund  of  fare  5
 allowed  to  passengers  and  students
 with  escorts  who  miss  the  train  for
 any  reason  on  return  of  unused  tickets
 after  the  departure  of  the  train,

 (b)  ४  80,  to  what  extent,  and

 (९)  if  not,  the  reasons  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  fa)  and
 (b)  Yes  the  Station  Masters  are
 authorised  to  grant  refund  on  un-
 used  tickets  surrendered  for  cancel-
 lation  within  3  hours  after  the  de-
 parture  of  the  train  in  the  case  of
 unreserved/wait-listed  passengers
 and  2  hourg  after  the  departure  of
 the  tram  in  the  case  of  reserved
 passengers  A  clerkage  charge  of  50
 paise  per  ticket  is  levied  on  un-
 reserved  tickets  In  the  case  of
 reserved  passengers,  a  cancellation
 fee  of  30  per  cent  of  the  fare  subject
 to  the  following  mmirum  and  maxi-
 mum  88  levied

 Maximum  cancellation  fee  per  person
 person

 AC  Class  Ist  Class/  and  Class  A  C  Class  Ist  Class/  and  Class
 ater  AC/  ater  AC/

 AQ  Chair  Car  AC  Chair  Car

 Rs  Rs  Rs  Rs.  Rs  Rs

 36  38  6  72  36  8

 (c)  Does  not  arise
 Posts  of  Extension/Health  Educators

 7290  DR  BIJOY  MONDAL  Will
 the  Minister  of  RAILWAYS  be
 Pleased  to  state

 (a)  is  it  a  fact  that  the  vacant  posts
 of  Extension/Health  educators  are
 filled  by  Matriculate  Health  Inspec-

 tors  ignoring  qualified  and  experienc-
 ed  Field  workers  of  the  same  branch,
 and

 (9)  af  80,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN)  (a)  and
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 (b),  50  per  cent  of  the  vacancies  of
 Extension  Educators  are  filled  by
 promotion  of  Health  Inspectors  with
 0  years  service  and  from  among
 other  serving  employees  between  30
 to  48  years  who  are  graduates  and
 who  have  direct  association  with  the
 railway’s  family  planning  pro-
 gramme  for  a  period  of  5  years
 continuously.  The  posts  are  filled
 by  selection,  The  remaining  vacan-
 cies  are  filled  by  direct  recruitment
 through  the  Railway  Service  Com-
 mission

 Facilities  provided  to  Members  of
 Boarg  of  Directors  and  Officens  of

 FCI,

 7291.  SHRI  0  K.  JAFFER
 SHARIEF;  Will  the  Mhuniste:  of
 PETROLEUM  AND  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  the  item-wise  details  of  facilities
 provided  by  the  Fertilizer  Corporation
 of  India  to  the  members  of  its  Board
 of  Directors  and  its  top  officers  during
 each  of  the  last  3  years  and  the  expen-
 diture  incurred  on  each  of  the  items;
 and

 (b)  the  steps  have  been  taken  to
 economise  on  their  perquisites  and  the
 date  from  which  such  steps  have  been
 taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI.
 ZERS  (SHRI  JANESHWAR  MISH-
 RA):  (a)  and  (b)  The  information
 as  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 Members  of  Superior  Judicial  Service
 of  States  Appointed  as  Judges

 7292.  SHRI  D.  B  CHANDRE  GOW-
 DA:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  how  many  persons  who  were
 members  of  Superior  Judicial  Service
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 of  State  were  appointed  as  Judges  of
 the  High  Court  of  anothey  State  after
 the  (Fifteenth)  Amendment  to  the
 Constitution  of  India;

 (b)  whether  the  Law  Commission  in
 its  Fourteenth  report  has  made  any
 recommendations  about  such  appoint-
 ments;  and

 (c)  what  is  the  number  of  persons
 so  appointed,  the  service  to  which  they
 belonged  and  the  High  Courts  to  which
 the  appointments  were  made?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 and  (c)  The  information  regarding
 the  number  of  Members  of  Superior
 Judicial  Service  of  one  State  ap-
 pointeq  as  Judges  of  the  High  Court
 of  anvther  State  after  the  Fifteenth
 Amendment  to  the  Constitution  of
 India,  the  service  to  which  they  ४९-
 longed  ang  the  High  Courts  to  which
 the  appointments  were  made,  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 (b)  In  its  4th  Report,  the  Law
 Commission  observed  as  follows: —

 “59  Further  the  whole  country
 must  be  treated  as  a  single  unit  for
 the  purpose  of  selection  as  it  is
 vitally  important  that  the  best
 available  talent  which  the  country
 tgs  capable  of  providing  be  mobi-
 lived  for  the  task  of  meeting  a  situ-
 ation  which  has  undoubtedly  assum-
 eq  the  proportions  of  an  emergency.
 If  suitable  persons  of  the  necessary
 merit  and  character  are,  in  the  opin-
 lon  of  the  appointing  authority,  not
 available  in  the  State,  the  authority
 should  not  hesitate  to  draw  upon  per-
 sons  available  in  other  States.  Selec-
 tions  from  the  Bar  must  necessarily
 be  of  persons  of  outstanding  merit
 commanding  a  large  practice  who
 may  well  be  willing  to  make  a
 pecuniary  sacrifice  and  render
 public  service  by  accepting  these
 judgeships.  An  effort  should  be
 made  to  persuade  suitable  senior
 practitioners  to  accept  these  judge-
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 ships  at  least  for  a  short  periog  as
 a  public  duty.  Their  position  at
 the  Bar  must  be  of  such  eminence
 that  :t  could  not  be  suggested  that
 acceptance  by  them  of  Judgeships
 was  likely  to  increase  their  earn-
 ings  on  their  reverting  to  the  Bar

 60  We  envisage  that  in  some
 States  persons  of  the  required
 standing  and  competence  may  not
 be  available  and  the  State  Chief
 Justice  may  not  have  information  88
 to  the  talent  available  elsewhere  in
 the  country  Our  further  proposal,
 therefore,  ig  for  the  creation  of  an

 ad  hoc  body  presided  over  by  the
 Chief  Justice  of  India  to  draw  up  a
 pane]  of  names  of  suitable  persons
 both  from  the  Bar  and  the  Service
 in  each  State

 We  have  already  stated  that  in  ap-
 pointing  these  additional  judges  que
 regard  will  have  to  be  had  to  the
 availability  of  suitable  persons  both
 from  the  Bar  and  the  services  It
 may  be  that  the  senior  members  of
 the  Ba:  may  not  be  willing  to  ac-
 cept  a  position  which  would  involve
 a  considerable  sacrifice  on  their
 part  It  may  further  happen  that
 one  may  not  fing  suitable  persons
 at  the  next  jower  levels  of  the
 Bar  In  such  cases,  suitable  talent
 will  have  to  be  looked  for  in  the
 services  In  short,  both  these  sour-
 ces  of  recruitment  should  be  treat-
 ed  88  one  field  of  selection  with  an
 eye  solely  to  appointing  the  fittest
 men  available  from  the  entire  field
 During  our  tour  of  the  country  we
 have  observed  that  the  judicial  ser-
 vices  in  certain  States  do  not  yet
 possesg  men  of  the  calibre  needed

 to  make  competent  High  Court
 Judges  In  some  States,  even  the
 Bar  suffers  from  want  of  the  neces-
 sary  talent  It  is  in  wiew  of  these
 deficiencies  that  we  recommend  that
 the  country  as  a  whole  be  treated
 as  one  single  flelq  of  selection.”
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 सिम्येटिक  एण्ड  कॉसिवल  लिसिटेड,
 बरेली  को  प्रल्कोहल  को  सप्लाई
 7293.  थमी  सुरेस्त्र  बिक्रम  :  क्‍या  पेढ़ो-

 लियम  तथा  रसायन  और  उवरक  मत्री  यह
 बताने  की  कपा  करेगे  कि

 (क)  मैसजें  सिन्थेटिव'  एण्ड  कैमिकल
 लिमिटेड,  बरेली  का  उनके  मत्ालय  द्वारा
 प्रति  माह  क्तिनी  मात्रा  में  श्रल्कोहल  दिया
 जाता  है,  और

 ख)  सिन्‍्येटिक  एण्ड.  कैमिकल
 लिमिटेड,  बरेली  द्वारा  बनाये  गये  सिन्थेटिक
 रब  के  मूल्या  का  नियत्रित  न  करके  तथा
 पर्बा  का  मनमाने  दामों  पर  बेचने  की
 अनुमति  देते  फे  क्या  णहे।

 पेट्रोलियम  तथा  रसायन  और  उबरक
 सत्रालय  सें  राज्य  मंत्री  (श्री  जनेश्वर  मिथ  ):
 (क)  पेट्रॉलियम  रसायन  शर  उर्वरक  मत्ता-
 लय  में  से  सिन्थेटिव  एण्ड  केमिकल्स  लिमिटेड,
 बरेली  जैसे  पृथक  पृथक  प्रौद्यागिक  सयत्रो
 का  एल्काहल  अथवा  श्रन्य  मदो  का  भ्रावटन
 नहीं  करता  ।

 (ख)  कयोषि'  एस०  बी०  श्रार०  का
 उपयाग  बर्ने  वाले  उत्पादों  पर  मूल्य  नियत्रण
 नही  था  श्रौर  केवल  एस०  बी०  श्रार०  का
 उत्पादन  वरन  के  लिए  केवल  मात्र  कच्चा  माल
 र्यात्‌  श्रल्कोहल  मूल्य  नियवण  के  भ्रन्तगंत
 था  जा  एस०  बी०  आर०  के  उत्पादन  की
 कुल  लागत  का  लगभग  75  से  20  प्रतिशत
 था,  शत  दा  वर्ष  वे  सिन्थेटिक  रबड  (एस०
 बी०  भ्रार०)  पर  से  मूत्य  नियत्रण  हटाने
 का  निश्चय  किया  गया  था  ।  क्योकि
 प्राइतिक  रबड  और  एस०  बी०  श्रार०  के
 मूल्यों  के  बीच  बहुत  विपमता  थी  शत  ऐसा
 विचार  किया  गया  व  मलय  उपयुक्त  दर  पर
 बन  ए  रखने  के  लिए  बाजार  स्वयं  ही
 पर्याप्त  होगा  ।

 मेसर्म  सिन्थेटिक  एण्ड  केमिकल्स  द्वारा
 विभिन्न  ग्रेड  के  सिन्‍्थेटिव'  रबड  के  लिए  वसूल
 किया  गया  मूल्य  टैरिफ  प्रायाग  द्वारा  भनु-
 भोदित  मई,  i975  के मूल्य  से  कम  है  ।
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 सोमनाथ  मेल  का  प्रहमदाबाद  साप्ताहिक
 गाड़ी  के  साथ  मेल  के  बारे  में शिकायत  v

 7294.  भी  धर्मासहभाई  पटेल  :
 बपा  रेल  पत्री  यह  बने  को  कया  करेगे
 कि

 (क)  क्‍या  सरकार  का  गुजरात  में
 राजकोट  जिले  के  उपलेटा  सिटी  से  सामताथ
 मेल  के  प्रहमदाब[द  साप्ताहिक  गाडी  के  मेल
 न  होते  के  बारे  मे  शिकायते  मिली  हैं  प्रौर
 यदिहा,  ता  कब  ग्रौर  उतका  ब्यौर।  कया  है  ,

 (ख)  उन  पर  सरकार  द्वारा  क्या  कार्य-
 बाही  की  है  झयवा  कि।  जाने  का  विचार  है,

 (ग)  इन  दोनो  गाड़ियों  के  बीच  एक
 घण्टे  का  भ्न्तर  रखने  के  लिये  सरकार  ने  क्या
 कार्यवाही  को  हैं  ताकि  सोमनाथ  मेल  का
 प्रहमदाबाद  साप्ताहिक  गाडी  से  प्रतिदिन
 नियमित  रूप  से  मिलन  हां  सके,  शौर _

 (घ)  सोमनाथ  मेल  के  साथ  प्रहमदाब।द
 प्रतिदिन  चलने  वाली  साप्ताहिक  गाड़ी
 का  नियमित  रूप  से  मेल  कराने  क ेलिए  सरकार
 का  विवार  क्‍या  कार्यवाही  करने  का  है  ताकि
 सोमताथ  मेल  गाडी  के  यात्रियों  का  सुथिधा
 मिले  ?

 रेल  मंत्रालय  में  राज्य  मत्रो  धी  शिव
 सारायण  )  :  (क)  जीहा।  भ्रहमदाबाद
 में  23  भ्रप  बेरापल--अहमदाबाद  सोमनाथ
 मेल  शौर  33  ह. ६६  प्रहमदाबाद--ह  बडा
 एक्सप्रेस  के  बीच  मेल  लेते  क ेलिए  एक  घटे
 के  भ्रन्तराल  की  व्यवस्था  करने  के  लिए  एक
 सुझाव  प्राप्त  हुप्रा  है  ।

 (ख)  से  (घ)  समय  सारणी  के
 झतुसार  इस  समय  23  प्रप  सामनाथ  मेल

 6  25  बज  प्रहमदाबाद  पहुचती  है  शौर
 33  प  भहमदाबाद--हा वडा  एक्सप्रेस  भह-
 मदाबाद  से  6  40बर्ज  रवाना  होती  है,  इस
 प्रकार  मेल  लेपे  क ेलिए  is  मिनट  कक  समय
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 रहता  है।  मेल  लेने  के  समय  के  भ्रन्तर  मे

 वृद्धि
 के  लिए  ग्रहमदाबाद  में  23  झप  सोमनाथ

 मेल  की  समथ  सूची  को  जल्दी  करने  के  परिणाम
 स्वरूप  शापुर,  जेतलसर,  खिजाड़िया
 ढ़ासा  ढोल।  पर  इस  गाड़ी  के  कुछ
 महत्वपूर्ण  मेल  सम|प्त हा  जायेगे  ।  भ्रहमदा-
 बाद  स्टेशन  पर  प्ले  टफाम  सम्बन्धी  कठिनाइयो
 के  कारण  भी  इस  समय  अहमदाबाद  से
 133  झप  एक्सप्रेस  का  क्रौर  बाद  मे  चलाना

 परिचालनिक  दृष्टि  से  व्याथहारिक  नहीं
 है ।

 धघोराजो  के  रेल  कर्मचारियों  के  लिए
 क्यार्टर

 7295.  श्री  धर्मोसहभाई  पटेल  :
 क्या  रेल  भत्री  यह  बताने  की  कपा  करेगें
 किः

 (#)  गुजर'त  में  साराष्ट्र  क्षेत्र  के
 जिला  र  जकोट  में  धोर  जो  के  रेल  कर्म-
 आरियो  के  लिए  कितने  क्वार्टर  हैं  श्रौर  उनमे
 से  कितते  बवार्टरों  मे कब  से  बिजली  नहीं
 है  भौर  उसके  क्‍या  कारण  हैं  ,

 (@)  क्‍या  उन  क्वाटर  में  पहले  बिजली
 थी  झौर  यदि  हा,  तो  किस  भ्रवधि  के  लिए
 थी  अौर  द... ह  व्हा  १र  बिजली  क्यो  नहीं  है,
 शौर

 (7)  इन  बवार्टरों  मे ंबिजली  कब  तक
 लगाई  जायेगी  ?

 रेल  संत्रालय  में  राज्य  मंत्री  (भी  शिव
 नारायण  )  :  (क)  गूजरत  राज्य  के
 सौराष्ट्र  क्षेत्र  मे राजकोट  जिले  के  धोराजी
 रेलें  स्टेशन  पर  टाइप-]  के  20  शौर  टाइप-
 Tr  के  11  क्वार्टर  हैं।  इन  सभी  बवार्टरों
 में  बिजली लगी  हुई  है।  बिजली  के  बिसा
 कीई  क्वार्टर  नहीं  है  1

 (लव)  भौर  (ग)  प्रश्न  नहीं  उठता  ।
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 Theft  of  Crude  Oil  from  the  Pipelines
 of  ONGC

 7296.  SHRI  FAQUIR  ALI  ANSARI:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 persons  had  been  chbargesheeted  in
 Ahmedabad  for  involvement  in  the
 theft  of  crude  oil  from  the  pipelines  of
 Oil  and  Natural  Gas  Commission;

 (b)  whether  it  is  also  a  fact  that  this
 stolen  oil  was  being  sold  to  some  mulls;

 (c)  steps  taken  to  ensure  safeguards
 against  future  thefts  from  the  pipe-
 lines  of  ONGC;  and

 (d)  the  names  of  those  mills  who
 used  to  purchase  this  stolen  oil
 and  the  action  taken  against  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA):  (a)
 to  (9),  There  had  been  a  case  of  theft
 of  crude  oil  from  a  Well  of  Mehsana
 Project  which  was  detected  by  police
 authorities.  Six  persong  were  arrest-
 eq  including  one  driver  of  ONGC
 Mehsana  presently  under  suspension
 and  chargesheeted  in  the  court  of
 Judicial  Magistrate  First  Class,  Kadi.

 It  was  alleged  that  stolen  crude  was
 sold  to  two  rice  mills,  namely,  Patel
 Rice  Mill  and  Bhavani  Rice  Mill  of
 Bawala.  The  case  against  the  six  ac-
 cused  persong  for  the  theft  of  crude
 oil  is  presently  pending  in  the  court
 The  question  of  taking  action  against
 the  two  mills  who  are  alleged  to  have
 purchased  this  stolen  crude  oil  would
 depend  upon  the  outcome  of  the  cases
 Pending  in  the  court.  Intensive  pat-
 rolling  is  being  done  to  guard  against
 such  thefts  in  future.

 Recognition  of  Trade  Union  in  C.L.W

 7297.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  policy  decision  of
 the  Railway  authorities  not  to  recog-
 nise  Trade  Union  in  C.L.W.;

 (b)  whether  it  is  a  fact  that  C.L.W.
 Employees  have  been  pressing  for
 recognition  of  Union  for  the  last  twenty
 years;

 (c)  whether  the  present  Government
 are  thinking  to  recognise  the  Union
 at  C.L.W.;

 (d)  if  s0,  when;  and
 (e)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN);  (a)  to  (e).  Govern.
 ment  did  not  consider  it  necessary  to
 have  any  unions  recognised  in  the
 Production  Units  on  Indian  Railways
 including  C.L.W.,  as  the  grievances  of
 staff  of  these  organizations  are  taken
 up  by  the  elected  Staff  Councils  func-
 tioning  in  these  Adrninistrations,  un-
 hke  the  Zonal  Railways,  where  there
 are  no  staff  councils.

 Following  8  Tripartite  Labour  Con-
 ference  held  in  May  1977,  a  Tripartite
 Committee  was  set  up  by  the  Labour
 Ministry  to  make  recommendations
 mter  alia  regarding  norms  for  recogni
 tion  of  Unions.  Government  js  consi-
 dering  their  report  and  the  question  of
 recognition  of  unions  in  the  Produc-
 tion  Units  including  C.L.W.  woulg  be
 examined  on  merits  in  the  light  of  the
 decision  that  may  be  taken  by  the
 Government  on  the  report  of  the  Com-
 mittee,

 Drilling  in  Kutch  District

 7298.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state;

 (a)  whether  it  was  decided  to  start
 drilling  work  for  oil  after  August,
 977  in  Kutch  district;
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 (b)  if  so,  whether  any  work  of
 drilling  has  been  started;  and

 (c)  if  so,  the  result  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 (SHRI  JANESHWAR  MISHRA):  (a)
 No,  Sir

 (b)  and  (c).  Do  not  arise.

 Gandhidham-Lakhpat  Railway
 Line

 7299.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  new  Railway  line
 from  Gandhidham  to  Lakhpat  is  under
 consideration;  and

 (b)  whether  Government  propose  to
 give  priority  to  this  new  Railway  line
 as  this  line  is  in  backward  district  and
 crores  of  rupees  of  minerals  have
 been  found  out  after  commercial  sur-
 vey  and  it  is  in  border  area?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  The
 question  of  gauge  conversion  of  the
 existing  metre  gauge  line  between
 Gandhidham  ang  Bhuj  ang  construc-
 tion  of  a  broad  gauge  line  from  Gan-
 dhidham  to  Lakhpat  via  Mandvi  were
 examined  during  the  course  of  surveys
 carrieq  out  in  97l-72  The  projects
 were  not  foung  to  be  viable  on  account
 of  very  limited  prospects  of  traffic  and
 were  not,  therefore,  taken  up.  It  will
 be  possible  to  consider  this  project
 afresh  when  there  is  substantial  im-
 provement  in  the  availability  of  re-
 sources.

 Conversion  of  B.  G.  line  between  Gan-
 dhidham  and  Bhuj

 7300.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state;

 (a)  whether  the  work  of  converting
 metre  gtuge  line  from  Gandhidbam  to
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 Bhuj  into  broad  gauge  Mine  is  under
 consideration  as  Kutch  District  is  quite
 backward  district  and  Government
 have  accepted  in  principle  that  back-
 ward  District  would  get  priority;  and

 (b)  if  so,  the  present  progress  of
 work  and  time  by  which  it  was  to  be
 completed  in  accordance  with  the
 plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  A  sur-
 vey  was  carried  out  for  the  conversion
 of  Gandhidham-Bhuj  metre  gauge  line
 into  broad  gauge  in  97l-72.  The  pro.
 ject  was  not  foung  to  be  viable  on  ac-
 count  of  very  limited  prospects  of
 traffic  and  was  not,  therefore,  taken
 up  It  will  be  possible  to  consider
 this  project  afresh  when  there  is  sub-
 stantial  improvement  in  the  avail-
 ability  of  resources,

 पुराने  भ्रधिनियमों  के  स्थान  पर  नये
 अ्रधिनियम  लाना

 730l.  ‘Bto  लक्ष्मीनारायण  पड़िय:
 क्या  विधि,  न्‍्य|य  शोर  कम्पनो  कार्म  मंत्री  यह
 बताने  की  कृष्ण  करेंग  कि:

 (६  क्‍या  यह  सच  है  कि  इस  समय
 वेक  ऐसे  अधिनियम  लागू  हैं  जो  50  से

 80  वे  पूर्व  बनाये  गये  थे  श्रौर  श्राज  के  सदर्भ
 में  उन्हें  पूरी  तरह  सशोधित  +रने  की  जरूरत
 है  तथा  उनके  स्थान  पर  नये  अधिनियम  लाये
 जाने  चाहियें  ;

 (ख)  यदि  हां,  तो  उन  प्रधिनियमों  के
 नाम  कया  हैं;  शौर

 (ग)  क्‍या  सरकार  कॉ  विचार  उन
 प्रधिनियमों  का  आधुनिकीकरण  अथवा  उनमें
 संशोधन  करने  का  है  ताकि  वे  झाज  की  सामा-
 जिक  परिस्थितियों  के  प्रनुकूल  हों  ?

 विधि,  न्याय  और  कम्पनी  कार्य  मंत्री

 (शो  शान्ति  भूषण  )  :  (#)
 से  (ग)  कुछ  ऐसे  प्रधिनियमों  में  जो  50
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 से  80  ब्ष  पहले  कानून  बने  थे,  संशोधन  की
 झौर  कुछ  मामलों  में  उनके  स्थान  १२  नए
 अधिनियम  बनाने  की  झावश्यकता  है  1

 ऐसे  सभी  प्रधिनिवर्मों  के  ब्यापक  पुल-
 बविलोकन  का  प्रयत्त  तहीं  क्रिया  गया  है
 किस्नु  अलग-अलग  प्रधिनियमों  को  समय-समय
 पर  संशोधित  किया  जा  रहा  है  या  उनके
 स्थान  पर  नए  भ्रधिनियम  बनाए  जा  रहे  हैं।
 यह  कार्य  प्रशासनिक  मंत्रालय  से  प्राप्त
 सुझावों  के  झाधार  पर  या  किसी  पश्रधि-
 नियम  को  लागू  करने  मे  अनुभव  की  गई
 व्यावहारिक  कठिनाइयों  के  भ्राधार  पर
 झभथवा  विधि  आयोग  की  सिफारिशों  के
 भ्ाघार  पर  किया  जाता  है  ny  प्रप्रचलित
 भ्रधिनियमों  को  भी  समय-समय  पर  निरसन
 भ्रधिनियमों  द्वारा  निरसित  किया  जा  रहा
 है  v

 रेलबे  में  प्रशिण

 7302.  डा०  लक्ष्मी  माशयण  पांडेय  :
 क्या  रेल  मंत्री  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  विभिन्न  रेलये
 डिविजनों  में  प्रशिक्षुओों  के  रूप  में  नियुकत  किये
 गये  व्यक्तियों  को  रेलवे  यं  पर  प्रशिक्षण
 दिया  जाता  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  रेलवे
 के  खर्च  पर  दिये  गये  प्रशिक्षण  को  ध्यान  में
 रखते  हुए  ऐसे  लोगों  को  नियुक्ति  के  मामले
 में  प्राथमिकता  दी  जानी  चाहिए  ;  और

 (ग)  यदि  हां,  तो  पश्चिम  रेलवे  के
 रतलाम  डिवीजन  में  ऐसे  लोगो  की  संख्या
 क्या  है  जिन्हें  ऐसा  प्रशिक्षण  ढिया  गया  था
 परन्तु  जिन्हें  नियुक्ति  नही  दी  गई  ?

 रेल  मंत्रालय  सें  राज्य  मंत्री  ी  शिव
 नारायण  ye  (क)  जी  हूं,  |  प्रणिकु
 पभपिनियम,  961  के  भ्रधान
 52  L.S.—7

 (ल)  प्रशिक्षु  भ्रधिनियम  के  प्रधीन
 प्रशिक्षुप्रों  को  प्रशिक्षण  देने  की  आध्यता  है
 ताकि  देश  के  उद्योगों  क ेलिए  कुशल  जनशक्ति
 की  व्यवस्था  की  जा  सके  ।  लेकित  प्रशिक्षण
 देने  बाले  संगठन  का  नौकरी  की  व्यवस्था
 करने  का  कोई  दायित्व  नहीं  है।  रेलों  द्वारा

 नौकरी  प्रदान  करने  की  क्षमता  सीमित  है,
 जौर  यह  रिक्तियों  व  दूसरों  के  शवों  पर  भी
 निर्भर  करती  है  t

 (ग)  रतलाम  मंडल  में  127  प्रशिक्षु
 &  लेकिन  वे  भ्र्भी  प्रशिक्षण  प्राप्त  कर  रहे
 हैं

 बोस  उबेरक  संयंत्रों  के  प्रबन्ध की जांच को  जांच
 करने के  लिए  विशेष  समिति

 7303.  डा०  लक्ष्मी  भारायण  पांडेय  :
 क्या  पेट्रोलियम,  रसायन  धौर  उद्रक  मंत्रो
 यह  बताने  की  क्ूपा  करेगे  कि  ६

 (क)  क्‍या  यह  सच  है  कि  देश  के  20
 उर्वरक  संयंत्रों  के  प्रबन्ध  की  जांच  करने  त्तथा
 उनमें  किस  प्रकार  का  प्रबन्ध  होमा  चाहिए इसकी  सिफारिश  करने  के  लिए  भारत
 सरकार  के  संयुक्त  सचिव  श्री  राम  कृष्णैया
 की  भ्रध्यक्षता  में  एक  विशेषज  समित्ति  बनाई
 गईथी;

 (क्ष)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 सभी  बीस  संबंत्रों  को  एक  निगम  के  अ्रधीन लाया  गया  था:  और

 (ग)  क्‍या  सपरोक्‍त  भाग  (ख)  में
 उल्लिखित  सिफारिश  को  सरकार  ने  क्रियाँ-
 स्वित  किया  था  ;  भौर  यदि  नही,  तो  इसके
 क्या  कारण  हैं  ?

 पेट्रोलियम  तथा  रसायन  शौर  उर्वरक
 मंत्रालय  सें  राज्य  अंत्रो  (भो  जमेश्वर
 सिन ) :  (फ)स  (ग)  वर्ष  2967
 में  दो  सरकारी  उपक्रमों,  भर्थात्‌  फटिलाइजर
 का  रपोरेशन  धॉफ  इंडिया  जौर  फर्टिलाइजर्स
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 एच्ड  कैमिकरस  ट्रायमको र  लि०  के  संगठनात्मक
 ढाचि  का  अध्ययन  करने  के  लिए  एक  झघ्ययन
 बल  लिमुक्त  किया  गया  था,  पेट्रोलियम  झौर
 रसायन  मंज्रासय  के  तत्कालीन  संयुक्त  सचिव
 श्री  एम०  रामाकृष्णैया  इस  दल  के  संयोजक
 थे।  अध्ययन  दल  ने  प्रस्य  बातों  के  साथ-
 सथ  यह  भी  सुझाव  दिया  था  कि  सरकारी
 ह...  में  एक  ही  उर्ब रक  निगम  होना  वाहिए  |
 सरहारने  इस  सिफारिंग  को  स्वीकार  नहीं
 किया  क्‍योंकि  इससे  निर्णायक  अधि6हार

 एकीकृत  हो  जाते  थे  जो  संयंत्र  की  कार्य

 कुशलता  के  हित  में  नहीं  होते  1

 समस्सोपुर-दरभंगा  लाइन  का  बदला  जाता

 7304.  श्री  सुरेख  झा  सुमत  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेये  कि  :

 (=)  क्या  समस्तीपुर-दरभंगा  मीटर
 गेज  लाइन  को  बड़ी  लाइन  में  बदलने  के
 सम्बन्ध  में  सर्वेक्षण  कार्य  पुरा  कर  लिया  गया

 है;

 ख)  किये  गये  सर्वेक्षण  कार्य  के  तथ्य
 क्या  हैं;  श्रौर

 (ग)  इसको  बदलते  का  काम  कब  तक

 पूरा  हो  जायेगा  ?

 रेल  मंत्रालय  में  शाज्य  मंत्री  (श्री
 शिव  नारायण)  :  (क)  से  (ग)
 समस्तीपुर  भौर  दरभंगा  के  बीच  मीटर  लाइन
 को  बड़ी  लाइन  में  बदलने  के  लिए  भ्रन्तिम
 मार्ग,  निर्धारण  इंजीदियरी  सर्वेक्षण  एवं
 ग्रातायात  पुर्वेमूल्यांकन  का  काम  पूरा  हो
 चुका  है।  पुर्नमूल्यांकन  के  अग्ुरार  इस
 परियोजना  6%  8.  73  करोड़  रुपये  खर्च  होने
 का  झनुमान  है।  यह  एक  अनुमोदित  परि-
 योजना  है  जिसे  i974-75  के  बट  में
 शामिल  कर  ली  गई  थी।  संसाधनों  की  भारी
 तंगी  के  कारण  वर्तेमान  विशीम  वध  में
 इसके  लिए  केवल  i,000  रुपये  की  सांकेतिक
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 मि

 की  गई  है।  इस  प्रियोजता  के
 निर्माण  की  कार्यक्रम  सूची  बनना  धन  की

 सुलभता  पर  निर्भर  करेगा

 Recruitment  of  10,000  Additional  Staff

 7305.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleaseq  to  state:

 (a)  whether  recruitment  of  10,000,
 additional  staff  for  implementation  of
 RLT  Award  as  announced  on  79७8
 December,  977  has  been  completed;

 (b)  if  so,  has  the  Award  been  im-
 plemented;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)-  (a)  to  (c).  Recruit-
 ment  of  these  10,000  posts  belonging  to
 various  class  III  and  class  IV  catego-
 rics  wil]  take  some  time  as  the  process
 involves  recruitment  and  training  of
 staff  Railways  are  making  all  efforts
 to  complete  the  work  as  early  as  possi-
 ble  The  accepteq  recommendations
 of  the  Raflway  Labour  Tribunal,  969
 on  Hours  of  Employment  Regulations
 are  in  the  process  of  implementation
 Since  these  recommendations  take
 effect  from  1-8-74,  the  time  taken  in
 implementing  them  will  not  go  against
 the  existing  staff  who  are  getting
 overtime  wherever  due.

 Violation  of  Rules  in  regard  to
 Employment

 7306,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaint  about  violation
 of  the  rules  in  force  in  the  matter  of
 employment,  retrenchment,  artificial
 breaks,  grant  of  temporary  status,  ab-
 sorption  in  permanent  departments:

 (b)  if  so,  their  numbers,  zone-wise;
 and
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 fe)  what  steps  the  Government
 propose  to  take  for  disposal  of  these
 complaints?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Some  com-
 plaints  in  this  regard  have  been
 received  from  time  to  time.

 (b)  Statistical  information  in  this
 regard  ig  not  being  maintained,

 (c)  These  are  looked  into  and  re-
 medial  action  taken  wherever  warrant-
 ed.  Instructions  have  been  issued  to
 the  Railway  Administrations  to  avoid
 artificial  breaks  and  to  gear  up  the
 personne]  department  to  ensure  pro-
 per  redressal  of  grievances.

 974  Strike

 7307.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  some  employees  of  South
 Eastern  Railway  who  were  removed
 from  service  for  participation  in  May,
 974  strike  have  not  been  taken  back
 to  duty  as  yet;

 (b)  if  so,  their  sumber;
 (९)  whether  Government  had  re-

 ceived  any  representation  for  their
 reinstatement;  and

 (d)  what  is  the  decision  of  the
 Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAY:  (SHRI
 SHEO  NARAIN):  (a)  to  (d).  Only  two
 such  persons  remain  out  of  service.
 They  are  undergoing  life  imprison-
 ment  ang  the  question  of  their  reins-
 tatement  does  not  arise.

 Railway  Concession  to  Blind  Men

 7308.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  have  received  a  repre-

 sentation  from  Bling  people  of  Pune
 (Maharashtra)  dateq  3rd  December,
 3977  suggesting  a  change  of  procedure
 in  utilizing  effectively  and  convenient.
 ly  the  concession  offered  by  Railways
 to  Bling  men;

 (b)  if  so,  what  action  have  Govern-
 ment  taken  or  propose  to  take;  and

 (c)  the  reasons  for  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  A  re-
 presentation  was  received  from  the
 Poona  Bling  Men’s  Association  in  May,
 1977,  and  not  in  December,  ‘1977,  sug~
 gesting  the  issue  of  concession  tickets
 to  Bling  persons  on  production  of
 identity  cards  insteag  of  the  requisite
 medical  certificate  as  prescribed  under
 the  extant  rules.  The  request  could
 not  be  agreed  to  and  the  Association
 was  rePlied  accordingly  in  May,  977
 itself,

 Under  the  existing  procedure  for
 availing  of  the  concession,  Blind  per-
 sons  can  have  the  concession  tickets
 direct  from  the  station  concerneq  on
 production  of  a  requisite  medica]  cer-
 tificate,  which  is  maintained  as  a  re-
 cord  by  the  station  staff  for  internal
 check  ang  also  forms  an  authority  for
 the  issue  of  a  concession  ticket.  In
 view  of  this,  it  has  not  been  considereg
 possible  to  have  the  cancession  ticket
 issued  on  production  of  identity  cards.

 Propoials  from  MRTP  Commission  to
 amend  MRTP  Act,  969

 7309.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 refer  to  reply  given  to  Starred  Qués-
 tion  No.  388  on  278  March,  978  re-
 garding  turn  over  and  profits  of
 Industrial  Houses  and  state:

 (a)  whether  the  MRTP  Commission
 submitted  some  proposals  for  suitable
 amendments  of  the  MRTP  Act,  2969
 further  expansion  of  the  authority  of

 the  commission;  and
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 (७)  if  so,  the  nature  of  the  propo-
 sals  and  the  reaction  of  the  Govern-
 ment  thereto?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  (a)  and  (b)
 Certain  proposals  have  been  made  by
 the  MRTP  Commussion  They  tnter-
 aha  include  proposals  for  amendment
 of  the  MRTP  Act  to  enable  the
 Commission  to  exercise  its  powers  of
 enquiry  and_  investigation  more
 effectively  and  in  particular,—

 ay  to  enable  the  Commission  to
 function  when  there  is  a  vacancy/
 absence  of  the  Chairman,

 (uu)  appointment  of  Durector  of
 Investigation  and  other  members  of
 staff,

 Git)  to  enable  the  Commission  to
 have  the  same  powers  as  a  Civil
 Court  under  the  Civil  Procedure
 Code  and  the  proceedings  before  the
 Commission  be  deemed  to  be  judi-
 cial  proceedings,

 (iv)  reference  to  the  Commission
 of  monopolistic  trade  practices  in
 dulged  m  by  one  or  more  under-
 takings,

 (v)  the  power  to  the  Commission
 to  enquire  into  rejection  of  applica-
 tions  for  industrial  licence,  and

 (vy  to  empower  the  Commission
 to  pass  interrm  orders

 These  proposals  are  presently  under
 consideration  of  the  Export  Committee
 headed  by  Justice  Rajyindar  Sachar
 which  is  reviewing  the  provisions  of
 the  Companies  Act,  7976  and  the
 Monopolies  and  Restrictive  Trade
 Practices  Act,  969  so  as  to  simplify
 them  and  to  make  them  more  effec
 tive  The  Report  of  the  said  Com-
 mittee  is  expected  to  be  submitted  to
 the  Government  by  the  30th  June,  978
 and  thereafter,  the  Government  would
 eonsider  it  and  formulate  its  views  on
 the  recommendations  made  by  the

 Committee
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 राजनैतिक  बलों  और  मेताझों को  कस्पनियों
 द्वारा  ्य

 7310.  ची  हुकस  देव  सारागण  काक  :
 क्या  जिधि,  थ्पाय  जौर  कम्पती  कार्य  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  970  से  977  तक  किन
 कम्पनियों  ले  जिन  राजनैतिक  दलों  तथा
 नेताओं  को  पृथक-पृथक  कितता-कितना  चन्दा
 दिया  ,  श्रौर

 (ख)  क्‍या  चन्दा  देना  कानूनी  दृष्टि
 से  उचित  था?

 विधि,  स्थाय  झोर  कम्पनो  कार्य  मंत्री

 ो  झारित  हून )  (क)  तथा  (ख).
 कम्पनियों  द्वारा  सम्बन्धित  भ्रवधि  के  मध्य
 राजनैतिक  दलो  तथा  राजनैतिक  नेताभो  को
 दिये  ये  ब्बत्दों  की  बाबत  वम्पनी  कार्य
 विभाग के  पास  कोई  सूचना नहीं  है।  कम्पनी
 अधिनिभमम,  956  की  धारा  293  क  की
 उपधारा  (1),  जो  26  मई,  969  से
 दरिनियमित  है,  में,  एक  बम्पती  के  लिए,
 किसी  राजनैतिक  दल  झथवा  किसी  राजनैतिक

 उद्देश्य  के  लिए  श्वन्दे  देने  का  निषेध  है  t
 ge  कोई  कम्पनी,  खब्त  धारा  की  उप-
 धारा  (2)  के  प्रन्तगेत  झपने  ाप  पर

 मुकदमा  चलाये  जाने  का  उत्तरदायित्व  बहन
 किये  बिता,  इस  प्रकार  के  वन्दे  नहीं  दे
 सकती

 तथापि,  i--74  से  31-3-977  तक
 की  प्रवधि  के  मध्य,  अपने  भनेक  संगठनों
 समेत,  राजनैतिक  दलो  हारा  प्रकाशित/
 प्रकाशित  की  जाने  वाली  स्मारिकाप्नों  मे
 विज्ञापनों  के  लिए  1013,  वम्पनियों  0.13

 करोड़  रुपये  के  लगभग  धन  राशि  दी  है  t

 ae  met  कि  बया  इन  प्रदायगियी  मे  से  किनी
 का  कम्पनी  अ्धिसियम  i956  की  धारा
 293 क  के  अन्तर्गत  ब्वे  देने  का  मास  होता

 है  की,  abe/ctrer, st ot oft & 1 की  जा  रही  है  ’
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 अखियारपुर-राजणिर  बढ़ो  WER  का
 चिस्तार

 7311.  थी  थोरेशा  प्रसाद  :  क्या

 रेल  मंत्री  यह  बचाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  असि्तियारपुर-राणगिर  बड़ी
 लाइन  का  बिहार  में  गया  तक  विस्तार  करने  के
 लिए  सर्वेक्षण  कार्य  पूरा  हो  गया  है;  भौर

 (ख)  यदि  हां,  तो  इस  लाइन  के  विस्तार
 काये  को  पूरा  करने  के  लिए  कार्य  कब धारम्भ
 किया  जायेगा  ?

 रेल  मंभ्ालब  सें  राज्य  मंत्रों  ो
 लिव  नारायण ) :.  (क)  भौर  (ल).
 बस्तियारपुर-राजगिर  बड़ी  लाइन  को  गया
 तक  बढ़ाने  के  लिए  सर्वेक्षण  का  काम  पूरा
 होने  वाला  है।  सर्वेक्षण  का  काम  पूरा  हो
 जाने  के  बाद  और  संसाधनों  की  उपलब्धता
 के  प्रनमुसार  इस  लाइन  के  निर्माण  के  सम्बन्ध
 में  विनिश्चय  किया  जायेगा।

 Proposal  to  appoint  Representatives  in
 the  Boards  of  Management  Multi.

 national  Drug  Companies

 73i2,  SHRIMATI  PARVATHI
 KRISHNAN-  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 appoint  its  representatives  in  the
 boards  of  management  of  multi-nation-
 al  drug  cempanies  operating  in  the
 country;  and

 (b)  if  go,  the  details  and  objectives
 thereof  and  the  steps  being  taken  in
 this  direction?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  JANESHWAR  MISHRA):
 (a)  and  (b).  There  ig  no  such  proposa:
 at  present.  However,  paras  5  and
 l9  of  the  Statement  containing  Gov-

 esnment  decisions  on  the  (Hathi)
 Committee  on  Drugs  and  Pharmaceu-
 ticals  Industry,  a  copy  of  which  has
 been  laid  on  the  Table  of  the  House
 on  -29-3-1978,  provide  for  acquiring  of
 disinvested  shares  of  foreign  com-
 panies  by  Government  financial  and
 public  sector  institutions.  Represen-
 tation  on  the  Boards  of  such  com-
 panies  would  be  decided  in  each  case
 depending  on  such  equity  holding  by
 Government  financial  and  public
 sector  institutions  as  may  result.

 Representation  from  Senior
 Stenographers

 74i3.  SHRI  ISHWAR  CHAUDNRY:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  representation
 dated  8th  August,  977  has  been  recei-
 ved  by  the  Government  from  Senior
 Stenographers  of  Northern  Railway
 against  their  revised  grade  of  Ra.
 425—700  (LS);

 (b)  if  so,  what  action  has  been  taken
 to  redress  the  legitimate  grievances  of
 Senior  Stenographers;

 (c)  whether  it  is  a  fact  that  prior  to
 revision  of  their  grade,  maximum  of
 their  grade  and  that  of  Chief  Clerks
 was  the  same  i.e.  Rs.  425  but  where-
 as  the  maximum  of  the  grade  of  Chief
 Clerks  hag  been  raised  to  Rs,  750/-  in
 the  revised  scale  of  pay,  maximum  of
 Stenographers  have  been  fixed  at
 lower  leve)  Rs.  700/-  only;  when  both
 the  posts  of  Chief  Clerk  and  Senior
 Stenographer  carry  equal  importance
 and  responsibility;

 (d)  if  80,  why  this  discrimination  in
 fixing  the  revised  scale  of  both  of  these
 categories  has  been  done;  and

 (e)  what  steps  Government  propose
 to  take  in  the  matter  to  remove  this
 disparity  in  pay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (e).
 Representations  for  improvement  in
 pay  scales  have  been  received  from
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 the  category  of  Stenographers  from
 time  to  time.

 In  accordance  with  the  recommen-
 dations  of  the  Third  Pay  Commission,
 —
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 the  following  avales  of  pay  bave  heen
 allotted  tq  the  category  of  Steno-
 graphers  and  Chief  Clerks  on  Rail-
 ways:

 Category  Authorised  scale  Revised  Scale

 Rs,  Rs.

 (i)  Stenographers  न  Q  (210425,  425  —700
 (ii)  10425,  plus  Spl.  Pay  Rs.  550—750

 30/50.
 (ii)  Chief  Clerks  395425  Q  425—700  Qgrd  of  posts)

 (४)  550—750]  (a/grd  of  posts

 It  has  nog  been  found  feasible  to
 make  any  deviation  from  the  recom-
 mendation  of  the  Third  Pay  Commis-
 sion,  Since  the  scales  of  pay  recom-
 mended  by  the  Pay  Commission  have
 been  implemented,  it  38  not  considered
 that  this  constitutes  an  anomaly.

 Payment  of  Wages  to  Parcel  Porters
 at  Allahabad

 7314.  SHRI  BATESHWAR  HEM-
 RAM:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  5709  on  the
 2nd  August,  977  regarding  Payment
 of  Wages  to  Parcel  Porters  at  Allaha-
 bad  and  state:

 (a)  the  specific  month  and  year  from
 which  the  Society  started  paying  Par-
 cel  Porters  @  Rs,  3.50  per  day;

 (b)  the  total  payments  made  to  the
 Parcel  Porters  and  Supervisory  staff
 employed  for  performing  Parcels
 handbng  work  at  Allahabad  Railway
 Station  during  the  period  July,  975  to
 July,  977  month-wise  separately;
 ce

 (९)  whether  these  payments  were
 made  to  the  Parcel  Porterg  in  presen-
 ce  of  the  representative  of  the  ‘‘Princi-
 pal  Employer”  as  per  provisions  made
 under  the  Contract  Labour  (Regu-
 lation  and  Abolition)  Act,  1970;  and

 (d)  if  not,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN),  (a)  From
 August,  975  to  June,  976

 (b)  Information  is  not  available  as
 the  account  books  of  the  Society  are
 stated  to  be  under  the  Government
 Audit

 (e)  and  (d).  Payments  have  been
 witnessed  by  the  Railway  representa-
 tive  with  effect  from  September,  977
 only.  Prior  to  this,  a  certificate  that
 “fair  wage  ig  being  paid  to  the  work-
 ers”  furnished  by  the  Society  along-
 with  the  monthly  bills  was  accepted

 Licensed  Porters  at  Allahabad

 7315.  SHRI  GYANESHWAR
 PRASAD  YADAV:

 SHRI  N.  K.  SHEJWALKAR

 Will  the  Minister  of  RAILWAYS  Le
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3625  on  the
 8th  December,  977  regarding
 Licensed  Porters  at  Allahabad  and
 state  whether  entire  question  of
 introducing  the  ‘decasualisation
 scheme’  at  Allahabad  Railway  station,
 after  taking  all  pros  and  cons  of  both
 the  systems  into  consideration,  has
 been  examined  in  the  Ministry  and
 what  is  the  final  outcome  of  their
 examination?
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 THE  MINISTER  OF  STATE  IN  in  the  near  future  particularly  in  view THE  MINISTRY  OF  RAILWAYS  of  the  backwardness  of  the  tract;  and

 (SHRI  SHEO  NARAIN):  The  matter
 is  still  under  consideration,  (d)  Sf  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 Werkmen  Engaged  for  Parce]  Hand.  wr~  THE  MINISTRY  OF  RAILWAYS

 ling  at  Mughalsarai  (SHRI  SHEO  NARAIN):  (a).  No,
 Sir.

 7316,  SHRI  ISHWAR  CHAUDHRY:  (b)  and  (e).  De  not  arise. Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  (d).  There  is  extreme  shortage  of Unstarred  Question  No.  36i0  on  the  fundg  and  the  limited  funds  which  are i3th  December,  977  regarding  work-  available  are  not  sufficient  even  to men  engaged  for  parcel  handling  at  meet  the  requirements  of  the  projects Mughalsarai  and  state:  already  in  hand.

 (a)  the  total  amount  paid  to  the
 workmen  during  the  period  Novem-  Idling  of  Wagons
 ber,  4975  to  March,  978  month-wise
 separately  and  whether  the  entire  pay-  73i8.  SHERI  VASANT  SATHE:  Will
 ment  was  made  in  presence  of  the  the  Minister  of  RAILWAYS  be  pleased
 authorised  representative  of  the  prin-  to  state;
 cipal  employer;

 (a)  whether  it  ig  a  fact  that  large (b)  the  total  amount  paid  to  the  scale  idling  of  mem  i  in  ‘evid  bas Supervisory  Staff  during  the  above-  the  delay  caused  in  the  carrying  of mentioned  period  month-wise  geparate-  whole  cement,  fertilisers  and  other
 ly;  and  goods  both  for  public  and  private

 (e)  the  details  of  payments  made  by  sectors  and  the  situation  has  become
 the  Eastern  Railway  against  work  done  critical  enough  to  call  for  immediate
 bills  for  the  period  November,  975  to  action  to  normalise  the  position;
 February,  978  month-wise  separately?  (b)  it  so,  furnish  details  regarding

 THE  MINISTER  OF  STATE  IN  the  reported  idling  of  wagons;  and
 THE  MINISTRY  OF  RAILWAYS  (c)  details  of  action  taken/  proposed (SHRI  SHEO  NARAIN):  (a)  to  (c).  in  the  matter?
 The  information  ig  being  collected
 and  will  be  laid  on  the  Table  of  the  THE  MINISTER  OF  STATE  IN
 Sabha.  THE  MINISTRY  OF  RAILWAYS

 (SHRI  SHEO  NARAIN):  (a)  to  (c).
 There  have  been  cases  of  delay  in Barell  to  Sagar  Railway  Line  loading  and  releases  of  wagons  at

 ९97.  SHRI  HARI  VISHNU  KAMA-  =  @8ding  and
 =  unloading  points  _res-

 TH:  Will  the  Minister  of  RAILWAYS  _Pectively,  resulting  in  blocking  of  a
 pleased  to  state:  as—-nhumber  of  wagons  mainly  in  the

 Collieries,  Steel  Plants,  Thermal
 (a)  whether  it  is  a  fact  that  a  Power  stations,  Fertilizer  unloading

 survey  was  undertaken  some  years  points  etc.  The  following  steps  have
 ago  for  the  construction  of  a  railway  been  initiated  by  the  Ministry  of
 line  from  Bareli  (district  Reiren,  Railways  in  coordination  with  the
 Madhya  Pradesh)  to  Sagar  (Madhya  other  concerned  Ministries,  to  im-
 Pradesh):  prove  the  situation:—

 (0)  if  80,  the  outcome  thereof;  (i)  Frequent  meetings  by  the
 (c)  whether  Government  propose  to  Director,  Rail  Movement,  Calcutta,

 include  that  project  for  implementation  who  controls  the  allotments  of  coal
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 in  Calcutta,  with  the  representatives
 of  the  Coal  India  Limited  and  the
 Steel  Authority  of  India.

 (a)  Setting  up  of  a  Task  Force
 consisting  of  senior  officers  of
 Ministry  of  Railways,  Enetgy  and
 Industry  following  the  meeting  of
 Manisters  of  Railways,  Industry
 and  Energy  to  review  the  position
 with  regard  to  supply  of  coal  to
 cement  plants  The  Task  Force  35
 also  reviewing  the  position  regarding
 supply  of  coal  to  Power  Houses

 (an)  Constitution  of  Working
 Group  with  representatives  of  the
 Department  of  Agriculture  and  Rail-
 wavs  to  review  the  loading  of  fe.
 tihzergs  and  the  release  of  wagons
 at  unloading  points  and  to  rationa-
 hse  movements  to  the  maximum
 extent  possible

 (av)  Periodical  meetings  with  the
 representatives  of  the  Department
 of  Food  for  streamlining  the  move-
 ment  of  foodgrams

 मेरठ  जिले  सें  रेल  लाइन

 7319.  भरी  श्याराम  शाक्य  :  क्‍या
 रेल  मत्री  यह  बताने की  कृपा  करेगे कि

 (क)  क्‍या  सरकार  ने  मेरठ  जिले  मे
 एक  नई  रेल  लाइन  बिछाने  हेतु  कोई  सर्वक्षण
 किया  है,  और  यदि  हा,  तो  तत्सम्बन्धी  ब्योरा
 क्या  है,  भौर

 (@)  इस  रेल  लाइन  को  बिछाने  का  कार्य
 कब  तक  पूरा  कर  लिया  जायेगा  भौर  इस
 पर  भ्रनुमानत  कितनी  राशि  खर्च  होगी?

 रेल  मंत्रालय मे  राज्य  मंत्री  (भी  शिव
 नारायण  )  :  (क).  और  (ख).  भूतपूर्व
 शाहवरा-सहारनपुर  लाइट  रेलवे  जिसका  कुछ
 भाग  मेरठ  जिले  मे  पडता  है,  ह्वारा  सेवित
 क्षेत्र  मे  बडी  लाइन  बिछाने  के  काम  पर
 22  53  करोड  रुपये  खर्चे  होने  का  भ्रमुमान
 है।  यह  काम  चल  रहा  है  भौर  शा  है  कि
 वर्ष  i980  तक  पूरा हो  जायेगा।
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 (i)  भवाना  के  रास्ते  दौराला  से

 हस्तिनापुर  औौर  (2)  बड़ौत  से
 'छपरौली  के  बीच  बड़ी  रेल  लाइन
 बिछाने  के  लिए  प्रारम्भिक  हजीनिमरी
 एवं.  यातायात  सर्वेक्षणः  मशः:
 1963-64  भौर  1974-75  में
 किये  गये  थे।  लेकिन,  इन  परि-
 योजनाझो  को  अर्यक्षम  नहीं  पाया
 गया  ।  संसाधनों  पर  भारी  तगी  और
 पहले  से  की  गई  भारी  वचनबद्धता

 क ेकारण  इस  समय  इन  रेल  लाइनों
 के  निर्माण  का  काम  शुरू  करना
 सम्भव  नही  है

 32  00  hrs

 PAPERS  LAID  ON  THE  TABLE

 RivVIFW  ON  THE  WORKING  AND  ANNUAL
 Report  OF  PyrirESs,  PHOSPHATES  AND

 CHemicats  LIMITED  FOR  1976-77

 पंट्रोलिपम  तथा  रसायन  शोर  उर्वरक
 मंत्रालय  में  राज्य  मंत्री  पो  जनेश्यर  मिथ  ):
 झध्यक्ष  महोदय,  मै  कम्पनी  अधिनियम,
 956  की  धारा  6i9%  की  उपधारा
 a)  के  ऋन्तगंत  निम्नलिखित  पंत्नों  (हिन्दी

 तथा  प्रंग्रेजी  सस्करण)  की  एक-एक  शअ्रति
 सभा  पटल  पर  रखता  हु

 q)  पाइराइट्स  फास्फेट्स  एण्ड  कैमी-
 कलस  लिमिटेड,  डे  री-आन-सोन,  जिला
 रोहतास  (बिहार)  के  वर्ष  i976~
 77  के  कार्यकरण  की  सरकार  द्वारा
 समीक्षा  ।

 (2)  पाइराइटस,  फास्फेटस  एण्ड  कैमी-
 कलस  लिसिटेड,  डेरी  झान  सोन,  जिला
 रोहतास  (बिहार)  का  वर्ष  i976-
 77  का  वाधिक  प्रतिवेदन,  लेखा-
 परीक्षित  लेखे  तथा  उन  पर  नियंत्षक
 महालेखापरीक्षक  की  टिप्पणियां  |

 {Placed  in  Library  See  No,  LT-
 2108/78  j



 4  Re.  Calling
 Attention

 NOTIWICATIONS  UNDER  REPRESENTATION
 OF  THE  PrOpte  Acr,  ‘1950  AND  Com-

 Pantes  Act,  956

 विधि,  न्याय  शौर  कम्पती  कार्य  मंत्रालय
 में  राज्य  मंत्री  (भो  गरसह  यादव  )  :
 झध्यक्ष  महोदय,  मैं  निम्नलिखित  पत्र  सभा
 पटल  पर  रखता  हूँ  :

 (1)  लोक  प्रतिनिधित्व  प्रधिनियम,
 950  की  धारा9  की  उपधारा  (2)
 के  प्रन्तगंत  अधिसूचना  संध्या  सा०
 अा  i9]  (ड)  :  (हिन्दी  तथा
 अंग्रेज़ी  सस्करण)  की  एक  प्रति,  जो
 दिनाक  22  मार्च,  978  के  भारत
 के  राजपत्र  मे  प्रकाशित  हुई  तथा
 जिसके  द्वारा  ससदीय  तथा  विधान
 सभाई  “>िर्वाचन  क्षेत्र  परिसीमन
 झादेश,  976  की  भनुसुच्री  36
 में  वण्णित  निर्वाचन  क्षेत्र  के  भ्राकार
 में  कतिपय  शुद्धिया  की  गई  है

 [Placed  in  Library.  See  No.  LT-
 2109/78  }

 (2)  कम्पनी  भ्रधिनियम,  i956  की
 घारा  620क  की  उपधारा  (3)  के
 झन्तर्गत  ५धिसूत्नना  सख्या  सा०  सा०
 नि०  426  (हिन्दी  तथा  श्रग्रेज़ी
 सस्करण )  की  एक  प्रति,  जो  दिनाक

 L  ्प्रल,  978  के  भारत  के  राज-
 पत्र  में  प्रकाशित  हुई  थी  तथा  जिस
 केद्वारा  मैसर्स  प्रनृतसर  राधास्वामी
 फाइनेंन्स  कम्पनी  (प्राइवेट)  लिमि-
 टेड  को,  जिस  का  पंजीकृत  फार्यालय
 उसर  प्रदेश  राज्य  में  हैं,  “निधि”
 चोषित  किया  गया  है

 {Placed  in  Library.  See  No.  LT-
 2110/78},

 RE.  CALLING  ATTENTION
 MR.  SPEAKER:  Calling  Attention,

 Shri  Somnath  Chatterjee.
 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur):  Up  till  now,  we  have  not
 Teceiveg  any  statement
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 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  I  was
 collecting  all  the  facts;  I  have  collec-
 ted  the  facts....

 MR.  SPEAKER.  I  will  take  it  up at  O'Clock.  Will  that  be  all  right?

 SHRI]  SURJIT  SINGH  BARNALA:
 I  have  got  the  statement  ready.

 MR  SPEAKER:  Is  :t  a  long  one?
 SHRI  SURJIT  SINGH  BARNALA.

 It  is  three  pages.
 MR  SPEAKER  I  will  take  it  up

 at  7  O'Clock  Is  it  suitable  to  all  the
 hon  Members?

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  would  suggest  4
 O'Clock

 MR  SPEAKER,
 up  at  |  O'Clock

 We  will  take  it

 2201  brs,

 PUBLIC  ACCOUNTS  COMMITTEE
 SEVENTY-TmgD  Report

 SHRI  C  M  STEPHEN  (Idukki);  I
 beg  to  present  the  Seventy-third  Re-
 poit  of  the  Public  Accounts  Commit-
 tee  on  paragraph  48  of  the  Report  of
 the  Comptroller  and  Auditor  General
 of  India  for  the  year  ‘1975-76,  Union
 Government  (Civil)  on  University
 Grants  Commission  relating  to  the
 Ministry  of  Education  ang  Social  Wel-
 fare

 I2)  hrs

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Fourtn  REport  AND  MINUTES

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  TI  beg  to  present  the
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 following  Report  and  Minutes  of  the
 Committee  on  Public  Undertakings:

 q@  Fourth  Report  on  Extraord:-
 narily  High  Expenditure  on  Publi-
 city  by  Public  Undertakings.

 (2)  Minutes  of  the  gitting  of  the
 Committee  relating  tp  the  above  Re-
 port.

 ३2,02  brs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 SEVENTEENTH  REPORT

 SHRI  NIRMAL  CHANDRA  JAIN
 (Seoni):  I  beg  to  present  the  Seven-
 teenth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resulu-
 tions.  ‘

 12.25  hrs.

 COMMITTEE  ON  PETITIONS

 THIRD  REPORT

 शी  हरि  चिंव्णु  काभत  (हाशगाब।द)  :

 अध्यक्ष  महांद  य,  मे ंइस  छटी  ल।क  सभा  की
 वाचिक  समिति  का  तुतीय  प्रतिवेदन  प्रस्तुत
 करता  हु  ।

 42.03  hrs.

 MATTERS  UNDER  RULE  377

 (i)  REPORTED  WITHDRAWAL  OF  CONSENT
 BY  CHIEF  MINISTER  OF  KARNATAKA  TO
 THE  EXERCISE  OF  POWERS  BY  C.B.I.  IN

 THE  STATE

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  With  your  permission,
 Sir,  I  want  to  make  a  statement  under
 rule  377.  als

 The  Chief  Minister  of  Karnataka,
 Mr.  Devraj  Urs,  has  withdrawn  the
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 State  Government's  consent  to  the
 exercise  of  powers  by  the  Central
 Bureau  of  Investigation  for  criminal
 offences  in  that  State.  The  consent
 was  given  many  years  back  by  the
 State  Government.  Thus,  the  Chief
 Minister  has  opened  up  possibility  of
 a  potentially  explosive  conflict  with
 the  Centre  in  another  sensitive  areas.
 There  are  reportg  that  some  other
 State  Governments  will  follow  in  his
 foot  steps.  The  Andhra  Government
 has  also  withdrawn  its  consent,  Thus,
 the  CBI  will  not  be  able  to  operate  in
 many  parts  of  the  country  and  thus
 It  may  pose  a  serious  problem  for  the
 Centre.

 The  background  for  the  withdrawal
 ot  the  consent  by  the  Chief  Minister
 ig  that  the  Central  Government  in
 exercise  of  its  powers  appointed  the
 Grover  Commission  last  year  to  look
 into  the  charges  of  corruption  and
 nepotism  against  Mr.  Devraj  Urs.  The
 Commission  found  him  guilty  on  four
 counts.  It  is  stated  that  another  hst
 of  charges  of  corruption  etc.  wag  gub-
 mitted  to  the  Grover  Commission  after
 the  dismissal  of  the  Karnataka  Mims-
 try  headeg  by  Mr  Urs  The  Commis-
 Sion  ig  supposed  to  look  into  all  these
 charges.  By  withdrawing  the  consent.
 the  Chief  Minister  wanted  the  Centre
 to  drop  further  proceedings  against
 him  on  the  plea  that  the  people  of
 Karnataka  had  given  him  a_  fresh
 mandate.  But  the  Centra]  Govern-
 ment  hag  refused  to  agree  with  him
 The  Central  Government  rightly  feels
 that  any  person,  whosoever  he  may  be
 small  or  big,  must  be  punisheg  if  he
 has  indulged  in  corrupt  practices  as

 —
 is  equal  in  the  eye  of  the

 w.

 The  Karnataka  Chief  Minister  has
 refused  to  accept  this  principle  and  he
 has  now  retaliated  by  striking  at  the
 CBI  operation  at  Karnataka.  The
 news  that  the  Commission  has  been
 facing  hostile  demonstrations  have
 also  appeared  in  the  press.  This  ac-
 tion  of  the  Chief  Minister  is  a  crude
 attempt  to  save  himself  from  the
 clutches  of  the  Commission,  If  he  35
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 inhocent,  he  ghollg  be  ready  to  face
 the  Commission  poldly.  It  happened
 many  times  in  the  past  that  many
 State  Governments  had  requesteg  the
 Central  Governtrent  to  give  the  help
 of  the  CB.  to  imvestigate  serious
 cases  of  corruption,  bribery,  atrocities
 ete.  The  withdrawal  of  the  consent
 will  amount  to  the  destruction  of  a
 useful  instrument  bke  C.B.I,  It  will
 algo  disturb  the  Centre-State  relations.
 It  will  create  many  complicated  pro-
 blems  because  there  are  many  enemy
 agents,  saboteurs  and  anti-social  ele-
 ments  in  alj  parts  of  the  country  and
 the  Centra]  Government  is  supposed
 to  keep  a  watch  on  them.  If  the  Cen-
 tral  agencies  like  C.B.I.  are  checked
 by  the  State  Government  in  this  way,
 a  peculiar  situation  can  develop,  which
 may  pose  a  threat  to  the  security  of
 the  country,  It  should  also  be  presum-
 ed  that  the  Centra]  agencies  like
 C.B.I.  should  work  in  the  States,  in-
 dependent  of  any  political  influence
 The  withdrawl  of  the  consent  has
 made  the  conditions  from  bad  to
 worse.

 I  demand  that  the  Home  Minister
 shoulg  make  a  statement  on  this  issue.
 If  the  Home  Minister  wants  to  say
 something  on  this,  let  him  say.
 (a)  RePORTED  DeLay  IN  SUPPLY  OF
 ENRICHED  URANIUM  By  U.S.A.  FOR
 ATOMIC  POWER  PLANT  aT  TARAPUR

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad);  By  your  leave,  I
 proceed  under  rule  377  to  make  the
 following  statement:  There  has  ap-
 parently  been  inordinate  delay  on  the
 part  of  the  Government  of  the  United
 States  in  arranging  for  the  shipment
 of  enriched  uranium  needeg  for  our
 Atomic  Power  Plant  at  Tarapur.  There
 are  also  two  statements  made  by  the

 ter  of  External  Affairs  in  Lok
 aah a  one  07  23rd  of  February,  978
 that  “President  Carter  in  one  of  his
 communications  to  our  Prime  Minister,
 has  reiterateq  his  hope  that  India
 would  see  its  way  to  accepting  the
 comprehensive  international  safe.
 guards  on  all  of  its  nuclear  activities,”
 ang  secondly  by  the  Minister  of  State
 in  the  Ministry  of  External  Affairs  on
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 the  2ng  0  March,  79278  that  “Govern-
 ment  are  at  present  studyihg  the
 legislation,  meaning,  Nuclear  Non-
 Proliferation  Bill  passeg  by  the  U.  8.
 Senate,  the  legislation  in  the  context
 of  its  implications  of  Indo-US  Nuc-
 lear  cooperation.”

 The  Government  would  do  well  to
 take  the  House  into  confidence  with
 regard  to  the  exact  position  today  on
 this  matter.
 (iii)  ReeoRtzp  DRovcHtT  CONDITIONS  IN

 MANIPUR
 SHRI  N.  TOMBI  SINGH  (Inner

 Manipur);  Mr.  Speaker,  under  rule
 377,  I  woulg  like  to  raise  a  matter  of
 public  importance.  Severe  draught
 condition  all  over  the  State  of  Mani-
 pur  has  caused  indescribable  hard-
 ship  to  the  people  of  Manipur.  Rains
 are  late  this  year.  Usually  the  mon-
 soon  starts  in  March.  Thig  year  upto
 thig  time  of  April,  there  is  no  rain.
 In  that  region,  there  is  no  big  river.
 All  the  small  rivers  originate  jn  the
 hills  surrounding  the  Manipur  Valley.
 They  are  all  rainfed.  Dry  season
 started  from  the  month  of  December.
 Owing  to  the  unique  topographic  con-
 dition  of  the  region  floog  ang  drought
 follow  each  other  quickly.  Every  day
 is  precious.  All  the  sources  of  water
 in  the  hill  areas  well  88  in  the  Valley
 have  dried  up.  The  State  Govern-
 ment,  the  Municipal  Board  and  all
 such  bodies  are  addressing  themselves
 to  the  task  of  emergency  water  supply
 spending  huge  amounts  of  money
 every  day.  May  I  request  the  Gov-
 ernment  of  India  ang  Agriculture
 Minister  to  rush  to  the  rescue  of  the
 people  in  this  plight?  It  ig  time  that
 permanent  measures  be  taken  to
 avoid  such  situations  in  the  future  by
 digging  suffictent  number  of  tanks  in
 the  Valley  and  by  creating  more
 catchment  areas  near  foothills  in  the
 northern  portion  of  the  Valley  from
 which  the  Valley  acutely  slops  down
 towards  the  south,  The  forest  depart-
 ment  also  shoulg  see  that  indiserimi-
 nate  destruction  of  forests  for  fire-
 wood  or  shifting  cultivation  be  stopp-
 ed  to  ensure  rainfall  throughout  the
 year,
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 (av)  Raporrep  THREAT  TO  RESORT  TO
 STRIKE  BY  OFFICERS  OF  NATIONALISED

 BAaNKg

 SHRI  VINODBHAI  8  SHETH
 (Jamnagar)  Mr  Speaker,  Sir,  with
 your  permission,  I  would  like  to  raise
 the  following  matter  under  Rule  377

 The  reporteg  threat  to  resort  to
 strike  by  38,000  officers  of  l4  nationa-
 lised  banks,  the  State  Bank  of  India
 and  its  gubsidiaries  throughout  the
 country,  against  the  unilateral  decision
 of  Government  to  implement  the  Pillai
 Committee’s  recommendations  from
 May  l,  +1978,  has  createq  widespread
 discontent  in  business  circles

 The  Finance  Ministry  is  requested
 to  discuss  this  matter  with  the  All
 India  Confederation  of  Bank  Officers’
 Organization  immediately  to  avert
 this  impending  strike,  which  will
 otherwise  paralyse  the  entire  economy
 of  the  nation
 (v)  Reportep  Frre  In  INDIAN  EmBAgs3

 AT  MANILA

 tt  श्यामसुन्दर  लाल  (बयाना  )
 भ्रध्यक्ष  जी,  मे  आप  के  माध्यम  से  पहल
 भी  एक  बार  इस  समस्या  की  तरफ  सरकार  का
 ध्यान  दिला  चुका  हू।  पिछले  25  मार्च  को
 सिडनी  मे  बम  फटा  भौर  29  मार्च  को  हमारे
 विदेश  मत्री  जी  ने  एक  वक्‍तव्य  दिया  कि  हम
 जानकारी  प्राप्त  कर  रहे  हैं।  भ्रभी  द्ाल  मे
 मनीला  मे  हमारी  एम्बेसी  मे  झाज़  लगी,
 पूरी  बिल्डिंग  नष्ट  हो  गई,  तमाम  फाइलें,
 फर्नीवर,  सब  चीजें  जल  कर  नष्ट  हो  गईं  ,
 जो  लोग  हां  पर  काम  करते  हैं,  उनकी  गया
 हालत  हुई  होगी,  हम  उस  का  भ्रन्दाज़ा  लगा
 सकते  हैं।  ये  थो  श्राये-दिन  इस  तरह  की
 चटनायें बट  रही  हैं,  ये  बहुत  चिन्ता  का  विषय
 हैं।  में  सरकार  से  मांग  करता  हु  ee eee

 MR  SPEAKER  Mr  Lal,  I  would
 like  to  point  out  one  thing  The  rule
 is  that  you  have  to  give  a  written
 statement  and  stick  to  that  You  have
 given  gomething,  but  are  making
 another  point  If  you  depart  a  little,
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 I  do  not  mind  But  the  rule  is  that
 you  have  to  stick  to  your  written
 statement

 tt  श्यामसुस्दर  लाल  :  मैं  भध्यक्ष
 महोदय,  वही  बतलणा  रहा  हु  ।  भाज

 दुनिया  भर  मे  (मारो  एम्बेसीड  के  साथ  जो
 लोग  गाम  कर  रहे  है,  कही  पर  छुरेबाज्ो  हो
 रहो  है,  कही  बम  फटते  हैं,  कही  भंग  लगतो
 हैं।  मैंने  पहल  भो  सुझाव  दिया  था  कि
 कोई  ऐसो  एजन्सी  बनाई  जाय,  जिसके  द्वारा
 उन  की  सुरक्षा  के लिए  कुछ  ठोस  कदम  उठाये
 जाय  a  हमारी  एम्बसोज़  से  काम  करने
 बालो  के  मन  में  जो  भसु  रक्षा  की  भावना
 पैदा  हो  गई  है,  उसको  दूर  #%रने  के  लिए
 हमे  शोघ कुछ  उपाय  करना  चाहिए  ।
 यदि  समय  रहते  इन  का  नहीं  रोका  गय,  तो
 जैसा  मैंने  पहले  भो  कहा  था  श्रभो  तो
 पतों  झौर  शास््रा  पर  चाट  हो  रही  है,  भागे
 अल  फर  जिस  पेड  की  छाया  में  में  बैठे  हुए
 हैं,  उस  को  जड  बर  चोट  होगी  भौर  वह
 पेड  गिर  जायगा  शौर  हम  सब  उस  को  चपेट
 मे  झा  जायेगे  |

 SHRI  KANWAR  aLAL  GUPTA
 The  Home  Minister  may  like  to  say
 something  on  the  matter  that  J  have
 raised

 MR  SPEAKER  It  8  upto  the
 Minister,  if  he  wants  to  make  &  state-
 ment,  I  do  not  object

 SHRI  K  LAKKAPPA  (Tumkur)
 When  matters  are  raised  under  Rule
 377,  statements  should  come  from

 Minusters

 MR  SPEAKER
 them  to  do  it

 I  have  requested

 Mr  Stephen  has  given  g  notice

 SHRI  C  M  STEPHEN  (Idukki)
 There  is  a  small  matter  which  I  want
 to  raise  on  which,  I  am  sure,  all  Mem-
 berg  of  this  House  wil)  be  united  in
 supporting  me  The  point  is  what  was
 raised  here  yesterday,  though  off  the
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 record,  about  the  law  and  order  situa-
 tion  in  the  country.  Enough  has  been
 said—and  enough  has  happened—in
 the  House  and  outside,  by  high  and
 low,  to  give  the  impression,  the  feel-
 ing,  that  the  situation  in  the  country
 ig  grave.  You  were  pleased  enough
 to  announce  yesterday  that  there  will
 be  a  discussion.  I  expecteg  it  would
 be  scheduled  for  today  at  least  and  I
 wag  disappointed  when  I  foung  it  was
 not  there.  I  am  not  making  any  ac-
 cusation  or  any  such  thing,  bus  the
 matter  is  very,  very  urgent.  I  do  not
 want  to  use  the  name  of  the  Presi-
 dent—it  should  not  be  used—but  when
 a  certain  announcement  has  come,  it
 behoves  us  that  the  Parliament  does
 take  note  of  it  with  a  sense  of  urgency,
 with  the  highest  priority;  and  I  urge
 upon  you  to  allow  a  discussion  in  this
 matter,  with  sufficient  time,  on  a  very
 early  gate  If  possible,  today  or  to-
 morrow  it  must  take  place:  it  jis  a
 matter  of  very,  very  urgent  import-
 ance  which  I  am  submitting  for  your
 consideration.

 MR.  SPEAKER:
 Legislative  work.

 Now  we  go  to

 SHRI  HARI  VISHNU  KAMATH:
 Before  we  take  up  the  Demand,  may
 I  make  a  request  that,  firstly  the  time
 allotted  for  this  Ministry’s  Demand
 be  extended  by  one  hour  and,  second-
 ly,  in  order  to  ensure  that  the  Home
 Minister's  Demands  are  also  not  guil-
 lotined  after  only  a  partial  discus-
 sion,  the  House,  if  it  is  so  agreeable,
 may  sit  till  7  ne  clock  today,  tomorrow,
 and  next  Monday  and  Tuesday  too
 Otherwise,  because  Thursday  will  be
 Only  half-a-day—ag  there  will  be
 Private  Members’  Business.

 MR  SPEAKER;  Friday  is  a
 holiday.

 SHRI  HARI  VISHNU  KAMATH:
 Thursday  is  half-day  and  Friday  is  a
 holidday.  So  I  woulg  only  request
 that,  if  the  House  so  agrees,—since  the
 Home  Ministry,  which  is  the  key
 Ministry,  hag  been  put  last,  I  am  sure
 there  is  the  danger  of  your  letthal
 weapon,  the  guillotine...
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 MR.  SPEAKER:  Not  mine,  it  is
 that  of  the  House.

 SHRI  HARI  VISHNU  KAMATH:
 Yes,  ours,  but  you  wield  it.  There-
 fore,  I  am  anxious  that  it  would  not
 descend  on  the  Home  Ministry  by  any
 means.  (If  the  Steel  Ministry  goes
 scot-free  and  if  the  Energy  Ministry
 goes  scot-free,  I  don't  mind.)  There-
 fore,  the  only  way  out  is  for  the  House
 to  sit  till  7  o’clock  today,  tomorrow,
 next  Monday  and  Tuesday,  Yesterday
 the  Minister  of  External  Affairs  took
 about  40  minutes.  He  is  a  young
 bachelor  Minister  who  was  making
 hig  maiden  speech,  ang  we  didn’t  want
 to  upset  him

 MR  SPEAKER:  All  bachelors
 should  not  speak  about  maidens.

 AN  HON.  MEMBER:  All—young
 or  old!

 SHRI  HARI  VISHNU  KAMATH:
 The  time  allotted  which  is  five  hours,
 is  far  too  inadequate,  Already,  I
 think  one  hour  and  forty  minutes  nas
 been  taken....

 MR  SPEAKER:  I  shall  place  your
 suggestion.

 SHRI  HARI  VISHNU  KAMATH:
 How  much  time  hag  been  taken  so
 far.

 MR.  SPEAKER:  Out  of  the  (five
 hours,  one  hour  and  forty  minutes  has
 been  taken  up  and  the  time  remain-
 ing  is  three  hours  and  twenty  minutes.

 As  for  your  other  suggestion,  whe-
 ther  today  it  should  be  extended  or
 not  the  House  can  decide.  For  other
 days  I  will  place  it  before  the  Business
 Advisory  Committee  which  is  mecting
 today  in  the  evening  at  4.30,  for  sitt-
 ing  beyond  six  o’  clock  upto  seven.
 Thereafter,  it  will  come  before  the
 House.  That  is  the  normal  procedure
 But  so  far  88  today  is  concerned,  the
 House  will  decide  whether  it  will  be
 extended  or  not.

 SHRI  HARI  VISHNU  KAMATH:
 The  House  is  supreme.
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 MR.  SPEAKER;  That  is  why  I  have
 said  that  the  House  will  consider  it.
 We  will  consider  it  at  the  appropriate
 stage  fi

 SHRI  KANWAR  LAL  GUPTA:  May
 XY  meke  a  submission  with  your  kind
 permission?  Today  we  received  List
 II  of  ‘No-Day-Yet  Named  Motions.’
 This  List  has  been  approved  by
 you  The  last  is  252  which  is  regard-
 ing  the  law  and  order  situation.  You
 mentioned  it  yesterday  also,  that  Mr.
 Stephen  has  sent  a  motion.  In  this
 connection  I  want  to  make  a  submis-
 sion,  This  very  motion  is  already
 there  in  the  first  List  which  you  ac-
 cepteg  and  circulated,  and  that  is  in
 my  name.  So,  I  think,  those  who  have
 given  the  notice  first  should  be  given
 the  first  priority  ang  those  who  have
 given  the  notice  later  should  be  given
 the  second  priority.  If  my  name  is
 first,  I  should  be  given  the  first
 chance;  if  some  other  hon.  Member's
 name  is  first,  he  should  be  given  the
 first  priority.  That  is  my  submission.

 MR.  SPEAKER:  Business  Advisory
 Committee  will  consider  that.

 ‘12/21  hrs.

 DEMANDS  FOR  GRANTS,  978-79—
 Contd

 Mintstry  oF  EXTERNAL  AFFAIRS
 Contd.

 MR.  SPEAKER:  The  House  will
 now  take  up  further  discussion  on  the
 Demands  for  Grant  under  the  control
 of  the  Ministry  of  External  Affairs.

 Shri  Somnath  Chatterjee.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Mr.  Speaker,  Sir,  in  the
 fielg  of  external  affairs  I  feel  that  the
 present  Government  can  claim  to
 have  made  some  achievements  and
 Shri  Atal  Biharf  Vajpayee  has,  to
 some  extent,  redeemed  himself.  The
 greatest  task  of  this  Government  was
 to  restore,  amongst  the  nations  of  the
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 world  the  faith  that  ours  was  a  de-
 mocratic  country  and  that  our
 people  believed  in  democratic  prin-
 ciples  and  civil  liberties  and  were
 against  authoritarianism  and  that
 this  country  meant  what  it  said
 in  severe  contrast  to  what  the
 people  had  experienced  during  the
 last  regime.  There  are  still  various
 distortions  in  the  world  politics  and
 our  foreign  policy  should  be  based
 upon  the  realization  that  the  days  of
 colonialism  and  imperialism  have  not
 yet  come  to  an  end  and  the  stronghold
 of  the  colonial  and  imperialist  pow-
 ers  has  not  been  loosened.  We  realise
 that  the  direct  colonial  politica]  rule
 has  ended  in  majority  of  the  coun-
 tries,  but  still  the  people  of  Zimbabwe,
 Namibia  and  South  Africa  are  groan-
 \ng  under  the  worst  types  of  repres-
 sion,  misrule  and  colonial  hegemony.
 Still,  in  South  Africa  a  large  number
 of  people  are  victims  of  the  vicious
 pohey  of  apartheid  which  is  the  very
 negation  of  a  civilised  system  of  Gov-
 ernment  Still  millions  of  people  have
 been  denied  their  right  of  self-deter-
 mination  and  are  held  as  hostages  of
 a  repressive  white  minority  rule.

 Sir,  as  I  was  saying,  although  direct
 and  over  political  rule  in  many  coun-
 tries  by  colonial  powers  has  ended,
 yet  the  imperialist  forces  are  still  ope-
 rating  in  multitudinal  forms.  We  have
 seen  the  neo-colonial  exploitation  of
 the  under-developed  and  developing
 countries  by  the  developed  and  im-
 perialist  countries.  We  find  that  in
 the  fields  of  monetary  reforms  and
 economic  fields  like  procurement  and
 supply  of  raw  materials,  adequate  pri-
 ces  Of  finished  goods  and  in  sharing  of
 profits  by  multi-pronged  activities  of
 the  imperialist  countries  through  their
 agencies  including  multi-national  cor-
 porations.  These  are  the  various  fa-
 cets  of  colonial  and  imperialist  strategy
 that  has  been  taken  by  the  developed
 countries  in  the  world  to  exploit  the
 poor  and  developing  countries,  In
 South  Africa,  where  Mahatma  Gandhi
 had  started  his  struggle  against  colo-
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 nielism  and  imperialism,  the  people
 are  still  fighting  for  their  emancipa-
 tion,  political  and  economic.  They  are
 fighting  against  the  inhuman  policy
 of  apartheid  and  it  is  our  solemn  res-
 ponsibility  that  we  should  pledge  our
 total  support  by  all  means  political,
 diplomatic  and  economic  to  those  peo-
 ple  in  Africa  who  are  fighting  for
 their  political  liberation  and  against
 exploitation  of  all  types  and  forms.
 We  should  see  that  the  imperialist  and
 the  colonial  powers  do  not  get  any
 fuothold  and  do  not  get  any  opportu-
 nity  to  create  divisions  amongst  the
 people  who  are  fighting  for  their  libe-
 ration.  One  of  the  methods  of  entren-
 ching  the  minority  rules  in  these  coun-
 tries  like  Namibia  and  Zimbabwe  is  to
 tiy  to  create  divisions  among  the  peo-
 ple  of  the  country.  As  we  have  seen
 the  recent  Anglo-US  proposal  with
 regard  to  Zimbabwe  is  directed  to-
 wards  creating  a  division  among  the
 black  majority  there  and  I  find  there
 Js  soMe  anomaly  in  our  foreign  policy
 with  regard  to  Zimbabwe  because  in
 the  annual  report  of  this  Ministry  we
 fing  that  our  government  has  welcom-
 ed  the  so-called  positive  clements  in
 the  Anglo-US  proposals  which  are
 supposed  to  be  directed  towards
 achieving  independence  for  them,  but
 we  find  these  Anglo-US  proposals  arc
 nothing  but  an  attempt  to  create  divi-
 sions  amongst  the  majority  people.  We
 have  expressed  our  strong  support  for
 democratic  rights  of  the  people  of
 Zimbabwe  and  in  their  struggle  against
 the  white-dominated  minority  regime.
 At  the  same  time,  when  we  are  sup-
 porting  their  fight  for  liberation  and
 freedom  from  the  white-dominated  mi-
 nority  regime,  and  I  request  this  ano-
 maly  to  be  removed,  we  also  welcome
 the  Anglo-US  proposals  and  there  are
 supposed  to  be  some  positive  elements
 in  these  proposals  which  are  n0o-
 thing  but  an  attempt  to  create  divi-
 sions  as  we  have  seen,  amongst  the
 maioritv  people  and  which  will  seri-
 ously  affect  their  united  struggle  for
 emancipation  and  for  political  and
 economic  freedom.
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 We  must  thank  our  Foreign  Minis-
 ter  for  the  policy  which  he  has  taken
 in  forging  good  neighbourly  relations
 with  the  countries  gurrounding  us  and
 we  particularly  welcome  the  steps
 taken  in  that  regard  and  the  visits
 which  the  hon.  Foreign  Minister  had
 undertaken  to  different  countries  like
 Pakistan,  Bhutan,  Burma,  etc.  It  is
 essential  that  we  should  have  the  best
 of  relations  with  them.  The  relations
 have  improved.  We  should  have  bet-
 ter  trade  relations.  We  should  have
 better  travel  facilities.  We  should
 have  more  and  more  cultural  exchan-
 ges  and  this  is  a  welcome  change  we
 find  from  the  policies  that  had  been
 followed  by  the  last  regime,

 Many  apprehensions  had  been  ex-
 pressed  by  some  of  the  Members  on
 the  Congress  side  of  both  houses  but
 it  appears  that  Mr.  Atal  Bihari  Vaj-
 payee  hag  taken  to  this  Department  as
 a  fish  takes  to  water  and  we  very
 much  welcome  and  I  must  thank  him
 for  the  way  he  has  tried  to  cement
 better  and  better  relations  with  our
 neighbours.

 With  regard  to  China  we  also  wel-
 come  the  Government's  decision  to  im-
 prove  the  relationship  with  China.  One
 aspect  I  want  to  make  it  clear.  The
 Communist  Party  of  India  (Marxist)
 was  the  subject  matter  of  various  types
 of  a  slander  campaign.  What
 was  advocated  by  them?  They
 had  advocated  that  all  outstand-
 ing  problems  should  be  solved
 by  mutual!  negotiations  and  that  is  pre-
 cisely  what  the  Foreign  Minister  has
 said  in  respect  of  our  relations  ‘with
 China.  We  find  after  a  long  time  posi-
 tive  steps  are  being  taken  to  improve
 the  relationship  with  China  and  I  must
 welcome  this  approach  of  the  present
 government.  It  is  essential  that  we
 really  reciprocate  all  attempts  to
 improve  the  relationship  with  China
 and  we  hope  that  greater  and  grater
 co-operation  will  be  there  and  with
 greater  and  greater  understanding  bet-
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 (Shri  Somnath  Chatterjee]
 ‘ween  these  two  countries  we  shal]  have
 the  best  of  relations  between  us.

 So  far  as  West  Asia  is  concerned  we
 must  protest  against  the  attempt  of  the
 U.S  Government  to  divide  the  Arab
 world.  We  have  accepted  as  the  basis
 of  our  policy  that  the  occupied  terri-
 tories  must  be  returned  {o  Egypt  and
 that  the  representative  character  of
 P.L.O,  has  to  be  acknowledged  But
 the  recent  attempt  by  President  Sadat
 who  has  really  played  the  role  of  the
 U.S,  imperialists  has  been  directed  to-
 wards  creating  a  division  in  the  Arab
 worlds  which  the  United  States  Gov-
 ernmen{  is  encouraging

 We  are  supporting  the  PLO  but.
 on  the  other  hand,  the  Government  has
 been  Jooking  upto  President  Sadat's
 visit  to  Israel  to  bring  about  a  real
 change  in  the  situation  in  West  Asia
 These  types  of  anomalies  are  creating
 little  distortions  in  our  foreign  policy

 Sc  far  as  the  policy  of  non-align-
 ment  is  concerned.  we  feel  that  we
 should  continue  with  this  policy  of
 non-alignment  We  should  follow  the
 Colombo  Resolution  of  the  non-align-
 ed  countries  and  we  want  that  India
 should  be  in  the  fore-front  in  the  fight
 against  imperialism  and  neo-colomal-
 ism  and  we  should  vigorously  pursue
 this  policy  of  non-alignment.

 With  regard  to  South  Korea,  I  have
 something  to  say  This  is  a  country
 with  which  our  relations  should  have
 been  on  the  basis  of  our  own  experi-
 ence  We  should  have  remembered
 our  own  experience  in  our  country
 This  is  the  regime  which  has  heen
 propped  up  by  US.  Armed  Forces  and
 specially  after  the  defeat  of  the  US.
 imperialist  forces  in  Vietnam,  the  U.S.
 and  Japan  are  holding  military  exer-
 cises  in  this  area  and,  unfortunately,
 I  find  there  is  no  mention  in  the  Annu-
 al  Report  of  this  Ministry  to  the  pro-
 posal  for  unification  of  the  two  Koreas
 and  what  this  Government  is  going  to
 do  and  what  is  its  policy  with  regard
 to  unification
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 With  regard  to  the  Indian  ocean  we
 want  that  this  should  be  a  zone  of
 peace  and  there  should  be  abolition  of
 bases.  I  find  there  ig  no  mention  ab-
 out  Diego  Garcia  and  our  attitude  to-
 wards  that  and  it  has  been  referred  to
 us  if  there  is  a  major  power  rivalry
 and  that  is  creating  difficulties  in  the
 situation.

 Ii  seems  that  the  U.S.  imperialist
 forces  have  been  equated  with  the  so-
 ctalist  forces  and  as  if  we  are  trying
 to  minimise  the  danger  which  Diego
 Garcia  poses  for  us,

 We  want  that  in  the  field  of  econo-
 mic  co-operation  there  should  be  great-
 er  and  greater  participation  by  this
 country  We  should  not  only  help  m
 the  struggle  for  liberation,  both  poli-
 tical  and  economic  of  all  the  countries
 but  we  should  do  our  best  to  have
 hetter  and  better  economic  relations
 as  well.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad)  Mr  Speaker.  Sir,  when
 we  hft  our  anxious  minds  from  the
 somewhat  disconcerting,  if  not  dismal
 domestic  scene  to  the  global  scene  our
 hearts  do  warm  up  somewhat.  But.
 Sir,  that  scene,  that  landscape  is  also
 over-shadowed  by  some  misgivings.
 some  doubts.  There  are  trouble  spots;
 there  are  difficult  spots  and  there  are
 many  areas  of  conflict  where  we  can
 play  a  useful  role.

 I  will  come  to  that  presently,  Rac-
 ing  against  time,  I  will  not  indulge  in
 a  long  speech.  J  think  you  will  per-
 mit  me  to  make  my  few  points.

 MR.  SPEAKER:  That  is  true.  You
 are  right.

 SHRI  HARI  VISHNU  KAMATH:
 But,  Sir,  I  should  have  been  given
 more  time  The  two  Ministers  will
 take  one  and  half  hours  between
 themselves  and  out  of  what  is  left,  at
 Jeast  twenty  minutes  should  have  been
 given  to  me.
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  am  prepared  to  forego  my  speech.

 SHRI  HARI  VISHNU  KAMATH:
 Give  me  twenty  minutes.

 MR.  SPEAKER;  Only  ten  minutes
 for  you

 SHRI  HARI  VISHNU  KAMATH:
 I  would  rather  not  speak.

 MR.  SPEAKER:  I  hope  you  will
 make  a  very  useful  contribution  and,
 in  ten  minutes,  you  know  how  to  sum-
 marise.  I  know  he  can  compress  that.

 SHRI  HARI  VISHNU  KAMATH:
 Before  i  come  to  the  main  issues.  I
 will  hate  just  for  a  few  seconds  a
 glance  at  the  Demands  of  the  Ministry
 of  External  Affairs.  On  pages  5  and
 WW  in  the  printed  booklet  I  find  there
 are  two  curious  items—first  is  the  en-
 tertainment  charge  Under  that,  there
 is  an  item  -entertainment  of  the  digni-
 taries.

 SHRI  ATAT.  BIHARI  VAJPAYEE:
 Including  those  of  the  United  Nations.

 SHRI  HARI  VISHNU  KAMATH:
 !  am  glad  that  you  have  raised  this
 point.  But,  Sir,  this  is  blank.  Nothing
 is  shown  against  it.  Under  Entertain-
 ment  chirges  and  Entertainment  of
 Cignitanes  that  is  blank.  Nothing  is
 shown.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  They  do  not  want  to
 tell  us  about  others,

 SHRI  HARI  VISHNU  KAMATH:
 Fortunately,  the  expenditure  is  shown
 on  page  15:  there  is  an  item  called—
 ‘entertainment  of  foreign  dignitaries!"
 That  means  to  say,  does  it  include
 Indian  dignitaries  as  well?  I  do  not
 know.  That  should  be  made  clear.  I
 am  glad  to  find  thal  the  budget  esti-
 mate  is  now  reduced  from  the  last
 year’s  estimate  of  Rs.  04  lakhs,  This
 year’s  estimate  will  be  only  Rs.  63
 lakhs.  That,  I  suppose  is  due  to  the
 policy  of  prohibition.  I  think  it  is  a
 welcome  reduction  in  our  budget  for
 entertainment.

 §2  LS—?.
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 SHRI  JYOTIRMOY  BOSU;  Prohi-
 bition  could  not  make  such  a  puny  re-
 duction.

 SHRI  HARI  VISHNU  KAMATH:
 Now  I  will  come  to  the  other  issues
 which  are  very  important  from  the
 point  of  view  of  our  policy.  It  is  a
 truism  to  say  that  a  nation’s  foreign
 policy  should  conduce  to  and  promote
 its  national  interests  in  conformity  with
 its  basic  domestic  policy.

 MR.  SPEAKER:  It  is  an  extension
 of  the  domestic  policy.

 SHRI  HARI  VISHNU  KAMATH:
 Thank  you  very  much,  Sir.  It  is  in
 conformity  with  the  basic  principles  of
 peace,  friendship  and  cooperation  with
 ali  nationg  and  here  we  have  to  see
 and  show  that  our  national  interests
 are  promoted.  All  the  whole,  while  we
 are  promoted.  All  the  while,  while  we
 to  the  basic  principles.

 The  main  trouble  spots  are  in  Asia
 and  Africa.  As  a  matter  of  fact,  the
 entire  world,  all  the  countries  of  the
 world,  are  now  free  except,  as  far  as  L
 can  see—or  as  far  as  I  am  aware,  some
 countries  of  Southern  Africa  and

 certain  Islands  in  the  Pacific,  and  the
 Auantic.  The  other  countries  are  na-
 fionally  hberated.  Whatever  iheir  in-
 ternal  systems  are,  we  do  not  bother
 about.

 Now.  we  are  mending  our  fences  very
 well  with  many  countries,  with  our
 neighbours,  particularly  due  to  the
 personal  relations,  personal  contacts  of
 the  External  Affairs  Minister  who  in
 his  amiable  flexible  style  has  managed
 to  shed  many  of  his  former  Jan  Sangh
 predilections  and  adopted  himself  very
 well  to  the  Janata  Party  and  Janata
 Government’s  foreign  policy.  That
 shows  his  resilience  and  flexibility  and
 adaptability  and  thereby  it  has  promo-
 ted  the  country’s  interests  very  well
 indeed.  But  Sir,  even  then  with  regard
 to  China,  with  regard  to  Pakistan,
 with  regard  io  Kashmir—I  mean—in
 answering  a  question  of  mine  in  the
 Lok  Sabha  recently—he  said  that  so
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 far  as  Kashmir  is  concerned  he  has
 had  so  many  talks  with  the  Pakistan
 representatives  here  recently;  he  has
 been  to  Pakistan  also  and  I  do  not
 know  what  detailed  talks  he  had  there.
 It  has  been  a  sort  of  top  secret.  I  do
 not  think  he  has  told  us  all  about  it
 so  far.  The  latest  statement  made  hy
 him  in  regard  to  a  question  of  mine  on
 the  6th  of  April,  with  regard  to  Kash-
 mir,  was  that  the  Government  of  In-
 dia’s  position  on  Kashinir  is  well-
 known.  The  whole  of  Jammu  and
 Kashmir  is  constitutionally  and  legally
 an  integral  part  of  India,  that  is  to  say,
 it  is  only  a  de  jure  part  of  India  not
 yet  de  facto,  because  a  part  of  Kash-
 mir  is  still  in  Pakistan’s  possession  and
 perhaps  aq  little  part  is  also  in  Chinese
 passession  ria  Pakistan...  .(Interrup-
 tions)

 MR.  SPEAKER:  He  will  be  disturb-
 ed,

 SHRI  HARI  VISHNU  KAMATH:
 I  think  the  Minister  should  make  the
 Government's  position  clear  on  this
 subject  as  to  what  exactly  the  Govern-
 ment  proposes  to  do  with  regard  to  the
 Kashmir  issue  whether  it  is  by  peace-
 ful  negotiations,  whether  there  is  any
 prospect  of  a  successful  outcome  of
 peacefu]  negotiations.  So  also  with  re-
 gard  ty  China,  the  Prime  Minister
 made  १  statement  recently  in  regard
 to  a  Calj  Attention  by  me  last  month,
 I  believe  saving  that  we  would  certain-
 ly  settle  border  disputes  by  peaceful
 negotiations  and  he  suggested  that  it
 would  be  done  on  the  basis  of  the  five
 principles  of  Panch  Sheel.  Now,  un-
 fortunately,  Pandit  Jawaharlal  Nehru,
 as  Prime  Minister,  who  was  shocked
 and  dismayed  and  who  finally  inter-
 nally  rollapsed  after  the  Chinese  ag-
 gression  at  the  beginning  was  insis-
 tent  that  China  should  withdraw  from
 the  orcupied  territories,  But  then  Chi-
 na  unilaterally  withdrew  not  from
 those  territories,  withdrew  from  India,
 and  then  threatened  to  come  again.
 That  was  the  statement  which  was
 made  by  one  of  the  Chinese  Generals,
 “we  have  come  to  India  once,  if  need
 be  we  will  come  again.”  That  is  what
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 one  of  the  Generals  was  reported  to
 have  said.  At  that  time,  Six  Colombo
 Powers,  Six  non-aligned  Nations,  met
 at  Colombo  and  decided  on  a_  plan.
 Pandit  Jawaharlal  Nehru,  the  then
 Prime  Minister,  accepted  the  plan  with
 alacrity  though  it  fell  far  short  of  the
 original  proposal  made  by  him  for  the
 vacation  of  aggression  by  China  of
 Indian  territory,  The  Prime  Minister
 Shri  Morarji  Desai,  wants  a  change;
 the  only  change  in  the  resolution
 which  Parliament  passed  in  1962,  the
 historic  resolution  passed  by  the  Lok
 Sabha  in  962,  the  only  change  that  the
 Prime  Minister  made  was  that  the
 words  ‘drive  the  aggressor  from  the
 sacred  soil  of  India’  should  be  changed
 to  ‘vacation  of  aggression’,  Even  in
 the  time  of  Pandit  Nehru  a  special
 session  was  called  in  January  1963,
 one-week-session,  in  the  history  of  free
 India  there  was  no  other  special  ses-
 sion  in  January  for  a  special  purpose;
 it  was  called  to  endorse  the  proposals
 made  by  the  6  Powers  which  had  met
 in  Colombo,  and  Parliament  also  en-
 dorsed  the  proposals  made  by  the  Co-
 lombo  Powers  and  accepted  by  the
 Prime  Minister  at  that  time.  I  should
 hke  to  know  whether  any  communica-
 tion  has  heen  received  by  the  govern-
 ment  from  the  Chinese  government
 from  any  Chinese  authority,  the  Chi-
 nese  President  or  the  Chinese  Prime
 Minister  with  regard  to  this  subject
 after  the  Prime  Minister  made  the
 statement in  the  House,  whether  they
 are  willing  to  enter  into  negotiations
 and  if  so  on  what  basis.

 Then  there  is  the  question  of  ge-
 nuine  non-alignment.  Non-alignment
 is  a  much  bandied  word,  sometimes
 misused  a’so.  Genuine  non-alignment
 rea]  non-algnment,  Can  we  at  all  say,
 so  far  as  West  Asia  is  concerned,  can
 we  place  our  hand  on  our  hearts  and
 say  that  India  is  genuinely  non-align-
 ed  so  far  as  West  Asia  is  concerned?

 MR.  SPEAKER:  It  depends  upon
 the  nature  of  the  heart.

 SHRI  HARI  VISHNU  KAMATH:
 While  in  the  Opposition,  he  was  49
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 vehement  also  or  even  more  vehement
 than  some  of  us  used  to  be  with  regard
 to  government's  West  Asia  policy,  at
 that  time  Congress  Government’s  West
 Asian  policy  and  now  of  course  the
 Janata  governments  policy  which  he
 has  to  follow  Look  at  the  prepost-
 rousness  of  this  policy  It  is  only  a
 hangover  of  the  moronic  policy  mi-
 tiated  by  Jawaharlal  Nehru  and  car-
 ned  on  for  25  years  and  pursued  with
 even  greater  vigour  by  his  daughter
 Shrimati  Indira  Gandhi  The  hangover
 is  still  there,  30  35  difficult  to  shake  off
 30  years  policy  hangover  But  some
 beginning  should  be  made  _  I  should
 like  to  suggest  that  in  the  world  there
 are  countries  even  small  countries  like
 Nepal  and  Burma  who  ate  our  neigh-
 bourg  who  hase  got  full  diplomatic
 relations  with  Israel  as  well  as  Arab
 States  I  have  got  a  list  here  I  do  not
 have  the  time  to  read  the  whole  hst

 MR  SPEAKER  Your  time  is  up
 SHRI  HARI  VISHNU  KAMATH

 I  have  got  two  or  three  points  to  make
 and  I  hope  they  are  not  unimportant
 cnes  you  will  appreciate  There  are
 European  countzies,  African  countries,
 Asian  countries—there  are  about  48
 countiics  that  have  got  full  diplomatic
 tclationg  with  Arab  States  as  well  as
 Istacl  Among  them  are  States  like
 Nepal  Burma  Turkey  among  the
 Mushm  States  Ihan  also  But  we  are
 not  hiving  even  bilateral  consular  re-
 fitions  I  do  not  ask  for  more  at  pre-
 Sent  What  is  this  2f  not  pusillani-
 mity?

 क्षद्र  हृदयदोब  न्‍य  तव्योकत्वा  त्तिट  परतप।

 ४८४  have  got  a  consul  here,  but  we
 have  no  consul  in  Israel

 SHRI  JYOTIRMOY  BOSU  We  can
 ask  this  consul  to  go  away

 SHRI  HARI  VISHNU  KAMATH
 That  is  almght  If  we  can  do  that,  it  is
 alnght  But  look  at  the  absurdity
 The  British  Embassy  70  Israel  8  sup-
 Posed  to  look  after  our  interests  in
 Israel,  used  to,  I  do  not  know  what
 the  position  is  today  That  is  the
 absurdity  pf  the  whole  position.  The
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 Government  should  look  into  this  and
 rectify  the  position  Then  two  more
 points

 MR  SPEAKER  You  have  already
 taken  fifteen  minutes

 SHRI  HARI  VISHNU  KAMATH  ३
 will  take  another  five  minutes  This  is
 what  the  first  Speaker  used  to  say:
 fifteen  minutes  and  if  the  Member  iw
 making  substantial  points,  five  minutes
 more

 MR  SPEAKER  At  that  time  you
 were  lucky  because  there  were  very
 few  speakers

 SHRI  HARI  VISHNU  KAMATH
 Time  can  be  extended  by  one  hour

 There  8  a  conflict  going  on  between
 Vietnam  and  Cambodia  in  Asia,  both
 are  communist  countries  But  the
 Minister  for  External  Affairs  was  re-
 ported  by  the  Samachar  Correspondent
 on  the  3rd  of  January  to  have  observ-
 ed  that  the  conflict  was  unfortunate,
 especially  as  both  Vietnam  and  Cam-
 bodia  were  non-aligned  countries”  I
 do  not  know  where  he  got  this  con
 ception  from  that  both  Vietnam  and
 Cambodia  were  non-aligned  countries
 This  was  Samachar  report  I  do  not
 know  whether  if  38  wrong  report  or
 musreporting

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Are  you  objecting  to  the  word  were’
 or  to  the  substance  of  the  matter?  Both
 are  non-aligned

 SHRI  HARI  VISHNU  KAMATH
 Both  are  non-aligned?  One  78  pro-
 Moscow  and  the  other  is  pro-China
 They  are  non-aligned?  (Interrup-
 thhons).

 Now  one  last  word  Mrs  Indira
 Gandhi,  who  is  taking  every  oppor
 tumity  to  condemn  this  Government,  mn
 season  and  out  of  season,  has  now
 come  out  with  a  statement  preposter-
 ous  statement,  that  too  many  pacts  38
 a  sign  of  weakness  That  she  herself
 indulged  in  too  many  pacts  it  does
 not  matter  |  But  our  Government
 should  not  Look  at  this
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 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  She  is  jealous.

 SHRI  HARI  VISHNU  KAMATH:  Of
 course.  Lastly,  she  says:  “who  was  it
 that  brought  Kashmir  within  the  folds
 of  India?”

 Look  at  this.

 “....those  verv  Janata  people  were
 Opposed  to  it  because  Nehru  was  a
 Kashmiri".  What  is  this?  If  people go  about  saying  this  kind  of  thing,  I
 think,  the  sooner  they  shut  up  the
 better.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 There  28  freedom  of  speech.

 SHRI  HARI  VISHNU  KAMATH  It
 is  a  licence.  One  last  word  about
 external  publicity,  External  publicity is  so  badly  arranged,  particularly Pubbe  relations  in  our  Embassies
 abroad,  that  the  speech  made  by  the
 External  Affairs  Minister  in  United
 Nations  did  not  get  even  one  word
 coverage  in  the  American  Press,  not
 even  one  word  coverage.  I  do  not
 know  whether  it  is  due  to  our  rela-
 tions  with  them.  I  am  afraid  that  in
 many  of  the  Embassies  abroad,  the  old
 toadies  and  flunkeys  of  the  Emergency regime  are  still  ruling  the  roost,  and
 that  should  be  looked  into,

 Lastly  the  question  of  Hind:  in  the
 United  Nations.  The  Minister  for  the
 first  time  made  his  speech  in  Hindi
 and  all  kudos  to  him  for  it,  but  the
 difficulty  of  making  it  a  language
 among  the  languages  of  the  United
 Nations  i8  very  great.  Hopes  have
 been  aroused.  But  apart  from  the
 money  that  we  will  have  to  spend  on
 that—our  contribution  to  the  United
 Nations  Budget,  is  at  present  only
 068  per  cent  of  the  entire  Budget,
 it  38  not  even  |  per  cent;  it  is  just  0  68
 per  cent  of  the  UN  budget—we  have
 to  depend  upon  the  votes  in  the
 General  Assembly  for  getting  Hindi
 accepted.  We  are  third  in  the  queue
 so  far  as  languages  are  concerned.
 Japanese  and  Swahili  are  already  in
 the  queue  in  the  United  Nations  and
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 unless  the  question  of  Japanese  and
 Swahili  is  decided,  Hindi  cannot  be
 taken  up  at  all  in  the  United  Na-
 tions.

 I  hope  all  these  questions  which  I
 have  raised  will  be  looked  into  by  the
 Minister,  and  next  year  we  will  have
 a  few  brighter  things  to  say  about  the
 performance  of  the  Ministry  in  foreign
 affairs.

 aft  राम  प्रकाश  जिपाठो  (कन्नौज  )  :
 भ्रध्यक्ष  महोदय,  मैं.  विदेश  मंत्रालय  की
 प्रस्तावित  अनुदान  की  मांगों  का  समर्थन  करने
 के  लिए  खडा  हुभा हूं  |  सब  से  पहले  तो  मैं
 माननीय  विदेश  मंत्री  जी  और  जनता  पार्टी
 की  सरकार  को  बधाई  देना  चाहता  हूं--
 उन्होंने  वास्तविक  भर  महो  भ्र्थों  मे  तटस्थता
 को  नीति  को  अद्धितवार  किया  हैं  ल
 हमारे  कांग्रेस  के  एक  मित्र  ने  कहा  था  कि
 हमारे  नय  विदेश  मंत्री  जी  के  ग्राने  से  १हले
 भी  हमारे  उड़ौसी  देशों  के  साथ  सम्बन्ध  बहुत
 अच्छे  थे।  मैं  ऐसा  नही  मानता  ।  जनता
 पार्टी  को  सरकार  के  आने  के  बाद  हमारे
 विदेश  मंत्री  जी  ने  भ्रप्ने  पडौसी  देशों  के  साथ
 जितने  प्रच्छे  सम्बन्ध  स्थापित  किये,  इससे
 पहले  की  मरकार  ऐसे  सम्बन्ध  स्थाण्ति  नही
 कर  पाई  थी  ।  उन  के  साथ  हमारे  सम्बन्ध
 ज़रूर  थे,  लेकिन  एक  भय  करा  वातावरण,
 झाशंबा  का  वातावरण,  अशान्ति  का  वाता-
 बरण  सभी  पडौसी  के  देशों  मे  व्याप्त  था।

 हमारी  भूतपूर्व  प्रधान  मंत्री  ने  यद्यपि  पडौम
 केया  दनिया  के  न्य  देशों  के  साथ  कुछ
 समझौते  या  सम्बन्ध  स्थापित  किये  थे,  लेकिन
 वे  सम्बन्ध  देश  की  जनता  के  साथ  सम्बन्ध
 न  हो  कर,  उन  के  व्यक्तिगत  सम्बन्ध  भले  ही
 रहे  हों।  लेकिन  जनता  सरकार  पहली
 बार  इस  बात  के  लिए  बधाई  की  पात  हैं
 कि  उसने  विश्वास  १२  हमारो  विदेश  नीति  को
 आधारित  किया,  हमारे  पड़ौसी  देशों  के  मन
 में  जो  सन्देह  व्याप्त  था,  उस  में  पहली  बार
 विश्वास  का  बाताव रण  पैदा  हमा  हैँ  7  इस
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 लिए  सब  से  धिक  बधाई  मैं  इस  लिए  देना
 चाहता  हूं  कि  स्वतस्त॒ता  के  जाद  पहली  बार
 भारत  की  प्रात्मा  संयुक्त  राष्ट्र  संध  में  फैली

 हमारी  हिन्दी  भाषा  में  हमारे  विदेश  मंत्री  जी
 ने  संयुक्त  राष्ट्र  संध  म ेझपनी  बात  कहकर  भारत
 की  जो  प्रतिभा  वहां  प्रस्थापित  की  है,  वह
 वास्तव  में  झ्ड्मितीय  है।

 झेब  मैं  कुछ  महत्वपूर्ण  बातों  को  ओर,
 जिन  का  संकेत  हम्गरे  पूर्व -बक्ताओं  ने  भी  दिया
 है,  झाप  का  ध्यान  झाकषित  करना  चाहता  हूं  ।
 कप्टेन  चाहे  जितना  अच्छा  हो,  लेकिन  जब  तक

 खिलाडी  भच्छा  खेल  नहीं  खेलेगे,
 तब  तक  खेल  को  जीता  नहीं  जा  सकता  ।
 विदेश  मत्रालय  की  सेवा  मे  जो  लोग  काम  कर
 नहे  हैं,  जैसा  मेरे  पूर्व-वक्‍्ता  ने  सकेत  दिया,
 उस  का  खामियाज़ा  हमे  समय-समय  पर  उठाना
 पड  रहा  है।  मैं  तो  जाम्बिया  के  प्रधान  मंत्री
 को  धन्यवाद  देता  हूं।  उन्होने वह  पत्न  लिख
 कर  स्थिति  को  साफ़  कर  दिया,  इस  लिये
 मैं  उस  अ्रध्याय  को  खोलना  नहीं  चाहता,
 लेकिन  उस  का  कारण  क्या  था,  हमारे  मिशन

 वहा  पर  क्‍या  कर  रहे  थे।  एमर्जपती  के  दिनों
 में  जो  लोग  हमारे  देश  की  प्रतिभा  को  बिगाड़
 रहे थे,  क्या  झाज  भी  वही  लोग  उच्च  पदों
 प्र  काम  नहीं  कर  र  हैं।  ये  वही  लोग  हैं
 जो  दुनिया  में  चूम-भूम  करएमजेंसी  के  गीत
 गाया  करते  थे,  भादरणीय  जय  प्रकाश
 जी  को  देशद्रोही,  झाज  के  प्रधान  मंत्री  को
 इस  देश  के  लिए  खतरा  भौर  विदेश  मंत्री  जी
 को  फासिस्ट,  प्रतिक्रियावादी,  देश  का  दुश्मन
 कह रहेथे  मही  कारण  है  कि  जगह-जगह
 पर  हमारे  प्रधान  मंत्री  जी  शौर  विदेश  मंत्री
 जी  देश  की  जिस  प्रतिमा  को  खड़ा  करते  हैं
 और  ये  लोग  देश  की  उस  प्रतिमा  को  जगह-
 जगह  धूमिल  कर  रहे  हैं।  इस  सम्बन्ध  में
 माननीय  विदेश  संत्ती  के  समक्ष  कुछ  सुझाव
 रखना  भाहता  हूं  ।  पिल्‍ले  कमेटी  का  एक
 सुझाव  ते  में  पड़ा  हुआ  है  ।  उन्होंने
 कहा  भा  कि  इस  सेना  के  पदों  पर  बाहर  के
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 लोगों  को  भी  लिया  जाए।  मूझे  लोक  सभा
 प्रश्न  संख्या  639  के  उत्तर  पर  खुशी  है  कि  भव
 इस  पर  कुछ  कसला  हुभा  है  ।  लेकिन  मेरे

 सुनने  में  यह  झाया  है  भौर  मुझे  इस  बात  का
 पता  लगा  है  कि  जो  लोग  बाहर  से  लिए  गये
 हैं  हमारे  विदेश  मत्ालय  के  प्रधिकारी  उन
 के  साथ  सहयोग  नहीं  कर  रहे  हैं  श्री
 पाल्कीवाला,  श्री  एन०  जी०  गोरे  भौर  दो
 एक  शौर  लोगो  को  इस  सरकार  ने  इन  ऊंचे
 पदो  पर  लिया  है  ।  एक  सुझाव मैं  यह  देना
 चाहता  हूं  कि  बाहर  के  कुछ  भौर ऐसे  भ्रभुभवी
 लोगों  को  इस  विदेश  मत्रालय  की  सेवा  में
 लिया  जाए  जो  जनता  पार्टी  के  दृष्टिकोण  को,
 इस  देश  में  हुए  परिवर्तनों  को  और  जत-
 मानस  की  सही  अभिव्यक्ति  को  दुनिया  के
 सामने  रख  सके  |

 13,00

 झब  एक  बात  मै  पालिसी  प्लानिंग
 कमेटी  के  सम्बन्ध  में  कहना  चाहता  हूं  ।
 पालिसी  प्लानिंग  कमेटी  के  सम्बन्ध  में  मैंने

 एक  प्रश्न  भी  किया  था  और  माननीय  विदेश

 मत्री  जी  ने  उस  का  उत्तर  भी  दिया  था।  मुझे
 अपने  विदेश  सचिव  की  योग्यता  भौर  उन  के

 अनुभव  के  बारे  मे  किसी  प्रकार  का  कोई
 सन्देह  नहीं  है।  लेकिन मैं  एक  छोटा सा
 सुझाव  देना  चाहता हूं  कि  इस  कमेटी  की
 जेभरमैनशिप  फारेन  सेक्रेटरी  के  पास  नहीं
 होनी  चाहिए।  उन  के  ऊपर  और  बहुत
 बडी  जिम्मेदारिया  भौर  दायित्व  हैं  भौर
 झाज  हमारे  विदेश  मंत्री  भौर  प्रधान  मंत्री

 जी  हैं,  वे  सक्षम  हैं  भौर  उन्हें देश  के किसी  भ्रच्छे
 राजनीतिश  को  ढढ  कर  इस  चेभ्रमैनशिप  के
 पद  पर  रखना  चाहिए  जिससे  यह  कमेटी
 जनता  पार्टी  के  दृष्टिकोण  को,  इस  देश  के

 दृष्टिकोण  को  भौर  इस  देश  की  एक  भच्छी
 प्रतिमा  दुनिया  के  सामने  ्र्खें  झौर  उसमें
 झपना  पूरा  सहयोग  दें  7  इस  कमेटी  का
 सदस्थ  भी  उन्हीं  लोगों  को  होना  चाहिए
 जिन्हें  प्रपने  कास  का  प्रयोगत्मक  झमुभव  हो।
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 पी  राम  प्रकाश  लिपाठी]
 विदेश  मत्रालय  की  सेवाधो  के  बारे  में
 झझौर  पासपोट  के  बारें  में  हमारे
 दूसरे  माननीय  सदस्यों  ने  बताया  है
 और  अपने  सुझाव  दिये  हैं  ।  यह  ठीक  है
 कि  हम  लोगो  को,  इस  ससद्‌  के  संदस्यो
 को  आप  ने  जो  अधिकार  दिया  है,  उसके
 कारण  लोगों  को  बहुत  सहुलियत  हुई  है  लेकिन
 फिर  भी  मैं  यह  देखता  हू  कि  आज  भी  दफतरो
 मे  भीड़  देखने  का  मिलती  है  ny  हमारे
 हस्ताक्षर  करने  वे  बाद  भी  लोगो  को  परे-
 शानी  उठनी  पड़ती  है,  इस  तरफ  आप  को
 ध्यान  देना  चाहिए  और  इस  सम्बन्ध  मे  जो

 सुझाव  दिये  गये  है,  उन  का  ध्यान  मे  रख  कर
 उचित  कायेवाही  करनी  चाहिए।

 मैं  एक  बात  भौर  कहना  चाहता  हू  ।
 काग्रेस  के  एक  माननीय  सदस्य  ने  कल  इस
 बात  का  सकेत  दिया  था  कि  जब  हमारे  विदेश
 मत्नी  जी  विरोधी  पक्ष  में  थे,  तब  उन्होने
 इन्दिरा  गाधी  की  बटठी  प्रशसा की  थी।  लेकिन
 मैं  अपने  कांग्रेस  के  मित्रा  से कहना  चाहता  हू  कि
 वे इन्दिरा  गाधी  जी  से  यह  पूछे  कि  हमारे
 जो  अच्छे  काम  है  उन  की  सराहना  करने  मे
 उन्हें  क्या  कष्ट  है।  लेकिन  श्रीमती  इन्दिरा
 गांधी  तो  भ्राज  भी  आखे  बन्द  कर  के  प्रालोचना

 में  लगी  हुई  है।  भ्राज इस  बात  को  सब  जानते
 हैं,  देश  का  कोना-कोना  जानता  है,  शौपडी  से
 ले  कर  महल  तक,  शहरों  से  लेकर  गावो  तक
 ब्रत्येष'  व्यक्ति  यह  जानता  है  कि  जनता
 पार्टी  की  सरकार  आने  के  बाद  यदि
 कोई  ऐसा  मतालय  है,  यदि  काई  ऐसी  नीति
 हैं,  जिस  पर  गर्व  किया  जा  सकता  है  तो  यह
 विदेश  मतालय  ही  है  भौर  उस  की  तीति  है  ।
 विदेश  तक  में  इस  की  भूरि-भूरि  प्रशसा  हो
 रही  है  लेकिन  हमारी  भूतपूर्व  प्रधान  मत्ती
 इस  के  बारे  मे  भी  नगी  झौर  शूठी  आलोचना
 चारो  भोर  से  कर  रही  हैं।  जभी  कुछ  विनों
 से  एक  चर्चा  चल  रही  और  एक  बढ़ा
 विषय  उठाना  जा  रहा  है  कि  भुट्टो  के  मामले
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 को  लेकर  हमारी  सरकार  बोलती  नही  है  ।
 इस  सम्बन्ध  में  मुझे  तो  कुछ  ऐसा  लगता  है
 कि  हमारी  भूतपूर्वः  प्रधान  मत्री  यह  फ्रष्ट
 इसलिए  खडा  कर  रही  है  कि  जब  कभी  उनके
 खिलाफ  कोई  एक्शन  हो,  शाह  वमीशन  उन  के
 खिलाफ  कोई  कार्यवाही  करे,  तो  जनता
 सरकार  कोई  ध्रापत्ति  न  करे  यदि  उन  को
 छोड  देने  के  लिए  भी  दुनिया  के  कुछ  देश
 बोलने  लगे  झ्ाज  वह  यह  बात  चाहती
 है  लेक्नि  जिस  समय  हमार  जाज  फर्तानडिस
 साहब  की  जजीरों  से  जकडी  हुई  तस्वीर
 इमजेंसी  के  दिनो  में  दुनिया  के  कुछ  देशों  मे
 फ्लेश  की  गई  थी,  उस  समय  श्रीमती  इन्दिरा
 गाधी  और  उसकी  सरकार  बितनी  जोर  से
 चिल्लाई  थी  कि  यह  हमारे  देश  का  भ्रान्तरिक
 मामला  है  और  दुनिया  के  देशों  का  इस  मामले
 में  नही  बोलना  चाहिए  1  लेक्नि  भाज
 श्रीमती  गाधी  चाहती  है  कि  जनता  पार्टी  की
 सरकार  भुट्टो  को  फासी  देने  के  बारे  मे  प्रपना
 री-एक्शन  क्‍यों  व्यक्त  नहीं  करती  और  दूसरे
 देश  के  आन्तरिक  मामले  में  क्यो  नहीं
 बोलती  या  हस्ताक्षेप  करती  -  जहा  हम  यह
 चाहते  है  कि  हमारे  घरेलू  मामलो  मे  कोई
 न  बोले,  वहा  हम  भी  किसी  दूसरे  देश  के
 घरेलू  मामलो  मे  नहीं  बोलना  चाहते  हैं

 अध्यक्ष  महोदय  इस  मत्रालय  की  भागों
 पर  कोई  लम्बा-चौडा  व्याख्यान  देने  की
 झावश्यकता  नहीं  है।  इसलिए  मैं  भ्रपना
 भाषण  समाप्स  करता  हू  भौर  प्रापको
 धन्यवाद  देता  हू  वि'  आपने  मुझे  इस  झवसर  पर
 अपने  विचार  व्यक्त  करने  का  मौका  दिया  ।

 MR  SPEAKER  Now  we  go  back  to
 the  Calling  Attention

 73  06  hrs.

 [Mr  Depury-Spraker  in  the  Chait]

 MR  DEPUTY-SPEAKER  Now  Cal-
 ling  Attention  Mr  Somnath  Chatter-
 jee
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 CYCLONE  IN  ORISSA

 SHRI  SOMNAIH  CHATTERJEE
 (Jadavpur)  I  beg  to  call  the  attention
 of  the  Mumster  of  Agriculiure  and
 Inigation  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a  statement  thereon

 ‘the  reported  death  of  50  persons
 ind  injury  to  several  hundred  others

 as  a  result  of  the  freak  cyclone
 which  swept  five  villages  in  Ke  onjhar
 District  in  Orissa  on  46  April  978

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  Sir  with  a  sense
 of  great  sorrow  I  have  to  inform  the
 Mouse  that  there  have  been  consider-
 a  ie  losses  to  human  lives  and  proper-
 tus  due  to  a  tornado  which  struck
 lo.  a  few  minutts  parts  of  Cuttack
 and  Keonjhar  Districts  in  Orissa  Ac
 cording  to  the  information  received

 from  the  State  Government  the  de-
 vastating  tornado  lashed  parts  of  these
 districts  at  16-30  hours  on  the  l6th
 April  4978  with  wind  speed  of  70  kms
 ptr  hour  We  are  advised  by  the
 India  Mcteorologicil  Department  that
 i  was  a  localised  tornado  and  not  a
 fieak  cyclone  Iwo  blocks  —namely,
 Dingadi:  and  Kora:  of  Jayput  Sub-
 Division  in  Cuttack  =o  district  «=  were
 iflected  As  per  the  latest  report  9

 Persons  have  died  00  persons  injured
 and  490  houses  totally  collapsed  in
 Cuttack  district  Ghasipura  block  of
 Anandapur  Sub-Division  in  Keonjhar
 District  was  woise  hit  where  as  per
 the  State  Governments  latest  report,
 35l  persons  died  and  250  persons  in-
 jured,  500  houses  were  wiped  off  and
 000  houses  collapsed  The  figure  of
 partly  damaged  houses  is  under  col
 lection  A  large  number  of  cattle,
 goat,  sheep  have  died  More  dead
 bodies  are  expected  to  be  salvaged
 from  the  debris  which  is  being  cleared It  is  expected  by  the  State  Govern-
 ment  that  the  exact  number  of  deaths
 would  be  known  by  this  evening.
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 Relief  operations  have  been  started  by the  State  Government  Special  Medi-
 cal  Team  has  reached  the  affected
 areas  and  the  temporary  hospital  has been  opened  Injured’  peisongs  have
 been  hospitalised  and  serious  cases  are
 being  removed  to  Cuttack  Medical  Col-
 lege  Hospital  Besides  normal  diet, special  nutritive  diet  hke  fruits  and
 Horhecks  for  affected  patients  have been  sanctioned  Gratuitous  rehef  for
 7  days  has  already  been  started  Water
 tinkers  have  been  engaged  for  supply
 of  arnking  watcr  Dasinfection  of
 wells  and  tanks  is  being  done  Tents
 tatpauline  bamboo  mats  are  being  sup.
 pled  for  tempora:y  shelters  Clothes
 medicines  and  emergent  relief  in  shape
 of  dry  food  is  being  distributed  Four
 companies  of  Orissa  Police  have  been
 sen(  to  assist  the  local  authorities  n
 iehcf  and  rescue  operations  The
 State  Chief  Minister  Munister  ot  Re-
 venue  Minister  of  Irrigation  Muimster
 of  State  (Tribal  Welfare)  have  already
 visited  the  affected  tribal  area  The
 Special  Relief  Commissioner  along  with
 the  Revenue  Divisional  Commissioner
 are  camping  in  the  areas  for  directing
 relief  operations  The  concerned  col
 lectors  are  on  the  spot  for  personally
 looking  after  the  woiking  of  the  relief
 operations

 Instructions  have  been  issued  from
 the  Ministry  of  Health  to  the  Central
 Government  Medical  Store  Depot  Cal-
 cutt,  for  meeting  the  immediate  re-
 quirements  of  essential  medicines  and
 equipments  for  relief  opezations  The
 Indian  Red  Cross  Society  is  arranging
 to  send  two  Medical  Units  200  family
 tents  2  tonnes  of  mulk  powder  20
 bales  of  assorted  clothes,  500  kgs  of
 biscuits  500  kgs  of  baby  food,  00
 utensil  sets  and  250  pieces  each  of
 Dhotis  and  Sarees  to  the  affected  areas

 Local  voluntary  organisations  are
 supplying  cooked  food  A  team  of
 veterinary  services  is  also  operating
 in  the  affected  area  Special  Control
 Room  hag  been  opened  at  Rama-
 chandrapur

 The  State  Government  has  reported
 that  a  number  of  badly  affected  vil-
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 lagers  are  to  be  shifted  to  safer  sites
 for  rehabilitation  and  Central  assistance
 for  construction  of  new  houses,  pur-
 chase  of  bullocks  and  assistance  for
 agricultural  operations  is  necessary.
 The  requirements  of  Central  assist-
 ance  are  being  worked  out  by  the
 State  Government.  We  are  in  con-
 stant  touch  with  the  State  Government
 and  I  may  assure  the  House  that  all
 necessary  action  is  being  and  will  be
 taken  to  assist  the  State  Government,
 in  mitigating  the  distress  of  the
 affected  population.

 The  Government  of  India  has  decid-
 ed  to  provide  an  interrm  Advance  Plan
 assistance  of  Rs  2  crores  to  assist  the
 State  Government  to  meet  their  am-
 mediate  commitments  This  will  be  in
 addition  to  the  margin  money  of
 Rs  358  crores  already  available  with
 the  State  Government  for  rehef
 operations

 An  amount  of  Rs  3  lakhg  has  been
 provided  to  the  State  Government  from
 the  Prime  Munister’s  Rehef  Fund  also
 I  may  also  add  that  the  Government
 of  07589  is  doing  commendable  work
 and  it  has  taken  up  relief  operations
 m  very  quick  time

 SHRI  SOMNATH  CHATTERJEE:
 Mr  Deputy-Speaker,  because  of  this
 natural  calamity  a  large  number  of
 poor  people  of  our  country  in  the
 State  of  Orissa  have  been  affected  We
 find  that  what  has  happened  in  that
 State  s  devastating.  It  appears  from
 the  newspaper  reports  that  hundreds
 of  dwellings,  mostly  mud  huts,  col
 lapsed  like  a  house  of  cards  The  report
 says

 “According  to  an  eye-witness,
 mundreds  of  trees  were  uprooted  and
 many  cattle  lost.  Corrugated  tin
 sheets,  bamboo  poles,  doors  and
 windows  were  seen  flying  in  the  air.
 The  impact  of  the  whirlwind  was
 80  severe  that  cattle  were  lifted  high
 in  the  air  and  a  building  in  which
 300  people  had  taken  shelter  col-
 lapsed,  trapping  almost  all  of  them.

 Another  eye-witness  said  that

 hardly  25  per  cent  of  the  inhabitants
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 of  seven  villages  under  Rama-
 chandrapura  police  station  were  he-
 lieved  to  be  alive.  Those  who  have
 survived  are  still  dazed  and  unable
 to  give  a  graphic  description  of  what
 had  happened”

 The  Times  of  India  hag  given  the  grim
 details  of  the  tragedy  It  8855

 “That  impact  of  the  cyclone  was
 so  great  that  in  one  case  the  head
 was  severed  from  the  body.  Some
 people  lost  their  ears  or  eyes  A
 ten  year  old  child  was  seen  crjing
 for  Migs  parents  who  were  believed
 dead”

 This  is  the  magnitude  or  severity  of
 the  problem  According  to  unoffici  il
 reports  the  death  toll  has  almost
 reached  500  Though  the  statement
 says  9  persons  in  Cuttack  district  and
 5l  in  the  Keonjhar  district’,  accord-
 ing  to  other  reports,  the  figures  are
 much  more  This  magnitude  of  the
 devastation  should  be  fully  appreci-
 ated  A  large  number  of  persons  have
 been  injured  So  far  as  Purnabandha-
 guda  village  is  concerned,  it  appears
 that  all  the  houses  have  been  destroyed
 and  the  entire  village  has  been  razed
 to  the  ground  The  difficulty  38  that
 most  of  the  houses  are  mud  houses
 or  huts  and  they  could  not  possioly
 withstand  the  violent  tornado  which
 mit  them  It  has  very  seriously  affected
 the  cattle  population  also  of  that  area

 I  am  happy  to  note  that  the  State
 of  Orissa,  with  its  limited  economic
 resources,  is  trying  its  best,  and  the
 Minister  has  been  good  enough  to  ap-
 preciate  the  commendable  effort  that
 has  been  made.  But  we  want  that  the
 Central  Government  should  also  play
 its  role.  We  notice  that  the  assistance
 which  has  been  given  is  the  very
 mimmum.  Only  gratuitous  relief  for
 seven  days  has  been  started.  When
 faced  with  a  calamity  ०  this  magal-
 tude,  relief  for  seven  days  will  te
 hardly  adequate.  Apart  from  provid-
 ing  free  medical  treatment,  we  think
 that  immediate  arrangements  shoul
 be  made  for  gratuitous  relief  and  sup-
 ply  of  food  for  at  least  a  month,  in
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 view  of  the  situation  that  has  been
 created.

 It  is  also  essential  that  these  voor
 people  in  the  villages  who  had  only
 mud  hutg  should  be  given  full  reha-
 bilitation  grants.  Otherwise  it  is  im-
 possible  for  them  to  rebuild  their
 houses.  It  may  be  necessary  to  see  if
 they  can  be  shifted  to  other  sites,  i0
 which  case  the  land  necessary  should
 be  provided  to  them.  Otherwise  they
 cannot  rehabilitate  themselves.  For
 rebuilding  their  houses  and  dwellings,
 full  financial  assistance  should  be  given

 What  35  indicated  in  the  statement
 is  that  the  Orissa  Government  38
 being  given  interim  advance  Plan  as-
 s.stance  of  Rs.  2  crores.  I  do  not  know
 whether  the  Central  Government  should
 give  outright  relief  or  not  because  it
 will  affect  the  State  of  Orissa  which
 is  a  backward  State  if  Plan  expendi-
 jure  is  to  be  diverted.  In  the  circum.
 stances,  we  request  the  hon.  Minister
 to  tell  us  whether  the  Central  Govern-
 ment  will  undertake  to  bear—and  we
 demand  that  it  should  bear—all  ex-
 penses  that  have  to  be  incurred  not
 only  for  giving  them  temporary  relief,
 but  also  for  the  relief  of  the  affected
 people  in  full.  For  no  fault  of  theirs,
 they  are  victims  of  this  calamity,  and
 it  ig  not  fair  to  require  that  the  State
 Government,  which  is  under  financial
 constraint  like  all  other  States,  should
 bear  all  the  expenses  or  the  major  vart
 of  the  expenses  for  this.  Therefore,
 we  want  an  assurance,  and  I  request
 the  hon.  Minister  to  tell  us  what  the
 policy  of  the  Central  Government  is
 with  regard  to  providing  assistance.

 Secondly,  for  the  purpose  of  proper
 co-ordination,  a  team  should  go  from
 the  Centre  and  be  there  to  see  that
 proper  co-ordinated  relief  operation
 as  well  as  rehabilitation  operation  is
 carried  on  and  all  necessary  facilities
 are  given  by  the  Centrel  Government
 to  the  State  Government  in  this
 connection.

 Thirdly,  we  would  like  to  know
 whether  the  Central  Government
 will  set  up  some  sort  of  a  permanent
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 relief  body.  We  find  that  whenever
 these  calamities  take  place,  non-offi-
 cial  bodies  go  there  to  help,  but  their
 resourcs  are  inadequate.  To  Mmeet
 calamities  like  this  where  the  State
 Government’s  resources  are  limited,
 where  the  resources  of  the  non-offi-
 cial  bodies  are  limited,  there  should
 be,  apart  from  the  Prime  Minister's
 Relief  Fund,  a  permanent  machinery
 for  giving  relief  to  the  people  as  soon
 as  possible.  May  I  know  whether
 such  a  proposal  is  being  mooted?

 Lastly,  as  the  Plan  resources  of  the
 State  Government  are  going  to  be
 affected  by  reason  of  the  advance  that
 is  being  made  by  the  Central  Gov-
 ernment,  we  would  like  to  know
 whether  there  would  be  an  outright
 grant.

 SHRI  SURJIT  SINGH  BARNALA:
 The  hon.  Member  has  mentioned
 that  gratuitous  relief  is  initially  pro-
 vided  for  only  seven  days  and  that  it
 is  not  sufficient.  This  is  just  the
 beginning.  Gratuitous  relief  is  being
 provided  for  the  time  being  for  seven
 days.  It  will  probably  be  extended
 according  to  the  needs  of  the  people
 there  and  if  any  assistance  is  required
 from  the  Central  Government  in  the
 form  of  food,  we  will  be  very  glad  to
 provide  jt  as  we  have  done  in  the
 case  of  other  calamities  also.

 So  far  as  the  advance  Plan  assis-
 tance  is  concerned,  as  my  hon.  friend
 already  knows,  efter  the  Sixth
 Finance  Commission’s  recommenda-
 tions,  the  earlier  method  of  providing
 ad  hoc  Centra]  assistance  has  been
 stopped.  Since  ist  April,  1974,  the
 method  of  providing  relief  has  been
 through  advance  plan  assistance  and
 some  marginal  money  is  provided  to
 various  States.  As  I  had  mentioned,
 Rs.  3.58  crores  had  been  provided  as
 marginal  money  to  Orissa  Govern-
 ment  also.  So,  that  money  is  avail-
 able  for  purposes  of  relief  in  these
 cases.  Whenever  a  calamity  like  this
 is  faced  by  a  State,  the  State  Govern-
 ment  normally  asks  for  relief  and  the
 relief  is  advanced  from  the  advance
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 Plan  assistance.  Previously,  during
 ‘1977-78  floods  also,  the  Orissa  Gov-
 ernment  had  asked  for  some  relief
 and  Rs.  8.52  crores  were  advanced  as
 advance  plan  assistance  to  Orissa
 Government.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Science  today  has
 enabled  many  countries  to  tackle  the
 fury  of  the  nature.  In  Indig  although
 we  are  independent  for  30  good  years,
 we  become  victims  of  nature's  fury
 So  frequently.  We  have  cyclone,
 tornado,  we  have  flood,  we  have
 drought  and  we  are  helpless  victims
 of  these  furies.  I  have  said  it  more
 than  once  on  the  floor  of  this  House
 that  certain  super  powers  are  ex-
 perimenting  with  weather  warfare,  I
 am  again  requesting  the  Government
 to  enquire  into  the  matter  because
 this  :s  happening  much  too  frequently.

 In  China,  recently  they  had  repeat-
 ed  carthquakes  but  the  suffering
 compared  to  the  fury  of  the  nature
 that  came  on  China  was  negligible.
 The  Government  tackled  the  situation
 in  such  a  manner  that  people's  suffer-
 ing  was  reduced  to  nothing  practi-
 cally  and  they  refused  help  from  out-
 side  countries  also.

 Here  I  read  a  telex  from  the  Chief
 Secretary  of  Orissa  Government,  I
 talked  to  him  because  the  Chief
 Minister  was  out  of  Bhubaneswar;  he
 had  gone  to  the  affected  areas.  Here
 he  says:  “All  houses  in  these  two
 villages  with  900  population  have
 collapsed.”  This  is  a  very  important
 point.  The  point  is  that  900  houses
 had  collapsed  at  430  p.m.  If  we  take
 half  a  person  per  house  as  dead  be-
 cause  it  was  ६08]  collapse,  uprooting,
 it  comes  to  450.  The  news  item  of
 the  Times  of  India  of  this  morning
 cannot  he  scoffed  of.  Although  the
 Government  have  Said  in  telexes  that
 the  death  comes  to  about  58  or  ‘159,
 T  am  afraid,  I  am  not  quite  able  to
 accept  that  because,  as  they  say,  all
 the  houses  in  these  two  villages  of
 900  population  collapsed.  This  is  the
 most  important  point.  Therefore,
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 this  is  a  matter  where  I  would  like  a
 clarification  from  the  hen,  Agricul-
 ture  Minister.

 This  is  qne  of  the  worst  tragedies
 that  Orissa  has  faced.  Besides  this
 severe  loss  of  human  lives,  I  am  told,
 property  worth  about  Rs.  2  crores  is
 totally  written  off.  It  cannot  be  used;
 it  cannot  be  salvaged.  Nothing  will
 happen.  But  the  only  trouble  is—I
 do  not  understand—ag  seen  in  this
 case,  most  of  the  deaths  are  due  to
 house  collapse.  Most  of  the  dead
 bodies  are  being  pulled  out  of  the
 debris.  This  ड  what  the  Chief  Secre-
 tary  told  me  on  telephone.  The  only
 remedy  one  can  do  in  that  sort  of
 situation  ;s  go  to  the  open  field,  if
 you  had  the  earlier  warning,  and  lie
 flat  on  the  ground.  That  is  the  only
 remedy  that  you  can  possibly  think
 of.  But  what  is  happexing  to  the
 warning  system.  Mr.  Barnala  on  6th
 December  had  said  about  Andhra
 Pradesh  cyclone:

 “So,  a  definite  information,  a
 positive  information  was  received
 by  about  the  mid-night  on  the  !8th
 and  the  warnings  had  been  given
 But,  unfortunately,  it  appears  spe-
 cific  warning  regarding  evacuation
 was  not  given.  I  do  not  know  why
 the  authorities  did  not  think  it  pro-
 per  to  give  that  waring  also  be-
 cause  that  was  one  of  the  essential
 warnings  that  should  have  been
 given  at  that  time.  I  do  not  blame
 anybody  for  that.  There  might  be
 a  lapse  on  the  part  of  somebody
 But  the  only  thing  is  that  it  was
 not  done.  Otherwise,  possibly  some
 more  yumber  of  people  could  have
 been  evacuated  from  that  place  and
 could  have  been  saved.  Without
 entering  into  any  politicel  contro-
 versy—etc.  etc.”

 The  question,  here,  that  I  woul@  like
 to  ask  is  as  to  whether  any  kind  of
 prior  warning  was  given  to  the  peo-
 Ple  of  the  affected  area.

 Only  the  other  day,  we  had  in
 Delhi  a  tornado,  exactly  of  this  type
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 and  almost  of  the  same  duration.
 How  severe  was  the  tornado  in
 Delhi  can  be  gauged  from  the  fact
 that  a  double-decker  bus,  full  of
 passengers,  was  lifted  up  and  dropped
 in  a  ditch.  I  am  again  asking,  in  the
 context  of  weather  warfare,  or  wea-
 ther  modification  techniques,  whether
 anybody  is  experimenting  on  that.  Is
 it  an  outcome  of  our  own  human,
 economic  and  scientific  activities?  Is
 it  due  to  chmatic  instability  owing
 te  our  expelling  every  day  huge  quan-
 tities  of  fossil  fuel  burning  and
 synethetic  chemicals  into  the  bros-
 phere?  This  is  what  we  have  to  find
 out.  This  is  not  a  matter  which  can
 be  just  ruled  out  hke  that.  The
 setellites  can  predict  cyclones,  etc.  It
 is  an  expensive  method.  We  may  not
 be  able  to  afford  it.  But  there  is  the
 modern  Doppler  Radar  which  the
 Bharat  Electronics,  a  public  sector
 undertaking,  can  easily  undertake  to
 manufacture.  That  should  be  tried.
 The  modern  Doppler  Radar  with  a
 real  time  processor  and  colour  display
 will  do.

 I  would  like  to  know  from  the  hon.
 Minister  as  to  what  this  Government
 is  doing?  Are  they  all  the  time  be-
 hind  the  quacks  and  generalists  of
 the  Indian  Administrative  Service  or
 do  they  consider  these  people  as
 scientists  adopting  scientific  methods?
 The  world  is  moving  ahead  fast  with
 weather  warfare  techniques,  change
 in  weather  technology  and  alj  that.
 This  is  a  very  serious  question.  I
 have  been  saying  it  repeatedly—it  is
 throwing  pearls  before  swine.  This
 Doppler  Radar  is  an  outcome  of  the
 study  done  by  Dr.  Harold  W  Bayton
 of  National  Centre  for  Atmospheric
 Resarch  Boulder.

 IT  am  making  a  concrete  suggestion.
 I  would  like  to  have  a  categorical
 reply  and  an  assurance  from  the  hon.
 Minister  that  they  are  going  to  look
 into  the  matter.  Every  time,  we  can-
 Not  sacrifice  hundreds  of  people  and
 end  up  with  a  debate  in  the  Lok
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 Sabha.  We  cannot  go  that.  I  want
 to  know  from  the  hon.  Minister
 whether,  as  it  was  indicated  earlier,
 a  National  Calamity  Insurance  Fund
 has  been  created  and,  if  not,  what  is
 the  reason  for  the  same.  We  have
 repeatedly  said,  let  there  be  छ  Na-
 tional  Calamity  Insurance  Fund.
 Whenever  something  happens,  let  the
 money  be  taken  out  from  that  fund.

 No  need  to  beg.  I  know,  my  hon.
 friend  from  Orissa  will  say  that  he
 needs  Rs.  0  crores,  and  rightly  so.
 You  must  give  a  minimum  of  Rs.  5
 crores  grant,  not  less  than  that.  I
 would  like  to  have  a  clear  and  cate-
 gorical  assurance  about  having  a  pro-
 per  “previous  warning  system”  which
 science  has  already  provided.

 Secondly,  adequate  grant  should  be
 given,  no  loan,  no  assistance.  The
 whole  nation  shares  the  sorrow  of
 Orissa,  the  poorest  State  in  the  coun-
 try  with  the  richest  natural  resour-
 ces  exploited  by  other  States  which
 have  become  richer  at  the  cost  of
 Bihar  and  Orissa.  We  know  all  these
 things.  Therefore,  I  want  to  have  a
 clear  and  categorical  gssurance  from
 the  hon.  Minister  that  at  least  Rs.  5
 crores  grant  will  be  rushed  to  Orissa,
 You  leave  it  to  the  State  Government
 to  do  what  they  think  best.  We  do
 not  want  subedars  going  from  the
 Centre.  I  would  like  to  know  in  con-
 crete  terms  how  much  do  they  pro-
 Pose  to  give  and  in  what  shape  and
 form.

 SHRI  SURJIT  SINGH  BARNALA:
 My  hon.  friend  has  correctly  said
 that  in  some  villages,  there  has  been
 a  colossa}  loss.  I  had  also  mentioned
 in  my  statement  that  about  500
 houses  have  been  wiped  off,  that  they
 have  lost  their  existence  as  such  and,
 about  000  houses  have  collapsed.  I
 also  stated  that  by  this  evening,  pro-
 bably,  after  salvaging  from  the
 debris,  we  will  be  able  to  know  the
 exact  number  of  the  casualties  that
 have  taken  place.  And  we  are  in
 constant  touch  with  Orissa  Govern-
 ment  to  know  the  latest  figures,  so
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 {Shri  Surjit  Singh  Barnala]
 far  as  this  is  concerned.  So  far  es
 warning  is  concerned,  in  case  of  tor-
 nado,  the  warning  is  not  possible.  It
 38  not  of  cyclone  that  it  can  be  seen  or
 some  advance  information  can  be
 gathered  about  thut.

 HRI  JYOTIRMOY  BOSU:  Tim-
 ing  may  not  be  possible,  but  the  fore-
 cast  is  possible.

 SHRI  SURJIT  SINGH  BARNALA:
 As  regards  tornado,  it  is  not  possible,
 but  we  did  have  a  warning  in  this
 case  also.  For  example,  the  India
 Meteorological  Department,  issued  a
 general  bulletin  also  and  issued  a
 warning  also  on  the  6th  April,  ‘1978,
 at  32.30  P.M.  The  station  at  Bhu-
 baneshwar  issued  a  genera)  bulletin
 as  wel]  as  a  special  weather  warning
 and  a  bulletin  for  fishermen.  This
 special  weather  warning  was  as
 follows:

 “Isolateq  thunder  squall  wind
 speed  reaching  70  km.  per  hour  in
 individual  gusts  likely  in  north
 Orissa  during  the  next  48  hours.”

 This  is  the  maximum  they  could  do
 because  it  is  under  that  thunder
 squall  that  the  tornado  forms  and  we
 do  not  know  until  we  see  actually
 that  it  has  been  formed;  we  cannot
 give  any  warning.  In  other  coun-
 tries,  this  is  the  only  system.  They
 keep  a  watch;  they  can  only  see;
 they  can  find  out  that  in  an  area  of
 00  kms  by  200  kms.  there  will  be
 thunder  squalls,  etc,  So,  they  give  a
 warning  and  they  keep  a  watch.
 ‘Whenever  a  tornado  is  seen,  a  warn-
 ing  is  issued  that  it  has  occurred  at
 such  and  such  place  and  now  if  is
 travelling  in  this  direction,  etc.  That
 warning  is  issued.  That  is  the  only
 method.  There  is  no  other  method.
 ‘That  is  why  in  Delhi  elso,  within
 three  minutes,  go  much  damage  was

 caused  and  nobody  knew  what  was
 ‘happening.

 In  Orissa  also,  Mr.  Biju.  Patnaik
 was  there.  He  did  not  know  what
 actually  had  happened  unless  he  got
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 the  news  after  a  long  time.  My  State
 Minister  was  also  there.  He  said:  I
 was  about  to  board  a  State  plane.  He
 said:  the  pilot  told  me  that  Sir  the
 wind  velocity  is  increasing.  Pro-
 bably  there  might  be  a  thunder  storm
 or  something  like  a  cloud  burst,  so,
 we  must  start.  So,  they  immediate-
 ly  sterted  towards  Calcutta  and
 reacheq  there  safe  in  time.  But  on
 the  way  also,  they  found  out  that
 there  was  a  formation  of  thunder
 storm.  Probably  there  might  be  a
 squall,  etc.  This  was  what  they
 could  get.  So,  I  was  submitting  that
 whatever  possible  could  be  done  was
 done  and  information  wag  given.

 So  far  88  assistance  of  Rs,  5  crores
 as  suggested  by  my  hon,  friend  3s  con-
 cerned,  I  have  already  submitted  that
 now  the  Seventh  Finance  Commission
 ig  sitting.  Probably,  they  may  re
 commend  such  things.  But,  so  far,  we
 have  to  go,  according  to  the  recom-
 mendations  of  the  Sixth  Finance  Com-
 mission  ang  according  to  that,  we  have
 provided  assistance  that  was  required
 for  the  time  being.

 SHRI  JYOTIRMOY  BOSU:  Seventh
 Finance  Commission  is  not  8  tornado
 commission.

 MR.  DEPUTY-SPEAKER:  Don't  try
 to  create  q  tornado  in  the  House,

 SHRI  JYOTIRMOY  BOSU:  I  want-
 ed  an  assurance  that  money  will  be
 rushed  as  grant  and  there  will  be  no
 reference  of  thig  matter  to  the  Finance
 Commission  and  all  that.  Let  the
 Minister  give  an  assurance.  Other
 wise,  it  ig  very  unfair  on  their  part  if
 they  do  not  do  it.

 SHRI  SURJIT  SINGH  BARNALA:
 Direct  grant  cannot  be  given,  accord-
 ing  to  the  recommendations  of  the
 Finance  Commission.  We  only  advance
 from  the  plan  assistance  whatever
 amount  ig

 SHR]  JYOTIRMOY  BOSU:  On  8
 point  of  order.
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 MR,  DEPUTY-SPEAKER;  There  is
 no  point  of  order.  Mr,  Naik.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.

 MR.  DEPUTY-SPEAKER:  There  is
 no  point  of  order.  I  have  calleqg  Mr.
 Naik.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  off  order.  In  qase  off  Andhra
 Pradesh,  the  State  Government  had
 been  good  enough  to  pay  money  as
 grant.  I  am  a  party  to  that.

 MR,  DEPUTY-SPEAKER:  [I  know
 the  facts,  as  far  as  Andhra  is
 concerned

 aft  लक््मी  नारायण  नायक  (खजुराहों  :
 उपाध्यक्ष  जी,  प्रभी  माननीय  कृषि  मंत्री
 महोदय  ने,  उड़ीसा  प्रान्‍्त  के  कटक  शौर
 क्योंझर,  जिलो  में  जो  चत्रवात  शाया  उसके
 कारण  जो  मृत्यु  हुई,  उसके  ऑ्रांकडे  दिए  ?
 मैं  ऐसा  मानता  हूं  कि  जनता  पार्टी  की  सरकार
 को  सही  आ्राकड़े  देने  चाहिए  थे  ।  जैसा
 कि  अखबारों  में  छपा  है,  झाप  सभी  ने  पढ़ा
 होगा,  पांच  सौ  के  लगभग  लोग  मरे  हैं
 लेकिन  मंत्री  महोदय  ने  बताया  केवल  9
 कटवा  जिले  मे  श्रौर  i5.  wale  जिले  में
 मारे  गये  है।  इस  तरह  से  जो  भ्रांकडे  दिये
 गये  है--मैं  ऐसा  मानता  हूं  कि  ये  बहुत  कम
 हैं।  कम  प्रांकडे  देने  से  जितनी  सहायता
 वहां  पहुंचनी  चाहिए,  उतनी  नही  पहुंच
 पा  रही  है।

 -

 अभी  मंत्री  जी  ने  कहा  कि  राज्य
 शासन  से  हमें  जो  सूचना  प्राप्त  हुई  है,  मैं

 वही  बतला  रहाहूँ।  मैं  ऐसा  महसूस  करता

 हूं  कि  केन्द्रीय  सरकार  का  यह  फर्ज  था  कि  यहां
 से  तुरन्त  एक  सरकारी  प्रतिनिधि  मंडल  वहाँ
 जाना  चाहिए  था  शौर  उसकी  देखरेख  में  यह
 जांच  होनी  चाहिए  थी  ।  सथा  तत्काल

 सहायता  पहुंचनी  चाहिए  थी  ।  केवल
 प्रान्तीय.  सरकार  ही  इस  काम  को  करे,
 मैं  ऐसा  नहीं  मानता  केन्द्रीय  सरकार  की
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 भी  यह  ज़िम्मेदारी  है  कि  तत्काल  यहां  से
 प्रतिनिधि  मंडल  वहां  जाना  चाहिए  था  शौर
 उसके  भाधार  पर  तत्काल  सहायता  दी  जानी
 चाहिए  थी  t

 झभी  कहा  गया  कि  हम  ने  सात  दिन
 के  लिए  उनको  खाना  दिया  हैं।  लकिन

 मुझे  जो  सूचना  मिली  है--इन  दोनों  जिलों
 के  जो  गांव  प्रभावित  हुए  हैं--वे  सब  हरिज्ञन
 शौर  शभ्रादिवासी  गांव  है,  ये  पिछडे  औरगरीब
 व्यक्ति  सहाय  हो  चुके  हैं,  इस  लिये

 बहुत  लम्बी  सहायता  मिलनी  चाहिए  तथा
 केन्द्रीय  सरकार  के  पास  जी  प्रनाज  रखा

 हुआ  है,  उस  के  द्वारा  कई  महों  तक  उन  की

 सहायता  की  जानी  चाहिए।  उन  के  मकान
 कच्चे  थे,  जो  ढह  गये  है,  इस  लिए  तत्काल
 उनके  लिये  मकान  बनाने  चाहिये  ।  यह
 नहीं  होन  चाहिए  कि  श्राप  उन  को  लकड़ी
 या  मिट्टी  कीमदद  कर  दे,  बल्कि  उनके  परि-
 वारों  के  लिए.  मकान  बना  कर  देने
 चाहिये  ।

 जब  झान्ध  में  तूफान  श्राया  था,  उस
 समय  प्रधान  मंत्री  जी  ने  सारे  देश  से  प्रपील
 की  थी  कि  वहां  पर  सहायता  पहुंचनी  चाहिए  t
 मैं  चाहता  हूं  कि  प्रधान  मंत्री  जी  और  कृषि
 मंत्री  जी  तुरन्त  सारे  देश  की  जनता  से  भ्रपील
 करें,  बल्कि  मै  तो  यहां  तक  कहंगा,  कि  हम
 संसद  सदस्यों  से  भी  भ्रपील  करें,  ताकि  वहां
 पर  ज्यादा  से  ज्यादा  सहायता  पहुंचे  भौर
 जो  गरीब  ग्रादमी  इस  से  प्रभावित  हुए  हैं,
 उन  को  कुछ  राहत  मिल  सके  t

 अभी  कहा  गया  कि  250  साड़ियां  दी
 गई  हैं।  मुझे  दुख  है  कि  किस  तरह  से  ऐसी
 हल्की  बात  की  जाती  है।  250  साडियों
 से  क्या  हो  सकता  है?  एक  बात  यह  की  गई
 कि  जैसे-जैसे  लाशें  निकलती  जायेंगी,  उन  की
 सारी  सूचनायें  देते  रहेंगे  कि  कितने  भ्रादमी
 मरे  हैं।  उपाध्यक्ष  महोदय,  जो  परिवार
 प्रभावित  हुए  हैं,  उन  के  बचे  हुए  लोग  वहां
 रह  रहे  होगे,  वे  लोग  कलैक्टर  या  दूसरे
 प्रधिकारियों  से  झा  कर  कहते  होंगे  कि  हमारा
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 [श्री  लक््मौ  नारायण  नायक]
 झादमी  नहीं  मिल  रहा  है।  वे  झाकड़े
 भी  इस  में  शामिल  होने  चाहिए  थे  शौर
 कहना  चाहिए  था  कि  इतने  प्रादमी  नहीं
 मिले  हैं।  शायद  नीचे  दबे  हुए  है,  ऐसा
 झन्दाज़ा  है  कि  वे  भी  मर  चुके  हैं।  इसलिए
 मेरा  कहना  है  कि  पूरे  आकडे  दिये  जाने  चाहिए
 थे  ताकि  उस  के  प्राधार  पर  लोगो  को  सहायता
 मिल  सके।  कपड़ों  की  ज्यदा  से  ज्यादा  मदद
 उन  को  पहुचानी  चाहिए  |

 झभी  मौसम  विभाग  के  बारे  मे  कहा  गया
 कि  उस  ने  2  बजे  सूचना  दी  शौर  साढ़े-
 चार  बजे  चत्रवात  श्रा  गया।  ऐसा  कैसे हुआ  ?
 मैं  यह  मानता  ह  कि  मौसम  विभाग  के  अ्रधि-
 कारी  सोते  रहते  है  एक  तरह  से  सिर्फ
 खाना-पूरी  की  गई  है  -  उनकी  सूचना  के
 आधार  पर  कृषि  मनत्री  जी  ने  यहा  कह
 दिया  कि  i2  बजे  सूचना  दी  गई,  हमारे
 खान  मत्री  जी  भी  वहा  गये  हुए  थे,  उन  का
 हवाई  जहाज  नहीं  श्रा  सका  -  दस  तरह  की
 बाते  कह  कर  उन  की  ड्यूटी  खत्म  नहीं  हो
 जाती  है।  उपाध्यक्ष  महोदय  हमारे  देश
 में  देहात  का  एवं  साधारण  विसान  भी  इस
 बात  की  जानकारी  दे  देता  है  कि'  इस  तरह
 की  हवा  चल  रही  है  इस  से  पानी  आयेगा
 या  नहीं  शापेगा ।  किस  तरह  से  बरमेगा  ny
 अगर  पुरवैया  हवा  चलती  है  तो  कहते  हैं  कि
 पानी  कम  बरसेगा  अगर  पश्चिमी  हवा  चलेगी
 तो  पानी  ज्यादा  बरसेगा--टस  तरह  का
 जान  एक  साधारण  फसाने  को  भी  होता  है  t
 लेकिन  हमारे  मौसम  विभाग  के  श्रधिकारी,
 जिन  की  डयटी  है  कि  इस  तरह  की  सूचना
 दे,  वे  सही  सूचना  न  दे  कर  हमारे  देश  के
 साथ  खिलवाड़  करते  हैं।  उन्हें  थोडा  सचेत
 रहना  चाहिए।  अगर  व  समय  पर  सूचना
 दे  देते  तो  लोगो  की  जानें  बच  सकती  थी  ny

 हमने  इस  सारे  काम  का  प्रान्तीय  सरकार
 पर  छोड़  दिया  है,  प्रान्तीय  सरकार  के  पास
 जितने  साधन  हे,  उतनी  सहायता  तो  वह
 करेगी  ही,  लेकिन  केन्द्रीय  सरकार  की  तरफ
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 से  तुरन्त  प्रतिनिधि  मडल  वहा  जाना  चाहिये
 जो  स्वय  इस  काम  को  देखे  ।  बिना  आप  के
 प्रतिनिधि  मडल  के  गये,  यह  काम  नही  होगा,
 उन  को  जा  कर  देखना  चाहिये  कि  जो  सहायता
 दी  जा  रही  है,  चह  पूरी  तरह  से  यहा  पहुच
 रही  है  या  नहीं,  उन  को  कितनी  क्षौर  ज्यादा
 सहायता  की  जरूरत  है,  उस  की  व्यधस्था
 भी  आप  को  करनी  चाहिये।

 में  चाहता  ह्‌  कि  कृषि  मत्री  जी  इन  बातो
 के  बारे  मे  बतलायें  |

 थ्री  सुरभीत  सिह  बरनाला  :  भानरेबिल
 मेम्बर  फा  गिला  है  इस  बात  का  कि  हम  ने
 फौरन  ही  यहा  से  सेन्ट्रल  टीम  क्यों  नहीं  भेजी
 शौर  इस  बात  का  भी  गिला  है  कि  हम  ने
 नम्बर  बहुत  ज्यादा  नहीं  बताया  मरे  हुए
 लागो  का  शौर  थाड़ा  ही  बताया  है।  झ्ब  जो
 वहा  पर  प्रान्तीय  सरकार  काम  कर  रही  है,
 उस के  द्वारा  सैत्वेज  का  कम  हो  रहा  है  शौर
 मकानों  से  मिट्टी  हटा  कर,  लकड़ी  शौर  भिट्टी
 के  ढेर  उठा  कर  लागो  का  उसमे  से  निकाल
 रहे  है।  अब  यहा  से  ज!  मैन्ट्रन  टीम  जाती  तो
 चह  भी  देख  ही  सकती  थी  बि  क्‍या  हा  रहा
 है  भौर  क्तिमें  श्रादमी  निकले  जा  रहे  है  ?

 ध्ोर  काई  तरीका  ता  प्रन्दाजा  लगाने  का
 नही  था  ।  श्रब  इन्होने  यह  कहा  कि  जो  लाग
 बच  गये  हैं  वे  कल्कटर  के  पास  जा  कर  कहते
 होगें  कि  हमारे  इतने  आदमी  मर  गये  ।  जा
 मकान  लागो  के  ऊपर  गिर  गये,  उनमें  ता
 शायद  हा  काई  बचा  हागा  |  इसलिए  जब  सब
 लाग  निकल  जायेगे  बौर  सैल्वेज  का  काम

 पूरा  हो  जाएगा  तभी  बताया  जा  सकता  है  कि
 कितने  आदभी  मारे  गये  ।  इसलिए  सैन्टर से
 शभ्रगर  कोई  टीम  जाती  ता  बह  बौर  कोई
 झन्दाजा  नहीं  लगा  कसती  थी  ।  जो  प्राकड़े
 बताने  का  तरीका  है  चहूं  यही  है  कि  स्टेट
 गयर्नेसेट  से  जो  भाकड़े  मिलते  हैं,  उन्हीं  को
 पालियामेट  को  बताया  जाता  हैं.  शौर  हमें
 झपती  तरफ  से  बढ़ा  कर  नहीं  बता  सकते  ।

 उन्होने  .60  भादमियों  का  झाँकड़ा  भेजा  v
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 अब  अगर  हम  इस  को  बढ़ा  कर  1,000  बता
 देते  तो  शायद  कुछ  लोग  खुश  हो  जाते  लेकिन
 हम  को  ही  बताना  पड़ता  है,  जो  स्देट
 गवमैमैंट  से  हमें  मिलता  है।  लेटैस्ट  फीगर्स
 जो  वहां  से  भाए  है  वे  हाउस  के  सामने  रख
 दिय  हैं।  मैंने  भर्ज  किया  था  कि  शाम  तक
 ठीक  आंकड़े  हमारे  पास  ायेंगे  तो  उस  के
 बाद  हम  बता  सकेंगे  |

 एक  बात  इन्होंने  धोतिथों  के  बारे  में
 कही  कि  वे  कम  भेजी  गईं  ।  जितनी  धोतियां
 जानो  चाहिए  थी,  उतनी  नही  गई,  यह  इन्होंने
 कहा  लेकिन  मैं  यह  बता  रहा  था  कि  भरभी  तो
 यह  काम  शुरू  हुआ  है  ।  एक  रोज  में  250
 धोती  बौर  250  साड़ी  भेजी  गई  है  शौर
 20  वेल्स  अोटेंड  क्नोथ  के  भेजे  गये  हैं  ।
 यह  काम  खत्म  नही  हुआ  है  ।  यह  अभी  शुरु
 ही  हुआ  हैमर  बड़े  स्केल  पर  मदद  जाएगी  |
 जितनी  मदद  की  जरूरत  होगी,  उतनी  मदद
 दी  जाएगी  1

 अनाज  के बारे  में  भी  माननीय  सदस्य  ने
 कहा।  उस  के  करे  मे  मै  पहले  अर्ज  कर  चुका
 हू  कि  जितने  श्रनाज  की  जरूरत  होगी  श्रौर
 जितना  वहा  का  सरकार  चाहेगी,  हम  देने
 का  तैयार  है

 SHRI  GOVINDA  MUNDA:  Mr.
 Deputy  Speaker,  Sir,  it  is  very  un-
 fortunate  that,  on  seeing  the  state-
 ment  of  the  Minister  for  Agriculture
 ang  Irrigation  we  find  that  it  is  a
 totally  incomplete  report.  Of  course,
 the  Government's  intention  is  very
 80०00  but  in  the  figure  mentioned  in
 the  report  there  ig  a  difference  of  [ell
 and  Heaven,  I  find  from  the  paper
 Hindustan  Times  that  the  Chief  Minis-
 fer  of  Orisag  hag  stated  to  the  Press
 that  400  to  500  9९०४९  have  already
 died.  Tr  believe  they  are  poor  class
 people—Harijang  ang  Adivasis,  You
 know  that  Keonjhar  ig  a  District  (this is  my  Constituency  also)  where  there
 87९  very,  very  poor  people—Harijans
 and  Adivasis,  They  are  very  poor
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 people  who  have  lost  so  many  lives,
 along  with  their  cattle  and  other
 things,

 Any  Way  IJ  am  very  much  grateful
 to  our  Hon,  Prime  Minister,  |  thank
 our  Hon,  Prime  Minister  who  has
 kindly  sanctioned  a  sum  of  Rs.  3  lakhs
 for  the  relief  operations  from  the
 Prime  Minister's  Relief  Fund,  But,  so
 far  as  the  loss  caused  {o  the  area  is
 concerned,  the  amount  sanctioned  is
 unsufficient.  4  therefore  urge  the
 Prime  Minister  to  kindly  look  into  the
 matter  more  sympathetically  and
 graciously,  so  that  these  distressed
 families  could  find  a  shelter  again.

 Again,  I  beg  to  draw  the  kind  atten-
 tion  of  the  Hon.  House  to  the  disaster
 which  has  occurred  due  to  tornadg  in
 the  five  villages  of  Keonjhar  District
 of  Orissa  State  on  April  16,  1978.  The
 houses  of  about  700  families  in  the
 five  villages  have  becn  razed  to  the
 grcund  and  500  persons  are  feared
 to  have  been  dead.  Even  now  dead
 bodies  and  injureg  persons  are  being taken  out  of  the  debris,

 Even  though  some  rellef  work  is
 being  done  by  the  District  authorities, the  Central  Government  may  _  think
 very  seriously,  to  give  substantial
 financial  help  for  the  relief  of  those
 distressed  people  who  have  been
 affecteq  by  the  tornado.  Indian  Red
 Cross  may  be  asked  to  send  the  re-
 lief  supplics  immediately.  I  would
 request  that  the  Central  Government
 may  send  a  Central  team  to  assess
 the  loss.  The  Metereological  De-
 partment  has  failed  to  warn  the  peo-
 ple  of  this  impending  tornado.  It  came
 upon  them  all  of  a  sudden.  I  would
 request  that  the  Central  Government
 should  strengthen  the  Metereolo-
 gical  Department  to  be  an  effective
 instrument  for  the  good  of  the  peo-
 ple.  Since  the  area  is  very  fertile
 and  paddy  grows  in  abundance,  the
 Ministry  of  Agriculture  may  be  ask-
 ed  to  give  financial  help  from  their
 funds  to  the  affected  farmers  in  the
 shape  of  sheds,  fertilizers  and  other
 instruments.
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 [Shri  Govinda  Munda]
 The  House  may  be  well  aware  that

 all  the  houses  in  the  villages  of  Keon-
 jhar  district  are  thatched  ones.  For
 the  last  thirty  years  after  indepen-
 dence  not  even  a  single  house  in
 any  of  the  villages  has  been  made
 pucca,  May  I  earnestly  request  the
 Government  to  kindly  set  apart  cer-
 tain  funds  from  their  Rural  Uplift-
 ment  Fund  and  create  an  organiza-
 tion  which  may  select  certain  villa-
 ges  year  after  year  and  make  them
 pucca?  This  will  create  a  sense  of
 confidence  amongst  the  tribal  people
 and  Harijans.

 May  I  know  whether  the  Minister
 for  Agriculture  will  agree  to  send
 a  team  of  Members  of  Parliament  to
 this  area  to  assess  the  actual  position
 there?  Secondly,  will  he  himself  kind.
 ly  agree  to  visit  the  area  and  have
 a  complete  picture  of  the  situation
 there?

 SHRI  SURJIT  SINGH  BARNALA:
 Sir,  I  have  all  the  sympathies  with  the
 hon.  Member  in  whose  constituency
 the  tornado  has  caused  such  a  big
 Joss  In  fact,  he  should  have  been
 there  by  now  and  should  have  sup-
 plied  more  information  to  the  House.
 That  would  have  been  very  good.
 Whatever  information  he  has  got,  has
 been  collected  by  him  from  news-
 paper  reports.  As  submitted  earlier,
 We  cannot  take  all  these  reports  as
 correct.  We  are  submitting  only  those
 reports  which  we  are  getting  from
 the  Government  there.

 So  far  as  the  relief  and  rehabili-
 tation  work  is  concerned,  necessary
 measures  are  being  taken  and  as  I
 stated  earlier,  probably  some  of  the
 villages  will  have  to  be  shifted  to
 some  other  safer  places  and  then  the
 construction  of  houses  will  also  come
 in  If  they  are  keen  to  have  pucca
 houses,  they  can  ask  the  Government
 that  they  want  pucca  houses.  This
 jis  a  good  suggestion  that  has  been
 made  by  the  hon.  Member.  However,
 as  the  entire  villages,  aq  stated  by
 the  hon.  Member  have  thatched  hou-
 ses,  probably  all  houses  cannot  be
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 pucca  also  in  that  area.  If  one  yil-
 lage  is  made  up  of  pucca  houses,  it
 will  cause  a  great  heart-burning  to
 the  other  villages,  the  neighbouring
 villages,  and  it  would  create  difficul-
 ties  for  the  hon.  Member  himself,

 —ne
 3.49  hrs.

 DEMANDS  FOR  GRANTS,  978-79—
 Contd.

 MInNistry  or  EXTERNAL  AFFAIRS—cOntd,

 MR.  DEPUTY-SPEAKER;:  We  will
 now  resume  further  discussion  on  the
 Demands  for  Grants  of  the  Munistry
 of  External  Affairs.

 Shri  Mayathevar,
 SHR]  हू.  MAYATHEVAR  (Dindi-

 gul):  Mr.  Deputy-Speaker,  Sir,  I
 rise  to  support  the  Demands  for
 Grants  of  the  Ministry  of  External
 Affairs  on  behalf  of  All  India  Anna
 DMK.  It  was  the  late  Pandit  Jawa-
 harlal  Nehru,  who,  in  1954,  propoun-
 ded  the  foreign  policy  of  India,  which
 was  also  styled  as  non-alignment
 policy.  He  taught  this  country  and
 other  countries  of  the  world  much
 about  the  policy  of  co-existence  and
 panch  sheel.  We  were  able  to  pro-
 pound  80  many  non-violent  policies
 and  very  8००6  policies  which  are  non-
 violent  according  to  Mahatma  Gan-
 dhi’s  principles  and  policies.  In  spite
 of  our  preachings  of  non-violence  and
 peaceful  co-existence  and  the  Panch
 Sheel  and  in  spite  of  the  fact  that  in
 954  we  stood  shoulder  to  shoulder  witn
 China  and  declared  to  the  world
 ‘Hindi-Chinj  Bhaji  Bhai’,  the  Chinese
 stabbed  us  on  our  back  in  spite  of
 our  sincerity,  honesty  and  straight-
 forwardness  in  our  foreign  policy  to-
 wards  the  Chinese.  Therefore,  we
 must  be  very  careful,  very  cautious
 and  alert  tuwards  China.

 We  had  great  respect  for  Britain
 The  British  Government  was  respon-
 sible  for  dividing  our  motherland.
 Mahatma  Gandhi  said  India  is  like  4
 cow.  The  cow  is  respected  by  us  85
 it  ig  considereg  a  representative  of
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 God,  Gandhiji  said  ‘Cutting  India  in.
 to  two  amounts  to  cutting  a  cow  into
 two’.  But  the  former  President  of
 Pakistan  said,  ‘No  I  do  not  want  to
 hear  your  words.  ]  want  India  should
 be  divided”  And  accordingly  it  was
 partitioned  and  it  hag  created  so  many
 troubles.  Who  is  responsible  for
 dividing  the  country?  Is  it  not  the
 cunning  Britishers  who  are  responsi-
 ble  for  dividing  our  motherland  into
 {wo?  Therefore,  we  must  be  very
 careful  with  the  British  fox  also  so
 far  a8  the  foreign  policy  is  concerned

 Then  we  come  to  the  Commonwealth
 og  Nations.  We  are  not  ashamed  to
 say  that  we  are  still  a  member  of  the
 Commonwealth  of  Nations,  When
 there  was  a  tussle  between  Pakistan
 and  India,  the  British  Government,
 our  old  master—I  am  ashameg  to  say
 and  we  do  not  admit  but  some  people
 say  they  were  our  masters,  the  Bri-
 tush  Dorais—in  Tamil  we  call  Dorais
 but  We  never  accepted  them  as  our
 masters  an  actually  we  are  the  mas-
 tera  of  the  Britishers—created  another
 trouble.  They  not  only  divided  the
 country  but  they  created  Kashmir
 also  with  the  object  and  intention  that
 we  must  have  an  international  trouble
 throughout  our  life.  That  trouble  is
 even  now  continuing  but  our  hon.
 External  Affairs  Minister  who  is  one
 of  the  very  responsible  and  senior-
 most  leaders  of  the  country  and  even
 ut  the  time  of  Jawaharlal  Nehru  he
 had  vast  experience  so  far  as  Indian
 politics  ang  foreign  affairs  are  con-
 cerned,  is  making  his  best  efforts  to
 solve  our  problems,

 Then,  Sir,  we  must  be  very  careful
 about  America  also,  not  alone  with
 China  ang  Britain....  (Interruptions). Anna  DMK  is  very  non-violent,  It
 believes  in  Mahatma  Gandhi's  poli- cies  of  nonviolence.  Therefore,  you
 need  not  be  careful  about  us,  If  you are  careful,  we  will  be  careful  about
 you...

 MR,  DEPUTY-SPEAKER:  Anyway, it  does  not  come  under  External Affairs.
 §2  Ls—20,
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 SHRI  K.  MAYATHEVAR:  Regard-
 ing  USA  even  before  4947  they  were
 not  in  favour  of  our  Independence
 but  Russia  was  in  favour  of  our  inde-
 pendence—subject  to  correction,  In
 the  course  of  our  fighting  and  the  in-
 ternational  clash  with  Pakistan  fhe
 American  Government  was  pouring
 arms  and  ammunitions  and  extending
 all  kinds  of  military  aiq  to  Pakistan
 but  they  withdrew  their  aid  to  our
 government.  Even  the  little  aid  they
 were  giving  us  was  withdrawn  by  the
 Americans  but  they  gave  double  the
 quantum  {to  Pakistan.  At  the  time  of
 Indo-Pakistan  war,  it  js  shameful  on
 the  part  of  the  American  Government
 that  they  sent  Seventh  Fleet  in  sup-
 port  of  Pakistan.  Although  I  wel-
 come  the  genuine  non-alignment  policy of  this  Government,  although  I  ap-
 preciate  the  genuine  foreign  affairs
 policy  of  non-alignment,  I  request the  hon.  Mhnister  of  Foreign  Affairs
 of  the  Governmet  of  India  to  be  very
 careful  about  the  USA  Government.

 Yesterday,  we  were  discussing
 about  the  nuclear  powerpack.  Hon.
 Prime  Minister  made  a  lengthey
 statement  in  this  House.  I  quote:

 “The  remote  sensing  gevice  with
 a  nuclear  powerpack  was  installed
 at  the  highest  point  of  mountain
 under  an  agreement  between  the
 Government  of  India  and  the  United
 States.”

 If  so,  why  was  jt  not  announced  to
 the  people,  in  thig  House  if  this  was
 in  the  interest  og  the  country  to  instal
 such  a  device  at  the  helght  of  20,000 feet,  If  it  was  in  the  interest  and
 security  of  our  motherland,  why  after
 the  Chinese  clash,  it  was  not  disman-
 tled.  Why  were  the  people  of  India
 Not  informeg  about  it?  We  are  high-
 ly  disappointed  about  the  secrecy.  I
 accuse  the  former  Congress  Govern-
 ment  also  which  alloweq  impliedly,
 directly  or  indirectly,  this  kind  of  spy system  in  our  mountain.  This  should
 not  be  allowed  to  continued  hereafter.
 This  Government  should  be  very
 careful  towards  such  kind  of  spying
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 {Shri  K,  Mayathevar}
 activities  by  the  American  Govern-
 ment.  CIA  is  working,  for  what?
 CIA  is  working  to  depose  certain
 Government  elected  by  the  pcople
 The  democratic  Government  are  de-
 posed  by  the  CIA.  Therefore,  we
 must  be  very  careful  about  the  CIA
 and  its  activities  in  India

 SHRI  K  P,  UNNIKRISHNAN
 (Badagara):  Shri  Subramaniam
 Swamy  gets  excited  when  the  word
 ‘CIA’  38  uttered.

 SHRI  K.  MAYATHEVAR:  I  wel-
 come  genuine  non-alignment  on  be-
 half  of  my  party.  Do  you  think  that
 the  former  Government  was  follow-
 ing  non-genuine  oy  in-genuine  non-
 alignment  policy?  I  @o  not  accept
 that.  You  should  not,  once  for  all,
 shift  the  burden  on  the  Indira  Gov-
 ernment—that  Indira  Government  was
 not  sincere  I  am  not  going  to  accept
 that.  That  Government  was  also  as
 sincere  as  this  Government  1s.
 34  hrs.

 So  far  ag  India  is  concerned,  we  ate
 genuine  to  everybody,  even  to  Ame-
 rica  or  China.  But  I  doubt  whether
 anybody  is  genuine  to  our  policy,  that
 ig  my  doubt.  Is  any  country  genuine
 to  our  country?  No.  Yesterday,  the
 hon.  Prime  Minister  said,  we  are  res-
 pecting  China  and  we  are  going  to  re-
 vive  our  relations  with  China,  Pak-
 istan,  Burma  ang  all  the  countries  in-
 cluding  America  and  British  Govern-
 ment.  But  I  doubt  very  much,  verv
 reasonably  I  am  doubting  that  no
 Government  is  following  our  non-
 alignment  policy  which  was  being  fol-
 lowed  at  the  time  of  Pandit  Jawahar-
 Jal  Nehru  when  we  were  stabbed  by
 China  and  Pakistan  twice.  We  must
 be  very  careful.  Other  countries  are
 behaving  as  jf  they  are  following  that
 non-violent  policy  taught  by  us.  But
 nobody  is  following.  They  are  talk-
 ing  from  their  lips  only.  They  are
 stabbing  and  shooting  on  our  back,  on
 our  shoulders,  if  not  on  our  chest.  I
 request  the  hon.  Minister  to  be
 very  careful  about  the  policy  of  gen-
 uine  non-alignment.  Although  we
 appreciate  it,  we  must  be  very  care-
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 ful  about  these  things  because  at  the
 time  when  the  Israel]  Arab  war  was
 on,  the  Americans  were  supporting
 Israel.  We  were  supporting  the  Arab
 countries,  At  the  time  when  North
 Korea  and  South  Korea  were  fighting
 We  were  supporting  North  Korea  and
 they  were  supporting  South  Korea.
 Finally  Americans  beaten  ts  mi]  in
 the  battlefielq  of  Vietnam.  When  Vit-
 nam  war  broKe  out  Americans  were
 supporting  South  Vietnam  ang  we  sup-
 ported  North  Vietnam.  Therefore  I
 request  the  hon  Minister  to  be  verv
 careful  in  regard  to  our  foreign  policy
 towards  America  ang  American  CIA
 and  American  foreign  policy.

 Then,  Sir.  we  hag  the  highest  rc-
 gard,  honour  and  respect  to  the  pre-
 sent  President  of  the  U.'SA.  Mr  Car-
 ter.  We  accorded  him  the  biggest
 welcome  and  reception  jin  yu;  Central
 Hall  when  he  came  and  visiteg  our
 country.  छिपा  he  did  nothing.  It  is
 love’s  labour  lost!  We  loved  him,  we
 laboured  for  him,  we  lost  everything
 finally  here  in  the  Central  Hall!  He
 did  not  help  our  country  He  diq  not
 support  our  hon.  Prime  Minister's
 policy  regarding  uranium.  in  spite  of
 our  sincerity  ond  honesty  towards
 America  Therefore  even  Carter,  I
 am  gorry  to  say,  is  not  sincere.  I  am
 tolq  his  mother  was  working  here  in
 India  as  a  nurse.  We  thought  that
 the  American  President  would  have
 greatest  respect  and  sincerity  trom
 the  bottom  of  his  heart  towards  India,
 not  from  the  lips,  just  like  the  othe:
 former  Presidents  of  USA  like  Mr
 Eisenhover  and  others.  But  this  man
 has  unfortunately,  accidentally  and
 unexpectedly  proved  that  he  is  also  a
 legal  heir  of  those  former  Presidents
 of  America.  He  is  only  following  the
 olq  American  foreign  policy  and  he
 igs  not  an  exception.  Thcrefore  we
 must  be  careful  about  Carter  also.

 I  am  coming  to  the  last  point.  Th:s
 is  regarding  your  Report  for  1977-78,
 issued  by  the  Ministry  of  External
 Affairs  Please  see  page  56,  para  2.
 It  says:

 ‘This  Ministry  has  two  specialis-
 ed  fields  of  work,  i.¢.,  protacol  mot-
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 ters  and  international  relations.  In
 these  two  fields,  Hindi  was  regularly
 wuseg  during  the  year  under  review.
 Documents  like  ‘Leiterg  of  Recall’,
 ‘Letters  of  Credence’  ang  ‘Commis-
 sions  of  Appointment?  as  well
 as  other  protoco]  documents,  were
 prepared  in  Hindi,  The  Ministry
 also  advised  Ambassadors  and
 Yeads  of  Missions  that  while  pre-
 senting  credentials,  they  may  as  far
 as  possible,  make  their  introductory
 speeches  in  Hindi.’

 My  submission  on  this  point  38  this.
 }  want  to  know  whether  the  Foreign
 Affairs  Department  is  a  Hindi  propa-
 dating  Department  or  propagating
 Indian  foreign  policy?  This  is  a  sim-
 ple  question,  On  behalf  of  the  non-
 Yindi  speaking  people,  on  behalf  of
 the  South  Indians,  I  am  askmg  this
 yuestion  Thev  are  giving  special  res-
 yect  to  Hindi  and  Hind:  alone  in
 foreign  affairs  to  make  the  world
 understang  that  Hindi  alone  and  Hind
 only  38  the  only  language  available
 in  India  in  the  language  market.
 Are  no  other  languages  available
 here?

 Therefore,  Sir,  I  do  not  oppose  this.
 But,  my  submission  is  this.  The  non-
 Hindi  speaking  officials  wil!  lose  the
 upportunity  in  the  matter  of  appoint-
 ment  or  selection  in  different  services.
 Therefore,  this  discrimination  should
 jot  be  made  against  the  non-Hindi

 speaking  people.  You  must  encourage
 il  the  languages  of  our  Indian  peo-
 ple.  The  people  who  do  not  know
 Hind:  will  not  be  selected  in  the  IA.S
 IFS.  ote.  services,

 The  hon,  External  Affairs  Minister
 made  a  speech  somewhere  in  Bhopa)
 nut  he  subsequently  deniéd  that.  That
 was  on  the  question  of  the  Hind
 anguage  being  the  official  language

 m  the  Public  Service  Commissions.
 The  hon,  Minister  later  said  that  he
 did  not  make  a  mention  of  it  in  his
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 speech.  On  the  first  day  we  were  un-

 happy.  The  next  day  we  were  eX-
 tremely  happy  to  hear  his  speech
 here.  You  should  not  take  away  the
 opportunity  of  the  non-Hindj  speak-
 ing  educated  people  in  the  matter  of
 selection  of  officials  in  your  ministry
 for  these  higher  posts  on  the  basis  of
 the  language.

 I  would  now  quote  one  sentence
 from.  page  58  of  this  report.  See  the
 last  sentence  of  the  last  paragraph.  I
 quote:

 “The  Council  regularly  sent  Hind:
 books  for  presentation  to  the  cultu-
 ral  institutions  ang  also  arranged
 to  project  Hindi  films  in  foreign
 countries”.

 Why  Hand:  films  alone?  It  means  that
 it  includes,  indicates  and  reveals  also
 that  the  Hindi  pictures  alsone  are  des-
 patched  to  the  foreign  countries  for
 screening.

 Equal  opportunity  shoulg  be  given
 to  the  Tamil,  Bengali,  Malayalam,
 Kannada,  Telgu  and  Marathi  pic-
 tures  also  and  not  only  to  Hindi  pic-
 tures.  (Interpuptions).  Under}  Art.
 34  of  our  Constitution  there  should
 be  equality  for  all  before  the  law.
 Under  Art.  4  we  say  we  allow  equa-
 lity  of  opportunity  before  law.  Simi-
 Jarly,  there  should  be  equality  for
 every  language  picture.  Equal  oppor-
 tunities  should  be  given  to  al]  the
 language  pictures  that  are  produced
 here.  With  these  few  works,  J  con-
 clude.

 MR  DEPUTY-SPEAKER:  Dx.
 Subramaniam  Swamy,

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad);  I  want  to  know
 when  the  Minister  will  reply.

 MR.  DEPUTY-SPEAKER:  Well,
 some  time  in  the  evening  We  had
 three  hours  twenty  minutes  when  we
 started.  So,  I  have  to  calculate  the
 time  because  We  have  been  doing  it  in
 blocks.

 SHRI  HARI  VISHNU  KAMATH:  I
 think  the  time  may  be  extended  by
 one  hour.  The  Speaker  said  that  he
 will  consider  the  matter.  oz
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 MR.  DEPUTY-SPEAKER;  We  shall
 see  at  the  end  of  the  day.

 Now  Dr.  Subramaniam  Sway.
 डा०  सुब्रह्मण्यम  स्थासी  (बम्वई  उत्तर

 पूर्व  t  उपाध्यक्ष  महोदय,  मे  इस  सभा  में  हिन्दी
 मैं  भ्रपना  धक्तव्य  रखना  चाहता  हु  ।  उस  का
 कारण  यह  है  कि  हमारे  विदेश  मत्री  ने  सयुक्त
 राष्ट्र  सघ  मे  एक  ऐतिहासिक  भाषण  हिन्दी
 में  दिया  था  ।  इस  कारण  से,  इस  समरण
 में  मैं  ग्रपता  भाषण  हिन्दी  भे  करना  चाहता  हू
 शौर  कुछ  ऐसी  बात  कह  जाऊ  जो  विदेश  मत्री
 को  पसन्द  न  आए  तो  वह  यही  समझें  कि
 हिन्दी  भाषा  मुझ  को  अच्छी  तरह  से  नहीं
 आती,  इस  कारण  मैंने  ऐसी  बात  कही  है  ।

 मैं  पहले  यह  जरूर  कहना  चाहूंगा  कि
 हमारी  घिदेश  नीति  सफल  रही  है  1  बडी
 कुशलता  श्रौर  दीर्घकालीन  दृष्टि  के  साथ
 बडे  अच्छे  ढग  से  इस  का  संचालन  किया  गया
 है,  इस  से  कोई  इनकार  नहीं  कर  सकता
 ध्ौर'  मैं  भी  सब  सभासदो  के  साथ  यह  बात
 कहना  चाहूगा  कि  हमारे  विदेश  मत्री  को
 इस  के  लिए  बधाई  देनी  चाहिये  |

 भरी  द्वारिका  नाथ  तिबारी  (गोपालगज)
 यही  बखूबी  है  कि  श्राप  ने  भी  इस  को  स्वीकार
 किया  है  tv

 डा०  सुम्रहाण्यम  स्वामी  :  हा,  संचालन
 की  दृष्टि  से  मैंने  इस  को  स्वीकार  किया  है।
 परन्तु  सचालन  एक  चीज  है  श्र  सिद्धात
 दूसरी  चीज  है  1  दोनो  साथ  ही  भ्रच्छे  रहें  तो
 फिर  हमे  सौ  प्रतिशत  बधाई  देने  का  मौका
 मिल  सकता  है।  म  विदेश  मत्नी  जी  में  निवेदन
 करूगा  कि  वे  इस  बात  पर  चिचार  करे,  जो
 श्राज  हम  सैद्धांतिक  रूप  से  धिदेश  नीति
 चला  रहे  है  उस  पर  पुनंविचार  करे  ।  कई
 बार  और  बार  बार  जेन्युइन  नान-
 एलाइनमैंट  की  बात  कही  जाती  है।  मुझे
 जेन्युइन  शब्द  से  कोई  भापत्ति  नहीं  है।  सभी
 चीजें  जेन्युइन  होनी  चाहिए  ।  जैसा  कि  प्रधान
 मंत्री  जी  कहते  रहे  &  Honest  trade

 policy  is  the  best  foreign  policy  इस
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 प्रकार  से  कोई  जेन्युइन  बात  हो
 जाएं  तो  हम  उसका  विरोध  नहीं  कर
 सकते,  बल्कि  उल्टे  उसका  स्वायत
 करते  है  परन्तु  नान-एलाइनमेन्ट  क्यों  ?

 गुटनिरपेक्षता  का  'चिकल्प  पक्षता  नहीं  है,
 पक्षपात  करना  नही  है,  इसके  बौर  भी  विकल्प

 हो  सकते  है।  इसका  घिकल्प  हो  सकता  है
 झपने  भारत  को  एक  केन्द्र  मानना  शौर  झात्म-
 निर्भरता  |  इस  ससार  मे  जब  नान-एलाइनमेन्ट
 की  बात  की  जाती  है  तो  उसका  जय  है  बाई
 पोलर  बल्डं  धौर  बह  दो  ही  देश  है  प्रमरीका
 बौर  रूस  ।  कोई  कहते  थे  कि  अ्रमरीका  के
 साथ  चले  जाये  धौर  कोई  कहते  थे  कि  रूस
 के  साथ  चले  जाये  परन्तु  ध्र्ब  धह  स्थिति
 बदल  गई  है  1  श्रब  भ्रमरीका  बौर  रूस  दो  ही
 नही  है,  ब  मल्टीपोलर  बल्ड  माना  जाता  है
 शर  उसमे  भारत  भी  एक  केन्द्र  है।  भारत  को
 भी  नेतृत्व  देना  चाहिए--दइ्स  बात  की
 कल्पना  होनी  चाहिए  1

 हमारे  विदेश  मंत्री  जी  जब  पहले  इस
 सदन  में  विरोधी  दल  के  सदस्य  के  रूप  में
 बैठते  थे  तो  यह  बात  भपने  भाषण  में  कहते
 थे  शौर  झब  वे  विदेश  मंत्री  बन  गए  तो

 उन्होंने  इस  बात  को  छोड  दिया  ।  मै  यह  बात

 नही  कह  रहा  हूं  कि  जो  उन्होने  वहा  पर  कहा
 उसी  प्रकार  से  यहा  कहना  चाहिए  1  मैं  नही
 कहता  कि  वही  बात  कहें  परन्तु  समर्थन  में
 वे  जो  बात  कहते  हैं  उससे  भी  झाश्चर्यं
 होता  है।  वे  कहते  है  कि  सरकार
 बदलने  से  राष्ट्रहित  नहीं  बदलता  है।

 National  interests  do  not  change
 with  the  change  .n  Government
 ऐसा  उन्होंने  एक  जगह  पर  कहा।  यह
 बात  बिल्कुल  ही  है।  मैं  मानता

 हूँ  कि  राष्ट्र  हित  बदलता  नहीं  है  परन्तु जब
 वे  विरोधी  दल  के  सदस्य  के  रूप  में  यहा
 बैठते  थे  उस  समय,  राष्ट्रहित  क्‍या  है,  यह
 नहीं  समझते  थे  ?  हम  तो  समझते थे  कि  जो
 लोग  उस  समय  यहां  पर  बैठते  थे  उनकी
 समझ  में  कम  श्राता  था  शरीर  हमारी  समझ

 में  ज्यादा धाता  था  |  (व्यक्रध्षान)  मैं  यह
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 कहना  भाहता  हूं  कि  राष्ट्रहित  को  समझ
 कर  ही  हम  कहते  थे  ।  जब  हम  प्रपोजीशन
 में  थे  उस  समय,  राष्ट्रहित  क्‍या  है  उसको
 अध्ययन  करने  के  बाद  पझ्रपना  स्टेंड  लिया  था
 और  उस  समय  हमारे  विदेश  मत्री  भी  इसी
 आधार  पर  बोलते  थे  शब  वे  कहें  लि  नयी
 पार्टी  बनी  है,  उसकी  नयी  नीति  है,  उसके
 अन्तर्गत  चलना  है,  जो  बात  उस  समय  रखते
 थे  उनको  पार्टी  मे  और  कैबिनेट  में  दोबारा

 लागू  करने  का  प्रयास  करेंगे-यह  कहें  तो
 हम  ज्यादा  भापत्ति  नहीं  कर  सकते  हैं  -  जहा
 तक  जतना  पार्टी  के  मैनिफेस्टो  की  बात  है
 उसमे  माटी  मोटी  बातें  हैं  श्ौर  उसमे  कुछ
 भी  फिट  बिठाया  जा  सकता  है  1  इसलिए
 मैं  निवेदन  करूगा  कि  श्राज  नान-एलाइनमेन्ट
 शब्द  को  आप  हटा  दीजिए  ।  यह  जवाहर
 लाल  के  नाम  से  जुड़ा  हुआ  है  भौर  जो  भी
 जवाहर  लाल  के  नाम  से  जुड़ा  हुभा  है,  वह
 यहा  की  जनता  पार्टी  के  कई  सदस्यों  के  लिए
 और  झाम  जनता  के  लिए  प्रिय  नही  हो  सकता
 है  ।  इस  लिए  देश  की  विदेश  नीति  को  चाहिये
 कि  इस  के  लिए  कोई  नया  नाम  ढूढे  ।  मैं  एक
 सुझाव  दे  सकता  हूं-भाप  क्हिए-श्रात्मनिर्भ रता
 नोनी  चाहिये  भारत  को  एक  केन्द्र  मानना
 चाहिये  ।  इस  प्रकार  से  यदि  श्राप  सोचे  तो
 मैं  समझता  हू  कि  इस  से  हमारे  खिए  भी  लाभ
 होगा  और  भारत  के  लिए  भी  लाभ  होगा  |
 मैं  यह  नहीं  कह  रहा  हू  कि  विदेश  मती  केवल
 जनसघ  की  नीति  चलायें  ।  यह  बिलकुल
 नही  हो  सकता  है।  जनसघ  रहे  या  मर  जाए,
 उस  का  सबाल  नहीं  है,  सवाल  यह  है  कि
 वास्तविकता  क्‍या  है  ?

 विदेश  मत्री  ने  पाकिस्तान  में  कहा  था
 Jan  singh  is  dead  It  is  no  more  Let
 t  rest  in  peace
 मैं  भी  यही  कह  रहा  हू लेकिन  जो  वास्तविकता
 है,  सच  है,  उस  को  कहता  भाहिए  ।  हमारे
 प्रधान  मंत्री  ने  पिछले  दिनो  सिकिक्म  के  बारे
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 में  जो  कहा  था,  मैं  उस  का  स्वागत  करता
 हूँ  ।  उन्होंने  कहा  था-  मैंने  उस  समय  जो  कहा
 था,  वह  मुझे  सच  लगा  था,  इस  लिए  मैंने
 कहा  था,  भव  इसको  बदलते  का  कोई  सवाल
 नही  है,  ।  इस  लिए  जो  पुरानी  नीति  है,  जो
 उस  समय  तय  की  गई  थी,  वह  नीति  चालाएगे,
 ऐसा  कहें,  तब  हम  लोगो  को  सन्तोष  होगा
 और  मुझे  ऐसा  विश्वास  है  कि  विदेश  मंत्री
 जी  अपने  दिल  की  बात  कहगे  ।  उन  पर  यह
 आरोप  लगाया  जा  रहा  है  कि  वे  जनसध
 के  मिनिस्टर  है,  इस  लिए  सब  के  साथ  दुश्मनी
 हो  जायगी  ।  जिस  वक्‍त  थे  जनसघ  के  सदस्य
 थे,  उस  समय  भी  ससार  भर  मे  यह  मान्यता
 थी  कि  झटल  बिहारी  वाजपेयी  बड़े  समझदार
 है,  उन  की  पार्टी  के  प्रन्य  लोग  उतने  समझदार
 नहीं  है,  लेकिन  वे  बहुत  समझदार  है  हमे
 तो  उस  समय  भी  कोई  झाशका  नहीं  थी
 झौर  इस'  समय  भी  कोई  भाशका  नही  है  |
 हम  तो  ऐसा  समझते  थे-यदि  ्  विदेश  मत्री
 बन  जाये  तो  हो  सकता  है

 आओोमतीभ्रहिलया  चीं०  रांगनेकर  (बम्बई
 उत्तर  मध्य)  आप  तो  कम्यूनिस्ट  विरोधी
 हैं

 डा०  सुश्रह्म्यम  स्थासी  मैं  कम्युनिस्ट
 विरोधी  हू-यह  तो  भाष  जानती  हैं  1
 श्राप  की  पार्टी  भी  ऐसा  ही  कहती  है  1  लेकिन
 मैं  स्पष्टवादी  हू,  इस  लिए  मैं  साफ  कहना
 चाहता  हू-इस  देश  में  कम्यूनिस्ट  टिक  नहीं
 सकता  है  शौर  इस  हम  टिकने  भी  नही  देगे  1

 श्रीमती  ब्हिल्या.  पीं०  रांगनेकर
 दुनिया  के  भर  लोग  भी  ऐसा  कहते  थे,  लेकिन
 ऐसा  हुआ्ला  नही  ।  भाज  भी  एक  लिहाई  दुनिया
 कम्यनिस्ट  है  ।

 To  सूम्रह्मण्यसम  स्वामी  मैं  चाहता
 हू  कि  भाप  विदेश  नीति  का  नया  भाधार
 खड़ा  करें  ।  अ्क्तुबर  मास  के  बाद  विदेश
 नीति  में  जो  परिवर्तेत  भ्राया  है  मैं  उस  का
 स्वागत  करता  हू  ।
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 (डा०  सुत्रह्मण्यम  स्वामी)  इसके  लिए  एक  पालिसी  की  झ्रावश्यकता  है  t
 इसलिए  मैं  विदेश  मंत्री  जी  से  भाप्रह  करूगा---

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  हमारे  भास-पास  के  देशों  के  साथ  हमारी
 दोस्ती  हो  गई--यह  बहुत  श्रच्छी  बात  है  ,
 ऐसा  प्रवश्य  होता  चाहिए  था,  ।  किसी  भी
 देश  के  साथ  दुश्मनी  रखना  ठीक  नहीं  है,

 शत्रुता  किसी  भी  देश  का  आधार  पर  होना
 चाहिए  ।  परन्तु  आज  यह  नीति  बनाने  की
 भी  उग्रप्यकता  है  कि  पाकिस्तान  वे  साथ
 हमारी  नीति  क्‍या  हो  ?  पास्किस्तान  के  साथ
 मारे  सम्बन्ध  सुधरे,  मैं  भी  इसी  पक्ष  में  हू,
 उसको  जितनी  मदद  चाहिए,  वह  देनी  चाहिए  ।
 वह  एक  छोटा  सा  देश  है,  हमे  उस  से  कोई
 ज्यादा  खतरा  नही  है  |  मतंबा  से  श्रगर  वह
 हमारे  देश  पर  आक्रमण  करेगा,  तो  कितने
 दिन  बचेगा--मैं  कह  नही  सकत!  ।  लेकिन
 उन  को  यह  बात  समझ  में  शानी  चाहिए
 कि  वह  छोटे  है,  हम  बड़े  हैं,  सिक्योरिटी  की

 दृष्टि  से  पाकिस्तान  से  डरने  की  श्रावश्यक्ता
 नही  है  1  लेकिन  यह  श्रावश्यक  है  कि  पाकिस्तान
 के  बारे  में  कोई  पालिसी  होनी  चाहिए
 पाकिस्तान  के  साथ  हम  क्‍या  करना  चाहते  है  t
 पाकिस्तान  अलग  देश  कुयो  बना  ?  ब्रिटिश
 साम्राज्य  ने  इस  देश  को  दो  हिस्सों  में  बाटा
 था  1  इस  लिए  बना  ।  वास्तव  में  तो  ,एक
 ही  देश  होना  चाहिए  था,  लेकिन  दो  देश  बन
 गये  ।  अब  इस  का  एक  बनाने  के  लिए  दोस्ती,
 मित्रता,  प्रेम  यह  दीघेकालीन  दृष्टि  रहे,  तो
 यह  एक  हो  सकते  है  7  मेरे  ऐस।  कहने
 का  यह  मतलब  नहीं  है  कि  कोई  घबराहत
 पैदा  हो  जाए  कि  यह  तो  एकीकरण  की  बात
 कर  रहा  है,  अखण्ड  भारत  की  बात  कर  रहा
 है  3  मैं  अखण्ड  भारत  की  बात  नही
 कर  रहा  हू  |  अभ्रखण्ड  भारत  तो  पहले  थो  ही
 लेकिन  उस  की  अलग  अलग  हिस्सों  में  बाटा
 दिया  गया,  उन  से  दुश्मनी  पैदा  की  गई--
 हमे  इस  को  हटाना  चाहिए,  जो  जहर  फैलाया
 गया  था,  उस  की  हटाना  चाहिए  |  पाकिस्तान
 के  लोगो  के  दिलो  मे  यह  बात  श्रानी  चाहिए  t
 कि  हिन्दुस्तान  के  लोग  दोस्त,  है,  उन  के  मित्र
 हैं,  यह  बात  उन  के  दिल  मे  जगानी  चाहिए  v

 श्राप  ने  पाकिस्तान  साथ  दोस्ती  की,  सलाल
 डम  का  समझौता  किया,  इस  के  लिए  आप
 बधाई  के  पात्र  है।  जो  काम  पुरानी  सरकार
 इतने  एपीजमेट  के  बाद  भी  नहीं  कर  सकी  थी,
 इतनी  नाटक-बाजी  करने  के  बाद  भी  नही
 कर  सकी  थी,  उस  को  हमारी  सरकार  ने  कर
 दिखला  दिया,  परन्तु  इस  के  साथ  ही  क्रागे
 के  लिए  हमे  अपनी  एक  नीति  बनानी  होगी,
 दोनो  देशों  को  जितना  निंगट  लाया  जा  सकता
 है,  लाना  चाहिए,  जो  बार्डर  बने  हैं,  उन  का
 भ्रन्तर्राप्ट्रीय  कप  ही  न  रहे--ऐस।  यदि  दोनों
 देश  मान  ले  तो  मैं  समझता  हू  कि  हम  हमारे
 देश  के  लिए  भी  अनुकूल  होगा  श्रौर  पाकिस्तान
 के  लिए  भी  ग्रनूकल  होगा  ।

 द्रेसरी  बात  मै  यह  कहना  चाहता  हू  कि
 जहा  तक  चाइना  का  सवाल  है,  इस  में  जो
 परिवर्तन  हुए  है  और  जिस  दिशा  में  हमारी
 सरकार  बडी  है  अ्रवतूबर  मास  से  उस  का  सै
 बिलकुल  स्वागत  करता  हू  बहुत  समझदारी
 के  साथ  हम  झागे  बढे  हैं  प्रौर  चाइना  में  भी
 इस  का  स्वागत  हा  है  परन्तु  म  दो,  तीन  बाले
 इस  सम्बन्ध  मे  कहना  चाहता  हू  1

 जब  भी  चाइना  में  भारत  के  विरोध  में
 कोई  भी  समाचार  छपता  है  छोटे  से  छोटे
 अखबार  से  छप  जाए,  उदको  यहा  के  विदेश
 मत्नालय  के  सचिव,  विदेश  सत्रालय  के
 ग्राफिशियन्स  यहा  के  पत्रकारों  को  दे  देते  है
 शर  वह  समाचार  खन  छपता  है,  फन्ट  पेज
 पर  छपता  है  श्र  मत्रालय  की  शोर  से  भी
 वक्तव्य  भा  जाता  है  लेकिन  जब  वहा  पेपर
 में  कोई  अच्छी  मात  छपती  है,  तब  वह  यहा  के
 अ्रखबारों  में नहीं  छपती  है  ।  अभी  अभी
 चाइना  में  “पीपुल्स  डेली”  जिस  को  चाइना
 में  अधिकृत  रुप  से  स्थान  दिया  गया  है,  एक
 एडीटोरियल  छपा  था,  जिस  मैं  भारत  की

 बड़ी  सराहना  की  गई  थी  भोर  जो  स्वागत  यहां  पर
 बेंग  पिन  नेन  का  हुआ  था,  इस  बात  को
 उन्होंने  उठाया  था  भ्री  हेडवाइन्स  में  हिन्दी
 चीनी  भाई  भाई'  की  बात  छपी  थी  |  हम  ऐसे



 dor  DG,  1978-79

 स्क्षीगन  को  वापस  नहीं  ले  जाना  चाहते  हैं  पर

 हमारे  शौर  चीत  के  बीच  में  जो  दोस्ती  रहेगी
 वहं  वेशनल  इन्ट्रेस्ट  के  श्राधार  पर  रहेगी  झौर
 यह  दोस्ती  कोई  शाखे  बन्द  कर  के  या  एमोशन्स
 के  पग्राधार  पर  नहीं  हो  सकती,  परन्तु  मैं  यह
 जरूर  कहना  चाहता  हूं  कि  इस  का  समाचार
 हमारे  पेपर  में  क्यो  नहीं  झाया  7  जब  हागकाग
 का  कोई  कम्युनिस्ट  पेपर  कुछ  लिखता  है  कि

 Vajpayee  is  a  reactionary

 Moraryibha:  5  an  imperialist

 तो  बह  तो  ग्रखबार  मे  श्रा  जाता  है  लेक्नि
 विदेश  सत्रालय  द्वारा  यह  समाचार  हमारे
 यहा  के  पेपस  को  नही  दिया  गया।  छोटे  पेप्स
 में  जो  समाचार  भारत  के  खिलाफ  होते  है,
 के  तो  छप  जाते  है  लेकिन  पीपुल्स  डेली'  जो
 झाफिशियल  पेपर  माना  जाता  है  श्रौर  उस  ने
 जो  एक  एडीटोरियन  लिखा  है  शौर  उसमे
 भारत  की  सराहना  की  गई  है,  उस  के  बारे
 में  कुछ  नही  कहा  गया।  इस  का  भर्थ  मै  क्या

 लग  सकता  ट  ?  मेरा  कहना  यह  है  कि  दोनो
 का  समाचार  ाप  मत  दीजिए।  हागकाग
 के  पेपर  को  भी  छोड  दीजिए  और  चाइना  के
 'फीपुल्स  डेली'  मे  जो  लिखा  है,  उस  को  भी  छोड
 दीजिए  t  दोनो  का  मत  दीजिए,  लेकिन  अगर
 हांगकांग  के  पेपर  का  समाचार  देना  है  तो
 दूसरे  पेपर  का  भी  रिलीज  कीजिए।

 मैं  यह  भी  कहना  चाहता i  कि  ससार  भर

 में  कई  देशों  मे  भय  है।  रूस  मे  भी  जरूर  भय
 होगा  शौर  प्रमेर्कि  मे  भी  भय  हो  सकता  है
 कि  चाइना  के  साथ  हमारे  सबंध  ठीक  हो  रहे
 हैं,  भाई  भाई  के  ही  नहीं  बल्कि  जो  हमारे
 उन  के  साथ  संबंध  हैं,  बे ठीक  हो  रहे  है।
 झभी-ध्रभी  प्रखबारों  में  नन्‍दा  देवी  को  कहानी
 निकली  है।  इस  से  यह  साफ  हुआ  कि  इन्दिरा
 जी  की  गवर्ममेट  भौर  प०  जवाहरलाल  नेहरू
 की  गवर्मेमेंट  कैसी  थी  भौर  जवाहरलाल  मेहूरू
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 झौर  इम्दिरा  गाधी  किस  प्रकार के  लोग  थे।**

 मैं  कहता  हूं  कि  जी  ध...  किया  गया

 (व्यकवान)

 SHRI  K  P  UNNIKRISHNAN  (Ba-
 dagara).  How  dare  you  talk?**

 डा०  सुब्रह्मण्यम  स्वामी :  यह  प्रधान
 मती  के  स्तर  पर  क्या  है  श्रौर  मैं  कहता  हू
 कि  झाज  तक,  हमारी  सरकार  बनने  तक,
 खम्पा  को  राइफल्स  दिये  गये,  गन्स  दिये  गय
 और  सी०  भ्राई०  wo  ने  इन  का  साथ  दिया
 था।  i969  में  इस  का  समाप्त  किया  गया  t
 इस  प्रकार  की  जो  बात  बोलने  वाले  होते  हैं,  वे
 सी०  झ्राई०  ए०  की  बात  करते  है।  मैं  तो  कहूंगा
 कि  सी०  श्राई०  ए०  का  नया  नाम  छूलीस्स
 अाफ  इन्दिरा  झम्मा  होना  चाहिए।  जब
 इमजेंन्सी  लगाई  गई  तब  सी०  श्ाई०  ए०  ने
 इन्दिरा  गाधी  का  साथ  दिया।  मैं  उस  टाइम
 में  भ्रमेरिका  मे  था  और  वहा  पर  सी०  श्राई०
 Vo  के  लोग  और  श्राम  तौर  १२  अमेरिका  के
 लोग  बहते  थे  कि  इमेंजेन्सी  अच्छी  है  झौर
 सजय  गाधी  को  प्राइम  मिनिस्टर  बनना
 चाहिए  |

 “Because  Sanjay  Gandhi  is  emi-
 nently  purchasable  we  have  got  a
 lot  of  monev  and  he  is  foolish
 enough  to  take  money”

 प्रमेरिका  में  श्राम  तौर  पर  लोग  यह  कहते  थे
 और  इमेंजन्सी  का  पक्ष  प्रमेरिका  की  सरकार
 ने  इसीलिए  लिया  कि  इन्दिरा  गाधी  और  उस  के
 सारे  परिवार  के  बडे  नेता  तक  बिकने  वाले  लोग
 थे  और  जो  राष्ट्रीय  हित  का  सवाल  था,  उस
 को  उन्होंने  नही  देखा  ।  तो  मैं  यह  कहना  चाहता
 हूं  कि  इस  ५२  हमे  सोचना  चाहिए  और  यह  जो

 दुश्मनी  पैदा  करने  वाली  बात  है,  इस  पर  हमे
 सोचना  चाहिए।  (व्यवधान )

 मै  कहता हू  कि  भाप  ices  &  स्टेडमेट्स
 को  देख  लीजिए,  अब  इन्दिरा  गाधी  जी  प्रमे-
 रीका  में  गई  थी।  उस  सयय  के  भाषण  में

 8  ey
 **Expunged  ag  ordered  by  the  Chair
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 (डा०  सुब्रह्मप्मम  स्व/मी]
 क्या  था।  उस  समय  उन्होंने  कहा  था  कि
 पझ्रमेरीका  जो  वीयतनाम  में  कर  रहा  है,  वह
 बिल्कुल  सही  कर  रहा  है।

 “We  have  sympathy  with  America
 about  Vietnam”

 me  न्यूयाकं  टाइम्स  मे  फ्रन्‍्ट  पेज  पर
 छपा  था।

 श्री  बतन्त  साठे  (अकोला)  भाप  सी०
 झ्राई०  ए०  की  स्कालरशिप  लेकर  प्रमेरोका
 गये  थे  था  नही  ?

 Blo  सुब्रहाष्यम  स्थारी  इस  प्रकार  के

 लोगयहां  चार  कर  रहे  थे।  श्ब  सी०  आआई०

 ए०  को  कया  ,हो  गया  है।  (उ्पचघान)

 श्न्त  मैं  यह  हिना  चाहता  हु
 कि  जो

 सुझाव  मैं  ने  आप  के  हमने  रखे  हैं,  उन
 पर

 आप  विचार  फरे।

 शी  बसत  साठे.  सी०  श्राई  go  की
 स्कालरशिप  पर  झ्राप  भ्रमे  रीका  पढ़ने  को  कटे
 थे,  इस  बात  का  आप  ने  इस  सदन  में  माना
 था,  बोलो  २

 डा०  सुब्रह्मण्यम  स्वामी *  झन्त  मे  मैं
 इसना  ही  कहना  चाहता  हू  कि  हमारे  देश  का
 यह  बडा  सोभाग्य  है  कि  बड़े  ही  सन्तुलित,
 सोच  विचार  करने  वाले,  समझदार  भ्रन्तर्राष्ट्रीय
 क्षेत्र  मे  सहयोग  में  मान्यता  रखने  वाले  श्री
 अटल  बिहारी  वाजपेयी  हमारे  देश  के  विदेश
 मती  है  (ब्यकधान)  ये  लोग  हमारी  बात  से

 खुश  होते  है इससे मुझे  थोडा  डर  भी  लगता  है।
 लेकिन  मैं  जरूर  कहना  चाहता  हु  कि  इतने
 नदें  बिदेश  मती  हमारे  देश  मे  कभी  भी  नहीं
 रहे  हैं।  मुझे  पहले  से  पता  था  कि  ऐसा  होने
 वाला  है।  इस  वास्ते  हम  जो  भी  बात  रखते
 हैं  वह  सही  होती  है।  मैं  कहना  चाहता हूं  कि
 एक  उच्च  पद  पर  वह  पहुच  गए  हैं  झौर  भव
 उनको  अपनी  प्रशसा  करने  वालों  से  सावधान
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 रहना  भाहिए  (ध्यवलान)  वह  गौर  भी  चे
 पद  पर  जाने  वाले  हैं।  उस  पद  वर  जाने के  लिए
 समय  है।  मैं  उनको  सावधान  करना  जाहता  ह़
 कि  इन  से  बहू  बज  कर  रहें  |  विशेषकर  ऐसे
 लोगो  से--  (ध्यकधान)

 मैंने  वास्तविकता  भ्रापके  सामने  रख  दी
 है।  मैं  इतना  ही  प्रन्त  में  निवेदन  करना
 चाहता  हु  कि  जवाहरलाल  नेहरू  के  नाम  से
 हमारी  विदेश  नीति  को  प्राप  न  जोड़  t

 Jawaharlal  Nehru  was  a  failure  all!
 through  —- उन्होंने  सावंजनिग  रूप  से  जो
 बात  कही  जौर  निजी  स्प  मे  जो  बात  की  वे

 झलग-पलग  थी।  हमे  भारत  को  भ्रात्मनिर्भ रहा
 के  झाधघार  पर  खड़ा  करना  है।

 एक  माननीय  सदस्य  :  यही  जवाहर  जाल
 नेहरू  कहते  थे।

 ह । (ह  सुब्रह्मज्यम  स्वामी  एम०  शो
 यथाई  की  पुस्तक  पढ़  लें  धमझ  में  भा  ज।एगा।
 भारत  की  अ्रसली  चेतना  शौर  जो  वास्तविक
 स्थिति  है  यह  तभी  सामने  भा  सकती  हैं  जब
 श्त्मि  पिर्भरता  के  झाधघार  पर  विदेश  नीति
 बनाई  जाएगी  शौर  उसको  जलाया  जाएगा।

 इतना  कह  कर  मैं  भ्पनी  बात  को  समाप्त
 करता  हू।

 SHRI  L  K  DOLEY  (Lakhmipur)
 We  take  objection  to  the  allegations
 made  by  Dr  Subramaniam  Swamy
 against  Jawaharlal  Nehru  ang  hy
 foreign  policy  Let  it  go  on  record
 that  we  take  objection  to  this

 MR  DEPUTY-SPEAKER  No  ques
 tion  of  objection  It  ३5  his  view  and
 that  38  your  view  Mr  Chandrappan

 SHRI  C  K  CHANDRAPPAN  (Can
 nanore)  We  are  discussing  about
 India’s  foreign  policy  in  the  context

 of  very  significant  developments  in  the
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 internation’l  field.  In  the  report  pre-
 gented by  the  Ministry  of  External  Af-
 fairs,  the  very  introduction  of  it  be-
 gins  with  a  half  truth.  It  says  that
 a  consensus  on  foreign  policy  had
 developed  within  the  country  cutting
 across  party  lines  immediately  after
 independence  when  the  process  of  de-
 colonisation  was  2०७६  on.  I  am  only
 saying  that  it  ig  a  half  truth.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  There  is  some  voice  of
 dissent,  but  there  is  consensus.

 SHRI  con  छू,  CHANDRAPPAN;  We
 heard  a  bit  of  that  dissent.  We  have
 seen  in  the  gpeech  of  Dr.  Subrama-
 niam  Swamy,  the  unashamed  manner
 mm  which  Dr.  Subramaniam  Swamy
 iried  to  denigrate  the  policy  this
 coyntry  had  evolved  in  relation  to
 external  affairs  at  the  time  of  Nehru.
 We  may  have  had  so  many  differences
 with  Nehru,  but  the  fact  of  the  mat-
 ter  remains  and  it  will  be  upheld  by
 history  that  it  was  he  who  enunciat-
 ed  a  foreign  policy  which  was  fully
 in  tung  with  the  national  traditions  of
 this  country,

 The  anti-imperialist  tradition  of  this
 country  was  upheld  by  Shri  Jawahar-
 Jal  Nehru  in  enunciating  India’s  foreign
 policy.  The  same  forces  which  are
 now  trying  to  denigrate  Shri  Jawahar-
 lal  Nehru  and  India’s  foreign  policy
 of  non-alignment  were  there  even  at
 that  time.  Dr.  Subramaniam  Swamy
 might  have  been  very  young.  At  that
 time  Krishna  Menon  was  the  target
 of  attack  in  the  Bombay  elections.  I
 do  not  know  whether  you  were  elected
 from  the  same  place.  Some  of  the  pre-
 sent  leaders  of  the  Janata  Party  raised
 all  these  issues  of  relation  with  China,
 relation  with  Soviet  Union,  non-align-
 ment,  India’s  relation  with  America,
 ote,  even  at  that  time  to  oppose
 Krishna  Menon.  Today  strangely  these
 people  are  so  friendly  with  China!  Dr.
 Subramaniam  Swamy  was  speaking  in
 the  tone  of  Brzezinski,  National
 Security  Adviser  to  the  U.S,  President.
 Mr.  Brzezinski  was  speaking  before
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 Jimmy  Carter  came  to  India.  Explain-
 ing  to  the  press  the  importance  of  the
 visit,  he  said  two  things.  Firstly,  he
 said  that  Jimmy  Carter  was  coming  to
 India  to  change  the  tilt  in  India’s
 foreign  policy.  He  said,  there  was  a
 tilt  towards  the  Soviet  Union  and  thr:
 US  President  wanted  to  tilt  it  towards
 USA.  He  also  advised  that  India
 should  become  friendly  with  China.

 We  have  always  stood  for  normal.-
 sation  of  relations  with  China,  We
 want  it.  But  why  did  China  nd
 India  become  enemies?

 There  were  reasons  for  that.  If
 China  changes  those  policies,  we  are
 for  friendly  relations  with  China.  But
 today  with  Dr.  Subramaniam  Swamy,
 there  are  other  gentlemen  like  the
 Shah  of  Iran  and  Brzezinski  who  are
 advising  this  prescription  to  India:
 “You  become  friendly  to  China!”  It
 was  the  same_  forces  of  imperialism
 and  their  agents—I  do  not  know
 whether  the  words  ‘running  dogs’  are
 parliamentary;  if  it  is  parliamentary,
 I  would  say—these  running  dogs  of
 imperialism  were  the  forces  who  wete
 trying  to  scuttle  Indja-China  relations
 when  it  was  in  the  interest  of  worl
 peace,  non-alignment  and  progress  of
 mankind.  But  today  you  are  speaking
 lke  this  and  the  world  will  under
 stand.

 In  this  report,  there  are  certain
 other  factors  missing.  I  do  not  know
 whether  it  is  not  for  us  to  say  some-
 thing  more  positive  against  the  at-
 tempt  of  US  imperialism  to  make
 bigger  defence  preparations,  and  to
 manufacture  the  neutron  bomb.  I  am
 happy  the  Prime  Minister  is  going  ६0
 attend  the  UN  disarmament  confer-
 ence,  if  I  am  not  wrong.  Certain  ques-
 tions  will  come  up  there  in  relation  to
 disarmament,  There  is  a  very  positive
 proposal  for  disarmament  advanced  by
 the  Soviet  Union  ang  other  socialist
 countries,  but  mainly  by  the  Soviet
 Union.  There  is  no  use  bracketing  both
 USA  and  Soviet  Union  as  super  powers
 as  your  report  tries  to  do.  At  least
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 in  our  interest,  it  is  not  good  to  say
 that  there  are  two  super  powers  in
 rivalry  and  we  are  non-aligned  77
 between  That  isnot  the  fact  Take
 Indias  own  interest  As  Mr  Subra
 meniam  Swamy  said  I  agree  with  hm
 we  have  to  take  our  own  national
 utcrests  and  we  have  to  see  which
 fo~ves  are  tor  us  and  which  ale  against
 us  Our  poly  towards  the  United
 States  Mr  Foreign  Minister  is  not  an
 a  ident  you  will  agree  with  me  Dur-
 rg  the  last  30  years  whenever  the
 in’erest  of  India  was  attected  we  have
 seen  the  US  imperialism  standing
 aniunst  India  in  the  other  camp  On
 the  question  ot  Kashmir  on  the  ques-
 ticn  of  Goas  liberation  on  the  qucstion
 of  Bangladesh  and  on  ever  so  many
 qrestions  on  all  the  wars  that  India
 h  d  to  fight  against  her  aggressors  we
 have  seen  the  US  imperialism  stand
 n.  on  the  other  side  In  the  early
 diys  of  Indias  Independence  there
 were  cven  attempts  made  to  be  friend
 USA  but  they  did  not  succeed  because
 the  imperialist  nation  as  the  USA  38
 it  ag  always  against  the  interests  of
 developing  countries  So  they  will  be
 ‘lways  against  us  and  today  also  So

 if  you  trike  the  national  interests  Mr
 Subramaniam  Swamy  you  cannot  gain
 anything  by  making  tnendship  with
 the  United  States  and  this  Report  35
 trying  to  make  a  white-wash  Our
 yelation  with  the  Shah  0  [ran  your
 new  friend—not  yours  but  his

 चोधरी  बलबीर  सिंह  (होशिय  पर)
 श्राप  जरा  विदेश  मवी  जी  से  ब।7  करे  श्री

 सुब्रह्मा  यम  से  क्या  करते  है  ?

 SHRI  C  K  CHANDRAPPAN  Sir
 the  Shah  of  Iran  the  first  product  ot
 US  destabilisation  policy  35  years  ago
 is  the  result  of  that  Ihey  killed
 democracy  there  butchered  thousands
 of  people  He  has  some  petro-dollars
 and  we  became  so  friendly  with  him
 We  are  bartering  our  economy  to  the
 Shah  of  Iran  Your  Kudremukh  38
 nothing  but  bartering  away  India’s
 economy  And  what  is  this  Rajasthan
 Canal?  ‘You  are  becoming  share  crop-
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 pers,  Indian  peasants  of  Rajasthan  will
 become  share-croppers  of  the  Shah  of
 Iran  That  is  the  policy

 AN  HON  MEMBER  How?

 SHRI  ०  K  CHANDRAPPAN  ४९५
 you  will  understand  {ff  you  read  it
 Then  the  policy  of  Iran  is  presented

 in  this  Report  The  new  traditional
 historic  relation  is  being  revived  They
 subvert  they  butcher  people  and  kill
 them  We  have  a  responsibilty  to
 hght  these  people  also

 DR  SUBRAMANIAM
 What  about  Mr  Sakharov?

 SIRI  C  फट  CHANDRAPPAN  ॥  4
 dont  know  who  he  is

 Sir  the  point  is  that  the  Shah  of
 Iran  745  playing  a  sub-imperialist  role
 in  this  part  of  the  world  (Interrup-
 trons)  It  is  again  he  who  played  a
 destructive  role  in  the  heart  of  Africa
 about  which  the  Government  says  that
 we  are  not  concerned  No  You  should
 have  take  to  a  policy  which  would
 hive  been  appreciated  by  the  African
 t  181  the  OAU  The  OAU  adopted
 the  polcy  of  supporting  Ethiopia  The
 Soviet  Umon  was  on  the  side  2f
 Ethiopia  just  as  it  was  on  the  side  ०
 India  and  Bangladesh  at  the  time  of
 the  Bangladesh  liberation  struggle  The
 Cubans  are  on  the  side  of  the  national
 liberation  movements  Strangely,  we
 tound  that  the  Shah  of  Iran  goin,
 with  his  arms  and  everything  And  !
 you  take  the  South-East  Asian  policy
 your  Report  ig  trying  to  depict—my
 frend  Mr  Samarendra  Kundu  was
 there  in  Vietnam  He  has  done  some
 good  job  there  What  is  this  ASEAN’
 ASEAN  35  nothing  but  the  presentation
 in  civilan  clotthes,  of  SEATO  which
 isdead  ang  buried  It  could  not  sur-
 vive  with  hisarms  and  everything
 Andif  the  onslaught  imflicteg  on  it  by
 the  people  of  Indo-China—Vietnam
 Laos  an  Cambodia  They  had  to  swal-
 low  the  SEATO  and  they  presented
 the  ASEAN,  a  colour  in  civilian  éress
 but  the  US  imperialists  are  tryitig  ०
 rhake  it  a  militar  yground  and  you
 say  that  we  are  trying  to  develop
 very  g0oq  relations  with  them

 SWAMY
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 {SHRI  SAMARENDRA  KUNDU):  Ask

 your  friend,  Mr.  Dong.

 SHRI  C.  K.  CHANDRAPPAN:  I  will

 ask  them.  Let  ug  not  quarrel.  I  have

 no  quarrel  with  you.

 These  are  the  developments  that  are

 taking  place.  In  my  opinion,  the  Gov-

 ernment  of  India  should  take  more

 positive  and  more  forthright  stéps  in

 ¥élation  to  the  coming  Disarrnament
 fonference,  the  North-South  dialogue
 and  all  that.  They  have  taken  some

 good  steps.  I  welcome  them.

 The  last  point  is  on  thé  question  of

 African  liberation  struggles,  especially
 in  the  southern  tip  of  Africa.  Your

 gtand  is  good.  I  appreciate  it.  I  do

 not  know  whether  some  of  your  people

 agree  with  it}  My  point  is  that  it  is

 not  enough.  You  will  have  to  be  forth-

 fight  in  supporting  them,  helping  them

 financially  in  a  much  bigger  way—and
 not  merely  in  expressing  solidarity
 with  them.  The  time  has  come  for

 the  Foreign  Minister  Mr.  Vajpayee  to

 put  it  correctly.  The  last  chance,  he

 described  it.  The  Anglo-US  plans  for

 Zimbabwe  have  been  rejected  by  the

 African  people  and  their  representa-

 tives;  and  to-day  as  Mr.  Vajpayee  said,

 the  only  solution  is  the  armed  insurg-

 ence  there.  And  there,  India  should

 play  a  more  positive  role.  And  about

 Bangladesh,  Sir,  ‘it  ds  good  that  Gov-

 ernment  are  trying  for  good  neighbour-

 ly  relations,  put  it  should  not  be  at

 the  cost  of  the  democratic  elements

 there.  When  people  are  butchered  and

 democracy  killed  in  Bangladesh,  I

 think  India  has  a  moral  responsibility
 to  come  forward  in  support  of  the  peo-

 ple  there.  It  is  not  an  intervention

 in  the  internal  affairs  of  the  country.

 MR.  DEPUTY  SPEAKER:  You  will

 have  to  conclude  now.

 SHRI  C.  K.  CHANDRAPPAN:  The

 really  last  point  is  about  the  CIA.

 Yesterday,  Mr.  Swami  was  very  happy-

 I  knew  he  will  be  happy.  Yesterday
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 CIA  was  white-washed  here.  An  inno-

 cent,  angel-like  CIA  fluttered  in  India,

 with  the  consent  of  the  Government.

 It  is  very  good.  But  let  us  not  forget

 one  fact.  I  was  reading  one  book.

 During  the  last  5  years,  CIA  had

 interfered  660  times  in  the  affairs  of

 other  countries.  In  this  connection,

 Mr.  Krishan  Kant  will  remember  it.

 I  think  he  also  participated  in  the

 “Rampart”  magazine  interview  about

 the  revelation  made  in  this  House.

 At  that  time,  the  present  Prime  Minis-

 ter,  Mr.  Morarji  Desai  was  one  of  the

 trustees  off  the  Indian  Assembly  of

 Youth  which  was  involved  in  receiv-

 ing  CIA  money.  Mr.  Morarji  Desai

 was  honest  enough  to  say,  “I  resign

 from  it.”  The  Indian  Assembly  of

 Youth  has  changed  its  garb;  and  to-day

 with  the  blessings  of  the  Swamis.  in

 this  country,  it  is  there—our  own

 Swami.

 At  that  time,  is  it  net  a  fact  that  the

 Indian  Government  as  it  was  told  by

 the  Foreign  Minister  and  the  Prime

 Minister—agreed  to  the  CIA  coming

 and  plarming  that  highly  sensitive

 plutonium  device  with  a  nuclear  ¢x-

 plosive  there?  Is  it  not  a  fact  that

 the  Government  at  that  time  could  do

 it  only  after  butchering  Krishna

 Merf@n?  Yes;  there  is  a  story  pehind

 it.  The  whole  proposals  of  the  US,

 including  thee

 MR.  (DEPUTY
 SPEAKER:  Please

 conclude.  You  cannot  go  on  with  the

 story  now.  £

 SHRI  C.  K.  CHANDRAPPAN:  The

 whole  proposdis  of  the  US,  ineluding

 the  proposal  of  nuclear  umbrella  were

 stoutly  resisted  by  Krishna  Menon,

 and  he  was  butchered  at  the  altar  of

 US  imperialism;  and  then  this  conces-

 sion  was  made.  I  hope  the  Foreign

 Minister  who  revealed  that  pombshell

 yesterday,  will  reveal  “thig  bombshell

 also.

 SHRI  C.  M.  STEPHEN  _Gdukki)  :  One

 year  back,  when  the  new  Government

 starteq  functioning,  they  began  with

 an  assertion  that  they  were  continu-
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 ing  the  foreign  policy  of  the  former
 Government.  The  foreign  policy  was
 the  one  thing  on  which  the  present
 Government  asserted  that  the  policy
 will  be  one  of  continuation  and  con-
 tinuity,  and  that  there  was  not  going
 to  be  any  deviation.  At  that  time,
 this  policy  statement  by  the  External
 Affairs  Minister  of  the  Government,
 it  was  more  or  less  clear,  was  not
 the  unanimous  voice  of  the  Janata
 Party.  We  had,  for  instance,  persons
 like  my  very  beloved  friend,  Mr.
 Subramaniam  Swamy,  coming  out
 openly  and  strongly  against

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Beloved?

 SHRI  C.  M.  STEPHEN  I  said  “be-
 loved”;  and  lovable

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Is  he  lovable?

 SHRI  C.  M.  STEPHEN:  He  came  out
 strongly  against  the  basic  tenets  of  the
 foreign  policy.  He  had  gone  to  the
 extent  of  demanding  the  scrapping  of
 the  Indo-Soviet  Treaty.  On  the  basis
 of  that,  news  was  floating  about  that.
 in  spite  of  ‘the  identity  of  their  party
 affiluations  within  the  party,  there  was
 much  of  confrontation  between  them
 and  there  was  not  much  love  lost  bet-
 ween  them.  Today  we  (found  Mr.
 Subramaniam  Swamy  giving  very
 handsome  compliments  to  Shri  Atal
 Bihari  Vajpayee.  It  is  a  fact  that  he
 gave  very  high  compliments  to  him
 and  there  was  an  appearance  of  com-
 plete  friendliness.

 Now  I  am  wondering  whether  there
 is  something  which  could  be  read  bet-
 ween  the  lines,  whether  some  change
 is  taking  place  or  not.  I  do  not  think
 that  Shri  Swami  is  the  type  of  person
 who  can  change  that  easy,  because
 with  respect  to  these  matters  what
 he  speaks  is  not  what  really  is  his.
 He  is  bound  to  speak  by  certain  com-
 mitments,
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 AN  HON.  MEMBER:  Indira.

 SHRI  0.  M.  STEPHEN:  Forget  about
 that.

 AN  TION.  MEMBER.  Why?

 SHRI  C.  M.  STEPHEN:  But  then
 there  is  a  change.  I  have  got  before
 me  documents  which  spell  out  certain
 new  propositions.  Last  year,  when
 the  1976-77  report  wag  presented,
 they  said:

 “  .the  substance  of  the  coun-
 try’s  foreign  policy  was  not  an  issue

 during  the  clections....the  new
 Government  reaffirms  its  commit-
 ment  to  the  policy  of  non-alignment

 and  affirms  that  is  continuing  that
 pohcy.”

 Today  also  thtey  have  said  something
 like  that.  They  have  said.

 “,,...during  tthe  years  immedia-
 tely  before  independence  and  gubs-

 quently  when  India  played  a  domi-
 nant  role  in  the  political  process  of
 decolonisation,  a  consensus  07
 foreign  policy  had  developed  with-

 in  the  country  cutting  across  party
 Jines.  Against  this  background,  it  was

 only  natural....”

 Then  they  went  on  to  say,

 “This  did  not.  however,  mca.
 that  this  major  political  transforma-
 tion  did  not  have  any  influence  on

 the  content  ang  style  of  foreign
 policy.*

 Here  we  get  the  first  indication
 openly  stated,  that  the  foreign  policy
 ig  not  going  to  be  the  same  as  it  was.
 They  now  say  that  there  is  a  change
 in  the  “content  and  style’  of  the
 foreign  policy,  new  phases  are  coming
 in.  I  am  putting  these  two  together—
 the  present  attitude  of  Mr.  Subra-
 manian  Swamy  on  the  one  side,  and
 the  statement  in  this  document  of
 the  Government  on  the  other  side,
 where  the  Government  says  that  the
 content  ang  style  would  remain  chang
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 ed.  If  the  content  and  style,  if  these
 two  things  are  removed,  what  remains
 in  the  foreign  policy,  I  do  not  know.
 As  far  as  the  content  and  style  of  the
 foreign  policy  are  concerned,  they  are
 not  going  to  be  the  same,  they  are
 going  to  be  changed,  the  change  is
 takmg  place.  What  exactly  the
 change  ls  what  the  Minister  of  Exter-
 nal  Affairs  in  truthfulness  must  ex-
 plain  to  the  people  and  explain  to
 the  world

 Now  you  have  high-lighted  certain
 new  points,  certain  new  philosophy
 and  certain  new  phrases  have  started
 coming.  In  this  Report  you  have
 stated  about  “neighbourhood  diplo-
 macy”  Yesterday,  Shri  Kundu  coin-
 ed  a  new  phrase  “Asian  image  of
 India”  or  something  like  that

 AN  HON  MEMBER:  Asian  perso-
 nality.

 SHRI  C.  M.  STEPHEN:  Yes,  Asian pelsonality  of  India.  as  if  it  was  ever
 मा  doubt  that  we  are  an  Asian  country
 that  we  have  got  an  Asian  image  or
 Asian  standing.  They  are  going  to
 find  a  new  Asian  personality.  The
 question  is  whether  this  endeavour  to
 discover  a  new  Asian  personality  is
 the  same  as  the  personality  that  we
 wanted  to  project.

 As  far  as  good  neighbourliness  is
 concerned,  this  is  what  the  docu-
 ment  of  ‘1976-77,  says;

 “India  worked  for  the  extension
 of  detente  in  its  own  region  by
 trying  to  normalise  and  improve
 relations  with  all  the  neighbours.  A
 number  of  issues  were  settled
 through  kilateral  negotiations,  The
 entire  maritime  boundary  with  Sri
 Lanka  was  deliminated  on  the  basis
 of  agreement  signed  with  that
 country.  An  agreement  was  con-
 cluded  with  the  Maldivis  for  deli-
 mitation  of  the  maritime  boundary
 between  for  two  countries.  Friend-
 ly  ties  were  maintained  with  Af-
 ghanistan  and  Nepal.  Excange  of
 visits  with  Afghanistan  and  Nepal,
 at  the  ministerial  and  official  levels,
 and  the  discussions  held  during
 these  visita  reflected  a  spirit  of
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 goodwil]  and  understanding.  Ini-
 tiative  was  taken  to  normalise
 relations  with  China  and  diplo-
 matic  ties  were  re-established  with
 that  country  at  the  level  of
 Ambassador.”
 The  whole  chronicle,  as  far  as  the

 neighbouring  countries  are  concern-
 ed,  35  that  normalisation  took  place,
 that  agreements  were  arrived  at,  that
 we  were  on  the  path  of  normalisation
 and  good  neighbourliness.  It  was  at-
 tempted  in  ‘1976-77  itself,  and  that  is
 acknowledged.  Therefore,  the  question
 I  am  now  asking  ig  this.  Apart  from
 this,  what  is  the  new  element  in  the
 neighbourhood  diplomacy  that  you
 are  evolving,  what  is  the  new  Asian
 Personality  that  you  are  projecting,
 that  you  want  to  project?  Iam  not
 saying  that  you  are  doing  something
 wrong  or  anything  like  that.  but  tell
 us,  when  you  use  the  phrases  of
 “neighbourhood  diplomacy”  and
 “Asian  Personality”,  against  the
 background  of  what  was  being  at-
 tempted  earlier,  what  is  the  new
 thting  that  you  are  attempting?  This
 is  a  matter  which  has  to  be  explain-
 ed.

 Somebody  said  that  India  must
 Jead  the  other  countries,  somebody
 else  said  that  India  must  go  to  the
 assistance  of  the  other  countries.
 Another  Member  sgaig  that  India
 must  give  confidence  to  the  neigh-~
 bouring  countries.  One  Member  went
 to  the  extent  of  saying  that  Morarji
 Desai's  statement  on  Sikkim  sent
 terror  into  our  neighbouring  count-
 ries.  So,  what  is  the  role  that
 We  are  playing?  Are  we  playing the  role  of  only  an  Asian
 country,  are  we  playing  the  role  of
 leading  somebody,  are  we  playing
 the  role  of  a  big  brother,  giving  mo-
 mey  and  everything  to  everybody?
 That  was  not  the  role  that  we  were
 playing  We  had  been  playing  the
 plain  role  of  a  country  which  knows
 its  mind,  which  knows  its  inherent
 strength,  which  hag  got  an  economic
 sub-structure  to  rely  upon  with  a
 personality  of  its  own,  not  limited  to
 Asia  or  the  Southeast  Aslan  area
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 only.  but  covering  the  entire  world,
 the  non-aligned  world,  not  linked
 with  any  particular  bloc,  not  being
 under  the  umbrella  of  any  ‘particular
 bloc,  but  having  its  own  personality
 and  projecting  its  domestic  policies  on
 the  international  field,  Therefore  the
 sort  of  thing  that  we  are  now  finding
 is  rather  disturbing.  न

 Mr.  Atal  Beharj  Vajpayee  does
 make  occasional  visits  to  India,  I
 know!  when  those  occasional  visits
 to  India  are  made,:he  Should  make
 an  attempt  to  understand  what  ex-
 actly  the  economic  policy  of  this
 country  is  or  must  be.  “This  attempt
 has  got  to  be  made

 There  are  new  phrases  coming  up
 like  “genuine  non-alignment’”.  Is  it
 different  from  the  non-alignment  that
 we  had  been  following  gg  far?  Oris  it
 suggested  that  the  non-alignment  that
 Pandit  Nehru  followed  was  not  gen-
 uine  non-alignment?  I¢  that  was  not
 non-alignment  and  non-alignment
 characterised  by  genuineness  is  now
 forth  coming,  then  you  candidly  con-
 cede  that  you  are  changing  the  foreign
 policy.  You  have  got  the  sanction  of
 the  people,  you  can  do  it,  but  do  not
 come  out  with  the  statement  that
 this  is  nén-alignment.

 India  has  its  own  concept  of  non-
 alignment  from.  the  Power  blocs.  We
 are  not  part  of  any  Power  bloc,  we
 are  not  subject  to  anybody.  Non--
 alignment  means,  as  far  as  we  are
 eoncerned,  not  neutrality,  not  inacti-
 vity,  not  just  blindness,  but  a  posi-
 tive  policy  in  the  interests  of  the
 country,  in  our  self-interest,

 Every  foreign  policy  of  ahy  country
 projects  its  foreign  policy  from  its
 own  interest,  its  own  self-interest.
 Our  internal  democracy  or  our  inter-
 na]  economy  has  got  to  be  develop-
 ed.  or  that,  we  want  peace  in  the
 world,  We  want  relationshi>  with
 other  developing  countries.  We  want
 freedom  from  attack  from  foreign
 areas.  With  this,  we  project  cur
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 foreig.:  policy.  On  issues,  we  take  a
 particular  stand.  We  refuse  to  ~bé
 tied  down  to  any  country  at  all.  On
 the  international  field,  we  have  get
 our  preferences.  Let  us  not  forget  the
 fact  that  two  forces  are  operating  in
 the  international  field.  The  force  cf
 imperialism,  colonialism,  suppression,
 exploitation  is  functioning  openly  or
 unopenly.  On  the  other  hand,  there
 are  forces  which  are  supporting  the
 developing  countries  and  the  imperi-
 alism,  and  the  colonialism.  These
 forees  are  there.  We  have  got  to  take
 our  sides  with  one  of  these  forces.  3६
 is  natural,  therefore,  that  certain
 countries  which  take  up  our.  own  po-
 sition  come  nearer  to  us.  You  call  it
 a  tilt.  Whether  we  tilt  to  somebody
 or  somebody  else  tilts  to  us  is  a  ques-
 tion.  It  has  been  acknowledged  in
 this  Report  itself  that  the  Soviet
 Union  has  felt  that  non-alignment
 which  was  being  followed  by  India,  is
 a  bulwark  for  international  peace
 and  international  harmony  ang  pro-
 gress.  They  acknowledge  ug  as  an
 independent  country  which  takes  its
 own  stand.  As  we  think  on  many
 lines  similarly’  whether  the  socialist
 transformation  or  economic  policy,
 not  everything  but  many  things,  they
 get  tilted  to  us.  Nobody  need  be
 ashamed  of  it.  Nobody  need  to  take
 it  as  a  sort  of  deviation  from  non-
 alignment.  But  you  need  genuine
 non-alignment.  You  say  that  we
 would  be  equi-distant  from  both.
 Now,  you  are  going  to  say  that  we
 will  be  equi-distant  between  the  op-
 pressor  and  the  oppressed.  You  would
 say  that  We  woulgd  be  equi-distant
 between  Israel  and  the  Arabs.  You
 are  going  to  be  equi-distant  between
 the  African  countries  and  the  oppres-
 Sing  nations.  You  just  cannot  be.  We
 have  to  take  a  position,  That  is  not
 a  deviation  from  the  policy  of  non-
 alignment.  A  new  concept  is  being
 evolved.  I  would  appeal  to  the  hon.
 Minister  to  spell  out  what  exactly  he
 means  by  the  new  concept  of  genu-
 ine  non-alienment.  Whether  it  ig  any
 way  different  from  the  non-alignment
 that  we  have  been  pursuing.  You
 kindly  explain  this  matter.
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 A  new  discovery  has  been  made.

 ‘They  say  because  of  restoration  of

 democracy  in  India,  the  attitude  of
 America  has  changed,  the  attitude  of
 different  countries  has  changed  to-

 ‘wards  us.  I  ask  in  all  humility,  be-

 fore  emergency  is  it  your  case  that
 there  was'  No  democracy?  During

 Pandit  Jawaharla}  Nehru’s  time,  was
 there  no  democracy?  During  Lal  Ba-
 hadur  Shastri’s  time,  was  there  no
 democracy?  Before  emergency,  you
 say  that  there  was  no  democracy.
 There  was  democracy  in  the  coun-
 try.

 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  What  about  emergen-

 ey?

 SHRI  ron  M.  STEPHEN:  I  am  speak-
 ing  of  the  period  before  emergency.

 Now  the  question  I  am  putting  is:
 Pakistan  and  India  came  to  war.  Was
 Pakistan  a  democrat?  Was  not  India
 demoeratic?  And  what  was  the  atti-
 tude  of  this  great  democratic  count-
 ry.  the  United  States  of  America?

 If  they  were  in  love  with  democracy
 they  should  have  supported  us  against

 Pakistan.  Pakistan  attacked  us  dur-
 ing  Lal  Bahadur  Shastri’s  time.  Un-
 der  Shastri,  there  was  certainly  de-
 mocracy  in  the  country  and  Ayub

 ‘Khan’s  Pakistan  was  certainly  not
 democratic.  What  did  this  great
 democratic  country  do  during  that
 time?  Whom  did  they  support?  The
 point  I  am  making  is  that  no  country
 postulates  its  attitude  to  any  other
 country  on  the  basis  of  its  political
 system.  It  postulates  its  attitude  on
 the  basis  of  the  basic  interests  that
 they  have.  If  they  are  a  capitalist
 country  with  a  capitalist  interest  and
 the  other  is  also  a  capitalist  country,
 then  they  will  be  nearer  to  them.
 That  ‘was  why  the  USA  were  nearer
 to  Pakistan.  That  is  why,  they  are

 conniving  with  all  sorts  of  sabotages

 that  are  taking  place  everywhere.
 ‘They  were  very  much  against  the
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 Emergency  here.  But  they  had  noth-

 ing  to  say  about  the  butchering  of

 Banga  Bandhu;  they  had  nothing  to

 say  about  him;  the  whole  Jot  of  them

 wags  murdered,  but  not  a  whisper;
 they  were  not  pothered  about  that.

 But  about  this  they  were  gathered.

 5.00  hrs.

 The  point  that  I  am  emphasizing
 is  that,  when  they  project  a  particu-
 lar  attitude,  they  know  where  the

 bread  is  buttered,  they  ‘understand
 that  they  have  got  their  own  econ0-
 mic  philosophy.  They  want  a  colonial
 economy  in  this  country.

 You  now  say,  ‘Come  back  to  the

 rural  economy’.  They  are  happy
 about  it.  They  wanted  us  to  suspend
 the  nuclear  explosion,  and  you,  have

 agreed  to  suspend  it.  They  are  happy
 about  it.  About  every  step  you  are

 taking,  they  are  absolutely  happy.
 Therefore,  Mr.  Carter  comes  here,

 not  ag  a  friend  but  as  a  victor  who

 has  cond¥ered  this  country,  and  he

 addresses  us  in  that  particular  tone.

 I  do  not  want  to  put  it  in  this  parti-
 cular  fashion,  but  this  is  the  picture
 which  -you  ‘cannot  avoid.  One  after

 another,  a  long  galaxy  of  Western
 bosses  dre  coming  to  us,  the  Red  Car-

 pet  is  being  thrown  out,  and  we

 Members  of  Parliament  are  being

 drawn  out  every  alternate  day  to  the

 Central  Hall  to  hear  the  speeches
 that  they  are  delivering.  With  one  or

 two  persons,  it  was  allright;  but  then

 the  benches  were  empty;  the  officers
 were  put  in  and  the  whole  thing  was

 filled  up  in  order  that  we  might  hear

 those  speeches.

 Let  us  not  forget  that  India  is  2

 great  country,  it  is  self-reliant  and

 completely  self-supporting.  It  did  not

 bend  itself  to  anybody.  Let  us  not

 be  petty-minded  in  our  behaviour,

 Ge  it  with  a  small  country  or  a  big
 country.  Let  there  be  a  sense  of  pro-
 portion  in  our  dealings  with  other
 countries.  Agreements  can  be  evolv-
 ed.  Talks  can  take  place.  But  forget
 not  that  India  is-India  with  60  crores

 of  people  et  that  balance  be  main-
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 tained,  and  without  maintaining  the
 balance,  let  us  not  give  an  impression
 that  we  are  so  anxious  to  get  on  with
 anybody;  they  get  away  with  what
 they  want  and  we  give  away  one
 after  another,  kindling  hopes  which
 ccnnot  be  satisfied,  ultimately  creat-
 ing  hostility  all  around,  promising  all
 sorts  of  financial  support  which  we
 will  not  be  able  to  satisfy,  ultimately
 creating  hostility  all  around.  This
 sort  of  an  attitude  is  certainly  not
 the  one  we  have  got  to  foster.

 What  has  been  stated  by  the  Gov-
 ernment  when  they  assumed  the  ad-
 ministration  and  the  government  in
 this  country  in  the  line  of  the  foreign
 policy?  Here  is  something  which  was
 evolved  during  the  years,  by  a  con-
 sensus,  cutting  across  party  lines,
 which  stood  the  test  of  time,  which
 has  elevated  the  position  of  India  in
 the  international  arena.  If  you  want
 to  deviate  from  that,  come  out  with
 a  clear  statement  giving  the  points  of
 deviation  that  you  want  to  inculcate
 and  say  where  the  foreign  policy  has
 been  drawn,  what  it  is  going  to  be.
 Tell  us  clearly  rather  than  play  this
 sort  of  hide-and-seek  game.

 Again,  political  controversies,  there
 can  be.  When  Mr.  Atal  Bihari  Vaj-
 payee  was  on  the  Opposition  Benches.
 —I  hope,  he  will  acknowledge  this—
 we  had  the  highest  of  respect  for
 him-—even  when  he  was  in  the  Op-
 position  attackmg  us.  There  ig  8
 leve]  below  which  we  do  not  expect
 him  to  go.  One  or  two  of  his  recent
 utterances  gave  a  rea]  shock  to  me.
 He  told  about  Mrs.  Indira  Gandhi
 that  there  was  a  secret  deal  with
 Kashmir  Come  out  with  the  terms
 of  that  deal,  if  it  is  there.  That  has
 been  denied  by  her.  That  has  been
 denied  ty  Mr.  Aga  Shahi.  That  has
 been  denied  by  everybody.  If  there
 is  a  secret  document  that  you  have,
 then  you  tell  the  Parliament—rather
 than  go  to  the  platform  and  say—what
 is  that  secret  arrangement,  This  is  a
 thing  which  you  have  tell  us
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 and  prove,  Otherwise,  you  will  have
 to  apologise  to  the  nation—if  what
 wag  said  was  incorrect.

 He  said  about  ‘bombshell’.  What
 exactly  is  the  ‘bombshell’?....

 MR.  DEPUTY-SPEAKER:  There  75
 something  like  time

 SHRI  0.  M.  STEPHEN:  One  minute
 more.

 SHRI  ATAL  BIHARI  VAJPAYEE
 Here  is  a  time  bomb.

 SHRI  C.  M.  STEPHEN:  Yes;  it  can
 be  a  time  bomb,  He  came  out  with  a
 ‘bomb-shell’.  I  thought  something
 big  was  coming  and  wondered
 what  was  that  pbombeshell.  The
 bomb-shell  was  that  when  in
 960  this  plutonium  device  was
 planted.  Mrs.  Indira  Gandhi  was
 responsible  for  that—that  she  was
 responsible  for  that  and  that  she
 was  in  leageu  withe  America
 Are  you  saying  that  this  is  something
 which  you  are  against?  What  exactly
 is  your  attitude?  We  on  these  Ben-
 ches  were  never  against  any  Govern-
 ment  at  all:  we  never  wanted  to  get
 away  from  anybody,  We  made  our
 best  efforts  to  be  friendly.  But.  on
 the  basis  cf  the  self-respect  of  this
 country,  on  the  basis  of  the  sove
 reignty  of  this  country,  on  the  basis
 of  the  economic  interests  of  this
 country,  on  the  basis  of  the  personali-
 ty  projected  not  on  the  Asian  field
 but  on  the  international  field,  on
 the  basis  of  projection  of  the  inter-
 national  personality  of  this  country.
 its  60  crores  of  people  will  be  a  stand-
 Ing  source  of  strength  for  the  pur-
 pose  of  evolving  peace,  lasting  peace
 and  progzess.  Let  ug  not  ridicule  it
 International  questions  are  not  ques-
 tions  for  politica]  parleys  on  the  ba-
 sis  of  ridicule.  That  manner  should
 not  be  adopted.  I  would  only  submit
 to  my  friend  that  he  could  perform
 his  task  fairly  well  without  stooping
 to  this  sort  of  low-level  rhetorical
 performances.
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 While  concluding,  I  would  like  him
 to  spell  out  the  deviation  that  he
 is  attempting.  It  is  clear  that  devia-
 tion  is  being  attempted.  Spell  out
 where  and  to  what  extent  you  want
 to  deviate  in  the  different  areas.  Be
 honest  with  us:  be  honest  with  Par-
 liament;  be  honest  with  the  nation,
 rather  than  attempt  deviation  by  a
 revolutionary  back-door  method.

 With  these  words  I  conclude,

 SHRI  KRISHAN  KANT  (Chandi-
 garh):  Mr,  Deputy  Speaker,  Sir,  4
 am  happy  to  speak  in  support  of  the
 Demand  of  the  Ministry  of  External
 Affairs,  Whatever  people  may  say
 about  the  performance  of  Govern~-
 ment  jn  various  other  fields,  this  5
 one  field  where  there  is  unanimity
 that  it  has  been  successful.  The
 credit  goes,  by  and  large,  to  the
 Minister  of  Foreign  Affairs  Mr.  Atal
 Bihari  Vajpayee.  I  would  like  to
 offer  my  personal  congratulations  to
 him  for  his  dynamic  stewardship  of
 the  External  Affairs  Ministry.  But  J
 would  like  to  say  that  my  compu-
 ments  are  not  left-handeg  or  right-
 handed  or  many-sided,  like  my  friend
 Shri  Subramaniam  Swamy's.  My
 compliments  are  genuine,  because  I
 feel  that  he  has  taken  the  national
 policy  which  ha,  been  evolved  over
 the  last  30  years.  And  when  Mr.
 Vajpayee  says;  .

 सरकार  वदलते  से  राष्ट्र
 हि  बदलता  नहीं  है,

 he  is  correct.  Subramaniam  Swamy
 has  criticised  him  for  that.  He  may
 have  been  saying  other  things  too.
 Generally,  I  ignore  what  my  friend
 Subramaniam  Swamy  says,  but  he  has
 said  today  in  Parliament  House,  in
 the  Lok  Sabha,  while  speaking  on
 the  Demand  of  the  Ministry  of  Ex-
 ternal  Affairs,  and  people  might  toke
 it  that  he  speaks  the  voice  of  the  party
 and  the  Election  Manifesto  of  the
 Party.  Our  Manifesto  has  the  words
 ‘genuine  non-alignment’  but  he  is
 against  the  word  ‘non-alignment'’.
 According  to  me,  as  I  understand  the
 Policy  and  the  Election  Manifesto  of
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 the  Janata  Party,  definitely  and  deli-
 berately  the  words  ‘genuine-non-
 alignment’  were  put  in  the  Election
 Manifesto  knowing  fully  well  the
 backgroung  of  the  various  constituents
 of  the  Janata  Party  and  I  feel  and
 consider  that  Mr.  Vajpayee  represents
 the  majority  view  of  the  erstwhile
 Jana  Sangh  which  has  merged  with
 the  Janata  Party  and  has  the  right  to
 say  that  we  believe  in  ‘genuine  uon-
 alignment’  and  to  spell  out  the  histori-
 cal  growth  of  the  mon-alignment
 movement,

 Mr.  Subramaniam  Swamy  has  hit
 own  views.  He  may  be  representing
 certain  forces  which  are  in  a  minority,
 which  we  had  been  fighting  earlier
 and  which  we  continue  to  fight  even
 now.  (Interruptions).  I  do  not  want
 to  enter  into  a  controversy;  but  these
 forces,  I  can  assure  the  House  and
 the  country  were  never  in  a  majority
 when  Gandhi  was  leading  the  freedom
 struggle.  This  force  was  never  in
 majority  even  for  the  last  thirty  years
 after  independence.  We  thought,
 these  forces  have  taken  new  know-
 ledge,  new  experience  and  have
 suffered  anq  changed.  Well  and
 good,  if  they  have  not  changed,  then
 we  have  to  fight  those  forces  again,
 because  they  go  not  represent  the  in-
 tegrating  forces,  they  are  not  the
 uniting  forces.

 He  says  that  he  does  not  want  to
 hear  the  name  of  Nehru;  he  wants  to
 completely  cut  himself  off  from  the
 foreign  policy  of  thirty  years  and  the
 foreign  policy  of  Janata  Government
 now.  He  is  making  the  game  mistake
 which  his  erstwhile  party  and  the  so-
 called  voluntary  organization  was
 making.  You  cannot  cut  out  history;
 history  is  a  continuity;  you  cannot
 cut  out  the  Mughal  period;  you  cannot
 cut  out  the  Muslim  period.  They  are
 a  part  of  history,  they  are  our  life
 and  blood.  We  have  to  learn  from
 them  and  we  have  to  learn  from  the
 experience.  If  you  want  to  cut  off
 that  history,  you  will  not  be  the  India
 which  you  are  today.  I  am  glad  thaf
 Mr.  Malkani  who  hag  written  that
 book  about  the  jail  experiences,  hat
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 changed  his  interpretation  of  history.
 He  says,  now  we  can  say  that  Muslims
 and  Hindus  can  live  and  should  live
 as  brothers.  Later  on  in  other  chap-
 ters  because  of  his  experience  at  the
 feet  of  RSS,  he  has  not  changed  that
 much.

 Dr.  Subramaniam  Swamy  wants  the
 Janata  Party  to  cut  off  from  the
 foreign  policy  developed  by  Nehru  in
 the  background  of  freedom  struggle
 of  Mahatma  Gandhi  and  _  others,
 which  is  a  very  valuable  aset  for  us
 ang  on  the  basis  of  which  the  Janata
 Party  has  built  up  its  foreign  policy.

 He  mentioned  about  our  relations
 with  Pakistan.  When  Mr.  Agha  Shahi
 came  here,  he  said  that  he  has  built
 up  more  trust  not  only  in  the  Janata
 Government,  but  in  the  Prime  Minister
 and  in  the  Minister  of  External  Affairs
 in  spite  of  the  background  of  Shri
 Atal  Bihar:  Vajpayee.  Shri  Vajpayec,
 while  speaking  at  the  press  con-
 ference  in  Islamabad,  when  he  was
 asked  about  his  backgraund  of
 Jansangh,  said,  “I  have  shed  off  that”.
 He  said,  he  has  become  part  of  the
 Janata  Party  which  adopted  the  elec-
 tion  manifesto,  where  we  mentioned
 about  genuine  non-alignment.  If  the

 forces  represented  by  Dr,  Subramaniam
 Swamy  want  to  continue  the  same
 approach  towards  Pakistan,  the  same
 approach  to  non-alignment,  I  feel,
 they  are  heading  towards  a  dismal
 failure.  This  country  is  not  going
 to  accept  that.  He  still  taiks  of
 Akhand  Bharat.  History  has  changed
 He  feels  like  the  RSS  that  the  Muslim
 period,  the  Mughal  period  be  cut  off
 from  history  ang  can  be  linkeg  to  two
 thousand  years  back.  He  feels  that
 We  can  start  from  where  we  started
 in  the  béginning  and  Nehru  is  no
 more  in  history.  No  history  of  a
 nation,  no  history  of  a  people  can  be
 cut  off  from  the  people.  Whatever
 mistakes  Nehru  might  have  made,  jt
 ig  the  duty  of  the  future  generations
 to  learn  from  those  mistakes  and  go
 forward,  but  not  to  decry  them.  That
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 is  a  valuable  heritage  that  Nehru  has
 Jeft.  I  must  say  that  he  talked
 dangerously,  he  said,  he  would  like  to
 have  gq  situation  where  there  igs  no
 border  between  India  and  Pakistan
 When  the  Prime  Minister  and  the
 Minister  for  External  Affairs  are  build.
 ing  up  bridges  of  trust,  such  a  speech
 at  this  time  can  be  harmful  to  the
 foreign  relations  of  India.  Mr,  Chaii-
 man,  I  would  like  to  dissociate  myself
 from  that.  He  has  tried  to  lefend  the
 Prime  Minister  and  criticised  the  Minis-
 ter  of  External  Affairs.  I  think  the
 policy  of  the  Janata  Party  and  the
 policy  of  the  government  are  the  same
 Whether  ,t  is  Prime  Minister  or  the
 Minister  of  External  Affairs,  it  is  the
 Janata  Party  policy  as  a  whole  and
 there  is  no  division  between  the  two.
 Assuming  division  in  the  basic
 approach  of  the  Janata  Party  by  those
 who  are  representing  the  minority
 forces  of  my  friend—I  can  tell  you
 it  will  not  help  them.

 He  then  referred  to  China  Perhaps
 he  is  talking  of  the  new  friendship
 with  China  as  if  we  were  not  friends
 earlier  I  think  we  are  more  than
 friends  of  China.  We  want  that
 friendship  {o  grow,  not  at  the  cost  of
 our  self-respect  We  want  friendship
 with  Soviet  Union  We  want  friend-
 ship  with  America,  but  with  our
 dignity  remaining  intact.  He  sav.
 that  because  we  ate  afraig  of  Russia
 80  We  do  not  want  to  become  friends
 with  China.  Then  there  are  fears  in
 Russia  about  this  country.  This  is
 wrong  And  we  are  not  guided  by
 these  considerations.  I  can  say
 whether  of  the  previous  government
 or  this  government,  ag  far  ag  our
 foreign  policy  8०९४  there  is  no  diffe-
 rence  What  Russia  likes  or  does  not
 like  ig  immaterial  to  us.  What  is
 Indla’s  interest,  it  is  on  that  we
 decide.  He  criticised  the  Nanda  Devi
 expedition  and  fhe  plutonium  device
 and  everybody  connected  with  this
 I  am  sure,  in’  those  circumstances,
 anybody  might  have  reacted  in  the
 same  way  as  the  three  Prime  Minis-
 ters,  Nehru,  Lal  Bahadur  Shastri  and
 Indira  Gandhi  did,  Perhaps  as  the
 Prime  Minister  said  he  would  have
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 agreed  to  that.  If  the  forces  repre-
 sented  by  Dr.  Subramaniam  Swamy
 were  in  power  at  that  time,  they
 would  have  not  merely  allowed  the
 expedition  but  they  would  have  even
 calleg  the  American  forces  here.

 Some  of  his  criticism,  I  think,  was
 because  he  does  not  like  the  word
 nomalgnment,  Oiher  friends  also
 said  it.  But  I  would  like  to  say  some-
 thing  about  thaf.  |  have  held  the
 view  that  friendship  with  the  Soviet
 Union  is  a_  geo-political  necessity
 whatever  government  comes  _  into
 power,  rightist,  centrist  or  leftist.  We
 may  not  like  their  method  of  working
 in  their  own  country.  That  is  their
 look-out.  When  we  talk  of  genuine
 non-ahgnment,  I  would  like  to  clear
 it  very  much  as  to  why  we  call  it
 genuine  non-alignment.  Genuine
 non-alignment  meang  that  we  did  not
 want  to  become  a  part  of  the  cold
 war.  Because  of  our  genuine  non-
 alignment  we  steered  through  and  we
 became  successful.  Non-alignment
 has  an  element  of  reciprocity.  It
 does  not  mean  that  somebody  attacks
 you  and  you  will  be  still  friendly  with
 him.  So  we  did  take  side  on  issues
 and  we  will  continue  to  take  side  on
 issues.  When  the  United  States  acted
 against  our  nationa]  interests  in  97I,
 we  went  in  for  the  Indo-Soviet
 Treaty  of  friendship,  but  not  at  the
 cost  of  our  policy  of  non-alignment.
 Even  there  is  an  article  in  that  treaty
 that  Russia  respects  our  policy  of  non.
 alignment.  We  said  while  signing
 that  treaty  that  we  will  not  participate
 in  the  rivalry  of  the  super  powers.
 When  we  talk  of  genuine  non-align-
 ment,  I  want  to  make  it  very  clear
 what  we  mean.  During  the  emer-
 gency  and  earlier  when  certain
 forces  in  the  Soviet  Union  trieg  to
 criticise  JP,  Morarji  in  1974-75,  and
 also  suported  the  emergency,  it  was
 interference  in  our  internal  affairs.
 When  Mr.  Brezhnev  made  his  speech
 at  a  public  meeting  near  the  Red
 Fort  supporting  the  programme  of  the
 Congress  Party,  I  objected  to  it  as  a
 member  of  the  Congress  Party  that
 he  had  no  business  to  do  that.
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 What  I  mean  genuine  non-elignment
 is  non-alignment  on  the  basis  of  the
 five  priciples  and  non-interference  in
 each  other’s  affairs.  I  think  Mr.  Atal
 Bihari  Vajpayee  will  make  it  more
 clear.  We  know  the  Soviet  Union  has
 come  to  our  help  in  every  difficult
 time,  whether  it  was  conflict  with
 Pakistan  or  the  question  of  a  steel
 mill.  We  know  all  that.  In  spite  of
 that,  we  would  not  like  them  to  in-
 terfere  in  our  jnternal  dffairs.  Pro-
 bably  they  were  misled  by  our  friends
 in  the  CPI  ang  they  have  also  now
 changed  and  they  have  said  that  their
 support  to  emergency  was  wrong. When  we  say  genuine  non-alignment, it  is  non-alignment—clear  and  honest.
 No  friend  can  interfere  in  our  internal
 affairs.  That  is  what  I  would  like
 to  say.

 I  would  like  to  deal  with  another
 point.  Nobody  has  dealt  with  that
 point  and  that  point  is...,..

 I  am  glad  Mr.  Stephen  said  we
 have  always  cared  for  neighbours,  It  is
 true  and  I  think  when  Mrs.  Gandhi
 was  the  Prime  Minister,  I  also  prais-
 ed  that  we  were  giving  more  attention
 to  our  neighbours.  Though  Nehru  was
 trying  to  build  up  non-alignment,
 Somehow  our  people  bureaucracy  in
 the  foreign  office  in  the  earlier  years
 were  trying  to  be  friendly  with  the
 richer  people  than  others.  Slowly,  the
 policy  was  developed  and  I  think
 what  Mr.  Vajpayee  has  done  after
 taking  over  the  Foreign  Ministry,
 is  that  he  has  tried  to  mend  fences
 with  the  neighbouring  countries.  Why
 should  we  not  praise  him  for  that?
 He  has  done  that.  He  has  done  a
 good  thing.  To-day  in  the  sub-con-
 tinent  there  is  greater  relaxation  than
 there  was  at  any  time  in  the  last  30
 years.  Because  of  many  historical
 events  Vietnam  has  changed.  80
 many  other  things  have  changed.  We
 are  trying  to  have  more  moves  of
 friendship  with  China,  but  not  at  the
 cost  of  Soviet  Union  or  anybody  else.
 Another  important  thing  that  has  been
 done  is  that  the  foreign  economic
 policy  ig  slowly  becoming  an  impera-
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 tive  and  important  component  of  our
 foreign  policy.  As  the  Report  shows
 our  technical  help  to  Asian  African
 countries,  our  economic  agreement
 with  Vietnam  breaks  fresh  grounds.

 SHRI  K.  LAKKAPPA  (Tumkur):
 What  about  economic  policy?

 SHRI  KRISHAN  KANT:  We  are
 not  discussing  on  economic  Policy.  Do
 you  want  economic  agreement  with
 Vietnam  or  not?  Then  why  do  you
 speak  like  that.

 I  would  like  our  food  and  foreign exchange  reserves  to  be  utilised  in  a
 way  that  the  new  concept  of  align-
 ment  grows,  having  self  reliance,  not based  on  the  support  of  the  big  po- wers  or  industrialised  nations,  but mutual  help  of  the  non-aligned  coun- tries.  That  should  be  given  impetus. I  think,  in  that  direction  Mr.  Vajpayee has  gone  ahead.  I  think  now  initia- tives  have  been  taken  during  the  last One  year  of  his  stewardship  of  the
 Ministry  ०  External  Affairs.  I  think
 now  oppfrtunity  has  come  when  a
 Specia]  session  of  the  General  As-
 sembly  ig  being  called  to  discuss  dir-
 armament,  I  would  like  him  to  take
 initiatives  in  that.

 One  factor—awful  and  terrible  to  the whole  world—is  nuclear  power  growth all  over  the  world.  The  nuclear  stock piles  are  growing  with  two  super  po- wers.  This  hag  led  to  rivalry.  This
 has  led  to  intervention  in  the  develop- ing  countries.  I  would  like  Mr.
 Vajpayee  and  the  Prime  Minister--
 Mr.  Desai—when  thtey  go  there,  take
 more  serious  action  in  this  respect,  I
 know  he  has  written  latters  to  his
 counter-parts  in  non-aligned  countries.
 But  writing  letters  would  not  suffice.
 Just  as  we  did  earlier,  I  think,  a  re
 solution  must  be  brought  in  Parlia-
 ment  and  ater  on  in  the  United
 Nations  saying  that  these  nuclear
 weapons  are  a  crime  against  humanity.
 As  we  did  in  Nehru’s  time  in  96i,  we
 must  bring  in  a  Resolution.  Regional
 nuclear  weapons-free  zone  idea  must
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 be  given  up.  It  must  be  given  the
 shape  of  global  free  zone  because  any
 other  thing  below  that  is  to  legitimise
 nuclear  weapons  of  the  big  super-po-
 wers  whether  it  is  NPT,  whether  it  is
 nuclear  power  free  zone  whether  it  is
 in  South  America  or  Asia  or  it  ig  the
 question  of  taking  nuclear  protection
 from  big  powers.  I  would  like  to
 warn  him,  the  bureaucracies  al]  over
 the  world  are  the  same.  They  have
 been  influenced  by  money  and  pro-
 paganda  and  the  media  which  was  to
 legitimise  the  super-power  hegemony
 in  the  nuclear  stock  piles.  Many  of
 you  must  have  read  a  book  by  Ashok
 Kapur  on  ‘India’s  nuclear  option’.  He
 has  mentioneg  the  names  of  two  im-
 portant  officials—Shri  C.  S.  Jha  and
 Shri  Jagat  Mehta,  who  have  been
 propagating  in  favour  of  the  N.P.T.
 and  other  things.  I  would  like  that
 such  things  should  not  be  allowed  to
 happen  again  against  our  national
 policy,

 I  wanted  to  give  lot  of  points  on
 this.  But  I  would  like  only  in  the
 eng  to  say  that  this  js  the  time  when
 we  should  take  the  initiative.  We
 have  lost  that  initiative  after  the
 Chinese  aggression.  We  have  lost
 this  for  the  last  25  years  because  many
 other  things  developed  in  the  world
 and  in  the  country.  I  request  you  to
 take  that  initiative  which  may  lead
 Us  tO  a  situation  where  production  of
 nuclear  weapons  becomes  aq  crime
 against  humanity,  against  the  con-
 science  of  the  people.  And,  in  the
 next  General  Assembly  of  the  UNO,
 you  please  try  to  get  a  Resolution
 passed  to  that  effect,  30  that  later  on
 you  can  go  ahead  with  the  idea,  so
 that  in  the  shortest  possible  time,  our
 real  dream  when  we  took  to  non-
 alignment  is  realised,  Before  conven-
 tional  disarmanet  takes  place,  nuclear
 weapong  disarmament  has  to  be
 realised.  With  these  words,  I  would
 once  again  request  the  hon,  Minister
 that  he  should  not  lose  this  oppor-
 tunity,  because,  genuine  non-aligi-
 ment  policy  is  the  only  correct  policy
 and  India  must  play  it,  historic  role
 and  we  are  confident,  Because  we
 are  powerful  in  nuclear  technology,
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 we  have  the  credibility  and  we  take
 our  stand  on  right  lines.  With  these
 words  I  conclude  my  speech.

 MR.  CHAIRMAN:  Now,  Mr.  Un-
 nikrishnan.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-East);  I  have  a  point

 of  order,  Sir.  I  have  to  draw  your
 attention  to  Rule  357.  (Interruptions)
 How  can  he  say  that  there  is  no  point
 of  order?  I  draw  your  attention  to
 Rule  357.  It  says:

 “A  member  may,  with  the  permis-
 sion  of  the  Speaker....”

 T  am  asking  for  your  permission,  Sir.

 MR.  CHAIRMAN:  Nr.  Subrama-
 niam  Swamy,  you  are  referring  to
 Rule  357.  It  is  very  clear  that  a  Mem-
 ber  may,  with  the  permission  of  the
 Speaker,  do  so.  But,  I  am  sorry,  I
 am  not  giving  you  the  permission...

 DR.  SUBRAMANIAM  SWAMY:
 My  point  is  a  smal]  point  only.  I  don’t
 want  to  take  the  time  of  the  House,
 Sir.

 Sir,  an  allegation  hag  been  made
 against  me.  Have  J  70  got  the  right
 to  defend  myself?

 MR.  CHAIRMAN:  But  he  has  not
 made  any  allegation.

 DR,  SUBRAMANIAM  SWAMY:  I
 woulg  like  to  make  one  point  clear.
 I  would  request  you  to  give  me  per-
 mission  to  make  a  brief  personal  Ex-
 planation.

 SHRI  VASANT  SATHE  (Akola):
 What  is  the  use  of  his  Personal  Ex-
 planation?  He  uses  every  king  of
 word  for  others.  If  he  is  given  an
 Opportunity  to  offer  a  Persona]  Ex-
 planation,  then,  we  should  also  be
 given  an  opportunity  to  give  a  Per-
 sonal  Explanation.

 MR.  CHAIRMAN:  Mr,  Subrama-
 niam  Swamy,  you  please  resume  your
 seat,  Your  point  is  not  relevant.
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 SHRI  VASANT  SATHE:  Let  him
 write  to  the  Speaker.

 MR.  CHAIRMAN:  Mr.  Subrama-
 niam  Swamy,  you  also  made  so  many
 allegations  against  others.  They  have
 not  made  any  allegations  against  you.
 As  8  matter  of  fact,  I  have  not  given
 you  permission,  there  is  nothing  now.
 I  am  not  giving  you  permission...

 DR,  SUBRAMANIAM  SWAMY;  I
 don’t  understand  why  you  shoulg  not
 allow  me  to  speak.  (Interruptions).

 MR.  CHAIRMAN:  Mr.  Subrama-
 niam  Swamy,  will  you  please  resume
 your  seat?  You  please  refer  to  Direc-
 tion  I5  0.  It  reads  as  follows:—

 “No  member  shall  be  permitted  to
 make  a  statement  by  way  of  per-
 sonal  explanation  under  rule  357
 unless  a  copy  thereof  hag  been  gub-
 mitted  in  writing  by  the  member
 to  the  Speaker  sufficiently  in  ad-
 vance  and  the  Speaker  has  approv-
 ed  it.”

 So,  that  is  the  Direction  of  the  Spea-
 ker.  You  have  not  given  me  in  writ-
 ing  and  I  have  not  given  you  the  per-
 mission.

 DR,  SUBRAMANIAM  SWAMY:  I
 wil]  give  it,  Sir.  Let  me  quote  again.
 Thig  is  not  a  long  speech  or  anything
 like  that.  If  a  member  is  present  he
 can  interrupt.  I  do  not  want  to  go
 out  of  the  way.  If  q  Member  is  pre-
 sent,  he  can  interrupt.  After  all,  I
 have  a  right  to  defend  myself  jn  this
 House.  If  an  absurd  allegation  is
 made  against  me,  have  I  not  got  the
 right  to  qefeng  myself?  I  have  got
 that  right  here.  You  just  allow  me  a
 minute.

 MR.  CHAIRMAN:  You  are  only
 wasting  the  time  of  the  House.

 SHRI  VASANT  SATHE:  It  shauld
 not  go  on  record.  He  is  speaking  with-
 out  your  permission.

 MR,  CHAIRMAN;  Now,  Mr.  Unni-
 krishnan,
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 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Mr.  Chairman,  Sir,...-

 SHRI  ट,  LAKKAPPA;  He  is  weep-
 ing.

 SHRI  B.  P.  MANDAL  (Madhe-
 pura):  Sir,  I  rise  on  a  point  of  order.

 भेरा  प्वाइन्ट  श्राफ  झ्राडेर  यह  है  कि  माननीय
 सदस्यों  ने**यह  हाउस  मे  नहीं  कहा  जाना

 चाहिए,  रिकार्ड  पर  नहीं  जाना  चाहिए।
 ऐसा  कहना  इस  हाउस  की  परम्परा  को,
 डिगनीटी  को  गिराता  है।

 MR,  CHAIRMAN:
 point  of  order.

 There  is  no

 SHRI  B.  P.  MANDAL:
 my  point  of  order.

 There  is

 MR.  CHAIRMAN:  There  is  no
 point  of  order.

 SHRI  B.  P.  MANDAL:  This  is  my
 point  of  order.

 MR.  CHAIRMAN:
 मंडल  साहब,  आप  ने  जो  कहा  है,

 उस  को  चैक  श्रप  करेंगे।  श्रगर  कोई  अन-
 फलिया-  मेंद्री  बडे  है  तो  उस  को  देख  लेंगे  1

 There  is  no  point  of  order.  There  Is
 no  time  at  all.  There  are  several
 Members  from  your  side  only  who
 want  to  speak.  Why  do  you  waste
 your  time?  I  will  examine  if  there
 8  anything  Unparliamentary.  Then,
 I  will  expunge  it  There  is  no  point
 of  order.

 SHRI  GANGA  SINGH  (Mandi):
 The  unparliamentary  expression  must
 be  removed  from  the  records.

 श्री एच० एल०  पटवारी  (मंगलदाई):
 यह  कोई  इन्दिरा  गांधी  का  जंगल  नहीं  है।  इस
 बात  को  विदड़ा  कराइये!

 **Expunged  as  ordered  hy  the  Chair.
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 MR.  CHAIRMAN:  I  will  examine
 it  whether  it  is  unparliamentary  or
 not.  Now,  Mr.  Unnikrishnan.

 SHRI  K.  P.  UNNIKRISHNAN:  Mr.
 Chairman,  Sir,  I  do  not  want  to  take
 away  Mr.  Krishan  Kant

 st  एच०  एल०  पटथारी  झप
 इसको  दिद्‌ड्रा  करवाइये  |

 SHRI  K  P.  UNNIKRISHNAN:  Mr,
 Chairman,  Sir,  I  do  not  want  to  take
 off  where  my  friend,  Shri  Krishan
 Kant  left  off.  I  do  not  want  to  go
 into  various  things  that  Dr.  Swamy
 had  said  because,  I  know  that  this
 House  does  not  share  his  views  and
 he  will  not  only  be  isolated  but  may
 find  himself  in  microscopic  minority
 in  the  whole  country.

 Jawaharla]  Nehru  stands  ;bove  all
 this  din  of  controversy.  Jawaharlal
 Nehru  articulated  the  hopes  and  as-
 pirations  of  millions  of  our  people,  As
 a  great  captain  of  our  national  strug-
 gle,  he  mouldeg  the  national  destiny
 before  Independence  and,  later,  as  an
 architect  of  our  national  ang  interna-
 tional  policies,  does  not  need  any
 bouquets  or  brick-bats  here  now  and,
 whatever  Swamy  may  have  said—one
 objectionable  word  which  he  useq  in
 relation  to  Nehru—I  hope,  will  be
 expunged  He  used  the  word  gaddar
 I  do  not  want  to  go  into  this  contro-
 versy  A  great  contribution  of  Jawa-
 harlal  Nehru  was  not  only  in  the  evo-
 lution  of  the  concept  of  non-alignment,
 but  also  associating  the  House  and  the
 people  with  this  concept  of  non-align-
 ment.  We  function  in  a  particular
 milieu,  in  a  particular  international
 environment  ang  our  policies  at  any
 given  time  must  have  relationship
 with  this  international  environment
 and  forces  which  operate  for  the  in-
 ternationa]  foreign  policies  are  pri-
 marily  concerned  with  the  forces  that
 are  generated  in  the  international
 community.

 enema
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 The  foreign  policy,  goals  and  ubjec-
 tives  are  Sought  not  in  a  vacuum  but  in
 a  broaq  international  environment.
 This  will  change  obviously  when  the
 forces  that  operate  change  and  when
 there  is  any  deviation  from  certain
 things—I  do  not  take  it  that  there
 should  be  no  deviation—there  can  be
 and  there  might  be  deviations,  But,
 we  have  been  hearing  for  quite  some
 time  over  the  months  the  Prime
 Minister  and  the  Minister  for  Exter-
 nal  Affairs  have  been  talking  about  a
 national  consensus  ground  the  foreign
 policy  goals.  But,  how  can  there  be
 a  national  consensus  is  a  basic  ques-
 tion.  Ig  there  one?  That  is  my  basic
 policy  question.  The  question  of
 continuity  and  national]  consensus  is
 More  important  because,  over  the
 years,  we  have  changed  from  a  bio-
 polar  world  into  a  multi-polar  world
 where  the  position  of  India  has  also
 changed,

 Now,  the  Report  of  the  Ministry  of
 External  Affairs  talks  about  ‘Neigh-
 bourhood  diplomacy’  ang  about
 ‘Genuine  non-alignment’.  Sir,  these
 years,  we  have  changed  from  a  bi-
 polar  world  into  q  multi-oolar  world
 Office,  after  Mr.  Vajpayee  has  taken
 over,

 Now,  I  would  like  to  know,  what
 3५  the  content  of  this  term  ‘Neighbour.
 hood  diplomacy’?  Sir,  neighbourhood
 issues  and  our  relations  with  our
 neighbours  are  something  which  is
 very  crucial]  and  which  is  very  impor-
 tant  for  us  ang  our  bilateral  relations
 should  undoubtedly  improve.  But
 the  other  point  is  this:  Is  it  right  on
 our  part  to  prop  up  unstable  regimes
 with  no  social  base?  This  is  an  im-
 Portant  question.  This  question  is
 very  relevant  when  we  discuss  the
 question  of  our  relationship  with  cer-
 tain  neighbours.

 Then  the  next  question  is  this:  Is it  our  objective  to  enhance  the  ex-
 pectations  of  our  neighbours  to  g  level
 which  we  can  never  fulfil?  What
 shall  be  the  consequences  of  such  a
 policy  for  our  future  relations  with
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 the  neighbourhood?  These  are  the
 erucia]  questions  which  would  come
 up|  when  we  talk  about  ‘Neighbour-

 hoog  diplomacy’.

 Also,  there  is  yet  another  related
 question.  That  question  has  been
 raised  here  earlier  in  the  House,
 namely,  the  question  of  authoritarian-
 ism  and  human  rights,  an  issue  over
 which  your  party  came  to  power,  an
 issue  over  which  you  sent  people  all
 around  the  world,  including  My  frieng
 Mr.  Subramaniam  Swamy,  you  tried
 to  show  that  there  was  an  authorita-
 rian  regime  here.  It  igs  as  though
 Indian  History  was  to  be  givided  bet-
 ween  pre-emergency  and  post-emer-
 gency  periods,  as  if  this  is  the  great
 dividing  line.

 Sir,  it  woulg  be  a  great  historical
 fallacy  to  suggest  such  a  thing.  But
 that  does  not  mean  that  you  defend
 or  condone  everything  that  went  on
 during  those  9  unfortunate  months.

 But  the  other  point  is  this;  What
 38  Our  attitude  towards  the  aspirations
 of  freedom-fighters  in  Bangladesh?
 What  is  our  attitude  to  the  great
 freedom-fighters  like  Mr.  B.  P.  Koirala
 in  Nepal?  What  is  again  our  attitude
 On  the  question  of  human  rights  and
 the  democratic  right  of  people  like
 Mr,  Bhutto  with  whom  we  may  have
 disagreed?  These  are  the  questions
 which  assume  importance  when  they
 talk  in  geason  and  out  of  season  about
 human  rights.  And  when  you  want  to
 raise  many  issues  relating  to  human
 rights  in  the  Uniteg  Nations  and  other
 forums,  the  international  community
 can  legitimately  pose  this  question:
 What  is  your  attitude  to  the  question
 of  human  rights  in  your  own  neigh-
 bourhood,  with  whom  you  want  to
 improve  your  relations?

 Sir,  I  am  not  arguing  for  any  kind
 of  paternalistic  approach  or  that  we
 shoulg  dictate  to  them,  nor  am  I  argu-
 ing  for  a  policy  of  benign  neglect!
 But  it  is  very  important  that  we
 should  have  a  clear  conception  of  what
 we  want  to  do  in  the  entire  South
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 Asian  region.  The  whole  attitude  of
 what  U.S.  and  the  West  pursued,  of
 building  up  Pakistan  gs  a  countervail.
 ing  force  in  South  Asia  against  us  has
 failed  since  97]  and  this  cannot  be
 revived.

 I  would  like  to  say  that  in  this
 country  we  have  a  stake  in  human
 rights.  We  have  a  stake  in  democracy
 and  more  so  in  our  neighbourhood.
 we  do  not  want  the  dismemberment  of
 Pakistan  and  we  do  not  contribute  to
 the  idea  as  a  nation  to  ‘Akhand  Bharat’
 whatever  might  have  been  the  views
 of  Mr.  Vajpayee  ji  and  many  other
 friends  on  the  other  side  on  this  ques-
 tion.  People  who  talked  about  Akhand
 Bharat  like  Shri  Aurobindo,  who  very
 much  disagreed  with  the  partition  of
 India  said  that  ‘the  unity  that  will
 come  in  future  will  be  different  in
 texture.”  And  therefore,  what  we
 should  undoubtedly  pursue  is  a  policy
 of  friendship  ang  concern  for  the  de-
 mocratic  rights  and  help  for  evolution
 of  emocratic  regims.  We  cannot
 have  anything  to  do  with  unstable  and
 authoritarian  forces  operating  in  our
 neighbourhood.

 MR,  CHAIRMAN:  Mr  Unnikrishnan,
 may  I  know  this?  From  your  partv
 are  you  the  only  last  person  to  speak
 or  you  are  also  given  a  chance?

 SHRI  VAYALAR  RAVI:  He  may
 take  ag  much  time  88  he  wants  we
 don’t  mind.

 MR.  CHAIRMAN:  I  am  saying  this
 because  your  party  has  84  minutes  and
 WwW  minutes  are  over.  Please  continue

 SHRI  K.  P.  UNNIKRISHNAN;  So.
 Sir,  India  is  a  major  power  between
 Suez  and  Singapore.  It  ig  not  only  a
 Ttegional  power  but  a  major  power.
 Yndia’s  voice  counts  not  in  terms  of  the
 arsenal  it  has;  but  India  always  had
 a  certain  moral  authority.  I  would
 not  like  this  authority  to  be  diluted
 by  considerations  that  we  are  only
 concerned  with  our  own  neighbour-

 hood.  That  is  why  it  is  very  impor-
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 tant  that  we  have  an  involvement  with
 what  goes  in  Asia  or  in  South  East
 Asia.  It  is  goog  that  Mr.  Kundu  had
 gone  to  Vietnam  and,  I  hope,  it  will
 further  strengtaen  our  relations.  But
 if  you  are  going  all  roung  the  world
 to  every  country  and  say  that  we  want
 to  be  friendly  with  you,  that  means
 yOu  have  no  conceptual  framework
 of  foreign  pohcy!  ‘You  have  a  puhcy
 of  no  thrust  by  putting  your  eggs  in
 hundred  baskets!  While  it  is  impor-
 tant  not  to  put  all  your  eggs  in  one
 basket,  it  is  equally  important  that
 you  do  not  put  your  eggs  in  a  hun-
 dred  different  baskets!

 Sir,  Vietnam  is  going  to  be  a  bul-
 wark  of  non-alignment.  It  is  going  to
 be  a  power  Centre  in  Asia  and  the
 earlher  we  realise  it  the  better  it
 will  be.

 Another  related  question  is  the
 question  of  the  Indian  Ocean.  The
 very  concept  of  super-power  has  to  be
 re-examined  in  depth.  The  Uni-
 ted  States  wants  stabilisa-
 tion  of  existing  military  situa-
 tion  in  the  Indian  Ocean  area
 That  is  very  different  from  what  we
 demang  that  it  should  be  a  zone  of
 peace  ang  that  there  should  be  total
 de-militarisation  in  the  area.  There
 ig  a  distinct  difference  also  in
 the  approach  in  building  up  of  the
 Diego  Garcia  base  It  is  a  military  base
 and  you  say  there  is  military  presence!
 This  subtle  distinction  can  impart  a
 new  element  to  your  approach  on
 Diego  Garcia  and  the  question  o!
 peace  in  Indian  Ocean  zone.

 Similarly,  on  the  question  of  West
 Asia  There  were  murmurs  when
 certain  initiative  were  taken  by  Sadat
 —some  officials  of  Foreign  Office  gtart-
 ed  saying  that  there  ia  a  great  achieve-
 ment  ag  though  he  has  already  achiev-
 ed  a  great  deal!  I  would  like  to  re-
 iterate  that  the  policy  that  we  had
 even  during  the  Freedom  Struggle
 hag  been  a  commitment  to  the  cause
 of  Palestine  and  Arab  nationalism
 and  also  we  have  made  {t  clear;  J  am
 glad  that  the  External  Affairs  Minis-
 ter  did  say  that  the  basic  question  is
 one  of  vacation  of  aggression.
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 Our  concern  with  problems  of
 Africa  is  vital.  You  cannot  contribute
 anything  in  Africa  unless  you  accept
 the  role  of  imperialism  in  Africa  and
 alzg  understand  the  role  of  neo-
 colonialism.  If  you  reject  these  con-
 cepts,  you  cannot  play  a  positive  role
 in  the  African  developments  in  Zim-
 babve,  South  Africa  ang  Namibia  or
 help  front  line  states  and  above  all
 meet  the  aspirations  of  African  people.

 Now,  I  fing  that  in  this  Report  even
 the  typographic  letterg  have  under-
 gone  a  change  when  it  came  to  the
 Soviet  Union.  When  it  comes  to
 Western  Europe  there  are  bold  letters
 but  in  the  case  of  USSR  and  Eastern
 Europe  there  are  smaller  Jetters  which
 meang  they  have  been  relegated  to
 background!

 THE  MINISTER  OP  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  It  is  not  deliberate.

 SHRI  K,  P.  UNNIKRISHNAN:  }
 know  the  Minister  of  External  Affairs
 has  a  correct  understanding  and  pers-
 pective.  Simultancously  efforts  are
 going  on  to  subvert  the  Indo-Soviet
 relations.  I  will  give  a  small  example.
 There  is  an  Indo-Soviet  Corhmission
 on  Social  Sciences.  Now,  an  attempt
 is  being  made  to  propose  a  man—who
 is  an  intellectual  undoubtedly  and  a
 professor  but  who  is  totally  anti-
 Soviet—ag  Chairman  of  this  Indo-
 Soviet  Commission  on  Social  Sciences.
 He  is  totally  —unwelcome.  He  has
 taken  a  distinet  position  of  certain
 things.  He  is  a  person  whose  institute
 —Centre  for  Development  Studies  or
 so—wag  financed  for  years  by  the  Asia
 Foundation,  which  was  exposed  by  the
 New  York  Times  in  American  Mass
 Media  to  be  a  conduit  for  CIA  funds.
 He  is  sought  to  be  imposed  by  the
 Ministry  of  External  Affairs  and  the
 Ministry  of  Education  as  a  new  Chair-
 man  of  the  Indo-Soviet  Commission
 on  Social  Sciences,  This  is  how  you
 want  to  promote  cooperation  with
 Soviet  Union!  Attempts  are  afoot  to
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 sabotage  Indo-Soviet  relationg  though
 there  are  public  declaration  to  the
 contrary.

 I  would  like  to  say  a  few  words
 about  the  bilateral  relations  petween
 India  and  United  States.  Undoubted-
 ly,  we  on  this  side  want  to  improve
 the  relations  but  not  at  the  level  that
 Vajpayee  ji  would  like  to  have.  Once
 he  took  ६  letter  of  Guru  Golwalkar  to
 the  President  Jhonson  which  saig  “you
 are  the  leader  of  the  Camp  of  Dhar-
 ma.”

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Took  to  whom?

 SHRI  K.  P.  UNNIKRISHNAN:  Took
 to  the  President  Johnson.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 No.  You  are  wrong.

 SHR,  K.  P.  UNNIKRISHNAN:  You
 can  correct  me.  I  said  you  took  a
 letter  of  Guru  Golwalkar.

 The  most  important  question  is  to
 understand  the  case  that  Uniteq  States
 has  certain  global  interests  These
 global  intcrestg  are  dictated  by  the
 Military  Industrial  Complex  of  the
 United  States  and  they  cannot  be
 changed.  It  is  my  friend,  Mr.  Chan-
 drappan  who  quoted  Brezenskj  an-
 other  exponent  of  the  new  trilateral
 view.  That  is  the  view  which  holds
 8००७  with  President  Carter—the  views
 of  trilateral  commission.  Harold
 Brown,  the  U.S.  Defence  Secretary,
 has  said  recently  that  the  situation  in
 Asia,  India  and  particularly  South
 Asia  is  better  for  us  How  do  they
 look  at  the  situation!  I  quote:

 “We  want  to  ensure  that  this  en-
 vironment  continues.  In  the  next
 five  years,  we  will  be  strengthening
 our  forces  in  the  region  by  the  in-
 troduction  of  several  advanced  wea-
 pon  systems,  trident  nuclear  missiles
 for  Our  submarine  fleet,  cruiser  mis-
 siles  for  B-528,  F-4  fighters  for  our
 carriers,  F-58  for  Air  Force  squa-
 drons,  etc,  etc.”
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 This  38  how  Mr.  Harolg  Brown  hopes
 to  improve  the  situation  in  Asia.  So,
 what  the  United  States  want  us  is  to
 be  an  honest  broker  between  these
 people  who  have  these  neo-clomal
 projections  and  the  rest  of  the  third
 world.  Are  you  prepared  to  play  this
 role?  That  is  the  basic  question  whe-
 ther  you  raise  it  in  connection  with
 Brown's  remarks  or  Brezenski’s  or  the
 views  of  the  Business  International
 Team  which  came  here  and  which  was
 given  a  red  carpet  treatment.

 Now,  again  you  have  a  threat  to  cut
 off  uranium  supplics  by  Joseph  Nye.
 Before  I  conclude  I  would  say  we  had
 a  disarmament  workshop  here  at  a
 considerable  expense—Rs,  30  lakhs  or
 so—to  the  exchequer  Afteral]  the
 Papers  had  been  prepared  and  accept-
 eq  for  the  UN  Special  Session  on  Dis-
 armament!  I  did  not  know  what  was
 the  neeq  for  thig  kind  of  lavish  get-
 together.  Undoubtedly,  disarmament
 38  ६  question  with  which  we  should  be
 concerned  and  we  should  have  taken
 initiatives  in  the  matter  as  we  had  in
 the  earlier  past  in  950s.  I  would  hke
 you  to  revive  this  interest  but  the
 whole  question  is  how  you  doit  I
 hope  this  kind  of  workshops—expen-
 sive  workshops—may  be  good  enough
 for  some  people  why  claim  to  advise
 the  Foreign  Office  in  their  non-official
 capacities;  but  I  do  not  know  whether
 they  can  really  contribute  anything
 more  than  that  On  disarmament,
 what  is  more  important  is  that  you
 seize  your  opportunities  ang  initiati-
 Ves  and  take  a  more  active  role  in
 international  forums—a  decisive  role
 —which  you  can  take  only  if  you  are
 Clear  in  your  minds  as  to  what  you
 want.

 Before  I  conclude  I  would  only  say
 one  thing  When  he  assumed  office  a
 year  ago,  We  welcomed  hig  assertions
 of  continuity  and  course  of  Indian
 foreign  policy  We  will  continue  to  do
 so,  despite  Dr  Subramaniam  Swamy,
 but  we  would  have  much  to  say,  as
 we  have  pointed  out,  on  these  ques-
 tions,  we  have  quite  a  few  apprehen-
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 sions  because  there  have  been  dis-
 quieting  trends  during  the  last  year.
 I  hope  he  will  not  allow  himself  to  be
 a  prisoner  of  this  disquieting  trends
 and  of  the  non-official  advisers  who
 crowd  around  him.  I  hppe  he  will
 himself  clarify  the  issues  to  the  satis-
 faction  of  this  House  so  that  a  genuine
 consensus  can  pe  built  up  which  is
 vitally  important  But  on  the  basis  of
 what  you  have  shown,  there  can  be  no
 consensus,  there  can  only  be  qisquiet-
 ing  apprehensions  and  doubts.  I  hope
 he  will  be  able  to  clear  it  up.

 MR  CHAIRMAN:  Mr,  Patil,  you
 have  got  only  three  minutes,  But  I
 will  give  you  five  minutes.

 श्री  मू०  एस०  पाटिल  (लातूर  )  :
 चेयरमैन  साहब,  नान-एलाइनमेट,  तटस्थता,
 इस  देश  की  पिछले  तीस  साल  से  नीति  रही  है
 जनता  पार्टी  ने  भी  इस  नीति  को  स्वीकार  किया
 है,  भौर  उसके  साथ  “जेन्विन”  लफ्ज़  और
 बढ़ा  दिया  है।  माननीय  सदस्य,  श्री  कृष्ण
 कात  ने  प्रभी  जेन्विन!'  का  मतलब  समझाने
 की  कोशिश  की  है  मैं  इन  दोनों  ब्यूज़
 से  इख्तिलाफ  रखता  हूं  और  हस  के  कारण
 झभी  आप  के  सामने  रखूगा  ।

 यह  नान-एलाइनमेट  की  नीति  खास  तौर
 पर  पूजीपतियो  और  सरमायदारों  के  लिए
 बहुत  फायदेमंद  रही  है  1  इस  देश  का
 निजाम  सरमायदारों  और  कैप्टिलिस्ट्स  का
 निजाम  रहा  है।  इसलिए  नान-एलाइनमेट
 पालिसी  को  प्रपनाने  के  पीछे  यह  मकसद  रहा
 है  कि  हमे  दोनों  साहुकारों  से---भ्रमरीका  से  भी
 और  रशा  से  भी--सस्‍्ता  कर्जा,  ईफी  म्
 पर  लोन  शौर  एड,  मिल  जाये,  धौर  उन  दोनो
 के  काम्पीटीशन  की  वजह  से  मिलता  भी  रहा
 है।  लेकिन  इस  बात  से  इन्कार  नहीं  किया
 जा  सकता  है  कि  हमें  ज्यादा  कर्जा  वेस्टर्न
 कण्ट्रीज़  से मिलता  रहा  है  ।  मुझे  शक  है  कि
 उन  देशों  के  साथ  हमारा  ऋण  देने  वाले  भौर
 ऋण  लेने  वाले  का  माता  होने  के  कारण
 हम  एक  भाजाद  और  साविरेत  फ़ारेम  पालिसी

 को  किस हद  तक  चला  सकेंगे  ?  इस  बारे
 में  दो  तीन  एग्ज्ाम्पल्ज  देना  चाहता  हूं  t
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 इस  मुल्क  के  सभी  लोग  जानते  हैं  कि
 कश्मीर  के  मसले  पर  पश्चिमी  देशों  ने  हमे
 काफ़ी  तकलीफ  दी।  लेकिन  फिर  भी  हम
 उन्हें  नाराज़  नहीं  करते  हैं।  परशा  ने  यू०
 एन०  ो  में  वीटो  का  इस्तेमाल  कर  के

 हमे  परेशानी  से  बचा  लिया,  वर्मा  वहा  प्लेवि-
 साइट  के  बारे  में  रेज़ोल्यूशन  पास  हो  जाता  ।
 लेकिन  इसके  बावजूद  हम  उन  साहुकारों  के
 खिलाफ  नहीं  बोल  सकते  है  ।

 शास्त्री  जी  के  जमाने  मे  जब  पाकिस्तान
 के  साथ  युद्ध  हुआ,  तो  भ्रमरीका  ने  हमारी
 प्लानिंग  के  लिए  पैसा  देना  बन्द  कर  दिया  ।
 हम  यह  भी  जानते  थे  कि  अमरीका  से  पाकिस्पन
 का  ईरान  के  द्वार  हथियार  भेजे  जाते  हैं  t
 लेकिन  फिर  भी  हम  भ्रमरीकी  शासकों  के  खिलाफ़
 नहीं  बोल  सकते  है।  इसकी  वजह  एक
 ही  रही  है  कि  प्लानिंग  के  लिए  पैसा  वहा  से
 ग्राता  है।  दिखाने  के  लिए  यह  कहा  जाता
 था  कि  हम  सब  देशों  के  साथ  दोस्ती  रखना
 चाहते  है।

 हमारी  मईशत्त  और  इकानोमी  म॑नों-
 पलिस्ट  और  कैपिटलिस्ट  है  श्रौर  हम  वेस्टर्न
 कष्ट्रीज़  और  अमरीका  पर  डिपेड  करते  है  ।
 मै  कभी  चाइना  नहीं  गया  हुं।  इस  लिए
 किसी  को  यह  शक  करने  की  जरूरत  नहीं  है
 कि  मेरा  ग्शा,  चाइना  या  प्रमरीका  से  सम्बन्ध
 है  ।  मैं  तो  इस  देश  का  किसान  हूं  और
 इस  देश  में  ही  पेदा  हुआ  और  पला  हूं  t
 मुझे  तो  सिर्फ़  अपने  मुल्क  झौर  है  यहां  के  रहने
 वाले  गरीब  भ्रवाम  के  एप्ट्रेट  का  ही  खयाल
 है  V

 जब  बंगनादेश  का  युद्ध  हो  रहा  था,  तो
 प्रमरीका  वा  सेवन्थ  फ़  लीट  बंगाल  की  खाड़ी
 में  भ्रा  गया  ।  तब  रशा  के  साथ  हमारा
 एग्रीमेट  हुआ,  जिस  में  एक  भ्राटिकल  यह  था
 कि  झगर  दोनों  मुल्कों  मे  से किसी  पर  एक
 पर  हमला  हो,  तो  वे  एक  दूसरे  के  साथ  कन-
 सल्टेशन  कर  के  इमदाद  करेगे  ।  इस  का
 नतीजा  यह  हुभा  कि  सेवन्थ  फ़्लीट  उसी
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 वक्‍त  वापस  चला  गया  t  लेकिन  धाज  भी
 हम  यह  ही  कह  भकते  हैं  कि  प्रभरीका  से
 उस  वक्‍त  गलती  की  और  वह  हमारा  दुश्मन
 है।  हर  मुसीबत  के  वक्‍त  उस  ने  हमारी
 मुखालिफ़त  की  है,  लेकिन  फिर  भी  हम
 नहीं  कह  सकते  है  कि  वह  हमारा  दुश्मन  है।
 वजह  एक  ही  मैं  जानता  हूं,  मेरी  'राय  से

 वजह  यही  है  कि  वह  साहुकार  है।  भाप
 का  नियोज न,  आप  का  निजाम  भी  उसी  तरह
 से  चल  रहा  है  जो  भ्रमेरिका  में  चल  रहा  है  t
 agi  मोनोपालीज़  बढ़ते  जा  रहे  हैं,  वह  यहा  भी
 बढ़ते  जा  रहे  है  -  उन  की  एक  दोस्ती  है
 और  वह  दोस्त  इतने  पावरफुल  हैं  कि  एलेक्शन
 मे,  मिनिस्ट्रीज़  के  बनाने  मे  गौर  बिगाड़ने  मे
 उन  का  काफी  हाथ  होता  हैं।  लोग  वोट
 दे  देते  है लेकिन  हमारा  एलेक्शन  का  जो  मेथड
 है  यह  पैसे  पर  और  पूजीपतियों  पर  झ्राधारित
 नहीं  है  ऐसा  शायद  आप  अपने  दिल  पर  हाथ
 रखे  तो  नही  कह  सकते  है  1  मैं  उस  पर  ज्यादा
 नही  जा  रहा  हूं।  मैं  यह  कह  रहा  हूं  कि
 जब  तक  इस  देश  का  नियोजन  नही  बदलेगा
 (व्यवधान  yee  इंदिरा  गाधी  का  भी  वही
 हाल  रहा  है,  तीस  साल  का  हाल  यही  है  भौर
 अ्ाज  भी  वही  हाल  होने  वाला  है  यदि  हम
 पना  निजाम,  पना  नियोजन  अपने

 बलबूते  पर  खड़ा  नहीं  करते  ।  हमारे  पास
 मैन  पावर  काफी  है,  जमीन  हैं,  टेक्न  लाजी
 है,  लेकिन  झ्ाज  तक  हम  किसी  न  किसी  की
 तरफ  देखते  हैं।  बहुत  से  उद्योगपतियों  को

 हम  यहा  लाते  है।  हमारे  पास  काफी
 टेक्नीकल  लोग  है,  जरा  उनको  एसकरेज
 कीजिए  ।  मैं  चाइना  की  मिसाल  इसीलिए
 देता  हूं  कि  उन  की  दोस्ती  करने  की  कोशीश
 प्रमेरिका  ने  भी  की  इंग्लैंड  ने  उनको
 रैेकग्नाइज  किया  भौर  रशिया  तो  है  ही  1
 वह  गेहूँ  खरीदने  जाते  है  तो  केश  डालर  दे
 कर  ले  भाते  हैं  भौर  हम  को  तेल  भी  उधर  से
 लाना  पड़ता  है,  कुदुम्ब  नियोजन  के  सामान
 भी  उधर  से  लाने  पड़ते  है,  पैसा  भी  उधर  से
 आता  है  और  यहा  यह  बात  बोली  जाती  है  कि
 हमारी  फारेन  पालिसी  नान-एलाइनमेंट  की
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 है,  हम  भाजाद  हैं,  हम  झपने  ढंग  से  अपनी
 नीति  तय  कर  सकते  हैं  t  मैंने  इतने  इर्ज्ाम्पल
 दिए  हैं  श्रौर  मुझे  भाज  भी  यह  शक  है  कि
 जब  तक  हमारी  सही  समाजवादी  स्वतन्त्र
 प्लानिंग  यहा  नही  होती,  जब  तक  हम  भ्रमेरिका
 झ्ौर  दूसरे  वेस्टर्न  कप्ट्रीज़  के  पैसे  पर  यहा
 नियोजन  करते  रहेगे  तब  तक  इस  देश  की
 फारेन  पालिसी  आजाद  नहीं  हो  रुकती  |
 यही  एक  क्राइटीरिया  है।  जो  जेनुइन
 नान-एल  इनमेट  की  बात  कही  जाती  है  वह
 क्या  है?  यह  टिल्ट  दु  रशिया  या  टिल्ट
 टु  भ्रमेरिका  बना  ही  हुआ  है  ।  इन  दो

 टुकड़ों  मे  हमारे  देश  का  नियोजन  चल  रहा
 है  ।  एक  टुकडे  की  तरफ  से  जरा  कच्चे
 हो  जाते  हैं  ता  दूसरे  पर  ज्यादा  बोझ  डाल
 देते  हैं,  भ्रमेरिका  १२  डाल  देते  हैं,  भ्रमेरिका
 मे  कच्चे  हो  गए  तो  रशिया  १२  ज्यादा  बोझ
 डाल  देते  है।  तो  इस  शासन  से  और  खास
 कर  जनता  पार्टी  की  सरकार  से  मेर  यह
 कहना  है  कि  श्राप  अपने  प्लानिंग  में  जब  तक

 मूलभूत  बदल  नहीं  करते  तब  तक  भाप
 झाजाद  तरीके  से  सही  नीति  झपनी  नहीं
 चला  सकते  ।  श्ाज  भी  मूलभूत  प्लानिंग
 बही  चल  रही  है  जो  तीस  साल  की  प्लानिंग
 रही  हैं।  उस  में  कोई  फर्क  नहीं  झाया  है  |
 अशोक  मेहता  जब  प्लानिंग  मिनिस्टर  थे  तो
 उन्होने  यह  बहा  था  कि  हम  ने  ५रदेशी  कम्पनियों
 और  मल्टीनेशनल्स  के  लिए  झपने  देश  का

 बुम्ब  खोल  कर  रखा  है  भर  भ्राज  भी  वही
 चीज़  हो  रही  है।  उस  में  काई  फर्क
 नहीं  आया  है  ।  मह  झगड़ा  जो  भाप  का  चल

 रहा  है  यह  कुछ  थोडा  सा  तो  एमजेंसी  का  राग

 है  भौर  थोडा  सा  कुछ  भौर  झगडा  है।  देश
 की  नीति  झाजाद  सही  भाने  मे  तभी  हो  सकती
 है  जब  हम  भ्पने  देश  का  मासरत  बदल  कर
 समाजवादी  मामरत  लाए।  जब  तक  यह
 हम  नहीं  करते  हैं  तब  तक  यह  नहीं  होगा  ।

 SHRI  RATANSINGH  RAJDA
 (Bombay  South):  I  have  hearg  with
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 rapt  attention  various  speeches  by  my
 hon  friends  with  regard  to  foreign
 policy  If  there  78  any  domain  about
 which  99  or  00  per  cent  unanimity
 could  be  obtained,  it  is  in  the  domain
 of  the  foreign  policy  of  thig  country
 It  has  been  evolved  for  historical  rea.
 sons,  all  these  years  and  there  38  un-
 animity,  by  and  large  ag  far  ag  this
 policy  38  concerned  I  gm  very  much
 distresseq  that  some  voices  hag  been
 raiseg  not  only  denouncing  this  policy
 of  non-alignment  but  also  suggesting
 that  in  the  Janata  Party  this  policy
 does  not  exist  or  shoulg  not  exist  I
 am  very  much  distressed  because  this
 statement  has  come  from  my  _  friend
 Dr  Subramaniam  Swamy  The  Janata
 party  manifesto  is  clear

 “The  Janata  Party  is  committed
 to  genuine  non-alignment  free  from
 attachment  to  any  power  bloc,  to
 peaceful  settlement  of  international
 disputes  and  to  work  with  the  other
 third-worlg  nations  to  establish  a
 new  and  just  international]  economic
 order”

 6.00  hrs.

 Anybody  who  denounces  this  state-
 ment  which  is  enshrineg  in  the  mani-
 festo  of  the  Janata  Party  has  no  right
 to  remain  in  the  Janata  Party  and  he
 cannot  be  the  spokesman  of  Janat:
 Party’s  foreign  policy  I  was  further
 shocked  to  hear  when  it  was  said  that
 Jawaharlel  Nehru  was  a  traitor  J  can
 have  difference  of  opinion  with  Jawa-
 harla]  Nehru  or  Ataly:  or  Shri  Morarn
 Desai,  but  to  question  the  bonafides
 and  to  describes  Jawaharlal  Nehru  ss
 the  traitor  of  the  country,  I  say,  the
 man  who  speake  this,  either  he  mvst
 be  suffering  from  bouts  of  insanity  or
 he  must  be  sent  to  q  lunatic  asylum  I
 am  very  sorry  that  my  friend  happens
 to  be  in  the  Janata  Party  and  he  has
 made  this  statement  He  is  not  8
 spokesman  of  the  Janata  Party  and
 Janata  Party's  policies  are  not  clearly
 enunciated  by  him  I  fully  endorse
 the  views  expressed  by  my  colleag"?
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 Shri  Krishnan  Kant  on  this.  What  is
 the  foreign  policy  of  a  country?  It  is
 after  all  an  extension  of  the  national
 mterest  and  extension  of  the  qomestic
 policy  on  the  international  pilanc
 Looking  from  this  view  point,  any
 Indian  and  in  fact  every  Indian  would
 be  proud  of  the  record  that  Jawaharlal
 has  created  in  the  international  field.
 Panditji  is  not  only  a  deyen  of  our
 foreign  policy  ang  an  architect  of  our
 toreign  policy,  but  he  hag  also  given  a
 new  direction  and  new  thrust  to  our
 internationalism  in  thig  country,  Even
 the  cominon  map  in  the  street  became
 very  conscious  of  the  internalionalism
 and  he  knew  what  was  the  foreign
 policy  that  was  being  pursued  in  the
 interest  of  the  country.  The  entiie
 country  would  be  indebteg  to  Jawa-
 harla]  Nehru  for  centurieg  to  come.  I
 um  shocked  to  hear  Jawaharlal  being
 describeg  88  a  traitor  ang  I  am  asham-
 ed  that  this  was  spoken  on  the  floor  of
 thig  House;  this  shoulq  not  have  been
 uttered.

 Having  said  this,  as  far  as  this  policy
 ds,  concerned,  after  the  change  in  the
 Government,  a  new  wind  of  change
 hag  come  in  this  country  and  I  would
 like  to  Pay  full  compliments  and  con-
 zratulation  to  Vaypayee,  who  has  been
 pursuing  the  right  foreign  policy  en-
 unciated  in  the  manifesto  of  the  Janata
 Party.  Yesterday,  one  of  my  collea-
 gues  in  the  Congress  Bench  was  tell-
 ing  that  Atalji  being  an  erstwhile
 Jansangh  Member  woulg  behave  like
 a  bull  in  a  China  shop,  But  now  they
 would  have  known  that  he  ig  in  no
 Mood  to  oblige  them.  He  is  working
 throughout  in  the  interest  of  the  na-
 tion.  He  is  a  patriot  ang  if  anybody
 criticises  Ataljji  and  finds  fault  with
 him,  I  would  say  that  he  is  doing  great
 mjustice  not  only  to  Atalji,  but  to  him-
 self  also  and  to  his  party  and  his
 colleagues,  That  shoulg  not  have
 been  uttered  on  the  floor  of  the
 House.  After  all,  there  were
 certain  deviations.  I  would  say that  genuine  and  proper  foreign  policy
 3  being  pursued  by  this  Government
 what  does  it  mean?  We  definitely
 Supported  the  non-alignment  policy  of
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 Jawaharlal  Nehru.  But  at  the  same
 time,  we  believe  that  there  were
 certain  deviauons.  Some  eleménts
 were  there  and  they  tried
 to  tilt  the  balance.  We  wanteu
 to  rectify  that  imbalance  which
 was  introduced  ang  if  that  is  so,  the
 entire  country  would  be  indebted  to
 our  present  Prime  Minister  and  Exter.
 nal  Affairs  Minister.  Whatever  tilt
 was  there,  tnat  is  being  removed  and
 we  are  not  tilting  towards  Russia  or
 USA.  We  say  that  hitherto  there  was
 8  phenomenon  in  the  name  of  pro-
 Bressivism  ang  leftism;  some  people
 were  pro-Russia,  some  were  pro-USA,
 but  there  was  nobody  who  wag  pro-
 India.  This  is  a  real  patriotic  policy
 that  ig  being  pursued  in  this  country.
 Now  the  tilt  has  been  removed  and
 We  genuinely  say  that  this  is  the
 genuine  policy  of  non-alignment.
 From  this  point  of  view,  I  would
 beseech  and  appeale  to  all  my  friends
 in  the  Congress  Benches  to  under-
 stang  the  implication  of  proper  and
 genuine  non-alignment.  If  they  un-
 derstand  it  in  the  proper  perspective,
 I  think,  they  would  also  agree  with
 us  and  by  ang  large  support  this
 foreign  policy.  Since  the  time  at  my
 disposal  is  short—I  am  told  that  you
 have  warneg  the  Members  that  the
 time  at  our  disposal  is  very  short—I
 would  like  to  make  some  suggestions
 to  our  Foreign  Minister.

 So  far  only  rhetories  and  cliches  and
 lobbying  was  going  on  in  favour  of
 particular  interests,  but  now  it  is  very
 essential  that  we  must  create  a  non-
 bureaucratic  cadre.  J  go  not  criticise
 or  condemn  the  bureaucratic  cadre.
 We  have  got  fine  patriotic  youngmen
 in  our  External  Affairs  Ministry.  At
 the  same  time,  it  is  necessary  that  we
 must  create  a  non-bureaucratic  cadre
 comprising  of  academicians  and  many
 other  people  who  seriously  study  the
 foreign  policy  in  depth.  They  must
 be  constantly  invited  by  our  Foreign
 Office  and  a  constant  dialogue  should
 be  carried  ०४  with  them  so  that  con-
 structive  and  refreshing  suggestions
 can  come  from  all  these  friends.  That
 would  go  a  long  way  in  helping  us  in
 our  decision-making.
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 (Shri  Ratan  Singh  Rajda]
 We  have  got  our  Policy  Planning

 Division  It  requires  revamping  I
 am  told  that  dynamic  Atalj:  has  al-
 ready  introduceg  new  changes  in  the
 department  It  must  be  under  a  cons-
 tant  revamping  process  If  that  3७
 done,  our  policy  would  always  be
 dynamic

 We  are  suffering  from  poor  publicity
 ff  our  publicity  is  carried  on  syste-
 matic  ang  scientific  lines,  that  would
 go  a  long  way  in  creating  a  good
 image  for  our  country  It  must  be  our
 duty,  and  our  new  government  has
 been  doing  it,—to  mobilise  the  coun-
 tries  of  the  third  world  to  resist  the
 pressures,  economic  and  _  political
 exerted  on  them  by  affluent  nations
 This  is  very  essential  from  the  point
 of  view  of  our  countrys  policy
 Economic  injustice  and  exploitation
 on  a  world  scale  is  one  of  the  chief
 destabilising  factors  in  the  third
 world  India  shall  have  to  continue
 to  play  a  positive  role  in  fostering
 umty  among  third  world  nations  to
 improve  their  bargaining  strength
 We  shal]  have  to  take  the  lead  So
 far,  after  958  we  had  lose  our  moral
 leadership  Now  we  are  going  in
 the  direction  of  gaining  that  leader-
 ship  in  the  third  world

 Other  members  have  spoken  about
 normalisation  of  relations  with  China
 and  I  do  not  want  to  go  into  it  in  de-
 tail  We  want  to  be  friendly  with
 China  but  not  at  the  cost  of  the  self-
 respect  of  this  country  If  we  can
 normahse  our  relations  with  China
 that  will  go  a  long  way  ang  it  would
 help  stabilise  ug  in  our  foreign  policy
 and  stablise  the  positron  of  nationg  in
 thig  region  After  normalisation  of
 relations  with  China,  we  shall  have  a
 zone  of  peace  from  Australia  to  Iran
 and  beyond,  and  in  Africa,  South  of
 Sahara,  we  shall  have  to  pursue  a
 policy  of  graduateg  response,  develop-
 mg  closer  tieg  with  enlightened  gov-
 ernments  of  Kenya,  Tanzania,  Zambia
 and  Nigeria

 Sir,  as  the  time  is  short  I  would
 conclude  with  this  words:  I  would
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 lke  to  congratulate  our  Foreign  Min-
 ister  who  has  been  pursuing  q  correct
 genuine  and  proper  non-alignment
 Policy  and  the  entire  country  of  65n
 millon  people  are  with  him

 st  fara  चना  जैन  =  (सिवनी)
 अध्यक्ष  महोदय  ग्रन्तर  ट्रीय  विषय  फ्री  यह
 पूरी  बहस  डा०  सुब्रहमण्यम  स्वामी  पर  जा
 कर  केन्द्रित  हो  गई  है  7  यह  एक  अजीज  सी
 बात  है  कि  जब  हम  विरोध  पक्ष  मे  यह  प्रपेक्षा
 करते  थे  कि  वह  जनता  सरकार  और  श्री
 वाजपेयी  के  द्वारा  अश्रपनाई  गई  नीति  पर  चर्चा
 करेंगे  वे  ज्यादा  से  ज्यादा  समय  डा०
 सुब्रढमण्यम  स्वामी  का  दे  रहे  है।  यह  सही  है
 फि  पहले  जो  हमारी  गुट  निरपेक्ष  ता  की  नीति
 थी  भ्राज  भी  वही  जरूर  है  लेविन  उसका  रग
 बदल  गया  है  उसकी  खशब्‌  बदन  गई  है  ।
 परराष्ट्र  नीति  वा  मतलब  यह  नहीं  हांता
 कि  हम  क्‍या  साचते  है  प्रपनी  नीति  के  बार
 में  उसका  मत नब  यह  हता  है  वि  दूसरे
 राष्ट्र  हमारी  नीति  के  बारे  मे  क्‍या  सांचत
 है  ।  यदि  हमारी  नीति  के  बार  में  उनके  मन
 में  शका  उत्पन्न  ही  जाती  है  ता  हमारी  नीति
 विफल  है  और  इसी  विफतता  का  सामना
 ग्रभी  त्व  हम  को  वरना  परा  था  जब  ि
 हम  ढिंढोरा  पीटते  थे  ि  हम  गुट  निरपेक्ष
 हैं  और  लाग  कहते  थे  कि  हम  रूस  रे  पिछतग्ग्‌
 हैं  7  प्रमरीका  हम  से  श्रलग  था  हमार  शास
 पास  के  पड़ोसी  देशा  में  रहने  वाले  लोग
 हम  से  ग्रलग  थे  सुदुर्व  पूर्व  एशिया  के  राष्ण

 हम  से  अलग  थे  ।  भ्रभी  मुझे  कोरिया  और
 जापान  जाने  का  भ्रवसर  मिला  था  in  मैं  एवं
 प्रतिनिधि  मडल  मे  वहा  गया  था  |  हस  सरकार
 के  शामे  के  बाद  यह  पहला  सरकारी  प्रत्रिनिधि
 मल  जापान  शौर  साउथ  कोरिया  गया
 था  ।  उन्होने  इडियन  पालियामेटरी  डैलीगेशन
 को  बुलाया  था  उन  से  चर्चा  के  दौरान  मुझे
 बढ़ें  स्पष्ट  रूप  से  यह  जानकारी  मिली  कि
 वे  हम  से  सम्बन्ध  बड़े  घनिष्ट  रख  सकते  है
 क्योंकि  वे  भी  महसूस  करते  है  कि  हम  गुट
 निरपेक्ष  हैं  7  इसी  सदर्भ  में  मैं  कहना  चाहता
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 हूं  कि  हमारे  सम्बन्ध  प्रासपास  के  लोगो  से

 पड़ोसी  राष्ट्रो  से  बढ़े  हैं

 SHRI  VAYALAR  RAVI:  You  have
 got  a  good  certificate  from  the  Ameri-
 can  colonies.  South  Korea  is  an
 American  colony  and  you  are  getting
 a  certificate.

 SHRI  NIRMAL  CHANDRA  JAIN  I
 think  [  disagree  with  you.

 SHRI  VAYALAR  RAVI:  Of  course,
 you  disagree  with  me  But  you  can-
 not  ignore  the  fact.

 et  निर्मल  चचा  जेन:  भ्रभी  तव'  हमारी
 विदेश  नीति  यह  थी  कि  हम  बड़े  भाई  के  से
 व्यक्तित्व  का  निर्माण  करना  चाहते  से  श्रौर
 जब  तक  हमने  यह  नीति  झ्पनाई  तब  तक
 निश्चित  रूप  से  हमारा  विरोध  हुआ  t  एक
 बहुत  छोटी  सी  बात  है  -  यदि  कोई  व्यक्ति
 पहाड़  पर  चढ़ा  रहत।  है  तो  वह  जब  नीचे  वाले
 को  देखता  है  तो  उसको  सब  लोग  छोटे  दिखाई
 देते  हैं  प्रौर  जो  नीचे  वाले  लोग  है  व ेजब  उसको
 पहाड़  पर  चढ़ा  हुभा  देखते  है  तो  वह  उनको
 छटा  दिखाई  देता  है  ।  हम  ध्राज  तक  पहाड़
 पर  थे  ।  भ्राज  हम  ने  सनानता  का  व्यवहार
 करना  जो  शुरू  किया  है  उससे  लोगो  को  यह
 मालूम  हो  गया  है  कि  हम  वास्तव  में  बड़े
 भाई  की  भूमि  का  निर्वाह  नहीं  कर  रहे
 हैं,  हम  सीधे  सीधे  उन  से  मत्री  पूर्ण  सम्बन्ध
 स्थापित  करना  चाहते  हैँ  ।

 जब  हम  इतनी  सीधी  सी  बात  करते
 हैं  तो  कही  कही  से  झावाज  आती  है  कि  हम
 देश  को  बेच  रहे  हैं  ।  मुझे  याद  है  वह  शेर

 हम  झाहू  भी  भ  रते  हैं  तो  हो  जाते  ह ैबदनाम

 &  कत्ल  भी  करते  है  तो  चर्चा  नही  होती  ।

 देश  को  तो  उन  लोगो  ने  बेचा  था,  हम  तो
 सीधे  सीधे  मध्यम  मार्ग  पर  भाए  है  श्रौर
 इसीलिए  मैं  श्री  झटल  बिहारी  वाजपेगी  शरीर
 जनता  पार्टी  की  सरकार  की  नीति  की  सरहाना
 करता  हूं  ।

 कुछ  विषय  मैं  जरूर  ापके  सामने
 रखना  चाहता  हु  |  1977-78  की  जो
 रिपोर्ट  है  इसके  पृष्ट  9  पर  सब  से  नीचे  वाले
 पैरे  मे  एक  बात  बडी  स्पष्ट  कही  गई  है  :

 प्रन्तर्राष्ट्रीय  सम्बन्धो  में  गुटों  की
 विचारधारा  के  विरुद्ध  सच्चा  गुट  निरपेक्ष
 देश  होने  के  नाते  भारत  इस  बात  पर  विश्वास

 नहीं  करता  कि  किसी  एक  देश  के  साथ  मित्रता-

 पूर्ण  सम्बन्ध  किसी  तीसरे  देश  के  साथ  इस
 प्रकार  के  सम्बन्ध  विकसित  करने  के  मार्ग
 में  बाधक  बन  सकते  है  ।

 मुझे  दुख  है  कि  इजराइल  के  बारे  में
 भ्रभी  तक  हमने  सही  दिशा  निर्दिष्ट  नहीं
 की  है  क्योकि  हम  समझते  हैं  कि  शायद  इससे
 श्रब  देश  नाराज  हो  जायेगे  ।  जब  रिपोर्ट
 में  यह  स्पष्ट  कह  दिया  गया  तो  हमे  इस  बात
 को  मन  से  निकाल  देना  चाहि4  कि  उसने

 कुछ  देशों  की  जमीन  वबा  लो  है  ।  हम  भी
 उन  से  बात  कर  रहे  है,  चर्चा  कर  रहे  हैं
 जिन्होंने  हमारी  जमीन  दवा  ली  है  |  हम  उनसे

 मिवतापूर्ण  सम्बन्ध  स्थापित  करना  चाहते
 हैं  ।  हमने  वहा  पर  झपना  दूतावास  भी  खोल
 लिया  है,  सम्बन्ध  साधारण  कर  लिये  हैं  ।
 लेकिन  हम  चर्चा  नही  करना  चाहते  इजराइल
 के  साथ,  पता  नहीं  क्यों  ?  मैं  चाहगा  कि
 इजराइल  के  बारे  में  पुनविचार  किया  जाय  |

 प्रचार  के  बारे  में  एक  चच्ल  सरकार
 कमेटी  बैठायी  गयी  थी,  उसकी  एक  प्रन्तरिम
 रिपोर्ट  ब्ायी  है,  अभी  उस  पर  विचार  चल
 रहा  है,  मुझे  पता  नहीं  है  कि  वह  क्‍या  है  ।
 लेकिन  विदेशो  ने  हमारा  प्रचार  ह"  बढ़ता

 ह:  भ्रावश्यक  है  ।  समाचार  के  एक  सवाद-
 दाता  जापान  म  हैं,  लेकिन  जापान  के  किसी
 पत्र  की  प्रभावित  करे  की  उनकी  क्षमता
 नही  है  -  इस  कारण  उस  पर  भी  विचार
 करना  चाहिए  ।  प्रचार  बढ़ाने  के लिए  हमको
 सास्कृतिक  सम्बन्ध  झौर  बढ़ाने  चाहियें  |
 जौर  एक  बात  और  कह  दू'  कि  पत्रकारों  के
 प्रतिनिधि  मंडल  का  प्रवाह  भी  बढ़ना  चाहियें
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 दूसरे  देशों  मे  जाने  क ेलिए  ।  और  जब  में  यह
 बात  कह  रहा  ह  तो  एक  चीज  शौर  स्पष्ट
 कर  देना  चाहता  ह्  है; अ  माननीय  वाजपेयी
 जी  से  कि  इसमे  रीजनल  पेपर्स  को  भी  श्राप
 प्रतिनिधित्व  दे  ।  सिर्फ  बडे  बड़े  पेपर्स  को  ही
 प्रतिनिधित्व  देते  से  काम  नहीं  चनेगा  ाप
 जब  चाहते  हैं  कि  आपका  प्रचार  बाहर  हो
 ओर  बाहर  वा  प्रचार  यहा  हो  तो  श्राप  मध्य
 प्रदेश,  भ्रान्ध्र  प्रदेश  दक्षिण  के  पत्रवारों  को
 भी  बुलाइप,  सिफ  दिल्‍ली  के  पत्रकारों  को  ही
 अकेले  बाहर  न  भेजे,  यह  मेरा  विनम  निवेदन
 है

 जब  मैंने  यह  निवेदन  किया  कि  सास्क्ृतिक
 सम्बन्ध  बढाने  चाहिये  तो  भी  उस  दिशा
 में  पहल  तो  की  गई  है,  लेकिन  पहल  बत  कुछ
 हमारे  द्वारा  भी  की  गई  है।  हमने  पाकिस्तान
 के  गायक  और  शायर  भी  श्रपने  यहा  बुलाय,
 लेक्नि  हमारा  कोई  गायक  शौर  शायर  वहा
 नहीं  गया  है  |  इस  सम्बन्ध  म॑  पहल  होनी
 चाहिये  ।  सास्द्ृतिक  सबधों  की  एक  बडी
 परम्परा  होती  है  ।  हम  लोग  जब  कोरिया
 गये  थे,  स्पीकर  साहब  हमारे  लीडर  थे,  वहा
 पर  जितने  लोग  भी  मिले,  और  खासतौर
 से  बुद्धिस्ट  प्रीस्ट्स  मिने,  उन्होंने  इन  शब्दों
 में  हमारे  स्पीकर  साहब  का  स्वागत  क्रिया
 कि  श्राप  बुद्ध  फे  देश  से  आये  है  इसलिये  हम
 जानते  हैं  कि  भगवान  बुद्ध  स्वत  हमारे  यहा
 आये  हैं  1 इसका  एक  महत्व  है  |  श्राप  थाइलैड
 जाये  बुद्ध  के  नाम  पर  हम  अपने  सम्बन्ध
 ज्यादा  से  ज्यादा  स्थापित  कर  सकते  हैं  ।
 अभी  प्रफगानिस्तान  में  कुठ  मृतिया  मिली

 हैं  बुद्ध  की,  इन  सब  से  ज्ञात  होता  है  कि  हमारे
 द  सास्श्तिक  सम्बन्ध  पहले  थे  उनको  श्रौर

 बढ़ाना  चाहिये  ताकि  हमारी  मित्रता  के
 सम्बन्ध  और  भी  श्च्छे  हदो  सके  ।

 एक  बात  की  झौर  विशेष  गौर  चाहूगा
 कि  झभी  विदेश  मत्नालय  में  ग्राई०एफ०एस०
 को  जो  विशिष्ट  स्थान  प्राप्त  है  वैसा  स्थान
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 कुछ  झोर  दूसरे  विशेषज्ञो  को  ओर  रिसर्च
 करने  वाले  लोगों  को  भी  होना  चाहिये  ।  प्रचार
 के  बारे  मे,  प्र्  के  बारे  मे,  प्रलग  प्रलग  प्रकार
 के  लोग  वहा  हमारे  मत्नालय  के  अस्तगत  रिसचे
 करते  रहे,  भौर  ज्यादा  भ्रच्छी  तरह  से  कर
 सके,  ऐफीशियेंटली  कर  सके,  इस  बात  की
 बहुत  श्रावश्यकता  है  ।

 ययू०  एन०  झो०  को  हमारा  डेलीग्रेशन
 गया  और  मुझे  दुख  के  साथ  कहना  पडता  है
 कि  कभी  कभी  ऐसे  लोग  भी,  डेलीगेशन  में
 चले  जाते  हैं  पता  नहीं  किस  वजह  से  जो  यह
 कहते  है  कि  हिन्दूस्तान  में  जब  यहा  पर  प्रत्या-
 चार  हरिजनों  के  विरुद्ध  हो  रहे  हैं  तो हम  सारथ
 अ्रक्रीका  की  किस  बारे  में  भत्संना  कर  सकते  हैं  ?

 हिन्दुस्तान  को  बदनाम  करने  के  जो  बाहर
 प्रयत्न  किये  जाते  हैं  उन  सब  को  बन्द  करना
 चाहिये  भौर  इसलिये  यू०एन०्प्रोण  को
 जो  लीगेशन  जाता  है  और  जो  बाहर
 डेलीगेशन  जाते  है  उसके  बारे  में  हमे  सतकंता
 बरतनी  चाहिये  ।

 हिन्दी  की  बात  जरूर  करना  चाहूंगा  t
 बाहर  जब  हम  जाये  भौर  बाहर  के  लोग  जब
 हमारे  यहा  आते  है  तो  प्रंग्रेजी  जानते  हुए  भी
 बह  अपनी  भाषा  में  ही  बोलते  हैँ  श्रौर  हम  जब
 बाहर  जाते  है

 SHRI  VAYALAR  RAVI:  [I  am
 speaking  a  clarification.  A  very  seri-
 oug  allegation  has  been  made,  because
 a  member  of  the  UN.  delegation
 spoke  there

 SHRI  NIRMAL  CHANDRA  JAIN:
 You  know  it  I  have  just  referred  to
 it

 SHRI  VAYALAR  RAVI:  I  believe
 it  ig  only  yn  India  Then  it  is  all
 night  I  know  whom  the  hon,  Mem-
 ber  means.

 aft  सिर्मेल  दें  लेन:  हिन्दी का  बढ़ावा
 होना  चाहिये,  और  मैं  साधुवाद  देना  चाहता

 है  माननीय  वाजपेयी  जी  को  जिन्होंने  यू"एन०
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 1:11  में  जा  कर  हिन्दी  में  भ्रपता  भाषण  दिया
 था  ।  और  इसलिये  मैं  उनसे  निवेदन  करना

 चाहता हूं  कि  बाहर  हिन्दी  का  प्रसार  करें।
 श्ौर  उसमें  एक  दिक्कत  श्ाती  है  कि  हमारे
 पास  इतने  इंटरप्रैटर्स  नहीं  हैं  जो  विदेशी
 भाषाओों  में  हमारी  भाषा  को  इंटरप्रैट  कर  सके
 कई  बार  हमको  बहुत  भ्रसुविधा  का  सामना
 करना  पड़ता  है।  मैं  निवेदन  करूंगा  कि  इस
 बारे  में  विशेष  ध्यान  दिया  जाये  ।

 विदेशों  में  जब  दूतावास  के  लोग  सम्पत्ति
 लेने  की  बात  करते  हैं,  तो  यहां  दरब्वास्त
 देते  हैं  प्रनुमति  लेने  के  लिये  ।  लेकिन  6,  6
 महीने  लग  जाते  हैं  यहां  से  भ्रनुमति  देने  में
 शौर  जब  अनुमति  दी  जाती  है  तो  वहां  पता
 चलता  है  कि  सम्पत्ति  की  कीमतें  बढ़  चुकी  हैं
 झौर  उसके  बारे  में  ऐस्टीमेट  से  सैंकशन  मांगते
 है  ।  उसमें  भी  दोबारा  6  महीने  लग  जाते
 हैं  और  जब  सैक्शन  वहां  पहुंचती  है  तो  फिर
 कीमतें  बढ़ी  हुई  मिलती  हैं  भ्रौर  यहां  तक  कि
 कीमतें  दुगुनी  तक  हो  जाती  हैं,  स्वीकृति  देते-
 देते  बहुत  समय  चला  जाता  है  इसीलिये  कई
 जगह  सम्पत्ति  नहीं  खरीदी  गई  ।

 हमारे  दूतावासों  में  जो  कर्मचारी  काम
 करते  हैं,  उनके  बच्चों  को  विदेशों  में  कम

 सुविधाएं  उपलब्ध  हैं  ।  कई  जगह  शिक्षा

 बहुत  महंगी  है  1  जितना  शिक्षा  पर  खर्च  होता
 है,  उस  अनुपात  में  तनख्वाहें  बहुत  कम  है  1
 इसलिये  कमंचारियों  के  बच्चों  की  शिक्षा
 की  ओर  भी  ध्यान  दिया  जाये  ।  मैं  समझता

 हैं  कि  इन  सब  बातों  की  झोर  विदेश  मंत्री
 अवश्य  ध्यान  देंगे  t

 SHRI  RAM  JETHMALANI  (Bom-
 bay  North-West).  Mr.  Chairman,
 Sir,  [  rise  generally  to  endorse
 the  foreign  policy  of  my  Government
 and  to  compliment  my  distinguished
 Foreign  Minister  on  the  substantially
 successful  conduct  of  hig  Ministry.
 Sir,  I  must  say  thet  in  the  traditional
 style  of  secret  ang  silent  diplomacy,
 without  resorting  to  spectacular  pub-
 lic  statements,  which  often  land  us
 5l2  LS—~
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 in  glorious  contradictions  and  notor-
 ious  embarrassments,  he  hag  succeeded
 in  creating  @  two-fold  image  of  India
 on  the  world  stage:  internally  com-
 mitted  to  freedom,  democracy  ang  the
 Tule  of  law  and  externally  committed
 to  international  decency,  world  peace
 and  universal  friendship  for  all
 nations  of  the  world,  whether  they  are
 our  neighbours,  or  are  situated  at  a
 great  distance  from  our  frontiers.  It
 ig  gratifying  that  our  Government
 hag  not  only  maintained  but  strength-
 ened  friendly  relations,  with  the
 Soviet  Union,  the  German  Democratic
 Republic,  other  countries  of  the
 Soviet  bloc  and  the  somewhat  unique
 Government  of  Yugoslavia,  because
 this  friendship  ig  vital  to  world  peace
 and  for  this  country  a  political  and
 economic  necessity.  But  what  is  gtill
 more  gratifying  is  that  the  distin-
 guished  Foreign  Minister  has  succeed-
 ed  in  reconciling  this  friendship  with
 our  friendship  with  world  demo-
 cracies.

 The  democracies  of  the  world,  I
 say,  must  cultivate  a  joint  commit-
 ment  to  their  own  peculiar  values,
 namely,  the  worth  and  dignity  of  the
 individual,  hig  basic  human  rights
 and,  above  all,  a  dedication  to  the
 defence  of  these  values,  wherever
 they  are  threatened  by  forces  of  tota-
 litarianism  of  all  kinds  and  shades.  I
 hope  this  friendship  ghall  continue  to
 flourish  to  the  mutual  advantage  of
 not  only  the  friends  invloved,  छप
 also  of  the  world  in  general.

 I  must  advise  my  Foreign  Minister
 not  to  be  influenced  or  dismayed  by
 the  advice  or  criticism  of  those  people
 who  continue  to  use  a  dictionary,  the
 first  and  last  edition  of  which  ap-
 peared  in  1844,  in  which  “democracy”
 is  “imperialism”  and  “imperialism”
 is  “democracy”.  Let  us  not  forget
 that  thig  ig  a  country  of  Gandhiji,
 and  Gandhism  is  not  inconsistent  with
 gratitude,  Let  us  not  forget  that
 when  the  Combrades  across  the  Hima.
 layas  attacked  us,  it  wag  the  Ameri-
 cans  who  brought  arms  and  other
 supplies  and  helped  us  to  repel  that
 attack....  (Interruptions).
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 jShri  Ram  Jethmalani[
 I  must  congratulate  not  only  the

 Foreign  Minister  but  also  the  dis-
 tinguished  Prime  Minister  of  our
 eountry,  who  have
 their  own  trumpets,  and  who  have
 not  taken  credit  for  something  for
 which  they  should  be  taking  credit,
 namely,  a  revolutionary  break-
 through  in  the  foreign  policy  which
 had  been  practised  before.

 The  previous  regime  talked  of  non-
 alignment  and  we  also  talk  of  non-
 alignment,  but  the  glaring  difference,
 of  which  we  ought  to  be-  proud,  is
 that  though  Pandit  Nehru  gid  start  a
 very  sensible  policy  of  non-align-
 ment,  and  40  that  extent  my  hon.
 friend  Shri  Rajda  was  right,  equally
 Jet  us  recognise  what  im  his  own  way
 the  great  Subramaniam  Swamy  told
 us,  namely  that  in  course  of  time,
 ultimately,  that  sensible  policy  which
 the  great  Pandit  Nehry  started  de-
 generated  into  an  undignified  posture
 of  spurious  neutrality.  But  the
 neutrality  of  our  Prime  Minister  and
 Foreign  Minister  and  of  the  Janata
 Party  Government  in  general  is  pre-
 gnant  with  robust  manliness  and
 transparent  genuineness.  Don’t  be
 dismayed  by  the  Congressmen  think-
 ing  of  you  as  a  bull  in  g  china  shop.
 Whether  you  are  a  bull  ig  a  matter  of
 concern  only  to  the  Congress  cows.
 It  is  not  that  they  are  happy  that
 you  are  not  acting  like  a  bull.  They
 are  disappointed  that  you  are  not.  My
 suggestion  is  that  you  do  occasionally
 oblige  them,

 While  I  have  said  all  this,  I  do  not
 wish  to  create  an  impression  on  this
 House  or  on  anybody  else  nor  on
 your  Ministry  that  everything  is  per-
 fect  and,  therefore,  incapable  of  im-
 provement  in  many  spheres.  It  is  in
 this  spirit  of  constructive  suggestion
 that  I  have  taken  upon  myself  the
 somewhat  irksome  task  of  moving
 four  cut  motions,  but  believe  it  or  not
 I  woulg  not  have  moved  them  if  our
 consultative  meetings  had  not  been
 Very  rare  and  if  our  own  party  meet-
 ings  in  which  foreign  policy  could  be
 discussed  continuously  were  not
 themselves  very  rare.
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 Our  record  of  commendable  com-
 mitment  to  the  principle  of  universal
 friendship  for  ali  and  genuine  non-
 alignment  carrieg  an  avoidable  black
 spot,  a  black  spot  which  has  been
 very  ably  pinpointed  by  the  distin-
 guished  Mr.  Kamath  and  by  my  young
 friend,  the  distinguished  Mr.  Jain
 here  who  spoke  a  few  minutes  before.

 Our  policy  in  the  Middle  East  pre-
 sents  a  look  of  unforgivable  crooked-
 ness,  which  must  immediately  put  an
 end  to.  We  must  polish  up  and
 round  off  the  angularities  of  that
 policy.

 I  value  our  friendship  with  the
 Arab  countries.  I  am  next  to  none
 in  believing  that  we  must  sympa-
 thise  with  Arab  objectives,  at  least
 some  of  them,  but  the  manner  in
 which  we  have  irrationally  identified
 ourselves  with  some  obscurantist  ele-
 ments  in  the  Middle  East  has  robbed
 our  voice,  robbed  our  advice,  robbed
 our  counsel,  of  that  moral  authority
 ang  political  effectiveness  which  are
 due  te  the  voice  of  this  great  country.
 It  is  in  the  interests  of  our  Arab
 friends  that  we  should  have  some
 effective  channel  of  communication
 with  the  small  but  gallant  country  of
 Israel.  We  should  be  more  reason-
 able  in  our  denunciation  of  that  coun-
 try....  (Interruptions)

 MR.  CHAIRMAN:  He  has  got  his
 own  views.

 SHRI  VAYALAR  RAVI:  Here  is  a
 lobby  speaking  on  behalf  of  Israel.
 Is  it  in  the  interests  of  our  country,
 of  the  Janata  Party?  They  are  the
 Tuling  party.  (Interruptions)

 SHRI  RAM  JETHMALANI:  I
 Suggest  that  we  should  be  more
 feasonable  in  our  denunciation  of
 that  country.  We  should  be  more
 conscious  of  the  imperatives  of  its
 survival.  And,  above  all,  we  should
 be  more  even-handeg  in  the  judg-
 ments  which  we  pass  upon  issues
 which  arise  in  that  region.  Let  me
 say  for  the  benefit  of  my  learned
 friends  on  the  other  side  that  Israel
 is  not  a  western  country,  it  is  an
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 Asian  country  and  when  all  our  com-
 wedes  and  al]  our  Arab  friends  had
 deserted  us

 auring
 the  Bargladesh

 war,  it  wag  the  Foreign  Minister  of
 Israel  who  made  a  speech  which
 should  have  been  made  by  the
 Foreign  Minister  of  India.  Let  us  not
 forget  that  and  let  us  not  be  carried
 away  by  our  spurious  secularism
 which  we  have  been  practising  in  this
 country  for  80  long,

 I  wish  to  remind  this  House  that
 our  Government  welcomes  all  kinds
 of  people  from  थी]  countries  but  it  is
 a  matter  of  some  shame  that  we  did
 not  allow  the  great  Zubin  Mehta,  a
 world  gentus  in  the  field  of  music,
 and  this  orchestra  to  come  to  this
 country.  Does  music  become  bad  be-
 cause  it  is  produc@&  or  played  by  a
 Jewish  musician?  This  is  not  secu-
 larism,  this  ig  not  Gandhism  and  this
 is  not  Indianism.  7६  is  something
 which  is  destructive  and  frustrative
 of  the  very  objectives  of  helping  the
 Arab  cause.  We  welcome  all  peoples
 from  Arab  countries  but  why  cannot
 ‘we  welcome  philosophers,  scientists
 and  musicians  from  that  democratic
 and  bfave  country?  The  people  of

 this  country  shall  not  tolerate  it  for
 Jong.  I  wish  to  declare  that  I  deeply
 deplore  the  Palestinian  raid  on  the
 ३20  March  upon  the  legitimate  terri-
 tory  of  Israel,  not  on  disputed  terri-
 tory  but  on  legitimate  and  lawful
 soil,  The  commandoes  went  on  that
 soil,  got  hold  of  a  bus,  moved  down
 with  fire  arms  innocent  men,  old
 men,  pregnant  women  and  children
 in  arms,  (Interruptions)

 SHRI  VAYALAR  RAVI.  He  can-
 not  speak  like  this.  Thousands  of
 Palestinians  have  been  butchered.
 Thousands  have  been  killed.  You
 cannot  speak  like  that,

 MR.  CHAIRMAN;  Mr.  Ravi,  you have  wasted  two  minutes  time  un-
 necessarily.  It  is  for  Mr.  Vajpayee to  see  to  it,  why  do  you  bother  about
 it?  Mr.  Jethmalani,  please  conclude.

 SHERI  RAM  JETHMALANI:  I  will
 take  ‘Ave  minutes  for  my  cut  motions.
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 MR.  CHAIRMAN:  I  know  that  you
 can  contribute  something.  You  are
 a  good  speaker,  But  what  can  I  do?
 It  jg  left  to  your  whip.  If  your  name
 was  firat,  you  could  have  got  some
 time.  But  always,  your  name  is  in
 the  last.

 SHRI  RAM  JETHMALANI:  While
 it  is  true  that  all  violence  breeds
 counter-violence  and  it  did  produce
 massive  counter  violence  from  Israel,
 but  I  want  to  ask  why  you  kept  your
 mouth  shut  when  the  first  act  of  vio-
 lence  took  place  and  you  opened  your
 mouth  wide  only  when  retaliation
 took  place.  I  plead  that  hereafter  at
 least  let  this  country  rise  to  its  full
 Gandhian  statute  and  let  our  moral
 authority  be  found  effective  in  the
 world.  If  we  are  prepared  to  throw
 away  crores  of  rupees  for  the  purpose
 of  prohibition,  we  can  spurn  a  few
 petro-dollars  if  speaking  truth  in  in-
 ternational  councils  costs  us  a  few
 petro-dollars.

 In  our  manifesto,  we  have  taken
 upon  ourselves  a  great  obligation—
 the  obligation  to  denounce  the  vio-
 lation  of  human  rights  whenever  and
 wherever  it  occurs.  In  966  when
 Mrs.  Gandhi  came  into  political  ower,
 it  is  precisely  at  that  time  that  the
 United  Nations  brought  into  exis-
 tence  two  of  those  monumental  docu-
 ments  relating  to  the  preservation  and
 support  of  human  rights,  the  two
 Uniteq  Nations  Covenants  with  the
 Optional  Protocol.  I  have  been  ask-
 ing  that  these  should  be  ratified  by
 the  Government,  I  wish  to  congra-
 tulate  the  Foreign  Minister  for  having
 told  me  that  this  is  going  to  be  done
 very  soon.  I  want  a  firm  statement
 of  policy  from  the  Foreign  Minister
 because  the  entire  intellectual  world, the  world  not  of  Mr.  Lakkappa  but  the
 world  of  those  who  are  wedded  to
 human  rights,  is  waiting  to  have  that
 ratification  soon,  We  have  already
 announceg  it  at  international  Con-
 ferences  and  it  is  time  this  country
 ratified  jt....

 SHRI  SYED  KAZIM  ALI  MEERZA
 (Murshidabad):  May  [  put  a  question
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 {Shri  Syed  Kazim  Ali  Meerza]
 to  my  friend  Mr.  Jethmalani?  Whom
 ig  he  supporting?  Is  he  supporting
 the  aggressor  Israel  which  has  been
 committing  brutalities  and  atrocities
 against  all  human  rights  condemned  by
 all  nations  of  the  world....(Inter-
 ruptions)

 MR.  CHAIRMAN:  Mr.  Jethmalani,
 please  conclude.

 SHRI  RAM  JETHMALAN!:  A
 word  about  the  third  point  which

 I  wanted  to  mention,  which  is  the
 subject-matter  of  the  third  Cut
 Motion—the  manner  in  which  the
 provisions  of  this  outdated  Emigra-
 tion  Act  of  922  are  being  enforced
 in  this  country....

 SHRI  VAYALAR  RAVI:  I  support
 you  here

 SHRI  RAM  JETHMALANI:  I  am
 glad,  sometimes  you  see  light.

 That  Act  embodies  the  text  of  1860.
 It  incorporates  the  colonial  ideas  of
 the  last  Century  when  the  British
 wanted  to  have  the  monopoly  of  the
 use  of  Indian  manpower  for  the  pur-
 pose  of  their  being  exploited  in  the
 British  colonies  and  not  in  other
 colonies  That  Act  today  has  become
 the  instrument  no  longer  of  exploi-
 tation  by  the  colonial  powers  because
 we  are  free,  but  it  has  become  an
 instrument  of  corruption  and  bribery
 in  the  hands  of  a  large  number  of
 officers  who  collectively  call  them-
 selves  the  Protector  of  Emigrants.
 But  they  are  not  the  protectors  of
 Emigrants  they  are  out  to  destroy
 and  exploit  them  for  their  own  profit.

 There  is  an  Ambassador  of  ours
 living  in  one  of  those  countries—I
 do  not  wish  to  name  him  here—who
 has  issued  a  circular  in  which  he  has
 said  that  the  passport  of  any  Indian
 who  accepts  employment  for  less  than
 the  particular  figure  which  he  has
 prescribed  shall  be  impounded.  The
 position  in  this  country  is  that  we
 cannot  give  a  man  Rs.  00  or  give  him
 an  employment.  And  if  that  man
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 goes  and  gets  Rs.  2,000  there,  your
 Ambassador  tells  him  that  unless  he
 gets  Rs.  2,500,  his  passoprt  will  be
 impounded.  By  this,  he  is  not  serv-
 ing  the  national  interests.  He  ought
 to  go....

 MR,  CHAIRMAN:  Please  conclude.

 SHRI  RAM  JETHMALANI:  One
 more  minute  Sir.

 I  admire  the  efforts  of  my  Govern-
 ment  in  developing  friendly  relations
 with  our  neighbours,  particularly
 with  Pakistan  ang  with  Bangladesh.
 But  let  me  remind  the  Minister  that,
 in  developing  this  friendship,  we
 should  not  forget  the  obligation  of
 our  manifesto.  The  obligation  of  our
 manifesto  is  to  denounce  violation  of
 human  rights  wherever  and  whenever
 that  occurs.  That  ts  our  Bible.  I
 do  not  accept  the  suggestion  of  Mrs.
 Gandhi  because  she  never  talks  on
 principle,  she  talks  on  the  basis  of
 personalities.  She  has  said  that  we
 must  talk  about  Mr.  Bhutto.  Mr.
 Bhutto  is  not  a  person  who  should
 be  very  loved  in  this  country  because
 he  has  been  the  cause  of  discord  bet-
 ween  India  and  Pakistan  and  he  is
 the  man  who,  like  a  common  urchin,
 had  presided  over  the  burning  of  the
 hijacked  Indian  plane  in  Lahore.
 Therefore,  we  have  no  sympathy  with
 him.  But  we  have  sympathy  with
 principle,  we  have  sympathy  with
 conscience,  we  have  attachment  to
 human  rights.  Mr.  Bhutto,  considered
 from  the  point  of  view  of  a  lawyer
 has  not  had  a  fair  trial  in  Pakistan;
 he  has  been  denied  that  human  right.
 We  should  denounce  the  verdict  on
 the  ground  that  he  has  not  had  a  fair
 trial,  a  basic  right.  Even  the  worst
 criminal  is  entitled  to  a  fair  trial  and
 that  is  what  he  should  have.  Our
 stock  will  rise  in  the  international
 world  if  we  supported  Mr,  Bhutto
 not  because  he  is  Mr.  Bhutto  but  be-
 cause  he  is  the  victim  of  an  unfair
 trial,  his  conviction  is  the  result  of
 that.  '

 We  are  today  playing  host  to  a
 Russian  Parliamentary  Delegation.



 361  DG,  ‘1978-79

 While  I  say,  ang  I  have  said,  that  I
 am  next  to  none  in  my  advocacy  of
 Indo-Soviet  friendship,  let  us  din
 very  politely  and  gently  into  the  ears
 of  our  Russian  friends  that  we  admire
 them  for  the  Helsinki  Accord  which
 was  arrived  छ  in  1975.  But  the  proof
 of  the  pudding  is  in  the  eating.  Today
 are  imprisoned  almost  without  a  trial
 eleven  persons  who  have  been  tell-
 ing  their  Government  ‘why  are  you
 not  following  the  Helsinki  Accord’.
 Read  the  latest  bulletin  of  the  Inter-
 national  League  for  human  Rights—
 a  document  which  my  friends  across
 will  not  touch  because  for  them  it  is
 poison:  they  do  not  like  it.  But  let
 us  tell  our  Soviet  friends  that  we  do
 not  approve  of  this.

 SHRIMATI  AHILYA  P  RANGNE-
 KAR  (Bombay  North-Central);  You
 were  the  Chief  Guest  when  the  Soviet
 delegation  came,

 SHRI  RAM  JETHMALANT:  I  told
 them.  I  had  the  courage  to  tell  them,
 which  you  did  not  have.

 Let  us  rise  to  our  full  stature  and
 talk  of  human  rights.  It  does  not
 matter  if  it  costs  us  some  inconveni-
 ence  and  loss  of  fair  weather  friend-
 ships.

 MR.  CHAIRMAN;  If  Members  do
 Not  cooperate  with  me,  it  will  be  very
 difficult;  I  cannot  accommodate  the
 Members.  After  थी,  I  am  trying  my
 best  to  accommodate  everybody,  but
 vou  don't  listen.  That  is  the  situa-
 tion.

 Only  five  minutes  please.

 SHRI  BALWANT  SINGH  RAMO-
 OWALIA,  (Faridkot):  First  of  all,  I
 appreciate  the  external  effairs  policy
 of  my  Government,  But  before  ap-
 Preciating  the  Externa]  Affairs  Minis-
 ter  Sahib  I  want  to  appreciate  some-
 One  else  also.  Who  is  that?  Before
 appreciating  the  Hon,  External  Aff-
 airs  Minister  r  want  to  give  my  thanks
 and  appreciate  the  great  people  of
 this  great  who  provided
 *nough  opportunity  to  the  Hon.  Mr.
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 Vajpayee  to  do  something  for  non-
 alignment—the  non-alignment  policy
 which  got  eclipsed  during  Mrs.
 Gandhi’s  regime.

 There  were  some  friends  from  the
 CPI  ang  others  who,  with  the  help
 of  the  Russian  people,  said  in  this
 country  that  if  Mr.  Vajpayee,  Mr.
 Desai  and  Mr.  Charan  Singh  come  to
 power,  Delhi  will  be  converted  into
 ‘Chile’,  (Interruptions)  They  said
 it,  Even  the  CPM  said  it.  But  the
 whole  world  can  see  that  Delhi  has
 not  become  ‘chile’,  (Interruption).

 Sir,  after  appreciating  the  non-
 alignment  policy  and  foreign  affairs
 Policy,  I  want  to  bring  to  your  kind
 notice  two  or  three  things  which  are
 of  utmost  importance  to  the  Sikh
 community.  An  Arab  country—Saudi
 Arabra—has  banned  the  entry  of  Sikh
 people  into  that  country  Shiromam
 Gurudwara  Prabandhak  Committee
 the  biggest  representative  organisa~
 tion  of  the  Sikhs  of  the  world  and
 the  Akal,  Dal  leader  and  the  Punjab
 Chief  Minister  had  written  to  Hon
 Mr  Vajpayee  to  take  up  the  matter.
 Now  two  and  a  half  years  have  elaps-~
 ed  and  yet  nobody  has  talked  about
 the  Sikhs’  entry  into  Saudi  Arabia.

 Sir,  a  third  nation  is  creating  a  wedge
 between  citizens  of  the  same  country.
 A  third  nation  ig  creating  a  wedge
 and  it  is  a  challenge  to  the  capab'lty
 of  the  Hon.  External  Affairs  Minister.
 (Interruptions).  Even  I  had  applied
 for  a  visa  to  Saudi  Arabia  as  a  Mem-
 ber  of  Parliament  but,  because  I  am
 a  Sikh,  I  was  denied  the  visa  to
 Saudi  Arabia.  I  hope  the  Minister
 will  take  jt  up.

 Further,  I  want  to  say  that  the  Sikh
 Community  lost  property,  houses  etc
 during  Partition  and  we  lost  our
 Gurudwaras  also.  At  that  time  there
 was  a  provision  that  25  Sevadars  of

 Sikh  community  can  go  to  Pakistan  and
 live  there  to  see  to  the  organisatyon
 of  Gurudwaras,  That  also  has  been
 denied,  Now,  the  Salal  Dam  has  been
 discussed  and  other  things  have  been
 discussed,  but  I  am  sorry  that  the
 Hon.  External  Affairs  Minister  has  not



 363  DG.,  97879

 {Shri  Balwant  Singh  Ramoowalha])
 taken  up  this  issue  which  is  a  burn-
 ing  issue  for  the  Sikh  Community.
 I  hope  he  will  do  justice  to  that  also.

 The  Foreign  Exchange  Regulations
 Act  was  enacted  in  the  year  973
 There  are  many  Indian  who  went  to
 some  foreign  countries  ten  years  back
 or  twenty  years  back  The  Govern-
 ment  enacted  a  law  in  973  which  is
 causing  great  harassment  to  such  peo-
 ple  A  person,  some  members  of  whose
 family  went  to  England,  Malaysia  or
 some  other  country  about  twenty
 years  back,  is  now  being  harassed  by
 the  Enforcement  authorities  and  they
 ask  such  a  person  “Where  from  did
 you  get  this  property  or  this  house
 ete?  I  would  request  the  Minister  of
 External  Affairs  to  see  that  at  least
 such  people  are  not  harassed  under
 this  Act  Such  people  who  went
 abroad  before  973  should  not  be
 harassed

 Then  Sur,  Uganda  expelled  Indians
 and  Burma  also  expelled  Indians,
 When  they  came  to  this  country,  they
 became  a  burden  for  us  Such  a  situa
 tion  can  be  created  in  certain  other
 countries  and  thousands  of  Indians

 who  are  there  can  face  the  same  pro-
 blem  and  have  the  same  .ll-luck
 Countries  like  Pakistan,  Italy  and
 Bangladesh  have  dual  citizvenships
 When  Indians  are  expelled  from  any
 country  and  they  have  some  money,
 they  would  not  be  a  burden  on  this
 country  I  would  humbly  request  that
 the  Government  should  think  on  the
 lines  of  dual  citizenship  for  such
 people

 In  the  end,  I  would  submit  that  I
 have  been  receiving  hundreds  of
 letters  Shiromani  Gurudwara  Par
 bandhak  Commuttee  as  also  Gujarat
 Association  of  Foreign  Persons  have
 been  receiving  hundreds  of  letters  that
 when  persons  of  Indian  origin  came
 from  abroad  to  see  their  villages,  to
 meet  their  friends  and  kith  and  kin
 or  their  familes,  they  are  harassed
 like  dogs  by  the  Customs  authorities.
 I  would  request  the  hon.  Minister
 kindly  to  do  something  in  this  regard
 uso
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 Mr  Chairman,  Sir,  I  have  taken  the

 minimum  time  of  the  House  and  I  hope
 the  Minster  will  consider  my  requests
 with  maximum  of  g  attention,

 MR  CHAIRMAN  The  whole  House
 is  grateful  to  you.

 what  बलबथीर  सिह  (होशियारपुर)  -
 सभापति  महोदय,  मैं  फारन  भ्रफेशर्स  मिमिस्टर
 का  धन्यवाद  करता  ह  कि  उन्होंने  देश  की
 बाहरी  नीति  को  इस  ढंग  से  चलाया  कि  हमारे
 देश  की  उससे  इज्जत  बढ़ी  है  ।  उन्होंने  इस
 बात  को  गलत  साबित  कर  दिया  है  कि  जो
 लोग  यह  समझा  करते  थे  कि  इस  देश  की
 विदेश  नीति  जो  है  वह  इस  ढंग  से  चलेगी  कि
 हमे  बाहर  का  मुल्क  कोई  पूछेगा  नहीं,  साथ
 के  मुल्को  में  हमारी  चलेगी  नहीं  1  उनकी  के
 सब  आभाशाए  खत्म  हो  गयी  है  !

 मुझे  झाज  श्री  कृष्ण  कात  जी  की  कुछ
 बातें  सुन  कर  बडी  हैरानी  हुई  ।  झगर  ऐसी
 बातें  श्री  स्टीफन,  श्री  उच्चीकृष्णन्‌,  श्री  चस्ट्रप्पन
 साहब  या  कोई  और  उधर  का  कहता  तो  मुझे
 कोई  भ्रफसोस  नही  होता  ।  लेकिन  उन्होंने  जब
 ऐसी  बाते  मही  तो  भ्रफसोस  हुआ  ।  वे  तो
 पडित  नेहरू  से  भी  ज्यादा  खुशामद  करते
 में  लग  गये  ।  पडित  नेहरू  की  जो  फारन
 पालिसी  थी  उसके  बारे  मे  ही इज  मोर  लायल
 देन  दि  किंग  ।  i962  में  चीन  के  हमले  के
 बाद  पडित  नेहरू  ने  कहा  था  कि  मैंने  जो पचशील
 का  किला  बनाया  था  वह  एक  हवाई  किला
 था,  भ्रव  तक  मैं  हवाई  दुनिया  में  रहता
 था,  अब  में  भ्रंसली  दुर्निया में  भागया  ह्
 उस  समय  हमने  पंशोल  की  पालिसी  को
 अ्रष्ताथा  था  भौर  'हिन्दी-चीमी  भाई  भाई,
 का  नारा  लगाया  था।  यह  नारा  हँसने  चीन
 के  करे  में  किया  था  जिस  चीस  को  रूस  झ्पता
 भाई  कहता  था  शौर  हिन्वुस्तान  कौ  झपना
 दस्त  कहता  था।  मैं  समेक्षतता  हूं  कि  हमारी
 कियेश  नीति  तभी  सही  च्कंग  से  हत्त  सकती
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 है  जब  हंस  मजबूत  हों  ।  भारत  55  करोड़
 ओदमियीं  का  देश  हैं।  जब  65  करोड़  झादमी
 मजबूत  होंगे  तभी  हमारी  विदेश  नींति  सही
 ढंग  से  चल  सकेगी  ।  आज  तीस  साल  तक  यही
 होता  रहा  है  भर  यही  कहा  जाता  रहा
 है  कि  एक  आदमी  के  हाथ  मजबूत  करो  ।
 जेब  वह  एक  भादमी  नहीं  रहा  तो  हिन्दुस्तान
 क्या  खत्म  हो  गया  ?  पहले  एक  प्ादमी  के
 और  उसके  बाद  एक  अरत  के  हाथ  मजबूत
 करने  की  बात  कही  गई  बहू  भरत  भी  जब

 नहीं  रही  तो  क्या  हिन्दुस्तान  खत्म  हो  गया  ?

 हिन्दस्तान  तो  चलेगा  ।  65  करोड़  ग्रादमियीं
 के  30  करोड़  हाथ  हमें  मजबूत  करने  होंगे।
 यदि  हमने  ऐसा  किया  तो  दुनिया  की  कोई
 ताकत  हिन्दुस्तान  की  तरफ  बुरी  नजर  से
 देखने  की  हिम्मत  नहीं  कर  सकेगी  ।

 झ्ाज  हमारी  नोति  सही  लाइन  पर
 चतती  शुरू  हुई  है।  पहली  सरकार  रूस की
 तरफ  शुकी  हुई  थी,  लेकिन  झब  कोई  यह
 नहीं  कह  सकता  है  कि  हम  झमरीका  की  तरफ

 झूक  रहे  हैं  ।  हमारी  ईंडिपेंडेंट  पालिसी  है  1
 जो  भी  हंमारे  झपने  हिन्दुस्तान  के  हित  में

 होगा  वही  हम  करेंगे।  पहले  हम  इस  हृद
 तक  गिर  गए  थे  कि  ठिकाना  ही  नहीं  ।  तेल
 की  कीमतें  बढ़  गई  ft  deter  की  कीमतें  बढ़
 गई  तो  हम  ने  मुब/रिकबाद  दी  उन  पैद्रोल
 वाले  । मुल्कों  को  जिन्होंने  कीमतें  बढ़ाई
 थीं।  जब  हमें  खुद  तकलीफ  शुरू  हुई  तो  हमने
 भिक्षा  उन  से  मांगनी  शुरू  कर  दी  भौर  कहा
 कि  इसकी  माफी  हमारे  लिए  कर  दो  1  हमारी
 विदेश  नीति  हिन्दुस्तान  के  दिति  में  होनी  चाहिये  1

 हमें  किसी  की  परवाह  नहीं  करनी  चाहिये  ।

 हमें  झपने  तौर  पर  चलना  चाहिये।

 जिस  ढंग  से  जनता  पोर्टी  की  सरकार
 ने  :  'इस्ट्रियंल,  फारेन  तथा  दूसरों  नौंतियां
 प्रश्ताई  हैं  उससे  यकीन

 चिगी
 को

 फायदा  होगो  ।  जेब  हर
 see

 को  काम
 मिलेगी,  देहातों  में  सभते  लिंगी  पॉनी  के

 शर्ह  जो  तींस  सॉले  सै
 तय  नहीं  हुए  हैं  ये.
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 तय  हो  जाएंगे  7  हर  भादमी  मजबूत  होगा
 ती  लाजिमी  तौर  पर  आहूर  के  देश  हमारी
 बात  को  सुंनेंगे,  हमारी  बात  की  कट्  करेंगे  t
 अगर  हम  भिक्षां  मांगनी  शुरू  कर  देंगे  तो हमारी
 कंद्र  नहीं  रह  जाएयी  t  दुनिया  का  कोई  छोटे
 से  छोटा  मुल्क  भी  नहीं  होगा  जिससे  हमने
 भिक्षा  न  मांगी  हो  यह  नीति  तीस  साल  तक
 चली  ।  हमारी  विदेश  नीति  इसी  बात  पर
 झ्राधारित  थी,  निर्भर  करती  थी  कि  हमारे
 फारेम  मिनिस्टर,  हमारे  एम्मेसेडर  कितना
 कर्जा  हम  को  ले  कर  देते  हैं  ।  हम  बड़े  फक्र
 से  कहते  थे  कि  हमने  कलाँ  छोटे  से  मुल्क
 से  भी  कर्ज  ले  लिया  है।  हमारी  नीति  बड़ी
 कामयाब  हैं  ।  उन  को  तब  बहुत  मबारिककाद
 दी  जाती  थी  ।

 मैं  कहना  चाहता  हूं  कि  हमारे  जो
 सिफारतखाने  है  उन  पर  भी  शभ्रापको  जरा

 भ्रंकुश  रखना  है।  वहां  भी  करोड़ों  रुपये  का
 गषन  हो  रहा  है।  वहां  जो  लोग  हैं  प्रभी  भी
 वे  उसी  जवान  में  बोलते  हैं  जिस  में  पहले
 बोला  करते  थे  |  उनको  नई  पॉलिसी  के  बारे
 में  श्रापको  बताना  होगा  t  पहले  के  ढंग  से  काम
 करने  वालों  को  वापिस  ला  कर  उनकी
 जगह  हमें  उनको  भेजना  होगा  जो  हिन्दुस्तान
 के  बारे  में  सही  बात  कर  संके  ।  हम  इन  सिंफारित-
 खानों  पर  करोड़ों  रुपया  खर्च  कर  रहे  हैं  ।  वे

 हिन्दुस्तान  के  बारे  में  उन  देशों  में  सही  बात
 बात  कभी  नहीं  बता  सके  हैं  ।  पाकिस्तान
 के  सिफारतखाने  वहां  प्रपना  केस  सही  ढंग

 से  पेश  कर  सके  हैं  लेकिन  हमारे  नहीं  कर  सके

 हैं  ।  यह  सब  से  बड़ी जीज  है  ।  उनको  हिन्दु-
 स्तान के  इंटरेस्ट्स को  वाचर  करना  होगा  ।  कोई

 भी  गलत  जात  बहां  भगर  होती  है  तो  उसको

 कोटना  होगा  भौर  सही  स्थिति  बतानी  होगी  ।

 जिम्बाबये  के  बारे  में  बात  हुई.  है  1  हमारे  भी

 खिलाफ  वहां  के  जो  प्रेंजोदेंट  थे  उन्होंने  कुछ

 शांत  कटी  जी।  कद में  उन्हींने  भाफी  साँगी  ।

 हमारें  सिफॉरतंजोने  को  श्  हौता  चाहिये  t
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 यहा  से  जिन  को  वहा  भेजा  गया  है  ऐयाशी
 करने  के  लिए  नहीं  भेजा  गया  है।  उनको

 चाहिये  कि  वे  वहा  पर  विदेशों  में  अपने  देश
 की  सही  तसवीर  पेश  करे,  हमारे  देश  की  जो
 पालिसी  है  बहू  सही  ढंग  से  लोगो  को  बताए,
 सेवा  भाव  से  काम  करे  भौर  देश  के  मात  को

 वहा  ऊचा  करे।

 अन्त  भें  मैं  इतना  ही  कहना  चाहता  हू
 कि  पाकिस्तान  के  साथ  दोस्ती  ठी  कहै,  ईरान
 के  साथ  ठीक  है,  चीत  के  साथ  ठीक  है।  सब  के
 साथ  भाई  भाई  का  नारा  ठीक  है,  हिन्दी
 चीनी  भाई  भाई,  पाकिस्तानी  हिन्दी  भाई
 झाई  का  नारा  ठीक  है  लेकिन  जब  भी  हमें
 लगे  कि  हमारे  भाई  के  हाथ  म॑  छुरा  है  तो

 हम  मे  ताकत  होती  चाहिये  कि  हम  उस  छुरे
 को  छीन  सके  ।

 सभापति  महोदय  :  मत्री  जी  को  पाच
 बजे  बुलाना  है  इसलिये  श्री  श्रीकृष्ण  सिह  जी,
 शाप  अपना  भाषण  जल्दी  समाप्त  कीजिये  ।

 श्री  श्रीकृष्ण  सिह  :  (मगेर)  सभापति

 महोदय,  सबसे  पहले  मै.  विदेश
 मत्री  जी  को  धन्यवाद  देना  चाहता  हू  कि  उन्होंने
 अपने  पड़ोसी  देशों  के  साथ  सम्बन्ध  सुधारने
 और  बढ़ाने  मे  पहल  की  है,  जो  उनका  वाकई
 में  बड़ा  गौरवशाली  भझ्रध्याय  है  एक  साल  का  av

 एक  एक  करके  उसकी  चर्चा  नहीं  करूगा
 क्योकि  समय  कम  है  लेकिन  एक  बात
 ध्यान  में  रखनी  होगी  कि  भारतीय  राजनीति
 म  जो  शक्ति  परिवर्तन  हुआ  है,  जो  एक  नया
 शक्ति  सतुलन  हुआ  है  भौर  जिस  भहिंसक
 तरीके  से  हुआ  है  उसका  व्यापक  प्रभाव  हमारे
 पड़ौसियों  पर  डा  है,  सारी  दुनिया  पर  पडा

 है,  मध्य  पूर्व  शौर  मध्य  पश्चिम  पर  पडा  है,
 नेपाल  पर  भी  पड़ा  है,  भौर  नेपाल  की  जनता
 पर  झौर  राजमहल  दोनों  पर  पडा  है।  नेपाल

 राजशाही  में  भी  उत्साहवर्घक  बदलाव  श्राया

 है।  वह  भी  कुछ  सीमित  उदारवादी  होती
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 जा  रही  है।  कोयराला  को  उन्होने  छोड़ा  झौर
 सोच  रहे  हैं  कुछ  भागे  की  बात  t  सम्बन्ध  भी
 हमारे  भच्छे  हुए  है  भोर  वहा  की  जनता  मे,
 नेपाल  कांग्रेस  मे  भी  यह  भावना  फैल  रही  है
 कि  झब  हम  भ्रहिसक  तरीके  से  सत्याग्रह  कर
 के  अपने  हको  को  ले  सकते  है।  कोयराना
 साहब  ने  कहा  कि  महल  के  तत्वावधान  मे  भी
 जनवातिक  व्यवस्था  सभव  हो  सकती  है  t
 उनके  सोचते  में  फर्क  भाया  है।  पिछले  एक
 साल  में  भारत  में  जो  शक्ति  सतुलन  हुभा
 असिहक  तरीके  से  उसका  भ्रसर  नेपाल  पर
 भी  पडा  ।  पिछली  सरकार  का  जो  तानाशाही
 एव  दुष्टतापूर्ण  रवैया  था  उसके  चलत॑  कोयराला
 को  भारत  छोड़  देना  पडा  और  राजशाही
 से  जो  दिल्ली  सरकार  का  गठबंधन  हो  गया
 था,  दिल्‍ली  और  काठमन्डू  मे  श्रपने  सकीर्ण
 राजनीतिक  स्वार्थों  की  पूर्ति  के  लिये,  उससे
 नपाल  की  जनतातज्निक  शक्तियों  की  ताकत
 घटी  थी  1  लेक्नि  अब  वह  ताकत  बढ  रही  है,
 और  शब  जो  श्राज  मसला  है  नपाल  म॑  वहा
 एक  तरफ  राजशाही  है  और  दूसरी  तरफ
 जनता  है  |  यह  ठीक  है  कि  राजशाही  मं  भी

 कुछ  परिवततेन  भाया  है  और  जनता  म  भी
 शाया  है,  लोगो  को  झपने  बुनियादी  भ्रधिकारो
 के  लिये  लडने  का  भ्धिकार  है  ।  इतिहास  मे
 कभी  कभी  ऐसा  समय  श्राता  है  जब  राजशाही,
 उपनिवेशवाद  यह  भ्रसगत  हो  जात  है  t  तो
 इस  मामले  में  विदेश  मत्रालय  को  पहल  करनी
 चाहिए  ।

 इसके  साथ  साथ  एक  सवाल  और  है
 कि  प्रभी  प्रमरीका  के  राष्ट्रपति  श्री  कार्टर

 हिन्दुस्तान  में  भ्राये  थे,  तो  उन्होंने  एक  बात
 कही  थी  कि  हम  भारत  को  उतना  ही  महान
 देश  मानते  हैं,  जितना  कनाडा  शभौर  जर्मनी.
 को।  उनके  इस  कथन  में  यह  आत  निहित
 थी  कि  भप्रमरीका  के  जो  सम्बन्ध  कताड़ा  से  हैं
 या  जर्मनी  से  हैं,  उन  पर  जो  दबाव  है,  जैसे

 बह  लोग  स्वीकार  करते  हैं  प्रमरीका  का
 दवाब,  वैसे  ही  भारत  भी  भ्रमरीका  का  दबाव
 स्वीकार  करे  ।  मगर  हमारे  प्रधान  मंत्री
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 में  उसः  दबाव  को  स्वीकार  करने  से  हन्कार
 क्र  दिया  ।  झौर  हालाकि  उन्होंने  स्पष्ट
 कर  दिया  कि  अमरीकी  सहायता  की  हमें
 जरूरत  है,  बड़ी  भ्रावश्यकता  है,  फिर  भी
 हम  उनके  राजनीतिक  दबाव  ध्रौर  उनकी
 तकनीकी  वरीयता  को  स्वीकार  करने  में
 असमर्थ  हैं।  यह  हमारा  शौर  भ्रमरीका
 का  बुनियादी  मतभेद  है,  भर  इस  चीज़
 का  जिक्र  करने  से  हमारे  प्रधान  मंत्री  का
 व्यक्तित्व  भौर  कृतित्व  बढ़ा  है  ।  उससे
 उनकी  प्रतिष्ठा  बढ़ी  ।  इसी  दृढ़ता  का
 प्रभाव  यह  हुआ,  श्री  कार्टर  पर  इतना  पड़ा,
 कि  उन्होंने  जो  खत  लिखा,  भारत  को

 7.6,  टन  यूरेनियम  देने  की  स्वीकारता  के
 बाद  भी  हिन्दुस्तान  के  प्रधान  मंत्री  श्री  देसाई
 पर  उनका  कोई  प्रभाव  नहीं  पडा  है।
 वापस  जा  कर  उनको  एक  सछत  और  ठंडा
 लैटर  लिखेंगे  शौर  बता  देगे  कि  हम  अपनी
 जगह  से  चल-विचल  होने  वाले  नहीं  हैं  ।
 अमरीका  की  सहायता  जिस  शर्तं-नामे  के
 मुताबिक  थी,  उसी  मे  यह  बात  थी  कि  भारत
 उसकी  शर्तों  को  स्वीकार  करे,  लेकिन
 हमारे  प्रधान  मंत्री  न ेउसको  अस्वीकार  कर
 के  हिन्दुस्तान  का  सम्मान  बढ़ाया  और  औसत
 हिन्दुस्तानी  नागरिक  की  काफी  इज्जत
 बढाई  |

 7  00  hrs.

 दूसरे  महायुद्ध  क ेबाद  उपनिवेशवाद  चला
 गया,  इम्पीरियलिज्म  की  चर्चा  बरावर  चली  ny
 अब  इम्पीरियलिज्म  समाप्त  हो  गया,  मगर
 एक  नये  ढंग  का  हृम्पीरियलिण्स,  एक
 तकतीकी  उपतिवेशवाद  चल  पड़ा  है।  पश्चिमी
 देश,  चाहे  रूस  हो  या  भ्रमरीका  हो,  सब  चाहते
 हैं  कि  पूरे  प्रफ़  शियाई  देशों  पर  मशीनों  का
 और  तकतीकी  दबाव  डालकर  उसको  प्रपने
 अण्डर  में  लावें,  उन  देशों  की  प्रभुता  को  काफी
 प्रभावित  करें  7  पर्िचम  एशियाई  देशों  में
 तेल  का  प्राकृतिक  वरदात  है,  तेल  के  कुएं  हैं,
 सेकित  श्राप  देखते  हैं  कि  वहां  उच्चोग  फ्त्प
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 नहीं  पाते  हैं।  वहां  पश्चिमी देशों  का  इनाव
 है  जोकि  उन्हें  पनपने  नहीं  देना  चाहते  t

 हमारे  भारत  की  जो  भाणविक  नीति  रही
 है,  जब  पहला  एटामिक  रिएक्टर  बनाया
 था,  उसी  वक्‍त  यह  बात  साफ  कर  दी  थी
 कि  हम  प्राकृतिक  शक्ति  का  उपयोग  भ्पनी
 गरीबी  हटाने  के  लिए  करेंगे,  देश  के  प्राथिक
 और  कृषि-प्रघान  कार्यों  का  विकास  करने  में
 लगायेगे  भ्राणविक  शक्ति  को  शांति  की  अपेक्षा
 हथियार  के  रूप  मे  इस्तेमाल  करने  की  नीति
 इन्दिरा  गाघी  की  थी  ,  उन्होंने  यह  पाखंड
 रचा  था  और  प्रयोग  के  स्तर  पर  छोटे  मोटे
 एक  बम  का  विस्फोट  राजस्थान  के  रेगिस्तान
 में  उन्होंने  किया  7  हम  अपनी  सरकार  को
 धन्यवाद  देंगे  कि  उन्होंने  कहा  है  कि  हम  ऐसे
 पाखण्ड  रचने  वाले  नहीं  हैं  t

 जहां  तक  जनता  सरकार  का  सवाल  है,
 इसके  पक्ष  में  हम  नही  हैं  कि  हम  इस  तरह
 का  कोई  आडमस्बरपूर्ण  काम  करें,  लेकिन  इसके
 पक्ष  मे  भी  नहीं  हैं  कि इसके  पालन  के  सिलसिले
 में  विदेशी  दबाव  या  हस्तक्षेप को  हम  स्वीकार
 करें  और  प्रपनी  सर्व-प्रभुता  शौर  स्वाधीनता
 को  अपने  राष्ट्रीय  तत्व  को  धक्का  लगने  दें
 »  व्यपधान)

 हथियारों  की  सौदेबाजी  को  बन्द  किया
 जाये,  यह  सब  मानते  है।  इस  शक्सि  को
 तीसरी  दुनिया  और  तीसरी  शक्ति  के  निर्माण
 में  लगाना  चाहिए  जो  दुनिया  में  समता  के
 ध्ाघार  पर  नये  मानव  समाज  की  स्थापना
 कर  सकती  है।  झाणविक  शक्ति  के  भरनु-
 संधान  शौर  निर्माण  में  यही  दृष्टि होती  चाहिए  |
 प्रधान  मंत्री  जी  ने  श्री  कार्टर  के  साथ  जो
 दृष्टिकोण  अपनाया,  इससे  दिशाबोध  धौर
 दिशा  शक्ति  का  अनुभव  सब  नागरिकों  और
 हिन्दुस्तान  को  होने  लगा  है  t

 wer  में  में  एक  बात  शौर  कहना  चाहता
 हूँ  नान-एलाइन्मेंट  की  चर्चा  चलती  है  ।
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 श्री  श्री  कृष्ण  सिह
 इसके  नाम  पर  पिंछले  30  407  में  कभी  हमने
 अमरीका  को  एक  कंधे  पर  बिठाया  और  कभी

 रूस  को  एँक  मंत्री  को  कहा  कि  तुम  रूस

 की.  स्तुति  करो  और  दूसरे  को  कहा  कि

 अमरीका  की  स्तुति  करी  और  पी०  एल०
 480  कागोहूं  तुम्हारे  थू_  आयेगा,  कभी  कहा कि
 बेसिक  इंडस्ट्री  के  लिए  तुम्हें  रूस  से  सौदा

 करना  होगा  ।  एक  अंदिंगी  और  एक

 सरकार,  जिसके  भिन्न  भिन्न  मुँह  रहे  ।  हंम
 बराबर  बोलते  हैं  परन्तु  यह  नौभ-एलाइनमेंट
 क्या  है?  हमने  भिन्न  शक्ति  गूंठीं  की  चाकरी

 की  है,  रशिया  की  भुलामी  नहीं  की,  अमरीका

 की  गूलामी  नहीं  की  है  ।  चाकरी  जरूर

 की  है।  क्‍या  यही  नान-एलाइंन्मेंट  है  ?

 हम  विदेश  मंत्री  को  धन्यवाद  देंगे  कि  उन्होंने

 जैनुइन  नान  एलाइनमेंट  की  बात  की  है  .  अब

 हम  चाकर  नहीं  हैं।  जिस  दृढ़ता  के  साथ

 हम  चल  रहे  हैं,  उससे  बड़ी  से  बड़ी  शक्ति  को

 विश्वास  हो  गया  है  कि  भास्तवपषे  में  परिवर्तन

 है,  बदलाव  है।  इसी  प्रकार  से  हम  यह

 भी  कह  देना  चाहते-हैं  कि  दूसरे  देशों  को  दबाने

 की  भी  हमारी  नीयत  नहीं  है।  भारत  की

 शान  और  इज्जत  बढ़ाने  के  लिए  जो  भी

 तरीका  होगा,  बिना  किसी  के  आगे  झुके
 और  दबे  हम  उसे  अपनायेंगे  ।  अपने

 पड़ौसियों  को  आगे  करने  के  सवाल  पर  भी

 जो  संभव  होगा  हम  उन्हें  भी  आगे  बढ़ायेंगे।

 हम  बराबर  कप्ट्रोवर्सी  मे  जाते  हैं  कि

 यह  जैनुइन  नान-एलाइनमेंट  क्या  है  ?  हमेशा

 कहा  जाता  है  कि  नान-एलाइनमेंट  ।  श्रगर

 हमारे  श्री  सुब्रहमण्यम  स्वामी  ने  कहा  कि

 जिन  लोगों  ने  पीछे  नान-एलाइन्मेट  की  नीति

 को  चलाया,  वह  गद्दार  थे  हम वह  भाषा

 नहीं  बोलेंगे,  लेकिन  क्या  वह  देशभक्ति  थी  जो

 चाकरी  का  काम  किया  गया  ?  -हम-  सुब्रहमण्यम
 स्वामी  का  समर्थन  करते  हैं  कि  उन्होंने  स्पष्ट

 बोला।  हम  गद्दार  तो  नहीं  कहेंगे,लेकित
 इतना  जरूर  कहेंगे-  कि  पिछले  वर्षों  में  जो

 चलता  रहा  नान-एलाइन्मेंड,  उसको  -हम
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 राष्ट्रीयता  की  नीति,  देशभंक्ति  की  नीति  नहीं

 कहेंगे  ।  हम  अपनी  शक्ति  को  आगे  बढ़ाने
 के  लिए,  अन्तर्राष्ट्रीय  शक्तियों  के  संतुलन
 क्रे  लिए  प्रयांस  करेंगे  t

 MR.  CHAIRMAN:  I  think  Prof.
 Mavalankar  and  Shri  Chitta  Basu
 want  to  speak.  I  have  every  sym-
 pathy  -for  you.  My  difficulty  is  that
 I  will  have  to  call  the  Minister.

 PROF.  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  Because  so  much  time  has
 already  been  extended,  I  request’
 that  we  may  be  given  some  time.

 MR.  CHAIRMAN:  How  much  time
 will  you  take?

 PROF.  P.  G.  MAVALANKAR:  tf
 shall  take  from  five  to  seven  minutés..

 MR.  CHAIRMAN:  You  will  please
 stick  to  the  time  schedule  of  five
 minutes.  Yourself  and  Shri  Chitta
 Basu.  wiff  txke  five  minutes  eacn..
 And  then  |  shall  call  the  Minister.
 Prof.  Mavalankar.

 PROF.’-P.  @.  MAVALANKAR:  Mr.
 Chairman,  -Sir,  I  am  very  grateful  to
 you  for  giving  me  a  chance  to  speak
 in  this  debate.  I  will  speak  for  five
 minutes.  If  I  go  beyond  that  and
 if  you  stop  me,  I  shall  sit  down

 7.07  brs.

 [Saar  N.  K.  Saeswatkar  in  the
 Chair]

 J  shall  begin  with  a  suggestion.  It
 is  this;  like  the  Annual  Economic
 Survey  which  is  presented  to  Parlia-
 ment  every  year  in  our  country  fér
 many  years,  I  should  be  happy.  and
 grateful  if  an  annual  survey  of  “India
 and  ‘the  World”  is  presented  “fo  “us
 so  that  the  House  can  get  an  oppor-
 tunity  of  discussing  it.  An  account
 of  India’s‘  fole’  th  ‘world  affairs  should
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 be  presented  on  annual  basis  for  dis-
 ‘  cussion  for  at  least  a  day  or  two  as

 we  have  in  the  case  of  the  Economic
 Survey.  Going  abroad  I  find  that  in
 several  foreign  countries,  such  oppor-
 tunities  are  increasingly  available’  to
 Members  of  Parliament  to  take  legi-
 timate  interest  in  the  foreign  affairs,
 and  if  such  an  annual  survey  comes
 to  our  House  also,  I  think  it  will  give
 ug  a  chance  to  discuss  foreign  po-
 licy  issues,  and  if  the  House  extends
 the  facility  of  discussing  the  annual
 report  on  foreign  affairs  in  such  a
 manner,  it  would  be  helpful  to  us.  I
 have  gone  through  the  96-page  annual
 report  of  the  External  Affairs  Minis-
 try  for  1977-78  and  as  far  as  reports
 of  any  department  or  any  association
 go,  they  are  good,  but  they  do  not
 tell  us  in  succinct  manner  what  the
 Government’s  emphasis  is  going  to
 be  on  various  important  aspects  of
 foreign  policy.  Therefore,  it  is  of
 utmost  importance  that  an  annual
 survey  is  presented  to  the  House  as
 it-  would  be  very  useful  to  us.

 Foreign  policy  as  a  matter  of  fact
 is  largely  and  broadly  the  result  of
 a  national  consensus.  [  agree  with
 Mr.  Vajpayee  when  he  said  that.
 But  this  debate  has  clearly  shown
 that  even  within  the  ruling  party  and
 other  sections  here  and  elsewhere  out-
 side  this  House,  there  are  bound  to
 be  differences  in  emphasis  or  shifts
 on  priorities.  Therefore,  we  may

 snot  harp  toe  much  on  national  con-
 sensus.  At  the  same  time  I  wish  to
 say  that  foreign  policy  of  a  country,
 especially,  our  country  has  been  go-
 ing  on  for  many  years  on  the  basis
 of  a  consensus,  and  there  have  been

 -basic  and  fundamental  agreements.
 So,  on  our  side,  I  do  not.  think  we
 should  do  anything  which  will  dis-
 turb  that  particular  situation.

 Now,  Sir,  our  foréign  policy  is  also
 dependent  on  our  home  policy.  It  is
 unfortunate  that  our  domestic  policy in  the  last  one  Year  is  not  as  happy as  it~should  “Have  been.  ‘But;  fortu-
 nately,  for  us,  the.  foreign  policy has  ‘had  matiy  gains  and  advantagés,
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 In  fact,  Sir,  there  has  been  some.
 kind  of  a  fortunate  imbalance;  I.
 want  to  suggest  in  all  humility  that.
 the  country’s  foreign  policy,  how-
 ever  good  it  may  be,  cannot  remain.
 good  unless  the  country’s  domestic
 policy  is  taken  care  of.  If  the  domes-
 tic  policy  of  the  country  goes  to  dogs,
 if  there  is  no  law  and  order,  if  there.
 is  no  sense  of  justic  and  if  there  is
 no  fair  play,  if  there  is  no  discipline
 and  a  commitment  to  Rule  of  Law
 by  all,  then  no  matter  how  good  our:
 foreign  policy  may  be,  it  is  only  go-.
 ing  to  upset  the  entire  balance  and
 it  is  bound  to  have  its  disturbing
 effect.  The  Janata  Government,  in.
 the  last  one  year,  has  made  a  good.
 start  in  the  field  of  foreign  affairs.
 In  fact,  it  has  taken  many  welcome-
 initiatives.  I  am  happy  to  say  that.
 it  has  taken  positive  steps  on  its  own
 in  various  fields.  But,  what  is  more-
 important  is  this.  Since  977  we-
 seem  to  have  grown  in  maturity  in.
 the  conduct  of  our  foreign  policy.
 After  all,  if  you  believe  in  an  open.
 ‘society,  “then  let  us  remember  that
 other  countries  also  believe  in  an.
 open  sggiety.  We  must  be  prepared
 to  take  the  risks  involved  in  the  open.
 society.  After  all,  foreign  policy  does-
 not  depend  on  our  own  wisdom  only. It  depends  also  on  factors  which  are:
 unforés€en,’  factors  which  are  of  a
 contingent  nature,  factors  which  are
 unstable,  factors  which  are  riot  per-
 manent,  and,  moreover,  it  is  also
 something  like  this  that  you  may-
 drive  very  carefully  and  eautiously- but  if  you  get  involved  in  an  acci-.
 dent  because  other  vehicles  may  make-
 mistakes,  then  obviously  you  get  into
 difficulty.  So  the  foreign  policy  of
 our  country  should  be  viewed  from
 a  larger  point  of  view.  Now,  [  will:

 “say  three  things,

 One  is  of  course  about  the  exter.
 ‘nal  publicity.  Although  Shri  Vajpayee.
 has  beén  telling  us  again  and  again.
 “In  tétms  of  aSsurantes,  it.  is  far  from
 Satisfactory.  I  Wart  him  to  go  into
 this  niatter  since  our  image  abroad  is
 ‘ot  cominéisurate  with  the  image



 375  D.G.,  1978-79

 [Prof,  P.  ७.  Mavalankar]
 that  is  actually  in  the  minds  of  the
 peoples  of  the  various  countries.  Se-
 condly,  we  have  about  427  Embassies
 and  Missions  abroad,  but  many  of
 them  are  not  functioning  satisfactonly
 and  they  are  not  serving  the  Indians
 who  go  abroad.  That  is  the  complaint

 a
 you  will  have  to  go  in  de-

 ta

 Finally,  I  find  that  IFS(A)  and
 IFS(B)  is  inconsistent  with  the  gene-
 ral  objectives  of  administration  of  the
 Government  Why  are  these  two  se-
 parate  categories  still  continuing?  This
 was  done  on  the  basis  of  the  British
 pattern,  but  the  British  have  done
 away  with  it  There  38  utmost  need
 to  decide  the  merger  of  these  two
 cadres  I  do  not  understand  why
 these  two  separate  cadres  should  con-
 tinue  in  our  country.  These  two  must
 be  merged  so  that  the  service  condi-
 tions  and  benefits  are  umiformly  ap-
 pled  to  all.  In  conclusion  I  would
 only  say  that  the  foreign  policy  6
 our  country  hag  to  be  viewed  in  the
 context  of  India’s  political  system,  par-
 lamentary  set  up,  38  democratic  func-
 tioning  and  also  in  view  of  the  fact
 that  we  are  a  sub-continent  causing
 awe  and  causing  suspicion  and  there-
 fore  in  our  relationship  with  our
 neighbours,  we  should  not  let  them
 fee]  that  ह.  are  adopting  a  big  brother-
 ly  attitude  towards  them  We  should
 be  cautious

 Finally,  I  would  say  that  the  signi-
 ficance  of  India's  size  and  shape,  its
 population,  its  richness  as  well  as  po-
 verty,  23  past  heritage—both  as  a  bur-
 den  and  an  asset—and  its  vastness  and
 vanety  may  also  be  taken  into  consi-
 deration.  And,  whatever  we  do,  we
 must  be  active  and  dynamic,  we  must
 embrace  all,  we  must  be  concerned
 with  everything  that  causes  assaults
 on  Freedom  and  justice;  but  at  the
 same  time  we  must  be  cautious  and
 wise  and  we  must  not  overdo  in  any-
 thing  or  overplay  our  role  and  over-
 play  our  attitudes  in  implementing  our
 ‘foreign  policy.
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 SHRI  CHITTA  BASU  (Barasat):
 Sir,  I  want  just  to  make  certain  points.
 I  think  the  foreign  policy  of  the  coun-
 try  must  depend  on  certain  funda-
 mental  premises  and  to  me,  funda-
 mental  premises  must  be  formulated.
 They  are

 (l)  Projection  of  the  enlightened
 interests  of  the  nation  at  the  given
 time,

 (2)  The  assessment  of  the  chang-
 ing  variables  in  the  International
 relations,

 (3)  Steadfast  pursuit  for  a  com-
 mon  aim  of  establishing  a  near  80-
 cial  order  of  peace  and  friendship,
 free  from  dangers  of  war  and  con-
 fhet

 Let  me  say  that  tested  on  these  touch
 stones,  the  foreign  policy  pursued  by
 Shri  Vaypayee  38  commendable.  It  38
 practicable,  it  38  in  tune  with  =  the
 national  aspirations  which  we  have
 been  thinking  all  these  years  But
 while  saying  so,  4  have  to  mention  in
 this  connection  that  the  policy  pur-
 sued  ३35  termed  as  genuine  non-align-
 ment  But  in  practice  it  has  been  the
 policy  of  equi-friendship  for  all,  But
 so  far  as  non-alignment  is  concern-
 ed,  I  am  not  in  agreement  with  the
 Foreign  Minster.  But  I  am  sorry  to
 say  that  the  policy  of  this  genuine  non-
 alignment  should  not  be  equated  to
 it.  I  am  afraid  that  the  geniune  equi-
 friensdhip,  is  not,  according  to  me,  the
 gemune  non-alignment.  The  genuine
 non-alignment  should  be  equated  with
 equi-friendship.  I  am  sorry  to  men-
 tion  that  more  and  more  the  trend  of
 equi-friendship  is  becoming  predomi-
 nent  in  the  whole  policy  of  formula-
 tion  of  international  affairs.  Because
 we  should  also  know  that  India  which
 has  fought  against  imperialism  and
 against  foreign  domination  hag  still
 to  remember  that  Imperialism  is  not
 dead.  The  imperialist  offensive  against
 peace,  security  and  independence  of
 the  nations  is  still  there  and  in  some
 cases  is  also  mounting.
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 The  four  major  aspects  of  India’s
 foreign  policy  are:

 .  Indo-Soviet  relations;
 2.  India-China  relations;
 3.  Indo-Pak  relations;  and
 4.  Indo-U.8.  relations.

 L  am  afraid  that  the  practice  of  equi-
 friendship  is  being  pursued  in  all
 these  cases  but  equi-friendship  is  not
 to  be  the  criterion  as  we  have  got
 certain  values  and  aims  to  be  achie-
 ved.  Imperialism  is  not  there  for
 peace,  stability,  social  progress  and
 new  social  order.  I  will  only  say  that
 if  wil  be  wrong  on  our  part  to  equate
 non-alignment  with  equi-friendship.  I
 am  afraid  and  I  must  say  that  under
 the  garb  of  non-alignment  the  prac-
 tice  of  equi-friendship  is  being  prac-
 tised  I  think  the  Foreign  Affairs
 Minister  should  take  note  of  it  and
 exercise  genuine  non-alignment  for
 the  purpose  of  international  peace  and
 bringing  about  a  new  social  order  and
 that  must  have  a  thrust  against  impe-
 rialism.  The  more  and  more  the  thrust
 agunst  impenalism  ig  blunted,  the
 more  and  more  our  foreign  policy
 might  be  mis-directed.  I  only  warn
 against  that  possibility  of  mis-direc-
 tion  of  the  foreign  policy.  It  must  be
 for  peace  and  against  the  forces  of
 imperialism.

 विदेश  मत्री  (शी  बदल  बिहारी  वाजपेपी) «
 सभापति  जी,  मै  पहुले  हिन्दी  मे  बोलूगा  और
 बाद  में  अंग्रजी  में  -  हमारा  देश  एक  बहु-
 भाषी  देश  है  और  यह  सच  है  कि  यूनाइटेड
 नेशंस  में  मैं  हिन्दी  में  बोला  लेकिन  कभी  कभी

 इस  सदन  में  मुझे  प्रंग्रेज़ी  का  उपयोग  करना
 पड़ता  है  क्योंकि  मैं  समझता  हूं  भाषा

 महत्वपूर्ण  ह ैलेकिन  भाषा  एक  साधन है,  साध्य
 नहीं  है।  प्रगर  हम  प्रपनी  भाषा  में  गाली दें
 तो  क्‍या  किसी  को  भक्छा  लगेगा?

 को  एस:  रामगोपाल  रेड्डी  (निजामाबाद):
 क्या  दूसरे की  भाषा  में  गाली  देनी  भाहिए  ?
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 भी  झल  बिहारी  वाजपेयी  :  गाली
 देना  जरूरी  नहीं है  1

 सभापति  जी,  जिन  माननीय  सदस्यों  ने
 इस  बहस  में  भाग  लिया  है  मैं  उन  सभी  को
 बधाई  देना  चाहता  हूं।  कल  तो  बहस  बड़ी
 बेजान  हो  रही  थी  लेकिन  अाज  उसमें  जरूरत
 से  ज्यादा  जान  शथ्ा  गई  ।  जिन्होंने  गत  एक
 वर्ष  की  विदेश  नीति  के  संचालन  और  उसके
 संचालन  की  प्रक्रिया  की  सराहना  की  है  उन्हें
 मैं  धन्यवाद  देना  चाहता  हूं  लेकिन  उससे  भी
 अधिक  मैं  उन्हें  धन्यवाद  देना  चाहता  हूं
 जिन्होंने  श्रालोचना  की  है।  मराठी  में  कहा
 गया  है  --निदकाचे  घर  असावें  सेजारी---
 निन्दा  करने  वालों  का  घर  पंडोस  में  रहना
 चाहिए।  मगर  लोकतंत्र  में  पड़ोस  में  रहने
 की  जरूरत  नहीं  है--धर  ले  लिया  है  हमने
 तेरे  घर  के  सामने  ।  लेकिन  यह  झावश्यक
 है  कि  प्रशंसा  भ्रनुराग  से  रहित  शौर  भालोचना
 देष  से  मुक्त  होनी  चाहिए  ।  प्राज  जो
 चर्चा  हुई  है,  मावलंकरजी  मुझे  माफ  करेगे--
 मेरी  राय  उनसे  भिन्न  है।  इस  चर्चा  से
 यह  बात  स्पष्ट  हो  गई  है  कि  मोटे  तौर  पर
 देश  में  विदेश  नीति  के  सवाल  पर  एक  आम
 सहमति  है  ।  विदेश  नीति  के  कुछ  पहलूओं
 की  भझ/लोचना  मेरे  दल  के  सदस्यों  ने  भी  की
 है  और  कुछ  पहलुभ्ों  की  प्रशंसा  विरोधी
 सदस्यों  ने  भी  की  है।  लेकिन  विदेश  नीति  का
 निर्धारण  और  संचालन  दल-बन्दी  के  आधार
 पर  नही  किया  जाता  ।  मुझे  खेद  है  कि  गुट
 निरपेक्षता  की  बात  को  लेकर  थोड़ी  कटता
 पैदा  हो  गई  है  t

 सभापति  जी,  957  में  जब  मैं  पहली  बार
 लोक  सभा  का  सदस्य  निर्वाचित  हो  कर  भागा
 था,  पं०  जवाहर  लाल  नेहरू  उस  रमिय  जीवित
 थे,  हमारे  प्रधान  मंत्री  थे और  विदेश  मंत्री  भी
 थे।  तब  उनकी  उपस्थिति में  मैंने कहा  था---
 स्वतन्त्रता  के  बाद  झगर  कांग्रेस  की  जगह  कोई
 और  पार्टी  शासन  में  झ्ाती  झौर  पंडित  जी  की
 जगह  कोई  और  ब्रघान  मंत्री  होता,  तो  भी
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 गुट-निरपेक्षता  की  नीति  पर  चलने  के
 भलावा  हमारे  सामने  झौर  कोई  चारा  नहीं
 था  ।  क्या  ह्वतन्त  होने  के  बाद  भारत
 किसी  गूट  में  शामिल  हो  जाता  ?  क्या
 हम  भ्रपनी  राष्ट्रीय  स्वतन्त्रता  को  गिश्वी
 रख  देते  ?  गुट  -निरपेक्षता  हमारी  राष्ट्रीय
 स्वतन्त्रता  का  भन्तर्राष्ट्रीय  क्षेत्र  मे  विस्तार
 है।  यह  ठीक  है  कि  संसार  झाज  दो  गुटो
 मे  बटा  हुआ  नहीं  हैं।  अनेक  गुट  हैं,
 शक्ति  के  अनेक  केन्द्र  उभर  र  हैं,  लेकिन
 उस  से  गुट-निरपेक्षता  की  नीति  निर्थक  नही
 होती  है  ।

 हमारे  मित्र  स्वामी  जी  चाहते  हैं
 कि  हम  गुट-निरपेक्षता  न  कहें  उसे  श्ात्म-
 निर्भरता  की  नीति  कहें  ।  वह  मुझे  क्षमा

 करे--गुट  -निरपेक्षता  की  नीति  का  आधार

 है  --आ्रात्म  निर्भरता  ।  अगर  हम  किसी  गुट
 में  शामिल  हो  गये,  किसी  बडी  ताकत  पर
 निर्भर  हां  गये  तो  फिर  प्रात्म-निर्भर  कैसे
 हो  सकते  हैं  '  गुटनिरपेक्षता  की  नीति  का
 यहू  भी  निचोड है  कि  हम  हर एक  प्रन्तर्राष्ट्रीय
 प्रश्न  का  निर्णय  उस  के  गुण-व-दोष  के
 झाधार  पर  करेगे,  स्वतन्त्र  बुद्धि  से  करेगे,
 निर्भीकता  से  करेगे  झौर  राष्ट्रीय  हिसो  और
 झन्तर्राष्ट्रीया  के  व्यापक  तबक्‍ाज़ो  का
 मेल  बैठायेगे  ।

 सभापति  महोदय,  भारत  की  विदेश  नीति
 की  चर्चा  हो  और  पडित  नेहरू  का  नाम  न
 लिया  जाय  शौर  बह  भी  प्रशसा  में  ने  लिया
 जाय--ऐसा  कभी  हो  नहीं  सकता,  होना  ही
 नही  चाहिए  मैं  जानता  हूं--मेरे
 नितर  स्वामी  जी  को  इस  से  मतभेष  है  t
 aera  से  मतभेद  स्वाभाधिक  है,  कुछ
 माला  में  आवश्यक  है।  उस  की  सार्वजलिक
 कहां  तक  ठीक  है--यहू  विचारणीय  प्रश्न
 है,  लेकिन  मैंने  विदेश  मज्ालय का का  भार
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 सम्भाला  और  इस  सदन  मे  विदेश  मंत्री  के
 नाते  पहला  भाषण  दिया,  तो  मैंने  To  जवाहर
 लाल  नेहरू  से  लेकर  श्री  यशवन्तराव  जक्ताण
 तक  को  बधाई दी  भी,  उन  के  प्रत्ति  साधुबाद
 अपित  किया  था  7  तीस  सालो  की  हमारी
 परम्परा  का  यह  भ्रग  है,  यह  हमारे  इतिहास
 का  हिस्सा  है।  १०  नेहर ुसे  मेरे  भी  मतभेद
 थे  और  मैंसे  मताप्रेदों  को  कभी  छिपाया  नहीं,
 लेकिन  जब  कभी  प्रशसा  का  वक्‍त  भाया,  तो
 मैंने  उस  मे  कृपणता  से  काम  नहीं  लिया  ।
 स्वाधीनता  के  बाद  दोनो  शबित  गुटों  से  भ्रलग
 रह  कर  अपनी  स्वतन्त्र  विदेश  नीति  पर
 चलना  भारत  की  स्वाधीनता  के  लिए  श्राब-
 श्यक  था,  भारत  के  प्राथिक  विकाम  के  लिए
 झावश्यक  था,  विश्वशान्ति  के  लिए  भी
 झावश्यक  था  ।

 ब  यह  प्रश्त  उठाया  जाता  है  कि  गत  एक
 वर्ष  मे  क्या  उपलब्धिया  हुई  है।  सभापति
 भहोदय,  प्रपने  मुह  मिरया-मिद्दू  बनना  ठीक
 नहीं  है,  लेकिन  लोकतन्त  मे  थोड़ा  सा  भात्म-

 विज्ञापन  क्षम्य  होता  है  ।  गत  एक  वर्ष  के
 घटना-चक्र  पर  जब  मैं  दृष्टिपात  करता  हू  तो
 मेरा  हृदभ  एक  स्वल्प  सन्तोष  की  भावना
 से  भर  जाता  है।  विश्व  में  भाज  भारत  की
 जो  प्रतिष्ठा  है,  उतनी  962  के  बाद  कभी
 नहीं  थी।  सभी  पड़ौसी  देशो  के  साथ  प्राण
 हमारे  सम्बन्ध  जितने  अच्छे  हैं,  उतने  प्राजादी

 के  बाद  पहले कभी  नही ंथे  1  भन्तर्राष्ट्रीय
 क्षेत्र  &  भारत  की  विश्वसनीयता  जितनी
 झाज है, उतनी गत है,  उतनी  गत  ii  वर्षों  भे  कभी  नहीं  थी  t
 विश्य  की  सभी  राजधानिमों  में  भाज  यह
 भरोसा  है  कि  भारत  जो  कहता  है  वही  करेगा

 झर  जो  कुछ  उसके  मन  में  है  बही  कहेगा
 भऔर  जो  कुछ  कहेगा  बडी  समझदारी  के  साथ

 कहेगा  7  मस,  बचन  और  कर्म  से  जो  स्तर
 पिछले  कुछ  यों  मे  पैदा  हो  भया  था,  जो
 न  केवल  गृह  नीति  को  विग्रह  में  बदल  रहा था,
 बल्कि  विदेश  नीति  की  पवित्र  धारा  को  भी

 दूशित कर दहा कब, कर  रहा  कर,  भाज बह  हर  हो  गत  है
 झाल  हमारे  पढ़ीकी  ाल्कात है  है।  क्क्
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 देशों,  के  साथ  हमारे  सम्बन्ध  प्रधिक  भ्च्छे

 हुए  हैं घौर  जो  देश  लिन्रे-लिये  रहते  थे

 उन्हें  भी  निकट  लाने  में  हमें  सफ्रलता  मिली
 है  1

 सभाफति  जी,  बह  बात  बेमानी  है  कि
 ह... &  नीति  काली  है  या  नहीं  बदली  है  t
 मैं  पूछना  चाहता  हू  कि  अगर  परिस्थितियां
 बदले  तो  क्‍या  लिदेश  सीति  को  जड़  रहना
 अऋहिए  ?  विवेश  नीति  के  बुनिकदी  सिद्धान्तों
 पर  वृढ़ता  के  साथ  कायम  रहने  हुए,  परि-
 स्थितियों  मे  परिवतंन  के  अनुसार,  जहा
 परिवर्तन  प्रावस्यक  है,  सशोधन  झावश्यक  है,
 परिकरत  अ्रावश्यक  है,  वहा  हमने  ऐसा  किया
 है  और  जहा  कण्टीन्यूटी,  निरन्तरता  की
 आवश्यकता  है,  वहा  हमने  निरन्तरता  को
 वह  भी  ताजगी  के  साथ  जारी  रखने  मे  सफलता
 पायी  है।

 श्री  स्टीफन  इस  समय  सदन  में  नही  है  ।
 वे  मुझे  से  पूछ  रहे  थे  कि  “कप्टेल्ट”  और
 “स्टाइल”  में  क्या  परिवतंन  हुआ  है  ?  क्‍या
 परिवर्तन  हुआ  है,  सभापति  महोदय,  में
 इसके दो  उदाहरण  देना  चाहताहु।  नेपाल
 हमारा  पड़ौसी  देश  है।  नेपाल  के  साथ
 हमारे  झसाधारण  सम्बन्ध  हैं  ।  नेपाल
 के  साथ  हमारी  सीमा  खुली  हुई  है  ।  नेपाल
 एक  ऐसा  देश  है  जो  चारो  ओर  से  धरती  से
 घिरा  हुआ  है।  नेपाल  हमसे  माय  करता  था
 कि  व्यापार  के  लिए  झलग  संधि  होनी  चाहिए,
 सामान  बाहर  के  जाने  के  लिए  झलग  संधि
 होनी  चाहिए  t  पुरानी  सरकार  ने  इस
 माग  को  स्वीकार  नहीं  किया  ।  क्‍यों  नहीं
 किया,  यह  मैं.  नहीं  समझ  सका  ।  पगर
 व्यापार  के  कारण  तस्करी  होती  है  तो  उसको
 रोकने  के  लिए  द्वोनों  देशों  को  प्रयत्न  करना
 होगा  ।  व्यापार  की  शर्तें  बदल  सकती  हैं,
 लेकिन  नेपाल  को  ट्रांजिट  की  सुविधा  मिलनी
 चाहिए  क्योंकि  वह  एक  “लिण्ड  लोक्ड  कष्ट्री”
 है।  यदि  हम  भी  लेण्ड  लोबड  कण्ट्री  होते  वो
 क्या  करते।  हमने  दो  सधियां  मान  लीं
 भोर  तस्करी  को  रोकने  के  लिए  भी  समझौता

 कर  लिया  1  यह  कल्वेष्ट में बोड़ा सा फर्क में  थोड़ा  सा  फर्क
 है,  मगर  महत्वपूर्ण  फक  है।  इससे  हमने
 नेपाल  का  विश्वास  अजित  करने  से  सफलत
 पायी  है।  इस  में  हमारे  बिरोधी  मिलनों  को
 झापलि  नही  होनी  चाहिए n

 SHRI  VAYALAR  RAVI:  Are  you
 accepting  the  suggestion  for  a  corri-
 dor?

 att  eet  बिहारी  बाजपेयी  No  corridor,
 my  dear  friend,  Mr.  Vayalar  Ravi.
 That  is  why  I  said  I  would  like  to
 say  something  in  English.

 सभापति  जी,  इस  बात  से  कौत  इंकार  कर
 सकता  है  कि  पुरानी  सरकार  ने  भी  पाकिस्तान
 के  साथ  सम्वस्धों  को सामान्य  बनाने  की  कोशिश
 की,  मगर  पिछले  i2  क्यों  मे  भारत  का  कोई
 मत्री  पाकिस्तान  नहीं  गया  और  जनता
 सरकार  के  पहले  मत्री  के  रूप  मे  में  पहली  बार
 पाकिस्तान  गया  1  यह  स्टाइल  का  अन्तर  है  ।
 (व्यवधान)  स्वर्णसिह  गये  थे  लेकिन  मैं  पिछले
 L2  सालों  की  बात  कह  रहा  हू  t

 SHRI  VAYALAR  RAVI:  SGuimla  is
 the  beginning.

 aft  झटल  बिहारी  बाजपेशी  :  admit
 that  you  make  the  beginning  but  that
 was  also  the  end.

 लाभदायक  द्विपक्ष  के  आधार  पर  हमने
 सभी  देशों  के  साथ  झपने  सम्बन्धों  को  सार्थंकता
 तथा  गुणवत्ता  प्रदान  करने  की  कोशिश  की  है  ।
 विदेश  नीति  को  हमने  नए  भ्रायाम  दिए  हैं
 झोर  हमारे  सामने  नए  रास्ते  खले  हैं।  हमने
 झाधथिक  सम्बन्ध  विकसित  करने  में  सफलता
 पाई  है  भौर  बिना  सामाजिक  तथा  बैचारिक
 भेदभाव  के  हम  तकनीकी  सहयोग  बढ़ाने  में
 कामयाब  हुए  हैं।  कुछ  पड़ोसी  देशों  के  साथ
 छोटी  छोटी  बातें  हमारे  सम्बन्धों  भे  तनाव
 पैदा  कर  रही  थीं  ।  उन्हें  हमने  हटाने  में
 सफलता  पाई  है  भौर  हमारे  भ्रापसी  सम्बन्ध

 सुधरे  हैं।
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 पी  झटल  बिहारी  वाजपेयी]
 भारत  की  विदेश  नीति  का  लख्य  विश्व-

 शान्ति,  स्थायित्व  तथा  भन्तर्राष्ट्रीय  सहयोग
 को  बढ़ावा  देना  है।  हमारे  राष्ट्रीय  हितो
 के  सरक्षण  तथा  सवर्धन  के  लिए,  यह  भावश्यक

 है  कि  न  केवल  हमारे  पड़ोस  मे  शान्ति  हो
 किन्तु  विश्व  में  भी  शान्ति  का  वातावरण
 रहे  ।  शान्तिपूर्ण  वातावरण  भे  ही  निर्माण
 सम्भव  है।  नव  निर्माण  के  बिना  राजनीतिक
 भ्राजादी  अधूरी  है।  हम  चाहते  हैं  कि
 तनाव  श॑थिल्य  की  जो  प्रत्रिया  यूरोप  में  श्रू
 हुई  है  वह  दुनिया  के  सभी  भागो  में  फैले  ।
 हम  यह  भी  चाहते  हैं  कि  नि  शस्त्नीकरण  के
 बारे  मे  होने  वाली  वार्ता  में  तेजी  से  प्रगति
 हो  जिससे  विश्व  के  सीमित  साधन  बिनाशक
 हथियारों  मे  व्यय  होने  के  बजाय  भूख,  बीमारी
 और  ्रज्ञान  पर  विजय  प्राप्त  करने  के  काम  में
 झाए  ।

 इस  चर्चा  में  इस  बात  पर  भी  एतराज़
 किया  गया  है  कि  नान-एलाइनमेंट  तो  हम
 समझते  है  लेक्नि  यह  जैनइन  नान-एलाइन-
 पेंट  क्या  बलाहै।  सदन  के  बाहर  तो  यह
 भी  कहा  जा  रहा  है  कि  यह  तो  नान-  एलाइन-
 भेट  ही  नहीं  है।  मैं  कहना  चाहता  हु  कि
 मामला  इतना  सरल  नहीं  है।  हम  लोक-
 तत्रवादी  है।  लेकिन  पिछले  उन्नीस  महीने
 में  भारत  में  जो  कुछ  हुआ  उससे  यह  कहना
 जरूरी  हो  गया  है  कि  जनता  पार्टी  सच्चे
 लोकतत्न  मे  विश्वास  करती  है  ।  उन्नीस
 महीने  भ  जो  कुछ  हुआ  वह  भी  तो  लोकतत
 के  नाम  पर  हुआ  था  ।  आज  कोई  कहे  कि
 श्राप  सच्चे  लोकतत्र  की  बात  क्यो  कर  रहे  हैं
 लोकतत्न  तो  लोकतत्न  ही  है,  सच्चा  भौर  झूठा
 क्या  है  तो  मैं  कहना  चाहता  हू  कि  हमने
 भ्रपनी  भालखों  से  देख  लिया  है  कि  सछ्चा
 लोकतत्न  क्या  श्रौर  झूठा  लोकतत्न  क्या  होता
 हैं।  लोकतत़्  के  नाम  पर  अगर  भ्रधिनायक-
 वाद  जगाया  जा  सकता  है  तो  गुट  निरपेक्षता
 के  नाम  पर  गुटो  में  मिलने  का  भी  चोरी  छिपे
 पालत  किया  जा  सकता  है  ।  केवल  गुट
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 निरपेक्ष  होना  ही  काफी  नही  है  दुतिया
 को  मह  दिखाई  भी  देना  चाहिए  कि  हम  गुट
 निरपेक्ष  हैं  1

 झाज  दुनिया  मे  ऐसे  देश  हैं  जिन  की
 भूमि  पर  विदेशी  सेना  मौजून  है  भौर  जो  गुट
 निरपेक्ष  भ्रान्दोलन  के  नए  सदस्य  बनना  जाहुते
 हैं।  क्‍या हम  उन्हें  प्राने  दें?  दुनिया में
 ऐसे  देश  हैं  जो किसी  सेनिक  गठबंन्धन  मे
 नही  है।  लेकिन  दिभागी  तौर  पर  किसी  गुट
 के  साथ  जुडे  हुए  हैं।  उनके  सदर्भ  में
 भी  हमें  कहना  पडता  है  कि  हमे  गुट  निरपेक्ष
 झ्रान्दोलन  की  एकता  को,  दृढ़ता  को  और
 सिद्धान्तों  के  प्रति  उसकी  प्रतिबद्धता  को  कायम
 करना  है।

 जब  भारत  ने  गुट  निरपेक्ष  होते  का
 फैसला  किया  तब  गुट  निरपेक्षता  को  भ्रनंतिक
 माना  जाता  था  |  मेरे  मित्र  स्वामी  को  इस
 बात  का  भ्यान  रखना  चाहिए  कि  उस  वक्‍त

 गुट  निरपेक्ष  कहने  के  लिए  साहस  की  जरूरत
 थी  जौर  स्वतन्त्रता  संग्राम  मे  जो  सेनानी
 बलिदान  शौर  त्याग  की  भ्रग्नि  में  कुन्दन  बन
 कर  चमके  थे  वही  गुट  निरपेक्षता  की  बात

 कर  सकते  थे।  हमते  उन्हीं की  गुट  निरपेक्षता
 की  नीति  को  पह्रपनाया  है।  मैं  फिर  कहता
 चाहता  हूं  कि  यह  नीति  किसी  व्यक्ति  की  नीति

 नही  है,  किसी  दल  की  नहीं  है,  सारे  राष्ट्र
 की  नीति  है।  जब  दुनिया  के  नए  नए  श्राजाद

 होने  वाले  देश  गुट  निरपेक्ष  भन्दोलन  का

 सदस्य  बनते  के  लिए  आग्रह  कर  रहे  हैं  भौर  गुट
 निरपेक्ष  देशों  की  सक्या  लगभग  नब्बे  हो
 गई  है  तब  हमारे  देश  में  गर  गुट  निरपेक्षता
 के  खिलाफ  कोई  प्रावाज्ञ  उठे  तो  समझना
 चाहिए  कि  हमारे  लिए  विदेश  नीति  के  मामले

 पर  थोड़ा  शौर  गहराई  से  विचार  करता

 जरूरी  है।

 मैं  कहना  चाहता  हूं  कि  गुट  निरपेक्षता
 की  नीति  कोई  नकारात्मक  नीति  नहीं  है,  यह

 भावात्मक,  सकारात्मक  भौर  रचनात्मक  नीति
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 है  भर  न  केवल  अन्तरॉब्दीय  क्षेत्र  मे  हम्गरी
 सर्वे-प्रभुता  का  विस्तार  है  बल्कि  यह  एक  नए
 विश्व  की  रचना  का  औजार  भी  है,  ऐसे
 विश्व  की  रचना  का  जिस  में  राजनीतिक
 गूलामी  नहीं  होगी,  आधथिक  शोषण  नहीं
 होगा  द्यौर  चमडी  के  रंग  या  जन्म  ने'  प्राधार
 पर  मनुष्य  को  छोटा  या  बश  नडीं  समझा
 जाएगा  |

 गुट  निरपेक्षता  क्या  नहीं  है.  शायद  यह
 बताना  दस  संदर्भ  में  लाभदायक  होगा  t
 हमें  समझ  लेना  चाहिए  कि  गूट-निर्पेक्षता
 तटस्थता  नहीं  है  ।

 Non-alinment  3g  not  neutrality
 स्वतन्त्रता  और  गुलामी  +  वीच  में,  न्याय  भौर
 ग्रन्याय  *  बीच,  रग  भद  और  वर्ण  समता
 दिउ  बीच  में  झ्ल्तराष्ट्रीय  सहयोग  और
 प्रन्तेराट्रीय.  लनाथ  के  बीच  में,
 आधिक  शोषण  पर  अधारित  विश्व
 व्यवस्था  ग्रौर  शोषण  रहित  नई  बर्थ  रचना
 7  बीच  में  भारत  तत्स्थ  नहीं  रह  सकता  I
 हम  स्वतन्त्रता  जे  पक्ष  में  है,  टम  शाति  चाहते
 है.  हम  जातीय  समता  में  संघर्ष  में  हिस्सेदार
 हे धौर  ह्म  नई  विश्व  भ्र्थ  रचना  A  लिए
 प्रपत्नशोल  है

 सभापति  महोदय,  विदेग  नीति  की
 प्रशसा  +  ब्रीच  मे  एक  ऐसी  आवाज़  सुनायी
 देती  है,  प्ाज  कल  तो  रोज़  मनाई  देती  है  जो
 बड़ी  जानी  पहुचानी  है।  लेक्नि  उस  श्रावाज़
 में  इन  दिनो  जो  खीझ  भर  गई  है  वह  सर्वथा
 अनजानी  है।  क।लाहल  ;  बीच  यह  झा  जञ
 कभी  बभी  एक  चीख  जसी  सुनाई  देती  है,  एक
 ऐसी  चीख  जो  सब  कुछ  लट  जाने  पर  प्रभि-
 व्यक्ति  पाती  है  ।

 सभापति  जी,  हम  बिरोध  का  स्वरागत
 करते  है,  श्रालोचना  वे  लिए  आभारी  है  ।
 फ्न्तु  मै.  विरोध  की  जिस  आवाज  का  हवाला
 दे  रहा  हू  उसमें  भ्रालोचना  कम  झौर  भ्राक्नोश
 ज्यादा  है,  झाधार  कम  शौर  पअ्रसंयम  भ्रधिक
 है,  रोशनी  कम,  ां  शौर  जलन  ज्यादा  है  t
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 शभगर  यह  कहा  जाय  कि  विदेश  नीति  के  सवाल
 पर  जिस  प्रावाज़  के  बारे  मे  मैं  जिक्र  कर  रहा
 हैं  वह  देश  के  भीवर  और  घाहर  जानबूझ
 कर  एक  भ्रम  पैदा  करते  की  कोशिश  कर  रही
 है  तो  गलत  नही  होगा  ।

 ताज्जुब  की  बात  यह  है  कि  यह  जानी
 पहचानी  झ्रावाज  एक  साल  में  ही  कितनी
 बदल  गई  ?  जो  धीमी  आ्रावाज़  में  बोलना
 पसन्द  करते  थे,  ऐसा  करना  कुलीनता  की
 निशानी  मानते  थे  शौर  इस  सदन  में  बडे  जोर
 से  बात  कहने  वालो  को  हे4  या  हल्की  नज़र  से
 देखते  थे  भ्राज  वह  कसि  कदर  चीख  और
 पुकार  मचा  रहे  है।  उठते,  बढें  श्राति,
 जाते,  सोते,  जागते,  खाते,  पीते  एक  ही  बात
 कही  जा  रही  है  कि  जनता  सरकार  भारत  को
 विदेशों  में  बेचने  पर  त्‌ली  हुई  है।  क्या  इससे
 बडा  झूठ  कोई  हो  सकता  है  ?  क्‍या  इससे
 अधिक  अ्रनूचित  बात  कोई  हो  सकती  2?
 भारत  इतना  सस्ता  नहीं  है  कि  उसे  कोई
 खरीद  ले।  हमसे  क्पूत  नही  है  कि  राष्ट्रीय
 सम्मान  का  सौदा  कर  ले।  देशर्भाक्त  हमारा
 बाना  है,  राष्ट्रीय  सम्मान  हमारे  लिए  एक
 अनमोल  घरोहर  है।  देश  का  सौदा  करने
 से  पहले  हम  अपने  प्राण  देना  ज्यादा  पसन्द
 करेगे  ।

 सभापति  महोदय,  ह  क्या  कहा  जा  रहा
 है;

 The  Janata  Government  depen-
 dent  on  the  West  India  leaving  the
 non  aligned  path  The  present  gov- ernment  s  moving  8५8५  from  non-
 alignment  in  a  way  that  would  please
 western  counties  Janata  policy
 may  trigge:  war  in  the  Indian  Ocean
 Non-alignment  diluted  to  suit  USA
 Indias  stock  ebbing  among  _non-
 aligned  Some  powers  plotted  to
 oust  me”

 SHRI  VAYALAR  RAVI:  Whose  quo-
 tation  it  187
 37.40  hrs.

 [Mr.  Sreaxrr  in  the  Chair]
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 1 ड  ह. ट  बिहारी  बाजपेयी  :  झब  शाप
 समझ  गये  होंगें।

 मेरा  निवेदन  है  कि  विरोधी  दल  में  रहते
 हुए  हमने  भी  कभी  भ्रालोचना  में  कसर  नहीं
 की,  लेकिन  जहां  प्रशंसा  की  बात  भाई,  हमने
 प्रशंसा  भी  की,  श्रौर  एसी  ककी,  कि  जो  बाद
 में  चुनाव  में  हमारे  ही  गले  पड़  गई।

 मैं  प्रतिपक्ष  से  यह  झाशा  नहीं  करता  कि
 बहू  मेरी  तरह  से  उदारता  का  परिचय  देंगे,
 मगर  मेरा  निवेदन  है  कि  विदेश  नीति  के
 सवाल पर  देश  को  बांटने  की  कोशिश  नहीं  होनी
 चाहिए।  विवाद  के  लिए,  अगड़े  के  लिए,
 जनता  तक  पहुंचने  के  लिए  झनेक  मसले  हैं,
 मगर  एक  क्षेत्र  तो  ऐसा  होना  चाहिए  कि
 जिसमें  अगर  हमने  बुनियादी  परिवर्तन  नहीं
 किया  है  तो  उस  क्षेत्र  मे ंहम  मिल  कर  काम  कर
 सकें,  एंसा  वातावरण  बनाये  रखना  जरूरी
 हैं

 श्री  बसन्त  साठे  :  श्राप  कम-से-कम
 गुप्त  दान  का  तो  परिचय  दीजिए  |

 श्री  अटल  बिहारी  बाजपेयो:  झभी
 झाता  हूं।

 श्री  बसन्‍त  सादे :
 रोग  से  पीड़ित  हैं  ।

 भ्राजकल  श्राप  गुप्त

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Now,  ६  would  like  to  say  a  few  words
 in  English.  The  price  of  our  democra-
 tic  freedom  will  always  be  eternal
 vigilance.  We  can,  however,  claim
 that  without  any  sacrifice  or  short-
 sightedness,  India  today  has  iess  rea-
 son  than  ever  before  to  apprehend
 threats  which  would  distract  us  from
 bending  our  best  efforts  towards  cons-
 tructive  endeavours.  The  sub-con-
 tinent,  as  a  whole,  pulsates  with  a  new
 desire  and  confidence  in  peace  and
 cooperation.  We  have  moved  a  long
 way,  indeed  faster  than  anyone  thought
 was  possible,  to  arrest  the  corrosion
 ef  suspicion  and  rediscover  the  ii-
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 controvertible  logic  of  the  geographi.
 cal  compulsions  of  good  neighbourly
 cooperation  and  the  vision  of  regional
 stability.  Having  visited  or  met  the
 leaders  of  all  our  neighbouring  coun-
 tries,  I  can  assert  that  the  confidence
 of  a  new  era  in  relationships  with
 India  is  shared  by  their  leaders.  These
 new  perspectives  are,  of  course,  85
 much  due  to  their  leadership  as  our
 own.  We  can  all  feel  more  confident
 that  if  we  can  sustain  these  efforts
 towards  mutual  understanding,  the
 sub-continent  will  remain  free  from
 the  play  of  malevolent  politics  as  it
 affects  many  other  parts  of  the  world.

 The  House  is  aware  that  the  yeur
 under  review  has  been  an  unusually
 exacting  and  intense  period  for  our
 diplomacy;  and  concrete  improvement
 has  been  made  in  the  wide  circles  of
 external  relations.  The  House  is  fa-
 miliar  with  the  number  of  high  level
 visitors  from  different  continents  re-
 presenting  different  social  systems
 who  have  either  visited  our  capital
 or  have  invited  our  leaders  to  their
 own  countries.  These  visits  have
 been  mostly  at  the  suggestion  of  high
 dignitaries  and  are  proof  enough  of
 the  regard  in  which  India  is  held.  4
 cannot  think  of  any  other  country—in
 fact,  even  our  own  in  the  past—which
 in  such  a  short  time  has  been  honoured
 by  so  many  important  Heads  of  States
 and  Governments.

 The  interest  which  these  leaders
 have  shown  in  our  country  is  a  tri-
 bute  to  this  land  and  {ts  people.  Whal-
 ever  their  own  social  systems,  our
 demonstration  of  a  mature  commit-
 ment  to  democracy  has  earned  their
 respect  for  the  political  wisdom  of
 our  people.  Our  partner  nations  have
 also  been  impressed  that  however
 poor  we  may  be,  in  statistical  terms,
 our  potential  in  the  field  of  agricul-
 ture,  industry,  technology  and  science
 is  significant.

 These  visits  and  contacts  have  not
 been  for  purely  ceremonial  or  protocol
 purposes.  Each  visit  had  a  character
 of  its  own  and  all  of  them  deepened
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 understanding  and  identified  new  po-
 tential  of  bilateral  economic  comple-
 mentarity  with  our  own  developmental
 dynamism.  Such  occasional  criticisms
 that  the  Government’s  policies  were
 tilting  in  ‘one  direction  or  tilting  away
 ain  other  directions,  are  often  based  on
 an  antiquated  understanding  of  the
 world  situation.

 Consistent  with  non-alignment,  our
 purpose  has  been  chartered  within  a
 conceptual  framework  of  promoting
 and  enriching  relationships  based  on
 beneficial  bilateralism.  We  have,  with
 full  confidence,  carried  Indo-Soviet
 friendship  and  economic  cooperation
 to  levels  well  beyond  what  existed  be-
 fore.  At  the  same  time,  we  have
 restored  mutual  confidence  in  our  re-
 lations  with  the  United  States.  Prob-
 lems,  no  doubt,  exist  or  may  arise,
 but  Indo-US  relations  are  no  longer
 clouded  with  unwarranted  and  acrimo-
 nious  mistrust.  Without  pretending
 to  overlook  the  existence  of  difficult
 problems  and  the  ups  and  downs  of
 our  past  relations,  we  have  created
 the  basis  for  improved  bilateral  ex-
 changes  in  the  economic,  commercial
 and  cultural  fields  with  China,

 We  have  truly  broken  new  grounds
 in  responding  with  sincerity  and  ala=
 crity  to  co-operate  with  Vietnam  in
 the  immense  task  which  that  brave
 country  faces  in  its  national  recons-.
 truction.  We  feel  proud  that  India
 may  be  the  first  country  outside  *  the
 socialist  bloc  with  which  such  links
 are  being  forged  with  the  Democratic
 Republic  of  Vietnam.  We  are  poised
 for  improved  relations  bilaterally  and
 regionally  in  our  sub-continent.  We
 have  prepared  the  ground  for  closer
 rapport  and  greater  economic  and  col-
 laborative  relations  with  Japan.

 There  is  a  new  warmth  of  under-
 standing  in  our  relations  with  Aus-
 tralia  on  the  one  hand  and,  at  the
 other  end,  with  the  United  Kingdom.
 We  have  concluded  far-reaching  agree-
 ments  for  new  fields  of  economic  co-
 operation  with  Iran.  Our  public  sec-
 tor  undertakings  have,  during  the
 year  under  review,  forged  new  eco-
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 nomic  links  in  Libya,  Iraq  and  the
 Gulf  States.  We  are  hopeful  of  high-
 er  technological  and  _  scientific  and
 trade  co-operation  with  the  Federal
 Republic  of  Germany  and  France,  vs
 with  Western  and  Northern  Europe.
 ‘Our  strong  ties  of  technical  co-opera-
 tion  with  many  countries,  notably
 Afghanistan,  Mauritius  and  East
 Africa,  continue  to  grow  in  diversity
 and  scope.  The  thrust  of  our  foreign
 policy  has  moved  on  a  broad  front,
 and  everywhere  our  diplomatic  effort
 has  gone  hand  in  hand  with  an  inte-
 grated  effort  to  strengthen  our  eco-
 nomic  links.

 May  I,  at  this  point,  say  a  word
 on  the  national  problem  of  interna-
 tional  co-operation  in  the  field  of  peace-
 ful  use  of  nuclear  energy?,  Our  policy
 on  this  has  been  made  clear  by  the
 Prime  Minister.  Our  entire  foreign
 policy  is  one  which  has  always  recog-
 nised  the  need  for  discipline  on  all
 matters  which  may  be  a  threat  to  in-
 ternational  peace.  As  such,  we  strong-
 ly  believerthat  the  world  should  not
 make  use  of  nuclear  energy  for  des-
 tructive  purposes  and  should  aim  not
 only  at  non-proliferation  but  the  eli-
 mination  of-  existing  weapons.

 A

 Our  problem  arises  out  of  a  contrac-
 tual  obligation  by  which  the  Tarapur
 reactor  was  planned  on  the  presump-
 tion  of.-a.  pledged  supply  of  enriched
 fuel  for  its  functioning.  We  have  ad-
 hered  to  our  side  of  the  contract.  We
 have  noted  the  recent  American  do-

 mestic  legislation  on  non-prolifera-
 tion,  which  seems  to  imply  that  even
 past  contracts  may  be  sought  to  be
 renegotiated  with  new  conditions.
 While  willing  to  adhere  to  our  side  of
 the  obligations  and  while  continuing
 the  dialogue  with  the  US  Government,
 we  certainly  hope  that  such  long-stand-
 ing  co-operation  will  not  come  to  an
 end.  But  we  will  have  to  face  the
 contingency,  if  this  should  arise.

 MR.  SPEAKER:  Just  one  minute,
 I  wiil  ask  the  House  to  extend  the
 time  of  the  House  till  the  Demands
 are  voted.  Because,  under  the
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 (Mr  Speaker]
 rules,  I  have  to  do  it  5  minutes  be-
 fore  the  scheduled  time  of  adjourn-
 ment  Is  at  the  pleasure  of  the  House
 to  extend  the  time?

 SEVERAL  HON  MEMBERS  Yes
 SHRI  ATAL  BIHARI  VAJPAYEE,

 Thank  you
 SHRI  K  GOPAL  (Karur)  You

 should  thank  us
 MR  SPEAKFR  All

 cluding  me
 SHRI  ATAL  BIHARI  VAJPAYEE

 May  I  say  that  we  do  not  believe  in
 the  use  of  the  option  of  nuclear  wea-
 pons’  We  cannot  but  maintain  that
 it  is  unrealistic  that  these  chance,  of
 mucieal  war  can  be  averted  and  sen-
 sitive  technology  can  be  exclusively
 preserved  for  peaceful  uses  unless
 there  37  a  universalised  discipline
 against  nuclear  weapons

 of  us  not  ex

 Some  of  the  bon  Members  referred
 to  our  poor  performance  m  the  treld
 of  external  publicity  I  have  been
 all  too  aware  of  the  neeg  to  re-orient
 and  give  a  more  purposive  content  to
 the  efforts  made  by  our  Miss  ons
 abroad  and  the  organisational  struc-
 ture  in  India  to  project  the  correct
 amage  of  contemporary  India  the
 policie,  and  programmes  of  the  Gov-
 ernments  and  the  hopes  and  aspira-
 tions  and  traditions  of  our  people

 The  Report  of  the  Ministry  of  Ex-
 ternal  Affair,  alludes  to  some  of  the
 efforts  which  have  been  made  in  the
 past  ;ear  to  give  meaningful  content
 to  our  publicity  efforts  abroad  I
 must  say  that  whereas  I  am  gratified
 at  some  of  the  progress  which  has
 been  made  I  fully  recognise  that
 there  77  scope  for  improvement  A
 committee  headed  by  Shr  Chanchal
 Sarkar  was  recently  set  up  to  go  into
 the  various  aspects  of  our  publicity
 efforis  The  Chanchal  Sarkar  Com-
 mittee  has  made  far-ranging  recom-
 mendations  on  not  only  strengthening
 and  reorganising  the  institutional
 framework  of  the  external  publicity
 organisation  but  has  made  _  recom-

 APRIL  18,  978  DG,  1978-79  392

 mendations  on  equipment,  formulation.
 of  publicity  literature,  traming,  hai-
 son  with  Indian  organisations  and  a
 number  of  other  related  matters  I
 would  like  to  assure  the  House  that
 we  are  carefully  evaluating  the  re-
 commendations  made  by  the  Com-
 mittee  and  Government  will  take  ex-
 peditious  decisions  to  streamline  and
 improve  our  publicity  effort  abroad

 It  has  long  been  recognised  that
 evokes  considerable  interest  and
 fascinating  among  the  scholars  and
 intellectuals  and  indeed  the  public
 at  large  abroad  who  see  in  our  cul-
 tural  heritage  the  panacea  for  many
 of  the  illg  which  affect  present-day
 civilisation  It  is  recognised  that  our
 national  ethos  whith  stems  from  this
 cultural  heritage  has  an  abiding  =  ra
 tionale  in  a  world  which  is_  besct
 with  imcreasing  materialism  cnd
 neglect  of  the  values  of  yore  It  १
 for  thie  reason  that  we  have  long
 recognised  the  importance  of  ou  cul
 tural  diplomacy  as  a  vital  aim  of
 our  foreign  diplomacy

 Apart  from  the  bilateral  relations
 we  have  continued  and  indeed  inten
 sified  our  participation  in  the  Unit  d
 Nations  and  other  international  07
 ganisations  and  in  the  gamut  of  mul
 tilateral  diplomacy  It  would  be  pe!
 tinent  to  recall  the  success  of  the
 meeting  of  the  Non  ahgned  Bure  iu
 which  took  place  in  Delhi  soon  aftcr
 we “assumed  office  We  are  at  prescnt
 engaged  in  consultation  with  friendly
 Afghanistan  for  the  preparation  of
 the  Kabul  Bureau  meeting  This  will
 be  followed  by  a  meeting  of  tre
 Foreign  Mimisters  and  the  entire
 movement  which  will  take  place  in
 Belgrade  where  it  will  be  recalled
 the  first  major  meeting  of  the  move-
 ment  took  place  in  96l  These  meet-
 ings  are  coming  at  a  time  when  the
 non-aligned  movement  faces  many
 challenges  They  will  demand  sober
 judgment  and  careful  adherence  ६०
 the  spirit  of  the  movement

 It  was  I  believe,  well  recognised
 that  our  Prime  Muinister’s  contribu-
 tion  played  8  significant  role  in  the
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 success  of  the  Commonwealth  Heads
 of  Government  meeting  in  London
 last  year  and  the  first  ever  Regional
 Commonwealth  Conference  in  Sydney
 two  months  ago.  In  al)  these  and
 other  international  meetings,  our
 approach  is  one  not  of  trying  to  seck
 leadership—and  here  I  would  like
 to  draw  the  attention  of  my  dear
 friend,  Shri  Subramaniam  Swamy—
 but  responding  with  whatever  cx-
 pertise  and  capability  we  possess  to
 fulfil  the  ideals  of  constructive  inter-
 dependence  and  beneficia}  solutions  to
 international]  problems.  We  have
 consistently  sought  to  play  an  active
 and  responsible  role  to  help  fashion

 a  new  economic  order  and  joined  the
 developing  countries  in  their  quest
 for  development  and  correcting  eco-
 nomic  imbalances  through  interna-
 tional  co-operative  effort  and  the
 promotion  of  economic  collaboration
 within  our  fraternity.

 Notwithstanding  the  consensus  in
 favour  of  peaceful  solutions,  the  in-
 ternational  scene  today  is  beset  with
 grave  problems.  We  still  have  ६०
 see  the  vacation  of  aggression  and
 the  fulfilment  of  the  rights  of  the
 Palestinian  people,  so  that  the  seri-
 ous  efforts  and  hopes  to  see  peace
 and  stability  established  among  the
 States  of  Asia  are  fulfilled.

 We  have  been  active  directly  and
 in  international  formus,  striving  to
 underline  the  urgency  of  bringing
 about  majority  rule  and  democrati-
 cally  granted  independence  for  Zim-
 babwe  and  Namibia.  We  are  alarm-
 ed  at  the  diverse  conflicts  between
 fellow  non-aligned  countries  such  as
 in  the  Horn  of  Africa  where  we  have
 counselleq  the  eng  of  conflict  and
 respect  for  established  frontiers.

 Though  the  U.S.  and  the  U.S.S.R.
 have  made  a  beginning,  we  have  yet to  see  a  genuine  break-through  _to-
 wards  making  the  Indian  Ocean  a
 zone  of  peace.  Here  I  would  like  to
 correct  the  impression—I  do  not  know
 from  where  he  got  that  impression— of  my  friend,  Shri  Unnikrishnan.  India is  opposed  to  all  foreign  bases  in  the
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 Indian  Ocean.  All  foreign  bases  in-
 cluding  Diego  Garcia  must  be  elimi-
 nated  from  the  Indian  Ocean.  There
 is  no  change  in  our  stand.  But  we  are
 living  in  a  strange  world.  The  pro-
 blem  of  Indian  Ocean  is  being  dis-
 cussed  by  two  big  powers  without  the
 participation  of  any  of  the  littoral
 countries.  But  we  have  been  exerting
 our  influence  in  the  United  Nations
 and  outside  that  the  pace  of  the  talks
 should  be  accelerated  and  there  should
 be  an  agreement  between  all  big
 powers  to  make  Indian  Ocean  a  zone
 of  peace.  We  do  not  believe  that  if
 the  big  power  rivalry  is  eliminated,
 there  will  be  a  vacuum.  The  littoral
 and  hinterland  countries  are  in  a  posi-
 tion  to  guarantee  freedom  of  naviga- tion.  The  Indian  Ocean  will  be  free
 for  all  countries  provided  they  do  not
 indulge  in  military  rivalry  and  we  pro-
 pose  to  accelerate  the  efforts  in  this
 direction  in  the  United  Nations  at  the
 forthcoming  session.

 While  I  do  not  pretend  to  catalogue
 all  the  world’s  problems,  [  can  assure
 you  that  on  the  basis  of  our  well-
 established  policies  of  independent
 judgment,  non-alignment  and  inter-
 national  cooperation,  we  shall  strive
 vigorously  and  play  a  constructive  role
 wherever  possible  as  a  responsible member  of  the  international  com-
 munity,

 Now  I  come  to  the  question,  a  deli-
 cate  question  whether  there  was  some
 secret  understanding  between  Mrs.
 Gandhi  and  Mr.  Bhutto  in  Simla  or
 not.  When  I  was  in  the  opposition,  I
 had  made  an  open  charge.  But  now
 when  I  speak,  I  speak  as  the  Foreign Minister  of  India  and  I  am  in  posses-
 sion  of  all  the  records,

 SHRI  K.  P.  UNNIKRISHNAN:  You
 must  lay  it  on  the  Table.

 SHR]  ATAL  BIHARI  VAJPAYEE:
 Not  necessarily.  All  the  records  can-
 not  be  placed  on  the  Table  of  the
 House.  I  would  like  tp  take  the  House
 into  confidence.
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 SHRI  K.  P.  UNNIKRISHNAN:  This
 is  an  important  issue.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  do  not  speak  on  unimportant  issues.
 Let  us  have  the  discussion  in  a  cool
 and  calm  atmosphere.

 Ever  since  I  took  charge  of  the
 Ministry  of  External  Affairs,  I  have
 been  trying  to  know  the  circumstances
 in  which  the  talks  between  Shrimati
 Gandh;  and  Mr.  Bhutto  in  Simla  in
 1972,  which  had  run  into  serious  diffi-
 culties,  suddenly  culminated  in  the
 Simla  Agreement.

 I  myself  was  present  in  Simla  when
 the  talks  were  going  on  between  the
 two  sides  and  it  was  common  know-
 ledge  there  that  the  negotiations  had
 run  into  rough  weather.  Therefore,  it
 puzzled  me  and  I  am  sure  it  must
 have  puzzled  many  other  observers  of
 Indo-Pak  relations  at  that  time,  how
 all  of  a  sudden  an  agreement  had
 emerged.  Several  journalists,  some  of
 whom  had  _  interviewed  Mr.  Bhutto,
 have  given  stories  of  a  sudden  change
 in  the  course  of  events  after  a  post-
 dinner  meeting  between  the  two
 leaders.  In  fact,  the  country  at  large
 was  surprised  that  a  reference  to  “final
 settlement  of  Jammu  and  Kashmir”
 had  been  included  in  the  Simla  Agree-
 ment.

 Since  assuming  the  charge  of  the
 Ministry  of  External  Affairs,  I  have
 made  an  effort  to  acquaint  myself
 with  not  only  various  documents  re-
 lating  to  the  discussions  but  also  have
 held  personal  discussions  with  a  num-
 ber  of  knowledgeable  individuals.
 Piecing  together  all  the  evidence  from
 different  sources,  I  cannot  but  reaffirm
 that  some  sort  of  secret  understand-
 ing  was  reached  by  Shrimati  Gandhi
 in  her  confidential  conversation  with
 Mr.  Bhutto....

 8.00  hrs.

 SHRI  K.  P.  UNNIKRISHNAN:  Is
 he  telling  us  from  the  minutes?  Were
 any  minutes  kept,  I  would  like  to
 know.  He  is  saying  this  on  the  basis
 of....  (Interruptions)
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 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  have  not  yet  completed.

 Let  me  add  straightaway  that,  in
 drawing  attention  to  this,  I  am  look-
 ing  at  it  as  an  internal  matter....

 SHRI  VASANT  SATHE:  That  does
 not  make  any  difference.

 HRI  ATAL  BIHARI  VAJPYEE:
 So  far  as  external  policies  are  con-
 cerned,  contrary  to  what  has  been
 suggested  by  certain  interested  quar-
 ters.  we  have  maintained  continuity
 and  adherence  to  the  broad  parametres
 of  our  non-aligned  foreign  policy.
 Perhaps,  it  was  being  hoped  that
 Indie’s  image  will  have  a_  setback
 after  the  Janata  Party  came  into  office.
 This  may  be  the  reason  fom  annoyance
 and  disappointment  in  some  quarter.

 Astaras  Pakistanis  concerned,  what-
 ever  may  have  been  my  differences
 with  our  Government  in  power  at  the
 time  of  the  Simla  Agreement,  we  have
 accepted  in  letter  and  cpirit  the  obli-
 gations  undertaken  by  India  in  that
 accord.  We  have  indeed  managed
 ana  improved  the  climate  of  relations
 with  Pakistan.  We  have  assured
 Pakistan  that  we  would  continue  to
 follow  a  policy  of  strict  non-inter-
 ference  in  Pakistan’s  internal  affairs.
 In  fact,  the  House  knows,  even  with
 regard  to  the  legal  processes  affecting
 Mr.  Bhutto,  we  have  observed  scrupu-
 lous  detachment.

 Keeping  in  view  the  fact  that  our
 foreign  policy  which  is  strictly  and
 transparently  in  tune  with  our
 national  interests  and  has  been  based
 on  a  broad  national  conensus,  I  would
 urge  that  any  discussion  we  may  have
 on  this  subject  should  not  weaken
 our  efforts  for  peace  in  this  sub-
 continent.

 Mr.  Speaker,  our  foreign  policy,  [
 believe,  has  a  conceptual  coherence
 and  transparent  logic  from  the  point
 of  view  of  both  national  interest  and
 international  stability.  Indeed  I  would
 hope  that  India,  along  with  its  neigh-
 bours,  can  continue  to  be  both  an
 example  of  stability  and  a  force  which
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 stands  for  a  cooperative  world  order.
 J  would  beg  of  the  House  not  only
 to  approve  the  modest  demands  put
 forward  on  behalf  of  my  Ministry  but
 also  give  its  blessings  and  support  so
 that  the  standing  of  India  continues
 to  rise  and  commands  respect  amongst
 the  comity  of  nations.

 SHR]  VAYALAR  RAVI:  On  a  point
 of  order.  Rule  370  reads  as  follows:

 “If,  in  answer  to  a  quetion  or
 during  debate,  a  Minister  discloses
 the  advice  or  opinion  given  to  him
 by  any  officer  of  the  Government
 or  by  any  other  person  or  authority,
 he  shall  ordinarily  lay  the  relevant
 document  or  parts  of  document  con.
 taining  that  opinion  or  advice,  or  a
 summary  thereof  on  the  Table.”

 Here,  the  hon.  Minister  made  some
 observations.  He  has  referred  to  a
 certain  document  which,  he  says,  is
 in  his  possession  and  on  the  basis  of
 that  he  comes  to  the  conclusion  that
 there  was  a  secret  agreement  between
 the  former  Prime  Minister  of  India
 and  the  former  Prime  Minister  of
 Pakistan,  Mr.  Bhutto.  Naturally  this
 House  is  competent  enough  to  demand,
 under  this  rule  itself,  that  we  must
 know  what  is  that  document,  and  we
 have  every  right  to  demand  that  it
 should  be  placed  on  the  Table  of  the
 House,  because  rule  370  clearly  pres-
 cribes  that  it  must  be  laid  on  the
 Table.  It  is  a  very  serious  matter,
 and  this  House  must  know  what  hap-
 pened  and  what  conspired  between
 the  two  Prime  Ministers,  whether  it
 was  in  the  interest  of  the  nation  or
 not.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Mr.  Speaker,  Sir,  before  you  give  your
 ruling,  please  hear  me.

 MR.  SPEAKER:  I  will  certainly hear  you.

 SHRI  K.  P.  UNNIKRISHNAN:  A few  days  ago,  the  Minister  for  Exter-
 nal  Affairs  made  a  charge  outside  the
 House  which  has  been  contradicted
 by  the  former  Prime  Minister.
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 The  charge  in  substance  was  that  Mrs.
 Gandhi,  acting  as  the  Prime  Minister
 of  India  entered  into  a  secret  qeal over  Kashmir....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Understanding.

 SHRI  K.  P.  UNNIKRISHNAN:
 ‘Deal’  or  ‘understanding’,  whatever  it
 was—if  you  want  to  put  it  that  way.
 Now  you  know  that  we  have  been
 trying  to  raise  this  issue  also  through
 various  Motions  but,  since  you  felt
 that  the  Demand  of  the  Ministry  was
 coming  up  you  probably  did  not  al-
 low  us,  Now  he  has  repeated  this,  but
 left  it  very  vague—delightfully  vague
 —so  that  anybody  can  say  anything
 and  got  away  with  it.  He  said  he  was
 present  in  Simla—of  course  not  in
 the  capacity  of  Minister  but  as  a  Mem-
 ber  of  Parliament,—and  he  heard  cer-
 tain  things.  And,  again,  he  has  said
 that  Mrs.  Gandhi  had  a  meeting  with
 Mr.  Bhutto  because  there  was  a  dead-
 lock.  And  now,  he  says,  after  he
 became  Minister  he  has  gone  through
 the  relevant  records  and  also  had  dis-
 cussions  with  what  he  calls  ‘know-
 ledgeable  people’.  Now,  I  would  like
 to  know  whether  any  minutes  of  these
 discussions  have  been  kept  and  whe-
 ther  he  has  gone  through  those  mi-
 nutes.  Or  is  he  basing  it  on  mere  as-
 sumptions?  Is  he  basing  it  on  the  ad-
 vice  given  to  him  by  the  Ministry?  Or
 are  these  just  deductions?  This  is  very
 important  for  the  House  and  the  coun-
 try  to  know.  If  Mrs.  Gandhi  is  guilty,
 She  shall  be  punished.  If  Mr.  Vajpayee
 is  bluffing,  he  shall  be  exposed,  but
 the  House  is  entitled  to  know.

 SHRI  VASANT  SATHE:  We  ore
 really  surprised  that  the  Hon.  Exter-
 nal  Affairs  Minister,  having  made  an
 innuendo  or  an  indirect  hint  or  sug-
 gestion  that  there  was  some  secret
 agreement  or  understanding  on  the
 question  of  Kashmir,  has  not,  even  to
 day  placed  before  us  what  was  that
 understanding,  what  was  the  rature
 of  that  understanding,  what  was  the
 purport  of  that  understanding  relat-
 ing  to  Kashmir.  The  Simla  Agreement
 ig  a  recorded  decument.  Therefore,  we
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 do  nox  iind  any  such  understanding,
 coverity  or  overtly.  Now,  if  the  Hon.
 External  Affairs  Minister  has  come  to
 know,  whether  from  documents  or
 frcr:  knowledgeable  sources  wnom

 he  has  contacted  or  fiom  his  petSot.a2
 knowledge,  having  been  present  there
 —I  do  not  know  whether  he  met  Mr.
 Bhutt,  himself  or  Mr.  Bhutto  convey-
 ed  something  to  him  the  other  day
 when  he  went  there:  I  do  not  know
 whether  Mr.  Zia  had  some  document
 which  he  showed  to  him,  hut  the  Advi-
 ser  to  the  Pakistan  Government  on
 External  Affairs.  Mr.  Aga  Shahi  who
 was  here  the  other  day,  demed  having
 any  knowledge  of  any  such  understan-
 ding  and  the  previous  Prime  Minister
 also,  has  categorically  denied  it.
 Therefore,  the  country  must  not  be
 left  in  the  lurch  or  with  any  sense
 of  suspicion,  particularly  by  a  respon-
 ‘sible  Minister  like  Mr.  Vajpayee.
 Therefore,  he  owes  it  to  the  House—
 whatever  the  consequences,  it  does  not
 matter,  but  he  owes  it  to  the  House—
 if  the  consequences  are  of  a  personal
 nature  and  if  the  consequences  are
 going  to  fall  on  the  previous  Prime
 Minister,  let  her  face  the  consequen-
 ces;  but  I  do  not  understand  why
 he  is  trying  to  keep  the  House—to-
 day  if  he  does  not,  having  said  ४०
 much,  take  the  House  and  the  country
 into  connecteq  about  the  nature
 of  the  understandig.

 The  two  concerned  persons  are  the
 ex-Prime  Minister  of  India  and  on
 the  other  side  is  Mr.  Bhutta  and
 both  are  fortunately  alive.  Unless

 the  Minister  corroborates  it  or  con-
 tradicts  it;  we  cannot  allow  it—to  go
 as  one  man’s  word  against  another
 man’s  word.  This  would  be  very
 unfair  to  the  country  if  this  is  not
 made  clear  in  the  garb  of  the  matter
 being  in  national  interest.  How  is  it
 an  interna]  matter  any  longer?  When
 it  is  an  understanding  between  two
 Prime  Ministers  of  two  different
 countries,  it  is  no  longer  an  internal
 matter.  I  do  not  think,  Shri  Vajpayee
 can  get  away  by  saying  that.  Al-
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 though  he  asserts  and  reaffirms  that
 there  has  been  such  a  secret  under-
 standing,  yet  he  is  not  willing  to
 disclose  what  that  secret  understand-
 ing  is.  In  the  interest  of  the  country,
 Shri  Vajpayee  owes  it  ४०  this
 Hcuse  to  disclose  what  that  under-
 Standing  is  and  what  evidence  he  has
 to  justify  that.

 e
 MR.  SPEAKER:  Before  I  call  upon

 other  Members,  I  would  say  that  if
 you  have  anything  new  to  mention.
 kindly  add,  otherwise  leave  it.

 Shri  Desai.

 SHRI  D.  D.  DESAI  (Kariar):  Mr.
 Speaker,  Sir,  under  the  garb  of  sec-
 recy,  the  Minister  should  not  dep-
 rive  (Interruptions).

 SHRI  RAM  JETHMALANI:  Sir,
 on  a  point  of  order.  The  House  just
 resolved  to  continue  these  proceed-
 ings  only  until  Shri  Vajpayee
 finishes...

 MR.  SPEAKER:  Until  the  de-
 mand  s  voted.

 SHRI  RAM  JETHMALANI:  Until
 Vajpayee  finishes,  this  is  what  you
 said,

 MR.  SPEAKER:
 demand  is  voted.

 No,  until  this

 SHRI  RAM  JETHMALANI:  We
 can  have  it  tomorrow,  this  is  a  matter
 of  jmportance....  (Interruptions).

 MR.  SPEAKER:  No;  Mr.  Desai.

 SHRI  D.  D.  DESAI:  The  principle
 ig  whether  the  Government  or  the
 Cabinet  operates  under  the  supervi-
 sion  of  Parliament  or  whether  they
 are  entitled  to  have  some  secret  nego-
 tiations  and  treat  the  country  or  a
 part  thereof  as  a  private  property  of
 individuals.  This  is  the  principle.
 Therefore,  we  must  decide  once  for  all
 that  whether  the  Parliament  should
 be  taken  into  confidence  and  within
 the  parameters  laid  own  by  _Parlia-
 meat,  the  Government  would  operate
 and  not  that  they  would  have  some
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 private  negotiations  and  private  set-
 tlement  for  the  country,  which  would
 be  binding  on  the  country.

 PROF.  P.  6.  MAVALANKAR:  Mr.
 Speaker,  Sir.  I  do  not  want  to  repeat
 what  has  been  said,  but  I  must  say
 that  my  esteemed  friend,  the  hon.  Mi-
 nister  hag  been  treading  on  a  very  se-
 rious  and  delicate  ground.  He  did  say,
 if  you  recall  his  words  that  not  only
 did  he  believe  that  this  kind  of  a  pact
 existeq  when  he  was  not  a  Minister
 but  he  said  and  I  am  quoting  his
 words,

 “I  take  full  responsibility  as
 Foreign  Minister  to  repeat  what  I
 said.”  Therefore,  this  is  no  longer
 a  matter  which  can  be  taken  lightly.
 Here  is  a  Minister  of  the  Cabinet
 and  that  too,  a  senior  Minister  like
 Shri  Vajpayee,  coming  out  with  a
 statement  on  the  floor  of  the  House
 and  not  substantiating  that  state-
 ment  with  any  convincing  details.
 All  I  would  suggest  is  that  you  may
 kindly  consider  this  aspect  of  the
 matter.  If  the  Minister  stands  on
 the  point  that  there  are  certain  do
 cuments  or  understanding  or  discus-
 sions,  with  knowledgeable  persons
 that  he  had  and  these  are  of  such
 nature  that  it  would  not  be  in  the
 public  interest  to  disclose  any  of
 those  things,  I  can  understand  that
 posture  that  he  may  take.

 Unterruptions).

 SHRI  VASANT  SATHE:  That  stage
 has  gone.

 PROF.  ्,  6.  MAVALANKAR:  My
 contention  is  that  a  Minister  in  any
 Government  has  a  right  to  even  come
 to  the  conclusions  without  telling  this
 House  as  to  how  he  came  to  the  con-
 clusions  if  he  thinks  that  the  process
 of  coming  to  the  conclusion  is  some-
 thing  which  is  a  matter  of  secrecy  and
 which  is  not  to  be  disclosed  in  public
 interest.  Then,  my  submission  is,  let
 him  say  so  that  there  are  certain  docu-
 ments  and  papers  in  his  possession,

 CHAITRA  28,  900  (SAKA)  DG,  ‘1978-79  402

 which  he  thinks  are  not  to  be  disclosed
 in  public  interest.  (Interruptions).
 That  is  one  aspect  of  the  matter.  I
 am  not  discussing  merely  the  question
 Of  any  secret  agreement  between  Mrs.
 Gandhi  and  Mr.  Bhutto.  This  may
 again  happen  on  some  other  matters.
 I  am  discussing  a  fundamental  ques-
 tion.  Therefore,  if  any  Minister  takes
 the  view  that  there  are  certain  things
 which  he  will  talk  publicly,  but  will
 not  give  all  details  because  it  should
 not  be  disclosed  in  public  interest,  let
 him  say  so,  let  him  go  on  record  say-
 ing  that  there  are  certain  things  which
 should  not  be  disclosed  in  public  in-
 terest.  That  is  right.  Certainly  the
 practice  has  been  that  if  the  Minister
 thinks  that  there  are  certain  things..
 (Interruptions).  As  a  matter  of  fact

 We  paSs  so  many  things  an  dwe  give
 sO  many  powers  to  the  Government
 and  if  the  Government  says  that  it
 woulq  not  be  in  public  interest  to
 disclose  certain  things,  we  accept  it
 in  bonafide.  That  I  have  said.

 My  second  and  last  point  is,  if  the
 Minister  has  certain  documents  and  he
 said,  “I  would  like  to  take  the  House
 into  confidence’—that  is  the  phrase
 which  he  used—if  he  feels  that  he  has
 certain  things  in  his  possession  which
 he  would  like  to  share  with  us  all,  his
 hon.  colleagues  in  this  House,  without
 detriment  to  national  interest  at
 publicity,  etc.,  there  is  the  other  possi
 bility  of  converting  this  House  into  a
 secret  session,  let  the  press  and  the
 strangers  be  called  off  and  let  the
 Minister  tell  this  House  in  full  con
 fidence  what  he  has  got  to  say  in  this
 That  is  also  the  second  course  left  to
 him.  But  if  he  does  not  take  either  of
 the  two  courses,  then  we  are  left  in
 the  lurch  and  darkness  and  in  a  situa-
 tion  which  we  cannot  accept  as  Mem-
 bers  of  Parliament.

 SEVERAL  MEMBERS.  rose—

 MR.  SPEAKER:  I  am  calling  different
 party  members.

 This  is  not  going  to  be  another
 debate.  Mr.  Chandrappan.
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 उप्तप्ता  SAUGATA  ROY:  I  am  on  a
 point  of  order

 MR  SPEAKER  I  have  called  Mr
 Chandrappan

 SHRI  HARI  VISHNU  KAMATH
 TOSe—

 MR  SPEAKER  Are  you  on  a  point
 of  order?

 SHRI  HARI  VISHNU  KAMATH
 Yes  Sir  I  am  afraid,  the  rules  regard-
 ing  laying  of  the  documents  on  the
 Table  of  the  House  have  not  been  fully
 and  in  their  totality,  brought  to  your
 notice  VIZ  Rules  368  369  and  370

 Now  Rule  368  says

 “That  if  a  Minister  quotes  in  the
 House  a_  despatch  or  other  State
 paper

 The  Minister  has  not  done  so  at  all
 ‘  which  has  not  been  presented

 to  the  House,  he  shall  lay  the  rele-
 vant  paper  on  the  Table’

 The  Minister  has  not  done  anything
 of  that  sort  He  hag  not  quoted  any
 despatch  nor  any  other  State  paper
 The  provisos  do  not  apply  because  he
 has  not  quoted  any  despatch  nor  any
 other  State  paper  The  provisos  of
 public  interest  does  not  arse  at  all
 So,  they  are  misleading  the  House,  the
 other  side  is  completely,  totally  and
 deliberately  misleading  the  House
 (Interruptions).

 MR  SPEAKER  Let  there  be  orderly
 debate

 SHRI  HARI  VISHNU  KAMATH
 Now  please  see  Rule  370  also

 It  reads’
 “If  im  answer  to  a  question  or

 during  a  debate,  a  Minister  discloses
 the  advice  or  opinion  given  to  him
 by  any  officer  of  the  Government  or
 by  any  other  person  or  authority  ”

 As  far  as  I  am  aware,  |  listened  to  his
 speech  very  elosely  with  all  respect
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 and  attention,  I  do  not  think  he  dis
 closed  the  opinion  of  any  officer  or
 authority  on  the  subject  at  all  He
 said  he  had  access  to  all  papers  in  the
 Ministry  but  he  did  not  name  any
 officer,  by  name  or  designation  This
 rule,  therefore,  says

 SHRI  VASANT  SATHE  Any  other
 person

 SHRI  HARI  VISHNU  KAMATH  No
 he  has  not  disclosed  any  name  I
 listened  to  him  with  all  my  heart  and
 with  ail  my  mind  This  rule  says

 If  m  answer  to  a  question  or
 during  debate  a  Minister  discloses
 the  advice  or  opinion  oe

 He  has  neither  d  sclosed  the  advice  nor
 the  opinion  given  to  him  by  any  officer
 or  any  other  person

 SHRI  VASANT  SATHE  Knowledg-
 able  person

 SHRI  HARI  VISHNU  KAMATH  No
 he  has  not  disclosed

 (Interruptions)

 SHRI  K  P  UNNIKRISHNAN
 Knowledgable  persons  Hundred  times
 he  has  said

 SHRI  VASANT  SATHE  He  38  not
 on  the  Point  of  Order  He  is  defend-
 ing  the  Minister

 SHRI  HARI  VISHNU  KAMAIH
 The  Rule  says—  he  shall  ordinarily

 SHRI  VASANT  SATHE  Give  the
 reasons  now

 MR  SPEAKER  Rule  377  orderly
 debate

 SHRI  HARI  VISHNU  KAMATH
 Neither  of  the  Rules  १68,  370  has  been
 broken  He  has  not  quoted  any  des
 patch,  nor  he  has  given  the  opinion
 by  any  officer  or  any  other  person,  OF
 authority,  nor  he  has  quoted  any  advice
 in  the  House  So  he  w  not  bound
 under  rules  to  lay  any  document  or
 any  paper.
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 MR.  SPEAKER:  I  have  understood
 the  point.

 SHRI  C.  K.  CHANDRAPPAN  (Can-
 nanore):  My  point  is  there  are  no  two
 opinions  in  the  House  that  the  charge
 made  by  the  hon.  Minister  is  so  seri-
 ous.  The  Minister  himself  said  that
 he  took  the  entire  responsibility  for
 levelling  that  charge.  The  only  ques-
 tion  is  that  the  Minister  said  that  in
 the  public  interest  he  cannot  place
 those  documents  on  the  table.  But
 afterwards  whatever  explanation  he
 had  given  was  not  convincing  to  the
 House  though  he  tried  to  take  the
 House  into  confidence.

 There  are  certain  practices  in  this
 House.  Perhaps,  Mr.  Vajpayee,  when
 he  was  sitting  on  this  side  as  one  of
 the  leaders  of  the  Opposition,  would
 remember  that  this  House  discussed
 the  Pondicherry  Scandal  case  and  at
 that  time  the  argument  advanced
 from  the  treasury  benches  was  _  that
 the  files  were  confidential  and  in  the
 public  interest  it  could  not  be  re-
 vealed.  Then  the  House  found  out  the
 solution  because  the  whole  country
 wanted  an  answer  and  the  House  also
 wanted  an  answer  and  then  the  House
 took  the  Speaker  into  confidence  and
 a  Committee  of  the  House  was  con-
 stituted.  The  whole  files  were  placed
 at  the  disposal  of  the  Speaker  and  the
 Speaker  constituted  the  Committee  re.
 presenting  various  members  from
 various  parties.  I  think  including
 Shri  Morarji  Desai.  I  do  not  know
 whether  Shri  Vajpayee  himself  was  a
 member  seeing  those  files.  If  he  was
 not,  then  somebody  from  Jan  Sangh
 was  there.  My  Point  is....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 This  is  not  a  scandal.

 SHRI  C.  K.  CHANDRAPPAN:  This
 is  the  biggest  scandal.  If  the  Prime
 Minister  of  that  time  had  entered  into
 an  agreement  over  the  head  of  the
 Parliament,  over  the  head  of  the  coun-
 try,  it  is  a  crime,  Shri  Vajpayee  by
 making  it  public,  he  wanted  the  coun-
 try  to  know  that  such  a  crime  had
 been  committed.  There  is  no  reason

 CHAITRA  28,  900  (SAKA)  D.G.,  1978-79,  406

 to  keep  that  a  secret.  My  suggestion,
 therefore,  is  that  the  Speaker  as  the
 custodian  of  the  House  should  be  taken
 into  confidence  and  the  Speaker  should
 constitute  a  Committee  as  was  the
 tradition  of  the  House  and  the  docu-
 ment  should  be  gone  through  because
 you  owe  an  answer  to  the  country.  No
 doubt,  there  is  no  escape.

 Some  time  back  another  thing  was
 also  said,  I  think  Mr.  Vajpayee  may
 be  you  and  your  friends  said  that
 there  is  a  secret  provision  in  the  Indo-
 Soviet  friendship  treaty.

 SHRI  ATAL  BIHARI  VAJPAYEE:  १
 did  not  say  that.

 SHRI  rom  K.  CHANDRAPPAN:
 Somebody  at  that  time  had  said  in-
 cluding  people  from  the  party.  But
 then  after  coming  into  power  the
 Prime  Minister  came  and  said  there  is
 no  secret  provision.  Here  again  comes
 another  gecret  deal.  The  House  has  a
 right  to  know  and  the  country  too.  My
 concrete  suggestion  is  that  the  Speaker
 should  take  the  consensus  of  the
 House  and  you  may  constitute  a  Com-
 mittee  and  the  records  should  be  placed
 before  you  and  the  Committee  to  see
 that.

 That  is  the  tradition  and  so  I  am
 pointing  it  out.

 DR.  SUBRAMANIAM  SWAMY:  One
 point  was  missed,—a  short  point..

 MR.  SPEAKER:  Mr.  Somnath
 Chatterjee.  I  have  called  Mr.  Somnath
 Chatterjee.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur);  Mr.  Speaker,  Sir,  refer-
 ence  has  been  made  to  Rule  368  by
 my  friend  here.

 SHRI  HARI  VISHNU  KAMATH:  ६
 cited  it.

 SHRI  SOMNATH  CHATTERJEE:  It
 hag  been  pointed  eut  that  on  the  basis
 og  that  rule  it  is  incumbent  on  the
 Minister  to  lay  the  paper  on  the
 Table.
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 MR  SPEAKER  Rule  370
 SHRI  SOMNATH  CHATTERJEE

 Rule  368  48  obviously  not  applicable
 because  there  has  been  no  quotation
 from  any  document’  So  far  as  Rule
 370  38  concerned,  what  is  stated  here
 is  this

 If  in  answer  to  a  question  or
 during  debate  a  Minister  discloses
 the  advice  or  opinion  given  to  him
 by  any  officer  of  the  Government  or
 bv  any  other  person  or  authority  he
 shall  ordinarily  lay  the  relevant
 document  or  parts  of  document  con-
 taming  that  opinion  or  advice  or  a
 summary  thereof  on  the  Table

 As  such  I  am  not  holding  any  brief
 for  him  But  it  is  obvious  that  he
 was  not  referring  to  any  advice  or
 opinion  given  by  somebody  which  35
 contained  in  a  document  He  has  not
 referred  to  it  Therefore  there  is  no
 question  of  apphcabihty  of  Rule  370
 in  a  matter  like  this  There  1s  no
 appheabihty  of  Rule  370  Therefore  he
 cannot  be  compelled  to  do  it  Further
 Sir  in  a  matter  like  this  we  have  to
 rely  on  the  judgment  of  the  Foreign
 Mimster  that  in  the  public  in-
 terest  it  38  not  to  be  dis-
 closed  Sir  we  are  not  surprised  that
 there  was  such  a  secret  understanding
 because  the  person  who  was  a  party
 to  it  was  quite  capable  of  doing  it
 She  played  with  the  lives  of  milhons
 of  people  of  this  country  The  people
 of  this  country  had  been  denied  their
 freedom  They  lost  their  civil  hberties
 They  lost  everything  Therefore  she
 38  quite  capable  of  it  (Interruptions)

 SHRI  SAUGATA  ROY  I  nse  on  a
 point  of  order

 भी  हुकम  लद  कछवाय  भ्ष्यक्ष

 महोदय,  भाप  एक  दल  के  कितने  लोगों  को

 बुलामेंगें  ।

 MR.  SPEAKER  I  am  going  to  give
 you  adequate  hearing

 श्री  हुकम  चन्द  कहूबाय  भाप  एक  दल

 सेकितनें  लोगो  को  बुलायेंगें।
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 MR  SPEAKER  I  have  not  called
 you  Mr  Kachwai  Mr  Shankaranand,
 you  may  say,  if  you  have  to  add  any-
 thing

 SHRI  8  SHANKARANAND  (Chik-
 kodi)  I  am  not  repeating  anything
 Sir,  an  attempt  38  being  made  by  a
 few  members  to  defend  the  Foreign
 Minister  under  the  technicalities  of
 some  rules  I  do  not  think  he  can  be
 defended  in  this  way  By  making
 reference  to  a  secret  understanding  he
 has  really  damaged  the  prospects  of
 smoothening  the  relations  with  our
 neighbouring  countries

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ
 PAYEE)  I  have  not

 SHRI  B  SHANKARANAND  Now
 the  main  point  for  us  to  consider  38,
 whether  the  Foreign  Minister  1s  7€-
 cognising  respecting  and  following  the
 Simla  Agreement  He  gs  not

 MR  SPEAKER  Mr  Shankaranand
 we  are  not  on  that  issue  We  are  on
 another  point  Let  us  have  a  limited
 debate  (Interruptions)  We  are  not
 on  that  point  eW  are  on  the  scope  of
 Rule  370

 SITRI  8  SHANKARANAND  Hav-
 ing  referred  to  the  secret  agreement
 or  understanding

 MR  SPEAKER  The  debate  38  not
 whether  it  is  right  or  not  What  shajl
 I  do?  What  is  my  power  under  Rule
 370?

 SHRI  B  SHANKARANAND  I  am
 coming  to  that,  Sir  He  has  referred
 to  certain  knowledgeable  persons  The
 House  is  entitled  to  know  the  names
 of  those  persons  as  to  who  they  are
 (Interruptions)  If  he  refers  to  certain
 documents,  we  are  entitled  to  look  into
 those  documents  He  cannot  get  away
 by  saying  that  there  was  secret  under-
 standing  because  he  wanted  to  justify
 himself  or  defend  himself  by  saying
 all  this  outside  What  has  the  Forelgn
 Affairs  Minister  got  to  say?
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 SHRI  SAUGATA  ROY:  Let  me  be
 heard.

 MR.  SPEAKER:  I  shall  hear  you
 also.

 SHRI  B.  SHANKARANAND:  Sir,  he
 has  referred  to  the  persons  saying  that
 they  are  knowledgeable  persons.  Who
 are  those  persons—whether  they  are
 in  his  ministry  or  outside.  How  did
 he  come  to  know?  All  the  relevant
 materials  we  should  have.

 MR.  SPEAKER:  Mr.
 maljani.

 Ram  _  Jetha-

 SHRI  RAM  JETHAMALANI:  Mr.
 Speaker,  Sir,  the  question  of  legal
 obligation  of  the  minister  to  comply
 with  Rule  370  must  be  distinguished
 from  the  question  of  propriety  of  tak-
 ing  this  House  into  confidence.

 Purely  on  the  construction  of  rule
 370,  it  appears  that  on  the  face  of  it,
 that  Rule  370  comes  into  play  only
 when  the  Minister  has  voluntarily  dis-
 closed  to  the  House  the  advice  or
 opinion  given  to  him  either  by  an
 officer  or  by  somebody  else.

 What  the  Minister  has  actually  done
 is  to  give  his  own  opinion,  conclusion,
 judgement,  formed.  (Interruptions)
 The  hon,  Member  will  not  understand
 the  law  unless  he  hears  something
 from  me.  He  has  purported  to  give  his
 own  opinion  which  is  based  upon  cir-
 cumstantial  evidence  which  he  has
 ascertained  from  others  but  not  upon
 the  opinion  of  others.  You  know  as  a
 judge,  that  when  you  record  an  evi-
 dence  of  an  expert,  then  you  are  act-
 ing  on  opinion  evidence.  Based  on  the
 circumstantial  evidence,  he  draws
 upon  his  own  conclusion  from  that  cir-
 cumstantial  evidence.  He  is  not  rely-
 ing  upon  the  opinion  of  somebody
 else.  Let  us  not  take  what  the  Minis-
 ter  said.  I  am  not  going  into  it.
 (Interruptions).

 SHRI  C.  K.  CHANDRAPPAN:  Is  it
 a  criminal  evidence?
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 SHRI  RAM  JETHAMALANI:  For
 example,  the  Minister  said  that  there
 were  lofs  of  difficulties.  The  difficul
 ties  appeared  to  be  insoluble.  Then
 there  was  a  dinner.  Then,  after  the
 dinner,  there  was  a  meeting.  After
 that  meeting,  the  difficulties  dis-
 appeared.

 Now  it  is  possible  for  somebody  from
 the  circumstantial  evidence  to  form
 an  opinion  that  there  was  some  secret
 agreement;  he  is  giving  an  opinion  on
 it  but  he  is  not  relying  upon  the
 opinion  of  others.  Therefore,  some
 other  witnesses,  some  other  gentlemen
 have  come  and  given  some  materials
 and  on  the  basis  of  those  materials,
 he  has  formed  his  own  opinion  which
 he  has  given  to  the  House.

 May  I  say  one  word?  I  want  to
 appeal  to  my  learned  friends  not  to
 embarrass  the  Minister  by  insisting  on
 disclosure  of  a  thing  so  delicate.

 MR.  SPEAKER:  That  aspect  is  for
 the  Minister  to  say.  Dr.  Subramaniam
 Swamy.

 DR.  SUBRAMANIAM  SWAMY:  I
 support  the  points  made  by  Shri
 Kamath  and  Shri  Jethamalani.  Listen-
 ing  to  the  Minister  it  was  quite  clear
 that  he  was  summarising  in  his  own
 words  and  he  had  put  that  in  his  own
 words.

 I  now  come  to  the  second  provision
 namely:

 “provided  further  that  where  a
 Minister  gives  in  his  own  words  a
 summary  or  gist  of  such  despatch
 or  Stat:  paper  it  shall  not  be  neces-
 sary  ta  lay  the  relevant  papers  on
 the  Tat  le.”

 Sir,  even  assuming  that  he  had  used
 the  words  ‘state  paper’,  where  it  is
 done  by  his  own  words  or  where  he
 is  using  a  gist,  it  is  not  necessary  for
 him  to  lay  it  on  the  table.  Therefore,
 they  have  no  case  on  either  ground.

 SHRI  SAUGATA  ROY:  Mr.  Speaker,
 Sir,  while  rising  on  a  point  of  order
 under  Rules  368  and  370  I  shall  point
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 {Shr  Saugata  Roy]

 out  two  precedents  from  Sixth  Lok
 Sabha  One  was  about  the  Farrakka
 agreement  which  was  signed  There
 was  lot  of  turmoil  in  Lengal  You
 allowed  a  debate  I  made  a  charge
 that  the  Prime  Minister  of  India  Shri
 Morar):  Desai  made  a  secret  deal  with
 General  Zia  Rehman  The  Foreign
 Minister  denied  it  Since  the  Foreign
 Minister  demed  it  we  did  not  press
 the  charge  because  it  was  on  a  delicate
 matter  of  foreign  relations —

 There  was  another  precedent  in
 which  the  Home  Minister  Shr:  Charan
 Singh  had  made  the  charge  that  the
 former  Prime  Minister  had  thought  of
 shooting  off  of  people  in  the  jails  We
 asked  him  to  substantiate  the  point  He
 could  not  We  brought  a_  censure
 motion  against  him  He  could  _  not
 prove  the  point  at  the  time  of  the  cen-
 sure  motion

 Now  Suir  this  case  is  still  a  more
 serious  case  The  Minister  has  made
 the  statement  in  the  House  If  he
 makes  if  on  some  platform  outside  in
 a  public  mecting  to  whomsoever  he  had
 spoken  could  go  to  the  court  and  sue
 him  tor  hbel  But  here  in  the  House
 when  the  Minister  speaks  he  speaks
 with  all  responsibihty  The  Munister
 could  have  entirely  avoided  making  a
 reference  to  it  Here  he  says  that  now
 I  am  the  Foreign  M  nister  of  the  coun
 try  and  I  have  in  my  possession  full
 documents  and]  have  talked  to
 knowledgable  people  who  have  told
 me  about  it

 SHRI  H  L  PATWARY  What  is  the
 new  point?  What  is  the  new  point
 that  you  want  to  make?

 SHRI  SAUGATA  ROY  Now  Sir,
 there  are  two  alternatives  open  to  the
 Minister  As  Dr  Subramaniam  Swamy
 has  correctly  pointed  out  7  the  Minis-
 ter  cannot  prove  the  point  then  the
 Opposition  will  have  to  bring  a  cen-
 sure  motion  against  him  If  the

 Minister  wants  to  take  protection
 under  Rule  368  then  the  Minister  has
 to  make  a  statement  on  the  Floor  of
 the  House  that  I  have  got  in  my  pos-
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 session  all  these  documents  but  it  is
 inconsistent  with  public  interest  and,
 therefore,  I  take  protection  under  Rule
 368  Or  the  Minister  can  say  what
 I  have  said  is  from  my  personal  in-
 ference  I  take  protection  under
 Clause  3,  viz,

 Provided  further  that  where  a
 Minister  gives  in  his  own  words  a
 summary  or  gist  of  such  despatch
 or  State  paper  it  shall  not  be  neces-
 Sary  to  lay  the  relevant  papers  on
 the  Table’

 He  can  say  from  the  gist  of  summary
 of  State  papers  I  have  come  to  ths
 conclusion  and  I  do  not  want  to  lay
 it  on  the  Table  of  the  House  Let  him
 state  that  clearly  What  I  want  to
 stress  38  that  you  instruct  the  Mins-
 ters  to  be  very  responsible  in  thei
 utterances  on  the  Floor  of  the  House
 in  future  If  they  are  not  they  can
 take  protection  under  Rule  368

 SHRI  NIRMAL  CHANDRA  JAIN
 Sir  there  are  two  most  important
 points  in  this  matter  In  Rule  370
 first  it  is  said  discloses  the  advice  or
 oPinion  given  Kindly  see  the  latter
 portion  where  it  38  said  ordinarily
 lay  the  relevant  document  or  parts  of
 document  containing  that  opinion  or
 advice  or  summary  thereof  on  the
 Table  The  first  thing  is  that  opinion
 Or  advice  must  have  been  tiken  from
 somewhere  This  forms  part  of  a
 document  If  there  is  some  evidence
 somewhere  then  it  would  stand  im
 contravention  of  advice  or  opinion  fer
 which  there  is  relevant  document
 Secondly  you  will  kindly  see  that  there
 35.  one  important  word  ordinarily’
 Here  the  responsibility  has  been  given
 to  the  Minister  to  use  his  own  dis-
 cretion  Here  it  says  like  this

 ‘370  If  in  answer  to  a  question  or
 during  debate  a  Minister  discloses
 the  advice  or  opinion  given  to  him
 by  any  officer  of  the  Government  or
 by  any  other  person  or  authority,
 he  shall  ordinarily  lay  the  relevant
 document  or  parts  of  document  con-
 taming  that  opimon  or  advice,  or  &
 summary  thereof  on  the  Table’
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 So,  he  can  take  shelter  under  this  and
 tay  “ordinarily  I  would  not  lay  it”
 and  he  has  got  certain  reasons  for  that.
 The  discretion  would  be  hig  and  not
 of  the  House.

 SHRI  D.  N.  TIWARY:  Mr.  Speaker,
 Sir,  the  Minister  has  made  certain
 statement  which  has  been  doubted  by
 the  Opposition  Members.  They  think
 that  he  has  not  made  the  correct  state-
 meat.  Whether  it  is  a  bluff  or  a  stunt
 whether  :t  is  true  or  not,  Mr.  Mava-
 lankar  has  suggested  formation  of  a
 Committee  under  you...........-.+5.. ’  Unterruptions).

 SEVERAL  HON.  MEMBERS:  No,
 No,

 SHRI  D.  N.  TIWARY:  My  submis-
 si0n  35  when  the  Minister  says  that
 it  348  not  in  the  public  interest
 (Interruptions).

 MR  SPEAKER:  He  has  not  said
 that.  4  will  hear  the  Minister.

 SHRI  D.  N.  TIWARY:  My  sugges-
 tron  35  that  he  should  show  the  pa-
 pers  or  the  statements  to  you........
 (Unterruptions)

 SOME  HON.  MEMBERS:  No,  No.
 Cnterruptions)

 SHRI  0,  N.  TIWARY:  And  you  may,
 after  you  are  satisfied  tell  the  House
 and  the  matter  will  rest  there.

 MR,  SPEAKER;  Now,  the  External
 Atlairs  Minister.

 SHRI  VASANT  SATHE:  Sir,  on  a
 point  of  order  under  Rule  353.

 MR,  SPEAKER:  I  have  heard  your
 point  of  order.

 SHRI  VASANT  SATHE:  That  you
 have  heard  under  Rule  370.  This  is
 under  Rule  353.

 MR,  SPEAKER:  A  Member  cannot
 raise  point  of  order  on  the  same  sub-
 ject,  one  time  under  374,  another  time
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 under  358  and  so  on,  No  further  point
 of  order,

 SHRI  VASANT  SATHE:  But  you
 will  refer  it  Sir.

 MR,  SPEAKER:  I  will  refer  it.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  4  did  not  quote  a  despatch  or  any
 other  State  paper.  So,  the  question  of
 laying  the  relevant  paper  on  the  Table
 does  not  arise,  Nor  did  I  disclose  the
 advice  or  the  opinion  given  to  me  by
 any  officer  of  the  Government  or  by
 any  other  person  or  authority........
 (Interruptions)  If  I  am  not  allowed  to
 complete  how  can  I  make  my  point?
 Please  hear  me.

 SHRI  SAUGATA  ROY:  What  about
 the  Simla  Agreement?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Whatever  I  have  said  on  the  subject
 is  the  conclusion  which  has  been  de-
 rived  from  circumstantial  evidence
 after  talking  to  so  many  people,  after
 examining  so  many  documents.  As  the
 question  relates  to  national  interest,
 Jet  it  not  be  compared  with  the  Pondi-
 cherry  scandal.

 (CInterruptions)  **

 MR.  SPEAKER:  Ruling  is  reserved.
 I  shall  examine  the  matter  carefully
 and  I  will  give  the  ruling...  .(Interrup-
 tions)

 AN  HON.  MEMBER:  The  Minister
 cannot  make  a  statement.

 MR.  SPEAKER:  I  have  heard  all  of
 you,  I  am  not  hearing  any  more  on
 this.  I  am  going  to  examine  the
 matter  carefully  and  I  will  give  the
 decision.

 (Interruptions)  **

 MR.  SPEAKER:  Don’t  record........
 (Interruptions)  If  necessary  I  shall

 hear  the  tape  also.  No  further  debate
 on  this.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Will  you  allow  me?

 **Not  recorded.
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 MR  SPEAKER  I  am  _  hearing  you
 completely  Do  you  want  to  say  any-
 thing  more?  I  said  that  after  hearing
 the  Foreign  Minister  I  will  give  the
 ruling

 SHRI  ATAL  BIHARI  VAJPAYEE
 The  House  is  not  discussing  the  Pon-
 dicherry  scandal  nor  the  opmion  of  any
 particular  Minister  This  is  a  delicate
 question  where  Pakistan  is  involved
 We  are  having  (Interruptions)  You
 must  allow  me  to  conclude  Here  are
 the  statements  made  by  the  former
 Prime  Minister  and  I  will  hit  back
 (Interruptions)  It  will  not  be  in  public
 interest  to  disclose  the  details  about  the
 secret  understanding  between  Mrs
 Gandhi  and  Mr  Bhutto  (Interrup
 tions)

 “SHRI  VASANT  SATHE  This  will
 not  do  This  ७  net  4  question  of  Mrs
 Gandhi

 (Interruptions)  **

 MR  SPLAKER  Dont  record  I  am
 going  to  cxamine  the  matter  (In-
 terruptions)  I  am  net  concerned  with
 other  matters  I  am_  only  considering
 the  legal  aspect  I  am  going  to  give
 my  decision  after  carefully  considering
 it  Now  therc  are  some  cut  motions
 Before  I  put  the  cut  motions  to  the
 vote  of  the  House  I  should  hke  to
 know  whether  Mr  Bnunatwalla  and
 Mr  Ram  Jethamalian  are  withdrawing
 their  cut  motions

 SHRI  G  M  BANATWALIA  (Pon-
 nani)  Certunly  not  In  the  face  of
 such  artitrary  attitude  of  the  Foreygn
 Ministcr  Iam  not  withdrawing  In-
 stead  of  hitting  the  person  outside  he
 48  ebusing  the  floor  cf  this  House  to
 hit  back  it  is  politically  motivated
 Therefore  in  the  face  of  such  attitude
 T  wall  in  protest  certainly  not  withdraw
 any  of  my  cut  motions  It  ts  political-
 ly  motivated  Speak  outside  §(Inter-
 ruptions)

 SHRI  ATAL  BIHARI  VAJPAYEE
 I  know  what  to  speak  and  where  to
 speak  [am  not  to  learn  from  you

 Not  recorded
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 MR  SPEAKER  I  shall  now  put  the
 cut  motions  to  the  vote  of  the  House

 The  question  is
 That  the  Demand  under  the  Head

 ‘Ministry  of  External  Affairs  be  re-
 duced  to  Re  I”

 [Increasing  number  of  restric-
 tions  being  imposed  upon  persons
 going  abroad  especially  to  Middle
 Exst  countries  for  employment
 and  the  consequent  hardships  fac-
 ed  by  them  (l)]

 The  motion  was  negatived

 MR  SPFAKER  Mr  Jethmalan:  are
 you  withdrawing  your  cut  motions?

 SHRI  RAM  JETHMALANI  _  Yes
 Sir

 MR  SPEAKER  Has  the  hon  Mem-
 ber  the  leave  of  the  House  to  with-
 draw  his  cut  motions  Nos  2  to  5

 SEVERAL  HON  MEMBFRS_  Yes

 Cut  motions  Nos  2  to  5  were  by  leare
 withdrau  n

 MR  SPEAKER  Now  I  will  put  the
 cut  motion  No  7  moved  by  Shri  Banat-
 walla

 Cut  motion  No  7  was  put  and
 negatived

 MR  SPEAKER  The  question  is

 ‘That  the  respective  sums  not  ex-
 ceeding  the  amounts  on  Revenue  Ac-
 count  and  Capital  Account  shown  in
 the  fourth  column  of  the  Order  paper
 be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  India
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  979
 in  respect  of  the  heads  of  demands
 entered  in  the  second  column  thereof
 against  Demand  No  33  relating  to
 the  Ministry  of  External  Affairs”

 The  motion  was  adopted
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 Demand  for  Grant  1978-79  in  respect  of  the  Ministry  of  External  Affairs  voted  by  Lok  Sabha.

 No.  of  |  Name  of  Demand  Amount  of  Demand  for  Grant  Amount  of  Demand  for  Grant
 Demand  on  account  voted  by  the  House  —_—  voted  by  the  House

 on  16-3-1978

 .  2  3  4

 ‘  Revenue  Capital  Revenue  Capital

 Rs.  Rs.  Rs.  Rs.
 MINISTRY  OF  EXTERNAL  AFFAIRS

 ह: 1  Ministry  of  External  Affairs  18,92,88,000  246,938,000  —  94;64,40,000  —2,32,89,000

 Hy  bre.

 BUSINESS  ADVISORY  COMMITTEE

 FIrTxEenTe  RePoRT

 THE  MINITER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg

 GMGIPND—S  I—5l2  LS—25-6-78—  880.

 —

 to  present  the  Fifteenth  Report  of  the
 Business  Advisory  Committee,

 8.55  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday
 April  1,  978/Chaitra  29,  900  (Saka).


